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 LOK  SABHA

 Monday,  February  19,  968/Magha  30,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  SPEAKER  in  the  Chair]

 Obituary  Reference

 MR.  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  Dr.
 Kailas  Nath  Katju  who  passed  away  at
 Allahabad  on  the  770  February,  968
 at  the  age  of  8l.

 Dr.  Katju  was  a  Member  of  the
 Constituent  Assembly  of  India  and
 First  Lok  Sabha  during  the  years
 (1946-47  and  1952-1957,  He  was  a  great
 putriot  and  an  eminent  lawyer,  He

 served  the  country  in  various  capa-
 cities.  He  was  Union  Minister  hold-
 ing  the  portfolios  of  Home  Affairs
 and  States,  Law  and  Defence  during
 the  years  95]  to  1957.  Earlier  he
 had  served  as  Governor  of  Orissa  and
 West  Bengal.  He  was  later  the  Chief
 Minister  of  Madhya  Pradesh.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  Sir,  we  associate
 with  you  in  the  grief  expressed  at  the
 death  of  an  eminent  person,  who  was
 an  eminent  lawyer,  a  patriot,  a  free-
 dom  fighter  and  also  g  prominent
 worker  in  the  post-independence-era
 for  the  reconstruction  of  this  country.
 We  were  all  associated  with  him  too
 very  closely  in  many  fields  of  work.
 Even  before  freedom  he  was  associated
 with  Government  in  Uttar  Pradesh.
 After  that  he  was  associated  as  the
 3l73—I.

 head  of  a  State,  as  Governor,  then
 as  a  Minister  and  the  last  post  that  he
 occupied  was  the  Chief  Minister  of
 Madhya  Pradesh.

 He  was  a  person  who  was  respected
 and  liked  by  most  people,  even  by
 those  who  disagreeg  with  him,  because
 he  had  a  very  pleasant  temperament,
 a  temperament  which  trieq  to  find  out
 solutions  and  hot  tempers  were
 cooled  by  his  handling  of  those  mat-
 ters  on  many  occasions.

 He  passed  away  at  the  ripe  old
 age  of  8  and  passed  away  after
 living  a  full  life  not  only  im  the  ordi-
 nary  sense  of  wordly  success  but  in
 the  sense  of  service  to  the  country
 which  was  eminent  in  almost  ail
 the  fields  in  which  he  worked.  We
 associate,  sir,  with  you  in  the  grief
 expressed  by  you  and  request  you
 to  convey  our  condolences  to  the
 family  of  the  deceassed.

 SHRI  LOBO  PRABHU  (Udipi):  Sir.
 I  am  grateful  that  this  opportunity
 has  come  to  me  to  associate  myself
 with  this  motion  of  condolence.  It

 is  on  a  personal  note.  I  welcome  this
 opportunity  because  I  knew  the  late
 Dr.  Katju  as  a  lawyer  who  appeared
 before  me  and  as  a  Minister  of  Co-
 operation  under  whom  I  served.  I
 can  only  say  that  he  was  g  rare  per-
 sonality  who  was  always  willing  to
 Meet  anyone  at  any  level.  He  was  3
 rare  personality  who  was  willing  to
 give  his  best  to  the  country.  He  was

 a  rare  personality  because  he  used  his
 gifts  for  the  country.  In  these  cir-
 cumstances  I  would  like  to  recall  a
 single  line  from  the  great  poet  Donn
 “Death  be  not  proud”  because  he  who
 is  dead  is  greater  than  death,  he  lives
 for  ever.

 sh  कंवर  लाल  गुप्त  (दिल्ली  सदर!
 ग्रध्यक्ष  महोदय  जो  भाव  मेरे  से  पूर्व  वक्‍ताओं  ने
 व्यक्त  किये  हैं,  मैं  श्रपने  ग्रापको  उनमें  शामिल
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 करता  हूं  ।  डा०  काटजू  के  निधन  से  देश  में
 जो  स्थान  खाली  हुझा  है,  उस  का  पूरा  किया
 जाना  मुश्किल  है।  उन्होंने  दुश  की  स्वतन्त्नता
 के  लिये  लड़ाई  लड़ी  और  उस  के  बाद  देश  के
 बनाने  मे  भी  बहुत  बड़ा  काम  किया।  मैं
 समझता  हूं  कि  उनके  लिये  सबसे  बड़ी  श्रद्धांजलि
 यही  होगी  कि  जिस  स्वतन्त्रता  के  लिये  उन्होंने
 लड़ाई  लड़ी  और  जिसके  बनान  में  उन्होंने
 काफी  काम  किया  हम  लोग  भी  उन  के  कदमों
 पर  चलें  और  इस  देश  की  स्वतन्त्रता  की  रक्षा
 करे।

 इन  शब्दों  के  साथ  मैं  अपनी  और  अपने
 दल  की  श्रद्धांजलि  उनके  प्रति  व्यक्त  करता
 हूं  प्ौर  भगवान से  प्रार्थना  करता  हूं  कि  उन  की
 आत्मा  को  शान्ति  दे  और  उन  के  परिवार
 को  भी  शान्ति  दे  1

 SHRI  ANBAZHAGAN:  On  pehalf
 of  my  group  I  wish  to  express  our
 deep  sense  of  sorrOw  at  the  demise  of
 one  of  our  great  jeaders,  Dr.  Katju.
 He  has  been  one  of  the  senior  mem-
 bers  of  the  Congress  and  also  a  great
 statesman.  He  belongs  to  the  leaders
 of  the  last  generation  who  stood  for
 the  integrity  of  the  country  as  well
 as  the  unity  recognised  not  only  in
 their  own  state  but  the  country  as  a
 whole.  As  such,  in  his  passing  away
 from  us  we  have  lost  one  of  our  great
 leaders  who  would  have  been  more
 useful  to  us  at  the  present  juncture.
 On  behalf  of  the  DME  I  once  again
 second  the  motion  brought  by  you,  Sir,
 as  well  as  the  leader  of  the  House.

 SHRI  H.  N.  MUKERJEE:  sir,  I  rise
 tO  associate  my  party  ang  myself  with
 the  feeling  of  sorrow  and  condolence
 that  has  already  been  expressed  at  the
 passing  away  of  Dr.  Katju.  Dr.  Katju
 as  a  Finance  Minister  of  a  State  had
 a  full  life  and  he  has  died  full  of  years
 of  honour.  Even  so,  his  death  creates

 a  void  in  the  public  life  of  our  coun-
 try.  He  had  versatile  ability  and  even
 as  a  lawyer  he  was  drawn  towards  the
 country’s  services  and  at  One  time  he
 did  appear  in  the  courts  as  defence
 counse]  to  help  the  cause  of  the  pri-
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 soners  in  the  Meerut  Conspiracy  case.
 in  independenct  India  he  was  the  Gov-
 eronor  of  West  Bengal,  holding  an
 office  which  has  many  complexities.
 But  I  do  not  know  if  any  other  person

 85  been  as  popular  jpn  that  State  as
 Governor  as  Dr.  Katju  has  been.  I
 had  the  advantage  of  coming  to  know
 him  fairly  well  when  he  was  a  mem-
 ber  of  this  House,  and  while  as  Minis-
 ter  he  had  many  critics  he  had  never
 an  enemy.  There  was  something  of
 the  old  world  about  him—his  cour-
 tesy,  his  dignity,  his  wide  humanity
 ang  his  flair  for  friendship.  He  has
 passed  away  and  there  is  a  void  in
 the  public  life  of  our  country  which
 will  not  be  easily  filled.  I  wish  you,
 Sir,  to  convey  our  condolences  to  the
 bereaved  family.

 stare:  में  संयक्त  सोशलिस्ट
 पार्टी  की  तरफ  से,  जो  शोक  प्रस्ताव  इस  समय
 सदन  के  सामने  प्रस्तुत  हुआ  है  उस  में  अपने
 झ्ापको  शामिल  करता  हूं।  डा०  काटजू
 जिस  समय  बंगाल  के  गवर्नर  थे,  उस  समय
 बंगाल  में  बहुत  पोपूलर  थे।  श्रापकों  मालूम
 होगा  कि  हमारे  यहाँ  सरस्वती  पूजा  होती  है,
 एक  दिन  में  सो  सौ  शर  दो-दों  सौ  जगह
 पर  होती  है,  वे  इस  बात  का  प्रयत्न  करते  थे
 कि  उनमें  से  अधिक  से  अधिक  वें  शामिल
 हो  सके  ।  कभी  कभी  हम  लोगों  से  दात  करन
 के  लिये,  सलाह  लेने  के  लिये  बुला  भेजते
 ट्रेडयूनियन्ज  के  दारे  में  कभी  किसी  प्रकार  की
 कोई  फौरमलिटी  वह  नहीं  रखते  थे।  मैं
 अपनी  झोर  से  तथा  भ्रपती  पार्टी  की  ओर  से
 उन के  प्रति  श्रद्धांजलि  प्रकट  करता  हूं।

 SHRI  E.  K.  NAYANAR:  Sir,  on  be-
 half  of  my  party,  I  associate  with  you
 in  the  deep  sense  of  sorrow  expressed
 by  you  on  the  passing  away  of  Dr.
 Katju.

 SHRI  HEM  BARUA:  On  behalf  of
 my  party,  I  associate  myself  whole-
 heartedly  with  the  message  of  condo-
 lence  that  you  have  expressed  ‘and
 other  speakers  before  me  have  ex-
 pressed.  It  is  sad  to  know  that  one
 by  one  our  great  leaders  of  the  free-
 dom  era  are  leaving  us  and  Dr.  Katju
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 has  joined  that  grand  line  of  men.  As
 has  been  stated,  he  has  been  an  emi-
 nent  lawyer  and  eminent  statesman,
 but  what  impressed  me  most  about  him
 was  his  humanity  and  his  sense  of  fair
 play.  He  was  gentle  in  demeanour  and
 he  was  an  a!most  outstanding  persona-
 lity  whose  image  of  integrated  India
 we  lack  today  and  we  very  much  like
 to  imbibe.  J,  on  behalf  of  my  Party,
 associate  myself  with  the  message  of
 condolences.

 MR.  SPEAKER:  The  House  may
 now  stand  in  silence  for  a  short
 while.
 (The  Members  then  stood  in  silence

 for  a  short  while)

 ORAL  ANSWERS  TO  QUESTIONS

 विदेशों  से  ऋण
 +

 *121.  श्री  महाराज  सिंह  भारतों  :
 श्री  राम  सेवक  यादव  :

 ो  इन्त्रजीत  मल्होत्रा  :

 क्या  वित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उन  देशों  के  नाम  कया  हैं  जो  भारत
 को  इस  शर्त  पर  ऋण  देते  हैं  कि भारत  उस
 ऋण  से  उनके  देश  से  माल  खरीदे  ;

 (ख)  क्‍या  यह  सच  है  कि  ये  वस्तुएं
 अन्तर्राष्ट्रीय  मूल्यों  से  ड्योढ़े  से  लेकर  दुगुने
 मूल्यों  पर  खरीदी  जाती  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  स्थिति
 के  कारण,  सरकारी  क्षेत्र  के  उपक्रमों  में  पूंजी
 विनियोजन  तथा  संघारण  लागत  अधिक  है
 जिसके  परिणामस्वरूप  उन्हें  हानि  होती  है  ;
 शौर
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 (3)  यदि  हाँ,  तो  इसके  परिणामस्वहप.
 होने  वाली  हानि  को  टूर  करने  के  लिये  सरकार
 क्या  कार्यवाही  कर  रही  है  ?

 उप-प्रधान  मंत्रों  तथा  वित्त  मंत्री  (श्री
 मोरारजी  देसाई):  (क)  सभा  को  मेज
 पर  एक  विवरण  रख  दिया  गया  है।

 (ख)  जी  नहीं  tT

 (7)  हालाँकि  सामान्य  रूप  से  यह  कहा
 जा  सकता  है  कि  सशर्त  (टाइड)  ऋणों  की
 रकमों  से  की  गयो  खरीद  से,  बिना  शर्ते  ऋणों
 की  रकमों  से  की  गयी  खरीद  के  मुकाबले
 अधिक  लागत  शती  है  लेकिन  इससे  यह
 निष्कर्ष  निकालना  सम्भंव  नहीं  है  कि सरकारी
 क्षेत्र  में  होने  वाली  हानि,  सशर्त  ऋणों  से  की
 गयी  खरीद  के  कारण  होती  है।

 (घ)  सरकार  को,  स्त  ऋणों  की
 रकमों  से  की  जाने  वाली  खरीद  से  अपेक्षाकृत
 अधिक  लागत  झाने  की  जानकारी  है,  इसलिए
 वह  हर  सम्भव  अवसर  पर  ऋणों  के  उपयोग
 पर  से  पाबन्दियाँ  हटाये  जाने  के  लिए  जोर
 देती  रहती  है  1

 विवरण

 उन  देज्ञों  के  नाम  जो  भारत  को  इस
 शर्त  के  साथ  ऋण  देते  है  कि  इन  ऋणों
 का  इस्तेमाल  ऋण  बेने  वाले  बेझों
 से  वस्तुएं  झावि  खरोदने  के  लिये  हो  किया
 जापे

 Le  afar
 2.  बेलजियम
 3.  कनाडा
 4.  फ्रांस
 5.  पश्चिमी  जर्मनी**

 *कुछ  विशेष  मामलों  में  कनाडा  से  भिन्न  देशों  से  मंगाये  जाने  वाले  मशोनों  के
 हिस्से  की,  जिनका  उपयोग  कनाडा  से  मंगाये  गये  उपकरणों  में  किया  जाता  है,  बिल  व्यवस्था
 की  अनुमति  देता  है  :

 ek  19  67-68
 डालर  को  रकम  दी  1

 में  पश्चिम  जमंनी  से  ही  खरीद  की  पाबन्दी  के  बिना  75  लाख
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 6.  इटली
 Te  जापान
 8.  नीदरलैण्ड
 9.  ब्रिटेन

 10.  संयुक्त  राज्य  अमेरिका
 ll.  डेनमार्क
 i2.  स्वीडन
 13.  स्विटजरलैण्ड
 14.  चेकोस्लोवाकिया
 i5.  पौलैण्ड
 16.  सोवियत  समाजवादी  जनतन्त्र  संघ

 Az.  यूगोसलाविया
 i8.  हंगरी
 i9.  वल्गारिया

 श्री  सहाराज  सिह  भारतों:  अध्यक्ष
 महोदय,  जो  माननीय  मन्त्री  जी  ने,  फर्माया
 है  कि  यही  एक  कारण  ज्यादा  लागत  झाने  का
 नहीं  है,  और  भी  कारण  होंगे  लेकिन  जैसा  कि
 उन्होंने  खुद  तस्लीम  किया  है  कि  जो  लोग  हमको
 ऋण  देते  हैं  उन्हीं  के  यहाँ  से  जब  हमको  माल
 खरीदना  पड़ता  हैं  तो  वह  सामान्यतः  ज्यादा
 कीमत  पर  खरीदना  पड़ता  है,  तो  मैं  जानना
 चाहता  हूं  सरकार  से  कि  क्या  कभी  सरकार
 ने  ऐसा  प्रयत्न  किया  हैं  कि  जिसके  प्लान्ट
 को  वह  खरीदना  चाहती  हें,  पहले  दुनिया
 के  अलग  झलग  मुल्कों  से  उसके  भाव  का  पता
 लगा  ले  और  उसके  बाद  जिनका  सबसे  कम
 पैसे  में  प्लान्ट  मिलने  वाला  हो,  उनसे  कहे
 कि  आप  हमको  कर्जा  दीजिए,  हम  आपका
 प्लान्ट  ले  लेंगे  ?  कोई  ऐसा  प्रयत्न  सरकार
 ने  किया  ?

 श्री  मोरारजी  देसाई  :  ऐसा  प्रयत्न  करने
 से  सफलता  मिलतो  नहीं  है।  क्‍योंकि  हर

 r°538

 मुल्क  ऋण  पर  देने  के  लिये  तैयार  नहीं  है।
 यह  भी  सहीं  नहीं  है  कि  हर  बार  खरीद  से
 ज्यादा  ही  पैसा  देना  पड़ता  है।  कुछ  देशों  से
 ऐसा  भी  होता  है,  जहाँ  कीमत  कम  है,  वहाँ
 ऐसी  खरीद  से  भी  ज्यादा  पैसा  नहीं  देना  पड़ता
 है।  कुछ  जगह  i0-20  फीसदी  ज्यादा
 लागत  होती  है।  मगर  हम  कोटेशन  सब
 देशों  से  मंगवायें  और  फिर  कहें  कि  जिसकी
 कीमत  कम  है,  उस  के  पास  से  लें,  तो  फिर
 कोई  भी  हमारे  साथ  ऐसा  एस्रीमेंट  करने
 के  लिये  राज़ी  नहीं  होगा  ।  यह  नहीं  समझना
 चाहिये  कि  हमारा  कोई  हक़  है  किसी  से  लेने
 का  ।  वह  देते  हैं  तो  दोनों  देशों  के  परस्पर
 संबंधों  से  देते  हैं।

 श्री  महाराज  सिंह  भारतों  :  यह  बात
 सही  है  कि  माँगने  वाले  अपनी  शर्तों  पर  किसी
 से  माँग  नहीं  सकता,  लेकिन  मैं  यह  जानना
 चाहता  हूं--जैसा  कि  मंत्री  जी  ने  बताया  कि
 दोनों  तरह  के  देश  हैं  एक  वे  हैं  जहाँ  उन  का
 ऋण  लेकर  भी  उन  का  सामान  मुनासिब
 कीमत  पर  मिल  सकता  है  और  दूसरे  वें
 देश  हैं,  जहाँ  0-15  फीसदी  ज्यादा  कीमत
 पर  मिलता  है।  मैं  जानना  चाहता  हूं  कि  वे
 कौन  से  देश  हैं  जहाँ  ज्यादा  कीमत  पर  मिलता
 है। द

 शी  मोरारजो  देसाई  :  ऐसा  नहीं  कहा
 जा  सकता  है  किसी  भी  देश  में  हर  चीज  मंहगी
 हो  सकती  है।  इस  लिये  ऐसे  नामों  को  देना
 मेरे  लिये  सम्भव  नहीं  है  ?

 SHRI  SRADHAKAR  SUPAKAR:
 So  far  as  the  purchase  of  goods  is
 concerned,  it  is  the  rule  that  globar
 tenders  should  be  called.  May  I
 know  whether  in  such  cases  of  loans,
 this  process  is,  usually,  dispensed
 with  and,  arising  out  of  this,  may  I

 +i96I-62  से  पहले,  संयुक्त  राज्य  भ्रमेरिका  जो  ऋण  देता  था,  उनसे  अमेरिका
 से  भिन्न  देशों  स ेमाल  खरीदने  की  अनुमति  थी।

 ttisee-67  में,  स्वीडन  से  ही  खरीद  करने  की  पाबन्दी  के  बिता  66,  4  लाख
 डालर  का  ऋण  दिया।
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 Know,  when  incurring  such  loans  for
 the  purchase  of  goods,  the  Govern-
 ment  takes  the  precaution  that  the
 price  thereof  is  comparatively  not
 very  high  as  compared  with  the  price
 of  goods  obtaining  in  other  countries
 from  where  the  loans  may  not  be
 available?

 SHRI  MORARJI  DESAI:  In  all
 cases  where  the  aid  is  tied,  it  is  not
 possible  to  have  global  tenders  be-
 cause  it  is  meaningless,  and  we  can-
 not  buy  from  other  places  even  if
 we  call  for  global  tenders.  There-
 fore,  it  will  not  be  honest  to  ask  for
 global  tenders  where  we  have  to  buy
 from  a  particular  country  on  account
 00  tied  aid,  but  we  do  ascer-
 tain.

 SHRI  JYOTIRMOY  BASU:  And  pay
 three  times  the  value  by  over-invoic-
 ing  ete.  That  is  gone  by  the  private
 sector  and  also  the  public  sector.

 SHRI  MORARJI  DESAI:  This  is
 an  uninformed  criticism.  I  can  only
 say  that  this  comes  out  of  not  hav-
 ing  full  information  about  the  whole
 matter.

 SHRI  JYOTIRMOY  BASU:  J]  have
 much  more  information.

 SHRI  MORARJI  DESAI.  As  re-
 gards  the  question  of  comparing  with
 prices  elsewhere,  we  are  careful  to
 get  the  prices  from  all  places  and
 we  try  to  see  that  we  get  at  those
 prices  even  from  tied  countries,  but
 it  is  not  always  possible  to  have
 comparable  prices  for  all  things  be-
 cause  some  items  of  production  are
 peculiar  to  some  countries.  There-
 fore,  that  has  also  a  limited  scope.

 SHRI  INDRAJIT  GUPTA:  While  it
 is  true  that  we  are  in  this  unfortu-
 nate  position  that  beggars  cannot  be
 choosers,  is  it  not  a  _  fact
 that  many  of  these  countries
 which  are  listed  in  the  state-
 ment  have  from  time  to  time  also
 agreed  o  give  us  untied  loans,  but
 at  the  same  time  is  it  not  a  fact  that
 we  have  earned  a  bad  name  by  vir-
 tue  of  the  fact  that  we  have  not
 utilised  even  those  untied  loans  fully
 and  they  ere  lying  unutilised  or  un-
 der-utilised  with  the  result  that  thes
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 donor  cowltries  are  becoming  more
 und  more  insistent  that  only  tied.
 loans  can  be  given  to  us?

 SHRI  MORARJI  DESAI:
 the  statement  of  the  hon.  Member
 that  we  are  beggars.  There  is  no
 question  of  being  beggars  in  this.
 matter.

 MR.  SPEAKER:  It  is  a  loan.
 SHRI  MORARJI  DESAI:  When-

 ever  we  go  to  bankers  or  persons
 who  loan  to  us,  it  is  a  question  of
 mutual  consideration.  §  Therefore,
 there  is  no  question  of  beggars  not
 being  choosers.  That  has  no  mean-
 ing.  But  if  the  hon.  Member  consi-
 ders  he  is  a  beggar,  I  have  no  quar-
 rel  with  it.  But  I  refuse  to  be  in
 that  condition.  I  have  never  gone
 on  asking  for  these  things  in  that
 manner.

 I  reiute

 SHRI  INDRAJIT  GUPTA:  I  have
 said  that  we  are  in  the  position  of
 beggars  being  choosers.  I  did  not
 say  that  he  was  a  beggar.

 SHRI  MORARJI  DESAI:  We  are
 not  in  that  position.  Ultimately  if
 the  country  is  a  beggar  then  I  am  a
 beggar.  What  else  does  it  mean?
 Therefore,  it  is  no  use  saying  that
 kind  of  thing.  The  untied  loans  are
 only  from  the  World  Bank  and  some
 from  the  USA  in  the  past,  otherwise,
 they’  are  all  tied  except  perhaps  in
 the  case  of  small  amounts  from  one
 or  two  other  countries.  Therefore,
 there  is  no  scope.  In  the  case  of
 East  European  countries  where  we
 have  mutual  trade  and  we  buy  their
 goods,  there  is  no  question  of  getting
 from  anywhere  else  and  things  have
 to  be  obtained  only  from  there  and
 at  the  prices  which  are  suggested  by
 them  though  we  trv  to  negotiate  in
 the  same  way  as  in  the  case  of  other
 countries  where  there  are  tied  !oans;
 so,  there  also  we  have  to  do  the  same
 thing.  But  this  is  a  matter  of  our
 own  choice.  If  we  do  not  want  to
 do  it  we  need  not  do  it  and  we  will
 not  do  it.  But  you  may  say  that
 circumstances  are  such  that  we  have
 got  to  make  some  decisions  and  in
 this  case  we  make  some  decisions.
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 SHRI  INDRAJIT  GUPTA:  The  last

 part  of  my  question  has  not  been
 answered.  I  had  asked  about  the
 non-utilisation  of  untied  aid,

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  non-utilisation,  There
 is  a  misunderstanding  about  this  non-
 utilisation  also.  There  are  aids  given
 for  projects  and  these  are  used  only
 as  the  projects  go  on  getting  cons-
 tructed,  and,  therefore,  if  they  are
 for  four  or  five  yearg  they  are  used
 over  four  or  five  years.  That  does  not
 mean  that  it  can  be  said  that  it  is
 not  utilised  every  year.

 SHRI  INDRAJIT  GUPTA:  Govern-
 ment  have  admitted  it  themselves  in
 their  own  report.

 SHRI  MORARJI  DESAI:  What
 has  been  admitted  has  been  explain-
 ed  like  this.  But  if  the  hon,  Member
 wants  to  read  it  otherwise  he  is  free
 to  do  so.

 SHRI  S.  R.  DAMANIT:  What  are  the
 main  items  which  are  purchased
 under  such  loans?  What  steps  are
 being  taken  to  see  that  the  items
 which  are  produced  in  the  country
 are  not  included  among  such  items?

 SHRI  MORARJI  DESAI:  All  the
 items  which  we  purchase  from
 within  are  not  included  in  the  |ist
 of  items  purchased  from  outside.
 Where  is  the  question  of  listing  such
 items?  The  hon,  Member  is  a  busi-
 nessman  and  he  ought  to  know  this.
 If  there  are  items  which  are  produced
 here  we  do  get  them  from  here  and
 we  do  not  get  them  from  outside.

 SHRI  PASHABHAI  PATEL:  Is  the
 hon,  Minister  aware  that  sometimes
 because  of  this  foreign  money  pur-
 chases  are  made  against  the  Indian
 industries?  That  is  to  say,  if  a  thing
 is  available  in  India  from  Indian  in-
 dustries,  still  we  purchase  the  thing
 from  outside  because  loan  money  is
 available  and  foreign  exchange  is
 available.  This  is  being  done  in  a
 very  serious  manner.

 SHRI  MORARJI  DESAI:  Some-
 times  ‘t  has  happened  because  of
 some  cirsumstances,  or  sometimes

 FEBRUARY  ‘19,  968  Oral  Answers  I5b2
 when  a  turp-key  project  is  made,
 that  alsu  nappcns.  But  now  we  are
 trying  to  reduce  that  completely  and
 see  that  il  does  not  happen.

 SHRI  PASHABHAI  PATEL:  That
 is  not  so.

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI;  Loan-taking  is  not  begging from  any  point  of  view.  But  when
 loans  are  tied  to  this  kind  of  goods
 being  sold,  may  I  ask  the  Finance
 Minister  to  give  a  categorical  answer
 to  two  questions?  First,  have  all  the
 avenues  been  explored  with  such
 countries  advancing  loans  to  us  that
 they  can  sel]  to  us  at  international
 prices  for  these  commodities?  Secon-
 dly,  have  we  also  explored  the  possi-
 bility  of  coming  to  an  agreement  on
 a  mutual  basis  with  them  that  when
 we  sell  them  our  goods  we  also
 charge  them  prices  on  the  same  basis,
 that  is,  we  also  charge  them  high
 prices  as  they  charge  us  high  prices?

 SHRI  MORARJI  DESAI:  Even  if
 we  charge  high  prices,  we  cannot  say
 that  we  are  charging  high  prices.
 Nobody  would  say  that  at  any  time.
 But  there  is  no  question  oof  our
 charging  high  prices  in  this  matter
 because  they  buy  in  the  open  mar-
 ket.  Here  it  is  not  a  question  of
 government  selling  to  them.  In  some
 countries,  Government  sel]  them;  in
 some  countries,  when  aid  is  tied,
 then  we  have  to  buy  from  them
 only.  Since  we  do  not  give  aid  to
 such  countries,  there  is  no  question,
 therefore,  of  selling  in  that  manner.
 If  aid  is  given,  it  is  also  for  the  ad-
 vantage  of  selling  to  us  goods,  That
 is  why  aid  is  given.

 Therefore,  I  was  refuting  the  state-
 ment  made  by  the  hon.  Member
 about  our  being  beggars.  It  is  all
 wrong.  They  want  to  profit.  There-
 fore  they  also  give  us  aid.  That  is
 how  it  is  done.

 SHRI  HEM  BARUA:  Has  the
 attention  of  Government  been  drawn

 “to  the  speech  made  by  Mr.  Woods  at
 the  UNCTAD  II  in  which  there  As

 a  veiled  criticism  of  funds  being  mis-
 used  in  countries  that  have  received
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 funds  from  the  World  Bank  and  from
 other  sources?  If  so,  was  India  in
 his  mind  when  this  criticism  was
 levelled?  Secondly,  Mr.  Dulles  used
 to  say  that  in  giving  loans  to  India,
 America  has  imposed  not  only  strings
 but  also  ropes.  They  are  ropes,  not
 strings—this  is  what  he  has  said.
 How  far  are  there  ropes  in  the
 money  that  we  get  from  abroad,
 particularly  from  America?

 SHRI  MORARJI  DESAI:  There
 are  neither  ropes  nor  strings  nor
 threads.  There  is  no  such  thing  tied
 to  these  things.

 AN  HON,  MEMBER.  Threats  are
 there.

 SHRI  MORARJI  DESAI:  There-
 fore,  it  is  wrong  to  make  any  such
 inference  from  this  that  Mr.  Woods
 had  India  in  his  mind.

 SHRI  Ss.  KANDAPPAN:  How  does
 he  know  his  mind?

 SHRI  HEM  BARUA:  He  says  that
 India  was  not  in  his  mind  when  he
 ‘said  this.  How  does  he  know  Wood's
 mind?

 SHRI  MORARJI  DESAI:  He  told
 me.  Therefore,  I  know  his  mind.  The
 hon,  Member  does  not  know.

 SHRI  JYOTIRMOY  BASU:  He  is  a
 ‘close  of  friend  of  yours.  We  know.

 SHRI  MORARJI  DESAI:  He  is  a
 friend  of  mine.

 SHRI  D.  C.  SHARMA:  Now  he
 should  try  to  be  my  friend,  May  I
 ‘know  what  is  the  per  capita  inci-
 dence  of  loan  in  this  country  and  in
 other  developing  countries?  Is  it  not
 a  fact  that  the  incidence  of  loan  in
 this  country  is  higher  than  in  any
 other  developing  country?  If  so,

 ‘what  are  the  Government  doing  to
 reduce  this  incidence  of  per  capita loan?

 SHRI  MORARJI  DESAI:  A  sepa- wate  question  may  be  tabled.
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 Smuggling  of  Fake  U.S.

 Dollars

 "123.  SHRIMATI  SUSEELA
 GOPALAN:

 SHRI  K.  RAMANI:
 SHRI  K.  M.  ABRAHAM:
 SHRI  GANESH  GHOSH:
 SHRI  P.  P,  ESTHOSE:
 SHRI  NAMBIAR:
 SHRI  VISWANATHA

 MENON:
 SHRI  J.  MOHAMED  IMAM:
 SHRI  R.  S.  VIDYARTHI:
 SHRI  KANWAR  LAL

 GUPTA:
 SHRI  RAM  GOPAL  SHAL-

 WALE:
 SHRI  LOBO  PRABHU:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the
 news-item  appearing  in  the  “Patriot”
 of  the  370  January,  798  that  an
 employee  of  a  bank  in  India  was
 connected  with  the  smuggling  of
 fake  U.S.  dollar  notes  in  India;

 (b)  if  so,  whether  the  name  of  the
 employee  and  the  bank  involved  has
 been  identified;  and

 (c)  the  action  taken  in  the  matter?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT):  (a)  Yes,  Sir.

 (b)  Neither  the  bank  nor  the  em-
 ployee  has  been  identified  in  the
 press  Report.  The  Government  have
 no  further  information.

 (c)  Does  not  arise.
 SHRIMATI  SUSEELA  GOPALAN:

 May  I  know  whether  the  Govern-
 ment  have  made  any  effort  to  find  out
 the  U.S.  businessmen  who  were
 using  the  bank  employees  to  smuggle
 the  fake  notes;  if  so,  what  action  is
 being  taken?

 SHRI  K.  C.  PANT:  Government
 has  made  no  enquiries,  because  on
 the  face  of  it  there  is  no  credibility
 in  the  report  because  Rs.  75  crures
 were  said  to  be  invelved,  and  thr
 enquiries  that  have  been  made  so
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 far  do  not  suggest  this  can  be  very
 credible.

 SHRI  M.  L.  SONDHI:  Either  the
 enquiry  has  been  made  or  it  has  not
 been  made.

 SHRI  KANWAR  LAL  GUPTA:
 Once  he  says  it  has  been  made,  then
 he  says  no.

 MR.  SPEAKER:  No,  please.  I
 have  to  call  the  other  Members.  Mra.
 Gopalan  may  herself  ask  that  ques-
 tiou.  If  no  one  else  asks,  then  you
 may  ask.

 SHRIMATI  SUSEELA  GOPALAN:
 May  I  know  whether  Government  is
 aware  that  U.S.  banks  operating  in
 “ndia  are  also  indulging  in  this  rac-
 ket  resulting  in  foreign  exchange
 difficulty,  if  so,  will  the  Government
 investigate  into  the  matter  and  take
 drastic  steps  to  prevent  it?

 SHRI  K.  C.  PANT:  That  is  not
 correct.  May  I  explain?  We  make
 informal  enquiries  within  our  de-
 partment,  we  do  not  make  formal
 enquiries.

 SHRI  VISWANATHA  MENON:
 May  I  know  whether  it  is  a  fact  that
 blaciemarketing  in  these  Dollars  is
 taking  place  in  India  on  8  large
 scale,  and  whether  Government  is
 taking  any  action  so  as  to  prevent
 such  blackmarketing?

 SHRI  K.  C.  PANT:  There  js  no
 large-scale  smuggling.  The  amounts
 of  foreign  exchange  that  have  been
 seized  in  the  year  1967  are  $2,l04  and
 £3,80.

 SHRI  MOHAMED  IMAM:  The  fake
 notes  must  have  been  manufactured
 either  jn  India  or  Amerioa.  Has  the
 Government  made  any  attempt  to
 find  out  where  they  have  been  manu-
 factured,  and  to  what  extent  have
 these  fake  notes  been  recovered  in
 this  country?

 SHRI  K.  C.  PANT:  In  967  the
 Delhi  Police  recovered  in  Delhi  a
 block  useq  for  forging  U.S.  Dollars.
 That  is  the  information.

 SHRI  MOHAMED  IMAM:
 were  they  ‘manufactured?

 Where

 FEBRUARY  19,  968  Oral  Answers  566
 SHRI  K.  C.  PANT:  I¢  I  know,  I

 would  tell  him.

 झो  कंवर  लास  गुप्त:  क्‍या  सरकार
 को  यह  मालूम  है  कि  भारत  में  डालसं  चोरी
 से  बिकते  हैं?  इस  के  अलावा  बहुत  से  ऐसे
 लोग  हैं,  बहुत  सी  ऐसी  एजेन्सिया  हैं,  जेसे
 कि  एडवबर्टाइजिग  एजेंन्स.ज,  इंडस्ट्रियलिः  दस
 हैं,  प्रनसोशल  एलिमंट्स  हैं,  जिन  के  अकाउंट्स
 झ्रमरीका  झौर  दूसरे  देशों  में  हैं,  जो  कि  इस
 तरह  की  गड़बड़ियां  यहां  करते  हैं  और  डालर
 का  जितना  मार्केट  रेट  है  उस  से  ज्यादा  पर
 उस  को  बंचते  हैं,  तथा  जो  लोग  यहां  से  जाते
 हैं  उन्हें  देते  हैं।  मैं  जानना  चाहता  हूं  कि
 सरकार  इस  को  रोकने  के  लिये  क्‍या  कारंबाई
 करती  है।

 श्री  कृष्ण  चन  पन्त :  यह  बहुत  बड़ा
 सवाल  है  शौर  इस  पर  विचार  किया  ही
 जाता  है।

 करी  रास  गोपाल  झालवाले  :  मैं  जानता
 चाहता  हूं  कि  डालर  का  तस्कर  व्यापार  करने
 वालों  के  सम्बन्ध  में  इस  समय  तक  एन्क्‍्वायरी
 क्यों  नहीं  की  गई  आर  सरकार  को  इस  की
 जानकारी  क्‍यों  नहीं  है?

 SHRI  K.  C.  PANT.  Again,  a  gene-
 ral  question.

 SHRI  LOBO  PRABHU:  The  im-
 portance  of  this  question  is  not  that
 of  dollars  being  in  this  country;  it
 is  quite  all  right.  It  looks  like  an
 unspecified  American  loan.  The  im-
 portance  of  this  question  is  this.  Had
 the  Government  traced  how  these  dol-
 lars  are  being  used  for  smuggling?
 These  dollars  have  not  come  just  for
 being  kept  in  a  bank,  These  are
 used  for  smuggling.  I  should  like  to
 know  whether  this  point  has  occur-
 red  to  the  Government.

 SHRI  K.  cog  PANT:  These  are  gone-
 ral  questions  which  are  asked  about
 these  dollars.  As  I  said  there  would
 seem  to  be  no  substance  in  this
 particular  report.  Even  if  one  were
 to  go  by  the  report,  this  particular
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 racket  had  been  smashed  according
 to  iui  repurt  itself.  Where  is  the
 question  of  dollars  coming  to  the
 euuntry?

 Smuggling  by  Diplomatic  Missions
 Through  Mail

 ad
 #124,  SHRIMATI  SUSEELA

 GOPALAN:
 SHRI  SATYA  NARAIN

 SINGH:
 SHRI  P.  RAMAMURTI:
 SHRI  VISWANATHA

 MENON:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news-item  published
 in  the  Hindustan  Times  of  the  th
 January,  968  that  the  Customs
 Authorities  at  Safdarjang  Sorting
 Office,  New  Delhi  detected  a  regis-
 tered  envelop  bearing  seal  of  a
 foreign  mission  containing  large
 amount  of  foreign  currency;

 (b)  if  so,  the  name  of  the  foreign
 mission  whose  seal  is  on  the  envelope
 and  the  total  amount  jnvolved  there-
 in;

 (c)  whether  Government  have
 taken  up  the  matter  with  the  foreign
 Mission  concerned;  and

 (d)  the  steps  taken  to  check
 smuggling  by  the  foreign  missions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT):  (a)  and  (b).
 Yes,  Sir.  On  29-11-1967,  the  Officers
 of  the  Delhi  Central  Excise  Collecto-
 rate  intercepted  at  the  Safdarjang
 Air  Sorting  Office,  New  Delhi  a  re-
 gistered  envelope  containing  two
 bank  drafts  for  the  total  amount  of
 £4.75-4sh.—0d.  It  did  not  bear  the
 seal  of  any  Embassy  but  bore  in
 print  the  insignia  of  the  Royal
 Afghan  Embassy,

 (c)  The  matter  has  not  been  taken
 up  with  the  foreign  Mission  88  in-
 vestigations  so  far  have  not  revealed
 that  the  Mission  was  connected  with
 it.
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 (d)  No  specific  measures  as  such

 have  been  devised  to  check  smug-
 gling,  if  any,  by  the  foreign  mussions,
 The  general  preventive  measures  in
 force  are  considered  adequate  to
 deal  with  all  kinds  of  smuggling.

 SHRIMATI  SUSEELA  GOPALAN:
 Is  the  Government  aware  of  the  fact
 that  many  foreign  embassies  are  in-
 volved  in  bringing  smuggled  goods
 to  the  country  and  passing  them  on
 by  using  the  CD  cars  and  if  so  what
 Precautions  are  being  taken  by  the
 Government  to  check  them?

 SHRI  K.  C.  PANT:  We  are  not
 aware  of  the  fact  that  the  Embassies.
 are  officially  smuggling  anything...
 (Interruptions.  )

 SHRIMATI  SUSEELA  GOPALAN:
 Do  the  Government  know  that  many
 CD  cars  are  used  to  sell-
 smuggled  goods  by  the  foreign  em-
 bassies?

 SHRI  K.  C.  PANT:  Wherever  any
 particular  thing  comes  to  our  notice,
 we  investigate  them;  but  there  is  no-
 general  complaint  of  this  nature.

 SHRI  VISWANATHA  MENON:
 Are  the  Government  aware  that
 there  is  a  shop  in  the  American  Em-
 bassy  where  it  sells  duty  free  goods
 to  the  Embassy  staff  and  through
 the  Embassy  officials  these  things  are
 sold  outside  at  higher  prices?  Do
 Government  consider  it  smuggling
 and  if  so  what  action  is  taken.
 against  them?

 SHRI  K.  C.  PANT:  As  far  as  I
 know  this  practice  of  giving  duty
 free  goods  to  its  own  staff  is  a
 practice  that  is  prevalent  in  other
 parts  of  the  world  and  it  is  there
 in  all  the  Embassies.  So  far  as  any
 specific  case  is  concerned.  if  it  is
 brought  to  our  notice,  we  shall  en-
 quire  into  it.

 पनपता  M.  L.  SONDHI.  This  point
 merits  more  serious  consideration
 from  the  Minister.  I  hope  he  is
 aware  of  the  general  motion  that  in
 India  anybody  dressed  up  in  the
 garb  of  a  western  diplomat  or  a
 white-looking  diplomat  with  a  CD
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 car  can  get  away  with  anything.
 This  is  the  general  impression  in  the
 city  og  Delhi.  More  specifically,  I
 should  like  to  know  from  the  Minis-
 ter  whether  any  watch  is  kept  on
 the  remittances  received  by  diploma-
 tic  officials  from  their  home  coun-
 tries?  In  case  there  is  a  sudden  drop
 in  these  remittances  the  obvious  in-
 ference  is  that  the  fellow  has  been
 making  money  locally  and  so  he  has
 stopped  remittances  from  his  home
 country.

 SHRI  K.  C.  PANT:  I  shall  require
 notice  for  that.

 Grants  to  Bharat  Sewak  Samaj

 #125,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  SOCIAL  WEL-
 FARE  be  pleased  to  state:

 (a)  the  total  amount  given  to  the
 Bharat  Sewak  Samaj  since  its  incep-
 tion;  and

 (b)  the  value  of  Government  land
 and  property  given  to  the  Samaj  in
 Delhi  and  other  places?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  and  (b).  The  information
 is  peing  collected  and  will  be  placed

 -on  the  Table  of  the  House.

 श्री  कंवर  लाल  गुप्त:  अध्यक्ष  महोदय,
 यह  बहुत  बड़ा  स्केंडल  है  इस  को  बचाने  के
 लिए  कुछ  किया  जाय।

 श्री  गुणानन्द  ठाकुर  :  यह  भारत  सेवक
 समाज  के  नाम  पर  बहुत  बड़ा  गोलमाल
 हो  रहा  है।

 श्री  हुक्म  ्वन्द  कछवाय  :  2i  दिन
 पहले  यह  सवाल  दिया  गया  था  फिर  इत्तिला
 न  पूरों  हो  पाने  का  क्या  कारण  है  ?  इस  प्रश्न
 का  उत्तर  साना  चाहिए।  भारत  सेवक
 समाज  की  रक्षा  क्‍यों  कर  रह  हैं  ?

 SHRI  S.  KANDAPPAN:  Sir,  on  a
 point  of  order.  The  question  has  been

 admitted  »nd  pnt  on  the  Order  Paper.

 FEBRUARY  19,  968  Oral  Answers  7470
 MR.  SPEAKER:  I  agree  with  you,

 but  there  is  no  point  of  order.
 SEVERAL  HON,  MEMBERS  rose—-
 MR.  SPEAKER:  May  I  request  all

 of  you  to  sit  down  now?  This  ques-
 tion  has  been  engaging  the  attention
 of  Parliament  not  only  during  this
 session  but  during  the  previous  ses-
 sion  also.  Yet,  it  is  said  that  the  in-
 formation  is  being  collected.  I  do  not
 know  what  I  oan  do.  I  will  pass  on
 to  one  next  question.  (Interruption)
 They  say  that  information  is  being
 collected.  We  will  have  to  think  of
 it.

 SEVERAL  HON.  MEMBERS  rose—
 MR.  SPEAKER:  Will  you  all  kindly

 sit  down  now?  Mr.  Jyotirmoy  Basu
 is  the  questioner.  I  myself  have  said
 that  the  answer  ought  to  have  been
 collected  by  now.  Mr.  Jyotirmoy  may
 put  this  supplementary  question  now.

 SEVERAL  HON.  MEMBERS  rose—
 SHRI  KANWAR  LAL  GUPTA:  Why

 don’t  you  ask  the  Minister?  (Inter-
 ruption).

 MR.  SPEAKER:  I  myself  have  said
 that.  What  is  the  use  of  pursuing  the
 matter?  I  myself  said  that  it  ought
 to  have  been  ready.

 SHRI  JYOTIRMOY  BASU:  You
 please  explain  to  me  what  useful  pur-
 pose  my  notice  for  this  question  has
 served.  Will  you  please  explain  it
 to  me?

 MR.  SPEAKER:  The  Minister  may
 collect  the  answer.

 SHRI  JYOTIRMOY  Basu:  We  can-
 not  allow  the  Minister  to  get  away
 like  this.  (Interruption).

 MR.  SPEAKER:  First,  let  the  Minis-
 ter  tel]  us  about  it.

 SHRIMATI  PHULRENU  GUHA:
 Part  (b)  of  the  question  says:

 “the  value  of  Government  land
 and  property  given  to  the  Samaj
 in  Delhi  and  other  placee”
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 It  may  be  quite  easy  to  get  informa-
 tion  relating  to  Delhi,  but  about  other
 places,  we  have  to  collect  the  infor-
 mation.

 SHRI  KANWAR  LAL  GUPTA:  Then
 tell  us  about  Delhi  at  least.

 SHRIMATI  PHULRENU  GUHA:  We
 have  asked  for  the  information  about
 value  of  Government  land  and  pro-
 perty  in  other  places.  We  have  not
 get  the  information  yet.

 MR.  SPEAKER:  What  about  the
 answer  to  part  (a)  of  the  question?

 SHRIMATI  PHULRENU  GUHA:
 For  that  also,  we  do  not  have  the  full
 information.

 SHRI  S.  KANDAPPAN:  Why  did
 they  not  collect  the  information  up
 till  now?  We  seek  your  protection,
 Sir.

 SHRI  HANUMANTHAIYA:  |  Sir,
 this  is  not  an  crdinary  matter  for  the
 House  to  pass  over.  We,  as  Members
 of  this  House,  ought  to  be  very  vigi-
 lant  over  the  expenditure  of  Govern-
 ment.  I  request  you  to  give  them
 here  and  now  some  time  within  which
 they  must  produce  the  answer,  or,  the
 House  should  censure  the  concerned
 Minister  for  not  giving  the  informa-
 tion  to  the  House.

 MR.  SPEAKER:  I  will  postopone
 the  question  now.

 SHRI  KANWAR  LAL  GUPTA:  You
 may  please  specify  some  time-limit
 for  the  Minister  to  supply  the  answer.
 (Interruption).

 MR.  SPEAKER:  I  am  not  going  to
 allow  any  more  interruptions.  I  will
 fix  up  some  time.  I  will  postpone  the
 question.  The  question  is  not  com-
 Pletely  answered.  For  the  same
 question,  I  will  give  some  other  time
 and  I  request  the  Minister  also.  I
 will  fix  up  time.

 st  हुक्म  चन्द  कछुवाय  +  मंत्री  जी
 के  पास  दिल्‍ली  के  बारे  में  जानकारी  है  तो
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 दिल्‍ली  के  बारे  में  ही  बतलायें।
 MR,  SPEAKER:  May  I  request  the

 hon.  Member  to  leave  it  to  me.  It
 is  not  a  question  of  any  one  party
 alone.  The  Congress  party  is  also
 unhappy  about  it.  Therefore,  leave  it
 to  me.

 et  गुणानन्द  ठाकुर  :  अध्यक्ष  महोदय,
 मेरा  व्यवस्था  का  सवाल  है।  जब  प्रश्न
 ऐडमिट  हो  गया  है  तो  मंत्री  महोदय  इस
 तरह  से  क्‍यों  देरी  कर  रहं  हैं  और  जवाब  को
 टाल  रहे  हैं?  यह  भारत  सेवक  समाज  के
 मामले  में  बहुत  बड़ा  गोलमाल  किया  गया
 है।  आप  मंत्री  द्वारा  इस  प्रश्न  का  पूरा  जवाब
 देने  के  लिए  निश्चित  समय  निर्घारित  कर
 दीजिये  i
 MR,  SPEAKER:  The  hon.  Member

 may  please  sit  down.  I  am  _  passing
 on  to  the  next  question.

 Parliamentary  Committee  for  Schedul-
 ed  Castes  and  Scheduled  Tribes

 *128,  SHRI  SIDDAYYA:  Will  the
 Minister  of  SOCIAL  WELFARE  be
 Pleased  to  state:

 (a)  whether  the  assurances  given
 in  Parliament  in  August,  967  regard-
 ing  the  constitution  of  a  Parliamen-
 tary  Committee  has  been  fulfilled;  and

 (b)  if  not,  the  reasons  therefor?
 THE  DEPUTY  MINISTER  IN  THE

 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  AND  IN  THE  MINISTRY  OF
 PETROLEUM  AND  CHEMICALS
 (SHRI  MUTHYAL  RAO):  (a)  and
 (b).  The  matter  is  under  considera-
 tion.

 SHRI  SIDDAYYA:  The  hon.  Minis-
 ter  gave  a  categoria]  assurance  to  this
 House  and  the  other  House  that  a
 parliamentary  committee  would  be
 constituted  in  consultation  with  the
 Speaker  of  the  Lok  Sabha  and  the
 Chairman  of  the  Rajya  Sabha.  May
 I  know  whether  he  has  so  far  consul-
 ted  the  Speaker  of  the  Lok  Sabha
 and  the  Chairman  of  the  Rajya  Sabha
 with  regard  to  the  setting  up  of  this
 committee?
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 THE  MINISTER  OF  PETROLEUM

 AND  CHEMICALS  AND  SOCIAL
 WELFARE  (SHRI  ASOKA  MEHTA):
 The  hon.  member  knows  that  my  col-
 leagues  ang  I  are  discussing  this
 matter  with  him  and  other  members
 of  this  House  and  the  other  House.
 He  was  present  at  the  meeting  only
 the  other  day  and  a  number  of  mem-
 bers  suggested  that  we  should  have
 further  discussion.  We  are  having
 another  meeting.  He  knows  that.

 SHRI  SIDDAYYA:  In  order  to  get
 the  recommendations  of  the  Commis-
 sioner  for  Scheduled  Castes  and
 Scheduled  Tribes  implemented,  is
 there  any  proposal  to  invest  the  Com-
 missioner  with  more  powers  or  is
 there  a  proposal  to  appoint  a  high-
 powered  committee,  so  that  that  com-
 mittee  can  get  the  recommendations
 implemented?

 SHRI  ASOKA  MEHTA:  The  hon,
 member  knows  that  many  of  his  col-
 leagues  from  this  House  pointed  out
 that  this  is  a  matter  which  bristles
 With  difficulties  and  has  to  be  handled
 very  carefully.  I  do  not  think  I  can
 enlighten  him  any  more  than  the
 enlightenment  that  we  got  at  the
 meeting  last  Friday.

 श्री  झो०  प्र०  त्यागी  ग्रनुसूचित
 जातियों  और  अनुसूचित  आदिम  जातियों
 की  सुरक्षा  और  प्रगति  के  लिए  जो  कमिशनर
 की  नियुक्त  की  गई  है  क्‍या  यह  सच  है  कि
 उनके  पास  इतना  स्टाफ  नहीं  है  कि  वे  उनके
 पास  आई  हुईं  शिकायतों  की  जांच  कर  सकें  ?
 क्या यह  भी  सच  नहीं  है  कि  वह  केवल  एक
 ढोंग  मात्र  बना  कर  रह  गया  है  ?  यदि  सरकार
 इस  बात  को  अनुभव  करती  है  तो  क्‍या  वड़
 उनके  लिए  पूरे  साधन  मुहैया  करेगी  जिससे
 वह  सक्रिय  हों  सकें  और  हितकारी  सिद्ध

 हो  सकें  ?

 श्री  ग्रशोक  मेहता:  कमिशनर  के  पास
 जरूरी  स्टाफ  है।  उसके  झलावा  डायरेक्टर
 जनरल  आफ  वैलफेयर  और  बैकवर्ड  कलामिस
 का  जो  स्टाफ  है  वह  भी  उन  के  काम  में  पूरा
 इस्तेमाल  किया  जात  है  ।
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 Payment  for  Food  Imports  from  U.S.A.

 #129,  SHRI  5.  K,  TAPURIAH:
 SHRI  YASHPAL  SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  U.S.  Government
 have  decided  to  recover  the  part  of
 the  price  of  food  to  be  exported  to
 India  in  dollars;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  additiona]  burden  on  the

 balance  of  payments  position  specially
 during  the  current  financial  year?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 Under  the  PL  480  Agreements  signed
 since  June  967  India  pays  for  about
 80  per  cent  of  the  food  imports  in
 rupees  and  receives  the  remaining  20
 per  cent  against  a  long-term  credit
 repayable  in  convertible  currency.
 This  Credit  is  repayable  in  3l  annual
 instalments  beginning  ten  years  after
 the  imports  are  made.

 (c)  There  will  not  be  any  additional
 burden  on  the  balance  of  payments
 position  during  the  current  financial
 year  as  neither  interest  payments  nor
 principal  repayments  are  due  jin  the
 current  year.

 SHRI  5.  K.  TAPURIAH:  So,  it  ap-
 pears  that  there  is  no  new  change  in
 what  has  been  going  on  up  till  now.
 He  says  that  80  per  cent  is  payable
 in  rupees  and  20  per  cent  in  converti-
 ble  currency.  I  want  to  know  what
 is  the  total  amount  expected  to  be
 imported  during  the  current  year  and
 what  would  be  the  amount  of  current
 year's  imports  to  be  paid  in  dollars?

 SHRI  MORARJI  DESAI:  What  will
 be  imported  in  current  year  will  have
 to  be  paid  next  year  and  not  this
 year.

 SHRI  S.  K.  TAPURIAH:
 would  be  the  value  of  it?

 SHRI  MORARJI  DESAI:  The  value
 of  imports  authorised  on  20-2-67  as

 What
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 amendeg  on  246-67  will  be  24.2  mil-
 lion  dollars,  for  convertible
 local  currency  credit.  The  value  of
 imports  authorised  against  payment
 by  India  in  rupees  would  pe  87.8
 million  dollars.  The  total  would  be
 2  million.  Under  the  PL  480  agree-
 ment  dated  20-2-67,  the  value  is  35
 million  dollars.  As  amended  on
 12-9-67,  the  total  value  is
 86.5  ‘million  dollars  worth,  9  million
 dollars  for  convertible  loca]  currency
 credit  and  67.5  million  in  rupees.  As
 amended  on  30-l2-67  the  total  value
 is  290  million  dollars  worth,  46.9  mil-
 lion  gollars  worth  for  convertible  locol
 currency  credit  and  68.6  million  in
 rupees.

 SHRI  S,  M.  BANERJEE:  Sir,  it
 appears  form  the  statement  of  the
 hon.  Minister  that  we  have  practically
 ™ortgaged  our  country  to  the  United
 States  of  America  for  imported  wheat.
 I  would  like  to  know,  since  accord-
 ing  to  the  Food  Minister  and  also  ac-
 cording  to  the  statistics  available  in
 our  country  we  have  a  nice  crop  this
 year,  whether  we  are  going  to  reduce
 the  imports  and,  if  so,  to  what  extent?

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  mortgaging  this  coun-
 try  at  all.  I  do  not  know  how  it  has
 entered  the  imagination  of  the  hon.
 Member.

 SHRI  5.  M.  BANERJEE:  I  said
 ‘mortgaged’,  not  ‘sold’.

 SHRI  MORARJI  DESAI:  It  is
 neither  mortgaged  nor  sold.

 SHRI  S.  M.  BANERJEE:  Thank  you.
 SHRI  JYOTIRMOY  BASU:  We  are

 more  sensitive  than  he  is  perhaps.
 SHRI  MORARJI  DESAI:  I  am  cer-

 tainly  more  sensitive  than  the  hon.
 ‘Member  is  and

 SHRI  RANGA:  The  hon.  Minister
 ¥  May  come  to  the  point  now.

 SHRI  MORARJI  DESAI:  It  is  very
 essential  because  all  these  abuses  are
 hurled  at  the  country,  not  at  me:  it
 degrades  the  country  and  not  me.
 The  hon.  Member  does  not  bother
 about  that  but  we  have  to  bother.  In
 this  House  I  cannot  allow  these  re-
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 ‘marks  to  pass  unnoticed  because  they
 are  against  the  dignity  of  the  country.
 That  is  why  I  have  to  maintain  it.

 SHRI  S.  M.  BANERJEE:  Sir,  his
 anger  shows  that  there  is  no  dignity
 left  because  a  dignified  man  is  never
 anery.

 SHRI  MORARJI  DESAI:  I  have
 absolutely  no  anger  against  hon.  Mem-
 bers,  Why  should  I  have  any  anger
 in  this?

 MR.  SPEAKER:  The  hon.  Mem-
 ber’s  question  was  by  how  much  the
 import  this  year  will  be  less.

 SHRI  MORARJI  DESAI:  It  has
 been  stated  last  year  that  it  will  be
 less  than  the  last  year,  much  less.
 It  is  not  yet  decided.  We  do  not
 know  how  much  we  will  get.  I  do
 not  think  it  will  exceed  seven  million
 tonnes.

 SHRI  8,  R.  DAMANI:  May  I  know
 whether  in  the  agreement  signed  with
 USA  for  imports  under  PL.  480  cotton
 is  also  included?  Ig  it  is  included.
 may  I  konw  whether  Government  will
 consider  the  question  of  stopping  the
 import  of  cotton  for  the  time  being
 because  of  fal]  in  the  price  of  cotton
 in  the  local  market?

 SHRI  MORARJI  DESAI:  These  in-
 clude  all  the  agricultural  commodities
 which  we  import  under  those  agree-
 ments.  Whether  cotton  is  actually
 imported  or  not  depends  upon  our
 requirements,

 SHRI  JYOTIRMOY  BASU:  May  I
 know  if  the  hon.  Deputy  Prime  Minis-
 ter  will  enlighten  the  House  stating
 the  exact  amount  that  remains  in  this
 country  in  rupees  belonging  to  the
 USA  aid?  Secondly,  if  they  want  us
 to  pay  that  on  demand,  may  I  know
 whether  we  shall  be  able  to  pay  that
 amount  outright?  I  gather  the
 Finance  Minister  once  confessed  to  a
 person  that  we  cannot  pay  if  they
 demaded  the  money  at  once.

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  paying  at  once.  As  I
 said,  it  has  to  be  paid  over  40  years
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 and  more  and  they  are  in
 instalments.

 SHRI  JYOTIMOY  BASU:  Coulg  he
 tell  us  what  is  the  tota]  amount?

 SHRI  MORARJI  DESAI:  If  all
 those  details  are  wanted  I  shall  cer-
 tainly  give  him  but  not  today.

 annual

 श्री  शिव  चन्द्र  भा:  पी०  एल०  480
 की  जो  पेमेंट्स  होती  हैं  उसका  क्या  एक
 पोर्शन  अमरीकन  एम्बैसों  दिल्ली  में  इस्तेमाल

 नहीं  करती  है  और  यदि  करती  है  तो  क्या
 सरकार  को  इस  बात  का  पता  है  कि  इसका
 सबवरनिव  एक्टिविटीज़  के  लिए  इस्तेमाल
 होता  है  ?  क्या  इस  पैसे  की  वजह  से  डिफिसिट

 फाइनेंसिग  होता  है  या  नहीं  होता  है?

 SHRI  MORARJI  DESAI:  There
 was  a  seminar  held  here  in  which
 many  people  came  to  the  conclusion
 that  it  does  not  mean  deficit  financ-
 ing.  But  there  will  always  be  some
 people  who  will  hold  a  contrary  view.
 I  have  no  quarrel  with  them,  but  it
 is  not  certainly  any  deficit  financing.
 A  part  of  it,  under  the  agreement,
 the  paymet  made  in  rupees,  goes  to
 the  American  Embassy  for  its  expendi-
 ture  here.  This  is  what  we  have
 agreed  to.  They  spend  it  for  their
 bona  fide  purposes.  I  have  ‘absolute-
 ly  no  reason  to  believe  that  any  of
 it  is  spent  in  any  wrong  manner.

 SHRI  INDRAJIT  GUPTA:  Sir,  on
 a  point  of  order.  On  several  previous
 eccasions  if  has  been  stated  in  this
 House.....

 MR.  SPEAKER:
 question  later  on.

 SHRI  INDRAJIT  GUPTA:  Sir,  it
 is  a  point  of  order.  How  can  he  make
 a  statement.  like  this?  An  inquiry  is
 being  held.  Before  the  results  of  the
 inquiry  art!  available,  how  does  he
 make  that  statement?

 MR.  SPEAKER:  I  will  give  him  an
 opportunity  later.

 SHRI  BEDABRATA  BARUA:  Is  it
 a  fact  that  we  are  importing  tobacco
 under  PL  480१

 He  can  ask  that
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 SHRI  MORARJI  DESAI:  Not  that

 I  know  of.
 SHRI  INDRAJIT  GUPTA:  The  hon.

 Minister's  colleagues,  fhe  Home  Minis-
 ter  and  others,  have  repeatedly  as-
 sured  us  in  this  House  that  an  inquiry
 is  being  held  into  this  question  of
 whether  these  funds  which  are  at  the
 disposal  of  the  US  Embassy  are  at
 all  being  used  for  politica]  purposes,
 like  elections  and  so  on.  We  are  still
 awaiting  the  results  of  that  inquiry.
 Before  that,  how  does  the  hon.  De-
 puty  Prime  Minister  make  this  cate-
 gorical  statement  that  he  has  no
 ground  to  think  that  they  are  being
 used  for  any  such  purposes?

 SHRI  MORARJI  DESAI:  Because  I
 had  replied  to  a  question  about  this
 very  matter  as  a  result  of  that  inquiry
 some  time  ago,  and  there  I  have  said
 that  this  particular  inquiry  has  been
 ‘made  that  PL  480  funds  have  not  been
 used  at  all  for  any  other  purpose.

 SHRI  INDRAJIT  GUPTA:  Are  we
 not  entitled  to  know  the  results  of
 that  inquiry?  Where  is  that  inquiry
 report?

 MR.  SPEAKER:  That  is  a  separate
 question.

 SHRI  D.  N.  PATODIA:  May  I
 know  how  the  price  of  imported
 wheat  under  PL  480  compare  with
 the  other  international  prices  like  that
 of  Australia  and  other  countries?
 Secondly,  for  whatever  we  import  un-
 der  PL  480  freight  charges  are  being
 Paid  in  dollars  which,  we  understand,
 are  more  compared  to  the  freight
 charges  of  ships  chartered  by  other
 shipping  lines.  What  is  the  percen-
 tage  of  freight  charges  that  we  incur
 on  the  total  cost  of  imports  and  whe-
 ther  these  freight  charges  are  more
 compared  to  that  of  other  shipping
 lines  in  the  world,

 SHRI  MORARJI  DESAI:  If  a  sepa-
 rate  question  is  asked,  I  wil]  supply
 full  information.

 SHRI  E.  K.  NAYANAR:  It  is  re-
 ported  that  there  is  a  bumper  crop
 here  this  year  of  95  million  tons.  If
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 so,  may  I  know  why  our  Deputy
 Prime  Minister,  during  his  visit  to
 the  United  States,  has  come  to  an
 agreement  with  the  Johnson  Govern-
 ment  for  the  import  of  6  million  tons
 of  foodgrains?  Though  our  Food
 Minister  has  stated  that  we  expect  to
 import  7  million  tons  of  foodgrains
 this  year,  there  is  a  report  in  the
 press  that  due  to  the  Vietnam  war
 and  other  reasons,  America  is  not  in
 a  position  to  export  7  million  tons  of
 wheat  to  India  this  year.  If  we  have
 a  bumper  crop  of  94  million  tons,
 what  is  the  necessity  for  importing
 wheat  under  PL  480?  Could  we  not
 stop  it?

 SHRI  MORARJI  DESAI:  Since  we
 have  to  build  a  buffer  stock  we  have
 to  import  some  food  this  year.

 DR.  RANEN  SEN:  Sometime  hack
 Shri  T.  T.  Krishnamachari,  who  ‘was
 the  Finance  Minister,  made  a  state-
 ment  in  this  House  that  the  informa-
 tion  about  the  disbursement  of  the
 rupee  currency  held  by  the  American
 Embassy  or  account  of  PL  480  funds
 could  not  be  known  to  the  Govern-
 ‘ment  of  India.  even  though  the
 Finance  Minister  tried  his  best  to  get
 the  information.  If  that  is  so,  how
 does  the  statement  made  by  the  pre-
 sent  Finance  Minister  reconcile  with
 the  statement  made  by  Shri  T.  T.
 Krishnamachari,  the  old  Finance
 Minister?

 SHRI  MORARJI  DESAI:  When  that
 statement  is  not  before  me,  how  am
 I  going  to  speak  about  it?

 श्री  कंवर  लाल  गप्त  :  अभी  माननीय
 मंत्री  ने कहा  है  कि  पी ‘Uaq=480  का  रुपया
 ठीक  तरह  से  खर्च  होता  है  और  उन  को  इस
 बारे  में  पूरा  विश्वास  है।  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  सरकार  ने  इस  बारे
 में  कोई  ऐन्क्वायरी  कराई  है  कि  ययू०  एस०
 To  की  एम्बसी  का  स्टाफ़  पी  एल-480
 का  रुपया  ठीक  तरह  से  खर्च  करता  है;  यदि
 हां,  त  वह  एन्क्‍्वायरी  किस  से  कराई  है
 झौर  उस  का  क्‍या  नतीजा  है?
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 क्री  मोरारजों  देसाई :.  एन्क्वायरी

 किस  से  और  कहां  कराई  है,  यह  कहना  मुनासिब
 नहीं  होगा।

 शी  हुकम  चन्द  कछुवाय  :  क्या  उन्क्वायरी
 कराई  है?

 श्री  मोरारजणी  देसाई
 है।
 Rehabilitation  of  Koyna  Earthquake

 Victims

 ज़रूर  कराई

 +
 *3l.  SHRI  DEORAO  PATIL:

 SHRI  RANDHIR  SINGH:
 SHRI  SHIVA  CHANDRA

 JHA:
 SHRI  प्र.  K.  P,  SALVE;

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  nature  of  help  rendered  by
 the  Centra]  Government  towards  the
 permanent  rehabilitation  of  the  vie-
 tims  of  Koyna  earthquake;  and

 (b)  the  details  of  the  demand  made
 by  the  Maharashtra  Government  and
 the  amount  given  by  the  Central
 Government?

 THE  MINISTER  OF  STATE  पाप
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT):  (a)  The  rehabilitation
 of  people  affected  by  natura]  calami-
 ties  t  primarily  the  responsibility  of
 the  State  Government  themselves.
 The  Government  of  India  are  assist-
 ing  the  Government  of  Maharashtra
 towards  permanent  rehabilitation  of
 the  people  affected  by  the  Koyna
 earthquake  by  way  of  supply  and
 allocation  of  certain  building  materials
 and  financl]  assistance.

 (9)  The  State  Government  have
 estimated  the  likely  expenditure  on
 permanent  rehabilitation  measures
 at  about  Rs.  20  crores  against  which
 they  have  asked  for  a  loan  of  Rs.  0
 crores  from  the  Centre.  The  expendi-
 ture  likely  to  be  incurred  during  the
 current  financial  yeer  is  about  Rs.  3
 crores.  A  loan  of  Rs.  1  crore  has
 been  sanctioned  and  further  assistance
 will  be  considered  takin?  into  account
 the  progress  of  actual  expenditure
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 and  the  financial  position  of  the  State
 ‘Government.

 st  देव  राव  पाटिल  :  मैं  यह  जानना
 चाहता  हूं  कि  क्या  केन्द्रीय  सरकार  इस
 भूकम्प  को  एक  राष्ट्रीय  संकट  मानती  है
 और  उस  ने  भूकम्प  पीड़ितों  के  स्थायी  पुनर्वास
 के  लिए  केन्द्रीय  अनुदान  का  प्रतिशत  क्‍या
 तय  किया  है।

 श्री  कृष्ण  च्चन्द्र  पाटिल  :  हम  ने  इसे  एक
 राष्ट्रीय  संकट  माना  है  और  इसी  लिए  यहां
 से  कुछ  अधिकारी  महाराष्ट्र  भेजे  गए।
 उन्होंने  महाराष्ट्र  सरकार  से  बातचीत  की  |
 इस  वक्‍त  जो  कुछ  सहायता  दी  जा  रही  है,
 बह  उस  विचार-विनिमय  के  ग्राघार  पर
 है।!

 शौ  वेगराव  पाटिल  :  प्रध्यक्ष  महोदय,
 झपे  प्रश्न  का  उत्तर  नहीं  दिया  गया  है।
 मैं  ने  यह  पूछा  है  कि  केन्द्रीय  सरकार  ने  अपने
 अ्रन॒दान  का  प्रतिशत  क्या  तय  किया  है  पर-
 सेंटेंज  आफ़  दि  सेंद्रल  ग्रान्ट  क्‍या  है।

 च्  कृष्ण  चन्द्र  पन्त:  जैसा  कि  मैं  ने
 कहा  है,  राज्य  सरकार  ने  लोन  की  शक्ल
 में  दस  करोड़  रुपया  मांगा  है।  इस  साल

 3  करोड़  रुपया  खर्च  होने  का  झनुमान  है।
 एक  करोड़  शयये  का  लोन  दें  दिया  गया  हैं।

 लेकिन  हम  स्थिति  को  देख  रहे  हैं  और  बातचीत
 चल  रही  है।  झगर  जरूरत  होगी  तो  हम

 आर  सहायता  देने  पर  विचार  करेंगे।

 श्यी  दिव  चन्द  झा  :  जब  तक  उन  लोगों
 का  प्मनिंट  रीहैबिलिटेश्न  नहीं  हो  जाता
 है,  तब  तक  उन  को  फौमिली-वाइज़  क्‍या

 अनिफ़िट्स  दिये  गये  हैं?
 श्री  कृष्ण  चन्द्र  पन्त  :  टैम्पोरेरी  रिलीफ़

 और  इशस्पीमीडिएट  एसिस्टेंस  के  तौर  पर
 सैंटर  ने  दो  हजार  टन  फूडप्रेन्ज  वहां  पर
 मुक्त  बांटने  के  लिये  दिये  और  ढाई  हज़ार
 ट्ट  दिये।  हम  ने  54  हजार  किलोग्राम
 ध  का  पानकर  भी  दिया।  उस  के  अलावा
 लीन  हजार  टन  काझंगेटिड  गल्वानाइज्ड
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 arma  wa  fea  ताकि  मकान  बनाए
 जा  सकें।  वाद  में  पांच  हजार  टन  फूडग्रेन्ज
 और  दिये  गये  हैं।

 मैं  ने  यह  पूछा श्री  शिव  चन्द्र  झा:
 है  कि  वहां  पर  पर-फेमिली  के  हिस। 5  से
 क्या  बंटवारा  हुआ  है,  ताकि  हम  अद.जा
 लगा  सके  कि  कितना  काम  हो  रहा  है।

 SHRI  K.  rom  PANT:
 family,  I  do  not  know.

 SHRIMATI  SHARDA  MUKERJEE.
 May  I  know  from  the  hon.  Minister
 during  what  period  this  amount  of
 Rs.  0  crores  which  is.  required  by
 the  Maharashtra  State  as  loan  is  go-
 ing  to  be  given?  If  it  is  going  to  be
 given  at  the  rate  of  Rs.  l  crore  per
 year,  does  it  mean  that  the  Central
 Government  is  going  to  take  0  years
 to  rehabilitate  the  distressed  people
 there?  If  the  loan  is  not  given  in
 time,  it  will  not  be  of  any  use  to  the
 people  whose  homes  have  been  des-
 troyed  and  who  have  been  completely
 finished  because  of  the  earthquake.
 It  is  no  use  having  a  prolonged  and
 protracted  loan  scheme.

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  I  hope  the  hon.
 Member  knows  that  there  is  only  a
 month  and  a  half  left  this  year,  and
 more  than  that  cannot  be  utilised.  It
 will  be  more,  when  it  is  utilised,  and
 it  will  be  given  in  time,  not  spread
 over  ten  years.

 SHRI  HEM  BARUA:  From  the  re-
 ply  of  the  hon.  Minister  it  is  evident
 that  the  Central  Government  are
 offering  financial  assistance  to  the
 State  Government  for  rehabilitation,
 which  is  a  very'  welcome  thing.  May
 I  know  why  it  is  that  the  hon.  Finance
 Minister  has  said  ‘No’  to  the  State
 Government  of  Assam  who  wanted
 some  financial  assistance  from  the
 Central  Government  for  the  rehabili-
 tation  of  the  victims  of  the  Republic
 Day  disturbances  at  Gauhati?

 SHRI  MORARJI  DESAI:  That  Is
 quite  a  different  question  altogether.
 It  has  no  relation  to  floods,  These

 About  per
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 things  happened  because  of  what  the
 Assam  Government  did  not  do,  and
 it  is  they  who  have  got  to  pay  for  it.

 RE.  UNSTARRED  QUESTION
 SHRI  RAM  CHARAN:  On  a  point

 oforder.  मैं  ने  अनस्टाई  क्वेश्चन
 नंग  931  पूछा  था  जिस  में  कि  सूचना  गलत
 दो  जा  रही  है...

 MR.  SPEAKER:  How  can  I  answer
 mow  whether  the  hon,  Member's  un-
 starred  question  has  been  answered

 or  not?  यह  मुझ  को  पूछने  से  क्‍या  फायदा
 है  ?  मुझ  को  तो  मालूम  नहीं  है  क्या  ग्रनस्टाड
 क्वेश्चन  था  क्‍या  नहीं?

 श्री  राम  चरण  अध्यक्ष  महोंदय,
 जरा  सुन  लीजिए,  यह  जवाहर  ज्योति  के
 बारे  में  था  जो  बुझ  चुकी  है.

 MR.  SPEAKER:  Whatever  he  wants
 ‘to  say  he  may  say.  But  I  do  not
 know  which  question  has  been  asked

 -and  which  has  not  been  answered.
 How  can  I  remember  all  the  thousands

 sof  questions  which  come?

 श्री  रास  चरण  :  इप  में  एक  अधिकारी
 के  बारे  में  शिकायत  की  गई  थी  लेकिन  सरकार
 ने  उस  के  ऊपर  कुछ  नहीं  किया ।  2  किलो
 तेल  जलाया  जाना  चाहिए  उस  में  तीन  किलो
 जलाया  जाता  है

 MR.  SPEAKER:  May  I  request  him
 to  sit  down  now?  Nobody  will  be
 able  to  answer  it  now.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Public  Undertakings

 DATT
 of

 #122,  SHRI  YAJINA
 ‘SHARMA:  Will  the  Minister
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 public  sector  undertakings  have  not

 earned  profits  commensurate  with  the
 investments  made  in  them;
 373—2.
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 (b)  if  so,  whether  Government  are

 considering  any  scheme  of  deterrents
 for  performance  below  a  specific  level
 in  public  undertakings;  and

 (९)  the  other  steps  taken  by  Gov-
 ermment  to  improve  the  working  of
 these  undertakings?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT):  (a)  to  (०),  It
 is  not  possible  to  generalise  on  this
 question;  the  performance  of  some
 undertakings  has  been  satisfactory
 while  that  of  others  has  not  been  so.

 The  performance  of  the  manage-
 ment  of  each  enterprise  is  constantly
 under  review  by  Government,  and  a
 number  of  measures  have  been  taken
 for  providing  suitable  management
 personnel;  for  better.  preparation  of
 project  reports  and  their  scrutiny,  and
 for  periodical  reviews  of  the  perfor-
 mance  of  public  sector  undertakings.
 The  Administrative  Reforms  Com-
 mission  has  also  made  a  number  of
 suggestions  in  this  regard  which  are
 now  under  consideration  by  Govern-
 ment.

 कानून  हारा  गर्भपात  को  कैध  बनाना

 127,  डा०  सूर्य  प्रकाश  पुरी:  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  तथा
 नगरीय  विकास  मंत्री  यह  दताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 का  विचार  संसद  के  चाल  सत्र  में  कानून
 द्वारा  गर्भपात  को  बंघ  बनाने  के  लिये  एक
 विधेयक  पेश  करने  का  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  महिलाओं
 के  विभिन्न  सम्मेलनों  ने  इसके  विरुद्ध
 संकल्प  पारित  किये  हैं  क्‍योंकि  स्वास्थ्य  तथा
 नैतिकता  पर  इसका  बुरा  प्रभाव  पड़ेगा;
 और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?
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 स्वास्थ्य,  परिवार  नियोजन  शौर  नगरोय

 विकास  मंत्रालय  में  राज्य  मंत्री  [डा०  श्रोपति

 चन्दरदालर)  :  (क)  संसद  के  चालू  या  अ्रगामी
 सत्र  में  गर्भपात  के  वर्तमान  कानन  को  उदार
 बनाने  के  लिए  एक  विधेयक  पेश  करने  का
 विचार  है।

 (ख)  और  (ग).  विभिन्न  महिला
 संबठनों  से  इसके  पक्ष  और  विपक्ष  दोनों
 के  सम्बन्ध  में  प्रस्ताव  प्राप्त  हुए  हैं  झर
 उन  पर  उचित  रूप  से  विचार  किया  गया
 गया  है।
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 Displaced  Families  from  New  Delhi
 Railway  Station  Yard

 *130.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 thousands  of  families  were  shifted
 from  New  Delhi  Railway  Station  yard
 to  Nangloi  in  the  month  of  January,
 1968;

 (b)  ig  so,  whether  it  is  a  fact  that
 homeless  persons  were  not  provided
 there  with  any  tents  and  medical  faci-
 lities;

 (c)  if  so,  the  number  of  persons  who
 died  at  Nangloi  as  a  result  of  cold  and
 rains  during  shifting;  and

 (d)  the  action  taken  by  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  WORKS,
 HOUSING  AND  SUPPLY  (SHRI
 JTAGANATH  RAO):  (a)  to  (d).  About
 4,000  unauthorised  jhuggis,  occupied
 by  about  18,000  persons  in  the  Kela
 Godown  area  near  the  New  Delhi
 Railway  Station  were  demolished  on
 the  26th  and  27th  November  1967,
 under  the  Jhuggis  and  Jhopris  Re-
 moval  Scheme.  Eligible  squatter
 families  comprising  of  about  500
 persons  i.e.,  those  who  had  squatted
 on  Government  and  public  land  prior
 to  July  1960,  were  provided  alterna-
 tive  accommodation  in  a  regular
 Jhuggis  and  Jhopris  colony  at  Najaf-
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 garh  Road.  The  remaining  ineligible
 families  who  were  not  entitled  to  any
 facility  under  the  Scheme,  were  shift-
 ed  to  two  sites  at  Nangloi  and  Hast-
 sal,  Adequate  civic  amenities  like
 water,  community  block  latrines  etc.
 were  provided  at  these  sites.  An
 ambulance  van  was  detailed  for  pro-
 viding  medical  relief.  At  Nanglot
 there  is  also  a  regular  dispensary.
 Adequate  number  of  shamianas  and
 tents  were  also  put  up  at  the  two  sites
 to  provide  shelter.  against  rain  and®
 cold.  No  person  is  reported  to  have
 died  at  Nangloi  as  a  result  of  col&
 and  rains  during  shifting.

 विस  य  वर्ष  में  परिवतन

 "432.  श्री  बसवन्त  :
 क्रो  हुक्म  चन्द  कछवाय  =
 श्री  राम  सेवक  यादव  :
 श्री  दीबोकन  :

 क्या  वित्त  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  प्रशासनिक  खुघार  आयोग
 ने  यह  सुझाव  दिया  है  कि  वित्तीय  वर्ष  4  अप्रैल
 की  बजाये 1  नवम्बर  से  शुरू  होना  चाहिये;
 और

 (ख)  यदि  हां,  तो  सरकार  को  इस
 सम्बन्ध  में  क्‍या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  पुष्पी
 कृष्ण  चंद्र  पत):  (क)जी  हां।

 (ख)  सिफारिश  पर  विचार  किया
 जा  रहा  है  और  इस  सम्बन्ध  में  फेसला  करने
 में  कुछ  समय  लग  सकता  है।

 Petro-Chemical  Complexes
 #133,  SHRI  B.  छू,  DASCHOW-.

 DHURY:  Will  the  Mimister  of
 PETROLEUM  AND  CHEMICALS  be.
 pleased  to  state:  :

 (a)  whether  Government  have:
 chalked  out  any  programme  for  the.
 establishment  of  a  petro-chemical.
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 complex  each  at  Haldia,  Barauni,
 Gauhati,  Baroda  and  Cochin;

 (b)  if  eo,  the  type  of  industries  pro-
 posed  to  be  established  at  these  places;
 and

 (c)  the  type  of  industries  already
 established  at  these  places?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURAMA-
 IAH):  (a)  Yes  Sir;  except  ‘at  Gau-
 hati  and  Cochin,

 (b)  At  Baroda  a  naphtha  cracker
 and  an  aromatics  project  consisting  of
 extraction  of  xylenes  and  manufacture
 of  DMT  will  be  set  up  in  the  public
 sector.  There  will  be  downsteam
 units  based  on  the  naphtha  cracker
 for  the  production  of  PVC,  PVA,
 Acrylonitrile,  Synthetic  Rubber,
 Polyethylene  etc.  These  will  be  in
 the  private  sector.  There  will  also
 be  a  ecuprolactam  unit  in  the  private
 sector.  हि

 At  EBarauni  an  aromatics  project
 consisting  of  extraction  of  Benzene,
 Toluene  and  Xylenes  will  be  set  up.
 The  plan  recommended  by  the  Work-
 ing  Group  on  Petrochemicals  for  the
 Haldia  Complex  consists  of  a  napatha
 craker  and  downstearm  units  more

 or  less  on  the  same  lines  as  at  Baroda.
 (९)  None  of  the  above  industries

 have  yet  been  established.

 ‘Charter  of  Demands  of  Willingdon
 ’  Hospitals  Workers’  Union

 *134,  SHRI  BALGOVIND  VERMA:
 SHRI  ATAL  BIHARI  VAJ-

 PAYEE:
 SHRI  RAM  SEWAK  YADAV:
 SHRI  P.  N.  SOLANKI:
 SHRI  R.  K.  AMIN:
 SHRI  K.  M.  ABRAHAM:
 SHRI  KAMESHWAR  SINGH:
 SHRI  S.  M.  BANERJEE:
 SHRI  MOHAN  SWARUP:
 SHRI  D.  R.  PARMAR:

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
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 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  Govermment  have  re-
 ceived  any  Charter  of  Demands  from
 the  Willingdon  Hospital  Workers’
 Union  in  connection  with  the  demands
 of  the  workers  of  the  Willingdon
 Hospital;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  taken  by  Govern-

 ment  thereon.
 THE  MINISTER  OF  HEALTH,

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (SHRI  SATYA
 NARAYAN  SINHA):  (a)  Yes,  Sir.

 (b)  and  (c)  A  statement  is  placed
 on  the  Table  of  the  Sabha.  [Placed
 in  Library.  See  No.  LT-5/68}.
 W.H.O.  Report  on  Menace  of  Water

 Pollution
 #135.  SHRI  MAYAVAN:

 SHRI  DEIVEEKAN:
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  T.  0.  RAMABADRAN:
 SHRI  NITIRAJ  SINGH

 CHAUDHARY:
 Wil)  the  Minister  of  HEALTH,

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  W.  H.  O.  report  on
 the  menace  of  water  pollution;

 (b)  if  so,  the  salient  features  there-
 of,  and  te

 (c)  the  action  taken  thereon?

 THE  MINISTER  OF  HEALTH,
 FAMILY  PLANNING  AND  URBS™
 DEVELOPMENT  (SHRI  SAT  Xa
 NARAYAN  SINHA):  (a)  and  (b).
 The  Government  of  India  have  no  in-
 formation  regarding  any  W.H.O.  re-
 port  on  the  meance  of  water  pollu-
 tion.  However,  a  publication  entitled
 “Water  Pollution  Control”.  which  is

 the  report  of  a  W.  H.  O.  Expert
 Committee,  was  published  in  966  aS
 No,  3l8  of  the  Technical  Report  Series
 of  the  W.  H.  O.  This  report  deais
 with  the  effect  of  water  pollution,  the
 methods  of  treating  polluting  liquids
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 before  discharge  into  rivers,  asscss-
 ment  of  quality  of  rivers  ang  effluents
 and  jaws  relating  to  pollution  coutrol.

 Written  Answers

 (c)  The  Government  of  India  have
 already  under  consideration  a  propo-
 Sal  to  enact  a  Central  Legislation  for
 preventing  ‘Water  Pollution’.

 Family  Planning  Campaign  through
 the  Railways

 *136.  SHRI  HEM  BARUA:  Will  the
 Minister  of  HEALTH,  FAMILY  PLAN-
 NING  AND  URBAN  DEVELOPMENT
 be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  had  requested  the  Railways
 to  display  the  red  triangle  for  birth
 contro]  at  Railway  stations  and  in
 Railway  bogies  to  popularise  the
 family  prannint  campaign;

 (b)  whether  it  is  also  a  fact  that
 the  Railways  have  refused  to  com-
 Ply  with  this  request;  and

 (c)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  (DR.  S.  CHANDRASEKHAR):
 (a)  Yes,  Sir.

 (b)  No,  Sir.  To  begin  with,  the
 Ministry  of  Railways  have  agreed  to
 cooperate  in  the  display  of  the  Family
 Planning  message  on  the  tenders  of
 steam  locomotives,  in  the  third  class
 compartments,  on  Railway  Stations
 ana  on  the  walls  of  G.  M.  T.’s  at  the
 railway  crossings.

 fc}  Dees  not  arise.
 Medical  Treatment  of  the  Late  Dr.

 Ram  Manohar  Lohia

 #137,  SHRI  RABI  RAY:
 SHRI  RAMAVTAR  SHASTRI:

 DWIVEDY:
 SHRI  RAMAVTAR  SHASTRI:

 Will  the  Minister  of  HEALTH.
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 fo\  whether  Government's
 tion  hac  heen  drawn  to  a  news  renort

 atten-
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 in  the  Times  of  India  of  the  24th
 January,  1988,  that  one  of  the  findings
 of  the  team  of experts  that  inquired
 into  the  conditions  of  Central  Gov-
 ernment  hospitals  is  that  Dr.  Ram
 Manohar  Lohia’s  operation  was  un-
 usually  done  and  the  instruments  were
 not  duly  sterilized;  and

 (b)  if  so,  the  réaction  of  Govern.
 ment  thereto?

 THE  MINISTER  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (SHRI  STAYA  NA-
 RAWAN  SINHA):  (a)  and  (b).  The
 terms  of  reference  of  the  Committee
 did  not  include  an  enquiry  about  the
 medical  treatment  given  to  the  late
 Dr,  Ram  Manohar  Lohia,  Besides  the
 Committee  has  not  yet  finalised  its
 report.

 Increase  in  Rates  of  Daily  Allowancé
 of  Central  Government  Employees

 *136.  SHRI  E.  K.  NAYANAR:
 SHRI  P.  P,  ESTHOSE:
 SHRI  K.  RAMANI:
 SHRI  GANESH  GOSH:

 Will  the  Minister  of  FINANCE  ४९
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  83]  on  the  2Ist
 December,  967  and  state:

 (a)  whether  the  Committee  of  the
 National  Council  of  the  Joint  Consul-
 tation  Machinery  has  since  submitted

 its  report  on  the  question  of  increas-
 ing  rates  of  daily  allowance  of  the
 Central]  Government  employees  draw-
 ing  salary  upto  Rs.  400!-  per  month  of
 about  25  per  cent;

 (b)  if  so,  the  details  thereof;
 (९)  the  decision  taken  by  Govern-

 ment  in  the  matter;  and

 (d)  if  not,  the  reason  for  the  delay
 and  when  the  report  is  likely  to  be
 submitted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JAGANNATH  PAHADIA):  (a)  No,
 Sir.
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 (b)  and  (c).  Do  not  arise.
 (d)  Some  discussions  have  taken

 Place  in  the  Committee  but  final  con-
 clusions  have  not  yet  been  reached.
 There  is  no  target  date  for  the  sub-
 mission  of  the  report.

 Debt  Relief

 7139.  SHRI  0.  N.  PATODIA:
 SHRI  s.  R.  DAMANTI:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  R.  BARUA:
 SHRI  M.  N.  REDDY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  382  on  the  30th
 November,  967  and  state:

 (a)  whether  the  World  Bank  and  the
 Aid  India  Consortium  have  further
 considered  the  question  of  giving  debt
 relief  to  India;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.  The
 question  is  expected  to  be  further
 considered  in  the  next  few  months.

 (b)  Does  not  arise.

 Revolving  Tower  and  Restaurant  on
 Asoka  Hotel,  New  Delhi

 #140,  SHRI  हू,  N.  PANDEY:
 SHRI  B.  K.  DASCHOW-

 DHURY:

 Will  the  Minister  of  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  the  revolving  tower
 and  the  Restaurant  in  Ashoka  Hotel,
 New  Delhi  have  been  completed;  and

 (b)  if  so,  the  main  features  thereof
 and  how  much  amount  has  been  spent
 on  them?
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 THE  MINISTER  OF  WORKs,

 HOUSING  AND  SUPPLY  (SHRI  JA-
 GANATH  RAO):  (a)  and  (b).  The
 Tower  is  still  under  construction  and
 will  consist  of  5  floors  starting  from
 the  basement  level,  The  first  two  floors
 (busement  and  ground)  will  be  used
 for  storage;  the  next  ten  floors  will
 have  ten  special  residential  suites  for
 guests;  the  thirteenth  floor  will  house
 the  kitchen  ang  pantry,  the  fourteenth
 floor  will  be  used  as  a  lounge,  while

 on  the  fifteenth  floor  will  be  the  res-
 taurant.  The  restaurant  will  be  980
 feet  in  diameter  and  only  its  outer
 periphery  2  feet  wide  having  seating
 capacity  for  about  250  persons  will  be
 revolving.  In  the  stationery  portion,
 there  will  be  a  service  cum—cashier
 counter,  telephone  booths  and  other
 service  facilities.  Above  the  sta-
 tionery  portion  of  the  restaurant  will
 be  a  Machine  Room  for  the  lifts  and
 around  that  a  promenede  from  which
 also  the  clients  will  be  able  to  view
 the  city  al]  round.

 About  Rs.  6  lakhs  have  been  spent
 On  the  construction  so  far.  The  cost
 On  account  of  the  revolving  mecha-
 nism  is  of  the  order  of  Rs.  4  lakhs.
 Study  Team  Report  Re.  Organizational
 changes  in  Fertilizer  Units  in  Public

 Sector
 *I4].  SHRI  ए,  P.  ESTHOSE:

 SHRI  K.  RAMANT:
 SHRI  BHAGABAN  DAS:
 SHRI  MOHAMMAD  ISMAIL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  oleased  to
 State:

 (a)  whether  the  Study  Team  ap-
 pointed  to  examine  the  possibility  of
 organisational  changes  in  the  public
 sector  fertilizer  units  has  submitted
 its  report;  and

 (b)  if  so,  the  main  details  thereot
 and  the  decisions  taken  thereon?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  SOCIAL
 WELFARE  (SHRI  ASOKA  MEHTA):
 (a)  Yes,  Sir,
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 (9)  The  summary  of  conclusions

 and  recommendations  is  laid  on  the
 Table  of  the  Sabha.  They  are  under
 the  consideration  of  the  Government.

 Summary

 1  There  should  be  a  single  Public
 Sector  Fertilizer  Corporation.

 2.  The  Corporation  should  be  di-
 rected  by  a  Board  of  six  or  seven
 Members,  made  up  of  full-time  func-
 tional  Directors  and  two  Government
 representatives.

 3.  The  Corporation  Head  Quarters
 should  be  made  up  of  the  heads  of
 functioning  divisions  who  service  and
 control  unit  and  Regional  activities
 under  a  policy  of  wide  decentraliza-
 tion.

 4  Complete  administrative  separa-
 tion  should  be  maintained  between
 research,  design  and  engineering
 groups  on  the  one  hand  and  produc-
 tion  units  on  the  other,

 5.  9,  &  D.  and  FEDO  should  be
 continued  as  entities  under  a  techni-
 cal  Director,  who  will  be  responsible
 for  research,  design  and  engineering
 functions.

 6.  Separate  engineering  of  sub-
 plants  at  some  projects  by  P.  &  D.
 and  FEDO  is  feasible.

 7.  A  post  of  Director  of  new  pro-
 jects  should  be  established  to  be
 responsible  for  construction  of  all
 new  projects  and  major  expansions.

 8.  Indigenous  design,  engineering.
 and  construction  should  be  further
 developed  by  engaging  Indian  Orga-
 nisations  outside  the  Corporation  to
 design  and  build  structures  and
 works  not  directly  involved  in  chemi-
 Cal  processes,

 9.  Separate  groups  should  be  esta-
 blished  in  the  technical  divisions  to
 inspect  ind  expedite  the  manufac-
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 ture,  fabrication,  and  transport  of
 equipment  made  in  India  or  abroad.

 J0.  A  single  marketing  division
 should  be  established  to  market  the
 products  of  all  the  manufacturing
 units  of  the  Corporation  and  guch
 fertilizers  as  may  be  produced  by
 Flants  in  other  public  sector  corpora-
 tions  as  incidental  to  their  major
 functions,

 ll,  The  marketing  divisions  should
 be  organised  by  regions  and  areas  to
 cover  the  country  and  these  should
 function  under  the  direction  of  the
 Central  Headquarters.

 Foreign  Debt

 #142,  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  foreign  debt  India
 owes  to  the  different  countries  as  on
 the  3lst  December,  967  and  how
 much  of  it  is  repayable  in  Indian
 rupee;

 (b)  the  interest  accruing  every
 year  on  the  amount  repayable  in
 Tupee  and  the  steps  taken  to  ensure
 the  utilisation  of  this  money  by  the
 countries  concerned  in  accordance
 with  the  rules  and  regulations  of  the
 country;

 (c)  whether  Government  have
 looked  into  the  allegations  of  use  of
 this  money  by  the  countries  cuncern-
 ed  for  political  purposes  in  India;  and

 (d)  whether  Government  propose
 to  bring  in  measures  to  make  it
 obligatory  on  the  part  of  those  coun-
 tries  to  invest  the  surplus  money  in
 such  public  agencies  as  the  Unit
 Trust  of  India.

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  R.  DESAI):  (a)  to
 (d),  A  statement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library,  See
 No.  LT-6|68}.
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 अमरोका  द्वारा
 उपयोग

 *  43  प्री  To  Sto  विद्यार्वी  :
 श्री  कंवर  लाल  गुप्त  :
 श्नी  राम  गोपाल  शालवाले  :

 भारतीय  मुद्रा  का

 क्या  वित्त  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  झ्मरीका  को
 सरकार  ने  भारतीय  मुद्रा  के  श्रधिक  से  ग्रधिक
 उपयोग के  बारे  में  भ्रादेश  जारी  किये  हैं

 (ख)  यदि  हां,  तो  क्या  अमरीकी  दृतावास
 ने  भारत  में  हाल  में  कुछ  बरीदारी  की  है
 और  उसने  भारतीय  मुद्रा  का  उपयोग  किस
 तरीके  से  किया  है;  झौर

 (ग)  इसका  भारतीय  अ्रथंव्यवस्था  पर
 क्या  प्रभाव  पड़ा  है  ;

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 ओरारजी  वेसाई)  :  (क)  सरकार  का  ध्यान
 समाचारपत्रों  में  छपे  इस  ऑ्ाशय  के  समाचार
 की  ओर  गया  है  कि  अमेरिका  के  राष्ट्रपति  ने
 संयुक्त  राज्य  अमेरिका  के  विदेशी  यहायता
 श्रशासक  को  आदेश  दिया  है  कि  विभिन्न  देशों
 में  अमरीकी  स्वामित्व  को  स्थानीय  मूद्रा
 का  अधिक  से  अ्रधिक  इस्तेमाल  किया  जाय  |

 (ख)  शर  (ग)  अमरीकी  द्तावास
 भारतीय  रुपयों  को  अपनी  रकम  को  भारत  में
 स्थानीय  खच  के  लिए  पहले  से  ही  इस्तेमाल
 कर  रहा  है;  मुद्रा  को  नये  ढंग  से  इस्तेमाल
 करने  के  संबंध  में  सरकार  के  पास  कोई
 प्रस्ताव  नहीं  भ्राया।

 Fluctuation  in  Prices  of  Commodities

 *l44.  SHRI  8,  i  KOTHARI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 prices  of  commodities  which  enter
 into  the  composition  of  wholesale
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 price  index  have  come  down  in  the
 last  three  months;

 (b)  if  so,  what  are  the  principal
 commodities,  what  is  the  weightage
 in  the  index  and  what  are  the  pre-
 sent  prices  thereof  and  the  corres-
 ponding  prices  three  months  ago;

 (c)  whether  Government  keep  a
 watch  on  such  prices;  and

 (d)  what  is  the  expected  trend  of
 such  prices  in  the  coming  months?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE,
 (SHRI  K.  C.  PANT):  (a)  Yes,  Sir,

 (b)  The  fall  in  prices  has  been
 spread  over  a  wide  range  of  commo-
 dities,  and  was  particularly  marked
 in  the  case  of  cereals,  gram  and  other
 pulses,  groundnut  oil,  gur  and  indus-
 trial  raw  materials.  The  combined
 weight  of  all  such  commodities  a8
 have  recorded  a  decline  in  the  whole-
 sele  price  index  works  out  to  57.3
 per  cent.  A  statement  is  being  laid
 on  tne  Table  of  the  House  which  gives
 the  weights  of  all  such  commodities
 in  the  whole-sale  price  index  and
 also  shows  their  price  levels  as  on
 2Tth  January,  3968—the  latest  week
 for  which  price  data  are  available—
 as  compared  to  those  prevailing  three
 month  earlier.  [Placed  in  Library.
 See  No.  LT-7!68].

 (c)  Yes,  Sir.

 (d)  Government  expects  some  fur-
 ther  softening  of  prices  in  the  com-
 ing  months.

 Tax  on  Agricultural  income

 *I55.  SHRI  YOGENDRA  SHARMA:
 SHRI  B,  K.  DASCHOW-

 DHURY:
 SHRI  NITIRAJ  SINGH

 CHAUDHARY:
 SHRI  DEORAO  PATIL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 incidence  of  tax  on  agricultural  in-
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 come  continues  to  be  very  insigni-

 ficant  in  the  country;
 (b)  if  so,  the  reasons  thereior;
 (९)  whether  Government  have

 suggested  to  the  States  the  levy  of
 an  Agricultural  Income-tax  and  its
 merger  with  the  General  Income-
 tax  and;

 (d)  if  so,  the  reaction  of
 Governments  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  C.  PANT):  (a)  Yes,  Sir.

 (9)  The  principal  reasons  for  the
 low  yield  from  agricultural  income
 tax  are  inadequate  geographical  co-
 verage,  high  exemption  limits  and
 the  low  incidence  of  rates  in  most  of
 the  States  in  which  this  tax  opera-
 tes.

 State

 (c)  and  (d)  The  matter  was  dis-
 cussed  ‘at  the  last  meeting  of  the  Na-
 tional  Development  Council  held  on
 1-2  December,  1967  and  the  merger
 of  agricultural  income-tax  with  the
 peneral  income-tax  was  also  consi-
 dered  among  the  various  sugges-

 tions  for  raising  resources  from  the
 rural  sector.  There  wag  however,
 not  much  support  from  the  State
 Governments.

 अ्रस्प  इयता
 *146.  श्री  ग्रो०  प्र०  त्यागी  क्‍या

 प्रमाज  कल्याए  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  सरकार  को  पता  है  कि  भारतीय
 समाज  में  जात  पात  और  अ्रस्पृश्यता  के  बारे  में

 बंशानुगत  धारणाएं  समाज  कल्याण  के  कार्य-
 क्रमों  को  क्रिपान्विति  के  मार्ग  में  सबसे  बढ़ी
 बाघाएं  बन  कर  खड़ी  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  इन  बूराइयों
 को  समाप्त  करने  के  लिये  नये  सिरे  से  कुछ
 कार्यवाही  करने  का  सरकार  का  विचार  है  ;
 और

 [ग)  याँद  हां  तो  उसके  क्या  कारण  हैं  ?
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 समाज  कल्याण  विभाग  में  राज्यमंत्रो

 (श्रीमती  फूलरेणु  गृह)  :  (क)  4  दिसम्बर,
 967  को  लोक  सभा के  भतारांकित  प्रश्न  संख्या
 4343  के  भाग  (क)  के  उत्तर  को  ओर
 ध्यान  आकषित  किया  जाता  है।

 (ख)  और  (ग)  इन  समस्याझ्रों  का
 परीक्षण  करने,  किए  गए  उपायों  का  मूल्यांकन
 करने  तथा  कारंबाई  के  नए  मार्गों  का  सुझाव
 देने  के  लिए  दो  वर्ष  पु  एक  समिति  नियुक्त
 की  गई  थी।  समिति  की  रिपोर्ट  शीघ्र  ही
 पेश  किए  जाने  की  संभावना  है।

 New  Finance  Commission

 *l47,  SHRI  SURENDRA  NATH

 SHRI
 SHARMA:

 SHRI  G.  VISWANATHAN:
 SHRI  BEDABRATA  BARUA:
 SHRI  R.  S.  VIDYARTHI:
 SHRI  R.  BARUA:

 DATT

 Will  the  Minister  of
 be  pleased  to  state:

 FINANCE

 (a)  whether  Government  have  de-
 cided  to  appoint  a  new  Finance  Co-
 mmission;

 (9)  if  so,  its  terms  of  reference
 and  personnel;

 (c)  whether  the  terms  of  reference
 were  discussed  with  the  various
 States;

 (d)  whether  it  is  a  fact  that  some
 States  have  requested  for  reapprai-
 sal  of  the  existing  financial  relation-
 ship  of  the  States  with  the  Centre;
 and

 (e)  whether  any  indication  has  been
 given  to  the  proposed  Commission
 to  go  into  this  question  ‘and  if  so,  in
 what  manner  and  about  which  as-
 pects?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  0,  PANT):  (a)  Yes,  Sir.

 (b)  The  terms  of  reference  and
 the  names  of  the  Members  of  the
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 Commission  have  not  yet  been  tina-
 lised,

 (c)  No,  Sir.
 (d)  Yes,  Sir.
 (e)  As  stated  in  reply  to  part  (b),

 the  terms  of  reference  are  yet  to  be
 finalised.

 Rate  of  Interest  on  World  Banks
 Loans

 "148,  SHRI  K.  ANIRUDHAN:
 SHRI  P.  GOPALAN:
 SHRI  K.  M.  ABRAHAM:
 SHRI  GANESH  GHOSH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  as-
 sessed  the  implications  of  the  World
 Bank's  decision  to  increase  the  rate
 of  interest  from  6  per  cent  to  6.25
 per  cent  on  the  country’s  economy.

 (b)  if  so,  the  findings  thereof;
 (c)  whether  Government  have  ta-

 ken  up  the  matter  with  the  World
 Bank  authorities;  and

 (d)  if  not,  the  reasons  therefor?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  and
 (b).  The  recent  decision  of  the  World
 Bank  to  raise  the  rate  of  interest  on
 loans  from  6  per  cent  to  6-l/4  per
 cent  applies  only  to  new  loans  tobe
 given  by  the  Bank  and  drawals  out
 of  the  recent  loan  of  $25  million
 given  to  the  Industrial  Credit  and
 Investment  Corporation  of  India.  The
 major  part  of  the  Bank  Group's  a5-
 sistance  to  India  comes  from  the  In-
 ternational  Development  Associa-
 tion  which  does  not  charge  interest
 put  only  a  service  charge  of  3/4th  of
 one  percent  of  its  loans.  The  effect
 of  the  recent  increase  in  the  World
 Bank’s  lending  rate  is,  therefore,
 not  expected  to  be  significant.

 (c)  The  view  that  the  increase  in
 the  rate  of  interest  will  add  to  the
 repayment  obligations  of  developing
 countries  includng  India,  was  expTe-
 ssed  by  India’s  Executive  Director
 during  discussions  on  this  subject.

 (a)  Does  not  arise.
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 "149.  SHRI  A.  SREEDHARAN:
 SHRI  K.  LAKKAPPA:
 SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleused  to
 state:

 i60c.

 (a)  the  steps  which  Government
 have  taken  to  ensure  the  utilisation  of
 various  indigenous  raw  materials  re-
 quired  for  the  manufacture  of  man-
 made  fibre  that  may  be  available  in.
 the  country;  and

 (b)  whether  any  production  is  con-
 templated  during  this  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM  &
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  K.  RAGHURAMAIAH):
 (a)  ang  (b).  The  raw  materia's  re-
 quired  for  the  production  of  non-
 cellulosic  synthetic  fibres  are  not  in-
 digenously  available.  But  steps  have
 been  taken  to  ensure  their  indigenous
 production  in  the  next  few  years.  Du-
 ring  this  year  one  of  tne  raw  mate-
 rials  required  for  the  production  of
 Polyester  (Terene)  fibre  viz.  Ethy-
 lene  Glycol]  will  be  entirely  indige-
 nously  available  from  the  Bombay
 Petro-Chemical  Complex  (NOCIL).

 Regarding  Cellulosic  Synthetic  or
 regenerated  fibres,  the  indigenous  pro-
 duction  of  Rayon  Grade  Wood  Pulp
 is  being  fully  utilised,  but  since  it  is
 inadequate  to  meet  the  demand  of
 all  the  Rayon  Units,  pulp  has  to  be
 and  is  being  imported  to  meet  the-
 full  requirements.

 Cut  in  U.S.  Aid
 #150.  SHRI  CHENGALRAYA

 NAIDU:
 SHRI  JYOTIRMOY  BASU:
 SHRI  UMANATH:
 SHRI  c.  K.  BHATTA-

 CHARYYA:
 SHRI  P.  GOPALAN:
 SHRI  C.  K.  CHAKRAPANTI:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  Minister  of  FINANCE  be-
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 le Pleased  to  state:  is  that  of  Tribal  Development  Blo-

 (a)  whether  it  is  a  fact  that  the  cks;  the  following  amounts  were  al-
 U.  S.  Government  have  made  a  size-  locateq  for  this  scheme:—
 able  cut  in  aid  to  India;  1966-67  Rs.  83.00  lakhs.

 (b)  if  so,  to  what  extent  and  the  (1967-68  Rs.  43.80  lakhs.
 reasons  therefor;  (b)  Tribal  Develo  t  Blocks

 (ce)  the  reaction  of  Government  ©Xist  in  the  following  Districts—
 ep  rereto;  Chanda,  Wi a,  West  Khandesh,  Thana,

 (d)  the  alternative  steps  which  Nasik,  Dhulia,  Amravati,
 have  been  taken  by  Govefnment  in  Ahmednagar,  Yeotmal  and
 view  of  this  cut;  and  Poona.

 (e)  how  far  this  aid  cut  will  affect  (c)  Development  of  agriculture,
 India’s  development  Plans?  co-operation  and  communications.

 THE  DEPUTY  PRIME  MINISTER  उपक्रमों AND  MINISTER  OF  FINANCE  सरकारी  उपक्रमों  के  कमचारियों  को
 (SHRI  MORARJI  DESAI):  (a)  to  सेवा  की  शर्ते
 (e).  Although  aid  appropriations

 made  by  the  U.  S.  Congress  are  lo-  903.  श्री  मत्युंजय  प्रसाद  :  क्या  वित्त
 wer  than  the  amount  recommended

 मंत्रों  करेंगे by  the  U.  5,  Administration,  the  ex-  मेत्री  यह  बताने  की  कृपा  करेंगे  कि  :
 tent  to  which  aid  to  India  will  be
 affected  is  not  yet  clear.  It  is  how-  (क)  क्‍या  यह  सच  है  कि  सरकारी

 ever  hoped  that  the  aid  which  would  उपक्रमों  के  लिये  यह  आवश्यक  है  कि  वें

 ve  iets  aor!  ee  eur  inescape-  अपने  कर्मचारियों  की  भर्ती,  वेतनगानों,
 dle  requirements.  भत्तों  तथा  सुविधाओं,  विशेषाधिकारों

 पदोन्नति  को  नोति  और  उनकी  सेवा  को
 Development

 ering
 Areas  in  शर्तों  संबंधी  नियमों  के  बारे  में  केन्द्रीय

 सरकार  की  स्वीकृति  प्राप्त  करें।
 902.  SHRI  K.  M.  KOUSHIK:  Will

 the  Minister  of  SOCIAL  WELFARE  (a)  यदि  हां,  तो उन  सरकारी  उप-
 be  pleased  to  state:  क्रमों  के  नाम  क्‍या  हैं  जिन्होंने  इस  बारे  में

 (a)  the  amount  allocated  for  the  fam  बनाये  हैं  और  उन्हें  केन्द्रीय  सरकार
 development  of  the  tribal  areas  in  से  मंजर  करा  लिया  है;  और
 Maharashtra  during  the  years  1966-  .  a

 67  and  ‘1967-68;  (ग)  उन  सरकारों  उपक्रमों  के  नाम

 (७)  the  district  or  districts  to  747  हैं  जिन्हों  ने  अपने  कर्मचारियों  के  लिये
 which  the  said  funds  were  allocated;  कोई  नियम  नहीं  बनाये  हैं  अथवा  केवल
 and  कुछ  मामलों  के  बारे  में  ही  नियम  बनाये

 (९)  what  are  the  substantial  sche-  हैं  और  इन  उपक्रमों  ने  किन  मामलों  के  बारे
 mee  for  which  the  said  amounts  मामलों have  been  utilised?  में  नियम  बनाये  और  किन  मामलों  के  बारे

 THE  MINISTER  OF  STATE  IN  में  नहीं  बनाये  हैं?
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHULRENU  उप-अ्रधान  मंत्री  तथा  वित्त  मंत्री  (भरी

 G  .  tr  ib  ~ UHA):  (a)  There  are  no  iba  मोरारजी  देसाई  )  (=)  भरती,  वेतनमान,
 areas”  as  such  in  Maharashtra,  For
 the  development  of  Scheduled  areas  ar  सेवा-सम्बन्धों  अन्य  शर्तों  के  बारे  में

 the  main  scheme  so  far  undertaker  सरकार  को  स्वोक्ृति  प्राप्त  करना  केवल
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 उन  उद्यमों  के  लिए  आवश्यक  हैं  जिनकी
 अ्रन्तनियमावलो  /  संविधि  में  इस  ग्राशय
 की  शर्त  हो  1

 (ख)  और  (ग).  सूचना  इकट्ठो  की
 जा  रही  है  और  यथासंभव  जल्दी  से  जल्दी
 सभा  की  मेज  पर  रख  दी  जायगी  ।

 सरकारी  उपक्रमों  में  विभिन्‍न  पदों  के
 लिए  बेतनों  को  भ्रधिकतम  सोसा

 904.  श्री  मत्युंजय  प्रसाद  :  क्या
 वित्त  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  विभिन्न  सरकारी  उपकमों
 के  विभिन्न  पदों  के  लिये  बेतन  की  अधिकतम
 सीमा  निर्धारित  कर  दो  गयो  है  शौर  क्‍या
 इस  अधिकतम  सीमा  से  अधिक  वेतन  वाले
 पदों  पर  नियक्ति  अथवा  पदोन्नति  के  मामलों
 में  उन  उपक्रमों  के  लिये  केन्द्रीय  सरकार  को

 मंजूरों  लेना  अनिवार्य  है;  और

 खि)  यदि  हां  सी  विभिन्न  सरकारों
 उपक्रमों  के  लिये  निर्धारित  अधिकतम  वेतन

 'सीमाएं  क्या  हैं  ?

 उप-अान  मंत्री  तथा  वित्त  मैत्री  (थी
 “मोरारज़ी  बेसाई):  और  (ख).  मछ्य

 कार्यकारी  श्रधिकारियों  (भवत  अध्यक्ष.
 प्रबन्ध  निदेशक  या  महाप्रबन्धक  )  और  वित्तीय
 सलाहकारों  की  नियुक्तियों  के  अलावा,  जो
 सरकारद्वारा  की  जाती  हैं  सरकारी
 अ्तिप्ठानों  के  निदेशक  बोर्डों  द्वारा  निर्धारित
 सीमा  के  अन्दर  पद  बनाने  और  उन्हें  भरने
 के  अधिकार,  सरकारी  प्रतिष्ठानों  की  संविधियों
 /अन्तनियमावलियों  में  शामिल  होते  हैं  1961
 में  यह  निश्चय  किया  गया  था  कि  निदेशकों  के
 बोर्डों  को  2250  रुपये  प्रतिमास  तक
 के  वेतन  वाले  पद  बनाने  और  उन्हें  भरने
 का  अधिकार  है।  कुछ  मामलों  को  छोड़
 कर  जहां  यह  सीमा  600  रुपये  या  2  000
 पये  प्रतिमास  .वाले  पद  बनाने  और  भरने

 को  ही  है,  अधिकतर'  सरकारी  प्रतिष्ठान
 इस  निर्धारित  सीमा  का  पालन  करते  हैं।
 साथ  हो  यह  भी  सोचा  गया  कि  यदि  प्रतिष्ठान
 के  ग्राकार  को  देखते  हुए  जरूरों  हो,  तो  यह
 सीमा  बढ़ायो  भो  जा  सकता  है।  हिन्दुस्तान
 स्टील  लिमिटेड  और  बोकारों  स्टोल  लिमिटेड
 के  मामले  में  यह  सोमा  2500  रुपये  प्रतिमास
 तक  बढ़ा  दी  गयी।  कुछ  न्य  प्रतिष्ठानों
 के  सम्बन्ध  में  औपचारिक  रूप  से  यह  तथ
 किया  गया  है  कि  कुछ  पदों  पर  नियुक्तियां
 सरकार  को  मंजूरों  के  बाद  हो  को  जा  सकेंगी
 चाहे  उन  पदों  का  वेतनमान  कुछ  भी  हो  |

 Deaths  due  to  Gold  in  Delhi
 905.  SHRI  M.  L.  SONDHI:

 SHRI  RAMJI  RAM:
 Will  the  Minister  of  HEALTH,

 FAMILY  PLANNING  AND  UR-
 BAN  DEVELOPMENT  be  p’eased  to
 state:  =

 (a)  the  number  of  persons  Who
 died  of  exposure  this  winter  in  the
 capital:  mo

 (b)  whethe®  any  new  shelters  for
 the  poor  havé  been  constructed  this
 year;  and

 (c)  the  steps  proposed  to  ehetk
 these  deaths  in  future?  .

 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  OF  HEALTH.  #AMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY)
 (a)  No  such  death  has  been  repor-
 ted.

 (b)  No  new  shelter  has  been  con-"
 structed  this  year.

 Fertilizer  Factories  in  the  Public
 Sector

 906.  SHRI  BABURAO  Pail:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  number,  names  ‘and  places
 and  date  of  inception  of  fertilizer
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 factories  in  the  public  sector,  capital
 investment  in  each  uni,  quantity
 and  value  of  products  produced  by
 each  unit  annually,  number  of  la-
 bour  and  annual  wage  bill  and  the
 last  annual  net  profit  of  each  unit;
 and

 (b)  the  particu'ars  of  imported
 foreign  chemicals,  their  quantity  and
 value  required  for  each  unit  onnua-
 lly?  J

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  50-
 CIAL  WELFARE  (SHRI  RAGHU-
 RAMAIH)  (a)  and  (b)  Information
 is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha.

 Foreign  Tours  by  Officials  of  Fertili-
 zer  Factories

 907.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  names,  designations,  ann-
 ual  salaries  and  perquisites  of  20  top
 officials  of  each  Fertilizer  Factory  in
 the  public  sector;

 (b)  the  names  and  designations  of
 officials  of  public  sector  factories,
 unit-wise,  wno  went  overseas  dur-
 ing  the  last  3  years  ending  the  35
 March,  967  with  dates  of  such  trips,
 countries  visited,  travelling  expenses
 and  foreign  exchange  used  in  each
 case;  and

 (c)  the  names  of  officials,  accom-
 panied  by  their  wives  or  relatives  on
 such  trips  and  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCTI-
 4AL  WELFARE  (SHRI  RAGHURA-
 MAIAB):  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Construction  of  Bhavans

 908,  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  WORKS,  HOUSING
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 AND  SUPPLY  be  pleased  to  state:

 (a)  the  number  and  names  of
 Bhavans  like  Nirman  Bhavan,  Udyog,
 Vayu,  Rail,  Krishi,  Vigyan  etc,  built
 in  India  since  the  l5th  August,  1947;

 (b)  the  date  of  inauguration  of
 each  with  the  cost  of  construction
 thereof;

 (c)  the  cost  of  furnishing  and  air-
 conditioning,  separately,  of  each  Bha-
 van;  and

 (d)  the  annual  cost  of  maintaining
 each  Bhavan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Production  of  Fertilizers

 909,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  total  annual  amount  of
 various  fertilizers  in  tonnes  and  value
 that  would  be  needed  ultimately  to
 grow  food,  the  quantity  and  value
 of  fertilizers  annually  manufactured
 by  units  in  the  public  and  private
 sectors  and  the  amount  of  annual
 shortfall  in  each  variety;  and

 (b)  the  number  of  new  factories
 proposed  in  the  near  future  in  both
 the  sectors  with  salient  particulars  of
 collaborations,  investments,  annual
 capacity  and  names  of  private  spon-
 sors  and  foreign  collaborators  in  each
 case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURAM-
 AIAH):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No.  LT-
 118/68).
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 Conference  of  State  Ministers  for

 Welfare  cf  Scheduled  Castes  and
 Scheluled  Tribes

 910.  SHRI  SIDDAYYA:  Will  the
 Minister  of  SOCIAL  WELFARE  pe
 pleased  to  state:

 (a)  whether  a  Conference  of  State
 Ministers  in  charge  of  the  Welfare
 of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  was  convened  a:  Delhi
 ir.  November,  1967;

 (b)  if  so,  the  decisions  arrived  at
 in  the  conference;  ang

 (०)  whether  any  of  them
 been  implemented  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELARE  (SHRIMATI  PHUL-
 RENU  GUHA):  (a)  Yes.

 (b)  and  (c).
 of  a
 nature.
 taken.

 have

 The  Conference  was
 consultative  and  exploratory

 No  specific  decisions  were

 List  of  Scheduled  Castes/Tribes  in
 Goa,  Diu  and  Daman

 9l.  SHRI  SIDDAYYA:  Wil  the
 Minister  of  SOCIAL  WELFARE  be
 pleased  to  state:

 (a)  whether  the  list  of  Scheduled
 Castes  hag  been  finalised  in  respect
 of  the  Union  Territory  of  Goa,  Diu
 and  Daman;  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHUL-
 RENU  GUHA):  (a)  The  Scheduled
 Castes  ang  Scheduled  Tribes  in  Goa.
 Diu  and  Daman  have  been  spetified
 by  a  Presidential  order  issued  on
 the  12th  January,  1968.

 (b)  Does  not  arise.
 Surface  Streams

 9i2,  SHRI  M.  N.  REDDY:  Will  the
 ‘Minister  of  IRRIGATION  AND  PO-

 WER  be  pleased  to  state:

 (a)  the  total  length  of  surface
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 streams  in  the  country  and  at  how
 many  sites  their  flow  is  recorded;

 (b)  the  estimated  vo'ume  of  water
 in  the  interstices  of  the  soil  and  ro-
 cks  of  the  country  at  depths  less
 than  2,500  feet;  and

 (c)  the  annual  recharge  of  groun
 water  in  the  country  during  the  last
 five  years?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAQ):  (a)
 the  total  length  of  rivers  including
 distributaries  in  Indian  territory  is
 of  the  order  of  .9  lakh  miles,  The
 total  number  of  sites  where  the  flows
 are  recorded  are  about  1,000.  Besides
 these,  there  are  about  900  sites  where
 only  gauges  are  recorded.

 (b)  the  estimated  volume  of  water
 in  the  inter-stices  of  the  soil  and
 rocks  of  the  country  ‘at  depths  less
 than  2,500  feet  is  30,000  million  acre-
 feet.  al

 (९)  the  estimated  annual  recharge
 of  ground  water  in  the  country  dur-
 ing  the  last  five  years  is  300  million
 acre-feet  per  annum.

 Income-Tax  Assegsees  of  Nizamabad
 District

 913,  SHRI  M.  N.  REDDY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  names  and  addresses  of  the
 persons  who  are  assessed  to  Wealth
 Tax  during  the  last  3  years  in  the
 District  of  Nizamabad  (Andhra  Pra-
 desh);

 (b)  the  total  value  of  their  assets
 declared  for  this  purpose  and  the  am-
 ount  of  Wealth  Tax  levied  on  them:

 (c)  the  names  and  addresses  of  the
 Income-tax  assessees  of  Nizamabad
 District  who  are  in  arrears  of  more
 than  Rs.  5,000  towards  income-tax  or
 other  central  taxes  ending  the  3ist
 March,  1967;  and

 (d)  the  amount  of  total  arrears
 and  the  period  during  which  it  is  due
 in  case  of  those  assessees  who  owe



 more  than  Rs.  ]  lakh  as  Income-tax
 arrears  and  the  steps  taken  for  the
 recovery  of  these  arrears?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House  as  early  as  possible.

 Clearance  to  Irrigation  Projects  in
 Maharashtra

 914.  SHRI  ANANTRAO  PATIL:
 Wil)  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  number  of  irrigation  pro-
 jects  from  Maharashtra  given  clear-
 ance  during  1966-67  and  ‘1967-68;

 (b)  whether  Kukdi  project  has
 been  given  clearance  and  the  funds
 sanctioned  for  the  preliminary  work
 in  1968;  and

 (c)  whether  the  priority  of  the
 project  is  decided  by  the  Central  or
 State  Government?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):
 (a)  Eleven  irrigation  projects  were
 approved  in  1966  and  three  projects
 in  1967,  "—  4m ek

 (9)  The  Kukdi  Project  is  in  the
 final  stage  of  examination  by  the
 Central  Water  and  Power  Commis-
 sion.  oe

 = (c)  By  both,  after  discussions.

 Electronic  Computers

 O15.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  number  of  Electronic  com-
 puters  ordered  and  installed  in  India
 in  Government  offices,  Public  Under-
 takings  and  in  private  sectors  so  far;

 (9)  the  amount  of  foreign  currency
 involved?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (9),  The

 information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House  as  soon  as  it  is  available.

 Scheduled  Castes  and  Scheduled
 Tribes  Order  (Amendment)  Bill

 916.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  SOCIAL  WELFARE.
 be  pleased  to  state:  oa

 (a)  whether  a  memorandum  signed
 by  70  Members  of  Parliament  seek-
 ing  the  passage  of  the  Scheduled
 Castes  and  Scheduled  Tribes  Order
 (Amendment)  Bill  in  the  last  Session

 was  submitted  to  the  Prime  Minister;
 (9)  if  so,  the  action  taken  there-

 on;  and
 (c)  when  Government  propose  to

 bring  the  Bill  for  consideration  before
 Parliament?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHULRENU.
 GUHA):  (a)  Yes.  x.

 (9)  and  (९).  The  Business  Advisory
 Committee  of  the  Lok  Sabha  recom-
 mended  in  its  thirteenth  report  the
 allocation  of  one  hour  for  referring
 the  bill  to  a  Select  Committee,  .  '

 राजस्थान  नहर  के  कार्य  का  स्थगित
 किया  जाना

 917.  श्री  हुकम  बन्द  कछवाय  :
 क्या  सिचाई  तथा  विद्युत  मंत्री  यह  बताने:
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राज्य
 सरकार  ने  वित्त  के  अभाव  के  कारण
 खरवारा  श्र  चित्तौर  गढ़  क्षेत्र  के  बीच
 राजस्थान  नहर  के  निर्माण  कार्य  को
 स्थगित  कर  दिया  है;

 (ख)  यदि  हां,  तो  क्‍या  इस  नहर
 को  पूरा  करने  के  लिये  सरकार  का  विचार
 राज्य  सरकार  को  वित्तीय  सहायता  23
 का  है;  और

 (ग)  यदि  हां,  तो  वित्तीय  सहायत्रः
 का  स्वरूप  क्‍या  है?
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 सिचाई  तथा  बिद्युत  मंत्री  (डा०  क०
 ल०  राव)  :  (क)  समाधानों  की  कमी
 के  कारण  तथा  लगाए  गए  घन  से  अधिकतम
 लाभ  उठाने  के  लिये  राजस्थान  नहर  के
 निर्माण  कार्यक्रम  में  कुछ  परिवर्तन  किया
 गया  है  जिसके  अनुसार  वितरण  प्रणाली
 समेत  नहर  को  पहले  खरवारा  के  निकट
 704  मील  तक  पूर्ण  किया  जाएगा  और
 बाद  म  इस  स्थल  के  आागे  कोई  कार्य
 किया  जाएगा  |

 (ख)  और  (ग).  राजस्थान  नहर
 परियोजना  के  निर्माण  के  लिए  राजस्थान
 सरकार  को  राज्य  योजना  में  निर्धारित
 राशि  तक  शन-प्रतिशत  निर्धारित  केन्द्रीय
 ऋण  सहायता  दी  जा  रही  है।  चाल
 वित्तीय  वर्ष  के  दौरान  3  करोड़  रुपये
 की  केन्द्रीय  सहायता  दी  जाएगी।

 Recruitment  in  Government  of  India
 Presses

 918,  SHRI  RAMESH  CHANDRA
 VYAS:  Will  the  Minister  of
 WORKS,  HOUSING  AND  SUPPLY
 be  pleased  to  state:

 (a)  whether  any  minimum  educa-
 tional  qualifications  have  been  pres-
 cribed  for  recrutiment  of  trainees  in
 Bindery  Section  and  Warehousemen
 the  various  Government  of  India
 Presses;

 (b)  if  so,  the  minimum  educational
 qualifications  thereof;

 (c)  whether  it  is  a  fact  that  no
 minimum  educational  qualification  has
 been  prescribed  for  Section-holders
 and  Bindery  Foremen  in  the  above
 presses;
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 Bindery  Foremen  ave  more  senior  and
 more  responsible  than  those  of  trai-
 nee-binders  and  Warehousemen;  and

 (९)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL‘
 SINGH):  (a)  and  (b).  Yes,  Sir.  The”
 minimum  qualification  required  is’
 ‘studied  upto  2  classes  below  Matri-
 culation  or  3  classes  below  Higher
 Secondary.’

 (९)  and  (d).  Yes  Sir.
 (e)  The  posts  of  Section-holders

 (Bindery)  and  Foreman  (Bindery)
 are  purely  promotional  posts  to  be
 filed  by  promotion  from  Binders’
 Grade  I  and  Section-holders  (Bin-
 dery)  respectively.  It  is  therefore’
 not  necessary  to  prescribe  any  mimni--
 mum  qualifications  for  these  nos‘s.-
 The  minimum  qualifications  for  the
 grades  from  which  promotions  are
 made  wil!  automtically  apply.

 Family  Planning  Centres  in  Madhya
 Pradesh  /

 9i9.  SHRI  6.  0.  DIXIT:  Will  the
 MINISTER  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  the  number  of  Family  Planning
 Centres  functioning  in  the  rural  and.
 urban  areas  of  Madhya  Pradesh  at.
 present;  and

 (b)  the  number  of  centres  proposed’
 to  be  opened  in  that  State  during:
 1967-687

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,  FA-
 MILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  S.  CHANDRA-

 (व)  whether  it  is  also  a  fact  that  SEKHAR):  (a)  and  (b).  The  re-
 the  posts  of  Section-holders  and  quired  information  is  as  under:—

 Number  of  |  Number  of
 such  such  centres

 S.  No.  Type  of  Family  Planning  Centres  Centres  proposed  to-
 functioning  be  opened during

 1967-68.

 7  Urban  Family  Welfare  Planning  Centres  99
 2  Rural  Family  Welfare  Planning  Centres  (Main)  44  38
 3  Rural  Family  Welfare  Planning  Sub-Centres  220  136°
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 मध्य  प्रदेश  में  श्रादिस  जातीय  विकास
 स्वग्ड

 920.  श्री  बास  च०  दीक्षित  :  क्‍या
 समाज  कल्याण  मंत्रा  यह  ताने  को  कृपा
 करेंगे  कि  :

 I6I3

 (क)  मध्य  प्रदेश  में  इस  समय  कितने
 आदिम  जातीय  विकास  खण्ड  हूं  ;

 (ख)  वर्ष  i967-68  में  उस  राज्य
 में  ऐसे  कितने  खण्ड  खोलने  का  विचार
 है;  और

 (ग)  वर्ष  i967-68  में  होशंगाबाद
 तथा  पूर्द  निमाड  जिलों  में  ऐसे  कितने

 -खण्ड  खोलन  का  विचार  है?

 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री
 (श्रीमतों  फूलरेण  गृह):  (क)  1271

 (ख)  कोई  नहीं।

 ग)  कोई  नहीं!

 मध्य  प्रदेश  में  सिंचाई  योजनाएं

 92i.  श्री  जां०  Wo  दीक्षित  :  क्‍या
 “सिंचाई  और  विद्युत  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चौथी
 पंचवर्धीय  योजना  में  मध्य  प्रदेश  की  कुछ
 सिंचाई  भोजनाझों  के  संबंध  में  सरकार  ने
 कोई  निर्णय  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  और

 (ग)  थदि  नहीं,  तो  उसके  क्‍या  कारण
 हे?

 सिंचाई  तथा  विद्युत  मंत्री  (डा०
 कुन  लज्  राव):  (4%)  से  (ग).  चौथी
 योजना  को  अभी  ग्नन्तिम  रूप  दिया  जाना
 द्
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 Small  Pox  Fatalities

 923.  SHRI  C.  K.  BHATTA-
 CHARYYA:

 SHRI  R.  R.  SINGH  DEO;
 SHRI  BEDABRATA  BARUA:

 Will  the  MINISTER  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  12,000,
 persons  died  of  smal]  box  in  the  first
 ten  months  of  ‘1967;  and

 (b)  if  so,  the  causes  therefor  and
 the  steps  taken  to  check  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  5.  MURTHY):  (a)
 Yes.

 (b)  The  rise  is  probably  due  to  the
 periodic  cyclicity  of  the  disease
 every  5-7  years,  the  expected  cycle
 being  1967-68.

 Concerted  efforts  are  being  made
 to  protect  the  vulnerable  sections  of
 the  population,  namely  children  un-
 der  4-5  years  of  age  and  unprotected
 migratory  labour  population  by  mass
 vaccination  campaigns.  Flying  squads
 are  increasingly  being  employed  by
 the  municipal  authorities  for  this
 purpose.

 Public  Undertakings
 924.  SHRI  YAJNA  DATT

 SHARMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  whether
 Government  propose  to  give  the  pub-
 lic  sector  undertakings  a  statutory
 set  up  which  would  help  define  the
 precise  relationship  between  Parlia-
 ment,  Government  and  the  undertak-
 ing  concerned?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  One  of  the  re-
 commendations  of  the  Administrative
 Reforms  Commission  in  their  Report
 on  “Public  Sector  Undertakings”  was
 the  grouping  of  certain  Public  En-
 terprises  into  statutory  and  Sector
 Corporations,  the  various  recommen-
 tions  of  the  Commission,  including
 this,  are  under  examination  by  Gov-
 ernment.
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 सायन-उव रकों  के  काम  पे झाने  वाले
 खनिज  पदार्थ

 925.  श्री  अर्जन  सिंह  भवौरिया  :
 wn  पेट्रोलियम  शौर  रसायन  मंत्री  यह
 नाते  की  कृपा  करें,  कि

 (क)  क्या  रसायन  उर्जरक्रों  के  काम
 जे शाने  वाले  खनिज  पदार्थ  निकालने  के

 सम्बन्ध  में  कुछ  ग्रगति  हुई  हैताकि  उनका
 जायान  नकरना  पढ़े;

 (ख)  यदि  हां,  तो  ऐसे  खनिज
 दायों  का  आयात  कव  तक  बन्द  क्रिये
 जाने  को  सम्भावना  है;  और

 (ग)  इत  खनिज  पदार्थों  को  निकालने

 के  किन-किन  कठिनाइयों  का  सामना  करना
 “We  रहा  है  ?

 बेड्रोलिय  शौर  रसायन  तथा  समाज
 SUT  संत्रानय  में  राज्य  मंत्री.  (श्री
 (सो  रवुरमंया)  (क)  सल्फर  झौर  राक
 चार सेट  दो  महत्वपूर्ण  खनिज  पदार्थ  ह  जो
 द...  चरकों  के  उत्पादन  के  लिए  ारतत
 क्यें  जाते  हे  |  ब्य पारिक  समृपयोजन

 प्द्प्टि  सेसलफर  के अब  तक  कोई  बड़े
 वाच्टार  नहीं  पाये  गये  है  ।  पूगा  घाटी
 (िम्पू  र  काश्मीर)  में  एक  छोटा

 आध्ट र.  पाया  गया  ;
 किन्तु  विस्तृत

 आन्‍्वेषण  कार्य  अभी  किया  जाना  है।
 बाइराइट्स,  जो  गन्धक  को  जगह  सल्पयृ-
 रिक  एसिड  के  उत्पादन  में  काम  ा  सकता
 हैँ मीर  जो  उर्वरकों  के  उत्पादन  में  काम
 ब्याना  है  ;  बिहार  में  अमझोर,  राजस्थान
 आ  खलादीपुर  और  मैसूर  में  इंगलद  ह  में
 पाया  गया  है।  पाइराइट्स  एण्ड  केमीकल्स
 'ड्विलपमैण्ट  कम्पनी  लि०
 आमझोर  भण्डाएों  के  समुपयोजन  में  लगी

 न्ह्ई  है।  निकट  भविष्य  में  कम्पनी
 अलादीपुर  भण्डार  के  विकास  कार्य  को
 जो  शुरू  करेभी  |  पाइराइट्स  के  निकालन
 के  लिए  विचाराधीन  बौर  कार्थान्व्रित  की
 ज्या  रहो  परिभोजनाओं  के  ग्राघार  पर  यह
 373-3.
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 पूर्वानमानित  है  कि  1975-76  तक
 लगभग  500,000  मीटरी  उन  गन्ध्रः  के
 बराबर  सल्फ्यूरिक  झम्ल  पाइराइट्स  से
 उपादित  किया  जायेगा  |

 देश  में  उत्तर  प्रदेश  के  मंसूरी  क्षोत्र,
 राजस्थान  के  बिरमातया  एवं  उदयपुर
 क्षेत्रों,  ग्ान्ध  प्रदेश  में  विशाखापत्तनम
 और  बिहार  में  सिंघभूम  तथा  हजारीबाग
 क्षेत्रों  में  राक  फास्फेट  के  भण्डार  पाय॑
 गये  हैं  7  उपर्यक्त  भण्डारों  में  से  केवल
 दिशाखापत्तनम  क्षेत्र  में  भारती५  उर्वरक
 निगम  ने  ब  तक  खननकार्य  किया  है
 शर  इस  क्षेत्र  से  3I-3-967  तक
 एपैटाइट  (राक  फास्फेंट)  के  4,800
 मीटरी  टन  खनन  किये  गये  हैँ  ।  उनका
 प्रतिवर्ष  में  $000  मीटरी  टन  की
 क्षमता  से  संचय  का  समृपप्रोजन  करने  का
 कार्यक्षम  है।  उत्तर  प्रदेश  और  राजस्थान
 में  भण्डारों  कीग्रभी  खंज़की  जा  रही  है।
 उनके  अन्‍्वेषण  कार्य  के  पूरे  हने  के  बाद  हो
 संचयों  का  पक्का  झनुमान  और  उनक
 व्यापारिक  समुयोजन  की  सम्भाव्यता  को
 जाना  जायेगा  I

 (a)  इस  स्थिति  में  यह  बताना
 कठिन  है.  कि  उक्त  खनिज  का  आयात
 कब  बन्द  किया  जा  सकता  हूँ  t

 (ग)  उपर्युकाा  खनिजों  को  निकालने
 में  कटिताइय्रों  की  सम्भावता  को  केवन
 तभी  जाना  जा  सह  जब  वास  थिक  काय॑

 शुरू  होगा.  |

 सिश्नेटों  का  मूल्य

 926.  श्री  भहाराज  सिंह  भारतो  :
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (=)  क्‍या  यह  सच  हैकि  सिम्रेंटों
 पर  लगाये  गये  उत्पादन-शुल्क  के  अनुसार
 सिप्रेट  निर्माताओं  ने  सिग्रेटों  के  मूल्य
 बढ़ा  दियेथे,  किन्तु  तत्पश्चात्‌  करों  में
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 छूट  मिलने  पर  किसीमो  निर्माता  ने
 सियेटों  को  मूल्य  नहीं  घटाये;  और

 (ख)  यदि  हां,  तो  उपभोक्ताओं  के
 हितों  की  रा  करने  के  लिये  सरकार
 हारा  क्‍या  कार्यवाही  की  गई  है।

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री
 प्ली  मोराश्जो  देसाई):  (क)ओऔर  (ख).
 यह  सही  है!के  चालू  वित्तीय  ष  के  बजट-
 सत्र  के  दौर्नक  शुल्क  की  दरों  में  की  गई
 वृद्धि  के  काण  सिगरेट-निर्माताओं  ने
 सिगरेटों  के  दाम  बढ़ा  दिये  थे।  लेकिन,
 शुल्क  की  भ्रस्तावित  दरों  को  ज्यों  का
 त्यों  रखा  गया  था  और  उनमें  कोई  कमी
 नहीं  की  गयी  थी  |  इसलिये  उस  कारण
 सिगरेटों  के  दामों  में  कमी  करने  का
 सवाल  पैदा  नहीं  हुआ  1

 अकोस्लोवाटॉिया  से  ऋण

 927.  भी  महाराज  सिहू  भारतों
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  भया  यह  सच  हैकि  i959%
 चैकोसलोवाकिया  से  भारत  को  मिले  पहले
 ऋण  का  द... ड  पूरा  उपयोग  नहीं  हो  सका
 था;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैँ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्रों
 घनी  मोरारझो  देसाई)  (=)  शर  (ख).
 चैकोस्लोबाकिया  से  मिले  36.  38  करोड़
 रूपये  के  पहले  ऋण  के  अन्तर्गत  अब  तक
 कुल  32.86  करोड़  रुपये  की  वस्तुओं
 की  सप्लाई  के  आर्डर  दियेजा  चुक  हैं।
 इस  ऋण  से  नीचे  दी  गयी  प्रायोजनाञों  की
 वित्त-व्यवस्थ।  की  जानी  थी  :--

 (क)  एंची  के  इलाई-गढ़ाई  के
 कारखाने  के  तीसरे  दौर  का  पहला
 चरण  |
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 (दो)  रांची  का  भारी  मशीनी  औजार
 बनाने  का  कारखाना  |

 (तीन)  तिरुचिरापल्‍ली  का  तेज  दबाज
 के  बायलर  बनाने  का  कारखाना  ॥

 (चार)  हैदराबाद  का  बिजली  के  भारी
 उपकरण  बनाने  का  कारखाना  ।

 इन  प्रायोजनाओं  के  लिए  28.  92
 करोड़  रुपये  केझ्लार्डर  पहले  हो  दिये  ar
 चुके  हैं।  देश  के  अन्दर  मशीनों  झौर
 उपकरणों  की  उपलब्धि  में  वृद्धि  होने
 के  परिणामस्वरूप  होने  वाली  बचत  से,
 विशाखापत्तनम  के  भारी  प्लेट  और  जहाज
 बनाने  के  कारखाने  के  लिए  और  हैदराबाद
 के  विजली  के  भारी  उपकरण  बनाने  के
 कारखाने  के  लिए  आवश्यक  रट्बॉ  व्लोग्र्स
 और  संपीडकों  (कम्प्रेसर)  के  हिस्सों  के  लिये
 3.95  करोड़  रूपये  के और  भी ग्राइर
 दिये  गये  हैं।

 इस  ऋण  के  अन्‍्तर्गत  आर्डर  देने
 का  काम  पूरा  हो  चुका  हैझऔर  चबेच्ा-
 सलोवाकिया  स  अन्य  झाव यक  बस्तुधों
 को  दूसरे  ऋण  के  अन्तर्गत  लेने  का
 विचार  है।  इसलिए  यह  कहा  जा  सकता
 है  कि  पहले  ऋण  का  पूरा-पूरा  इस्तेमाल
 क्र  लिया  गया  है श्रौर  वह  समाप्त  हो
 चुका  है।

 Loss  due  to  Underinvaicing  of  Experts:

 928.  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  FINANCE  be  pleased.

 to  state  the  amount  lost  to  the  cowmt-
 try  ag  a  result  of  under-involving  af
 exports  done  by  (i)  M|s.  Bird  &  Ca,
 Calcutta,  (ii)  Mis.  Serajuddin  &  Ca,
 Calcutta,  (iii)  Mjs.  Jardine  Hender-
 son  Co,  Ltd.  Calcutta,  (iv)  M's.  Ma-
 therson  &  Co,  Ltd.,  Calcutta,  (४)  Mijs.
 Louis  Draffin  &  Co.,  Calcutta,  (vi)
 M's.  Bunge  &  Co.,  Calcutta,  and  {vii}
 M's.  Sahu  Jain  &  Co.,  Calcutta  during
 the  period  from  l947  ta  966  7



 3679  Written  Answers
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  The  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  Sabha.

 Exports  of  Non-traditional  Items
 929.  SHRI  K.  P.  SINGH  DEO:

 SHRI  P.  K.  DEO:
 Will  the  Minister  of  FINANCE  be

 pleased  t4  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  propose  to  revive  the  tax
 credit  scheme  to  boost  the  export  of
 non-traditional  items;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  benefits  likely  to  be  deriv-

 ed  therefrom?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  The
 trends  in  exports  are  kept  under
 continuing  review  and  appropriate
 Policy  measures  are  adopted  when
 necessary.  It  would  not  be  in  the  pub-
 lic  interest  to  disclose  in  advance  the
 policy  measures  that  may  be  adopt-
 ed.

 free  वगों  का  कल्याण

 930.  श्री  शिवपूजन  शास्त्री  :  क्‍या
 समाज  कल्याण  मंत्री  यह  बताने  की  क्षा
 करंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  1.  जनवरी,
 I¥68  को  लाल  बहादुर  नगर  में  प्रधान

 मंत्री  न ेकहा  था  कि  सरकार  ने  पिछड़े  वर्गों
 के  कल्याण  के  लिये  पर्याप्त  कार्यवाही  नहीं
 की  है;

 (खि)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  और

 (7)  इस  बारे  में  बया  त्पचारात्मक
 उपाय  करने  का  विच्षार  है?

 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्रो
 श्रीमतों  फूलरेणु  गृह)  (क)  नहीं  i
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 खि)  तथा  (ग).  प्रश्न  नहीं  उठते  ।

 जवाहर  ज्योति

 93i.  श्री  राम  चरण  :  कया  निर्माण,
 झावास  तथा  पूत्ति  मंत्री  यह  <ताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  6  दिसम्बर,
 I967  को  “स्टेट्समेन'  समाचार  पत्र  में

 प्रकाशित  हुए  इस  आशय  के  समाचार  को
 जानकारी  हैकि  ललन मुनि  के  कर्मचारी
 जवाहर  ज्योति  के  नाम  पर  प्रति  मास
 हजारों  रुपये  का  गोलमाल  कर  रहे  हैं  ;

 (ख)  क्‍या  सरकार  को  यह  भी  पता
 है  कि  जवाहर  ज्योत्ति  हर  रात  को  बुझा
 दी  जाती  है  और  प्रात:काल  जला  दी  जातो
 है  और  इसके  तेल  कोचोर  बाजार  में
 बेच  दिया  जाता  है;

 (ग)  क्‍या  सरकार  को  यह  भी  पता
 है  कि  जनवरो,  i968  के  दूसरे  सप्ताह
 में  ज्वाहर  ज्योति  से  तेल  चुराते  हुए  तोन
 व्यक्तियों  को  पकड़  लिया  गया  था;  और

 (घ)  यदि  हां,  तोइन  अपराधियों
 के  विरुद्ध  क्या  कार्यवाही  की  गई  है?

 निर्माण,  आवास  तथा  पूति  मंत्रालय  में
 उप-संत्रो  ी  इकबाल  सिंह):  (क)  जोहां।

 (ख)  जी  नहीं।  ज्योति  पूरे  वर्ष
 चौबीस  घंटे  जलतो  रहतों  है।

 (ग)  और  (घ).  तोन  मति  हाउस  के
 बाहर  दो  नैमित्तिक  श्रमिक  पुलिस  के
 द्वारा  गिरफ्तार  किये  ग्य  थे  तथा  पुलिन
 के  द्वारा  मामले  में  का्यंवाई  कौ  जा  हं
 है  ।

 पिछड़े  बर्गो,  &  विधाण्कों  का  सम्मेलन

 932.  शी  निहाल  सिंह  :
 शो  शिबपूजन  झास्त्री  :

 क्या  समाज  कल्याण  मंत्री  यह  बताने
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 को  कृपा  करेंगे  कि

 (क)  क्‍या  22और  2०253  दिसम्बर,
 967  को  अखिल  भारतोय  अनुसूचित

 जातियों,  अनुद्चित  ब्रादिम  जातियों  और
 पिछड़े  वर्गों  के  विधायकों  के  सम्मेलन  से
 सरकार  को  कोई  अभ्यावेदन  प्राप्त  हुया

 (ख)  यदि  हां,  तो  उसका  ब्यौरा
 क्या  है;  और

 (ग)  इसके  बारे  भे  सरकार  ने  क्या
 कार्यबाही  को  है?

 समाज  कल्याण  मज्रालय  में  राज्य  मंत्री
 (शीमतो  फू  जरेश  गृह)  :  (क)  नहीं।

 (@)  तथा  (ग).  प्रश्न  नहीं  उठने  ।

 Prime  Minister's  visit  to  Cyclone
 Affected  Areas  in  Orissa

 933.  SHRI  5.  KUNDU:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  Prime  Minister  vi-
 sited  the  cyclone-affected  areas  of
 Orissa  and  Paradeep  Port  in  January,
 1968;

 (b)  whether  Government  have  de-
 cided  to  give  additional  grant  to  cy-
 clone-affected  areas,  for  the  construc-
 lion  of  large  berth  and  improvement
 of  Paradeep  Port  and  for  the  flood
 affected  areas  of  Orissa;

 (c)  if  50,  the  amounts  of  grant  to
 be  given;  and

 (d)  if  not,  the  reasons  therefor?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI}:  (a)  Yes,  Sir.

 (bi  to  (d).  The  Government  of
 India  have  agreed  to  a  ceiling  of  ex-
 penditure  of  Rs.  25  lakhs  for  flood-
 relief  and  Rs.  240  lakhs  for  Cyclone
 relief  measures  for  purposes  of  Cen-
 tral  assistance.  The  ceilings  have
 been  fixed  after  detailed  assessment
 of  the  requirements.  In  the  circums-
 tances  the  question  of  ‘additional
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 grants  does  not  arise.  Similarly  it  is
 not  considered  necessary  to  enhance
 the  provision  for  the  Paradeep  Port
 in  the  Centra]  budget  which  was  made
 after  detailed  examination  of  the  re-
 quirements.

 Import  of  Alchohol  for  Industrial
 Consumers

 934.  SHRI  M.  N.  REDDY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  issued  import  licences
 to  the  tune  of  0  millifn  gallons  of
 alcoho]  to  the  main  industrial  consu-
 mers  during  1967;

 (b)  if  so,  the  reasons  therefor;
 (९)  the  amount  of  foreign  exchange

 involved  in  its  import  and  the  names
 of  countries  from  which  it  was  im-
 ported:

 (d)  the  comperative  cost  of  impor-
 ted  and  indigenous  alcohol  per  gal-
 Jon;  and

 (e)  whether  the  country  is  likely
 to  be  self-sufficient  during  the  cur-
 rent  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU  RA-
 MAIAH):  (a)  Licences  for  the  im-
 port  of  about  .3  million  gallons  of
 ethy]  alcohol  (industrial  grade)  were
 issued  during  the  year  l967  to  the
 main  industrial  consumers.

 (b)  In  view  of  the  acute  shortage
 of  alcohol  in  the  country,  the  level
 of  production  of  the  major  alcohol-
 based  industries  such  as  synthetic
 rubber,  polyethylene  and  shellac  was
 adversely  affected.  In  order  to  re-
 medy  the  situation,  imports  of  alcohol
 were  allowed  t6  avoid  the  necessity
 of  importing  rubber  and  polyethylene.
 Shellac  is  exported  and  js  a  good  ex-
 change  earner.

 (९)  The  amount  of  foreign  exchange
 involved  was  of  the  order  of  Rs.  386
 lakhs.  The  imports  were  allowed
 from  the  general  currency  area  and
 under  the  scheme  of  assistance  from
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 international  Development  Associa-
 tion.  The  imports  were  mostly  from
 Brazil.

 (d)
 rea)  Average  price

 of  imported alcohol
 (2)  Price  of  indi-  =  Re.  0.96  per  gallon

 genous  alcohol  ex.  distillery.

 About  Rs.  3.50
 per  gallon  (c.i.f.)

 (e)  No;  the  shortage  during  the
 current  year  is  estimated  to  be  of  the
 order  of  about  20-25  million  gallons.

 Bharat  Sevak  Samaj
 935.  SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  SOCIAL  WEL-
 FARE  be  pleased  to  state:

 (a)  whether  the  President  of  the
 Bharat  Sewak  Samaj  is  elected  or  no-
 minated;

 (b)  the  reasons  for  giving  large
 sums  to  such  an  institution  in  case
 it  is  not  an  elected  post:  and

 (c)  the  reasons  for  not  patronising
 other  Registered  societies  doing  simi-
 lar  relief  work?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  to  (०).  The  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  Lok  Sabha.

 Agencies  for  Distribution  of  Fertilizers
 Produced  at  Nangal

 936.  SHRI  MOLAHU  PRASAD:
 SHRI  LAKHAN  LAL  KA-

 POOR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  _  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  po-
 licy  was  adopted  in  June,  967  to
 give  the  agencies  for  fertilizers  pro-
 duced  in  the  Nangal  Fertilizer  Fac-
 tory  to  private  parties;

 (b)  if  so,  the  number  of  such  pri-
 vate  parties,  State-wise,  to  whom
 quotas  have  been  allotted;  ana

 (c)  the  policy  adopted  by  Govern-
 ment  for  the  distribution  of  the  above
 fertilizers  in  different  States?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURA-
 MAIAH):  (a)  No  Sir.

 (b)  Does  not  arise.
 (c)  Till  the  30th  September,  4966

 the  Central  Fertiliser  Pool  used  to
 take  over  the  entire  production  of
 nitrogenous  fertilizers  in  the  country.
 From  ist  October,  1966,  the  Govern-
 ment  of  India  released  30  per  cent  of
 production  for  direct  sales  by  the  fac-
 tories.  This  was  raised  to  50  per
 cent  from  lst  October,  967  and  will
 be  further  increased  to  00  per  cent
 with  effect  from  Ist  October.  1988
 subject  to  the  condition  that  Govern-
 ment  will  have  the  option  to  purchase
 30  per  cent  of  the  production  at  a  ne-
 gotiated  price.  The  bulk  of  the  quan-
 tity  released  for  free  sale  from  Nan-
 gal  is  being  distributed  through  the
 Cooperative  Supply  and  Marketing
 Federations  of  the  States  of  Punjab
 and  Haryana.  A  small  quantity  of
 14,000  tonnes  has  been  kept  aside  for
 distribution  in  Uttar  Pradesh  and
 other  States.  The  fertilizer  from
 Nangal  thus  gets  distributed  as  indi-
 cated  above  but  any  quantity  not
 lifted  by  these  organisations  is  dis-
 tributed  to  other  consumers.

 Imeprts  under  P.L.  480
 937.  SHRI  HIMATSINGKA:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state  tne  cost  of  foodgrains  already
 assured  and  how  much  of  the  freight
 charges  will  be  met  by  Government
 in  the  shape  of  foreign  exchange  (i)
 immediately,  and  (i)  under  long
 term  arrangements?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  The  PL
 480  Agreement  signeg  in  December,
 967  will  enable  us  to  import  3.5  mil-
 lion  tonnes  of  foodgrains  in  the
 amount  of  $210.7  million  (f.a.s.);  The
 total  freight  charges  on  this  import
 will  be  about  Rs.  40  crores,  of  which
 Rs.  4  crores  will  be  met  out  of  the
 long-term  convertible  currency  credit
 and  the  balance  will  be  met  from  free
 foreign  exchange.
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 Income-tax  Evasion  Cases

 938,  SHRI  J.  MOHAMMED
 IMAM:

 SHRI  C.  MUTHUSAMI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  complaints  re-
 garding  tax  evasion  by  the  various
 individuals  and  companies  received
 through  Members  of  Parliament  since
 August,  ‘1966;  and

 (b)  the  action  taken  by  Govern-
 ment  on  them?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  29
 references  were  received  by  the  Mi-
 nistry  of  Finance  (Department  .of
 Revenue)  from  the  Members  of  Par-
 liament  about  tax  evasion  by  various
 persons  since  August,  1966.

 (b)  Necessary  investigations  are
 being  carried  out  in  all  these  cases.

 Express  Highway  to  Paradeep

 939.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  tthe  recommendation
 of  the  Planning  Commission  for  sanc-
 tioning  3.25  crores  of  rupees  for  cons-
 truction  of  Express  Highway  for
 carrying  iron  ore  from  Daitari  Mines
 to  Paradeep  port  has  been  obtained;
 and

 (b)  if  so,  the  amount  advanced  so
 far  for  the  construction  of  the  Express
 Highway;  and  the  amount  utilised?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  No  Sir.
 The  matter  is  under  consideration.

 (b)  Does  not  arise.
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 Demands  Day  by  Haryana  Electricity

 Board  Employees

 940.  SHRI  NAMBIAR:
 SHRI  C.  K.  CHAKRAPANI:
 SHRI  E.  K.  NAYANAR:
 SHRIMATI  SUSEELA  GO-

 PALAN:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 employees  of  the  Haryana  State  Elec-
 tricity  Board  observed  demands  day
 on  the  Sth  January,  1968;

 (b)  if  so,  the  demands  thereof;  and
 (९)  the  steps  taken  by  Govern-

 ment  to  settle  the  dispute?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a)
 Yes,  Sir,

 (b)  The  following  are  the  demands
 of  the  employees  of  Haryana  State
 Electricity  Board:

 l.Linking  dearness  allowance
 with  the  cost  of  living  index.

 bad  Revision  of  pay  scales.
 kod  Free  Electricity  to  be  provid-

 ed.
 bal  Confirmation  of  employees  who

 have  put  in  service  for  more
 than  a  year.

 a  Providing  tools  and  plants  for
 staff.

 Monthly  medical
 be  sanctioned.

 7,  Libraries  to  be  established  at
 Divisional  Offices.

 =  allowance  to

 8  Employees  exposed  to  life  risk
 to  be  covered  by  insurance.
 House-rent  allowance  at  Chan-
 digarh  and  other  places.

 i0.  Funds  for  games.
 ll.  Uniforms  to  be  provided  for

 drivers,  meter  readers  and  me-
 ter  inspectors.

 12  Washing  allowance.
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 132.  Canteen  facilities.
 iM.  Working  hours  to  be  fixed  and

 over-time  paid  to  Watch  &
 Ward,  Field  and  Sub-station
 staff.

 ab.  Facilities  like  rest  rooms,  me-
 dica]  treatment  etc.  to  be  pro-
 vided  under  the  Factories  Act,
 Festival  and  Nationa]  Holidays,
 Enhancement  of  cycle  allow-
 ance,
 Proper  suspension  and  enquiry

 procedure.
 Vacancies  should  be  filled  up

 by  promotion  and  generally
 direct  recruitment  should  not
 be  resorted  to,

 Exemption  from  professional
 tax.

 Regularisation  of  work-charged
 staff.

 2h

 ic)  An  Administrative  Committee
 <a  the  Haryana  State  Electricity
 Board  is  looking  into  the  demands  of
 the  employees  and  has  held  meetings
 ‘with  the  Workers  Union.  The  Har-
 ‘Yana  State  Labour  Commissioner  has
 ako  initiated  conciliation  proceedings.

 Fake  Note  Cases
 SHRI  K.  LAKKAPPA:

 SHRI  KAMESHWAR  SINGH:
 SHRI  RAMJI  RAM:
 SHRI  SHIV  KUMAR  SHAS-

 5  lL

 TRI:
 SHRI  RAM  AVTAR

 SHARMA:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  the  number  of  fake  note  cases

 Tregistered  in  the  country  in  (1967-68
 so  far;

 ib)  the  number  of  cases  in  which
 Punishment  have  been  awarded;  and

 (ce)  ‘the  steps  which  Government
 hyve  taken  to  check  the  printing  of
 fake  notes  in  the  country?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
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 (SHRI  MORARJI  DESAI):  (a)  and
 (b),  The  information  is  being  col'ect-
 ed  from  the  State  Governments  and  2
 statement  will  be  laid  on  the  Table  of
 the  House  in  due  course.

 (c)  The  Indian  Penal  Code  pro-
 vides  for  deterrent  punishment  in  res-
 pect  of  offences  relating  to  counter-
 feiting  of  currency  and  bank  notes.
 The  State  Police  deal  with  such  offen-
 ces  and  keep  a  watch  in  this  behalf.
 The  Central  Bureau  of  Investigation
 under  the  Ministry  of  Home  Affairs
 also  keeps  the  problem  of  counter-
 feiting  of  Indian  currency  under  con-
 tinuoug  study  by  keeping  records  of
 different  techniques  adopted  and  by
 reviewing  periodically  appearance  of
 counterfeit  Indian  currency  notes.
 They  also  hold  periodical  meetings  of
 police  officers  of  the  States  and  the
 Centre,  and,  on  request  of  State  au-
 thorities,  take  over  important  cases
 for  investigation.

 Investment  and  Losses  Involved  in
 Public  Undertakings

 942.  SHRI  HEM  RAJ:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  amount  invested  by  Gov-
 ernment  in  the  Public  Secter  Under-
 takings  upto  the  end  of  Iecember,
 1967;

 been
 the

 (9)  the  profit  which  has
 earned  during  the  current  and
 three  preceding  years;  and

 (c)  the  number  of  work-days  lost
 due  to  strikes  and  gheraos  during  the
 year  967  and  the  loss  involved  there-
 in  both  in  money  and  production,  sep-
 arately?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHPr
 MORARJI  DESAI):  (a)  The  total  in-
 vestment  in  the  Central]  Government
 industrial  and  commercial  enterprises
 at  the  end  of  December,  ‘1967,  was
 Rs.  3088  crores.

 (b)  The  working  results  for  the
 current  year  would  be  available  only
 when  the  annual  accounts  are  closed
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 after  the  3lst  March,  1968.  The  Puo-
 lie  Enterprises,  other  than  the  Life
 Insurance  Corporation  and  undertak-
 ings  under  construction,  made  a  net
 profit  totalling  Rs.  5.03  enores  during
 the  3  years  964—67,  In  the  case  of
 the  Life  Insurance  Corporation,  the
 valuation  for  the  two  years  963—65
 showed  a  surplus  of  Rs.  62  crores,  and
 that  for  965—67  Rs.  74  crores.

 (९)  The  information  asked  for  is
 being  collected  and  will  be  placed  on
 the  Table  of  the  House  in  due  course.

 Hatnur  Dam  on  Tapti  Maharashtra

 $43.  SHRI  SAYYAD  ALI:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  when  the  work  of  Hatnur  Dam
 on  the  river  Tapti  in  Jalgaon  District
 of  Maharashtra  is  likely  to  start;

 (b)  the  cost  thereof;  and
 (c)  when  it  is  likely  to  be  complet-

 ed?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a)
 The  project  has  been  technically  ap-
 proved  and  is  pending  epproval  by
 the  Planning  Commission.

 (b)  The  cost  of  the  project  as  pro-
 posed  is  estimated  at  about  Rs,  42
 crores.

 (c)  State  Government  have  re-
 ported  that  they  will  take  six  years
 for  completion  of  the  project  from
 the  date  of  commencement,

 Bhoothalingam  Committee’s  Report
 Re.  Rationalisation  of  Taxes

 944.  SHRI  HIMATSINGKA:
 SHRI  RABI  RAY:
 SHRI  R.  8,  VIDYARTHI:
 SHRI  MOHSIN:
 SHRIMATI  TARKESHWARI

 SINHA:
 SHRI  RAM  SEWAK  YADAV:
 SHRI  SHIVA  CHANDRA

 JHA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Boothalincam
 Committee  es-ointed  td  suggest  ways

 *
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 for  rationalising  Central  taxes  has
 submitted  its  report;  and

 (b)  if  so,  the  main  recommenda-.
 tions  made  therein  and  the  actrom
 taken  thereon  by  Government?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHB
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  Report  has  been  received
 recently  ang  is  being  studied.  As  im-
 dicated  by  the  Deputy  Prime  Minis-
 ter  in  the  Budget  Speech  for  I967-@a,
 this  Report  will  be  printed  and  ca-
 Pies  made  available  to  Hon’ble  Mem-
 bers.  This  will  be  done  after  the
 presentation  of  the  Budget  for  1958- -
 69.

 As  the  Report  is  stil!  under  study,
 it  is  not  possible  to  announce  '  the
 decisions  of  the  Government  on  the
 recommendations  contained  in  it.

 Repayment  of  LM.F.  Credits

 945.  SHRI  MAYAVAN:
 SHRI  ANBUCHEZHIAN:
 SHRI  T.  D.  RAMABADRAN:
 SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  the  total  amount  of  credit  ta-
 ken  by  Government  from  the  Interna—
 tional  Monetary  Fund  so  far;

 (b)  whether  it  is  a  fact  that  the
 International  Monetary  Fund  has
 agreed  to  the  request  of  India  for  ad-
 justment  in  repayment  of  its  credits;

 (c)  if  so,  the  period  to  which  these
 concessions  relate;

 (d)  whether  they  have  also  been
 requested  to  accept  the  repayment  in
 easy  instalments;  and

 (e)  the  period  in  which  India  has
 to  repay  the  credits?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI}:  (a)  India  has
 so  far  purchased  from  the  Interna—
 tional  Monetary  Fund  currencies  to-
 talling  the  equivalent  of  $1090,  mil-
 lion,  of  which  the  equivalent  of
 $582.5  million  have  been  repurchased
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 leaving  outstanding  purchases  of
 equivalent  of  §  507.5  million.

 the

 (b)  to  (e).  On  December  29,  967
 the  International  Monetary  Fund

 “agreed  io  a  revised  repurchase  sche-
 dule  proposed  by  Government  of
 India  in  respect  of  outstanding  draw-
 ings  amounting  to  the  equivalent  of
 $387.5  million.  Of  this  $187.5  mil-
 lion  was  due  for  repurchase  not
 Jater  than  December  31.  1967,  3100
 million  not  later  than  March  28,
 968  and  $100  million  between  April
 and  October  1968.  Under  the  revised
 schedule,  repurchases  of  $50  million
 and  $  40  million  are  to  be  made  by
 March  3l,  and  December  ‘15,  1968,  res-
 pectively.  The  remainder  of  $  297.5
 million  is  to  be  repurchased  between
 April  30,  969  and  March  31,  971.

 Protecting  of  U.S.  Dollar

 946.  SHRI  MAYAVAN:
 SHRI  HEM  BARUA:
 SHRI  ANBUCHEZIAN:
 SHRI  Ss.  K.  TAPURIAH:
 DR.  RANEN  SEN:
 SHRIMATI  TARKESHWARI

 SINHA:
 SHRI  VIRENDRA  KUMAR

 SHAH:
 SHRI  JUGAL  MONDAL:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  new
 measures  announced  by  the  U.S,  Gov-
 ernment  on  the  30th  December,  967
 to  protect  the  dollar  have  greatly  af-
 fected  India  in  terms  of  flow  of  capi-
 tal  and  earnings  from  tourists;

 (b)  if  so,  whether  any  assesment
 has  been  made  in  this  regard;  and

 (c)  the  steps  proposed  to  be  taken
 by  Government  to  meet  the  situa-
 tion?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  From
 the  statement  of  President  Johnson
 of  United  States  of  America,  it  ap-
 pears  that  new  net  investments  to
 developing  counries  wil]  be  restriced
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 to  0  per  cent  of  the  1965-66  aver-
 age,  43  against  a  total  ban  on  U.S.
 investments  in  Continental  Western
 Europe  and  South  Africa  and  65  per cent  of  the  ‘1965-66  average  in  Canada
 Australia,  Britain  and  Japan.  The  curbs on  travel,  however,  apply  only  to
 the  Eastern  Hemisphere.  The  precise nature  of  the  curbs  and  how  they will  be  operated  are  yet  to  be  worked
 out  by  the  Government  of  the  Unit-
 ed  States  of  America  through  admi-
 nistrative  and  legislative  measures.
 It  is,  therefore,  too  early  now  to
 make  any  assessment  regarding  the
 effect  of  these  curbs  on  investments
 in  India.  The  matter  is  under  cons-
 tant  review  and  any  steps  which  are
 hecessary  to  meet  the  situation  will
 be  taken  at  the  appropriae  time.

 Expert  Committee  to  Study  the  Effects
 of  Earthquake  on  Koyna  Dam

 947.  SHRI  MAYAVAN:
 SHRI  S.  M.  BANERJEE:
 SHRI  SRADHAKAR

 SUPKAR:
 SHRI  GEORGE  FERNANDES:
 SHRI  N.  K.  P,  SALVE:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  appointed  an  Expert
 Committee  to  study  the  effects  of  the
 recent  earthquake  on  the  Koyna  Dam
 and  suggest  protective  measures;

 (b)  if  so,  its  personnal  and  terms  of
 reference;  and

 (c)  when  it  is  likely  to  submit  its
 report?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 Yes;  Sir.

 (b)  The  Committee  consists  of  :
 (l)  Shri  N.  5.  हू,  Murti,  Chairman,

 Bhakra  Management  Board,
 (2)  Director  General,  Geological

 Survey  of  India,
 (3)  Shri  P.M.  Mane,  Member

 (D&R),  Centra  Water  &
 Power  Commission
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 (4)  Dr.  A.  N.  Tandon,  Director,

 (Seismology),  Indian  Meteo-
 rological  Department.

 (5)  Director.  School  of  |  Earth-
 quake  Engineering,  Univer-
 sity  of  Roorkee,  Roorkee.

 (6)  Shri  ve  R.  Deuskar,  Chief
 Engimeer,  Maharashtra  Gov-
 ernment.

 (7)  Shri  B.  V.  Deshmukh,  Techni-
 cal  Member,  Maharashtra
 Electricity  Boad.

 In  addition  to  the  Indian  Experts
 ‘men

 tine
 ed  above  the  following  four

 ‘UNESCO  Experts  are  also  associated
 swith  this  Committee:—

 (l)  Prof.  Shunzo  Okamoto,  Insti-
 tute  of  Industrial  Sciences
 University  of  Tokyo,  Japan

 Leader.

 (2)  Prof,  Jushiro  Tamura,  Export
 in  a  seismic  dam  design,  Insti-
 tute  of  Industrial  Sciences.
 University  of  Tokyo,  Japan
 Member,

 Dr,  John  Auden  of  U.K.  Ex-
 pert  in  Geology  (Ex-Director
 General  of  the  Geological
 Survey  of  India  Member

 es  —

 (4)  Prof.  Igor  E  Gubin.,  Expert  in
 Seismo-Geology,  Senior  Scien-
 tist  at  the  Institute  of  Earth
 Physics,  Academy  of  Sciences,
 USSR  ....Member

 “The  terms  of  reference  of  the  Com-
 ‘mittee  are:—

 a)  To  make  a  brief  historical
 survey  of  the  seismicity  ef  the
 affected  region;

 (2)  To  carry  out  a  survey  of  the
 earthquake’s  intensity  and
 prepare  an  isoseismal  map  of
 the  affected  region;
 To  study  the  relation  between
 the  effect  of  the  earthquake
 and  the  geological  charcteris-
 ties  of  the  affected  ureas;

 (3  ~
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 (4)  To  review  and  collect  further data  on  Koyna  earthquake  re-

 gading  fissures  and  other
 Phenomenon  that  occurred
 after  Koyna  earthquake;

 (5)  To  review  the  instrumentation
 at  Koyna  and  make  any  fur-
 ther  recommendations  in  this
 behalf;
 To  make  recommendations  for
 economic  and  safe  buildings in  the  region;  and

 (6  =

 To  make  recommendaticus  in
 respect  of  seismic  factors  to
 be  taken  for  checking  the
 designs  of  Koyna  dam,  intake
 towar,  Power  House  and  other
 appurtenant  works.

 (९)  The  Committee  has  submit-
 ted  a  Preliminary  Report.  The  final
 repot  is  expecied  to  be  submitted  bry
 June,  1968,

 (7

 Import  of  Loops
 948.  SHRI  HEM  BARUA:  Will  the

 Minister  of  HEALTH,  FAMILY  PLAN.
 NING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  Govern-
 ment  are  not  satisfied  with  the  uti-
 lity  of  Lippes  Loops  for  famijy  plan-
 ning  programmes;

 (b)  if  so.  whether  it  is  also  g  fact
 that  Government  propose  to  import
 loops  from  other  countries;

 (c)  if  so,  the  names  of  the  countries
 thereof;  and

 (d)  whether  Government  are  satis-
 fied  with  the  effectiveness  of  loops
 produced  in  these  countries  from
 which  loops  are  proposed  to  be  impor-
 ted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  8.  CHANDRA-
 SEKHAR):  (a)  No.

 (b)  to  (d).  Do  not  arise.  However
 certain  pre-sterilized  loops  with  inser-
 ters  have  been  received  from  the
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 Pepulation  Council  and  gift  of  Danish
 loop  known  as  POLYGON  has  also
 Ezcen  received  from  Denmark.  Clini-
 eal  trials  on  these  loops  by  the  Indian
 Council  of  Medica)  Research  are  under
 Way.

 Tax-Holiday
 949.  SHRI  HEM  BARUA:  Will  _  the

 Minister  of  FINANCE  be  pleased  to
 stzte:

 ‘a)  whether  it  is  a  fact  that  Gov-
 erament  popose  to  give  tax-holiday
 icra  period  of  two  years;  and

 3)  if  so,  the  reasons  therefor?
 THE  DEPUTY  PRIME  MINISTER

 A“D  MINISTER  OF  FINANCE
 (£.  IRI  MORARJI  DESAI):  (a)  The
 In.ome-tax  Act  contains  a  provision
 urder  which  profits  to  the  extent  of

 6  per  cent.  per  annum  on  the
 capital  employed  is  exempted
 from  tax  for  a  period  of  5
 years  in  the  case  of  a  new  industrial
 undertaking,  or  a  ship  or  a  hotel,  sub-
 ject  to  the  conditions  mentioned  in  the
 Act.  This  provision  in  the  Income-
 tex  Act  is  generally  referred  to  as  the
 “Tax  Holiday”  Provision.  There  is
 no  proposal!  to  give  any  other  ‘Tax
 Holiday’.

 b)  Does  not  arise.
 N  ti  Oil  Refinery

 950.  SHRI  HEM  BARUA:  Will  the
 Minister  of  PERTOLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  expand  the  pro-
 duction  capacity  of  the  existing  Noon-
 mati  Oil  Refinery  at  Gauhati;

 (b)  whether  Government  propose
 to  have  a  second  Oil  Refinery  in  the
 State  to  process  the  crude  oil  available
 ai  present  there;  and

 (c)  if  so.  the  broad  outlines  of  both
 the  proiects?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURA-
 MAIAH):  (a)  A  proposals  to  expand
 the  capacity  of  the  Noonmati  Oil
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 Refinery  at  Gauhati  is  under  consi-
 deration.

 (b)  No,  Sir.
 (c)  The  poposal  under  consideration

 as  stated  in  (a)  above  envisages  the
 expansion  of  the  capacity  of  the  re-
 finery  to  about  11  or  .2  million  ton-
 nes  per  annum  from  the  pesent  0.75
 million  tonnes  per  annum.

 Statement  by  Governor  of  Reserve
 Bank  of  India

 95l.  SHRI  RABI  RAY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  the  fact  that  the  Governor
 of  the  Reserve  Bank  of  India  publicly
 said  on  the  l2th  January  968  at
 Delhi  that  “forced  savings  through
 taxation  or  deficit  financing”  was  in-
 evitable;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MNISTER  OF  FINANCE,  (SHRI
 MORARJI  DESAI):  (a)  and  oo).
 Government  has  seen  the  reported
 statement  by  the  Governor,  Reserved
 Bank.  In  Government's  view,  taxa-
 tion  is  one  of  the  principal  instru-
 ments  for  creating  public  savings  and
 thereby  enlarging  the  total  domestic
 savings  for  finanémg  development.
 Deficit  financing  as  a  method  of  “forc-
 ed  savings”  can  be  justified  only
 under  certain  circumstances,  To  what
 extent  one  or  the  other  is  inevitable  is
 a  matter  of  judgement  and  depends
 upon  the  assessment  of  the  prevailing
 economic  situation  and  the  needs  of
 economic  development.

 गण्डक  परियोजना

 952.  भी  मृत्युंजय  प्रसाद  :  क्या

 सिंचाई  झौर  विद्युत  मंत्री  यह  बताने  की

 कृपा  करेंगे  किः

 (क)  गण्डक  परियोजना  पूर्ण  हो
 जाने  पर  उत्तर  प्रदेश  और  बिहार  में  किन
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 किन  जिलों  में  कितने-कितने  एकड़  भूमि
 में  सिचाई  होने  की  सम्भावना  है  और
 कितनी  विजलो  पैदा  होने  की  संभावना  है;
 शौर

 (@)  इस  परियोजना  की  पूर्ति  पर
 नेपाल  को  कितनी  विजली  दी  जायेगी  और
 कितने  एकड़  भूमि  पर  सिंचाई  किये  जाने
 की  संभावना  है  ?

 सिचाई  तथा  बिचयुतु  मंत्री  (डा०  Fo  ल०
 राब) :  (क)  और  (ख).  गण्डक  परियो-
 जनता  से  प्रति  वर्ष  निम्नलिखित  क्षेत्र  को
 सिंचाई  होगी:--

 बिहार  :

 जिले  का  नाम

 सारन  di.  35  लाख  एकड़

 चम्पारण  7.  58  लाख  एकड़

 मृजफ्फरपुर  7.  30  लाख  एकड़
 दरभंगा  2.  22  लाख  एकड़

 कल  28.  45  लाख  एकड़

 उत्तर  प्रदेश  :

 जिले  का  नाम

 गोरखपुर  और  देवरिया  7.12  लाख
 एकड़
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 इस  परियोजना  से  नेपाल  44
 लाख  एकड़  भूमि  की  सिचाई  होते  को
 संभावना  है।

 गण्डकू  बिजली  घर  की  प्रतिप्ठापित
 क्षमता  5,000  किलोबाट  होगी  i  जब
 इस  बिजली  घर  से  नेपाल  में  60  प्रतिशत
 भार  अनुपात  पर  10,000  किलोबाट
 विजली  उत्पन्न  होनी  शुरू  हो  जाएगी  तो  इसे
 नेपाल  सरकार  को  सौप  दिया  जाएगा  t
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 “Sizing  Surcharge  on  Cotton  yarn  for

 Powerl  a

 953.  SHRI  BASWANT:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  sizing  surcharge  on
 cotton  yarn  for  powerloom  was  co!-
 lected  by  the  Excise  Department  in
 Kalabaghi  from  the  Ist  June,  967  to
 3lst  December,  ‘1967;

 (b)  whether  the  amount  collected
 falls  shorts  of  the  taget  fixted;

 (c)  if  so,  the  reasons  therefor:  and

 (ad)  the  amount  of  target  fixed?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  The
 desired  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible.

 “Imposition  of  Siring  Excise  on
 Cotton  Yarn”

 954.  SHRI  BASWANT:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 powerloom  industry  for  cotton  yarn
 js  passing  through  difficulties  after  im-
 position  of  sizing  excise  duty  on  it;
 and

 (b)  if  so,  the  action  Government
 propose  to  take  to  overcome  it?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 Several  representations  were  received
 after  the  967  Budget  changes  in
 which  it  was  alleged  that  the  increase
 jn  the  rates  of  Cental  Excise  duty  on
 sized  cotton  yarn  would  affect  the
 powerloom  industry  adversely.  The
 matter  is  under  watch  and  appropriate
 action  will  be  taken  when  necessary.
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 Officers  of  Cochin  Customs  House
 under  Suspension

 SHRI  E.  K.  NAYANAR:
 SHRI  K.  ANIRUDHAN:
 SHRI  P,  GOPALAN:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 ‘a)  the  number  cf  Officers  of  —  the
 Cochin  Customs  House  who  are  under
 suspension  at  present;

 tb)  the  time-limit  stipulated  for  the
 completion  of  the  Departmental  en-

 quiries  against  the  officers  under  sus-
 pension;

 fc)  whether  this  time-limit  has  heen
 exceeded  in  any  case;  and

 $35.

 ‘ul  if  so.  the  reasons  therefor?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Two  officers
 o:  Cochin  Customs  House  are  now
 Under  suspension  jn  connection  with
 disciplinary  Proceedings  instituted
 @fainst  them.

 ‘b)  There  are  no  rules  or  instructios
 ftipulating  any  time-limit  for  com-
 pietion  of  disciplinary  proceedings
 Against  Officers  under  suspension.
 The  departmental  instructions  only
 provide  that  in  cases  where  officers
 are  suspended  prior  to  the  institution
 of  disciplinary  proceedings,  the  charge
 sheets  should  be  issued  within  six
 months  from  the  date  of  suspension,

 tc)  The  time-limit  for  issue  of
 charge  sheet  has  not  been  exceeded
 in  these  two  cases,

 ‘d)  Does  not  arise.

 Payment  of  City  Compensatory
 Allowances  to  Nursing  Staff

 in  Delhi
 356.  SHRI  E.  K.  NAYANAR:

 SHRI  K.  ANIRUDHAN:
 SHRI  K.  RAMANI:

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 a)  whether  Government  have  con-
 sidered  the  representation  received
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 from  Nursing  Staff  working  in  the Delhi  Hospitals  to  enhance  their  city
 compensatory  allowance;

 (b)  if  so,  the  decision  taken  there-
 on;  and

 (c)  if  not,  when  a  decision  is  likely to  be  taken  thereon?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHI):
 (8)  to  (०).  The  representation  is  still
 under  consideration.  Since  inter-de-
 Ppartmental  consultations  are  involve.
 it  ls  not  possible.  to  imdicate  precisely when  a  decision  may  be  finalised.

 Kundra  Irrigation  Scheme
 SHRI  E.  K.  NAYANAR:
 SHRI  K.  RAMANI:
 SHRI  GANESH  GHOSH:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  have
 finalised  the  Kundra  Irrigation  Sche-
 me  in  Coimbatore  district;

 957.

 (b)  if  so,  when  the  construction  is
 likely  to  start;  and

 (९)  if  the  reply  to  part  (a)  above  be
 in  the  negative,  the  reason  for  the
 delay?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 to  (c).  The  Kunda  Irrigation  project
 is  reported  to  be  under  finalisation  by
 the  State  Government.

 Chhoti  Sadri  Gold  Scandal  Case

 958.  SHRI  YAJNA  DATT
 SHARMA:

 SHRI  S.  K.  TAPURIAH:
 SHRI  N.  हू,  SOMANI:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  it  is  afact  that  the
 personal  penalty  imposed  on  the
 accused  involved  in  the  Chhoti  Sadri
 Gold  Scandal  case  has  not  so  far  been
 paid  by  him;

 (b)  if  so,  the  reasons  therefor;  and
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 (ce)  the  action  taken  on  other  issues

 arising  Out  of  the  case  together  with
 the  reasons  for  the  delay  ?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  Shri
 Chagan  Lal  Godavat  has  not  so  far
 paid  the  penalty.  Steps  to  recover  the
 sums  payable  to  the  Government  have
 been  initiated.  A  ‘certificate’  to  re-
 cover  the  penalty  as  if  it  were  an
 arrear  of  land  revenue  has  been  issu-
 ed  to  the  District  Collector  of  Mand-
 saur.  The  District  Collectors  of  Mand-
 saur  and  Chittorgarh  have  also  been
 alerted  to  prevent  any  attempts  to
 transfer  property  by  Shri  Chagan
 Lal  Godavat  so  as  to  evade  payment
 of  the  penalty.

 (c)  The  departmental  adjudication
 proceedings  involving  confiscation  of
 gold  and  imposition  of  penalty  were
 completed  in  September,  1966,  A
 prosecution  hes  also  been  launched  and
 the  case  is  peiding  in  the  magistrate’s
 court.

 Devaluation  of  Pound  Sterling

 959.  SHRI  YAJNA  DATT
 SHARMA:

 SHRI  R.  S.  VIDYARTHI:
 Will  the,  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  Government’s  atten-

 tion  has  been  drawn  to  the  news  item
 appearing  in  the  Blitz  of  the  23rd  De-
 camber,  I967  that  India  lost  approxi-
 mately  eight  million  sterling  by  the
 devaluaticn  of  pound  sterling;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  ‘a)
 and  (bh.  As  I  said  in  My  State-
 ment  made  in  the  House  in
 20th  Noven:ber,  1967,  and  again  in
 reply  to  Sturred  Question  No.  685  on
 14.12.1967.  the  value  of  India’s  Sterling
 holdings  un  the  eve  of  devaluation  of
 Pound  Sterling  amounted  to  £34
 million.  As  a  result  of  devaluation,  the
 value  of  these  holdings  came  down  in
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 terms  of  gold  or  other  foreign  curren-
 cies  by  4.3  per  cent  or  equivalent  of
 £486  =  million,  although  its
 value  in  Sterling  for  meeting  India’s
 payment  obligations  in  the  United
 Kingdom  remained  unimpaired.  In
 view  of  this  factual  position  the  news
 item  referred  to  in  part  (a)  of  the
 question  is  not  correct.

 “Excise  Duty  on  Screen  Printers”
 960.  SHRI  YAJINA  DATT

 SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Textile  Manufac-
 turers’  Association,  Amritsar  have
 represented  to  Government  against
 imposition  of  excise  duty  on  screen
 printers  for  the  period  from  April,
 962  to  February.  ‘1964;

 (b)  whether  it  is  also  a  fact  that  in
 May,  1962,  the  then  Collector  of  Cen-
 tral  Excise  had  assured  the  screen
 printers  that  they  did  not  come  under
 the  purview  of  the  Notification  No.
 5l/62  issued  by  Government  on  the
 24th  April,  962  and  that  the  gcods
 printed  by  them  were  not  dutiaoie;
 and

 (९)  if  so.  the  reasons  for  the  ie-
 mands  raised  against  the  screen  prin-
 ters  of  Amritsar  for  the  above  period?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)
 show
 given.

 There  is  nothing  on  record  to
 that  such  an  assurance  was

 (c)  Does  not  arise.

 Irrigation  Projects  in  Rajasthan
 961.  SHRI  D.  N.  PATODIA:

 SHRI  GOPAL  SABOO:
 SHRI  BENI  SHANKER

 SHARMA:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleagtd  to  state:
 (a)  whether  it  is  a  fact.that

 portant  irrigation  projects  in  Rajas-
 than  have  not  made  any  satisfactory
 progress  on  account  of  finncial  ताती-
 culties;

 ine
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 (b)  whether  it  is  also  a  fact  that

 compared  to  the  estimated  prograss
 for  1967-68,  the  actual  progress  will
 be  considerably  less;

 (c)  if  so,  the  particulars  thereof  and
 to  what  extent  the  shortfalls  are
 expected;  and

 (d)  the  effeorts  being  made  to
 fear  up  execution  of  these  schemes
 during  1968-69  and  how  much  amount
 has  been  earmarked  for  execution  of
 these  schemes  during  1968-697

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L,  850):  (a)
 and  (b).  Yes,  Sir.

 (c)  The  shortfall  is  mainly  in  the
 Rajasthan  canal  where  the  outlay  for
 1967-68  is  Rs.  3  crores  against  an  ex-
 penditure  of  Rs.  5  crores  in  1966-67.

 (d)  The  out-lays  for  968-69.  have
 yet  to  be  finalised.

 Debt  Relief

 962.  SHRI  D.  N.  PATODIA:
 SHRI  5.  R.  DAMANI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  quantum  of  foreign
 aid  estimated  to  be  received  by  India
 has  been  affected  as  a  result  of  vari-
 ous  important  economic  events  in
 several  countries;

 (b)  the  quantum  of  foreign  aid  ex-
 pected  to  be  received  during  1967-68
 and  1968-69;  and

 (c)  how  much  foreign  aid  is  estima-
 ted  to  be  received  during  the  Fourth
 Five  Year  Plan  period?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  During  i967-68  the  pledges  for
 non-project  aid  from  Consortium
 members  so  far  amount  to  $352.8  mil-
 lien.  In  addition,  project  aid  amount-
 ing  to  $65.4  million  from  Consortium
 members  and  $15  million  from  othe~
 countries  have  been  received.
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 The  amount  of  aid  likely  to  be  re-

 ceived  during  1968-69  will  be  known
 after  the  matter  has  been  considered
 in  the  Consortium  early  in  1968-69.

 (९),  It  is  difficult  to  estimate  at  this
 stage.  the  availability  of  aid  for  the
 period  1969-1974.

 Haldia  Fertilizer  Plant
 SHRI  D.  N.  PATODIA:
 SHRI  MAYAVAN:
 SHRI  T.  D.  RAMABADRAN:

 Will  the  Minister  of  PETROLEUM:
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  owing
 to  some  dispute,  the  Phillips  Petro-
 leum  Company  has  withdrawn  colla-
 boration  offer  for  the  Haldia  fertili-
 zer  plant;

 (b)  if  so,  the  points  of  differences;
 and

 (c)  the  efforts  made  to  settle
 differences?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL.
 WELFARE  (SHRI  RAGHURA-
 MAIAH):  (a)  No,  Sir.  The  Phillips
 Petroleum  Company  have  stated  that
 the  withdrawal  of  their  proposal  to:
 set  up  a  fertilizer  plant  at  Haldia  is
 due  to  tightness  of  the  money  market
 in  the  USA,  competition  for  their  in-
 vestment  of  dollars  around  the
 world  and  the  uncertainties  create?
 by  the  devaluation  of  the  pound.

 963,

 the:

 (b)  ang  (c).  Do  not  arise.

 Cost  of  Fertilizers

 964.  SHRI  D.  N.  PATODIA:
 SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMIALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  accord-
 ing  to  the  expetations  of  his  Ministry,
 the  cost  of  fertilizers  in  India  will
 fall  by  30  per  cent  within  the  period
 of  six  to  even  years;  and

 (b)  if  so,  the  factors  on  which  this
 expectation  is  based?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURA-
 MAIAH):  (a)  and  (b).  It  is  expected that  the  cost  of  production  of  fertilisers
 will  be  lower  in  the  new  fertiliser
 factories  as  compared  to  the  existing factories.

 Written  Answers

 The  new  plants  under  eonstruction
 ~will  be  of  large  capacities  and  will
 adopt  modern  technology,  such  as
 steam  reforming  process,  centrifugal
 compressors  with  single  stream  etc.
 which  will  reduce  the  cost  of  produc-
 ‘tion  and  thereby  facilitate  lowering
 the  sellings  price.

 Drilling  for  Oil  in  Jammu

 965,  SHRI  छू,  N.  PANDEY:
 SHR®  हू,  LAKKAPPA:
 SHRI  VISHWA  NATH

 PANDEY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMCALS  be  pleased  to  state:

 (a)  whether  oil  in  sufficient  quantity
 has  been’  discovered  in  a  lake  in

 Jammu;

 (b)  whether  any  survey  has  been
 conducted  and  if  so,  the  result  there-
 of;  and

 (c)  whether  intensive  drilling  in
 this  area  is  being  contemplated?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU
 RAMAIAH):  (a)  No,  Sir.

 (b)  One.  large  anticlina)  structure,
 the  Surin-Mastgarh  anticline,  has
 been  geologically  mapped  in  detail]  and
 also  “ivestigated  geophysically.

 (c)  It  is  proposed  to  drill  a
 exploratory  well  during  this
 do  test  this  structure.

 deep
 year
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 Cochin  Customs  House

 966.  SHRI  P,  P.  ESTHOSE:
 SHRI  P.  RAMAMURTI:
 SHRI  MOHAMMED  ISMAIL:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  regarding  the
 corrupt  practices  and  mal-administra-
 tion  at  Coachin  Customs  House:  and

 (by)  if  so.  the  action  taken  in
 matter?

 the

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (aj  Gov-
 ernment  have  received  complaints  al-
 leging  corrupt  practices  and  mal-ad-
 ministration  at  Cochin  Customs  House.

 (b)  These  complaints  are  under  in-
 vestigation.

 Cochin  Customs  House

 976.  SHRI  P.  P.  ESTHOSE:
 SHRI  VISHWANATHA

 MENON:
 SHRIMATI  SUSELA

 GOPALAN:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  FINANCE  ib?
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  th2
 prosecution  proceedings  against  any
 Officer  in  the  Cochin  Customs  Hovse
 were  dropped  after  registering  a  ¢ri-
 minal  complaint  against  him  in  the
 District  Magistrate's  court;  and

 (b)  if  50,  the  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  In
 October,  1964,  an  officer  of  the  Cochin
 Customs  House  had  been  placed  under
 suspension  pending  the  institution  of
 departmental  disciplinary  proceedings
 agaist  him.  Subsequently,  this  officer
 war  given  an  opportunity  to  inspect
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 certain  documents  connected  with
 these  proceedings  in  order  to  enable
 him  to  submit  his  written  explanation
 to  the  charge  sheet.  It  was  suspected
 that  at  the  time  of  this  inspection,
 this  officer  had  substituteq  two  im-
 portant  documents.  With  a  view  to
 recover  these  documents,  a  criminal
 complaint  was  filed  in  the  Court  of
 the  District  Magistrate,  Ernakulam.
 It  was  subsequently  decided  not  to
 pursue  the  case  as  the  special  Police
 Establishment  came  to  the  conclusion
 that  the  evidence  was  not  enough  to
 sustain  the  charge.

 Nagarjunasagar  Dam

 968.  SHRI  SITARAM  KESRHI:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (ay  the  original  estimates  for  the
 Nagarjunasagar  Dam  and  the  actual
 expenditure  so  far  incurred  thereon;

 (b)  whether  it  js  a  fact  that  the
 total  area  of  Jand  brought  under  irri-
 gation  under  the  two  canals  of  the

 Dam  is  less  than  even  a  fourth  of  the
 land  likely  to  be  brought  under  irri-
 gation.

 (c)  whether  it  is  also  a  fact  that  the
 execution  of  work  of  the  canals  on
 either  side  of  the  Dam  has  also  not
 been  completed  according  to  schedule;
 and

 (d)  if  so,  the  additional  amount  re-
 quired  to  complete  the  project  and
 whether  necessary  sanction  has  been
 fiven  therefor?

 THE  MINISTER  FOR  IRRIGATION
 AND  POWER  (DR.  K.  L,  RAO):  (a)
 Against  the  sanctioned  estimate  of
 ‘Rs.  9.2  crares,  an  expenditure  of
 Rs.  29  crores  has  been  incurred  up  to
 the  end  of  January,  1968,  The  revised
 estimated  cost  of  the  Project  i,  likely
 to  be  of  the  order  of  Rs.  60.00
 crores,

 (b)  Yes,  Sir.
 (९)  Yes,  Sir.

 373—4.
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 (d)  About  Rs,  3l  crores  more  are

 required  to  complete  the  Project.
 Cent  per  cent  earmarked  loan  assis-
 tance,  within  the  State  Plan  ceiling  is
 being  given  to  the  State  Government
 for  the  execution  of  the  Project.

 Vasectomy  Operations
 969.  SHRI  sITA  RAM  KESRI:

 SHRI  RAM  SEWAK  YADAV:
 Will  the  Minister  of  HEALTH,

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  that  persons  not  eligible
 have  undergone  vasectomy  operations
 with  a  view  to  receive  the  financial
 benefits;

 (b)  whether  such  operations  affeet
 the  health  of  the  persons;  and

 (९)  if  so,  the  action  Government
 propose  to  take  to  check  such  cases?

 THE  MINISTER  OF  sTATE  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  &  URBAN  DEVELOP-
 MENT  (DR.  S.  CHANDRASEKHAR):

 (a)  Yes,  a  few  such  reports  have
 been  received.

 (b)  No.
 (९)  Instructions  for  strict  vigilance

 and  supervision  have  been  issued  in
 this  regard.

 Execution  of  Gandak  Project

 970.  SHRI  SITARAM  KESRI:
 SHRI  RAM  AVATAR  SHAS-
 TRI:
 SHRI  MRITYUNJAY  PRASAD:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  state:
 (a)  the  total  estimated  cost  pf  the

 Gandak  Project  and  the  total  expendi-
 ture  incurred  so  far;

 (b)  whether  work  on  the  said  pro-
 ject  has  been  progressing  according

 to  the  schedule;
 (c)  if  not,  the  reasons  for

 delay;  and
 the
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 (d)  thesteps  taken  to  expedite  its
 completion  and  to  meet  the  shortage
 of  funds  and  foreing  exchange  com-
 ponents  required  for  its  completion?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 The  total  estimateg  cost  of  the  Gandak
 Project  is  ‘141.71  crores,  An  expendi-
 ture  of  Rs.  40.85  crores  was  incurred
 on  the  Project  upto  July,1967,

 (b)  and  (c)  The  project  has  been
 PTogressing  more  or  less  acocrding  to
 echedule.  But  due  to  shortage  of
 funds  its  final  completion  is  likely  to
 be  delayed.

 (d)  Within  the  present  constraint
 of  resources  financial  assistance  to  the
 extent  possible  has  been  afforded  to
 the  State  Government  for  financing
 the  Project.  In  view  of  shortage  of
 funds  the  construction  work  is  being
 suitably  phased.  No  request  for  fore-
 ign  exchange  for  importing  equipments
 for  the  project  is  pending  with  the
 Central  Government.

 Surplus  Engineers  under  W.  मा,  &  Ss.
 Ministry

 971.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  WORKS,  HOUSING
 AND  SUPPLY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 laas  been  surplus  technica]  staff  in
 some  Departments  of  his  Ministry;

 (b)  the  total  number  of  technical
 personnel  employed  under  his  Minis-
 try  at  present  and  whether  it  is  pro-
 posed  to  retrench  the  surplus  staff,  if
 any;

 (c)  whether  Government  propose  to
 provide  alternative  jobs  to  the  ret-
 renched  personnel  as  also  to  provide
 jobs  to  the  fresh  Graduates  and  Dip-
 loma  Holders;  and

 (d)  if  so,  the  details  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  iQBAL
 SINGH):  (a)  to  (d).  The  information
 ig  belng  collected  and  will  be  placed
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 on  the  Table  of  the  House  in  due
 course.

 Appointment  of  Taxation  Enquiry
 Commission

 972.  SHRI  YOGENDRA  SHARMA:
 SHRI  प्र.  K.  P,  SALVE:
 SHRI  R.  BARUA:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  the  seminar  on  taxa-
 tion  held  recently  in  Delhi  has  recom-
 mended  the  appointment  of  a  Tax
 Enquiry  Commission  for  a  fresn  com-
 prehensive  jnquiry  imto  the  basic  tax
 polisies  and  the  jncidence  of  tax  under
 the  various  tax  statutes;  and

 (b)  if  so,  Govermment’s  reaction
 thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRIL
 MORARJI  DESAI):  (a)  According  to
 Press  Reports,  the  seminar  on  taxa-
 tion  which  was  organised  by  the  Insti-
 tute  of  Chartered  Accountants  in  Jat-
 uary,  ‘1967,  is  reported  to  have  recom-
 mended  the  appointment  of  a  Taxation
 Enquiry  Commission.  However,  Gov-
 ernment  have  not  so  far  received  an?
 communication  from  the  Institute  in
 this  behalf.

 (b)  The  final  Report  of  Shri  S.
 Bhoothalingam  on  Rationalisation  and
 simplification  of  Tax  Laws  has  been
 recently  received  and  is  under  exami-
 nation,  The  Administrative  Reforms
 Commission  is  also  engaged  in  a  study
 of  the  measures  necessary  to  rationa-
 lise  and  simplify  tax  administration
 and  procedures.  The  necessity  for  the
 appointment  of  a  Commission  wiil  be
 examineg  after  the  recommendations
 made  by  Shri  Bhoothalingam  and
 those  which  may  be  made  by  the
 Administrative  Reforms  Commission
 are  considered  by  Government  and
 decisions  taken  thereon.
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 Gandak  Project

 973.  ह-1:0: 4  YOGENDRA  SHARMA:
 SHRI  RAMAVATAR  SHASTRI:
 SHRI  हू,  हर,  MADHUKAR:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  request  of  Bihar
 Government  for  a  loan  of  Rs,  4.38
 crores  for  the  Gandak  Project  had
 been  considered  by  Government;  and

 (b)  if  so,  the  qécision  taken  thereon?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a)
 andj  (c).  Loans  totalling  Rs.  5.50  crores
 have  already  been  advanceg  to  the
 Bihar  Government  for  financing  the
 Project  during  the  current  financial
 year.  A  further  loan  of  Rs.  .30  crores
 is  proposed  to  be  sanctioned  shortly.

 SJhuggi-Jhopri  Removal  Scheme  in
 Delhi

 974.  SHRI  DEIVEEKAN:  Will  the
 Minister  of  WORKS,  HOUSING  AND
 SUPPLY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ermment  have  asked  the  Delhi  Admi-
 nistration  to  transfer  the  implementa-
 tion  of  the  Jhuggi-Jhopri  Removal
 Scheme  to  the  Delhi  Development
 Authority;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  reaction  of  the  Delhi  Admi-
 nistration  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Yes.

 (9)  and  (c).  The  Study  Group,
 which  as  appointed  under  the  chair-
 manship  of  the  Minister  of  Works,
 Housing  &  Supply  in  August  ‘1967,  to
 consider  the  Jhuggi  ad  Jhopri  prob-
 lem  in  Delhi,  felt  that  the  Delhi  Deve-
 lopment  Authority  would  be  a  more
 appropriate  agency  to  implement  the
 Jhuggis  &  Jhoprig  Removal  Scheme
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 in  Delhi.  The  report  of  the  Group
 Was  considered  at  a  meeting  held
 under  the  chairmanship  of  the  Home
 Minister  at  which  it  was  agreed  that
 the  Scheme  should  be  transferred  from
 the  Municipal  Corporation  of  Delhi  to
 the  Delhi  Development  Authority,  It
 was  felt  that  the  Authority  comprised
 Tepresentatives  of  officials  and  non-
 officials  and  entrustment  of  the  Scheme
 to  jit  will  help  in  drawing  out  integ-
 rated  schemes  for  jhuggi  dwellers.  The
 Delhi  Administration  are  a  party  to
 this  decision.

 Effects  of  Coca  Cola  on  Health

 975.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  ‘DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  combination  of  Caffein  and
 Phosphoric  Acid  contained  in  Coca
 Cola  manuaftctured  by  Pure  Products
 Co,  causes  diseases  of  various  sorts  85
 proved  in  a  scientific  experiment  con-
 ducted  by  the  Naval  Medical  Research
 Institute  of  U.  Ss.  A;

 (b)  whether  Government  propose  to
 analyse  the  contents  of  the  bottles  of
 Coca  Cola  and  appoint  g  medical  com-
 mittee  to  determine  the  effect  of  the
 contents  on  human  health  with  a  view
 to  protect  public  health;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  OF
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  (SHR*
 B.  Ss  MURTHY):  (a)  Govern-
 ment  are  aware  of  the  scientific  experi.
 ment  conducted  in  the  Naval  Medical
 Research  Institute  of  the  U.  8.  A.  inci-
 cating  that  human  teeth  placed  in
 Coca  Cola  beverages  softened  and
 started  to  dissolve  in  a  short  period.
 This  statement  has  however,  been  dis-
 approved  by  Dr.  James  Nuckolls  of
 the  University  of  California  Medical
 Centre  and  Dr.  John  Haldi  of  the
 Emory  University  of  the  U.S.A.
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 (9)  and  (c).  The  contents  of  Coca

 Cola  have  been  analysed  several
 times  and  these  conform  to  the  stan-
 dards  prescribed  under  the  Preven-
 tion  of  Food  Adulteration  Rules,  1955.
 The  experiments  conducted  in  the
 Nutrition  Research  Laboratories  do
 not  show  any  evidence  that  Coca  Cola
 is  harmful  to  human  health.  The
 appointment  of  a  Medical  Committee
 to  determine  the  effects  of  Coca  Cola
 on  human  health  is  not  therefore
 necessary.

 weak  हवाई  डे  पर  नियुक्त  सोमा
 शुल्क  प्रधिकारियों  के  वेतन  क्रम

 976.  श्री  ०  प्र०  त्यागी  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  वम्बई  हवाई  अडडे  पर  काम
 करने  वाले  सीमाशुल्क  अधिकारियों  के
 वेतन-क्रम  क्‍या  हैं  और  उन्हें  प्रतिदिन
 कितने  घण्टे  काम  करना  पड़ता  है;

 (ख)  क्‍या  यह  सच  हैकि  उनका
 वतन-क्रम  वही  है  जो  30  वर्ष  पहले  था
 और  अन्य  सरकारी  कर्मचारियों  के  बेतन-
 क्रमों  के  साथ  उसका  पुनरीक्षण  नहीं  किया
 गया  है;

 (ग)  क्‍या  यह  भोसच  हैकि  उन

 सीमाशुल्क  अधिकारियों  को  न्य  सरकारी
 कर्मचारियों  की  तरह  छट्टियाँ  मनाने  की

 अनुमति  नहीं  है;

 (घ)  क्‍या  यह  भी  सच  है  कि  सरकार
 ने  उनको  रिहायश  के  लिये  भी  पर्याप्त
 व्यवस्था  नहीं  की  है;  झौर

 (=)  यदि  हाँ,  तो  उनकी  सेवा  की
 शर्तों  में  सुधार  करने  के  लिये  सरकार
 का  क्‍या  कार्यवाही  करने  का  विचार  है?

 उप  प्रधान  मंत्री  तथा  वित्त  मंत्री

 (श्री  मोरारजी  देसाई):  (क)  हवाई  अड्डों
 पर  तैनात  सीमाशुल्क  अधिकारी  सीमा-
 शुल्क  तथा  केन्द्रीय  उत्पादन  शुल्क  दोनों ही
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 विभागों  से  लिए  जाते  हैं।  उनके  मूल
 विभागों  में  उनको  जिन  वैतन-मानों  में
 वेतन  मिलता  होता  है  वही  वेतन  उनको
 यहाँ  भी  मिलता  रहता  है,  लेकिन  उसके
 अलावा  उन्हें  कुछ  भत्ते  भी  दिये  जाते  हैं।
 सीमा-शुल्क  तथा  केन्द्रीय  उत्पादन  शुल्क
 विभागों  की  जिन  विभिन्‍त  ग्रेडों  से हवाई  अड्डों
 के  लिए  व्यक्ति  लिए  जाते  हैं  वे  ग्रेडें
 भत्तों  सहित  अनुबन्ध  में  दी  गई  है,
 जो  सभा  पटल  पर  रखा  गया  है।

 [पुस्तकालय  में  रख।  गया  t  देखिये
 संहघा  LT—:9  968)  बम्बई
 हवाई  झड्ड  पर  प्रत्येक  वायु  सोमा-

 शूल्क  अधिकारी  आठ  दिन  के  अव्त्ि-
 खण्ड  में  58  घंटे  काम  करता  है।

 (ख)  जी,  नहीं।  वेतन  मानों  का  दो
 बार  संशोधन  किया  गया  था।  एक  वार
 19477  पहले  वेतन  ग्ायोग  की  सिफारिशों

 पर  अन्य  सरकारी  कर्मचारियों  के  वेतन-
 मानों  के  साथ-साथ  और  पिछली  वार

 दूसरे  बेतत  आयोग  की  सिफारिशों  पर
 जो  जुलाई,  i959  से  लागू  हुए  1

 (ग)  जैसा  ऊपर  भाग  (क)  में
 बताया  गया  है  ये  ग्रफपर  शिफ्टों  में,
 एक  घूमते  क्रम  में  बारी-बारी  से  काम  करते

 हैं  क्योंकि  हवाई  श्डूडों  पर  काम  रात
 दिन  होता  है।  यद्यपि  नियत  घंटों  की

 ड्यूटी  देने  वाले  सरकारी  कमचारियों  के

 मुकाबले  ये  कर्मचारी  प्रति  साताह  झ्लौसतत

 कुछ  अधिक  घंटें  काम  करते  हैं,  लेकिन
 उनको  शिपटों  के  बीच  में  अधिक  समय
 का  अवकाश  देकर  तथा  प्रतिपूर््ति  भत्ता
 देकर  इस  अधिक  काम  की  पूति  कर  दी
 दी  जाती  है।

 (घ)  बम्बई  में  तैनात  वायु  सीमा

 शुल्क  के  श्रेणी  TT  के  अ्रधिकारियों  कौ
 संख्या  68  है  |  वम्बई  हवाई  अड्डे
 के समीपस्थ  सिविल  एवियेशन  कालोनी
 में  20  फ्लैट  इन  सीमा  शुल्क  भ्रधिकारियों  के

 लिए  निर्धारित  कर  दिये  गये  हैं।
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 ड)  सीमा  शुल्क  अध्ययत  दल  ने
 हाल  ही  में  कुछ  सिफारिशें  की  हैं  ny
 इनमें  विभिन्न  अ्रन्तर्राष्ट्रीय  हवाई
 अड्डों  पर  चालू  व्यवस्था  को  पूरी  तरह
 सुगठित  और  सृुव्यवस्थित  करने  की
 सिफारिश  भी  की  गई  है।  साथ  ही  साथ
 एक  पृथक  असबाब-पूल  कर्मचारियों  की
 सेवा  सम्बन्धी  शर्तों  में  अतिरिक्त  समय
 काम  करने  के  लिए  भत्ते  की  अदायगी  तथा
 अन्य  प्रोत्साहनों  सहित  सुधार  सम्बन्धी
 सिफारिश  भी  उक्त  सिफारिशों  में  शामिल
 हैं।  सरकार  इन  सिफारिशों  पर  विचार
 कर  रही  है।

 U.S.  Curbs  on  Investment
 977.  SHRI  HIMATSINGKA:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  assurance  from  the  U.  5.
 Government  to  the  effect  that  the  curb;
 on  U.S.  investments  and  travels
 abroad,  recently  annouced  फ  that
 Government,  would  not  impair  Indian
 trade:  and

 (b)  if  s0,  the  precise  nature  of  the
 assurance?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 detailed  particulars  on  the  nature  of
 the  curbs  on  U.  S,  investments  and
 travels  abrcad  and  how  they  will  be
 operated  are  yet  to  be  worked  out  by
 the  Government  of  United  States  of
 America  through  administrative  and
 legislative  measures.  It  is,  therefore,
 toc  early  now,  to  estimate  the  effect
 of  these  curls  on"India.  The  question
 of  any  asstwance,  as  such,  from  the
 Government  of  U.  s.  A.,  has  not  arisen
 so  far:  nor  any  such  assurance  has  been
 received.
 Rehabilitation  of  Cyclone  Affected

 People  of  Orissa
 978.  SHRI  SURENDRANATH

 DWIVEDY:  Will  the  Minister  of
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 FINANCE  be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  in  a  memorandum  sub-
 mitted  to  the  President  requested  a
 further  provision  of  about  Rs.  5  crores
 by  the  Central  Government  for  the
 relief  and  rehabilitation  work  of  the
 cyclone-affected  people;

 (b)  whether  this  memorandum  has
 been  considered  and  examined  by
 Government;  ang

 (c)  the  further  amount  sanctioned
 by  Government  to  carry  out  measures
 suggested  in  the  memorandum?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 Committee  on  Untouchability
 979.  SHRI  SIDDAYYA:  Will  the

 Minister  of  SOCIAL  WELFARE  be
 Pleased  to  state:

 (a)  whether  the  recommendations
 made  by  the  Committee  on  Untoucha-
 bility  in  its  interim  report  have  been
 implemented  by  the  Central  gnq  the
 State  Governments;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  and  (bd).  The  Govern-
 ment  is  still  examining  the  recommen-
 dations  in  consultation  with  the  State
 Governments  and  other  authorities
 concerned.  It  is  also  proposed  to  as-
 certain  the  views  of  the  Central  Ad-
 visory  Board  for  Harijan  Welfare,  The
 final  report  of  the  Committee  is  also
 expected  ta  be  submitted  during  this
 month.

 Prohibition

 980.  SHRI  SWVDAYYA:  Will  the
 Minister  of  SOCIAL  WELFARH  be
 pleased  to  state  the  steps  which  Gov-
 ernment  have  taken  or  propose  to  take
 to  persuade  the  State  Governments  not
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 to  relax  or  crap  prohibition  in  their
 areas?

 THE  MINISTER  OF  sTATE  [IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (SHRIMATI  PHULRENU
 GUHA):  The  State  Governments  are
 free  to  have  prohibition  if  they  choose
 so.  So  far  as  the  Central  Govern-
 ment  is  concerned,  it  is  trying  to  pur-
 sue  the  policy  laid  down  in  the  Con-
 stitution.

 Construction  of  Narmada  Dam

 98l.  SERI  SHASHIBHUSHAN
 BAJPAI:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased
 to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  fact  that  before
 the  construction  of  Narmada  Dam,
 railway  links,  roads  should  be  pro-
 vided;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 ‘THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR,  K.  L.  RAO):  (a)
 Yes,  Sir.

 (b)  While  scrutinising  the  project
 estimate  it  is  ensured  that  adequate
 funds  are  provided  for  pbuilding  ap-
 proach  roads,  railway  sidings  «tc.

 मह/लेजाकार,  केन्द्रीय  राजस्व,  नई  दिल्ली
 के  कार्यालय  को  ग्रायातित  लेखन  सामग्री  देना

 982.  श्री  शशि  भूषण  बाजपेयी  s
 क्‍या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  सरकार  कोपता  हैकि
 भहालेखाका र,  केन्द्रीय  सराजस्व  (एकाउटेन्ट
 जनरल  सी०  झार०)  दिल्‍ली  तथा  उसके
 सहायकों  को  इस  समय  ्रायातित  लेखन
 सामग्री  दी  जाती  है;

 (ख)  यदि  हाँ,  तो  इसके  क्‍या  कारण
 @;  और
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 (7)  इस  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है?

 उप  प्रधान  मंत्रों  तथा  वित्त  मंत्री  (जौ
 सोरारजी  वेसाई)  :  (क)  भारत  सरकार
 के  लेखन-सामग्री  कार्यालय  ने  केन्द्रीय  राजस्व
 के  महालेखाकार,  नई  दिल्‍ली  को  i965-
 66  के  बाद  कोई  भी  आयात  की  हुई
 सामग्री  नहींदी  है  1  किन्तु  जब  मुख्य
 नियंत्रक,  मुद्रण  तथा  लेखन-सामग्री  द्वारा
 दिया  गया  सामान  कम  पड़  गया  तथा  उससे
 सरकारी  काम  की  भहत्वपूर्ण  भ्रावश्यकताएं
 पूरी  नहीं  हो  पाई  तो  महालेखाकार  को
 स्थानीय  तौर  से  सामग्री  खरीदनी  पड़ी  1
 1967-68  में  लेखन-सामग्री  की  कुछ

 वस्तुओं  की  स्थानीय  खरीद  की  गयी  थी
 जिन  में  से  4i  रुपये  मूल्य  की  वस्तुएं  विदेशों
 में बनी  हुई  थीं।

 (ख)  तथा  (म)  धरकारी  काम  के
 लिए  उपर्युक्त  वस्तुओं  को  स्थानीय  खरीद
 उनको  किस्म,  उपयोगिता  तथा  भ्रावश्यकता
 को  ध्यान  में  रखते  हुए  की  गयी।

 Foreign  Currency  Seized  from  Nuns

 983.  SHRI  NAMBLAR:
 SHRI  SATYA  NARAIN

 SINGH:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  CHANDRA  SHEKHAR

 SINGH:

 Wil]  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 nuns  who  arrived  from  Holland  on
 the  9th  January,  l968  were  found  to
 be  in  possession  of  undeclared  foreign
 currency;

 (b)  if  so,  the  total]  amount  of  undec-
 lected  and  will  be  laid  on  the  Table
 them;

 (c)  the  action  taken  against  them:
 and

 (d)  the  steps  taken  by  Government
 to  stop  smuggling  of  foreign  currency?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  Francs  385
 U.  S.  Dollars  95
 Belgian  Francs  500

 ty Sterling  Pounds

 (c)  The  currency  in  question  has
 been  seized  and  action  for  non-decla-
 ration  of  the  currency  is  being  taken
 under  the  Customg  law.

 (d)  There  are  restrictions  on  the
 export  of  foreign  currency  from  India
 and  also  on  its  import  into  India  un-
 less  it  is  declared  in  the  prescribed
 currency  declaration  form.  Among  the
 important  steps  taken  to  check  smueg-
 Bling  including  that  of  currency  are:

 systematic  collection  and  follow-up
 information,  rummaging  of  suspected
 vessels  and  aircraft  and  searches  and
 seizures  in  suitable  cases  followed  by
 Prosecution  wherever  justified.

 Under-Invoicing  by  Sea  Food
 Exporters  at  Cochin

 984.  SHRI  NAMBIAR:
 SHRI  C.  K.  CHAKRAPANI:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  that  some  of
 the  sea  food  exporters  at  Cochin  are
 indulging  in  under-invoicing  of  ex-
 ports  and  accumulating  foreign  ex-
 change  abroad;

 (b)  if  so,  the  action  taken  in  the
 matter,  and

 (c)  if  no  action  hag  been  taken,  the
 reason  therefor?
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  No
 such  complaint  has  been  received  re-
 cently.  However,  complaints  were
 received  4n  ३968  that  certain  sea  focd
 exporteife  at  Cochin  and  other  places
 in  South  India  were  under-invoicing
 their  exports  but  on  investigations
 being  made  no  under-invoicing  was
 noticed.
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 Smuggling  of  Nylon  and  Rayon  Yarn
 985,  SHRI  NAMBIAR:

 SHRI  VISHWANATHA
 MENON:

 SHRI  P.  RAMAMURTI:
 SHRI  C.  K.  CHAKRAPANI:

 Wil]  the  Minister  of  FINANCR  be
 Pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news-
 item  published  in  the  “Economic
 Times”  of  the  460  January,  968
 that  large  quantities  of  nylon  yarn
 are  smuggled  into  India  from  Pakis-
 tan  and  whereas  large  quantities  of
 rayon  yarn  are  smuggled  out  of  India;
 and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  stop  this  smuggling?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  The
 news-item  has  come  to  the  notice  of
 Government,  but  there  is  no  indication
 of  any  smuggling  of  nylone  yarn  from
 Pakistan  to  India  or  of  rayon  yarn
 out  of  India.  Nevertheless,  the  cus-
 toms  officers  are  alert  jn  this  regard.
 Complaint  against  C.P.W.D.  Enquiry

 Offices
 986.  SHRI  M,  L.  SONDHI:  Fill  the

 Minister  of  WORKS,  HOUSING  AND
 SUPPLY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  lot  of  complaints  by  the
 allottees  of  Government  quarters
 against  the  C.P.W.D.  Enquiry  offices
 about  the  delay  in  attending  to  their
 requests  for  repairs  etc.

 (b)  whether  it  is  a  fact  that  in  some
 eases,  the  complaints  lodged  with  the
 Enquiry  Offices  are  as  old  as  one  year
 and  the  doors  on  the  terrace  which
 had  been  broken  have  not  been  re-
 paired  or  replaced;  and
 (c)  the  steps  taken  to  see  that  the
 complaints  of  the  allottee,  are  prom-
 ptly  attended  to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
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 AND  SUPPLY
 SINGH:)  (a)  and  (b),  Occasional
 complaints  of  delay  are  received.
 There  are  no  complaints  pending  for
 one  year,

 (SHRI  IQBAL

 (c)  Constant  periodica]  checks  by
 the  Superintendtng  Engineers  and  the
 Executive  Engineers  concerned  of  the
 Complaint  Registers  maintained  in  all
 the  Enquiry  Offices  are  enforced  to
 ensure  prompt  attention  to  complaints.
 Other  steps  regarding  prompt  liaison
 between  the  Enquiry  Offices  and  the
 operative  maintenance  staff  are  also
 being  taken  with  a  view  to  ensure
 quickly  disposal  of  complaints.

 Institution  for  the  Blind,  Panchkuin
 Road,  New  Delhi

 987,  SHRI  M.  L.  SONDHI:
 SHRI  SRINIBAS  MISRA:
 HRI  RAGHUBIR  SINGH

 SHASTRI:
 SHRI  com  K.  CHAKRAPANI:
 SHRI  P,  GOPALAN:

 Will  the  Minister  of  SOCIAL  WEL-
 FARE  be  pleased  to  state:

 (8)  whether  Government  are  aware
 of  the  recent  ugly  incident  in  the
 institution  for  the  Blind  at  Panchkuin
 Road,  New  Delhi,  where  inmates  were
 beaten  by  hired  goondas.-

 (b)  if  so,  the  details  thereof  and
 the  action  taken  in  the  matter;  and

 (c)  whether  Government  propose  to
 take  Over  such  institutions  ag  are  jot
 being  run  satisfactorily  by  the  private
 managements?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  and  (b).  According  to
 reports  with  the  police,  a  scuffle  pet-
 ween  some  students  and  the  manage-
 ment  took  place.  The  school  imparts
 education  upto  8th  class.  gome  of  the
 students  who  had  passed  the  80  class,
 had  been  asked  to  leave  because  the
 school  had  mo  arrangement  for  their
 further  education,  When  the  notice
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 was  served  on  the  students,  they  ob-
 jected  to  it  and  a  scuffle  took  place.

 The  students  are  said  to  have  re-
 cieved  simple  injuries  with  blunt
 weapons.  Since  this  is  not  a  cogniz-
 able  offence,  the  police  coulg  take  no
 action.

 (c)  No,  Sir.

 Insutitution  for  Blind  Panckuin  Road,
 New  Delhi

 988.  SHRI  M.  L.  SONDHI:
 SHRI  P.  GOPALAN:

 Will  the  Minister  of  SOCIAL  WEL-
 FARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 blind  students  of  the  Institution  for
 the  Blind  at  Panchkuin  Road,  New
 Delhi  who  are  prosecuting  higher
 studies  receive  their  scholarships  2s
 late  as  8  to  0  months;  and

 (b)  if  so,  the  remedial  measures
 taken  jp  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  No  scholarship  has  been
 awarded  by  Government  to  any  blind
 student  for  studying  in  the  institution
 for  the  Blind  at  Panchkuin  Road,  New
 Delhi.

 (b)  Does  not  arise.

 Humayun  Road,  New  Delhi
 989.  SHRI  M.  L.  SONDHI:  will  the

 Minister  of  HEALTH,  FAMILY  PLAN-
 NING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Huma-
 yun  Road,  New  Delhi,  remained  closed
 for  traffic  for  a  period  of  6  months;

 (b)  whether  Government  are  aware
 of  the  inconvenience  faced  by  thou-
 sand  of  school  children  and  office
 goers:

 (c)  if  go,  thg  reasons  for  delay  jo
 executing  the  work;  and

 (d)  the  action  proposed  to  be  waken
 against  the  persons  concerned?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHI):  (a).
 Yes.

 (b)  To  avoid  inconvenience  to
 school  children  as  well  as  office  goers,
 alternative  approaches  were  provided.

 (c)  anda  (d).  The  work  is  reported
 to  have  been  completed  as  per  sche-
 dule.  Hence  no  action  is  alled  for
 against  the  persons  concerned.

 दिल्ली  में  ग्नधिकृत  वस्तियां

 990.  श्री  हरवयाल  वेवगण  :  क्या
 स्वास्थ्य,  परिवार  नियोजन  एवं  नगर  विकास
 मंत्री  यह  बताने  की  कूपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  दिल्‍ली  नगर
 निगम  से  इस  झाशय  का  कोई  प्रस्ताव  प्रात

 हुआ  है  कि  बृहत  योजना  में  परिवर्तन  करके
 दिल्‍ली  की  ग्रनधिक्ृत  « सतियों  को  अधिकृत
 बस्तियां  घोषित  किया  जाना  चाहिए;  और

 (@)  यदि  हां,  तो  सरकार  ने  इस
 विषय  में  क्या  निश्चय  किया  है  ?

 स्वास्थ्य,  परिवार  नियोजन  तथा
 नगरीय  विकास  मंत्रालय  में  उपमंत्री  (६ ह
 ao  go  ft):  (क)  जी  नहीं।

 (ख)  यह  प्रश्न  नहीं  उठता  ।

 केखीय  सरकार  के  कार्यालयों  को  बिल्ली
 से  न्य  स्थानों  पर  पर  ले  जाना

 99i.  श्री  हरवयाल  वेवगुण  :  क्‍या
 निर्माण,  झांवास  तथा  पूति  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  दिल्लों  से  केन्द्रीय
 सरकार  के  कार्यालयों  को  ग्रन्य  स्थानों  पर  ले
 जाने  का  प्रस्ताव  स्थगित  कर  दिया  है;

 (ख)  मार्च,  9663  अब  तक  केन्द्रीय
 सरकार  के  कितने  कार्यालय  अन्य  स्थानों  पर
 ले  जाये  गये  हैं;  और

 (ग)  ऐसे  कितते  कार्पालिय  हैं  जिन्हें
 पहले  अन्य  स्थानों  पर  ले  जाया  जाना  था
 किन्तु  ले  जाया  नहीं  गया  ?
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 निर्माण,  झावास  तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  (श्री  इकबाल  सिंह)  :  (क)  जी  नहीं  t

 (ख)  मार्च  966  से  निम्नलिखित
 कार्यालय  दिल्ली  से  हट  चुके  हैं

 L  नेणनल  मैम्पल  सर्वे  डायरेक्टरेट,
 कैंविनेट  संक्रेटेरिएट  (बल्क  पोर्शन)  t

 om  ऐक्सप्लोरेटरी  ट्यूबवैल्ज  आर्गनाइजे-
 शन,  मिनिस्ट्रो  ऑफ़  फुड  एंड  एग्रीकल्चर
 (पार्ट)  4

 3.  स्टोरेज  एंड  डिस्ट्रीब्यूशन  सैक्शंज
 अफ़  दी  पब्लिकेशन  डिवीजन,  मिनिस्ट्री  आफ:

 इनफा  रमेशन  एंड  ब्राडकास्टटिंग  (पार्ट)
 4.  सेन्ट्रल वाटर  एंड  पावर  कमिशन,

 मिनिस्ट्री  आफ  इरिगेशन  एड  पावर  सम
 डायरेक्टरेट  आफ  दि  वाटर  एंड  पावर
 बिग्ज  ।

 5.  'श्जिनल  आफ़िस  श्राफ  दि  ग्राइरन
 एण्ड  स्टोल  कन्‍्ट्रोलर,  डिपार्टमेंट  आराफ़.
 आइरन  एड  स्टील  |

 (ग)  मंत्रों  मंइल  की  28  दिसम्ल्‍र,
 962  तथा  23  जनवरी,  i963  को  हुई
 बैठकों  के  निर्णय  के  अनुसार  सरकार  ने  यह
 तय  किया  है  कि  दिल्‍ली  से  संपूर्ण  स्प  से  अथवा
 आंशिक  रूप  से  बाहर  भेजे  जाने  वाले
 कार्यालयों  में  से  निम्नांकित  कार्यालय  फिल-
 हाल  दिल्‍्लों  में  रह  सकते  हैं

 L.  डिपार्टमंट  आफ  लाइट  हाउसिंग  एंड
 लाइट  शिप्स  (मिनिस्ट्री  आफ  ट्रांसपोर्ट  एंड
 शिपिंग)  1

 ४.  सेन्ट्रल  हिन्दी  डायरेक्टरेट  (मिनिस्ट्री
 ग्राफ  एजकेशन)  |

 3.  नेशनल  बिल्डिग्ज  आर्गेनाइजेशन
 (मिनिस्ट्री  म्राफ  वर्क्स,  हाउसिंग  एंड  सप्लाई  )  ।

 4.  ाल  इंडिया  हँडीकराफ्ट्स  बोर्ड
 'मिनिस्ट्री  ऑफ  कामर्स  1

 5.  ग्राफिस  आफ  दि  रजिस्ट्रार  श्राफ,
 न्यजपेपर्स  फार  इंडिया  ।
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 wa  कार्यालयों  के  दिल्‍ले  से  बाहर  भेजने  के
 मामले  में  सम्बन्धित  मंज़ालयों  /  विभागों  को

 कहा  जा  रहा  है  |  इन  कार्यालप्रों  के  नाम
 निम्नलिखित  हैं

 l.  प्लॉट  प्रोडेक्शन,
 स्टोरेज  डायरेक्टरेट  ।

 2.  पब्जिकेशन  यूनिट  आथ  डि  इंडियन
 काउंसिल  आफ  एग्रंकल्चुरल  रिसर्च  t

 3.  सेंद्रल  वेयरहाउसिग  कारपोरेशन।
 4.  डिस्ट्रब्यूशत  यूनिट  आफ  दि  डि-

 पार्टमेंट  आफ  दूरिज्म  ।
 5.  नेशनल  प्राजेक्ट्स  कांस्ट्रक्शन  कार-

 'पोरेशन  t
 6.  भाखड़ा  एंड  ब्यास  डिजाइन्ज  डायरे-

 क्टरेट  मिनिस्द्री  आफ  इरिग्रेशन  एंड  पावर

 (मेजर  पोर्शन  स्टिल  इन  दिल्‍ली)  a

 करन्टाइन  एंड

 Setting  up  of  National  Institute  of
 Ophthalmology  at  A.  I.  L  MS.,

 New  Delhi

 992.  SHRI  ANBUCHEZHIAN:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  are  considering
 the  setting  up  of  a  National  Institute
 of  Ophthalmology  at  the  All-India
 Institute  of  Medical  sciences;

 (b)  if  so,  what  will  be  its  functions
 and  when  it  is  likely  to  be  set  up;
 atid

 (c)  the  total  expenditure  involved
 in  setting  up  this  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  (SHRI  B.  8S.  MURTHI):  (a)
 and  (b)  A  Centre  of  ophthalmology
 known  as  Dr.  Rajendra  Prasad
 Centre  for  ophthalmic  Sciences,  has
 already  been  started  in  the  Al)  “ndla
 Institute  of  Medical  Sciences,  “Mew
 Delhj  with  the  following  objectives:

 l.  To  develop  patterns  of  Research
 in  Post-graduate  ophthalmic  education
 in  all  branches.
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 2,  To  stimulate  research  in  ophthal-
 mology  at  the  highest  level.

 3.  To  create  facilities  for  the  train-
 ing  of  ophthalmologists  and  ancillary
 ophthalmic  personnel  jike  Optomet-
 rists,  Orthoptists,  Fundus,  Artists,  ete.

 4  To  create  facilities  for  the  train-
 ing  of  health  personnel  in  preventive
 ophthalmology.

 5.  To  provide  facilities  for  research
 in  Ophthalmology,  namely,

 (a)  Visual  Research
 (b)  Clinica]  Research
 (c)  Experimental  Research
 (d)  Development  of  new  instru-

 ments  and  appliances  both
 diagnostic  ang  therapeutic.

 6.  To  provide  facilities  for  the  train-
 ing  of  personnel  for  the  rehabililta-
 tion  of  the  blind.

 7.  To  provide  facilities  for  refresher
 course  in  Opthalmology  for  the  prac-
 tising  ophthalmologists.

 8.  To  provide  facilities  for  the  train-
 ing,  organisation  and  research  in  Eye
 Bank  including  implantation  and
 grafts.

 (९)  The  Project  involves  an  esti-
 mated  outlay  of  Rs.  90.00  lakhs  over
 a  fivé-year  period.

 Manufacture  of  Loop
 993.  SHRI  ANBUCHEZHIAN:  Will

 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  manufacture  the
 Soviet  and  Danish  Joops  at  the  Kanpur
 plent;  and

 (b)  whether  it  is  also  a  fact  that
 Danish  loops  have  proved  better  than
 Soviet  loops?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (DR.  s.  CHANDRASEKHAR):
 (a)  No.

 (b)  The  Danish  loops  are  under
 clinical  trials  at  present.  Soviet  loops
 have  not  yet  been  received  for  trials.
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 Ald  for  Family  Plansing  Programme
 from  Abroad

 994.  SHRI  ANBUCHEZHIAN:
 SHRI  K.  N.  PANDEY:
 SHRI  SHIVA  CHANDRA  JHA:
 SHRI  YOGENDRA  SHARMA:

 SHRI  PREM  CHAND  VERMA:

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  offers
 of  assistance  for  strengthening  family
 planning  programmes  have  come
 from  countries  other  than  Denmark
 and  U.S.S.R.;

 (9)  if  so,  the  nature  of  essistance
 offered;  and

 (c)  the  steps  taken  to  utilize  their
 assistance?  al fa  OF

 THE  MINISTER  OF  STATE  IN  TH
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  (DR.  S.  CHANDRASEKHAR):
 (a)  Yes.  =  i

 (b)  US  AID:  Agreements  pave  heen
 signed  with  the  US  AID  for  the  follow-
 ing  Projects:—

 l,  Oral  Contraception
 Demonstration:  $  560,000

 2.  Demography  $  75,000
 3.  Strengthening

 of  Family  Planning,
 Training  &  Research
 Centres:  $  82,500

 4  Commercial
 Distribution
 Programmes:  00  miliion

 Pieces  of  condoms.

 (Negotiations  are  presently  going  on
 for  funding  of  various  other  Schemes),

 JAPAN  द 3

 Yen  credit  to  the  extent  of  04
 million  dollars  has  been  made  avail-
 able  for  the  purchase  of  Condoms.
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 SWEDISH
 Commodities  and  equipments  in  the

 shape  of  condoms,  Printing  Presses,
 Photographic  equipments,  motor
 vehicles,  etc.  have  been  suggested  by
 Swedish  International  Development
 Authority  to  the  Swedish  Govt,  for
 assisting  the  Indian  Family  Planning
 Programme,

 U.K,

 Assistance  in  the  shape  of  certain
 commodities  and  services  for  Family
 Planning  Programme  has  heen  sugges-
 ted.  This  is  under  discussion  and
 negotiation.

 (c)  Plans  are  being  formulated  to
 ensure  coordinated  utilization  of  the
 assistance  from  various  sources  for  the
 overall  needs  of  the  Family  Planning
 Programme.

 दिल्ली  की  सरकारो  बस्तियों  में  घास
 के  सेवान  (लान)

 995.  att  बलराज  मधोक :  क्या
 निर्माण,  ग्रावास  तथा  पूति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  नानकपुर,
 मोतोबाग,  रामक़ृष्ण  पुरम,  नेताजी  नगर,
 नौरोजी  तग  र,  सरोजनी  नग र,  लक्ष्मोबाईनग  र,
 किदवाई  नगर  तथा  दिल्‍लों  की  अन्य  सरकारी
 ब्स्तियों  में  जड़ां  निम्त  आय  वर्गों  के  सरकारी
 कर्म चा  रे

 रह  रहे  हैं,  पार्कों  में  ग्रभो  तक  घास
 नहीं  लगाई  गई  है  जबकि  बड़ी  5ड़ो  सरकारी
 कोठियों  में  5ईं  मालो  काम  कर  रहे  हैं;

 (@)  यदि  हां,  तो  उस  के  क्या  कारण

 हैं;  और

 (ग)  इस  सम्बन्ध  में  सरकार  क्‍या
 कार्यवाही  कर  रहो  है  ?

 निर्माण,  आवास  तथा  पूति  मंत्रालय  में

 उप  मंत्री  श्री  इकधाल सिह):  (क)  से  (ग).
 सभो  स्तियों  में  घास  के  मेंदानों  का  विकास
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 नियमित  रूप  से  किथा  जाता  है  ।  कच्चे
 पानो  (झ्नफिल्टर्ड  बाटर  )  को  पर्याप्त  सप्लाई
 के  कारण,  कुछ  क्षेत्र  ऐसे  हैं  जहां  समुचित
 रूप  से  विकास  नहीं  किया  जा  सका  1  जब
 कभी  संभव  होता  है  पानो  की  सप्ताई  बढ़ाकर
 इन  क्षेत्रों  में  भो  घाप  के  मैदानों  का  विकास
 निरंतर  किया  जाता  है  |

 रामकृष्ण  पुरम  में  दुकानों  के  झ्रावन्टन
 को  प्रक्रिया

 996.  श्री  बलराज  मधोक  :  क्या.  निर्भाण,
 आवात  तथा  पूति  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  रामकृष्ण  पुरम,  नई  दिल्ली  में

 दुकानदारों  को  दुकानें  दिये  जाने  के  लिये)
 963  से  क्या  प्रक्रिया  अपनाई  जाती  है;

 ख)  क्या  दुकानों  का  झावंटन  टेंडरों
 श्रथवा  भ्रावेदन  पन्नों  भ्रथवा  झुग्गी-झोंपड़ी
 योजना  के  अन्तर्गत  किया  गया  था  श्रौर  जब
 दुकानों  का  झावंटन  ग्रावेदन  पत्नों  के  झाधार
 बर  किया  गया  था  तो  किन  बातों  को  ध्यान  में
 रखा  गया  था;

 (ग)  क्‍या  यह  भी  सच  है  कि  इन  में
 से  बहुत  सी  दुकानों  को  झन्य  लोगों  के  नाम
 हस्तांरित  कर  दिया  गया  था  और  यदि  हां,
 तो  इस  के  क्‍या  कारण  हैं; |

 (घ)  क्‍या  यह  भी  सच  है  कि  रामझष्ण
 पुरम  में  इन  दुकानों  की  पगड़ी  8000  से
 12,000  रुपये  है;  और.

 (3)  ऐसी  प्रथाओं  की  रोकथाम  के
 लिये  सरकार  ने  क्या  कार्यवाही  की  है  ग्रणवा
 करने  का  विचार  है  ?

 निर्माण,  झ्रावास  तथा  पूति  मंत्रालय  में  उष-
 मंत्रो  श्री  इकबाल  सिंह)  :(क)  झौर  (ख).
 रामकृष्णपुरम  में  दुकानों  का  आरंभिक  विभिन्न
 आवंटन  ब्यापारों  के  प्रतिनिधित्व  का  संतुलन
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 तथा  संबंधित  आवंटी  को  सामध्यं  को  ध्यान
 में  रखते  हुए  किया  जाता  था  ।  झुग्गी  झोपड़ी
 योजना  के  प्रन्तगंत  यह  नहीं  किया  जाता
 था  t  दुकानों  का  ब्गद  में  झावंटन  टेंडर  के
 ग्राधार  पर  किया  गया  था  I

 (ग)  दुकानों  की  उपकिरायेदारी
 (सबलेटिंग)  के  मामले  समय-समय  पर
 सरकार  के  नोटिस  में  अवश्य  बाते  हें  ।  ऐसे
 माकलों  में  निम्नांकित  कार्यवाही  की  जाती  है  =

 (i)  जब  दुकान  किसी  अन्य  पार्टी
 को  सबलेट  की  जाती  हैं  तथा  जब  सबलेटी
 नियमतीकरण  के  लिए  सरकार  के  पास  ग्राता
 है  तो  दुकान  को  उस  समय  के  बाजारों  के
 प्रशासन  के  लिए  निर्देशनों  के  अनुसार  उसके
 नाम  नियमित  कर  दिया  जाता  है  बशतें  कि
 बह  यह  स्थापित  कर  सके  कि  वह  दुकान  के
 दखल  में  है,  किराये  का  सभी  बकाया  गझ्दा
 कर  चुका  है  तथा  लाइसेंस  फी,  जो  कि  दुकान
 के  लिए  निर्धारित  किया  गया  बाजार  दर
 किराया  तथा  उसका  50  प्रतिशत  और  के
 बराबर  है,  देने  को  तैयार  हो  ॥

 (ii)  उन  मामलों  में  जिनमें  कि  सरकार
 इस  निर्णय  पर  पहुंचती  हँ  कि  दुकान  वास्तव
 में  किसी  तीसरी  पार्टी  को  सबलेट  को  जा

 चुकी  है  किन्तु  सबलेटी  दुकान  के  निवमतीकरण
 के  लिए  नहीं  श्राया  है  तो  प्रावंटन  रह  कर
 दिया  जाता  है  तथा  उसे  बेदखल  करने  के  लिए
 पब्लिक  प्रेमिसेज  (एविक्शन  आफ  अन-ग्राथ-
 राईज्ड  ब्राकृपेन्ट्स)  एक्ट,  958  के  प्रंतर्मत
 कार्यवाही  की  जाती  है  ।

 (घ)  हमारे  पास  कोई  सूचना  नहीं  ।

 (ड)  दुकानों  का  उनके  दखलकारों  के
 द्वारा  तीसरी  पार्टी  को  हस्तान्तरित  करना
 व्यापार  की  एक  सामान्य  क्रिया  है  तथा  इस
 मामले  पर  कार्यबा र  करने  के  लिए  जैसा  कि
 (ग)  भाग  के  उषर्युक्ष  उत्तर  में  स्पष्ट  किया

 जा  चुका  है,  बाजारों  के  प्रशासन  के  लिए
 निदशनों  में  व्यवस्था  है  ।
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 रामकृष्णपुरम  की,  खोला  ऐसोसिए-
 वान  की  ओर  से  प्रम्यावेदन

 997.  भो  बलराज  मधघोक  :
 श्री  डी०  पी०  शाह  :

 क्या  तिर्ताण,  श्रांत  तपा  ति  मंत्री
 न्यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार
 “शामक्ृष्ण  पुरम,  नई  दिल्‍ली  की  “खोखा"
 'ऐसोसिएशन  को,  जो  दुकानों  के  आवंटन  के
 लिये  पिछले  चार  वर्षों  से  लगातार  मांग  कर
 रही  है,  दुकानें  देने  अथवा  दुकानों  के  लिये  जगह
 देने  को  सहमत  हो  गई  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इस
 ऐसोसिएशन  ने  सरकार  को  शिकायत  की  है
 कि  उन्हें  आवंटन  करने  में  विलम्ब  किया  जा
 रहा  है,  यद्यपि  वे  पिछले  चार  वर्षों  से  बेरोज-
 गार  है;  और

 (ग)  यदि  हां,  तो  सरकार  ने  इस  मामले
 में  क्या  कार्यवाही  की  है  और  विलम्ब  के  क्‍या
 कारण  हैं  ?

 निर्माण,  झ्लावास  तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  श्री  इकबाल  चह)  :  (क)  राम-
 कृष्णपुरम  से  जुलाई,  i964  में  हटाये  गये
 ग्रनधिवासी  झुग्गी  क्ोंपड़ी  हटाने  को  योजना  के
 अंतर्गत  वैकल्पिक  वास  के  आवंटन  के  लिए
 पात्र  नहीं  थे  ।  फिर  भी,  विशेष  मामले  के
 तौर  पर  यह  निर्णय  किया  गया  था  कि  इस
 क्षेत्र  से  हटाए  गये  253  अनधिवासियों  को
 योजना  के  अन्तर्गत  बनाए  गये  बाजार  में

 -बैकल्पिक  वास  दिया  जाये  ।

 (ख)  और  (ग).  जी  हां  ।  उनको
 दुकान  के  प्लाट  गथवा  प्लेटफार्म  देने  का  प्रश्न
 सरकार  के  सक्रिय  विवााराधीन  हैं  तथा  शाका

 'की  जाती  है  कि  इस  मामले  पर  शीक्ष  ही  निर्णय
 हो  जाएगा  |
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 रामकृष्णपुरम  (नई  विल्लो)  के  दुकानदारों
 को  नागर  सुविधाय

 998.  sit  बलराज  मधोक  :
 श्री  टी०  पी०  शाह  :

 क्या  निर्माण,  प्रावास  तथा  पूर्ति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रामकृष्ण-
 पुरम,  नई  दिल्‍ली  के  कुछ  सैक्टरों  में  दुकानदारों
 के  लिये  सार्वजनिक  नलों,  शौचालयों  तथा
 स्नानागारों,की  व्यवस्था  नहींही  गई  है,  यद्यपि
 चार  वर्ष  बीत  चच्के  हैं;  और

 ख)  यदि  हां,  तो  विलम्ब  के  क्‍या
 कारण  हैं  ?

 निर्माण,  ग्रावास  तथा  पति  मंत्रालय
 में  उपसंत्रो  (ओ  इकबाल  सिह):  (क)  राव
 कृष्णपुरम  के  सेक्टर  ५  से ४11  तक  के  बाजार
 में  शोौचालस्न,न  ग्रहों  तथा  पानी  के  नलों  की
 व्यवस्था  कर  दी  गई  हें  तथा  सेक्टर  ख  से
 IV  तक  प्रौर  VII  तथा  XII  में  कार्म
 बल  रहा  है  ।

 सेक्टर  IX  तथा  में  XI  में  कार्य  के
 शीघ्र  आरम्भ  होते  की  संभावना  है  ।

 (ख)  बाजार  में  शौचालय  खंड  आदि
 के  ग्रनुरक्षण  का  उत्तरदायित्व  स्थानीय
 निकाय  पर  है  |  शौचालय  खंड  क  बनाने  में
 देरी  हुई  क्योंकि  दित्ली  नगर  निगम  ने  शौचा-
 लय  खंड  का  अनुरक्षण  नहीं  लिया  था  t  तब
 भी  सरकार  ने  बाजार  में  शौचालय  खंड  की
 व्यवस्था  करने  का  निर्गव  किया  हूँ  ।

 रामकृष्णपुरम  के  सेक्टर  8  में  क्‍्वाटरों
 का  श्रावंटन

 999.  शी  बलराज  मघोक  :
 श्यो  टी०  पी०  शाह  :

 क्या  निर्माण,  ब्रावास  तथा  पूति  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्ली  में
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 wager  पुरम  में  सेक्टर  8  में  सभो  क्वार्टर
 लगभग  दो  महीने  पहले  प्रावंटित  किये  गये
 थे;

 (ख)  क्‍या  यह  भी  सच  है  कि  इन
 क्वार्टरों  में  ग्रमी  तक  बिजली  नहीं  दी  गई
 है,  जब  कि  वहां  सड़कों  पर  बिजली  की
 व्यवस्था  की  जा  चुकी  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस
 सेक्टर  में  पानी  की  पर्याप्त  सप्लाई  नहीं  है;
 और

 (घ)  यदि  हां,  दो  इस  सैक्टर  के  क्वा-
 टेरों  में  बिजली  तथा  पर्याप्त  मात्रा  में  पानी  की
 प्लाई  न  किये  जाने  के  क्या  कारण  हैं  ?

 निर्माण,  झावास  तथा  पूति  मंत्रालय

 में  उपभंत्री  ी  इकबाल  सिह  )  :  (क)  जी
 हां ।

 (ख)  क्वार्टरों  भ्रथवा  सड़क  पर  भी
 तक  बिजली  की  व्यवस्था  नहीं  की  गयी  है  ।

 (ग)  पीने  के  पानी  की  सामान्य  कमी
 होने  के  कारण  क्वार्टरों  में  पानी  की  सप्लाई
 कुछ  घंटे  सुबह  तथा  कुछ  घंटे  शाम  को  सीमित
 कर  दी  गयी  है  t

 (a)  बिजली  लगाने  के  कार्य  में  दिल्ली
 इलेक्ट्रिक  सप्लाई  अंडरटेकिंग  तथा  सरकार  के
 बीच  भुगतान  करने  के  आधार  पर  समझौता
 नहीं  था  ।  भुगतान  किया  जा  चुका  है  तथा
 आशा  है  कि  कार्य  जो  की  चल  रहा  है  भ्रगले
 महीने  में  पूरा  हो  जायेगा  ।

 Tours  by  Officers  of  the  Fertilizer
 Corporation  of  India

 1000.  SHRI  A.  SREEDHARAN:
 SHRI  K.  LAKKAPPA:
 SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Officers
 of  the  Fertilizer  Corporation  of  India
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 are  making  frequent  and  unnecessary
 trips  to  various  parts  of  the  country;

 (b)  the  amount  spent  by  the  Officers
 of  various  units  of  the  Fertilizer  Cor-
 poration  to  make  trips  to  Delhi  im
 ‘1967;  and

 (c)  the  steps  taken  to  curtail  ex-
 penditure  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH)
 (a)  to  (०),  Information  is  being  col

 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Sick  Population  in  India
 00l.  SHRI  A.  SREEDHARAN:

 SHRI  K.  LAKKAPPA:
 Will  the  Minister  of  HEALTH

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleaseg  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  speech  of  the
 President  of  All  India  Medical  Con-
 ference  recently  that  India  always  has
 a  sick  population  of  6.5  crores;

 (b)  if  so,  whether  Government  have
 ascertaineg  as  to  what  percentage  ol
 sickness  is  causeg  by  mal-nutritic::
 and

 (९)  the  steps  taken  to  reduce  the
 incidence  of  sickness  jn  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHI):  (a)
 The  President  of  the  43rd  All  India
 Conference  held  at  Jabalpur  in
 December,  1967,  had  stateq  that  appro.
 ximately  3.3  per  cent  people  wefe-
 always  having  sorme  sort  of  illness,  out
 of  which  about  4.3  per  cent  were
 suffering  from  acute  illness,  7.3  per-
 cent  from  chronic  illness  and  .7  per
 cent  were  in  different  health.

 (b)  In  recording  morbidity  and  mor-
 tality,  the  presence  of  mal-nutrition  is
 generally  not  recorded.  Hence  no
 correct  estimate  of  the  prevalence  of
 mal-nutrition  jg  possible.  Nutrition
 Surveys  in  nine  blocks,  however,  jndi-
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 cated  that  acutely  ill  cases  of  mal-
 nutrition  may  be  about  9.6  per  cent.

 (c)  Steps  have  been  taken  to  im-
 prove  health  services  in  the  country
 by  the  establishment  of  Primary
 Health  Centres,  Child  Welfare  Centres
 and  Maternity  Centre  and  _  various
 specialised  departments  in  hospitals.

 A  co-ordinated  approach  towards
 the  problem  of  mal-nutrition  is  being
 undertaken  by  the  various  Depart-
 ments  of  the  Government  with  the
 help  of  International  Agencies.  This
 comprise  large-scale  supplementary
 feeding  programmes  amongst  vulner-
 able  sections,  production  of  nutritious
 processed  food  ang  its  distribution,
 increased  production  of  food  in  every
 Possible  manner,  nutrition  education
 and  extension,  Applied  Nutrition
 Programmes  and  treatment  and  screen.
 ing  of  early  cases.  The  following
 measures  are  adopted  to  improve  the
 leve}  of  nutrition  among  children:—

 (l)  Supplementary  feeding  is  pro-
 vided  through  the  following  prog-
 rammes  which  are  run  with  the  aid
 of  various  agencies:—  .

 (a)  Feeding  under  Applied  Nutri-
 tion  Programme;

 (b)  Feeding  through  Balwadis;
 (c)  CARE  Feeding  Programme;

 and
 (d)  UNICEF  milk  feeding  prog-

 ramme
 (2)  Imparting  nutrition  education  to

 the  mothers  to  enable  them  to  utilise
 commonly  available  cheap  foods  for
 Providing  nutritious  diet  to  their
 children.

 (3)  Treatment  of  early  cases  of  mal-
 nutrition  through  M.C.H.  Centres.

 (4)  The  Department  of  Food  have
 taken  steps  to  combat  mal-nutrition
 among  children  ung  other  vulnerable
 groups  by  starting  projects  for  the
 manufacture  of  high-protein  food  such
 as  ‘Balahar’  Multipurpose  Food  and
 Weaning  Food.

 Tranquilisers  and  Sulpha  Drugs

 1002,  SHRI  A.  SREEDHARAN:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleaed  to  state:

 (a)  whether  the  Indian  Medical
 Conference  in  their  recent  meeting  has
 suggested  to  the  Central  Government
 to  control  the  multiplicity  of  Tran-
 quilisers  and  Sulpha  drugs  so  as  to
 eradicate  the  sale  of  false  drugs;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  by  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHI):  (a)
 The  Government  of  India  have  no
 information  whether  Indian  Medical
 Association  in  their  last  conference
 held  in  December,  967  at  Jabalpur
 had  made  any  such  suggestion.

 (b)  Does  not  arise.
 Fertilizer  Factories

 1003.  SHRI  A,  SREEDHARAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  ini-
 tiated  any  scheme  to  increase  produc-
 tivity  and  reduce  wastful  expendi-
 ture  in  the  factories  uder  the  Ferti-
 lizer  Corporation  of  India;

 (b)  if  so,  the  broad  outlines  thereof,
 and

 (c)  whether  any  improvement  has
 resulted  from  the  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH):
 (a)  and  (b).  Steps  to  increase  pro-
 ductivity  and  control  expenditure  such
 as  training  schemes  for  personnel,
 interna]  audit,  modifications  of  pro-
 cesses,  and  installation  of  additional
 or  balancing  equipment  where  neces-
 sary  have  been  initiated  by  the  Ferti-
 lizer  Corporation  of  India.
 (c)  Yes,  Sir.
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 Kandla  Fertilizer  Plant

 1004.  SHRI  CHENGALRAYA
 NAIDU:

 SHRI  T.  D.  RAMABADRAN:
 SHRI  छू  SURYANARAYANA:

 Wil]  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  any  decision  in  regard
 to  the  financing  of  the  Kandla  ferti-
 lizer  projcet  has  been  taken;

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  PETROLEUM  AND
 «CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHURAMAIAR):
 (a)  No,  Sir.

 (b)  Does  not  arise,

 Committee  on  Incentives  for  Family
 Planning  Programme

 1005.  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 ‘Committee  has  been  constituted  to
 study  the  proposals  about  incentives
 to  push  up  the  Family  Planning
 Programme;

 (b)  if  so,  the  names
 ‘thereof;  and

 of  members

 (c)  the  recommendations  made  by
 the  Committee  and  steps  taken  to
 implement  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 ‘DEVELOPMENT  (DR.  8.  CHANDRA-
 ‘SEKHAR):  (a)  Yes.

 (9)  A  list  showing  the  names  of
 ‘Members  of  the  Committee  is  laid  on
 ‘the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-20/68].

 (c)  The  Committee  is  to  submit  its
 weport  by  the  3lst  March,  1968,
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 Kidney  Transport  Operations  at
 A.LILM.S.,  New  Delhi

 1006.  SHRI  CHENGALRAYA
 NAIDU:

 SHRI  RAM
 SHARMA:

 _Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 AVTAR

 (a)  whether  it  is  a  fact  that  surgical
 department  of  the  All-India  Institute
 of  Medical  Sciences  propose  to  under-
 take  Kidney  transplant  operations
 soon;

 (b)  if  so,  when  it  is  likely  to  be
 started;  and

 (९)  whether  qualified  surgeons  are
 available  for  this  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  5.  MURTHI):
 (a)  and  (b).  Kidney  transplant  op:-
 rations  can  be  taken  up  only  when
 facilities  of  a  completely  sterile  ward
 and  artificial  kidney  unit  are
 available.  These  facilities  dot  not
 exist  in  the  All  India  Institute  of
 Medical  Sciences  at  present.  Con-
 siderable  amount  qf  organisational
 and  animal  experimental  work  is  also
 required  to  be  done  before  under-
 taking  such  operations.  It  is,  there-
 fore,  not  possible  to  say  when  kidney
 transplant  operations  can  actually  be
 started  at  the  Institute.

 (९)  Yes.

 राजनेतिक  दलों  से  झायकर  की  वसूली
 1007.  श्री  कंवर  लाल  गुप्त  :

 श्री  राम  गोपाल  शालवाले  :
 श्री  ना०  स्व०  हार्मा :.
 श्री  शारदा  नन्‍दा  :

 क्या  वित्त  मंत्री  1  दिसम्बर,  967%
 अतारांकित  प्रश्न  संख्या  5270  के  उत्तर  के
 सम्बन्ध  नें  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  अखिल  भारतीय  कांग्रेस
 पार्टी  पर  आयकर  लगाने  के  लिये  इस  पार्टी
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 को  श्ाय  का  निर्धारण  करने  का  काम,  जो
 काफी  दिन  से  चल  रहा  था,  इस  बीच  पूरा  हो
 चुका  है;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है;  और

 (ग)  क्‍या  राजनीतिक  दलों  को  आय-
 कर  की  अदायगी  से  मुक्त  करने  का  सरकार
 का  विचार  है  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  देसाई)  :  (क)  जीं,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  जी  नहीं  ।  इस  समय  सरकार  ऐसे
 किसी  प्रस्ताव  पर  विचार  नहीं  कर  रही  है  ny

 Memorandum  Submitted  by  House
 Surgeons  of  Delhi  Hospitals

 1008,  SHRI  MANIBHAI  J.  PATEL:
 SHRI  DEIVEEKAN:

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  House  Surgeons  in
 some  Hospitals  of  the  capital  have
 submitted  a  memorandum  to  Govern-
 ment  listing  their  grievances;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  5.  MURTHY):
 (a)  Yes.

 (b)  The  House  Surgecns  have
 urged  that  their  salaries  should  be
 increased  from  Rs.  200!-  per  mensem
 to  Rs.  390:-  per  mensem  with  subsi-
 diseqd  food  facilities.  In  addition,
 they  have  asked  for  well  furnished
 accommodation,  an  one-half  and  one
 full  day  off  duty  in  a  week,

 (c)  The
 consideration.
 373—5.,

 matter  is  under
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 Making  over  Possession  of  Plots  Sold
 by  Delhi  Development  Authority

 ‘1009.  SHRI  MANIBHAI  J  PATEL:
 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND.  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that,  the
 plots  sold  by  the  Delhi  Development
 Authority  as  far  back  as  six  years
 have  not  been  given  possession  to  the
 buyers;

 (b)  if  80,  the  reasons  therefor;  and
 (९)  the  time  by  which  all  the

 buyers  are  proposed  to  be  given  the
 possession  of  their  plots  sold  by  the
 Delhi  Development  Authority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  8.  MURTHY):
 (a)  Out  of  75  plots  allotted

 by  draw  of  lots  by  the  Delhi
 Development  Authority  on  Lith
 January,  962  in  Safdarjang  Resi-
 dential  Scheme,  lease  deeds  of  72
 plots  have  already  been  registered
 and  possession  handed  over  to  the
 purchasers,  The  allotment  of  two
 plots  was  cancelled  on  account  of
 non-payment  of  premium.  The  original
 lease  deed  of  the  remaining  one  plot
 was  sent  to  the  purchaser  for  getting
 it  stamped,  but  it  was  lost  by  him.  On
 his  request,  a  fresh  lease  deed  has
 been  sent  to  him  for  getting  it
 stamped.  He  has  not  returned  the
 same  so  far.

 (b)  and  (c).  Do  not  arise.
 Tribals  in  Orissa

 0I0.  SHRI  CHINTAMANI  PANJ-
 GRAHI:  Will  the  Minister  of  SQ.
 CIAL  WELFARE  be  pleased  to  state:

 (a)  whether  Government  have  ii:
 any  statistics  regarding  the  concen!
 ration  of  tribal  population  jn  the
 different  districts  of  Orissa;

 {b)  if  so,  the  details  thereof;
 (c)  whether  Government  propese to  allot  any  new  tribal  blocks  to

 Orissa  in  ‘1968-69;  and
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 (d)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (SHRIMATI  PHULRENU  GU-
 HA):  (a)  and  (b).  The  information
 is  available  in  the  Publication  “(Census
 of  India  96]  (Paper  No.  l  of  ‘1962,  a
 copy  of  which  is  available  in  the
 Library  of  the  House.

 (c)  No,  Sir.
 (a)  Because  of

 resources.
 limited  financial

 Fertiliser  Factory  with  Kuwait
 Collaboration

 0l].  SHRI  CHINTAMANI  PANI-
 GRAHI:

 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  tn
 state:

 (a)  whether  the  proposal  by
 Dharamsey  Morarji  to  set  up  a  ferti-
 lizer  plant  in  collaboration  with  the
 Kuwait  Chemical  Fertilizer  Company
 has  again  been  revived;  and

 (b)  if  so,  the  reasons  for  its  refusal
 originally  and  its  revival?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU-
 RAMAIAH):  (a)  Yes,  Sir.

 (b)  The  proposal  received  from
 M/s,  Dharamsey  Morarji  Chemical
 Co.  Ltd,  to  set  up  a  fertilizer  plant in  Maharashtra  in  collaboration  with
 M/s.  Kuwait  Chemical  Fertilizer
 Company  involves  inter  alia  a  supply of  sulphur  along  with  the  import  of
 ammonia.  It  was  first  rejected  as  the
 guarantee  of  sulphur  supply  was  not
 considered  to  be  an  adequate  ground
 for  allowing  the  import  of  liquid
 amonia,  But,  on  a  representation
 Teceived  from  the  company  subse-
 quently,  the  proposal  was  reconsider- ed  and  approved  in  Principle  for  the
 following  reasons:—

 (l)  That  project  is  expected  to Produce  that  the  country  fertilizers
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 about  one  and  a  half  years  earlier
 than  if  it  were  based  on  naphtha.
 This  is  to  be  welcomed  as  delays
 in  and  failure  of  certain  other
 proposals  are  seen  to  increase  the
 gap  between  the  indigenous  pro-
 duction  of  and  demand  for  ferti-
 lizers  in  general  and  phosphatic
 fertilizers  in  particular  by  1970-
 7,  necessitating  larger  imports.

 (2)  On  a  careful  reappraisal  of
 the  naphtha  supply  balance  im
 the  country  and  trends  in  the
 international  market  of  naphtha
 and  other  feed-stocks,  diversifica-
 tion  of  feed-steck  for  fertilizer
 manufacture  and  selective  use  of
 imported  ammonia  is  considered
 expedient.

 (3)  The  major  traditional  pro-
 ducers  of  sulphur  have  announced
 a  cut-back  in  supplies  to  countries
 like  India  and  also  an  increase
 in  prices  and  a  firm  supply  at
 competitive  prices  for  a  reason-
 able  period  has  an  advantage  in
 this  context.

 Written  Anstvers

 National  Water  Supply  and  Sanitation
 Scheme  in  Orissa

 ‘1012.  SHRI  CHINTAMANT  PANT-
 GRAHI:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  the  extent  and  nature  of
 assistance  given  to  the  Orissa  Gov-
 ernment  during  the  Third  Plan  for
 the  implementation  of  the  National
 Water  Supply  and  Sanitation  Scheme
 in  the  rural  and  urban  areas  of  the
 State;

 (b)  the  names  of  towns,  cities,  and
 villages  where  this  scheme  has  been
 implemented  and  at  what  cost;

 (c)  whether  Jatni,  in  the  district  of
 Puri  has  been  included  in  this
 scheme;

 (d)  the  schemes  undertaken  during the  year  ‘1986-67  and  1967-68;  and

 (e)  the  schemes  proposed  to  be
 undertaken  during  1968-697,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT)  (SHRI  B.  5.  MURTHY):
 (a)  In  accordance  with  the  procedure

 in  vogue  upto  ‘1966-67,  Central  assist-
 ance  to  State  for  Centrally  Aided
 schemes  had  been  allocated,'released
 in  lump-sum  for  all  ‘HEALTH’
 Schemes  including  Rural  Water
 Supply  Schemes.  It  is,  therefore,  not
 possible  to  indicate  the  amount  of
 Centra]  assistance  sanctioned  to  any
 State  for  any  particular  Centrally-
 aided  ‘HEALTH’  Scheme.  The  Gov-
 ernment  of  Orissa  was  allocated  the
 following  amounts  during  the  Third
 Five  Year  Plan  on  account  of  all
 ‘HEALTH’  Schemes  including  Rural
 Water  Supply: —

 Year  (Rs.  in  lakhs)
 1961-62,  93-32
 1962-63  ‘74-91
 1963-64  103-84
 1964-65  97.76
 1965-66  76.72

 In  so  far  as  Urban  Water  Supply Schemes’  are  concerned,  the  Gov-
 ernment  of  Orissa  was  given  Central
 assistance  in  the  shape  of  ‘Loan’
 during  the  Third  Five  Year  Plan
 Period  as  detailed  below:

 Year  (Rs  in  lakAs)
 1961-62  23.87
 1962-63  I6.70
 ‘1963-64  3.98
 1964-65,  40.00
 1965-66  27.60

 Under  the  National  Water  Supply and  Sanitation  Programme,  Central
 assistance  is  being  given  in  accord-
 ance  with  the  following  pattern:

 Urban  Water  Supply  Schemes—
 00  per  cent  loan.

 Rural  Water  Supply  Schemes—
 50  per  cent  grant-in-aid.

 (b)  Information  is  being  collected
 from

 ae
 State  Government  and  will be  laid  on  the  Table  of  the  Sabha

 when  received.
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 Supply  Scheme  for
 Jatni  estimated  to  cost  Rs.  6.93
 lakhs  has  been  scrutinised  by  the
 Central  Public  Health  Engineering
 Organisation  and  returned  to  the
 State  Government.  The  Scheme  modi-
 fied  in  the  light  of  the  comments
 offered  by  the  Central  Public  Health
 Engineering  Organisation  is  awaited
 from  the  State  Government.

 (c)  Water

 (d)  and  (e).  Information  is  being
 collected  from  the  State  Govern-
 ment  and  will  be  laid  on  the  Table  of
 the  Sabha  when  received

 Mahanadi  Delta  Irrigation  Scheme

 0l3.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  the  total  amount  which  the
 Central  Government  have  advanced
 to  the  Orissa  Government  so  far  for
 completing  the  Mahanadi  Delta  Irri-
 gation  Scheme;

 (b)  the  total  amount  spent  on  this
 scheme  so  far;

 (c)  whether  the  amount  has  been
 allocated  for  ‘1968-69;

 (d)  when  this  scheme  is  likely  to
 be  completed;  and

 (e)  whether  the  compensation  to
 the  farmers  for  their  lands  has  been
 fully  paid?

 THE  MINISTER  ‘OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 The  Scheme  is  being  financed  by  the
 Orissa  Government  through  the
 Miscellaneous  Development  loan
 advanced  by  the  Centra]  Government
 for  the  State  Plan  Schemes  as  a
 whole.  Therefore  separate  figures  for
 this  Project  are  not  available.

 (b)  Rs.  23.60  crores  upto  the  S3lst
 March,  ‘1967.

 (c)  The  allocation  for  1968-69,  is
 yet  to  be  finalized.

 (d)  1970-71.
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 being  collected  and,  will  be  laid  on
 the.  Table.  of  the  House.

 lacome-Tax  Arrears  in  Delhi
 J0l4.  SHRI  GEORGE  FERNAN-

 DES:  Will-the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  names  of  firms  ang  indi-
 viduals  in  the  Union  Territory  of
 Delhi  from  whom  Income-tax  arrears
 amounting  to  Rupees  one  lakh  and
 over  are  outstanding;

 (b)  the
 them;

 steps  taken  to  recover

 (c)  the  amount  cut  of  those  arrears
 written  off  or  proposed  to  be  written
 ‘ft;  and

 (d)  the  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTRY  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House,

 Committee  om  the  Working  of
 Government  Hospitals  in  Delhi

 0I5.  SHRI  GEORGE  FERNAN-
 DES:

 SHRI  S.  K.  SAMBANDHAN:
 SHRI  RABI  RAY:
 SHRI  SURENDRANATH

 DWIVEDY:
 SHRIMATI

 SINHA:
 Will  the  Minister  of  HEALTH,

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  the  Committee  set  uj
 to  investigate  into  the  conditions  ir
 Delhi  Hospitals  has  submitted  any
 preliminary  report;

 (d)  if  so,  the
 thereof;  and

 TARKESHWARI

 recommendations

 (c)  when  the  Committee  is  likely
 to  submit  its  final  report?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
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 PLANNING  AND  URBAN  DEVE~
 LOPMENT  (SHRI  .B.  8,  MURTHY):
 (a)  No,

 (9)  Does  not  arise,

 (c)  In  march,  ‘1968.

 Koyna  Dam
 0l6.  SHRI  GEORGE  FERNAN-

 DES:
 SHRI  N.  K.  P.  SALVE:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Goverment  have  ra-
 ceived  reports  of  the  extent  of
 damage  caused  to  the  Koyna  Dam
 and  pcewer  station  as  a  result  of  the
 earthquake;

 (b)  if  so,  the  loss  in  terms  of  men
 and  materials  ;  and

 (ey  whether  Government  propose
 tw  take  any  steps  to  reduce  the
 extent  of  damage  in  case  of  any  more
 tremors  occurring  in  the  area?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  880):  (७)
 Yes,  Sir.

 (b)  As  a  result  of  the  earthquake,
 60  persons  were  killed  and  several
 persons  wefe  injured  in  the  Koyna
 Nagar  Colony;  none  of  these  were,
 however,  working  at  the  dam  are  the
 power  station  at  the  time  of  the
 earthquake.  The  Power  Plant  and
 the  Koyna  Dam  have  shown  some
 signs  of  minor  distress  and  this  is
 being  attended  to.

 (c)  A  Committee  of  Experts  con-
 sisting  of  Engineers,  Seismclogists,
 Geologists  and  Geophysicists  has
 been  set  up  by  Government  to  study
 the  behaviour  of  the  earthquake  and
 to  assess  its  effect  on  the  Koyna  Dam
 and  adjacent  areas  and  also  to  advise
 Government  on  the  seismic  factors  to
 be  now  taken  in  checking  the  designs
 of  Koyna  dam  and  other  component
 works  of  the  project,  Four  UNESCO
 Experts  have  also  been  assuciated
 with  this  Committee.
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 Road  Rollers

 }0I7.  SHRI  GEORGE:
 FERNANDES:

 SHRI  N.  s.  SHARMA
 SHRI  RAM  GOPAL  SHAL-

 WALE:
 SHRI  SHARDA  NAND:

 Will  the  Minister  of  WORKS,
 HOUSING  AND  SUPPLY  be  pieased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  754  on  the  760
 "November,  7997  and  state:

 (a)  whether  the  investigation  by
 the  Central  Bureau  of  Invesigation
 into  the  various  allegations  in
 connection  with  the  supply  of  road
 rollers  by  the  United  Provinces
 Commercial  Coruoration  have  since
 been  completed:  and

 (b)  if  so,  the  findings  thereof  and
 the  action  taken  by  Government
 therecin?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  ‘SHRI  IQBAL
 SINGH):  (a)  No,  Sir.

 9)  Does  not  arise.
 World  Bank  on.  Indian  ,Exports

 l0I8,  SHRI  R.  UMANATH:
 SHRI  P.  RAMAMURTI:
 SHRI  GANESH  GHOSH:

 Will  the  Minister  6f  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 World  Bank  is  pressing  the  Govern-
 ment  to  change  the  direction  of
 India’s  export  towards  countries  in
 réspect  of  whom  it  has  heavy’  debt
 repayment  liabilities;

 (b)  if  so,  the  details  thereof;
 (९)  whether  Gvernment  have

 token  up  the  matter  with  the  World
 Bann;  and

 fd)  if  so,  the  reaction
 World  Bank  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJ]  DESAI):  (a)  No,  ‘Sir!

 (bd)  te  (d).  Do  pot  arise.

 of  the

 889  (SAKA)  Written  Answers  7688

 World  Bank  Expert's  visit  to’  India

 1019.  SHRI  UMANATH:
 SHRI  BHAGABAN  DAS:
 SHRI  SATYA  NARAIN

 SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  5224  on
 the  2lst  December,  967  and  state:

 (a)  whether  Mr.  Guillaume  Guir-
 dey,  World  Bank  Expert,  has  submit-
 ted  his  report  to  the  World  Bank,

 (b)  if  so,  the  main  points  thereof;
 and

 (c)  if  not,  when  the  report  is  likely
 to  be  submitted?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHKI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  Since  the  World  Bank  is  treat-
 ing  that  report  2s  a  ‘confidential’
 document,  it  is  regretted  that  its  con-
 tents  cannot  be  divulged.

 (८)  Does  not  arise.

 Support  ef  Political  Parties  for
 Suceess  of  Family  Planning

 Programmes

 1020,  SHRI  G.  VISWANATHAN:
 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  steps  to  get  the  support  of
 all  political  parties  for  the  success  of
 Family  Planning;

 ‘b)  if  sa,  the  results  thereof;  and
 (ec)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  LN  THE
 UWINISTR¥  OF  HEALTH,.  FAMILY
 PLANNING  AND  URBAN.  DEVELOP-
 MENT  (DR.  S.  CHANDRASEKHAR):
 (a)  and  (b).  As  Family  Pianning
 Programme  isa  programme  Gf  vital
 national  importance,  the  support  of
 ajl  opinion  leaders,  including  politi-
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 cal  leaders,  has  been  sought  for  its
 success  and  there  has  been  favourable
 response  from  all  quarters.

 (९)  Does  not  arise.

 Raid  on  Offices  of  Jute  Goods  Shippers
 in  Calcutta

 1021.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  364  on  the  30th
 November,  967  and  state:

 (a)  whether  the  Calcutta  firms
 whose  offices  were  searched  in
 August,  l967  in  connection  with  ex-
 ports  of  jute  goods  have  been  further
 proceeded  against  for  contravention
 of  customs  and  foreign  exchange
 regulations;

 (9)  if  so,  the  nature  of  action
 taken  against  them  so  far;  and

 (c)  whether,  pending  final  disposal
 of  the  cases,  these  firms  are  being
 permitted  to  continue  functioning  as
 exporters  of  jute  goods?

 THE  DEPUTY  PRIME  MINISTER
 4ND  MINISTER  OF  FINANCE  (SHRI
 MCRARJI  DESAI):  fa)  and  (b).
 Show  cause  notices  for  alleged
 contravention  of  provisions  of  the
 Customs  Act,  962  and  the  Foreign
 Exchange  Regulation  Act,  947  have
 been  issued  to  each  of  the  eight  firins.
 Their  replies  are  awaited.  In  the
 meantime  three  of  the  firms  have
 fled  writ  petitions  and  obtainea
 injunctions  from  the  High  Court.

 (c)  Yes,  Sir.

 Income-Tax  Arrears
 1022.  SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Income-tax  authorities  have  been
 directed  to  deal  with  only  4,000  ह. - ह
 out  of  over  3  million  cases  of  tax
 arrears;

 (b)  whether  the  assessees  son-
 cerned  in  cases  other  than  these  4.000
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 are  virtually  to  be  absolved  of  their
 abligations:

 (c)  the  total  amount  of  arrears
 accounted  for  by  the  latter;  and

 (d)  the  number  of  assessees  whose
 arrears  are  in  the  range  between
 Rs.  50,000  and  Rs,  ]  lakh  each?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)
 Instructions  have  been  issued  for
 speedy  realisation  of  arrear  demands
 in  all  cases  with  particular  emphasis
 on  about  4000  cases  involving  arrear
 demands  of  over  rupees  one  lakh.

 (b)  No,  Sir.
 (c)  The  amount  of  arrears  avcount-

 ed  for  by  cases  involving  demands  of
 below  Rs.  lakh  was  Rs.  229.83.
 crores  as  on  l-4-967.

 (d)  62,853  as  on  ‘1-4-1967,

 आयध्ययक  प्रणालो  के  यारे  में  प्रशासनिक
 सुधार  आयोग  का  प्रतिवेदन

 O24.  St  रघुवोर  सिह  शास्त्री :
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  की
 भ्र्थ  व्यवस्था  श्रौर  झ्रायव्ययक  प्रणाली  के
 बारे  में  प्रशासनिक  सुधार  आयोग  का  प्रति-
 वेदन  सरकार  को  प्राप्त  हो  गया  हैं  ;

 (ख)  यदि  हां,  तो  उसमें  क्‍या  मुख्य
 सिफारिशें  की  गई  हैं;  और

 (ग)  इस  बारे  में  सरकार  की  क्या
 प्रतिक्रिया  है  ?

 उपन-प्रधान  संत्री  तया  चित्त  मंत्री  (श्री
 मोरारजी  देसाई)  (क)  शौर  (ख).  प्रशासनिक
 सुधार  श्रायोग  की  वित्त,  लेखा  तथा  लेखा-
 परीक्षा  विषयक  रिपोर्ट  श्राप्त  हो  चुकी  है  और
 उसकी  प्रतियां  संसद  के  पुस्तकालय  में  रख  दी
 गयी  है  ।

 (ग)  सिफारिशों  पर  विचार  किया
 जा  रहा  है  भौर  उनके  सम्बन्ध  में  निर्णय  करने.

 में  कुछ  समय  लग  सकता  है  I
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 Property  Tax  on  Central  Government
 Properties

 1025.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Centra]  Council  of
 Local  Seif  Government  has  urged  the
 Centre  to  enact  legislation  to  enable
 the  local  bodies  tc  ievy  property  tax
 on  Central  Government  properties.

 ५9)  if  so,  the  decision  taken  tnere-
 on?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir,

 (b)  The  matter  is  under  the  con-
 sideration  of  Government.

 Medical  Education

 1026,  SHRI  CHANDRA  SHEKILAIt
 SINGH:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  jt  is  a  fact  that  medical
 education  continues  to  be  very  costly
 in  India;  and

 (b)  if  s0,  the  steps  Government  pro-
 Pose  to  take  to  bring  down  the  cost
 of  medical  education?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  s.  MURTHY):
 (a)  The  cost  of  medical  education

 is  generally  higher  than  that  of  gen- eral  education  in  Science  andjor  Art
 subjects  because  of  the  need  for  pro-
 viding  teaching  beds  in  hospitals  for
 fiving  clinical  training.

 (b)  The  following  steps  have  been
 taken  to  bring  down  the  cost  of  medi-
 cal  education  in  the  country:

 (i)  The  recommendations  of  the
 Hajara  Committee  (296l)
 which  was  appointed  to  go  into
 the  question  of  bringing  down
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 the  cost  of  medical  education
 have  been  brought  to  the
 notice  of  the  State  Govern-
 ments,

 (ii)  The  Planning  Commission
 have  brought  out  a  report
 laying  down  the  minimum
 standards  for  accommodation,
 staff  and  equipment  for  me-
 dical  colleges.  This  report
 has  also  been  brought  to  the
 Notice  of  the  State  Govern-
 ments.

 (iii)  The  Ministry  of  Education
 have  a  project  to  bring  out
 low  priced  technical  books.
 Some  of  the  books  published
 under  this  project  cost  neatly
 half  of  the  original  editions.

 सरकारी  कर्मचारियों  को  निवास
 स्थानों  का  विया.  जाना

 i027.  oft  बाल्मीकि  चौधरी  :  क्‍या

 निर्माण,  Tare  तथा  पूर्तिमंत्री  यह  जताने
 की  कृपा  करेंगे  कि  :

 (क)  उन  सरकारी  कर्मचारियों,  घ्चि-
 कारियों  सहित  की  प्रतिशतता  क्‍या  है  जिन्हें
 अभी  तक  दिल्‍ली  में  रिहायशी  मकान  नहीं
 मिला  है;

 (ख)  उन  कर्मचारियों  की  संख्या  क्या
 है  जिन्हें  अभी  तक  मकान  नहीं  मिला  है  और
 कब  से;

 (ग)  i967-68  से  ब  तक  कितने
 मकान  बताये  गये  और  कितने  मकान  झला!
 किये  गये  शौर  कितने  खाली  पड़े  हैं;  और

 (घ)  सभी  सरकारी  कर्मचारियों  को
 सरकारी  मकान  देने  के  लिये  सरकार  का  क्या
 कार्यवाही  करने  का  विचार  है  ?

 निर्माण,  ग्रावास॒तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  (श्री  इकबाल  सिंह)  :  (क)  और
 (ख).  दिल्ली/नई  दिल्ली  में  सामान्य  पूल  के
 वास  के  संबंध  में  सूचना  का  विवरण  सभा  पटल
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 पर  रखा  गया  है  1  [पुस्तकालय में  रखा  गया
 देखिये  संब्य  एल०  Zto—2/68]

 (ग)  दिलली/नयी  दिल्ली  में  967—
 68  के  दौरान  विभिन्न  टाइप  के  1,812
 क्वार्टर  बन  रहे  थे  ।  इनमें  से  1,176  क्वार्टर
 तैयार  हो  गये  हैं  तथा  आबंटित  कर  दिये  गये
 हैं  i  आशा  की  जाती  हैं  कि  शेष  क्वार्टरों  का
 कार्य,  मार्च,  968  के  मध्य  से  अप्रैल,
 968  के  श्न्त  तक,  प्रक्रमों  में  पूरा  हो  जायेगा  |

 (चि)  कठिन  आधिक  स्थिति  को  ध्यान  में
 रखते  हुए,  सरकार  इस  स्थिति  7  नहीं  हूँ  कि
 रिहायशी  वास  को  बड़े  पैमाने  पर  बनाया  जाये  ।

 Pay  Scales  of  Officers  Preparing  Budget

 1028,  SHRI  VALMIKI  CHuL-
 DHARY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  factors  responsible  for  the
 lower  status  and  pay  scales  of  officers
 ang  emplayees  entrusted  with  the
 work  of  preparing  budget  in  Hindi  ac
 compared  to  the  officers  end  ein-
 ployees  entrusted  with  the  work  of
 preparing  budget  in  English  in  his
 Ministry;

 (b)  whether  it  is  a  fact  that  tne
 officers  working  in  Emglish  are  re-
 quired  to  acquire  proficiency  in  Eng-
 Ush  only  whereas  the  officers  working
 in  Hindi  are  required  to  acquire  pro-
 ficiency  in  two  languages;

 (c)  if  so,  the  reasons  therefore?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  It  is  not  a
 correct  assumption  that  there  is  one
 set  of  officers  and  employees  prepar-
 ing  the  budget  in  Hindi  and  another set  preparing  the  budget  in  Englirh. The  officers  and  employees  in  the
 Budget  Division  exclusively  working
 'n  Hindi  are  those  who  are  emplo  red in  translating  the  various  budzct
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 papers  into  Hindj  and  the  status  and
 pay  scales  of  these  employees  are  the
 standard  ones  applicable  to  Hindi
 Translators  and  Assistants.

 (b)  and  (९)  As  stated  above,  the
 Hindi  staff  is  engaged  on  translation
 and  as  such,  they  meeq  to  have  ade-
 quate  knowledge  of  both  Englisn  ard
 Hindi.  7

 अंग्रेजों  में परिवार  नियोजन  का  प्रचार

 1029.  श्री  वाल्मोकि  चौधरी  :  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकापत  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (=)  क्या  यह  सच  है  कि  स्वास्थ्य  तया
 परिवार  नियोजन  विभाग  अपना  अधिकांश
 प्रचार  अंग्रेजी  के माध्यम  से  करता  है  जबकि
 इस  देश  की  98  प्रतिशत  झाबादी  इस  भाषा
 को  नहीं  समझती  ;  शर

 (ख)  इस  प्रचार  के  लिये  प्रादेशिक
 आाषाझों  का  क्‍योंकि  इस  प्रचार  के  लिये  ये
 अधिक  प्रभावशाली  सिद्ध  होंगी  प्रयोग  न
 करने  के  क्‍या  कारण  हैं  ?

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  राज्य  मंत्री  (डा०
 श्रीपति  चस्द्रशेखर):(क)जी  नहीं।  परिवार
 नियोजन  पर  जानकारी  तथा  प्रेरणा  देने  वाली
 सामग्री  श्रधिकतर  हिन्दी  और  प्रादेशिक
 भाषाओं  में  ही  प्रकाशित  की  जाती  है।  केवल
 ऐसी  सामग्री  जो  विदेशों  के  लिए  या  किन्‍्हीं
 नेताओं  के  लिए  होती  है,  अंग्रेजी  भाषा  में
 छापी  जाती  है  ।  61  लाख  प्रतियों  की
 छपाई  कै  ग्राईर  में  से,  केवल  एक  लाख  श्रंग्रेजी
 में  छपी  हैं  और  60  लाख  हिन्दी  और  प्रादेशिक
 भाषाओं  में  छपी  हैं  ।  परिवार  नियोजन
 विभाग  की  ओर  से  दिये  जाने  वाले
 विज्ञापन  भी  अधिकांश  हिन्दी  और  प्रादेशिक
 भाषाओं  में  ही  दिए  जाते  हैं  -  लगभग  सारा
 दृश्य  प्रचार  हिन्दी  और  प्रादेशिक
 भाषाओं  में  ही  किया  जाता  है  ny

 (ख)  प्रश्न  नहीं  उठता  1
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 Debts  due  from  Directors  and  Officers
 of  Scheduled  Banks

 iUsu.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  ४०
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  4329  on  the
 34  December,  967  and  state:

 (a)  the  amount  of  debts  due  from
 ach  Director  and  Officer  of  the  Sche-
 duled  Banks  about  fifteen,  ten,  five
 years  ago  and  at  present;  and

 (b)  the  steps  taken  by  Government
 to  curb  this  tendency  of  taking  loans?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  According
 to  the  practices  and  usages  customary
 among  bankers,  information  relating
 to  the  affairs  of  individual  constitu
 ents  are  not  divulged.

 (b)  It  is  proposed,  vide  clause  5  of
 the  Banking  Laws  (Amendment)  Bill,
 967  to  prohibit  the  grant  of  any  loans
 and  advances  to  any  director  of  the
 bank  or  to  any  company  or  firm  in
 which  he  js  interested  or  connected
 in  certain  capacities,

 Raising  of  Marriageable  age

 1031.  SHRI  YASHPAL  SINGH:
 SHRI  S.  C.  SAMANTA:

 Will  the  Minister  of  HEALTH
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  raise  the  age

 of  boys  and  girls  for  marriages;
 (9)  ig  so,  the  details  thereof;  and

 (९)  when  a  final  decision  is  likely  to
 be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  S.  CHANDRA-
 SEKHAR):  (a)  Yes.
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 4b)  and  (c)  A  draft  Bill  js  beimg

 prepared.  This  will  be  finalised  in
 consultation  with  the  Stafe  Govern-
 ments  and  introduced  in  the  Parlia-
 ment  thereafter.

 Seizure  of  Contraband  Golg  in  1967

 1032.  SHRI  YASHPAL  SINGH:  Wil!
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  quantity  and  value  of  con-
 traband  gold  which  was  seizeg  by  the
 Customs  authorities  gt  various  Ports
 and  cities  in  the  country  in  ‘1967;  and

 (b)  the  action  taken  by  Goverment
 in  each  case?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  The
 tolal  quantity  of  contraband  gold  siez-
 ed  by  the  Customs  and  Centra!  Ex-
 cise  authorities  at  various  port=  and
 cities  in  India  in  967  was  about  (5,315 haf  valued  approximately  at  Rs.  4.5
 crores.

 (b)  Every  detection  is  followed  by
 departmental  adjudication  proceedings
 and  in  appropriate  cases,  the  persons concerned  are  also  prosecuted  in
 courts  of  law.  The  position  of  Jepart.
 mental  adjudications  and  prosecutions,
 wherever  instituted,  as  on  5--i968
 is  as  follows:—

 (i)  Value  of  gold  confiscated:
 Rs.  81,09,431

 (approximately)
 (ii)  Amount  of  personal  penalty

 imposed.
 Rs.  2,68,529

 (iii)  Number  of  persons  prosecu-
 ted.

 69
 (iv)  Number  of  persons  convicted.

 2

 Seizure  of  Contraband  Goods  in  1967
 1033.  SHRI  YASHPAL  SINGH:  Will

 the  Minister  of  FINANCE  be  pleased
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 ा to  state:

 (a)  the  value,  number  of  times  and
 the  places  .  the  Customs  authorities
 seized  the  contrabang  goods  in  ths
 country  during  the  year  (1967;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  each  case?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  During  the
 year  1967,  the  Customs  and  Central
 Excise  authorities  registered  ‘12,770
 cases  involving  smuggled  zonds  of  the
 value  of  approximately  Rs.  6.4  crores.
 The  places  of  seizure  are  numeruus
 and  include  seizures  on  the  sea,  coast-
 al  areas,  on  roads  and  highways  city
 markets,  business  and  residential  pre-
 mises  etc.

 (b)  Every  detection  is  followed  by
 departmental  adjudication  pro-eedings
 and,  in  appropriate  cases,  the  persons
 concerned  are  also  prosecuted  in  courts
 of  law.  The  position  of  departmental
 adjudications  and  prosecutions,  wher-
 ever  instituted,  is  as  follows:—  «+

 (i)  Value  of  goods  already  con-
 fiscated:  Rs,  5,14,17,053

 (ii)  Amount  of  personal  penalty
 imposed:  Rs.  6,44,021

 (iii)  No.  of  persons  prosecuted:
 No.  232

 (iv)  No,  of  persons  convicted:
 No,  69

 (The  reply  does  not  contain  infor-
 mation  relating  to  Cochin  Custom
 House.  Figures  regarding  value  of
 goods  confiscated  and  the  amount  of
 personal  penalty  imposed  also  do  not
 contain  figures  relating  to  Madras
 Central  Excise  Collectorate).

 राज्यों  में  प्रति  बध  व्यक्ति  व्यय

 1035.  श्री  मघ  लिसये  :  क्या  विक्त
 मंत्री  23  नवम्बर,  967  के  अतारांकित
 प्रश्न  संख्या  (461  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कपा  करेंगे  कि  :
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 (क)  क्‍या  केन्द्र  आयोजना  का  उदंश्य
 विभिन्न  राज्यों  के  विकास  की  विषमता  को
 दूर  करने  शौर  सारे  देश  का  संतुलित  विकास
 करने  का  है;

 (ख)  यदि  हां,  तो  क्या  केन्द्रीय  सहायता
 इस  संतुलित  विकास  का  एक  महत्वपूर्ण  साधन
 समझा  जाता  है  ;

 (ग)  क्‍या  केन्द्र  द्वारा  विकास  पर
 राज्यवार,  किये  जाने  वाले  प्रति  व्यक्ति  व्यय
 को  जाने  बिना  इस  सम्बन्ध  में  कोई  समुचित
 कार्यवाही  की  जा  सकती  है;  और

 (घ)  अन्य  तरीकों  का  ब्यौरा  क्‍या
 है  ?

 उप-प्रधाम  मंत्री  तथा  वित्त  मंत्रों  (थ्रो
 मोरारजी  देसाई)  :  (क)  और  (ख)  जी,
 हां  ।  विभिन्न  क्षेत्रों  मे ंविकास  स्तर  की
 ग्रसमानताओं  में  क्रमश:  कमी  करना  देश  की
 ग्रायोजना  का  दीर्घकालीन  लक्ष्य  है  और
 राज्य  सरकारों  को  दी  जाने  वाली  केन्द्रीय
 सहायता  भी  इस  लध्य  की  पृति  में  सहायक
 होती  है  ।

 (ग)  और  (घ).  केन्द्र  द्वारा  विकास
 पर  किये  जाने  वाले  प्रति  व्यक्ति  व्यय  की  राज्य-
 वार  सूचना  न  होने  के  कारण,  राज्यों  को
 केन्द्रीय  सहायता  का  वितरण  करने  के  लिए
 उपयुक्त  मान  डॉ  का  विकास  काफी  समय  ममें
 किया  गया  है  ।  मौरें  तौर  पर,  राज्यों  को
 70  प्रतिशत  केन्द्रीय  सहायता  जनसंख्या  के
 आधार  पर  और  30  प्रतिशत  सहायता  जारी
 रहने  वली  योजनाओं  की  झ्रावश्यकताओं  और
 खास-खास  राज्यों  की  विशेष  आवश्यकताओं
 को  घ्यान  में  रखते  हुए  ही  दी  जाती  है  ?

 चांवी  क।  तस्कर  व्यापार

 1036.  श्री  मघु  लिसये  :  कपा  वित्त
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  देश  से  बाहर  चांदी  के  तस्कर
 व्यापार  की  रोकथाम  के  लिये  सरकार  द्वारा
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 क्या  कार्यवाही  की  जा  रहीं  है;

 (@)  1  अगस्त,  967  से  श्रब  तक
 ऐसी  कितनी  चांदी  पकड़ी  गई  है;  झौर

 (ग)  चांदी  के  बदले  कौन  सी  वस्तुएं
 देश  में  चोरी  छिपे  लाई  जा  रही  हैं  ?

 उपप्रधान  सत्री  तथा  वित्त  मंत्रों  श्ी
 मोर्न  दें  हाई)  :  (क)  चांदी  को  चोरी-
 छिपे  रूप  में  देश  से  बाहर  ले  जाने  को  शामिल
 करके  तस्करी  आयात-नियांत  को  रोकने  के
 लिये  सरकार  द्वारा  किये  गये  महत्वपूर्ण  उपायों
 में  से  कुछ  ये  हैं  —

 सूचना  की  व्यवस्थित  ढंग  से  संग्रह  और
 उसकी  परवर्ती  कार्यवाही,  विश्वसनीय  सूचना

 सूत्रों  की  स्थापना  और  तस्कर  ग्रायात-
 निर्यया  के  विभिन्न  गिरोहों
 पर  निगरानी,  संदिग्ध  जलायानों  तथा  वायु-
 यानों  की  तलाशी,  सुगमता  से  पार  करने
 योग्य  समुद्र  के  तटवर्ती  भागों,  समुद्रतटों  तथा
 भू-सीमाओं  की  गश्त  और  विभागीय  न्याय-
 निर्णयों  के  अलावा  उपयुक्त  मामलों  में  अदालती
 कार्यवाही  |

 (ख)  सीमाशुल्क  तथा  केन्द्रीय  उत्
 पादत  शुल्क  अधिकारियों  द्वारा  1  अगस्त
 19679  3]  जनवरी,  968  तक  की  अवधि

 में  लगभग  §.4,37  किलोग्राम  चांदी  पकड़ी
 गयी  ।

 (ग)  कपड़े,  ताश,  सिगरेट,  रेजर-ब्लेडों,
 सौन्दर्य  प्रसाधन  सामग्री,  ट्रांजिस्टर  रेडियो  आदि
 कुछ  ऐसी  महत्वपूर्ण  वस्तुएं  हैं  जो  चोरी  छिपे
 भारत  में  लायी  जाती  हैं  परन्तु  यह  नहीं  कहा
 जा  सकता  कि  हन  वस्तुओं  का  तस्कर-ग्लायात
 चांदी  के  अवैध  निर्यात  के  बदले  हो  रहा  है  ny

 Income-tax  due  from  Birlas

 1037.  SHRI  BHAGABAN  DAS:
 SHRI  SATYA  NARAIN

 SINGH:
 SHRI  K.  M.  ABRAHAM:

 Will  the  Minister  of  FINANCE  be
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 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  reduced  the  Income-
 tax  arrear  due  from  Sirlas  for  ihe
 last  ten  years;

 (b)  if  so,  the  total  amount  due  and
 the  total  amount  to  be  charged  alter
 deduction;  and

 (c)  the  reasons  for  the  reduction?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c),  The
 required  information  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of
 the  House  as  early  as  possible.

 Limit  on  Family  Expenditure

 1038.  SHRI  8.  C.  SAMANTA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Union  Minister  of
 Transport  and  Shipping  has  suggested.
 that  an  expenditure  limit  of  Rs.  2,000
 per  month  per  family  will  pull  the
 country  out  of  the  acute  financial  cri-
 sis  of  the  day:

 (b)  if  so,  the  salient  points  put
 forward  by  him  in  support  of  his
 suggestions;  and

 (c)  the  reaction  wf  Government
 thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  aud  (b).  In
 a  Convocation  Address  delivered  at
 Punjab  University  and  later  in  an
 interview  with  a  press  representative,
 the  Union  Minister  of  Transport  and
 Shipping  suggested  that  incomes  in
 excess  of.  Rs.  2,000  p.m.  should  98
 put  for  a  period  of  five  years  with
 Government  in  securities  or  deposits,
 The  funds  might  also  be  utilised  for
 investment  in  industries.  The  Minis-
 ter  felt  that  if  such  a  measure  were
 adopted,  a  climate  would  be  created
 in  which  compulsory  deposit  with
 Government  of  a  good  part  of  wage
 increases  would  be  acceptable.  Ways
 could  also  be  found  to  mobilise  rural
 savings.
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 (c)  Government  recognise  the
 argent  need  to  mobilise  savings  for
 development;  and  the  Minister  ex-
 Pressed  his  personal  views  in  this

 «context,

 at  बोजू  पटनायक  की  कम्पनियों  ret
 की  जाने  बान!  अनियमिततायें

 1039.  थली  निहाल  सिह  क्‍या  वित्त
 मंत्री  4  दिसम्बर,  9¢7  के  झत्तारांकित
 प्रश्न  संशया  4275  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  को  कया  करेंगे  कि  :

 (क)  कलिग  एयरलाइन्स  एण्ड  कॉलिंग
 यूनस  ने  अपने  कर्मचारियों  के  वेतन  से
 कितना  आयकर  काटा  है  तथा  उसका  भुगतान
 न  किये  जाने  के  क्‍या  कारण  हैं:

 (ख)  इन  कम्पनियों  के  विरूद्ध  सर-
 कार  का  क्‍या  कार्यवाही  करने  का  विचार  है
 तथा  इस  राशि  तथा  उसपर  आयकर  वसूल  करने
 के  लिये  क्‍या  कार्यवाही  करने  का  विचार  है;

 (ग)  क्‍या  ब्याज  झौर  इस  अवधि  में
 न  दी  गयी  राशि  को  वसूल  करने  का  विचार

 है;  अर

 (घ)  यदि  हां,  तो  उस  राशि  पर  ब्याज
 की  कितनी  दर  ली  जायेगी  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्रों  (श्री
 मारारजी  देसाई):  (वः)  कलिंग  एयरलाइन्स
 द्वारा  काटे  गये  आयकर  की  रकम,  और  कर
 की  अदा  होने  से  बाकी  रही  झ्ाय-कर  की
 रकम  अनुबंध  में  दी  गयी  है  ।  जो  सभा
 पटल  पर  रखा  गया  है  [परत  जय  में  रखा
 गया।  देखिये  सत्याएल०  Fo—22/  68]
 aa  पर  काटे  गये  कर  की  जिस  रकम  को
 अभी  तक  सरकार  में  जमा  नहीं  कराया  गया
 है,  उसकी  गैर-अदायगी  का  कलिंग  एयर-
 लाइन्स  ने  यह  कराण  बताया  है  कि  नेफा  प्रशासन
 की  तरफ  उसकी  वड़ी  रकमें  बकया  हैं  |

 काका  द्यूब्प  :  इस  कम्पनी  द्वारा,  अपने
 कर्मचारियों  से  काटे  गये  कर  केंपेटे  कोई  रकम
 बकाया  नहीं  है  |
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 (ख)  इस  कर  की  वसूली  के  लिए,
 श्राय-कर  अधिनियम  में  उपलब्ध  सभी  संभव
 उपाय  किये  गये  थे,  लेकिन  कलकत्ता  उच्च
 न्यायालय  द्वारा  बसूली  की  कार्यवाही  रोक
 दी  गयी  है  ।  पहले  से  ही  शुरु  की  गयी  वसूली
 के  लिए  पहले  चालू  की  गई  कायंवाही  के  कारण
 कम्पनी  के  हवाई  जहाजों  का  पहले  ही  अभि-
 ग्रहण  किया  जा  चुका  है  ।

 (ग)  व्याज  की  वसूली,  ग्रायकर
 अधिनियम  i9ei  a  की  गयी  व्यवस्था  के
 अनुसार  की  जायेगी  ।

 (घ)  ब्याज  की  दर  i-4-966  से
 6  प्रतिशि  तथा  i4-9-967  से  9

 प्रतिशत  है  ।

 विदेशी  सहयोग  से  उबंरक  कारखाने

 1040.  श्रो  निहाल  सिह  :  क्यां  पेढ़ो-
 लियंम  शर  रसायन  मंत्री  6  तवम्बर,  967
 के  अतारांकित  प्रश्न  संख्या  696  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  में  विदेशी  सहयोग
 से  स्थापित  किये  जाने  वाले  रसायन  और
 उर्वरक  कारखानों  के  बारे  में  जानकारी  इस
 बीच  एक्न्न  कर  ली  गई  है;  और

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  बया

 है?

 पेट्रोलियणस  और  रसायन  तथा  समाज
 कल्याण  मंत्रालय  में  राज्य  मंत्री  (शी
 रघुरमेया)  :  (क)  जी  हां  ।

 ख)  एक  विस्तृत  विवरण-पत्र  सभा
 पटल  पर  रखा  गया  है  [पर्त .1जय  में
 रखा  गया  1  देखिये  संख्या  ल  टी०

 123/68)  |

 साबुन  के  कारखाने

 1041.  शी  निहाल  सिह  :  क्या  पेट्रोलियम
 झौर  रसायन  मंत्री  23  “वन्बर
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 967  #  अतारांकित  प्रश्न  संख्या  437
 के.  उसर  के  सम्बन्ध  में  यह  बताने  की  क्रपा
 करेंगे  कि  :

 (क)  साबुन  के  कारखानों  के  बारे  में
 इस  बीच  जानकारी  एकत्न  कर  ली  गई  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  और

 (ग)  यदि  नहीं,  तो  इस  जानकारी  के
 कब  तक  सभा  पटल  पर  रखने  की  सम्भावन
 हे?

 पेट  लिथमभ  शौर  रसायन  तथा  समाज
 कल्याण  मन्नालय  में  राज्य  मंत्री  (श्री  रघु-
 रमंया)  :  (क)जी  हां।

 (ख)  एक  विवरण  पत्न  सभा  पटल  पर
 रखा  गया  है  1  [पुस्तकालय  में  रखा  गया
 देखिये  संख्या  एल०  Ao—i24  68]

 (ग)  प्रश्न  नहीं  उठता  ।

 हिल्‍्लो  में  झुग्गियों  का  गिराया  जाना

 i042.  श्री  निहाल  सिह  :  क्‍या
 पिर्साणि,  झावास  तथा  पूति  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  पिछले  तं.न  वर्षों  में  कितनी

 झुग्गिया  गिशाई  गई  शोर  कितने  परिवार
 शस्य  स्थानों  पर  बस.ये  गये;

 (ख)  क्‍या  यह  सच  है  कि  पिछले  वर्षों
 के  मु  बले  F967  में  अधिक  झुग्गियां
 और  कालोन्यां  गिराई  गई;

 (ग)  कप  यह  भी  सच  है.  कि  पिछले
 ब्य  किसी  काल/र्त:  को  मंजूरी  नहीं  दी  गई  थी
 जबकि  .965  ओर  lo66  में  कई  कालोनियों
 को  मंजूरी  गइ  थे  ;  ह.

 (घ)  'पिछतें  छः:  मनों  ने  तिनी

 दुननें,  मकान  झोर  झत्गियां  गिर  ई  गईं  ?

 निर्माण,  श्रावास  तथा  पूर्ति  मंत्रालय  में
 उप  मंत्री  ी  इकबाल  ह)  (3)  पिछले
 तीन  ब्पोर्मि  दिल्‍ली  में  सरकारी  तथा  सार्वजनिक

 भूमि  पर  अनधिकत  झगिगियों  में  रहने  वाले
 लेगभग  25,000  परिवारों  को  हटाया
 गया  ।  लगभग  12,000  परिवारों  को,
 जो  कि  झग्गी-झोंपड़ी  हटाने  की  योजना  के
 अंतर्गत  वैकल्पिक  वास  के  आवंटन  के  पात्र
 थे,  योजना  के  अंतर्गत  बनाई  गयी  बस्तियों
 में  प्लाट  झ्रावंटित  कर  दिये  गये  ।

 (ख)  जी  हां  ।

 (ग)  दिल्ली  नगर  निगम  के  द्वारा
 पिछले  वर्ष  कोई  झनधिकृत  बस्ती  झनुमोदित
 नहीं  हुई  |

 (घ)  I-8-967%  3:-I-968
 तक  की  अवधि  में  गिराये  जाने  की  निम्नांक्ति
 कार्बवाई  की  गयी  :--

 दुकानें  i209

 मकान  27

 झग्गियां  75I8

 जोड़  8854

 Government  Accommodation  Provided
 to  the  late  Shri  Hafiz  Mohammed

 Ibrahim

 1043.  SHRI  SHRI  CHAND  GOEL:
 Will  the  Minister  cf  WORKS,  HOUS-
 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Shri
 Hafiz  Mohammed  Ibrahim.  ex-Minis-
 ter  was  allowed  to  continue  in  Bun-
 galow  No.  4  Maulana  Azad  Road  as
 a  Member  of  Parliament:

 (b)  if  so,  how  much  amount  on
 account  of  rent  and  other  charges  for
 the  period  he  occupied  the  said  bun-
 galow  as  M.P.,  was  assessed.  recover-
 ed,  written  off  or  otherwise  not
 charged  from  him;  and

 (c)  if  so,  the  reasons  fer  writing
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL

 .SINGH):  (a)  Yes.
 (b)  and  (c)  A  sum  of  Rs,  7,333.36

 “was  outstanding  towards  rent  of  the
 residence  and  furniture  etc.  in  the

 name  of  late  Hafiz  Mohammed  Ibra-
 him.  On  the  ground  of  indigent  cir-
 cumstances  and  emall  pension,  the
 Government  decided  to  write  off  the

 -amount  due  from  him,

 Ceiling  Fans  in  Goverament  Flats/
 Bungalows

 ‘1044.  SHRI  SHRI  CHAND  GOEL:
 ‘Will  the  Minister  of  WORKS,  HOUS-

 ING  AND  SUPPLY  be  pleased’  to
 State:

 (a)  whether  it  is  a  fact  that  in  type
 IV  and  above  categories  of  flats  and
 bungalows,  Government  have  provid-
 ed  ceiling  fans  in  every  bed  room,
 drawing  room  and  study  room;

 (b)  whether  it  is  also  a  fact  that
 in  type  II  and  ITI  quarters  with  only

 -one  bed  room  and  one  drawing  room,
 only  one  ceiling  fan  has  been  provi-
 ded  and  in  type  I  quarters  having
 only  one  room,  no  ceiling  fan  has
 been  provided;  and

 (९)  if  so,  the  reasons  therefor  and
 the  steps  proposed  to  be  taken  to  re-
 move  this  disparity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (c)  A  prescribed
 percentage  of  the  building  cost  of  a
 quarter  is  allowed  to  meet  the  cost
 of  electrical  installations.  This  per-

 -centage  was  not  sufficient  for  the  pro-
 vision  of  two  ceiling  fans  in  two-
 roomed  quarters  of  type  II  and  III.
 For  this  reason,  only  one  fan  was  be-
 ing  provided  in  such  quarters.  In
 old  houses  of  types  IV  and  above
 also,  the  number  of  fans  provided

 “was  one  Jess  than  the  number  of
 rooms,  It  was  decided  some  time  back
 to  provide  a  fan  in  each  living  room
 in  quarters  of  all  types.  In  the  old
 houses,  the  deficiency  is  being  made

 ‘Up  in  a  phased  manner.  Similarly,
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 fans  are  being  provided  in  type  I
 quarters  also,  Most  of  the  quarters  of
 this  type  in  Delhi  have  already  got
 fans.  The  remaining  quarters  also
 will  be  provided  with  fans  before
 long.

 Off-shore  Drilling
 1045.  SHRI  ARJUN  SINGH  BHA-

 DORIA:
 SHRI  fom  MUTHUSWAMI:
 SHRI  N,  K.  SOMANI:
 SHRI  5.  K.  TAPURIAH:
 SHRI  DEORAO  PATIL:
 SHRI  JUGAL  MONDAL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  Pleased  +o
 state:

 (a)  whether  negotiations  with
 foreign  Oil  Companies  for  off-shore
 drilling  in  the  Cambay  region  have
 been  completed;  and

 (b)  if  60,  the  Company  selected  for
 this  purpose  and  the  terms  of  the
 agreement  entered  into  with  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURA-
 MAIH):  (a)  No,  Sir

 (b)  The  question  does  not  arise.

 Supply  of  Barrels  to  L.0.C.  by  M/s.
 Suppliers  Corporation

 ‘1046.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to
 the  replies  given  to  Starred  Questions
 No,  227  on  the  23rd  November,  967
 and:  Unstarred  Question  No,  5264  on
 the  2lst  December,  967  and  state:

 (a)  whether  Mis.  Suppliers  Corpo-
 ration  are  registered  licenced  barrel
 fabricators;

 (b)  if  not,  the  reasons  for  placing
 orders  by  the  Indian  Oil  Corporation
 with  unlicenced  upregistered  fabrica-
 tors;

 (c)  whether  the  Indian  Oil  Corpo-
 ration  approached  other  licenced  fab-
 Ticators  for  their  urgent  require-
 ments;

 (d)  if  50,  the  names  of  fabricators
 and  if  not,  the  reasons  therefor;  and
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 (e)  whether  Government  are  aware
 that  the  partners  of  M|s.  Suppliers
 Corporation  are  related  to  the  Direc-
 tors  of  M/s.  Hind  Galvanising  &  En-
 gineering  Company  and  supply  of
 2000  barrels  to  the  Indian  Oil  Cor-
 poratior;  was  made  by  M/'s.  Hind  Gal-
 vanising  name  of  M/s.  Suppliers  Cor-
 poration?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURA-
 MAIAH)  :  (a)  No,  Sir.

 (b)  They  were  the  only  party  who
 quoted  against  I.0.C.'s  public  tender
 and  were  ready  to  supply  barrels
 from  ready  stocks  at  Calcutta.

 (c)  to  (९).  Yes,  tarough  public
 tender.

 LO.c.  are  not  aware  of  any
 partners  of  Suppliers  Ccrporation
 who  are  related  to  the  Directors  of
 Hind  Galvanising  and  Engineering
 Company  Private  Limited,  or  of  the
 source  from  which  the  barrels  were
 obtained  by  the  firm.

 Barrels  to  Indian  Oil  Corporation

 1047,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 ‘MICALS  be  pleased  to  reler  to  the
 reply  given  to  Unstarred  Question
 No.  5405  on  the  2lst  December,  967
 Tegarding  supply  of  barrels  to  Indian
 ‘Oi)  Corporation  and  state:

 (a)  whether  there  was  any  condition
 in  Purchase  Order  that  Mls.  Hind
 Galvanising  and  Engineering  Company
 (P)  Ltd.  will  supply  barrels  to  the

 ‘Indian  Oil  Corporation  against  tender
 OP  Ten|7\65  only  to  the  extent  of  steel
 re'eased  to  them  on  account  of  the
 Indian  Oi)  Corporation;

 (b)  if  not,  the  reasons  for  Govern-
 ‘ment’s  statement  that  they  will  sup-
 ‘piy  only  2606]  barrels  although  against
 the  orders  of  2.50  lakh  barrels  they
 are  to  supply  +1,12,000  osurels;

 ic)  the  quantity  of  steel  finally  plan-
 ‘neq  on  the  producers  separately  for
 supply  of  Hot  rolleq  and  cold  rolled
 sheets  against  432.666  tonnes  of  steel
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 released  to  Mis.  Hind  Galvanising  on
 account  of  the  Indian  Oi]  Corporation;
 and

 (d)  whether  Government  are  aware
 that  40  barrels  are  fabricated  out  of
 one  one  of  hot  rolled  sheets  and
 whether  the  said  calculation  had  been
 taken  into  consideration  by  the  Indian
 Oil  Corporation  in  respect  of  supplies
 made  by  M's.  Hind  Galvanising  of
 Hot  rolled  sheet  barrels?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH):
 (a)  No,  Sir.

 (b)  The  firm  has  to  supply  a  total
 of  2,50,000  barrels  irrespective  of
 whether  any  steel  is  releaseq  for
 Indian  Oil  Corporation’s  order  or  not.
 The  figure  of  26,06l  barrels  represents
 the  quantity  of  barrels  yet  to  be  sup-
 plied  by  the  firm  from  4321.666  MT
 of  steel  allotted  to  them  as  IOC's
 share.  From  a  total  order  of  250,000
 barrels,  the  party  has  yet  to  supply
 111,838  barrels.

 (c)  The  information  is  being  collect-
 ed  and  will  be  laig  on  the  Table  of  the
 House.

 (d)  No  fabricator  has  so  far  offered
 40  barrels  to  a  Metric  tonne  of  Hot
 Rolled  steel.

 Barrels  to  Indian  Oil  Corporation
 1048,  SHRI  SAMAR  GUHA:  Will  the

 Minister  of  PETROLEUM  AND  CHE-
 MICALs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 5265  on  the  2lst  December,  967  re-
 garding  the  supply  of  barrels  to  the
 Indian  Oil  Corporation  and  state:

 (a)  the  reasons  for  referring  the
 matter  to  arbitration  when  the  Indian
 Of]  Corporation  could  have  straight-
 away  debited  M/s.  Hind  Galvanising
 ang  Engineering  Company  (P)  Ltd.
 for  difference  in  price  of  barriels  of
 Hot  rolled  sheets  in  place  of  Cold
 rolled  sheets;  and
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 (b)  whether  any  other  action  has
 been  taken  -against  M's.  Hind  Galva-
 nising  for  non-performance  of  the
 cotract  as  per  terms  and  conditions  of
 the  purchase  order?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH):
 (a)  The  matter  was  referred  to  crbi-
 tration  by  the  party  and  not  by  the
 Indian  Oil  Corporation,

 (७)  The  award  has  been  filed  in
 the  High  Court  and  necessary  steps
 are  being  taken  to  obtain  a  decree  on
 the  basis  of  the  award.  ¥urther  action
 will  ke  taken  on  receiving  the  decree
 from  the  Court,

 arrels  for  Indian  Oil  Corporation

 1049,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  -AND
 CHEMICALS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  5265  on  the  2lst  December,  967
 regarding  the  supply  of  barrels  to  the
 Indian  Oi]  Corporation  ang  state:

 (a)  how  many  barrels  fabricated  out
 of  hot  rolled  sheets  but  billed  for  cold
 rolleq  sheets  have  been  supplied  to
 the  Indian  Oi]  Corporation  by  Mjs.
 Hind  Galvanising  ang  Standard  Drum
 ant  Barrel  Manufacturing  Co,  so  far
 agzinst  tender  No.  OP!Ten:7-65.

 (b)  whether  action  on  the  basis  of
 that  award  has  already  been  taken;
 and

 te),  the  terms  of  the  award  and  the
 amount  to  be  deducted  from  their
 bills  for  supplying  hot  rolled  sheet
 barrels  in  place  of  cold  rolled  sheet
 barrels?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CKEMICALS  AND  OF  3SOCLAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH):
 (a)  The  number  of  such  barrels  sup-
 Plied  to  the  LO.C.  by  Standard  Drum
 and  Manufacutring  Company  and
 Hind  Galvanising  and  Engineering  Co.
 are  6588  and  49266  respectively.
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 (9)  and  (०),  The  terms  of:  the

 award  are  that  the  price  was  quoted
 by  the  Hind  Galvanising  ax!  Engi-
 neering  Co.  on  the  basis  uf  ccld  rolled
 steel  and  if  the  party  has  supplied
 any  barrels  from  Hot  rolled  steel,  ne-
 cessary  deduction  should  be  made
 from  their  bills.  The  amount  of  de-
 duction  to  be  made  from  the  bills  is
 about  Rs.  97,000|-.  The  arbitrator's:
 award  has  been  filed  in  the  High.
 Court  to  obtain  a  decree  so  that  it.
 can  be  .implemented.

 D.A.  io  Nursing  Staff  of  Delhi
 Government  Hospitals

 1050.  SHRIMATI  SUSEELA.
 GOPALAN:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased.
 to  state:

 (a)  whether  Government  have  con-
 sidered  the  representations  received
 from  nursing  staff  employed  in  Gov-
 ernment  Hospitals  in  Delhi  regarding.
 full  dearness  allowance;

 (b)  ig  so,  the  decision  taken  there--
 on;  and

 (c)  if  not,  when  a  decision  is  likely”
 to  be  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP.
 MENT  (SHRI  B.  §.  MURTHY):  (a)
 Yes.

 (b)  and  (c),  The  matter  is  under
 consideration  and  it  is  not  possible  to
 indicate  precisely  when  the  decision.
 may  be  finalised.

 Oversiaffing  in  Ministries  and  Missions

 ‘1051,  SHRI  PREM  CHAND  VERMA:
 SHRI  P.  प्र.  SOLANKT:

 Will  the  Minister  of  FINANCE  be:
 pleased  to  stale:

 (a)  whether  any  surveys  of  staff
 requirements  were  made  ip  order  to
 effect  economies;
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 (9)  if  so,  the  result  of  such  surveys
 and  how  much  overstaffing  was  found
 in  each  Department  and  Mimistry  or
 Mission;

 (c)  whether  any  steps  have  been
 taken  to  reduce  the  strengths  in  var-
 ious  Departments  and  Missions  and
 economies  effected;  and

 (d)  the  total  saving  expected  to  re-
 sult  from  each  steps?

 ‘THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.  The
 Staff  Inspection  Unit  of  the  Ministry
 of  Finance  has  been  carrying  out  re-
 views  of  staffing  in  Government  estab-
 lishments  with  a  view  to  secure  eco-
 nomy  in  staff.  The  Unit  has,  since
 its  inception,  in  April,  4964  conducted
 i6l  such  reviews  including  3  Missions
 in  neighbouring  countries.

 (b)  As  a  result  of  these  reviews,
 6858  sanctioned  posts  were  found  to
 ‘be  surplus  and  the  creation  of  5840
 additiona]  posts  was  prevented,  A
 statement  showing  the  names  cf  estab-
 lishments  reviewed  by  the  Staff  In-
 spection  Unit  and  the  surplus  locat-
 ed  in  each  against  the  sanctioned
 strength  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-25/67].

 (c)  The  responsibility  for  imple-
 menting  the  recommendations  of  the
 Staff  Inspection  Unit  rests  primarily
 with  the  administrative  authorities
 ‘concerned,  The  Ministries  and  their
 associated  FAs  have  been  made  res-
 ponsible  to  oversee  it.  Implementa-
 tion  of  the  recommendations  of  SIU,
 where  these  have  been  agreed  upon
 ‘at  the  appropriate  level,  has  been  made
 mandatory  since  August,  1966.  Perio-
 dical  reports  regarding  implementa-
 tion  of  the  recommendations  are  also
 deing  obtained.

 (d)  The  total  saving  expected  to
 result  from  the  studies  completed  so
 far  is  of  the  order  of  Rs,  5.5  crores
 per  annum,  including  Rs.  2.7  crores
 per  annum  by  way  of  “preventive”
 economy.
 373—6.
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 Rise  in  Prices  of  Essential

 Commodities
 1052.  SHRI  PREM  CHAND  VERMA:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  continuous  upwarg  revision  of  the
 prices  of  controlled  essential  com-
 modities  e.g.,  foodgrains,  sugar,  cotton
 sugarcane,  cement,  steel,  coal  and
 cloth;

 (b)  whether  a  similar  tendency  is
 evident  in  the  cost  of  essential  servi-
 ces  like  railways  and  air  travel;  and

 (९)  if  so,  how  Government  propose
 to  control  the  price  level  and  to  bring
 about  stability  in  prices?

 THE  DEPUTY  PRIME  MINISTER
 AND  MNISTER  OF  FNANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).  It
 is  true  that  in  the  past  some  upward
 revisions  have  been  effected  in  the
 Prices  of  controlled  commodities  and
 also  in  the  costs  of  services  like  rail-
 ways  and  air  travel.  The  Government
 policy,  however,  ig  to  look  intg  the
 various  aspects  of  the  industry  con-
 cerned,  such  as  increase  ijn  the  wage
 and  other  input  costs  and  to  permit
 such  minimum  increases  as  are  con-
 ducive  to  greater  production  and  are
 consistent  with  the  cohsumer  imterest.

 (c)  Government  has  taken  various
 measures  to  control  the  rise.  in  com-
 modity  prices.  These  include  fiscal
 and  monetary  restraint  to  curb  ex-
 cessive  demand  and  also  steps  taken
 to  improve  availabilities.  The  latter
 include  measures  to  augment  supplies
 of  foodgrains  through  increased  pro-
 duction  and  larger  imports.  The  new
 agricultural  strategy  is  designed  to
 strengthen  the  productive  capacity  in
 the  agricultura]  sector  through  ade-
 quate  provision  of  agricultural  inputs
 and  institutional  credit.  Efforts  are
 also  being  made  to  stimulate  industrial
 production  through  liberalised  credit,
 liberalisation  of  industrial  licensing
 and  essential  imports  for  priority
 industries.  Recently  the  Essential
 Commodities  Act  955  was  amended



 1713,  Written  Answers  FEBRUARY  19,  968

 to  make  jts  provisions  more  effective.
 In  recent  months  prices  in  general  and
 Particularly  those  of  agricultuarl  pro-
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 उप-प्रघान  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजों  देसाई):  (क)  वेतन  पाने  वाले  गैर-

 ducts  have  witnessed  a  noticeable
 decline.

 तेल  की  पाईप  लाइनों  का  डिजाइन

 L032.  श्री  झोंकार  लाल  बेरबा  :  क्या
 पेट्रोलियाम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तेल  की
 पाइप  लाइनों  का  डिजाइन  इटली  की  एक
 फर्म  द्वारा  तैयार  किया  जायेगा;

 (ख)  यदि  हां,  तो  किन  शर्तों  पर;  झौर

 (ग)  इसके  लिए  कितनी  विदेशी  मुद्रा
 की  आवश्यकता  होगी  ?

 पेट्रोलियम  श्रौर  रसायन  तथा  समाज
 कल्याण  मंत्रालय  में  राज्य  मंत्री  (श्री  रघ-
 रमंघा)  :  (१)  कलोल-नवागांव  कोयाली
 पाइपलाइन  का  डीजाइन  इटली  की  एक  फर्म
 द्वारा  तैयार  करवाये  जाने  का  सुझाव  है  ।

 (ख)  और  (ग)  तकनीकी  आधिक
 अध्ययन  की,  जिसमें  रुपांकन  भी  शामिल  है,
 लागत  23,000  अमरीकी  डालर  होगी--
 पेशकश  के  स्वीकृत  हो  जाने  के  5  दिनों  के
 अन्दर  20  प्रतिशत  और  शेष  रकम  रूपांकन
 प्राप्त  होने  के  5  दिनों  के  अन्दर  अदा  करनी

 है।

 राजरथान  में  श्रायकर  की  अदायगी

 L054.  श्री  झंकार  लाल  बेरवा  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान
 के  अनेक  जिलों  म  कमंचारियों  को  आयकर
 का  भुगतान  करने  तथा  सुनवाई  के  लिये  जयपुर
 जाना  पड़ता  है;  और

 (ख)  यदि  हां,  तो  इसके  लिये  डिवीजन
 वार  व्यवस्था  न  करने  के  क्या  कारण  हैं  जबकि
 सभी  डब  जनों  में  आयकर  अधिकारी  हैं  !

 सरकारी  कमंचारियों  के  मामले  न  कर-
 निर्धारण  की  कार्यवाही  सम्बन्धित  जिले  के
 आय-कर  श्रधिकारी  द्वारा  की  जाती  है  ।

 बेतन  सकिल,  जयपुर  में  केवल  सरकारी
 कर्मचारियों  के  मामले  केन्द्रित  हैं  '  उनके
 मामलों  म  भी  कर  निर्धारण  या  तो  भजी  गई
 विवरणियों  के  झाधार  पर  शब्रथवा  पत्र-
 व्यवहार  के  द्वारा  इक्ट्रोी  की  गई  सूचना  के
 प्राधार  पर  किया  जाता  है  और  वास्तव  में:
 केवल  थोड़े  से  मामलों  में  रूबरू  सुनवाई  की
 जाती  है  ।  बेतन  सकिल  में,  कर  की
 अदायगी  सामान्यतः:  स्थानीय  खजाने  में
 चालान  द्वारा  की  जाती  है  |

 (ख)  सरकारी  कर्मचारियों  के  माम
 में,  जो  लेखा-पअधिकारी  उनके  वेतन  का  भुगतान
 अधिकार  देता  है  उसके  प्रधान  कार्वलिय  १९
 काम  करने  वाले  झाय-कर  अधिकारी  धारा
 कर-निर्धारण  किया  जाता  है,  क्योंकि  लेखा
 झ्रधिकारी  के  पास  इन  कर्मचारियों  के  वेतन,
 झौर  स्रोत  पर  की  गई  कर  की  कटौती  के:
 सम्बन्ध  में  सभी  सूचना  आसानी  से  उपलब्ध

 रहती  है  ।  सरकारी  कर्मचारियों  को
 सामान्यतः:  वेतन  से  भिन्न  अन्य  कोई  झाप

 नहीं  होती  है  ।  जब  उनकी ऐसी  कोई  य
 होती  है  तों  किसी  भी  आवश्यक  बात  का
 स्पष्टीकरण  पत्नव्यवहार  द्वारा  कर  लिया
 जाता  है  ।  सरकारी  कर्मचारियों  के  सम्बन्ध
 नें  वर्तमान  व्यवस्था  कोई  विशेषतौर  पर
 राजस्थान  के  लिए  ही  नहीं  है,  यह  तो  सभी
 दाय  कर  आयुक्तों  के  कार्यक्षेत्रों  म  चालू
 है  और  इससे  कर-निधांरण  की  कार्यवाही
 जल्दी  से  हो  जाती  है  ।

 डिल्लो  में  श्रंग्रेजों  की  मूतियों  को  हटाना

 1055.  श्री  झोकार  लाल  बेरवा  :  क्‍या
 निर्माण.  ध्रावास  तथा  पति  मंत्री  यह  बताने  को
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 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 राजधानी  म  लगी  हुई  अंग्रेजों  की  सभी  मूर्तियां
 हटा  दी  गई  हैं;

 (ख)  यदि  हां,  तो  कितनी;

 (ग)  क्‍या  यह  भी  सच  है  कि  कुछ
 स्थानों  के  पंग्रेजों  द्वारा  दिये  गये  नाम  साउथ

 एवेन्यू,  नाथ  एवेन्यू,  'राउज्ञ  एवेन्यू  आदि  अभी
 तक  चल  रहे  हैं;  और

 (घ)  यदि  हां,  तो  इत  नामों  को  बदलने
 के  लिये  सरकार  ने  क्या  कार्यवाही  की  है  ?

 निर्माण,  श्रावास  तथा  पति  मंत्रालय  में
 उप-मंत्री  (श्रो  इकबाल  सिंह):  (क)  और
 (ख).  दिल्‍ली  में  प्रंग्रेजों  की  मृतियों  को  घीरे-

 धोरे  हटाने  की  सरकारी  नीति  के  अनुसार
 io  feat  में  से  i:  हटाई  जा  चुकी  हैं  तथा

 इंडिया  ग्रेटपर  केवल  किंग  जारज,  पंचम  की
 गक  मूति  रह  गई  है  ।

 (ग)  जी  हां  ।

 (घ)  सड़कों  के  नाम  झ्रादि  बदलना
 स्थानीय  निकायों  के  अधिकार  क्षेत्न  में  अता
 है।  इन  नामों  को  बदलन  का  उन्होंन  कोई
 निर्णय  नहों  किया  है  ।

 Study  Team  of  Fertilizer  Production

 ‘1057,  SHRI  K.  HALDAR:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 a  (a)  whether  the  study  team  on  fer-
 iser  production  has  submitted  its

 report;

 (b)  if  so,  the  main  recommendations
 thereof;  and

 (c)  the  decisions  taken  thereon?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  OF  SOCIAL  WEL.
 FARE  (SHRI  RAGHURAMAIAR):
 (a)  Yes,  Sir
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 (b)  The  summary  of  conclusions  and
 recommendations  of  the  report  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-i26/68].

 (c)  The  report  is  under  the  exami-
 nation  of  the  Government.

 Evalaation  of  Working  of  Public
 Undertakings

 1058.  SHRI  हू  HALDAR:  Will  the
 Minister  of  FINANCE  be  pleaseg  to
 state:

 (a)  whether  there  is  any  proposal  to
 appoint  a  Committee  to  evaluate  the
 working  of  the  public  sector  under-
 takings  in  the  country.

 (b)  if  so,  when  the  Committee  is
 likely  to  be  appointed;  and

 (c)  the  terms  of  reference  of  the
 Proposed  committee?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  The
 Administrative  Reforms  Commission
 have  made  certain  recommendations
 for  the  evaluation  of  the  working  of
 public  sector  udertakings  and  these
 are  under  examination  by  the  Gov-
 ernment.

 Social  Production  of  Banks
 1060.  SHRI  छू.  HALDAR:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  private  banxs  have
 demanded  socia]  protection  of  banks
 in  view  of  the  social  contro]  measure
 Proposeq  by  Government;

 (b)  if  so,  the  demands  made  by  the
 banks  im  this  connection;  and

 (c)  Government’s  recation  thereto?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI)  (a)  to  (c)  The
 import  of  the  question  is  not  clear.
 However,  a  few  suggestions  regarding
 certain  provisions  of  the  Banking
 Laws  (Amendment)  Bill,  967  have
 been  received  from  the  Indian  Banks’
 Association  and  these  wil]  be  taken
 into  account  by  the  Government,  to
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 the  extent  considered  appropriate
 and  acceptable  in  the  light  of  the  Go-
 vernment’s,  policy  on  social  control
 over  banks,  when  the  Bil]  comes  up
 for  consideration  in  Parliament.

 कम्पनियों  में  अंशधारों  प्राय-कर
 झधिकारी

 1061.  क्री  राम  चरणः
 क्रो  मोजहू  प्रसाद  :

 क्या  च्त्ति  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  20  जनवरी,
 968  के  ब्लिट्ज”  में  प्रकाशित  इस  समा-

 चार  का  पता  है  कि  आय-कर  विभाग  के  कुछ
 अधिकारियों  के  उन  कम्पनियों  में  अंश  (शेयर  )
 हैं  जिन्हें  कर  देना  पड़ता  है  और  इस  बारे  में
 शिकायतें  केन्द्रीय  सरकार  के  पास  भी  आई  हैं;
 झौर

 (ख)  यदि  हां,  तो  इन  अधिकारियों  के
 नाम  तथा  पदनाम  क्‍या  हैं  तथा  इनके  विरुद्ध
 सरकार ने  क्या  कार्यवाही  की  है  ?

 उप  प्रचान  मंत्री  तथा  वित्त  मंत्री  (श्रो
 सोरारजी  वेसाई)  :  (क)  जी,  हां  ny  प्रमुख
 व्यवसायियों  तथा  व्यापारियों  द्वारा  बड़े  पैमाने
 पर  कर  का  अपवंचन  करने  की  दृष्टि  से  घन
 छिपाने  में  अधिकारियों  तथा  कर्मचारियों  के
 किसी  समूह  की  अ्रभिसन्धि  होने  के  आरोप  की
 जांच  की  गई  है  अधिकारियों  को  दुरभि-
 सन्धि  निश्चित  नहीं  की  जा  सकी,  किन्तु  एक
 व्यक्ति  द्वारा  कर  ग्रपवंचन  के  मामले  को  जांच
 पड़ताल  के  लिए  हाथ  में  लिया  गया  है  ।

 (ख)  यह  सवाल  पैदा  नहीं  होता

 अनुसूचित  जातियों  तथा  पब्रनुस्तुचित
 आदिम  जातियों  के  लिये  परमिटों

 तथा  कोटे  का  ग्रारक्षण

 1062.  श्री  राम  चरण  :  क्‍या  समाज
 कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्यां  अनौपचारिक  परामर्श-

 00९५]

 दात्री  समिति  की  विभिन्न  बैठकों  में  कई  संसद्‌
 सदस्यों  द्वारा  यह  सुझाव  दिया  गया  है  कि
 विभिन्न  परमिटों  तथा  कोटे  के  नियतन  में

 अनुसूचित  जातियों  तथा  अनुसूचित  आदिम
 जातियों  के  व्यक्तियों  के  लिये  कुछ  कोटे  और
 परमिट  आरक्षित  किये  जाने  चाहियें;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  सर-
 कार  द्वारा  क्‍या  कार्यवाही  की  गई  है  ?

 समाज  कल्याण  मंत्रालय  में  राज्य-
 मंत्री  (श्रीमती  फूलरेण  गृह)  :  (क)  हां  t

 (ख)  शब  तक  आयात  और  निर्यात
 लाइसेंस  तथा  सीमेंट  लोहा  और  इस्पात  के
 लिए  एजेंसियां  देने  के  सम्बन्ध  में  ही  विशिष्ट
 प्रश्न  उठाए  गए  हैं|  जहां  तक  आयात  लाइसेंसों
 का  सम्बन्ध  है  वे  केवल  वास्तविक  प्रयोग
 कर्ताद9ों  को  ही  दिए  जाते  हैं  |  यदि  अनुसूचित
 जाति  अथवा  अनुसूचित  आदिम  जाति  का  कोई
 व्यक्ति  वास्तविक  प्रयोग  कर्ता  है  और  उसे
 कोई  विशिष्ट  उद्योग  चलाने  के  लिए  आयात
 किया  गया  माल  चाहिए  तो  विदेशी  मुद्रा
 उपलब्ध  होने  की  अवस्था  में  ग्रायात  लाइसेंस
 प्राप्त  करने  में  कोई  कठिनाई  नहीं  होगी  ।
 निर्यात  लाइसेंसों  के  सम्बन्ध  में  कोई  लाइ-
 ससिंग  नहीं  है  ।  जहां  तक  सीमेंट,  लोहा  तथा
 इस्पात  की  एजेंसियों  का  सम्बन्ध  है,  स्थिति  यह
 है  कि  इत  पर  से  कण्ट्रोल  हटा  दिया  गया  है

 परमिट  तथा  कोटे  देने  के  सभी  मामलों  के
 सम्बन्ध  में  प्रारक्षण  का  कोई  सामान्य  नियम
 साध्य  प्रतीत  नहीं  होता  है  7  यदि  किसी  विशिष्ट
 वर्ग  के  मामलों  के  सम्बन्ध  में  कोई  कठिनाइयां
 सामने  आयें,  तो  योग्यता  के  अनुसार  उस  विषय
 पर  विचार  किया  जा  सकता  है  |

 चोरी  छिपे  लाई  गई  बस्तुझों  को
 बिक्री

 1063.  श्री  राम  चरण  :  क्‍या  वित्त
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  में
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 चोर-छिपे  लई  गई  विदेशी  वस्तुएं  तस्करों
 द्वार/  भारत  के  बड़े  बड़े  बन्दरगाहों  पर,
 विशवतः  बम्बई  पत्तत  पर  खने  आम  बेची
 जाती  हैं;  गौर

 (ख)  यदि  हां,  तो  इस  तस्करी  को
 रोकने  के  लिये  सरकार  का  क्‍या  कार्यवाही
 करने  का  विचार  है  ?

 उप  शबान  मंत्रों  तथा  वित्तमंत्रों  थी
 मोरारजी  बेसाई)  :  (क)  देश  में  चोरी  छिपे
 लायो  गयी  कुछ  क्दिशो  वस्तुएं  और  जुर्माना
 तथा  शुल्क  की  झदायगी  पर  छुड़ाये  गये  यात्री-
 प्रसबाब  जैसे  अन्य  जरियों  से  प्राप्त  की  गयी
 कुछ  विदेशी  वस्तुएं  कुछ  दुकानों  में  और  फेरी
 बालों  द्वारा  थोड़ी-थोड़ी  तादाद  में  बेची

 जाती  हैँ  |

 (ख)  छापे  मारने  के  लिये  गुप्त  सूचना-
 संग्रह  करने  तथा  बाजारों  में  चौकसी  एवं
 निगरानी  रखने  जैसे  सामान्य  निरोधक  उपाय
 किये  जाते  हैं  और  किये  जाते  रहेंगे  ।  विदेशी
 वस्तुओं  को  रखने  तथा  बेचने  वाली  दुकानों
 एवं  पटरी  की  दुकानों  की  मौके  बे  मौके
 तलाशियां  भी  ली  जाती  हैं  ।  जब  कोई
 माल  पकड़ा  जाता  है  तो  विभागीय  कार्यवाही
 शुरू  की  जाती  है  जिसके  कारण  पकड़े  गये
 माल  की  जब्ती  की  जा  सकती  है  तथा
 व्यक्तिगत  दण्ड  लगाये  जा  सकते  हैं  ।

 विदेश  स्थित  भारतीय  दूतावासों  फे
 कर्मचारियों  जारा  लाई  जाने  वाली

 विदेशी  अस्तुएं

 1064.  शी रान चरण  :  क्‍या  विक्त
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 विदेश  स्थित  भारतीय  दूतावासों  में  झाम  करने
 वाले  सभी  जूनियर  और  सीदियर  कर्मचारी
 अपने  साथ  विदेशी  वस्तुयें  लाते  हैं:
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 (a)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  विदेश  स्थित  भारतीय  दूतावासों  के

 कर्म  चारियों  द्वारा  अपने  साथ  विदेशी  वस्तुएं
 लाने  पर  प्रतिवन्ध  लगाने  का  हैं;  और

 (ग)  यदि  नहीं,  तो  इभके  क्या  कारण
 ? हैं?

 उप-प्रधान  मंत्रो  तथा  वित्त  मंत्रों  (श्री
 मोरारजी  देसाई)  :  (क)  सरकार  को  मालूम
 है  कि  विदेशों  में  स्थित  भारतीय  मिशनों  के

 कर्म  चारी-दर्ग  के  कनिष्ठ  तथा  वरिष्ठ  सदस्य
 अपने  वास्तविक  ग्रसबाब  और  निजी  सामान
 के  रूप  में  इस  प्रकार  की  विदेशी  वस्तुएं
 लाते  हैं  ।

 (ख)  और  (ग).  वास्तविक  असबाब
 आर  निजो  सामान  के  आयात  पर  किसी  प्रकार
 का  प्रतिबन्ध  लगाने  का  सरकार  कोई  विचार
 नहीं  है  क्योंकि  ऐसा  करने  से  इन  कर्म  चारियों
 को  कठिनाई  होगी  ।

 नेपाल  को  चोरो  छिपे  माल  जाना

 l068.  श्री  सोलह  प्रसाद  :  क्‍या  वित्त
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  नेपाल  को  जाने  वाले  उत्तर
 प्रदेश  के  सभी  मार्गों  पर  तस्करी  को  रोकने
 को  व्यवस्था  सरकार  ने  कर  लो  है;

 (ख)  यदि  हाँ,  तो  उसका  व्यौरा  क्‍या

 है;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हैं?

 उप  प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 सोरारजी  देसाई)  :  (क)  से  (ग).  भारत

 [  तथा  नेपाल  के  बीच  व्यापार  झौर  पारगमन
 सन्धि,  i960,  म्  दोनों  में  से  किसी  भी  देश
 के  माल  को  सीमा  के  झार-पार  बेरोक  टोक
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 लान  ले  ज  ने  की  परिकल्पना  को  गयी  है  और
 इसलिये  नियमित  रूप  से  सोमा  शल्क  सम्बन्धी
 चौकसो  के  लिए  चौकियाँ  स्थापित  करने  को
 व्यवस्था  नहों  को  गयी  है  ।  जिन  कुछ  वस्तुओं
 के  नेयाल  को  निर्यात  का  नियमन  किया  गया
 है,  उनको  छोड़कर  भारत  तथा  नेपाल  में  बने
 अथवा  उत्पन्न  माल  को  स,मा-पार  लाने  अथवा
 ले  जाने  पर  कोई  प्रतिबन्ध  नहीं  है  ।  किसी
 तीसरे  देश  में  दने  ग्रयवा  उत्पन्न  माल  को  नेपाल
 से  भारत  आयात  किये  जाने  पर  प्रतिबन्ध
 है  ।  भारत-नेयाल  सीमा  पर  8  चौकियाँ  हैं
 जिनमें  से  8  चौकियाँ  उत्तर  प्रदेश  में  (संलग्न
 सूची  में  दि  अनुसार)  प्रतिबन्ध  लगे
 बोद  निषिद्ध  माल  के  सीमा  के  आर-पार
 चोरी-छिपे  लाने  ले  जाने  की  रोक-थाम,  सीमा
 चौको  अधिकारियों  तथा  केन्द्रीय  उत्पादन-शुल्क
 निरोधक  तथा  गुप्त  सूचना  अधिकारियों  द्वारा
 की  जाती  हैं  ।

 भारत  नेपाल  सीमापर  उत्तर  प्रदेश
 में  स्थित  चौकियों  को  सुची

 नौतनवा
 नेपालगंज
 टोकपुर
 पिथौरागढ़
 तिकोनिया
 वरहानी
 गौरीफाण्टा
 जरवा

 Feb

 o

 Sam

 wn

 गोरलपुर  उर्वरक  कारखाना

 i065.  श्री  मोज़ह  प्रसाद:  क्‍या

 पेट्रोलियम  और  रसायन  मन्त्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क )  गोरखपुर  स्थित  उर्वरक  कारखाने
 ने,  .  अप्रैल,  9678  3  दिसम्बर,  967
 तक  की  भ्रवधि  में  कितने  विज्ञापन  प्रकाशित
 किये,  उन  पर  कितना  घन  व्यय  हुआ  और
 किन-किन  समाचार  कदों  में  ये  विज्ञापन
 श्रकाशित  हुए  थे;
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 (ख)  क्‍या  यह  सच  हैं  कि  प्रकाशन  के
 लिये  अंग्रेजी  समाचार  पत्नों  की  अपेक्षा  हिन्दी
 समाचार  पत्रों  को  कम  विज्ञापन  दिये  गये  थे;

 (ग)  यदि  हाँ,  तो  उसके  क्‍या  कारण  हैं;
 और

 (घ)  क्‍या  सरकार  का  विचार  भविष्य
 मे  इस  भेदभाव  को  समाप्त  करने  की  दृष्टि  से
 कोई  योजना  बनाने  का  है  ?

 पेट्रोलियम  और  'रसाधन  तथा  समाज
 कल्याण  मंत्रालय  में  राज्व--मत्रो  (श्री
 रघुरमेया)  :  (क)  से  (घ)  सूचना  एक-
 क्ति  की  जा  रही  है  और  ri,  पटल  पर  रख
 दी  जायगी  ।

 Agreement  on  Narmada  Project

 1067.  SHRI  SRADHKAR  SUPA-
 KAR:

 SHRI  DEIVEEKAN:
 SHRI  VIRENDRAKUMAR

 SHAH:
 Will  the  Minister  of  IRRIGATION

 AND  POWER  be  pleased  to  stete:
 (a)  whether  there  has  been  any

 agreement  among  the  Chicf  Ministers
 of  the  concerned  $states  over  the
 Narmada  Project;

 (b)  whether  there  has  been  any
 further  meeting  of  the  Chief  Minis-
 ters  after  November,  1967;  and

 (c)  if  so,  the  results  thereof?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K,  L.  RAO):  (a)
 Not  yet.

 (b)  and  (c).  The  Union  Minister
 for  Irrigation  and  Power  convened  a
 meeting  on  the  ‘18th  December,  1967,
 to  discuss  the  development  of  the
 Narmada  Water  Resources,  The  Chief
 Ministers  of  Madhya  Pradesh,  Gujarat
 Maharashtra  and  Irrigation  Minis-
 ters  of  Rajasthan,  Gujarat,  Maha-
 rashtra,  Madhya  Pradesh  and  the
 Power  Minister  of  Madhya  Pradesh
 participated  in  the  discussions,
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 Proposals  put  forward  by  the  four
 States  were  discussed  and  there  was
 a  consensus  that  before  any  final
 decision  was  taken,  rome  more  data
 concerning  water  requirements  for
 irrigation  of  the  participating  States
 should  be  collected,  It  was  decided
 that  technical  experts  of  irrigation,
 power  and  agricultural  departments
 of  the  States  should  finalise  these
 details  in  consultation  witn  the
 technical  experts  of  the  Ministry  of
 Irrigation  and  Power  and  Ministry
 of  Food  and  Agriculture  of  Centre
 within  a  month.  A  meeting  of  the
 experts  was  held  at  Bhopal  on  8th
 and  ISth  January,  1968.  A  further
 meeting  of  the  Experts  is  likely  to
 be  held  during  this  month.

 Ten-Rupee  Silver  coins

 1068,  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  mint
 ten-rupee  silver  coins  for  circulation
 an  India;

 (b)  if  so,  the  purpose  of  introduc-
 ing  the  new  coins;  and

 (c)  whether  the  coing  will  be  of
 Pure  silver?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Yes,

 Sir.  It  is  proposed  to  mint  a  com-
 memorative  Silver  ten  rupee  coin.

 (b)  and  (c).  The  F.A.O.  have
 sponsored  a  plan  of  international
 issue  of  commemorative  coins  in
 968  to  maitain  public  interest  in  a
 concrete  way  in  the  growing  world
 food  crisis,  and  have  invited  the
 member  countries  to  participate  in
 this  issue.  Considering  that  the  issue
 coramemorative  coins  would  high-
 light  the  theme  of  food  and  agricul-
 ture,  Government  have  decided  to

 participate  in  it.  The  intention  is  to
 issue  a  coin  in  a  silver  alloy  contai-

 dng  80%  silver  and  20  p.c.  copper.

 MAGHA  30,  889  (SAKA)  Written  Answers  724
 Effect  of  U.S.  Nuclear  Test  on

 Koyna  Tremor
 1069.  SHRI  5.  M.  BANERJEE:  Will

 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tione  has  been  drawn  to  the  observa-
 tion  made  by  Dr.  B.  छू,  Nayyar  of
 the  Council  of  Scientific  and  Indus-
 trial  Research  before  the  Geological
 Section  of  the  Indian  Science  Cong-
 ress  attributing  U.S.  Nuclear  test  as
 the  cause  of  Koyna  tremor;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K,  L.  RAQ):  (a)
 and  (b).  The  observations  of  Dr.
 Nayar  are  under  study  by  the  Com-
 mittee  of  Experts  appointed  by  the
 Government  of  India  on  Koyna  erth-
 quake.  The  enquiry  ig  in  progress.
 However,  the  Preliminary  Report
 subinitted  by  the  Committee  of
 Expeits  indicates  that  the  cause’  of
 earthquake  in  the  Koyna  region  is
 tectonic  due  to  probable  fault  in  the
 basement  rock  underlying  basalt
 formation  and  seems  to  have  no  co-
 nection  with  the  nuclear  test  in
 U.S.A.

 Deficit  Financing
 0°0.  SHRI  S.  M.  BANERJEE:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  deficit  financing  is
 one  of  the  main  causes  of  price  rise
 in  the  country;  and

 (b)  if  so,  the  steps  taken  to  rise
 in  the  country;  and

 (९)  if  so,  the  stepg  taken  to  check
 the  rise  in  the  price  by  stepping
 deficit  financing?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)
 Deficit  financing  is-one  of  the  scveral
 factors  which  affects  prices.  up-
 plies  of  agricultural  commoditier  are
 also  a  major  factor  affecting  the
 priee  situation,
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 (b)  The  budgetary  outcome  for  the
 current  year  will  be  indicated  when
 the  Budget  for  1968-69  is  presented.

 Dearness  Allowance  to  Central
 Government  Employees  Drawing

 more  than  Rs.  500
 1071,  SHRI  5.  M.  BANERJEE:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  a  decision  has  been
 taken  to  increase  the  Dearness
 Allowance  in  respect  of  those  Gov-
 ernment  employees  who  are  drawing
 more  than  Rs.  500  p.m.  and  up  to
 Rs.  1,000  p.m.;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  QF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  No,
 Sir.

 (b)  The  Commission  on  Dearness
 Allowance  recommended  increases  in
 dearness  allowance  to  Central  Gov-
 ernment  employees  only  for  the  pay
 range  up  to  Rs,  499  p.m.  at  the  l2-
 monthly  average  number  205  of  the
 All  India  Working  Class  Consumer
 Price  Index.  The  present  rates  of
 D.A.  are  based  on  the  Commission's
 recommendation.

 नई  बिल्ली  को  नई  बस्तियोँ  को  गलियों  में
 बिजलो  लगाने  का  व्यय

 1072.  श्रों  बशवन्त  ण्हि  कशवाह  :
 क्या  निर्माण,  ग्रावा;  तथा  पृति  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  नई  दिल्‍ली  की
 नई  बस्तियों  की  गलियों  में  बिजली  का  प्रबन्ध
 करने  का  व्यय  वहन  करने  के  बारे  में  केन्द्रीय
 लोक  निर्माण  विभाग  और  नई  दिल्‍ली  नगर
 पालिका  के  बीच  एक  झगड़ा  है;

 (खि)  यदि  हाँ,  तो  झगड़े  का  स्वरूप
 क्या  है;  और

 (ग)  जसे  शीक्ष  हल  करने  के  लिये  क्या
 कार्यवाह  |  गई  है  ?
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 निर्माण,  झावाप  तथा  पूति  भन्‍त्रलय  में
 उपसन्त्रों  (६. (  इकवार्जास्ह)  :  (क)  जी  हाँ  1

 (ख)  बौर  (ग).  नई  दिल्‍ली  नगर
 पालिका,  सरकार  द्वारा  अनुरक्षण  प्रभार  दिये
 बगैर,  सरकारी  बस्तियों  म॑  सड़क  की  बत्तियों
 (रोशनी )  का  अनुरक्षण  करने  को  तैयार  नहीं

 है  ।  उनका  कहना  हैं  कि  वे  केवल  पंजाब

 म्यूनिसिपल  एक्ट  के  अंतर्गत  घोषित  सावं-
 जनिक  सड़कों  की  सड़क  की  बस्तियों  की  व्यवस्था:
 के  लिए  उत्त  रदायी  हैं  ।  क्योंकि  उस  एक्ट  के.

 अनुसार  सरकारी  बस्तियों  की  सड़कें  सार्व-
 जनिक  सड़कें  नहीं  हैं,  झतएव  नई  दिल्‍ली  नगर
 पालिका  इन  सड़को  पर  रोशनी  की  व्यवस्था,
 करने  अथवा  उनका  ग्ननुरक्षण  करने  पर  कोई
 व्यय  नहीं  कर  सकती  t  सरकार  का  यह  आशय
 है  कि  क्योंकि  ये  सड़कें  सार्वजनिक  सड़कें  हैं  तथा
 सरकार  नई  दिल्‍ली  नगर  पालिका  को  इन
 बस्तियों  के  सम्बन्ध  में  सेवा  प्रभार  देती  है,
 अतएव  सड़क  की  बत्तियों  के  झनुरक्षण  का

 उत्त  रदायित्व  स्थानीय  निकाय  पर  है  1

 सरकार के  द्वारा  सड़क  की  बत्तियों  के

 अनु  रक्षण  का  भुगतान  किया  जाये  अथवा  नहीं,.
 इसका  निर्णय  करने  के  लिए  उप-राज्यपाल,.
 दिल्‍ली,  वित्त  सचिव  तथा  निर्माण  सचिव  की
 एक  समिति  बना  दी  है  |

 Sterilization

 1073,  SHRIMATI  SUSHILA  ROH-
 ATGI:  Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  while:
 addressing  the  Press  Conference  at
 New  York  on  the  9th  January,  1968,
 the  Minister  of  State  annunced  that
 as  a  result  of  26  studies  undertaken,
 it  was  found  that  77  per  cent  mar-
 riled  women  and  66  per  cent  of  men
 with  more  than  two  children  preper
 sterilization;

 (b)  if  so,  where  these  studies  were
 undertaken;  and
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 (c)  whether  Government  propose
 to  lay  a  copy  of  the  report  to  that
 effect  on  the  Table  of  the:  House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  S.  CHANDRA-
 SEKHAR):  (a)  No.  While  addressing
 the  Press  Conference  at  New  York,
 J  referred  to  the  figures  regarding
 attitude  of  people  in  favour  of  family
 planning  and  not  preference  for
 sterlization.

 (b)  Family  Planning  Attitude  Sur-
 veys  have  been  undertaken  )n  differ-
 ent  parts  of  the  country-both  urban
 and  rural  areas.

 {c)  The  Institute  of  Economic
 Growth,  Delhi,  has  already  publish-
 ec  in  ‘1962,  a  review  of  26  such  stu-
 cies  as  otcasional  papers  No,  5  entitl-
 ed  “Attitude  towards  Family  Planning
 in  India”.

 Family  Planning  Programme
 1074,  SHRIMATI  SUSHILA  ROH-

 ATGI:  Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  the  Family  Planning
 Scheme  is  percolating  to  the  lower
 middle  class  and  poor  strata  of  so-
 ciety;  and

 (b)  if  so,  the  break-up  In  the  sta-
 tistics  of  sterlisation  and  of  loop
 insertions  in  terms  of  income  groups
 camming  (i)  over  Rs.  1,000  (ii)  bet-
 ween  Rs.  500  and  Rs,  1000,  and  (ili)
 below  Rs.  500  annually?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  8.  CHANDRA-
 SEKHAR):  (a)  Yes.

 (b)  No  such  statistics
 tained,

 are  main-

 Famly  Planning  Programme
 1075,  SHRIMATI  SUSHILA  ROH-

 ATGI:  Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 Written  Answers  1728:

 (a)  the  financial  outlay  of  family
 Planning  programmes  during  1966-67;
 and

 (b)  how  far  this  amount  has  been
 spent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  S.  CHANDRA-
 SEKHAR):  (a)  Rs.  13,69,  crores.
 (Central  Sector).

 (b)  For  States  other  than  J&K,.
 Madras  and  Punjab,  the  Central  out-
 lay  was  of  Rs.  2.37  crores  against
 which  the  actual  expenditure  was-
 Rs,  1211  crores.  For  the  other  three:
 States,  the  actual  expenditure  figures.
 ure  awaited,

 Family  Planning  Targets
 1076,  SHRIMATI  SUSHILA  ROH-.

 ATGI:  Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELONMENT  be  pleased  to  state:

 (a)  the  targets  of  achievements  in
 the  Family  Planning  in  1966-67;.
 and

 (b)  how  far  these  targets  have
 been  achieved,  state-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  S.  CHANDRA-
 SEKHAR):  (a)  and  (b).  A  statement
 containing  the  requisite  information.
 is  Jaid  on  the  Table  of  the  House,
 [Placed  in  Library.  See  No,  LT-27/
 681.

 Prohibition
 ‘1077.  SHRIMATI  SUSHILA  ROH-

 TAGI:  Will  the  Minister  of  SOCIAL
 WELFARE  be  pleased  to  state  the
 steps  Government  propose  ‘to  teke  on
 the  occasion  of  the  forthcoming
 Gandhi  Centenary  to  implement  pro-
 hibition,  as  laid  down  in  the  Direc-
 tive  Principles  of  the  Constitution?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (SHRIMATI  PHULRENU
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 GUHA):  The  Study  ream  on  Frohi-
 bition  reccmmended  introduction  of

 ‘total  production  throughout  India  by
 30th  January,  1970,  when  the  birth
 Centenary  Celebrations  of  Mahatma

 “Gandhi  were  to  conclude.  The  State
 Governments  are  free  to  have  pro-
 ‘hibition  if  they  choose  so.  The  Cen-
 tral  Government  continue  to  pursue
 ‘the  policy  laid  down  in  the  Consti-
 ‘tution,

 Income-Tax  Arrears

 1078.  SHRI  ABDUL  GHANI  DAR:
 SHRI  P.  N.  SOLANKI:

 Will  the  Minister  of  FINANCE  be
 -pleased  to  state:

 (a)  the  total  amount  of  intome-tax
 in  arrears  at  present;  and

 (b)  the  steps  taken  to  recover  it?
 THE  DEPUTY  PRIME  MINISTER

 .AND  MINISTER  OF  FINANCE  (fHRI
 -MORARJI  DESAI):  (a)  The  tote]  in-
 come-tax  arrears  as  at  the  eng  of
 December,  967  amounted  to  Rs.  552.5

 -erores.
 (b)  Some  of  the  important  steps

 recently  taken  to  realise  the  arrears
 ware  55  under:

 (i)  Gradual  taking  over  of  re-
 covery  work  from  the  State
 Governments.  Recovery
 work  has  been  taken  over
 fully  in  the  Commissioner's
 charges  of  Delhi,  Andhra
 Pradesh,  Gujarat  and  Rajas-
 than  and  partly  in  the  Com-
 missioner’s  charges  of  West
 Bengal,  Madras  and  Mysore.

 ‘Gii\  A  scheme  of  functional  dis-
 tribution  of  work  has  been
 introduced  in  67  ranges  of
 Inspecting  Assistant  Com-
 missioners  under  which  the
 work  of  collection  of  tax
 dues  is  entrusted  to  Income-
 tax  Officers  exclusively  en-
 gaged  on  this  work.

 +(iii)  Responsibiliy  for  appropriate
 action  in  cases,  where  ar-

 .  rears  are  outstanding,  has
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 been  fixed  on  particular  offi-
 cers  as  under:

 Income-tax  officers  Cases  of  arrears  be-
 low  Re.  2  lakh

 Inspecting  Assistant  Cases  of  arrears  over
 Commissioner  Rs.  4  lakh‘and  below

 Rs.  ¢  lakh
 Commissioners  of  Cases  of  arrears  over

 Income-tax  Rs.  §  lakh.
 (iv)  Review  of  cases  of  arrear

 demand  exceeding  Rs,  5
 lakhs  by  the  Director  of  Ins-
 pection  (Research,  Statis-
 tics  and  Publications),

 (v)  Maintenance  or  arrear  sheets
 in  respect  of  ali  company
 cases  and  non-company  cas-
 es  if  the  assessed  income  is
 over  Rs,  20,000.

 (vi)  Creation  of  Special  Recovery
 Units  in  the  Commissioner’s
 charges  to  look  after  the
 expeditious  recovery  of
 outstanding  demand.

 (vii)  Rate  of  interest  in  case  of
 delayed  payments  has  been
 raised  from  §  per  cent  to  9
 Per  cent  with  effect  from  lst
 October,  1967,

 Besides  the  above,  such  steps  as
 are  available  in  law  for  recovery  of
 tax  in  arrears,  are  taken  on  the  me-
 Tits  and  circumstances  of  each  case,

 Income-Tax  Arrears
 1079.  SHRI  ABDUL  GHANI  DAR.

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  the  names  of  individuals  who
 are  in  arrears  at  present  and  whose
 income  have  been  assessed  for  more
 than  Rs.  one  lakh  a  year;  amd

 (b)  the  amount  of  income  of  such
 individuals?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MOPRARJI  DFSAI):  (a)  and  (b):  The
 intormation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Appointment  of  Chairman  of  Banks

 1080.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FINANCE  be
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 pleased  to  state:
 (a)  whether  it  is  a  fact  that  many

 scheduled  banks  have  appointed
 their  General  Miaigers  as  the  Chair-
 men  of  their  banks  before  the  pas-
 sage  of  the  Banking  Laws  (Amend-
 ment)  Bill;

 {b)  if  so,  the  names  of  _  these
 banks;  and

 (c)  whether  the  permission  was
 taken  by  the  Reserve  Gana  for  duing
 50?

 THE  DEPUTY  PRiME  MiX  “TER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJ]  DESA;):  (a)  Yes,

 Sir.
 (b)  Bank  of  Baroda

 Bank  of  India
 Bana  of  Maharshtra
 Dena  Bank
 Punjab  National  Bank
 Syndicate  Bank
 Union  Bank  of  India
 United  Bank  of  India
 United  Commercial  Bank,

 (९)  The  Reserve  Bank  is  compe-
 tent  to  give  approval  on  its  own  with-
 out  reference  to  Government.

 Medical  College  in  Haryana
 1081,  SHRI  ABDUL  GHANI  DAR:

 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  the  Government  of
 Haryana  have  taken  any  decision  on
 the  location  of  a  Medical  College  at
 Karnal;

 (b)  if  so,  the  decision  taken;
 (c)  whether  any  representations

 have  been  recieved  for  locating  the
 college  at  Karnal  from  various  orga-
 nisations;  and

 (d)  when:  a  decision  is  likely  to  be
 taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-

 ~LOPMENT  (SHRI  छ,  S,  MURTHY):
 (a)  and  (b)  No  decision  has  so  far
 been  taken  in  the  matter  by  =  the
 Government  of  Haryana.

 (९)  No.
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 (d)  Does  not  arise.
 Fertilizer  Complex  by  Tatas  in

 Gujarat
 1082,  SHRI  ESWARA  REDDY:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  proposal]  submitted
 by  the  Tatas  for  setting  up  a  gian‘
 fertilizer  complex  jn  Gujarat  has  been
 examined  by  Government;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURA-
 MAIAH):  (a)  and  (b)  The  proposal
 submitted  by  Tatas  for  setting  up  a
 fertilizer-cum-chemica]  complex  in
 Gujarat  is  under  examination  by  the
 Governmen.

 Krishna-Godavari  Water  Dispute
 ‘1083.  SHRI  ESWARA  REDDY:

 SHRI  BEDABRATA  BARUA:
 SHRI  MOHSIN:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  cTortts  which  have  been
 made  to  solve  th?  Krishna-Godavari
 water  dispute  between  Andhra  Pra-
 desh,  Maharashtra  and  Mysore  States;
 and

 (b)  when  a  final  solution  to
 problem  is  likely  to  be  found?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):
 (a)  and  (b)  Prime  Minister  held  dis-
 cussions  with  Chief  Ministers  of  the
 three  States  concerned  in  August  and
 October  of  1967.  and  further  discus
 sions  are  expected  to  be  held  ear

 Prime  Minister's  Residence
 1085.  SHRI  D.  C,  SHARMA:

 SHRI  HARDAYAL  DEVGUN:
 SHRI  PRAKASH  VIR  SHAS-

 TRI:
 DR.  SURYA  PRAKASH  PURI:
 SHRI  KANWAR  LAL

 GUPTA:
 SHRI  RAM  GOPAL  SHAL-

 WALE:

 the
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 Will  the  Minister  of  WORKS,
 HOUSING  AND  SUPPLY  be  pleased
 to  state:

 (a)  whether  any  final  decision  has
 been  taken  on  the  question  of  an
 alternative  residence  for  the  Prime
 Minister;

 (b)  ig  so,  the  details  thereof;  and

 (c)  if  not,  the  the
 delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  No.

 reasons  for

 (b)  Does  not  arise.
 (c)  The  matter  is  being  examined.

 Export  ef  Naphtha  to  Japan
 1036.  SHRI  D,  C,  SHARMA:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Indian  Oil  Cor-
 poration  has  finalized  a  contract  for
 the  export  of  one  lakh  tonnes  of
 Naphtha  to  Japan  from  Cochin;

 (b)  if  so,  the  terms  and  conditions
 of  the  agreement;  and

 (c)  how  the  export  rate  compares
 with  other  countries  exporting
 Naphtha?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURAMA-
 IAH):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 Danger  to  River  Valley  Projects  due
 to  Soil  Erosion

 1087,  SHRI  D.  C.  SHARMA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  there  is  a  danger  to
 the  River  Valley  Projects  in  the  coun-
 try  due  to  soi]  erosion;  and

 (b)  if  so,  the  steps  envisaged  to
 save  them  from  soil  erosion?
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 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  छू.  L.  RAO):  (a)
 and  (b).  Silting  of  reserviors  is  a
 natural  phenomenon  and  due  account
 is  taken  of  the  same  while  vlanning
 reservoir  projects  by  providing  ade-
 quate  dead  storage  to  hold  this  silt.
 In  order,  however,  to  increase  the
 life  of  the  reservoirs  by  reducing  the
 rate  of  silt  load  from  the  catchments,
 a  Centrally:  sponsored  progrmame  of
 soil  conservation  in  the  catchments  of
 3  major  river  valley  projects  was
 taken  up  by  the  Ministry  of  Food  &
 Agriculture  during  the  Third  Plan.
 The  scheme  js  being  continued,

 Oil  Refining  Capacity
 1088.  SHRI  9.  C.  SHARMA:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Indian  Institute  of
 Petroleum  has  sought  boosting  of  oil
 refining  capacity  to  30  million  tonnes
 by  1975;

 (b)  whether  the  demand  has  been
 considered;  and

 (c)  if  so,  with  what  results?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURAM-
 AIAH):  (a)  Recent  studies  made  by
 Institute  of  Petroleum  suggest  that
 increase  in  refining  capacity  upto  32
 million  tonnes  per  annum  by  1975
 may  be  necessary  to  satisfy  the  likely
 demands  by  that  time.

 (b)  and  (c)  The  matter  is  under
 examination  by  the  Government.

 दिल्‍ली  में  राजनैतिक  दलों  को  प्लाटों
 का  झावंटन

 i089.  श्री  श्र्लन  सिह  भवोरिया  :  ख्या
 निर्माण,  झावास  तया  पूर्ति  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  पिछले  बीस  वर्षों  में  सरकार
 ने  किसो  राजनैतिक  दल  अ्रथवा  राजनै  सिक
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 दलों  के  कार्यालय  अथवा  कार्यालयों  के  लिये
 ग्रथवा  उनके  नेताओं  तथा  पदाधिकारियों  के
 निवास  के  लिये  रियायती  दरों  पर  दिल्‍ली  में
 कोई  सरकारी  इमारतें  भ्रथवा  भूमि  के  प्लाट
 आवंटित  किये  हैं  ;  और

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या
 है?

 निर्माण,  श्रावास  तथा  पूति  मंत्रालय  में
 उप-मंत्री  (क्री  इकबाल  सिह)  :  (क)
 शौर  (ख).  सूचना  एकत्रित  करने  में  जो  श्रम
 तथा  समय  लगेगा  उसके  अनुरूप  परिणाम
 नहीं  मिलेगा  ।

 शाप  कर  को  बकाया  राशि

 i090.  श्री  श्जुन  सिह  भदौरिया  :
 क्या  वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  एक  लाख  रुपये  झथवां  इससे
 झधिक  प्राय  कर  देने  वाले  व्यक्तियों  ग्रथवा
 समवायों  पर  पांच  वर्ष  से  झधिक  समय  से
 अथवा  क्रमशः  पिछले  पांच,  चार,  तीन  झथवा
 दो  वर्षों  से  श्रायकर  की  कितनी  बकाया  राशि
 है;  शौर

 (ख)  पिछले  वर्ष  भ्रायकर  की  बकाया
 राशि  के  मामलों  के  निपटारे  में  कितनी  प्रगति
 हुई  है?

 उप  प्रबान  मंत्री  तथा  वित  मंत्री  (श्री
 मोरारजी  देसाई)  :  (क)  सूचना  इकट्ठी
 की  जा  रही  है  भौर  सदत  की  मेज  पर  रख  दी
 जायगी।

 (ख)  i-4-l966  को  कर-निर्धारण
 के  कुल  2l6)  670  बकाया  मामलों  में  से
 966-67  में  0,85,422  मामलों  में  कर-
 निर्धारण  की  कार्यवाही  पूरी  की  गयी  ।
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 Income  Tax  Assessm:
 09l.  SHRI  LILADHAR  KOTOKI:

 SHR!  BENI  SHANKAR
 SHARMA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  cer-
 tain  changes  have  recently  been  made
 in  the  method  of  assessments  and
 collections  in  the  Income-tax  Depart-
 ment  in  accordance  with  the  Ameri-
 can  system;

 (b)  if  so,  the  broad  features  of  this
 system  and  the  areas  in  which  the
 same  has  been  started;

 (c)  whether  there  have  been  any
 improvements  jn  the  matter  of  quick
 disposal  of  assessments;  and

 (d)  if  so,  the  comparative  figures
 of  disposals  under  the  jurisdiction
 of  the  Commissioner  of  Income-tax,
 Calcutta  in  the  months  of  Novem-
 ber  and  December  in  the  years  I966
 and  (19677

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Sir.

 (b)  The  functions  of  an  Income-
 tax  Officer  can  be  classified  under
 three  heads:—

 (l)  Administration;
 (2)  assessment  that  is,  assess-

 ing  the  total  income  and  tax
 due:

 and  (3)  collection  of  tax.

 All  these  three  functions  were  Leing
 discharged  by  one  and  the  same  In-
 come-tax  Officer  in  respect  of  cases
 in  his  jurisdiction,  Under  the  new
 scheme  recently  introduced,  called
 the  Functional  Scheme,  these  func-
 tions  have  been  separated.  There  is
 now,  in  a  functional  unit,  an  Income-
 tax  Officer  incharge  of  Administra-
 tion,  an  I.T.O.  incharge  of  collection
 and  a  number  of  ILT.Os.  incharge  of
 assessment.  The  work  is,  therefore,
 divideg  amongst  Income-tax  officers
 on  a  functional  basis.  Likewise,  the
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 various  aspects  of  work  in  the  office,
 such  as  preparation  of  notices  asking
 for  returns,  tax  calculations,  appeal
 effects,  refunds,  revisions  rectifica-
 tions  et:.  are  also  allocated  to  groups
 of  Clerks/Headclerks,  designated  as
 cells,  and  each  cell  is  required  to
 discharge  a  specific  function  allotted
 to  it,

 This  system  has  been  introduced
 in  one  or  more  Inspecting  Assistant
 Commissioners’  Ranges  in  each  of
 the  Commissioners’  charges.  In  all
 there  are  7  units  in  which  the
 functional  scheme  has  been  introdu-
 ed  in  the  department.

 (c)  Total  disposals  by  functional
 units  for  Nevember  and  December,
 i966  and  i967  are  as  under: —

 966  967

 73,370  82,059
 72,920  80,607

 some  improve-

 November
 December
 The  figures  show

 ment.
 (d)  The  comparative  figures  of

 disposals  under  the  jurisdiction  of
 the  Commissioner  of  Income-tax,
 Calcutta,  in  the  months  of  November
 and  December  in  the  years  966  and
 l967  in  respect  of  the  functional]  units
 are  as  under:—

 966  967

 November  6,623  5,463
 December  6,529  6,792
 The  decline  in  disposals  in  Nov-

 ember,  ‘1967  was  reported  to  be  due
 to  the  disturbed  conditions  in  the
 city,

 Irrigation  Projects  in  Bihar

 1092,  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  IR-
 RIGATION  AND  POWER  be  pleased
 to  state:

 (a)  the  major  and  medium  irriga-
 tion  projects  pending  completion  in
 Bihar  and  when  they  are  scheduled
 to  be  completed  and  commissioned;
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 (b)  whether  any  other  schemes

 are  also  lagging  behind  the  sche-
 dule;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L,  RAO):
 (a)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Librury.
 See  No,  LT-28/68].

 (b)  No;  Sir.
 (c)  Does  not  arise.

 Construction  of  Multi-Storeyed
 Building

 1093,  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of
 WORKS,  HOUSING  AND  SUPPLY
 be  pleased  to  state:

 (a)  the  total  cost  of  Public  Build-
 ings  constructed  for  housing  Govern-
 ment  offices  and  officers  since  the
 l5th  August,  ‘1967;

 (b)  the  annual  expenditure  incur-
 red  on  their  maintenance;

 (c)  the  cost  of  multi-storeyed
 buildings  constructed  in  Delhi,  Cal-
 cutta,  Bombay,  Madras  ang  such
 other  bigger  towns;

 (ay  the  expenditure  incurred  on
 their  annual  maintenance;

 (e)  whether  the  expenditure  on
 these  buildings  is  desirable  in  the
 present  state  of  economy;  and

 (f)  if  so,  whether  Government
 propose  to  stop  such  constructions
 and  divert  the  money  for  agricul-
 tural  purposes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (f):  The  informa--
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 CP.W.D.  Divisions

 1094,  SHRI  SHASH]  RANJAN;  Will
 the  Minister  of  WORKS,  HOUSING
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 AND  SUPPLY  be  pleased  to  state:
 (a)  the  number  of  C.P.W.D.  Divi-

 sions  in  India  at  present;
 (b)  the  monthly  expenditure  on

 them;
 (९)  whether  Government  propose  to

 minimise  these  Divisions;  and

 (d)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  144  as  on  the  Ist  Feb-
 ruary,  1968.

 (b)  Average  monthly  expenditure
 is  Rs.  3]  lakhs.

 (९)  and  (¢).  The  strength  of  the
 Divisions  is  reviewed  periodically  on
 the  basis  of  the  work-load.  Whenever
 it  is  observed  that  certain  field  units
 are  not  sufficiently  loaded,  their
 number  is  readjusted.  During  the
 current  financial  year,  5  Divisions
 have  already  been  closed  as  a  result

 of  periodical  review  of  the  work-
 load.

 Income-tax  Assessee
 -_

 1095,  SHRI  SHASHT  RANJAN;
 SHRI  MOLAHU  PRASAD:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  the  total  number  of  income-tax
 assessee  in  the  country;

 (b)  the  percentage  of  increase  or
 decrease  during  the  last  five  years;
 and

 (ce)  the  system  of  market  survey  for
 the  assessees?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  The
 total  number  of  assessees  on  the  Re-
 gister  of  the  Income-tax  Deparment as  on  3lst  March,  967  was  27,01,738,

 (b)  The  total  number  of  assessees
 as  On  3ist  March,  962  was  12,00,367. Thus,  the  number  of  assessees  has
 gone  up  by  25  p.c,
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 (०)  Shop-to-shop  survey  js  con-

 ducted  by  the  Inspectors  of  the
 Income-tax  Department  for  locating
 persons  not  assessed  to  tax.  Spot  en-
 quirieg  are  made  regarding  the  ex-
 tent  of  their  business  and  the  likely annual  income.  In  case  the  income-
 is  estimated  to  be  over  the  taxable
 minimum,  8  report  is  submitted  to  the
 Income-tax  Officer  concerned  for  in-
 stituting  assessment  prcreedings
 against  such  persons.

 Concentration  of  Wealth
 1096.  SHRI  SHASHI  RANJAN:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Government  have  made
 any  study  of  the  concentration  of
 wealth  in  the  hands  .f  one  single:
 individual  or  a  single  group  of  indi-
 viduals;

 (b)  if  so,  who  is  that  single  person and  which  is  the  single  group  of  per-
 sons;  and

 (c)  the  proportion  of  concentration
 of  wealth  as  compared  to  the  Nation's
 total  wealth  in  the  hands  of  the
 aforesaid  two  categories?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  No
 such  study  has  been  prepared  apart
 from  the  Report  of  a  Committee:
 (Part  I)  on  “Distribution  of  Income
 and  Wealth  and  Concentration  of
 Economic  Power"  as  also  the  Report
 of  the  Monopolies  Inquiry  Commis-
 sion.  Both  these  reports  have  been
 made  available  to  the  House.

 (b)  and  (c).  As  no  special  study,
 other  than  the  reports  mentioned’
 above,  has  been  made,  these  do  not
 arise.

 New  Fertilizer  Policy
 1097.  ह-1:1:4  SHIVA  CHANDRA

 JHA:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased’
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  formulateq  new  ferti--
 lizer  policy:
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 (b)  if  so,  the  main  features  thereof;
 cand

 (९)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND
 “CHEMICALS  AND  OF  SOCLAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH):
 ‘¢a)  No,  Sir.

 49)  and  (c).  Do  not  arise.

 संसद  सदस्यों  के  लिये  चिकित्सा

 सुविधाएं

 I098.  श्री  रामावतार  शास्त्री :  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  एवं  नगर
 विकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  संसद  सदस्यों  को  उनके  झपन
 अपने  राज्यों  में  चिकित्सा  की  सुविधायें  प्रदान
 करने  को  कोई  व्यवस्था  है;

 (ख)  यदि  हां,  तो  राज्यवार  उसका
 ब्यौरा  क्या  है;  और

 (ग)  यदि  नहीं,  तो  क्‍या  सरकार  का
 विचार  संतर्‌  सदस्यों  को,  जब  वे  दिल्‍लों  से
 बाहर  हों,  चिकित्सा  की  सुविधायें  प्रदान  करने
 का  है?

 स्वास्थ्य,  परियार  नियोजन  तथा  नगर
 औ  विकास  मंत्रालय  में  उप-मंत्री  (ओशो  ब०  स ू०
 सूति):  (क)  से  (ग).  संसद्‌  सदस्य  चिकित्सा

 सुविधायं  (संसद्‌  सदस्य)  नियम  i959  के
 अन्तंगत  चिक्ित्शा  पान  के  अधिकारी  हैं  ।
 संण्द्रल  सिविल  सविस  प्रथम  श्रगी  के  उन  अधि-
 कारियों  को  जिनक  मुद््यालय  दिल्ली  अथवा
 नई  दिल्‍ली  म॑  है  को द्य  स्वास्थ्य  योजना  के
 अन्तरगत  जो  सुविधा  श्रात्त  हैं,  संसद  सदस्यों
 को  भो  दिल्ली  मे  वे  ही  सुविधा  प्राप्त  हैं।
 दिल्‍ली  से  बाहर  संपद  सदस्य  केन्द्रीय  सेने।

 (चिकित्सा)  नियमों  के  अनुसार  चिकित्सा
 पान  के  अधिकारी  हैं  1  इत  नियमों  के  अनुसार
 संसद  सदस्य,  राज्य  सरकारों  द्वारा  प्रशासित
 क्षेत्रों  में  रहते  हुये  अथवा  वहां  i  गुजरते  ह्
 राज्य  सरकर  के  आधीन  नियुक्त  मेडिकल
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 झ्रफसरों  से  निर्धारित  फीस  देकर  इलाज  करा
 सकते  हैं  ।  फीस  सीधे  इन  मेडिकल  श्रफसरों
 को  देनी  होती  है  और  नियमों  के  अनुसार
 जितनी  प्रतिपूर्ति  हो  सकती  है  उतनी  ;वे  लोक-
 सभा  /  राज्य  सभा  से  मांग  कर  सकते  हैं  1
 जहां  तक  इन  नियमों  के  ग्रनुसार  अस्पताल  में
 उपचार  का  प्रश्न  है,  सभी  राजकीय  ग्रथवा
 राज्य  सहायता  प्राप्त  भ्रस्पताल  अन्तरंग
 उपचार  के  लिये  अधिकृत  ग्रस्पताल  माने
 जाते  हैं।

 बिहार  को  वित्तोय  सहायता

 L099.  श्री  रामावतार  शास्त्री  :  क्‍या
 वित्त  मन्त्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  चर  के  अकाल  तथा
 बदिनाशकारी  दढ  के  परिणामस्वरूप  उत्पन्न
 हुई  स्थिति  का  सामना  करने  के  लिये  सहायता
 कार्य  के  लिये  -हार  की  संयुक्त  मोर्चा  सरकार
 ने  केन्द्रोय  सरकार  से  कितने  धन  की  मांग  की
 थी;

 (ख)  सरकार  ने  कितनी  राशि  मंजूर
 की  थी  और  उसमे  से  कितनी  राशि  हार
 सरकार  को  दी  गई  थी;

 (ग)  क्‍या  केन्द्रीय  खाद्य  तथा  कृषि
 मन्त्री  ने  बिहार  सरकार  तथा  केन्द्रीय  सरकार
 की  संयुक्त  श्रापात  समिति  की  .5  जनवरी
 को  पटना  मे  हुई  बैंठक  मे  कहा  था  कि  बिहार
 सरकार  को  शेप  राशि  दे  दी  जायेगी;  और

 (घ)  यदि  हां,  तो  शेष  राशि  का  भुगतान
 क  तक  करने  का  सरकार  का  विचार है  ?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्रों  श्ली
 मोरारजी  बेसाई)  :  (क)  बिहार  की  भूतपूर्व
 सरकार  का  प्रनुमान  था  कि  967-68  में

 सूखे  और  “ढ़  से  सम्+न्धित  सहायता  की
 व्यवस्थाग्रों  क ेलिए  उसे  कुल  59  करोड़  रुपये
 की  झावश्यकता  होगी  इसलिये  उस  सरकार  ने
 उतनी  ही  रकम  की  सहायता  केन्द्र  से  मांगी
 थी  a
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 (@)  भारत  सरकार  ने  967-68F
 सूबे  और  थाढ़  से  सम्बन्धित  सहायता  के  स्वीकृत
 कार्यों  के  खर्ब  के  लिए  45.  74  करोड़  कयये
 तक  की  रकम  को  व्यवस्था  करना  स्वीकार
 किया  है।  इस  आधार  पर,  सब  तक  43.  25
 करोड़  रुपये  की  रकम  दो  जा  चुको  हैं  ।

 (ग)  ऐसा  कोई  झाश्वाप्षत  नहीं  दिया
 गया  था।

 (व)  यह  सवाल  पैदा  हो  नहों  होता  ।

 Famine  and  Drought  Conditions  in
 Bihar

 1100.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  FINANCE
 be  p'eased  to  state:

 (a)  whether  it  is  a  fact  that  the
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 कृपा  करेंगे  कि

 (क)  राजस्थान  और  मध्य  प्रदेश  में
 सिंचाई  सम्बन्धी  विभिन्न  परियोजनाओं  के
 निमणि  कार्य  के  सभी  प्रक्रम  कब  तक  पूरे  हो
 जायेंगे  ;  और

 (ख)  अब  तक  उपलब्ध  जल  तथा
 बिजली  में  से  प्रति  ब  राजस्थान  और
 मध्य  प्रदेश  में  अलग-अलग  कितने  एकड़
 भूमि  की  सिंचाई  की  जा  रही  है  तथा  उन  राज्यों
 को  किनने-कितने  वाट  बिजली  दी  जा  रही
 है?

 सियाई  तथा  चित  मंत्री  (डा०
 Fo  Ho  wa)  :  (क)  तथा  (ख).
 अपेक्षित  जानकारी  विवरण  में  दी  गई
 है।  एक  विवरण  सभा  पटल  पर  रखा Bihar  Government  have  written  to

 the  Central  Government  for  footing
 the  entire  famine  and  drought  bill  of
 Bihar;

 गया।  [दिखिये  संख्या  LT-:29/68]

 eat  का  प्रतिरोध  करने  वालो
 (9)  if  so,  the  response  of  Gov-

 ernment  thereto;  and
 (c)  the  amount  of  assistance  given

 to  Bihar  State  so  far  in  view  of  its
 present  financial  difficulties?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Sir.

 (b)  The  Government  of  India  have
 agreed  to  provide  the  entire  funds
 required  for  famine  and  drought  re-
 lief,  subjects  to  ceilings  of  expendi-
 ture  prescribed  by  them  after  detail-
 ed  discussions  with  the  State  Gov-
 ernment.

 (c)  Assistance  totalling  is.  5€.75
 crores  has  heen  provided  during
 1966-67  and  1967-68  so  far  for  drought
 relief,

 राजस्थान  और  मध्यप्रदेश  में  स्थाई
 परियोजनाञों  का  निर्माण  कार्य

 1101.  श्री  यशवन्त  सिंह  कुशवाहू
 :

 क्या  सिचाई  झौर  विद्युत  मंत्री  यह  बताने  की
 3173-7

 बवाइयों  का  निर्माण

 1103.  श्रीमसबन्त  सिह  कु्तवाहू  :
 क्या  पंट्रोलियम  तथा  रसायन  मंत्र।  यह
 बताने  की  कृपा  करेंग  कि  :

 (क)  क्‍या  भारत  और  प्रमरीका  के
 कंन्सर  संस्थान  के  बीच  कन्सर  का  प्रतिरोध
 करने  वाली  दवाइयां  बन  ने  के  लिये  कोई
 समझोतत  हुमा है  ;  ओर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या

 है?

 पंढ्रोलिपण  भर  रसायन  तथा  समाज
 कल्याण  मंत्रालय  में  राज्य  पंत्र  भी  रघुरमंया
 (क)  जी  नहीं  1

 (a)  प्रश्व  नहीं  उठता  |

 जवाहर  ज्योति

 1104.  शी  यशवन्त  सिह  कुअबाह  :
 व्या  त्ि्मास,  stave  aur  gia  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भूतपूर्व  प्रधान  मंत्री  जवाहुरलाबच
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 नेहरू  के  निवास  स्थान  पर  सतत  जलती  रखी
 जाने  वाली  “जवाहर  ज्योति”  पर  किया जः
 रहा  खर्च  किस  शीर्षक  के  अन्तर्गत  किया  जा
 रहा  है  ;  और

 (ख)  इस  पर  कितना  वाधिक  व्यय
 होता  है  ?

 निर्माण,  'श्रावास  तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  (श्री  इकबाल  सिह)  (क)  :
 /50-पब्लिक  वर्क्स  /  |

 (ख)  लगभग  32,000  रुपये  ।

 बस्बई  के  निकट  झरव  सागर  में  मिट्टी
 का  तेल  मिलने  की  सम्भावना

 1105.  थ्रो  वस्तवन्त  :  क्या  पेट्रोलियम
 और  रसायन  मंत्री  यह  बताने  की  कृपा  क  गे
 किः

 (क)  क्‍या  यह  सच  है  कि  रूसी  भूतत्व-
 चेत्ताओं  ने  बम्बई  के  निकट  अरब  सागर  के
 तट  से  मिट्टी  का  तेल  मिलने  की  सम्भावना
 बताई  है  ;

 (ख)  यदि  हां,  तो  क्‍या  उनसे  इस

 आशय  की  कोई  रिपोर्ट  मिली  है  ;  और

 (ग)  इस  बारे  में  भारत  सरकार  की
 कया  प्रतिक्रिया  है  ?

 पेट्रोलियम  शौर  रसायन  तथा  समाज
 कल्याण,  मंत्रालय  में  राज्य  मंत्रो  (क्री  रघुरमणा):
 (क)  रूस  की  एक  पार्टी  ने  भारत  के  अतटीय

 क्षेत्रों  में जिसमें  बम्बई  तट  भी  शामिल  है,
 भूकम्पीय  सर्वेक्षण  किये  हैं  ।  इस  सर्वेक्षण  से
 हाड़ो-कार्बमज  के  संग्रह  के  लिये  अनुकूल
 संरचनाओं  की  विद्यमानता  का  पता  चला  है  t

 (a)  भृकम्पीय  दल  ने  अपनी  रिपोर्ट
 तेल  तथ।  प्राकृतिक  गैस  झ्ायोग  को  भेज  दी  है

 (ग)  तेल  तथा  प्राकृतिक  गैस  आयोग
 का  रूसी  सहायता  से  शीघ्र  ही  खम्बात  की
 खाड़ी  की  कुछ  संरचनाओों  के  व्यधन  करते
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 का  प्रस्ताव  है  1  अन्य  साधनों  द्वारा  बम्बई  के
 पांश्चिम  में  संरचनासों, की की  |  खोज  ब  का
 प्रश्न  भी  विचारधीन  है  t

 Koyna  Earthquake
 1106.  SHRI  BASWANT:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  officials  of  various  de-
 partments  of  the  Central  Government
 visited  the  places  affected  by  Koyna
 earthquake;  and

 (b)  whether  ‘a  final  report  has  been
 received  from  them  and  if  so,  the
 details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  and
 (b).  A  Central  Team  of  officers  visit-
 ed  Koynanagar  and  other  areas  in
 Maharashtra  affecteq  by  the  earth-
 quake  to  assess  the  situation  caused
 by  the  earthquake  and  to  estimate
 the  ‘ikely  requirement  of  funds  for
 relief  expenditure.  The  Team  has  sub-
 mitted  its  report,  a  summary  of
 which  is  placed  on  the  Table  of
 the  House.  (Placed  in  Libray.  See
 No.  LT-30  168).

 Offer  for  Fertilizer  Factories  by
 Rumania

 1107.  SHRI  SRINIBAS  MISRA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Rumania  have  offered
 to  set  up  fertilizer  factories  against
 Payment  in  king  by  purchase  of
 Indian  goods;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SO-
 CIAL  WELFARE  (SHRI  RAGHU-
 RAMAIAH):  (a)  The  Government  is
 not  aware  of  any  offer  made  by
 Rumanian  Government  for  setting  up
 fertilizer  factories  in  India.

 .
 IN
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 (b)  Does  not  arise.

 Ayurvedic  or  Unani  Medicines  for
 Contraceptives

 1108.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  any  Ayurvedic  or
 Unani  Medicines  have  been  received
 by  Government  for  use  as  Contracep-
 tives;

 (b)  if  so,  the  details  thereof;

 (c)  whether  these  medicines  have
 been  tried  and  if  so,  the  results  ob-
 tained  of  their  uses;  and

 (व)  if  not.  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  (DR.  Ss.  CHANDRA-
 SEKHAR):  (a)  Yes.

 (b)  Ministry  of  Health,  Family
 Planning  and  Urban  Development
 have  received  552  claims  along  with
 47  samples  of  indigenous  c¢rugs  for
 trial  ag  contraceptives  from  practi-
 tioners  of  Indigenous  Systems  of
 Medicine.

 (c)  In  order  to  select  efficacious
 drugs,  Government  had  appointed  a
 Screening  Committee  to  scrutinise  re-
 cipes  claimed  as  Contraceptives.  This
 Committee,  in  its  meeting,  held  on  the
 i8th  November,  ‘1967,  screened  260
 Claims  received  by  that  time  and  re-
 commended  56  recipes  for  being  tried
 as  oral  contraceptives.  These  56
 drugs  have  been  taken  up  for  toxi-
 city  studies,  The  non-toxic  drugs  out
 of  these  would  be  put  to  clinical  trial
 for  assessing  their  dependability,
 effectiven  and  reliability  as  oral
 contraceptives.

 (d)  Does  not  arise.
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 भारत  में  सिंचाई  की  सुविधाझों  का
 विस्तार

 (1109.  श्री  क०  मि०  सघकर  :  क्‍या
 सिंचाई  झौर  विद्यत्‌  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  देश  में  लगातार
 अकाल  की  स्थिति  रहने  का  एक  मुख्य  कारण
 सिंचाई  की  सुविधाओं  का  अभाव  है  ;

 (ख)  क्या  सरकार  ने  श्न्य  मामलों
 की  तुलना  में  सिंचाई  की  सुविधाओं  के  विस्तार
 के  कार्यक्रम  को  कोई  प्राथमिकता  दी  है!
 झौर

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ? हैँ

 सिचाई  तथा  विद्युत  मंत्री  (डा०  कु०  ao
 राव)  :  (क)  भारत  में  जलवायु  की
 विविधता  के  साथ-साथ  वर्षापात  अ्निश्चितता
 भी  है।  झत!  यहां  क्षि  की  सफलता  सिंचाई  के
 सुनिश्चित  संसाधनों  पर  निर्भर  करती  है  ।

 (ख)  जो  हां,  उपलब्ध  साधनों  के
 अन्दर  ।

 (ग)  प्रबन  नहीं  उठता  ॥

 हि
 बिहार  में  बागमतो  झौर  प्रघवाड़ा  नदो

 घाटी  परियोजनाओं  के  लिए  केन्द्रीय  सहायता

 IIi0.  श्री  Ifo  fao  सघुकर  :  क्‍या
 सिंचाई  शोर  विद्युत्‌  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  बागमती  और  अधवाड़ा  नदी
 घाटी  परियोजनाओं  के  लिये  बिहार  सरकोर
 को  किस  रूप  सें  सहायता  देने  का  प्रस्ताव  है  ;
 और

 (ख)  देश  के  सामने  लगातार  पैदा  हुए
 खाद्य  संकट  को  ध्यान  में  रखते  हुए  इन  परि-
 योजनातं  को  शीघ्रतापूर्वक  कार्यान्वित  करने
 के  लिये  सरकार  ने  कया  कार्यवाही  की  है  ?
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 faag  तथा  विद्युत  मंत्री  (डा०  कु०  ल०
 राव)  :  (क)  और  (ख)  बागमत्तो  परियोजना
 को  तकनीकी  स्वीकृति  दे  दी  गई  है  और  वह
 अब  योजना  आयोग  के  पास  स्वीकृति  के  लिये
 पड़ी  हुई  है  t

 अधवाड़ा  परियोजना  की  जांच  एक
 विशेषज्ञ  समिति  द्वारा  कर  ली  गई  है  और
 विशिष्ट  परियोजना  रिपोर्ट  राज्य  सरकार  से
 प्रतीक्षित  हैं  1

 वेहातो  क्षेत्रों  को बिजली  की  सप्लाई

 llI4.  श्री  क०  मि०  सघुकर  :  क्‍या
 सिंचाई  शौर  बिद्युन्‌  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देहाती  क्षेत्रों  को  शीघ्र  बिजली
 सप्लाई  करने  के  लिये  बनाई  गई  योजनाझों
 का  व्यौरा  क्‍या  है  ;

 (ख)  वर्ष  i968-69  में  इस  पर
 राज्यवार  कितना  खर्च  होने  की  संभावना  है;

 (ग)  क्या  नियतन  के  मामलों  में  पिछड़े
 राज्यों  की  ओर  विशेष  ध्यान  दिया  गया  है  ;
 शौर

 (3)  बिजली  की  सप्लाई  के  सम्बन्ध  में
 देश  में  प्रत्येक  राज्य  की  स्थिति  क्‍या  हैं  ?

 सिचाई  तथा  बिद्युनु  मंत्री  (डा०  Fo  लठ
 राव)  :  (क)  से  (घ).  निर्धारित  केन्द्रीय  ऋण
 सहायता  ग्राम  विद्युतीकरण  स्कीमों  के  लिये
 दी  जाती  है  ।  i966-67  &  ग्राम  विद्युती-
 करण  स्कीमें  इस  तरह  बनाई  जाती  हैं  जिनमें
 कृषि  की  उपज  बढ़ाने  के  लिये  सिंचाई  पम्पों
 को  ऊजित  करने  पर  बल  दिया  जाता  है  |
 राज्य  योजनाओं  के  लिये  कुल  केन्द्रीय  सहायता
 के  तय  हो  जाने  के  बाद  ही  r9us-c9  में
 ग्राम  विद्यू्वकरण  के  लिये  केन्द्रीय  सहायता
 कै  राज्यवार  झाबंटन  का  फैसला  किया  जाएगा  |
 इन  झावंटनों  को  तय  करते  समय  ग्राम
 विद्युतोकरण  के  लिये  राज्यों  के  संस्राधनों  तथा
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 कार्यक्रम  का  ध्यान  रखा  जाए  गा  ।  जिन  ग्रामों  को
 बिजली  दी  गई  है  उनकी  राज्यवार  संख्या
 का  विवरण  परिशिष्ट-]  में  दिया  गया  है  जो
 सभा  पटल  पर  रखा  गया  है।  [पुस्तका  नय  में
 रखा  गया।  देखिये  संख्या  T-732/68]
 राज्यों  में  ऊर्जित  किये  गये  सिंचाई  म्पों/नन्न-
 कूपों  की  संख्या  परिशिष्ट-2  में  दी  गई  है
 जो  सभा  पटल  पर  रखा  गया  है  ।  [प्स्तकालनय
 में  रखा  गया  |  देखिये  सब्या  LT-;3:/
 68]

 बिहार  में  वहाती  क्षेत्र  को  त्रिजली  को
 सप्लाई

 1112. Sto Fito WERE श्री  क  ०  सि०  मघुकर  :  क्‍या
 सिचाई  शौर  विद्युर्‌  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  गत  पांच  वर्षों  में  देहाती  क्षोत्रों
 को  बिजली  सप्लाई  करने  के  लिये  बिहार
 सरकार  को  कितना  घन  दिया  गया  ;

 (ख)  क्या  यह  सच  है  कि  चालू  वित्तीय
 वर्ष  में  देहाती  क्षेत्रों  को बिजली  सप्लाई  करने
 के  लिये  बिहार  सरकार  को  दिया  गया  घन
 गत  वर्ष  दिये  गये  घन  से  श्राधे  से  भी  कम
 है  ;  भौर

 (ग)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 सिचाई  तथा  विद्युत  मंत्री  (डा>  Ho  ao

 राव)  :  (क)  से  (ग).  ग्रामीण  क्षेत्रों  में
 बिजली  देने  के  लिये  गत  पांच  वर्षों  के  दोरान
 बिहार  सरकार  को  निम्नलिखित  केन्द्रीय
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 agar  दी  गई  है  —

 a  दी  गई  ऋण  महायता
 (लाख  रुपयों  में)

 सामान्य  अतिरिक्त

 1963-64  40
 964—65  50  20
 1965-66  90  48
 1966-67  275  600
 967—-68  575

 19642  1966 तक.  के वर्षों  में  अतिरिक्त
 सहायता  कृषि  उपज  के  आवर्द्धनार्थ  “ऋण
 ब्रौद्राम”  की  कार्यान्विति  के  लिये  दी  गई  थी
 और  966—-67  बर्ष  में  ्रतिरिक्त  सहायता
 मलकपों  पम्पों  को  ऊजित  करके  सूखा
 स्थितियों  को  दूर  करने  के  लिये  दी  गई  थी।
 जब  कि  बिहार  और  श्न्य  राज्यों  को  967—
 68  में  ग्मतिरिक्त  झावंटन  नहीं  दिये  गये,

 बिहार  का  सामान्य  आवंटन  उन्हें  966-67
 में  लिए  गए  श्ादंटन  से  अधिक  है  1

 बिडार  में  नदी  घाटी  परियोजनाएं

 li43.  श्री  क०  सि०  सधुकर  :  क्या
 सिचाई  और  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  विहार  में  गंडक,  कोसी  और
 बागमती  परियोजनाओं  के  पूर्ण  हो  जाने  के
 पश्चात्‌  बिहार  में  कुल  कितने  एकड़  भूमि  में
 सिंचाई  होने  की  सम्भावना  है  ;

 ख)  कितने  एकड़  भूमि  बाढ़  से  बचाई
 जा  सकेगी  ;

 (ग)  दन  परियोजनाओं  के  पूर्ण  होने
 शर  कितने  वाट  बिजली  पैदा  की  जायेंगी  ;

 (घ)  इससे  क्हार  की  कितने  प्रतिशत
 खेती  वोग्य  चूमि'  में  सिंचाई  की  जाबिंगी  :
 और

 (&)  एक  एकड़  भूमि  में  सिंचाई  करने
 पर  कितना  व्यय  होगा  ?

 सिंचाई  तथा  विद्युत्‌  मंत्री  (डा०  कु०  लठ
 राव)  :  (क)  लगभग  60  लाख  एकड़  t

 (ख)  लगभग  5  लाख  एकड़  tT

 (ग)  35,000  किलोबाट  4

 (घ)  उपर्युक्त  परियोजना  के  कारण
 बोये  हुए  क्षेत्र  में  20  प्रतिशत  अतिरिक्त
 सिंचाई  होगी  ।

 (४)  लगभग  280  रुपये  प्रति  एकड़  t

 Foreign  Exchange  Racket
 lll4.  SHRI  K.  P.  SINGH  DEO:

 SHRI  UMANATH:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  Enforcement  Agencies  have
 completed  investigation  into  a  (oreign
 exchange  racket  operated  by  some
 Manganese  ore  exporters;

 (b)  if  so,  the  result  thereof;  and
 (c)  the  action  taken  by  Govern-

 ment  in  this  regard?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  The
 question  does  not  specify  the  case  in
 respect  of  which  information  is  Te-
 quired.  During  the  'ast  few  years,
 the  enforcement  agencies  under  the

 ‘Ministry  of  Finance  have  investigat-
 eq  into  major  groups  of  cases  of  con-
 travention  of  foreign  exchange  regu-
 lationg  relating  to  the  following  im-
 portant  exporters  of  manganese  ore:

 (i)  Mls  Serajuddin  &  Co.,  Calcutta.

 (i)  Mls  Raji  Bahadur  Shreerem
 Durgaprasad  Private  Ltd.,
 Tumsar.

 Investigations  are  at  veriouge  staged
 of  progress.  In  some  ह... ह  the  in-
 vestigations  have  been  completed.  In
 regard  to  some  matters  the  parties
 have  gone  to  the  Coutts.
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 (by  and  (ce).  In  cases  where  inves-
 tigations  are  complete,  ‘adjudication
 proceedings  have  been  initiated  under
 appropriate  laws.  The  further  pro-
 gress  of  the  adjudication  has  been
 impeded  due  to  the  parties’  gcing  to
 court.

 Written  Answers

 Insurance  of  Industry  against  Political
 Disturbances

 ‘1115,  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state:

 (a)  whether  it  is  ७  fact  that  some
 Bankers  had  suggested  to  Govern-
 ment  about  the  insurance  of  industry
 against  political  disturbances;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  and
 (b).  A  suggestion  was  received  from
 a  banker  that  Government  should
 establish  a  scheme  of  insurance  to
 cover  industrial  undertakings  against
 loss  or  damage  caused  by  political
 strife,  collective  action  of  workers,
 riots  and  civil  commotion,  sabotage,
 malicious  damage  etc.

 (c)  Government  did  not  consider  it
 desirable  that  it  should  establish  such
 a  scheme.

 Smallpox  jn  Kalahandi  (Orissa)

 1116.  SHRI  K.  P,  SINGH  DEO:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  small-pox  has  assumed  _  epide-
 mic  form  in  Kalahandi  district  of
 Orissa  State;

 (b)  if  so,  the  Central
 given  to  the  State  to  eradicate
 epidemic;  and

 assistance
 the

 (c)  the  results  achieved  so  far?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  5.  MURTHY):
 (a)  Yes.

 (b)  The  following  Central  assistance
 is  being  given  to  the  State  for  eradi-
 cation  of  the  epidemic:

 (i)  Under  the  National  Smallpox
 Eradication  Programme,  which
 is  a  Centrally  aided  scheme,
 60  per  cent  assistance  is  given
 for  additional  siaff  required

 for  intensive  vaccinations  and
 re-vaccinations  campaign.

 (ii)  Freeze-dried  smallpox  vaccine
 is  being  supplied  in  ampie
 quantity  free  of  cost.

 (iii)  The  State  Health  authorities
 were  contacted  in  January,
 l968  and  provided  necessary
 technical  guidance  to  inten-
 sify  the  containment  measures
 and  to  successfully  vaccinate
 the  vulnerable  age  groups  and
 unprotected  Jabour|migra-
 tory  population  with  the  help
 of  intensified  Health  Educa-
 tion  and  publicity  measures.

 (c)  The  incidence  of  the  disease  is
 on  the  decline.

 Coal-Based  Fertilizer  Plant

 l7.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  the  scrutiny  of  techno-
 economic  feasibility  study  prepared
 by  the  Fertilizer  Corporation  of  India
 for  a  coal-based  fertilizer  plant  has
 been  completed;

 (b)  if  so,  the  salient  features  there-
 of  and  the  action  taken  thereon;  and

 (c)  if  the  reply  to  part  (a)  above  be
 in  the  negative,  when  it  is  likely  to  be
 completed  and  the  reasons  for  the
 delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICAL  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU
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 RAMAIAH):  (a)  to  (c).  No,  sir.
 The  report  on  a  coalbased  fertilizer
 plant  in  Madhya  Pradesh  is  at  present
 under  the  scrutiny  of  sub-Committes
 of  the  Board  of  Directors  of  the  Ferti-
 lizer  Corporation  of  India.  The  Cor-
 poration  has  also  approached  the
 State  Government  and  other  autho-
 rities  for  suitable  arrangements  and
 assurances  in  respect  of  water,  power,
 coal  etc.  The  Government  will  fur-
 ther  consider  the  report  on  receipt  of
 the  recommendations  of  the  Board  of
 Directors  which  are  expected  shortly.

 Utilisation  of  Narmada  Waters

 ‘1118.  SHRI  S.  N.  SHUKLA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  acreage  of  land  which  lies
 in  Narmada  basin  or  outside  it  separa-
 tely  which  the  Gujarat  Government
 has  proposed  to  irrigate  by  utilisation
 of  Narmada  waters;

 (b)  the  acreage  of  land  in  Narmada
 basin)  which  the  Government  of
 Madhya  Pradesh  has  proposed  for
 irrigation  by  utilising  the  Narmada
 waters  in  the  State;  and

 (c)  the  total  acre  feet  of  Narmade
 waters  which  will  be  utilised  for  pro-
 viding  irrigation  when  high-yielding
 varieties  of  crops  are  introduced  in
 the  lands  in  Narmada  basin  as  pro-
 posed  by  the  Government  of  Madhya
 Pradesh?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K,  L,  RAQ):  (a)
 and  (b).  As  per  Memoranda  submit-
 ted  to  Khosla  Committee  by  the  con-
 cerned  States,  the  area  to  be  irrigated
 in  Gujarat  was  4.58  million  acres  and
 Madhya  Pradesh  7.75  million  acres,

 (c):  This  is  under  study.

 गगा  नदी  को  बाढ  की  रोक  थास

 1119.  श्री  प्रकाशबोर  ज्ञास्त्री
 Sto  सूर्य  प्रकाश  पुरी  :
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 श्री  शिव  कुमार  शास्त्री  :
 श्री  रामजी  रास  :

 क्या  सिंचाई  और  विद्युत  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  मुरादाबाद  ।जले
 में  प्रति  वर्ष  गंगा  नदी  में  बाढ़  आने  के  कारण
 सदा  होने  वाली  क्षति  को  रोकने  के  लिये
 राज्य  सरकार  के  परामर्श  से  कुछ  समय  पहले
 तैयार  किये  जा  रहे  कार्यक्रम  का  क्या  परिणाम
 निकला  है  4

 (ख)  क्या  यह  सच  है  कि  गंगा  नदी
 के  किनारे  पर  बसे  हुए  हसनपुर  तहसील  के
 क्षेत्रों  में जान  और  माल की  प्रति  वर्ष  अत्यधिक
 हानि  होती  है  ;  और

 (ग)  यदि  हां,  तो  इन  क्षत्रों  में  बाढ़  को
 रोकने  के  लिये  कितना  समय  लगने  की  संभावना
 है?

 सिचाई  तथा  विद्युत  मंत्री  (डा०  Fo  लक
 राव)  :  (क)  मुख्य  अभियन्ता  (बाढ़
 नियंत्रण)  ,  केन्द्रीय  जल  तथा  विद्युतः  आयोग
 ओर  मुख्य  ग्रभियन्ता,  उत्तर  प्रदेश  दोनों  न ेमिल
 कर  3-2-68  को  उत्तर  प्रदेश  के  मुरादाबाद

 जिले  की  हसनपुर  तहसील  के  बाढ़  प्रभावित
 क्षेत्रों  का  दौरा  किया  था  t  उन्होंने  इस  बात
 का  सुझाव  दिया  है  कि  भ्रनुसंधानों  और  इस
 क्षेत्र  के  विस्तृत  सवक्षण  के  परिणामों  को  देख
 कर  बाढ़  प्रभावित  क्षेत्रों  को  सहायता  देने  के
 लिये  निम्नलिखित  कार्य  किये  जाएं  :--

 (Qa)  गंगा  और  मरठेश्वर  नदी  के  बीच
 के  जल  मार्ग  का  रेखांकन  के
 साथ-साथ  हं  वर्तमान  जिबपुर-
 कलक्टर  साधु  बन्ध  को
 उत्तर  की  ओर  बढ़ा  दिया
 जाए  é

 (2)  वर्तमान  कलक्पर  साध
 जिबपुर  बन्ध  सता  को  ऊंचा  कके  पक्का
 कर  दिया  जा  ot
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 (3)  qa)  और  (2)  में  बताये
 गए  सुझावों  की  कार्यान्विति
 से  पूर्व  नरोरा  वियर  की
 सुरक्षा  पर  इन  के  प्रभाव  की
 जांच  कर  ली  एगौर  वियर
 की  सुरक्षा  के  लिये  आवश्यक
 उपाय  अपनाए  जाएं  ।

 गंगा  और  प्रस्तावित  बन्ध  के
 बीच  के  गांवों  के  स्तर  को
 ऊंचा  कर  दिया  जाए  और
 उन्हें  बन्ध  के  साथ  मिला
 देना  चाहिये  7  कटाब  से
 बचाने  के  लिये  गांवों  की
 पत्थर  लगा  कर  रक्षा  की
 जाए  |

 (4)

 (ख)  बाढ़  से  हुई  क्षति  के  उपलब्ध
 आंकड़े  निम्नलिखित  हू  —

 966  3967
 warfare

 गांवों  की
 संख्या

 2.  प्रभावित
 फसली  क्षेत्र
 (एकड़  )

 3.  मृत  व्यक्ति
 व  फ्शु  उपलब्ध  नहीं.  कुछ  नहीं

 सम्पत्ति  की  वार्षिक  क्षति  लाख  रुपये
 और  8.7  लाख  रुपये  के  बीच  बताई  जाती

 है।
 (ग)  (क)  में  बताए  गए  कार्यों  के

 अलुसन्धान  के  पूर्ण  हो  जाने  भर  प्राक्कलनों
 के  तैबार  होने  के  पश्चात्‌  ही  कार्यों  के  पूर्ण  होने|
 के  समय  का  पता  चल  सकता  है

 ग्रामोण  क्षेत्रों  में  परिवार  नियोजन
 कार्यक्रम

 i20.  ft  प्रकाशवीर  झाास्त्री :
 wo  सूर्य  प्रकाश  प्री  :
 क्रो  शिव  कुमार  शास्त्री  :

 224  24i

 42,675  49,  520
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 at  राम  जी  राम
 श्री  स०  चं०  सामग्त  :

 क्या  स्वास्थ्य,  परिवार  नियोजन  तथा
 समरीय  विकास  मंत्रो  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ग्रामीण  क्षेत्रों  मे ंपरिवार  नियोजन
 कार्यक्रमों  को  कारगर  बनाने  के  लिए  और  क्‍या
 प्रयत्न  किये  जा  रहे  हैं  ;  और

 (ख)  वया  इस  सम्बन्ध  में  (आगामी
 वर्षों  में  इस  कार्यक्रम  को  और  बढ़ाने  का
 विचार  है  ?

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरोय
 विकास  संत्रालय  सें  राज्य  मंत्री
 (डा०  श्रोपति  चल्रशेखर)  :  (क)  और
 (ख).  अपेक्षित  सूचना  का  एक  विवरण  सभा

 पटल  पर  रखा  गया  है।  [परतकालय  से  रखा
 गया  t  देखिये  संख्या  LT-233/68]
 Dhuvaraa  Thermal  Power  Station

 2l.  SHRI  D.  R,  PARMAR:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 present  capacity  of  Dhuvaran  therma!
 power  station  in  Gujarat  is  inadequate
 to  cope  up  with  the  demands  for
 power  from  public,  agriculturists  and
 industrialists;

 (b)  whether  it  is  also  a  fact  that
 soMe  gas  turbines  are  required  to  be
 installed  to  increase  the  present  capa-
 city  to  meet  the  demands  of  these
 People;

 (९)  if  so,  the  reasons  for  not  pur-
 chasing  and  installing  them  so  far
 and

 (d)  the  action  Government  propose
 to  take  in  the  matter?

 THE  MINISTER  FOR  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 Yes,  Sir.

 (b)  to  (d).  A  scheme  involving  ins.
 tallation  of  gas  turbines  of  capacity
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 totalling  94  MW  at  Dhuvaran  has  been
 sanctioned  for  implementation.  Of
 these,  two  units  of  27  MW  each  are
 proposed  to  be  imported  and  four
 units  of  0  MW  each  are  to  be  trans-
 ferred  from  other  States.  Procure-
 ment  action  is  in  progress,

 Family  Planning  Centres  in  the  States

 1122.  SHRIMATI  JYOTSNA
 CHANDA:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  all  the  family  planning
 centres  are  functioning  in  all  States;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  whether  Government  have
 given  financial  assistance  to  the  States
 for  proper  distribution  of  funds  to  the
 Family  Planning  Centres?

 THE  MINISTER  OF  STATE  IK
 THE  MINI:TRY  OF  HEALTH,
 FAMILY  PILLANNING  AND  URBAN
 DEVELOPMENT  (DR.  8S.  CHANDRA-
 SEKHAR):  (i)  The  required  number
 of  Family  Welfare  Planning  Centres
 are  not  yet  functioning  in  all  the
 States.

 (b)  These  centres  are  to  be  brought
 into  position  on  a  phased  basis,  There
 are  short  falls  therein,  the  main  rea-
 sons  being  stortage  of  medical  and
 para-medical  personnel  and  want  of
 staff  quarters  particularly,  in  the
 rural  areas.

 (९)  Yes.  Adequate  funds  have  been
 provided  to  the  States  for  this  pur-
 pose.

 Welfare  of  Tribal  People  in  Assam

 33.  SHRIMATI  JYOTSNA  CHAN-
 DA:  Will  the  Minister  of  SOCIAL
 WELFARE  be  pleased  to  state:

 {a)  the  amount  spent  for  the  wel-

 en
 people in  Asam  in

 i967;
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 (b)  the  number  of  schools  started

 in  the  tribal  areas  of  Assam  during
 1967;  and

 (c)  whether  all  the  areas  have  been
 covered  by  roads?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  For  the  year  1966-67,
 Rs.  49.30  lakhs.

 (b)  There  was  no  scheme  for  estab-
 lishment  of  new  schools  in  the  Back-
 ward  Classes  Sector.

 (c)  No,  Sir.

 Preclinical  Classes  in  Silchar  Medical
 College,  Silchar

 ‘1124,  SHRIMATI  JYOTSNA  CHAN-
 DA:  Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:
 (a)  whether  Government  propose  to
 start  pre-clinical  classes  in  the  Sil-
 char  Medical  College  during  July,
 1968;

 (b)  if  not,  the  reasons  therefor;  and
 (९)  when  the  construction  of  the

 Silchar  Medical  College  is  likely  to  be
 completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  5.  MURTHY):  (a)
 No.  However,  it  is  preposed  to  start
 the  pre-medical  classes  at  Silchar  in
 a  private  college  in  1968,

 (b)  The  construction  of  the  College
 and  other  buildings  has  not  vet  been
 completed  due  to  paucity  of  funds.

 (c)  Completion  of  the  Medical  Col-
 lege  building  is  likely  to  take  at  least
 two  years  more.

 Alletment  of  Kerosene  Qil  to
 Maharashtra

 I26.  SHRE  S.  R.  RANE:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  quote  of  kerosene  oii
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 allotted  to  the  Maharashtra  State  for
 the  months  of  November  and  Decem-
 ber,  967  and  the  actual  supplies  dur-
 ing  these  months;

 (b)  whether  it  is  a  fact  that  there
 was  shortage  of  Kerosene  oil  in  the
 State  during  these  months  and  several
 villages,  towns  and  cities  could  not
 get  Kerosene  oil;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  increase  the  quota  of  Kerosene
 oil  for  Maharashtra  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCLAL
 WELFARE  (SHRI  RAGHU
 RAMAIAH):  (a)

 (Figures  in  Tonnes)
 November  67  December  67  January  68

 Quota  Actuals  Quota  Actuals  Quota  Actuals
 44,700  5373  44,700  42,049  44,700  46,563

 (b)  Some  cases  of  shortage  of
 Kerosene  were  reported.

 (९)  The  question  of  increasing  the
 Kerosene  allocation  is  under  conside-
 ration,

 Overdraft  by  States
 1127,  SHRI  S.  K,  SAMBANDHAN:

 SHRI  C,  C.  DESAI:
 SHRI  N.  K.  SOMANI:
 SHRI  S.  K,  TAPURLAH:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  the  States  have  cleared
 their  overdrafts  as  on  the  3lst  Decem-
 ‘ber,  I967;  and

 (b)  if  not,  the  names  of  the  States
 and  the  extent  to  which  they  have
 overdrawn  on  that  date?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 The  Governments  of  Andhra  Pradesh,
 ‘Bihar,  Madhyn  Pradesh,  Madras,  My-
 sore,  Orima  and  Rajasthan  were  in
 overdraft  with  the  Reserve  Bank  of
 India  on  29th  December,  967  (30th  and
 ‘3lst  December,  967  being  holidays)  as
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 follows:—

 (In  Rs.  crores)
 l,  Andhra  Pradesh  (1.84

 2.  Bihar  3.68
 3.  Madhya  Pradesh  6.87
 4.  Madras  8.74
 5.  Mysore  0.42
 6,  Orissa  6.24
 7.  Rajasthan  4.94

 Total:  42.94

 Terms  and  Conditions  of  L.I.C.  Loans
 1128,  SHRI  §,  K  SAMBANDHAN:

 Will  the  Minister  of  FINANCE  he
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  59]  on  the
 23rd  November,  967  and  state:

 (a)  whether  information  regarding
 the  terms  and  conditions  of  the  Life
 Insurance  Corporation  for  giving
 loans  to  companies  has  since  been  re-
 ceived;

 (b)  if  so,  the  details  regarding  the
 types  of  loans  to  companies;  and

 (c)  the  names  of  companies  and  the
 amount  of  loans  sanctioned  during  the
 years  1965,  966  and  9677

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JAGANNATH  PAHADIA):  (a)  Yes,
 Sir,

 (b)  A  statement  is  attached.
 (९)  It  is  not  in  public  interest  to

 disclose  the  names  of  companies  to
 whom  loans  have  been  given  by  the
 LIC.  The  loans  sanctioned  to  com-
 panies  during  1965-66.  and  1966-67  as
 well  as  the  total  amount  disbursed
 during  these  two  years  are  given  in
 the  attached  statement.

 (b)  (A)  For  Industrial  purposes:

 The  principal  terms  are  as  under:-
 Interest:  9  per  cent  per  annum  pay-

 able  half-yearly  subject  to  a  rebate
 of  per  cent  p.a.  for  prompt  payment
 of  instalment  of  principal  and  inter-
 est  on  the  due  dates,
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 Period:  Normally  5  years,  the  first
 repayment  to  fall  due  on  the  expiry
 of  normally  10  years  from  the  date
 of  the  first  disbursement  of  the  loan.

 Security:  The  loan  is  secured  on  the
 fixed  assets  of  the  Company  subject
 to  a  margin  of  normally  50  per  cent.

 (B)  For  Other  Purposes  :

 The  Corporation  also  advances  mor-
 igage  loans  to  Companies  under  the
 following  2  Schemes,  viz.

 (i)  the  scheme  for  grant  of  loans  on
 mortagage  of  immovable  properties
 briefly  known  as  Scheme  M-I,  and

 (ii)  The  scheme  for  grant  of  loans
 to  Public  Limited  Companies  for  the
 purpose  of  Housing  Schemes  of  their
 employees  briefily  known  as  scheme
 M-VI.

 Under  Scheme  M-I  loans  are  grant-
 ed  upto  a  maximum  of  50  per  cent  of
 the  value  of  the  property  at  9  per
 cent  annum  with  a  rebate  of  ]  per  cent
 per  annum  for  punctual  payment  of
 instalments  of  principal  and  interest
 The  maximum  period  of  the  loan  is
 5  years  repayable  by  equal  half-year-
 ly  instalments.

 Under  Scheme  M-VI  loans  are  gran-
 ted  upto  a  maximum  of  70  per  cent
 of  the  value  of  the  property  at  9  per
 cent  interest  per  annum  with  a  rebate
 of  l  per  annum  for  punctual  payment
 of  instalments  of  principal  and  inter-
 est.  The  maximum  period  of  the  loan
 is  20  years  repayable  by  equal  half-
 yearly  instalments  or  by  equated
 monthly  instalments.

 (c)  For  Industrial  purposes:
 Loans  sanctioned  and  disbursed  are  as

 uoner  |
 Financial  Loans  Djisbursals  out  of

 ot  saiwiioned  (2)  tt  |  31.3.67
 t)  @  (Rs.  in  lakns)  @)

 7965«66  ग535  566
 t966-67  335  Nil
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 (B)  For  other  purposes:

 Loans  sanctioned  and  disbursed  are  as
 under  :

 Financial  Loans  Disbursals  out  of
 Year  Sanctioned  (2)  till  ३  1.3.67,

 (7)  (2)  (Rs.  ih  lakhs)  (3)
 1965-66,  I97.90  62.75
 1966-67  96.00  15,80

 293.90  77.95

 N.B.  LIC  maintains  figures  on  the  basic
 of  financial  years

 “Excise  Duty  on  Yarn  Comsumed  by
 Handloom  Industry”

 i29.  SHRI  8,  K.  SAMBANDHAN: Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  proposal  to  remove
 the  excise  levy  on  yan  consumed  by the  handloom  industry  has  been  made to  Government  by  the  handloom  in-
 dustry;  and

 (b)  if  so,  the  action  taken  thereon?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Cotton  yarn in  the  form  of  hanks,  which  is  norm-
 ally  used  by  the  handloom  industry, is  already  exempt  fom  the  whole  of
 the  Central  Excise  duty,  if  it  is  of
 less  than  29  counts  (French).  It  has
 however  been  represented  by  the  in-
 dusty  that  the  scope  of  exemption
 should  extended  so  as  to  cover  such
 yarn  of  20  or  more  but  less  than  34
 counts  (French).

 (9)  The  matter  is  under  examina.
 tion.

 गांवों  में  खिजली  लगाना

 1130.  श्री  देवराव  पाटिल  :  व्या
 सिचाई  और  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  "पा  च  l960  हक  एक  लाख
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 गवों  में  बिजली  लगाने  का  सरकार  का  विचार
 है;

 (ख)  यदि  हां,  तो  उस  लक्ष्य  को  पूरा
 करने  के  लिये  क्‍या  कार्यवाही  की  गई  है  ;
 और

 (ग)  उपलब्ध  पन-बिजली  का  पूरा
 उपयोग  करने  के  लिये  कया  प्रयत्न  किये  जा
 रहे है  ?

 सिचाई  तथा  विद्युत  मंत्री  (डा०  कण  ल०
 राव)  (क)  और  (ख).  गांधी  जी  की  जन्म
 शताब्दी  2  अक्तूवर,  969  तक  एक  लाख
 गांवों  में  |  जली  लगाने  के  प्रस्ताव  पर  964
 में  विचार  किया  गया  था  ।  तत्पश्चात्‌
 1966-67  से  यह  निर्णय  किया  गया  था

 कि  कृषि  उपज  को  बढ़ाने  के  लिये  गांवों को
 बिजली  देने  की  स्कीमों  को  इस  प्रकार  से
 बनाया  जाए  कि  उन  में  जोर  सिचाई  के  पम्पों
 को  ऊजित  करने  पर  हो  t  क्योंकि  अब  ज्यादा
 जोर  पम्पों  को  ऊजित  करने  पर  विया  जाने
 लगा  है  और  वित्तीय  संसाधनों  की  भी  कमी  है,
 इसलिये  969  तक  एक  लाख  गांवों  में  बिजली
 लगाना  संभव  नहीं  हो  सकेगा  ।  तीसरी
 पंचवर्षीय  योजना  के  अन्त  तक  47,705
 गांवों  में  बिजली  लगाई  जा  चुकी  थी  और
 5,14,231  पम्पों  को  ऊजित  किया  गया

 था  अप्रैल,  966  से  सितम्बर,  967  तक,
 अब  तक  प्राप्त  सूचना  के  अनुसार,  0,000
 अतिरिक्त  ग्रामों  में  बिजली  लगाई  गई  है  ।
 इसी  प्रकार  2.  55  लाख  पम्पों  को  ऊजित
 किया  गया  है  t

 (a)  अनुभान  है  कि  दश  की  कुल  पन
 बिजली  क्षमता  60  प्रतिशत  भार  झनुपात  पर
 लगभग  40  लाख  मै०  वाट  है।  तीसरी
 योजना  के  अन्त  तक  पन-बिजली  घरों  को
 कुल  प्रतिष्ठापित  उत्पादन  क्षमता  4i  लाख
 Ho  बाट थी. थी  |  i966-67  से  970-7I
 की  भ्रवधि  में  32  लाख  कि०  वाट  की  वृद्धि
 होने  की  संभावना  है।  इस  समय  कुल  क्षमता
 के  .0  प्रतिशत  चलम  की  wer  छेंती  है  ।
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 निर्माणाधीन  पन-बिजली  स्कीमों  को  पूरा  हो
 जाने  के  बाद  से  यह  खपत  बढ़  कर  .0  प्रतिशत
 हो  जायेगी  ।

 Effect  of  Koyna  Earthquake  on
 Ankleshwar  Oilfields

 i3l.  SHRI  MANIBHAI  J,  PATEL:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Koyna  earthquake
 had  its  effects  right  up  to  the  South
 Gujarat  area;

 (9)  if  so,  whether  it  also  had  its
 effects  on  the  Ankleshwar  oil-fields;
 and

 (c)  whether  its  effect  have  been
 surveyed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PERTOLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU
 RAMAIAH):  (a)  Earthquake  tremors
 were  felt  right  up  to  the  Broach  area.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Vasectomy  Operations  and  Loop
 Insertions

 1132.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  HEALTH,  FAMI-
 LY  PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state:

 (a)  the  total  number  of  vasecioumy
 operations  conducted  in  the  country
 upto  the  end  of  1967;

 (b)  the  total  number  of  loop  inser-
 tions  during  the  above  period;

 (c)  whether  any  cases  of  vasectomy
 operations  to  old  people  and  boys
 have  come  to  the  notice  of  Govern-
 ment;

 (d)  if  so,  whether  such  cases  have
 been  verified;  and

 (e)  if  so,  the  result  thereof?
 THE  MINISTRY  OF  STATE  IN

 THE  MINISTRY  OF  HEAL/FH,
 FAMILY  PLANNING  AND  URBAN
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 DEVELOPMENT  (DR.  S,  CHANDRA-
 SEKHAR):  (a)  and  (b).  The  total
 number  of  Sterilisation  operations
 (both  Vasectomy  and  Tubectomy)
 and  loop  insertions  done  upto  the  end
 of  December,  967  (as  reported  upto
 0th  February,  968)  is  as  follows:—

 Sterilisation  Loop  Insertion
 (Nos)  (Nos)
 36,44,571  21,96,398

 (Separate  fiyures  for  Vasectomy  cases
 alone  are  nut  readily  available).

 (९)  Yes,  a  few  isolated  cases  of  this
 type  have  been  reported.

 (d)  Yes.
 (e)  Strict  instructions  have  been  js-

 sued  to  all  the  State  Government  to
 take  necessary  measures  to  prevent
 the  recurrence  of  such  cases.

 Tungabhadra  Project

 1133.  SHRI  GADILINGANA
 GOWD:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:  ay

 (a)  whether  survey  of  the  High
 Level  Canal]  Wing  of  Tungabhadra
 Project  which  goes  into  Alur  Taluk  of
 Kurnool  District  has  been  _  finalised;
 and

 (b)  if  80,  the  villages  which  will  be
 covered  by  this  Canal  and  the  extent
 of  land  so  covered  in  each  of  these
 villages?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Desilting  of  Large  Reservoirs
 34.  SHR]  M.  N,  REDDY:  Will

 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  latest  methods  of  desilting
 of  Jarge  reservoirs;

 (b)  the  latest  methods  of  arresting
 and  controlling  silting  in  large  reser-
 viors;

 (c)  whether  such  measures  have
 been  employed  and  experimented  in
 any  projects  in  the  country;  and

 (d)  if  so,  the  results  thereof?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a)
 to  (c).  There  are  no  practicable  me-
 thods  of  desilting  of  large  reservoirs.
 For  arresting  and  controlling  silt  in
 the  lage  reservoirs,  proper  watershed
 Management  and  soil  conservation
 Measures  such  as  afforestation,  grass
 land  development  by  closure  to  graz-
 ing  and  planting,  terracing  and  coun-
 tour  bunding  of  agricultural  lands,
 supplemented  by  engineering  works
 such  as  small  check  dams,  gully  plug-
 ging,  etc.  are  adopted.  Systematic
 measures  in  the  catchments  of  23
 major  river  valley  projects  in  the
 country  were  taken  up  under  a  Cen-
 trally  sponsored  programme  of  the
 Ministry  of  Food  and  Agriculture
 during  the  Third  Plan  and  so  far  an
 area  of  2  lakh  acres  has  been  treated,
 The  scheme  is  being  continued,

 (d)  Normally.very  large  coverage
 is  necessary  before  appretiable  effects
 can  be  felt  in  the  rate  of  silting  of
 large  reservoirs.  So  far  only  2.5  per
 cent  of  the  total  catchinent  area  of
 the  major  projects  has  been  covered.
 Evidence  has,  however  been  forth-
 coming  in  small  watersheds  where
 substantial  reduction  in  the  rate  of
 sedimentation  has  been  observed  in
 representative  areas,  as  a  result  of  soil
 conservation  measures.

 Oil  Industry

 1135,  SHRI  SHRICHAND  GOEL:
 Wil)  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 oil  industry  has  been  badly  hit  during
 the  industrial  recession  facing  the
 country;

 (b)  if  so,  in  what  respect;  and

 (९)  the  steps  Government  are  con-
 templating  to  check  the  downward
 trend  in  the  industry?
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 THE  MINISTER  DF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  ‘SHRI  RAGHU  RAMA-
 IAH)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Upper  Krishna  Project

 i36.  SHRI  MOHSIN:
 Minister  of  IRRIGATION
 POWER  be  pleased  to  state:

 Will  the
 AND

 (a)  whether  final  decision  has  been
 taken  as  to  the  height  and  place  of
 the  dam  of  the  Upper  Krishna  Pro-
 ject?

 (b)  the  stage  of  the  construction  of
 the  Project  at  present;

 (c)  the  amount  spent  so  far;  and

 (d)  the  estimated  cost  of  the  pro-
 ject?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K  L.  RAO):  (a)
 Not  yet  Sir.

 (b)  and  (c).  Excavation  for  the
 foundation  of  Alamatti  Dam  igs  in
 progress.  Preliminary  works  like
 construction  of  buildings,  approach
 roads  etc.,  have  been  substantially
 completed.  About  Rs.  2  crores  have
 been  spent  to  end  of  November,  1967.

 (d)  The  Project  has  been  sanction-
 ed  for  an  estimated  cost  of  Rs.  58.2
 crores.

 Wages  of  O.N.G.C.  Workers

 1137.  SHRI  MOHSIN:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  agreement  has
 been  reached  between  the  Oil  and
 Natural  Gas  Commission  and  _  the
 Unions  of  the  employees  about  the
 increase  in  wages;

 (b)  if  so,  the  terms  of  agreement;
 and
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 (९)  the  steps  being  taken  to  remove

 the  disparity  in  the  scales  of  pay  and
 wages  of  its  employees  and  those  of
 the  Oil  India  Ltd.?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU  RAMA-
 IAH):  (a)  Yes,  Sir.

 (b)  The  Pay  Scales  of  all  the  cate-
 gories  of  Employees  belonging  to
 Class  IV  and  Class  III,  have  been  re-
 vised  with  effect  from  14.1967.  The
 increase  in  basic  pay  ranges  from  a
 minimum  of  Rs.  0  per  month  to
 Rs.  35  per  month.  The  agreement  is
 valid  for  a  period  of  3  years  from
 January  20,  968  and  no  further  revi-
 sion  in  the  scales  can  be  made  upto
 January  20,  1971.

 (c)  The  management  have  reported
 that  pay  and  Scales  of  Oil  India  Ltd.,
 as  well  as  other  public  Sector  Organi-
 sations  were  duly  kepf“in  view  while
 negotiating  with  the  Unions  and  in
 arriving  at  a  settlement.

 Shortage  of  Anaesthetists

 1138,  SHRI  8,  5.  KOTHARI:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  shortage  of  Anaesthetisits  in  the
 country;

 (b)  whether  any  operational  cases,
 where  anaeshetics  were  administered
 by  unqualified  compounders  and  nur-
 ses  resulting  in  occasional  deaths  have
 come  to  the  notice;  and

 (c)  if  so,  the  action  Government  pro-
 pose  to  take  to  remedy  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY):  (a)
 Yes.
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 (b)  Where  there  is  only  a  single

 Medical  Officer  in-charge  of  a  dispen-
 sary  or  hospital  not  fully  qualified
 pesonnel  may  be  assisting  jn  the  ad-
 Ministraiion  of  anaesthesia.  No  in-
 stance,  however,  has  come  to  the
 notice  of  Government  where  a  patient
 had  died  on  this  account,

 {c)  In  the  Safdarjang  Hospital  a
 short  course  of  training  has  been  ins-
 tituteg  for  C.G.H.5S.  doctors.  This  has
 been  iaken  advantage  of  by  medical
 officers  in  Nagaland,  Tripura,  Coal
 Mines  areas  and  Pondicherry.  Madras
 has  a  short-term  training  programme
 in  anaethesia  for  all  doctors  working
 in  districijtaluk  hospitals.  Maharash-
 tra  has  a  three  months  course  for
 doctors  at  Nagpur,  Poona,  Bombay
 and  Aurangabad.

 Specialised  Export  Credit  Institution

 1139.  SHRI  K.  HALDAR:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have
 examined  the  possibilities  of  setting
 up  a  specialized  export  credit  insti-
 tution  for  the  promotion  of  export;
 and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  this  regard?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  (b).
 The  existing  institutions  appear  to  be
 adequate  for  dealing  with  export
 credit  and  Government  do  not  con-
 sider  it  necessary  at  present  to  set
 up  a  specialised  credit  institution  for
 this  purpose.  However,  if  need  be,
 the  question  could  be  remitted  for
 consideration  in  detail  by  the  pro-
 posed  Banking  Commission.
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 Primary  Health  Centres  of  South
 Manara  District

 1140.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  the  average  occupancy  of  beds
 in  the  Primary  Health  Centres  in
 South  Kanara  District;

 (b)  whether  it  is  a  fact  that  most
 of  the  wards  and  beds  have  not  been
 used  for  years;  and

 (ce)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  The  average  occupancy  of  beds

 is  three  to  ten  days,

 {b)  No,

 (c)  The  beds  provided  in  Primary
 Health  Centres  are  observation  beds
 only  and  not  meant  for  regular
 hospitalisation,  These  centres  have
 no  wards  like  hospitals  and  as  there
 is  no  provision  for  supply  of  diet  etc.,
 they  are  only  occupied  in  a  case  of
 emergency.

 Management  Expenses  of  General
 Insurance

 ll4l.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  percentage  of  expenses  of
 management  of  General  Insurance  of
 (i)  Life  Insurance  Corporation,  (ii)
 Private  Indian  Insurers,  and  (iii)  non-
 Indian  Insurers;  and

 (b)  the  reasons  for  the  difference,
 if  any?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Percentages
 of  expenses  of  gement  to  net
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 Premium  income  of  general  insurance  business—Total  business.

 (In  thousands  of  Rupees)
 Year  7966

 Total  Expenses  Ratio  of  Net  Ratic  of
 net  of  expenses  Commi-  net

 premium  management  to  net  ssion  Commission
 Premium  to  net

 (per  cent)  permium
 (per  cent)

 Life  Insurance  Corporation  3555.40  88,99  25°0  62,38  —I7°6
 -Other  Indian  Insurers  70,65,0I  I4)52,08  20°5  11,58,21  I6g
 Non-Iniian  Insurers  33,5I56  49049,  36°3  §530  3°8

 Note:  Figures  for  LIC.  rebate  tothe  financial  year  ‘19677-67.,
 The  negative  figure  of  net  commission  in  the  case  of  L.I.C.  is  apparently  due  to  the  fact that  a  substantial  block  of  its  business  is  Government  controlled  on  which  no  commission  is

 “payable  whereas  the  L.I.C.  gets  commission  oa  the  portion  of  that  business  which  is  reinsured.
 (b>  The  above  ratios  depend  upon

 -several  factors  such  as  administrative
 set-up,  composition  of  organisational
 force,  source  of  business  (tied  or
 otherwise),  distribution  of  business
 according  to  classes  or  according  to

 _geographical  area  (e.g.  inside  India  or
 -outside  India),  extent,  nature  and
 ‘terms  of  reinsurance  arrangements
 rete.

 Bank  Deposits

 1142.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FINANCE  be  pleased
 ‘to  state:

 (a)  the  proportion  of  private  sector
 deposists  to  the  total  working  capital
 in  the  (i)  State  Bank  of  India  and
 (ii)  other  Scheduled  Banks;

 (b)  the  proportion  of  advances  to
 the  private  sector  to  the  total  working

 -capital  in  the  above  banks;
 (c)  the  reasons  for  the  low  ratio

 -of  both  in  the  State  Bank  of  India;
 and

 (d)  the  steps,  if  any,  taken  by  the
 ‘State  Bank  of  India  to  attract  more
 -deposits?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 “MORARJI  DESAI):  (a)  to  (ad).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 ‘House  in  due  course.

 Examination  of  Indian  Economic
 Situation  by  World  Bank  Exports
 I43,  SHRI  C.  C.  DESAI:

 SHRI  N.  छू,  SOMANI:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  a  team  of  the  World

 Bank  experts  is  likely  to  examine  the
 Indian  economic  situation;

 (b)  if  so,  when  the  team  is  likely
 to  start  its  work  and  the  time  it  is
 likely  to  take  in  preparing  its  report;
 and

 (९)  whether  this  team  has  been
 called  by  Government  or  it  is  at  the
 initiative  of  the  World  Bank  to
 examine  our  economy  for  advancing
 further  loans  for  developmental
 purposes?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)
 There  is  no  such  proposal  at  present.

 (b)  ang  (९),  Do  not  arise.

 Overdrafis  by  States  on  Reserve  Bank
 of  India

 i44.  SHRI  C.  C.  DESAI:
 SHRI  N.  K.  SOMANTI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  stop  giving  overdrafts  to  the
 States  from  the  coming  fiscal  year;
 and
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 (9)  if  so,  the  reaction  of  State
 Governments  thereto?

 THE  DEPUTY  PRIME  MINISTER
 _AND  MINISTER  OF  FINANCE  (  SHRI
 MORARJI  DESAI):  (a)  and  (b).
 The  reference  presumably  is  to
 overdrafts  from  the  Reserve  Bank.
 if  so,  the  Reserve  Bank  have  already
 granted  limits  for  both  unsecured  and
 secured  avances  which  were  also  en-
 verged  last  year.

 The  Government  of  India  have  also
 stressed  to  State  Governments  the
 need  to  avoid  overdrafts  beyond  these
 limits.

 Balance  of  Payment  Position

 1145.  SHRI  PILOO  MODY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  in  its  November,  967
 jssue  of  its  Bulletin,  the  Reserve  Bank
 of  India  has  stated  that  the  external
 payment  situation  which  had  become
 tifficult  over  the  last  few  years  had
 turned  critical  early  in  1966-67;

 (b)  if  so,  the  details  thereof  and
 the  reasons  therefor;

 (c)  the  reasons  why  our  balance  of
 payment  position  did  not  ease  inspite
 of  the  devaluation  of  the  rupee  in
 i866;  and

 (d)  whether  Government  have  con-
 sidered  any  remedial  measures  in  this
 regard  and  whether  cooperation  from
 the  private  enterpreneurs  is  being
 invited  for  the  purpose?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  Reserve  Bank  bulletin
 gives  a  fairly  detailed  account.  The
 main  reasons  for  the  deterioration  in
 the  foreign  exchange  position  were
 the  need  for  substantial  increase  in
 imports  of  foodgrains,  the  mounting
 burden  of  debt  service  charges  and
 the  fall  in  exports.

 3l78—8  ?
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 ie  Developments  in  the  economy
 in  the  period  following  the  devalua-
 tion  of  the  rupee  were  dominated  by
 the  drought  conditions  which  per-
 sisted  in  l966-67.  The  capacity  to
 export  was  circumscribed  by  the
 widespread  failure  of  crops  and  the
 low  output  recorded  by  agriculture-
 based  industries.

 (d)  Measures  taken  to  strengthen
 the  economy  help  improve  the
 balance  of  payments  position.  The
 developments  in  the  economy  are
 being  constantly  watched  and  correc-
 tive  measures  taken,  Private  entre-
 preneurs  have  to  play  their  role  in
 exploring  markets  abroad  and  deve-
 loping  the  country’s  export  potential,
 as  also  in  expanding  import-replac-
 ing  production.  Suggestions  from
 the  private  sector  are  also  taken  into
 consideration  in  formulating  the
 Government  policy  in  the  fields  of
 production,  export,  import  substitu-
 tion,  etc.

 Non-Development  Expenditure

 i46.  SHRI  P.  N.  SOLANKI:  Wiil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  details  of  non-develop-
 mental  expenditure  of  the  Central
 Government  during  the  last  three
 years,  year-wise;

 (b)  whether  the  non-developmental
 expenditure  during  the  last  three
 years  has  increased  manifold;  and

 (c)  if  so,  whether  any  steps  are
 being  taken  to  curb  the  increase  on
 the  non-developmental  expenditure?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  A  statement
 showing  the  details  of  expenditure
 other  than  developmental  expenditure
 of  the  Central  Government  for  the
 years  1964-65  to  l967-68  is  laid  on
 the  Table  of  the  Sabha.  [Placed  in
 Library,  See  No.  LT-34/68].

 (b)  and  (eo).  The  increase  in  the
 expenditure  is  mainly  on  account  of
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 the  requirements  of  defence  and  debt-
 servicing.  The  other  contributing
 factors  are  larger  granfs  to  States
 following  the  Fourth  Finance  Com-
 mission's  recommendations,  larger
 food  and  fertilizer  subsidies  following
 the  devaluation  of  the  rupee,  and  the
 increases  sanctioned  from  time  to
 time  in  the  rates  of  dearness  allow-
 ance  of  Government  servants.  Every
 effort  is,  however,  being  made  to  keep
 the  non-developmental  expenditure
 of  Government  to  the  minimum.

 INegal  Deal  in  Foreign  Currencies  in
 Delhi  during  UNCTAD—T

 1147.  SHRI  P.  N,  SOLANKI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  press
 report  published  in  the  Hindustan
 Times  of  the  20th  January,  968
 saying  that  the  travel  agents,  trans-
 port  companies,  hoteliers  have  asked
 Government  to  take  strong  measures
 to  stop  illegal  foreign  currency  deals
 in  Delhi,,  specially  during  UNCTAD-
 Il:

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  measures  being  adopted
 to  stop  illegal  transactions  of  foreign
 currency?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 ‘(b)  and  (c).  Normal  measures  to
 prevent  illegal  foreign  currency  deals
 are  already  in  force.  The  Govern-
 ment  feel  that  while  there  may  not
 be  any  deliberate  attempt  on  the
 part  of  the  foreign  tourists  to  contra-
 vene  the  law,  they  may,  due  to
 ignorance  of  our  exchange  regula-
 tions,  enter  into  transactions  consti-
 tuting  offences  under  the  Foreign
 Exchange  Regulation  Act.  Therefore,
 in  order  to  thward  the  efforts  of  the
 touts  to  acquire  foreign  exchange
 illegally  as  also  to  provide  adequate
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 facilities  to  the  UNCTAD  Conference,
 money-changing  counters  have  been
 installed  at  the  site  of  the  Conference
 and  at  other  important  places  Ir.
 addition,  general  surveillance  has
 been  stepped  up  over  touts  and  known
 illegal  foreign  exchange  racketeers.

 Family  Planning  Programme  Racket
 1148.  SHRI  K  M.  KOUSHIK:

 SHRI  PRAKASH
 SHASTRI:

 DR.  SURYA
 PURI:

 SHRI  RAMJI  RAM:
 SHRI  SHIV

 SHASTRI:

 VIR

 PRAKASH

 KUMAR

 Will  the  Minister  of  HEALTH
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  lot  of  com-
 plaints  about  fraudulent  practices
 being  resorted  to  in  the  implementa-
 tion  of  the  family  planninz
 programme;

 (b)  if  so,  the  remedial  steps  taken
 in  this  regard;  and

 (c)  whether  Government  propose
 to  scrap  the  scheme  of  giving
 remuneration  to  the  person  bringing
 persons  for  sterilisation  and  loop
 insertion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  &  URBAN
 DEVELOPMENT  (DR.  S.  CHANDRA-
 SEKHAR):  (a)  Only  a  few  such
 complaints  have  been  received,

 (b)  Strict  instructions  have  been
 issued  to  all  concerned  in  this  regard

 (९)  No.  The  motivator  is  pa:t
 remuneration  to  cover  the  usual  ex-
 penses  incurred  by  him  in  bringing  ३
 motivated  case  to  the  Family  Planning
 Centre  for  receiving  services.  In  the
 interest  of  the  programme  it  is  con-
 sidered  necessary  to  continue  this
 scheme,
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 Dina  Irrigation  Project  in  Maharashtra

 i49.  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  when  the  Dina  irrigation  pro-
 ject  in  Chanda  District  in  Maharashtra
 was  taken  for  execution;

 (b)  the  amount  spent  so  far  on  the
 project;

 (c)  the  progress  so  far  made;
 (d)  why  the  project  has  been  held

 up;  and

 (e)  whether  Government  propose
 to  expedite  its  completion?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L,  RAO):  (a)
 The  Project.  was  taken  up  for  execu-
 tion  in  the  year  ‘1961.

 (b)  The  expenditure  incurred  on
 the  project  up  to  the  end  of  Decem-
 ber  967  was  Rs,  49.40  lakhs.

 (c)  Only  preliminary  works  such
 as  approach  roads  colony  buildings,
 etc.  have  Leen  taken  up.  Work  on
 main  components  has  not  yet  been
 started,

 (0)  State  Government  has  reported
 that  the  progress  is  held  up  due  to
 investigatioa  of  water  tightness  of
 foundation.

 (e)  Yes,  Investigations  to  resolve
 the  foundation  problem  are  being
 carried  out  by  the  Government  of
 Maharashtra.

 Indo-Pak  Dispute  over  water
 Resources

 1150.  SHRI  J.  MOHAMED  IMAM:
 Will  the  Minister  of  IRRIGATION
 AND  POWLR  be  pleased  to  state:

 (a)  whether  the  Pakistan  Govern-
 ment  have  recently  contended  that
 the  Indus  Waters  Treaty  of  960  has
 only  partially  solved  the  Indo-Pakis-
 tan  dispute  on  sharing  of  the  water
 resources  in  the  region;  and
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 (b)  if  so,  the  reaction  of  Govern-

 ment  thereto?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a) No,  sir.  However,  at  the  Ninth  Ses-
 sion  of  the  Asian  African  Legal  Cons-
 ultative  Committee  held  at  New
 Delhi  in  December,  +1967,  the  leader
 of  the  Pakistan  Delegation,  during
 the  course  of  hig  statement,  made  an
 observation  to  this  effect,

 (b)  The  correct  position  in  this
 behalf  was  stated  by  the  Indian  De-
 legate  on  the  Committee  and  it  was
 Pointed  out  that  the  Indus  Waters
 Treaty  completely  solved  the  pro-
 blem,  and  not  partially  ag  stated  by
 the  Pakistan  delegate,

 Unaccounted  Money
 5l.  SHRI  J.  MOHAMED  IMAM:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  complaints  re-
 ceived  through  Members  of  Parlia-
 ment  against  people  holding  wumnac-
 counted  money  during  1967-68  so  far;
 and

 (b)  the  action,  if  any,  taken  by
 Government  on  such  complsints?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  9  com-
 plaints  have  been  received  from  Mem-
 bers  of  Parliament  by  the  Ministry
 of  Finance  (Department  of  Revenue)
 about  tax  evasion  by  various  persons
 since  April,  1967,

 (b)  Necessary  investigations  are
 being,  carried  out  in  al]  these  cases.

 Violation  of  Foreign  Exchange  regula-
 tion  by  Companies  in  Delhi

 1152.  SHRI  J.  MOHAMED  IMAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  compaines  raided  by  Gov-
 ernment  officials  for  the  violation  he foreign  exchange  regulations  in  the
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 Union  Terrttory  of  Delhi  during  the
 second  halt  of  967  and  beginning
 of  968  till  todate;

 (b)  whether  the  raids  were  on  the
 basis  of  coraplaints  received  from  the
 Private  parties  or  on  account  of  in-
 formation  received  by  Government
 trom  its  own  sources;  and

 (c)  the  foreign  currency  recovered
 @durmg  such  raids?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  During
 the  period  from  ist  July,  967  to  4907
 February,  1968,  the  following  limited
 companies  (which  term  has  been
 taken  to  mean  public  and  private
 limited  companies  as  distinct  from
 partnerships  and  proprietory  firms)
 in  the  Union  Territory  of  Delhi  were

 ‘searched  by  the  officials  of  the  En-
 forcement  Directorate  for  suspected
 violation  of  the  Foreign  Exchange
 Regulation  Act:—

 (i)  M/s,  International  Equipment.
 (ii)  M/s.  Allied  Motors  (P)  Ltd.
 (ii)  M/s,  Allied  Gag  Service.
 (iv)  Mjs.  Superseals

 Ltd,
 (v)  M/s.  Payen  Talbros  (P)  Ltd.
 (vi)  M/s.  Bharat  Kala  Kendra

 (P)  Ltd.
 M/s.  Associated  Instrument
 Manufacturers  (India)  Pvt.
 Ltd.

 (viii)  M/s.  Protos  Engineering  Co.
 Pvt.  Ltd,
 M/s.  Auto  Kit  Pvt.  Ltd.

 M/s.  Mercury  Travels
 (India)  Pvt.  Ltd.
 M/s,  Everett  Travel  Service
 and  Steamship  Corporation.

 (xii)  Ms.  Travel  Corporation
 (India)  Pvt.  Ltd.
 M/s.  Sita  World  Travels
 (India)  Pyt.  Ltd.
 Ms,  Indian  Air  Travels  Ltd.

 Ms.  Travel  World.

 India  (P)

 (vii)

 (ix)
 (x)

 (xi)

 (xiii)

 (xiv)
 (xv)
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 .  (9)  It  will  not  be  in  the  Public interest  to  disclose  this.
 (९)  The  foreign  currency  recovered

 during  the  searches  was  only  of  a
 small  amount  being  U.S.  $62  and
 £65.  The  main  seizures  were  of  in-
 eriminating  documents  which  relate
 to  suspected  illegal  transactions  in
 foreign  exchange.

 Seats  in  Medical  Colleges
 1153,  SHRI  GADILINGANA

 GOWD:  Will  the  Minister  of  HEALTH
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  the  number  of  seats  in  Medical
 Colleges  in  the  country  reserved  by the  Central  Government  for  Specific
 Categories  of  students;  and

 (b)  the  basis  for  selecting  of  these
 seats?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  422  seats  in  MBBS/Pre-Medical

 courses  were  reserved  by  the  Central
 Government  during  the  year  1967-68
 for  the  following  categories  of
 students:

 (i)  Students  of  the  Union  Terri-
 tories  (having  no  medical
 colleges),  Himachal  Pradesh
 and  Nagaland;  178  seats.
 Sons  and  daughters  of  India-
 based  staff  serving  with
 Indian  Missions  abroad,  the
 United  Nations  Organisation
 and  its  specialised  agencies;
 78  seats.
 Sons  and  daughters  of  deceas-
 ed  or  serving  personnel  of
 Armed  Forces;  78  seats.
 Students  belonging  to  Sikkim
 and  Bhutan;  78  seats.
 Nominees  of  the  Government
 of  Jammu  and  Kashmir;  43
 seats.

 (vi)  Cultural  scholars,  private
 students  of  Indian  Origin
 domiciled  abroad  and  private
 foreign  students;  7  seats.

 (ii)

 (iil)

 (iv)

 (vy)
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 (vii)  Students  from  relatively  less
 developed  Commonwealth
 countries;  20l  seats.

 (viii)  Students  under  T.C.S.  of  the
 Colombo  Plan;  and  20]  seats.

 (ix)  Special  Commonwealth  Afri-
 can  Assistance  Plan  Scholars
 20l  seats.

 (b)  The  reservation  of  seats  was
 made  on  the  basis  of  the  requirements
 indicated  by  the  authorities  concern-
 ed.  In  accordance  with  the  decentra-
 lised  procedure  laid  down  by  the  Cen-
 tral  Government,  selection  and  nomi-
 nation  of  students  for  seats  reserved
 for  qa)  Union  Territories  having  no
 medical  colleges,  (2)  Himachan  Pra-
 desh,  (3)  Nagaland  and  (4)  Jammu
 and  Kashmir  have  been  made  by  the
 Union  Territories  and  State  Govern-
 ments  concerned.

 The  Central  Government  have  laid
 down  the  criteria  for  drawing  up
 merit  lists  for  selection  of  students
 against  the  seats  reserved  for  the
 Union  Territories  and  Nagaland.

 Selection  in  respect  of  students
 from  Sikkim  and  Bhutan,  children  of
 India-based  staff  serving  in  Indian
 Missions  abroad  and  the  United
 Nations  Organisation,  children  of  ex-
 deceased  or  serving  personnel  of  the
 Armed  Forces  has  been  made  by  a
 Selection  Committee  set  up  by  the
 Central  Government,

 As  regards  foreign  students,  except
 those  coming  under  the  Colombo  Plan
 and  Special  Commonwealth  African
 Assistance  (Plan,  the  selection  has
 been  made  by  a  Coordination  Com-
 mitte  consisting  of  the  representatives
 of  the  Ministries  of  External  Affairs,
 E@ucation  and  Health,  Family  Plann-
 ing  and  Urban  Development.

 Colombo  Plan  and  Special  Com-
 monwealth  Assistance  Plan  scholars
 have  been  selected  by  the  Indian  Mis-
 sions,  accredited  to  different  coun-
 tries.

 Some  seats  have  also  been  allotted
 by  the  Selection  Committee  in  deserv-
 ing  cases  to  candidates  other  then
 those  falling  under  the  categories
 mentioned  above,
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 Sale  of  Fertilizers
 l54.  SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  by  pleased  te
 state:

 (a)  whether  the  Fertilizers  Corpo-
 ration  of  India  has  been  authorised
 to  sell  a  portion  of  the  fertilizers  pro-
 duced  in  the  public  sector  directly;

 (b)  whether  the  Corporation  is  uti-
 lising  the  agency  of  Cooperative  So-
 cieties  for  such  sale,  and

 (९)  if  so,  the  special  concessions  ex-
 tended  to  Cooperative  Societies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETLOLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU
 RAMAIAH):  (a)  Yes.  With  effect
 from  lst  October,  1966,  the  Fertilizer
 Corporation  of  India  Ltd.  was  autho-
 rised  to  sell  30%  of  the  production  of
 fertilizers  directly.  From  Ist  October.
 ‘196%,  this  was  raised  to  50%  and  from
 lst  October,  968  the  entire  produc-
 tion  of  fertilizers  can  be  sold  direct-
 ly  by  the  Corporation  subject  to  the
 condition  that  the  Government  of
 India  will  have  the  right  to  procure
 upto  30%  of  the  production  at  a
 negotiated  price.

 (b)  Yes.  At  present  Fertilizer  Cor-
 poration  has  three  production  Units
 at  Sindri,  Nangal  and  Trombay,  Al-
 most  all  the  fertilizer  produced  by
 Nanga]  and  earmarked  for  direct  sale
 has  been  and  is  being  distributed
 through  Punjab  and  Haryana  States
 Co-operative  supply  and  Marketing
 Federations.  As  regards  Sindri,  dis-
 tribution  of  the  direct  sale  quota  to
 the  extent  possible  is  arranged  through
 Bihar  State  Co-operative  Marketing
 Union.  Some  sales  have  also  been
 effected  to  Co-operatives  in  U.P.  and
 private  parties.  In  respect  of  ferti-
 lizer  produced  by  the  Trombay  Unit.
 the  distribution  of  direct  quota  is
 being  arranged  partly  by  the  Corpo-
 ration’s  own  Marketing  Organisation
 and  agents  and  partly  by  Co-opera-
 tives.
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 (c)  Upto  two  months  credit  is  al-
 lowed  to  the  Co-operative  societies
 on  interest,  But  no  interest  is  charg-
 ed  if  payment  is  made  within  a
 month.

 Coal-based  Fertilizer  Plant
 l55.  DR.  RANEN  SEN:  Will  the

 Minister  of  PETROLEUM  &  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Director,  Regional  Research  Labora-
 tory,  Jorhat  (Assam)  has  found
 methods  for  setting  up  a  fertilizer
 factory  based  on  coal;

 (b)  whether  it  is  also  a  fact  that
 he  has  already  given  his  report  to
 the  Coa]  Board;  and

 (c)  if  so,  the  action  taken  by  the
 Coal  Board  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU
 RAMAIAH):  (a)  to  (ce).  Yes,  Sir.
 A  copy  of  the  proposal  formulated  by
 the  Regional  Research  Laboratory,
 Jorhat  was  sent  to  the  Study  Group
 on  Assam  Coal,  of  which  the  Chair-
 man,  Coal  Board,  is  a  Member.  After
 a  preliminary  consideration  of  the
 proposal,  the  Study  Group  has  re-
 commended  that  a  complete  project
 report  be  drawn  up  jointly  by  the
 Coal  Board  and  the  Regional  Research
 Laboratory,  Jorhat.

 Charter  of  Occupational  Therapist  and
 Physiotherapist  Bill

 1156.  DR.  RANEN  SEN:  Will  the
 Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  wovernment  propose  to
 introduce  the  Bill  entitled  “Charter
 for  Occupational  Therapist  and
 Physiotherapist  Bill”  drafted  some-
 time  ago  during  the  current  Session;

 (b)  if  so,  when:  and
 ic)  if  not,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THB

 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B,  S.  MURTHY):
 (a)  to  (c).  Government  have  under

 consideration  a  proposal  to  establish
 a  Joint  Occupational  and  Physi-
 otherapy  Council  by  suitable  legisla-
 tion  for  the  regulation  of  courses,
 syllabi,  examinations  and  recognition
 of  training  in  Occupational  Therapy
 and  Physiotherapy.  A  draft  Bill  has
 been  prepared  and  the  State  Govern-
 ments  are  being  consulted  about  it.

 मिट्टी  के  तेल  की  कमी

 Li57.  श्री  झोंकार  लाल  बेरवा  :  क्‍या
 पेट्रोलियम  श्रौर  रसायन  मंत्नी  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  देश  में  दिसम्बर,
 967  और  जनवरी,  i968  में  मिट्टी  के

 तेल  की  अत्यधिक  कमी  हो  गई  थी  ;  और

 (ख)  यदि  हां,  तो  उसके  क्या  कारण
 थे  ?

 पेट्रोलियम  और  रसायन  तथा  समाज
 कल्याण  मंत्रालय  में  राज्य  मंत्री  श्री  (रघुरमया):
 (क)  दिसम्बर,  .967 और  जनवरी,  968

 में  कुछ  राज्यों  से  मिट्टी  के  तेल  की  कमी  की
 रिपोर्ट  प्राप्त  हुई  थी  ।

 (ख)  मिट्टी  के  तेल  का  आयात,  समझ
 के  अनुसार  पूरा  नहीं  हो  पाया  क्योंकि  लदान-
 पत्तनों  (  Loading  Ports  )
 पर  तूफानी  मौसम  ने  जहाजों  के  रवाना
 होने  पर  प्रतिकूल  प्रभाव  डाला  1

 Setting  up  of  Thermal  Plant  in  Punjab

 1158,  SHRI  5.  8,  DHILLON:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Punjab  Government
 has  sent  any  proposal  to  set  up  a
 therma]  plant  to  generate  200  MW
 of  power;  and
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 (b)  whether  any  decision  has  so
 far  been  taken  thereon?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 No,  Sir.

 (b)  Does  not  arise.
 Children  Allowances

 ‘1159,  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 children  of  the  Central  Government
 employees  who  are  reading  outside
 Delhi  specially  in  villages  (with  less
 expenses)  87९  paid  children  allowance;

 (b)  if  so,  whether  it  is  also  a  fact
 that  the  employees  of  lower  middle
 classes  whose  children  are  reading  in
 Delhi  are  not  given  any  allowance;
 and

 (c)  if  so,  the  reasons  therefor?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.
 Children’s  Educationa]  Allowance  is
 admissible  to  employees  stationed  at
 Delhi,  as  elsewhere,  drawing  pay  upto
 Rs,  349/-  p.m.  for  their  children  re-
 siding  and  studying  in  schools  at  out-
 stations.

 (b)  and  (ce).  Children’s  Educational
 Allowance  is  not  admissible  to  em-
 ployees  in  respect  of  their  children
 studying  in  their  stations  of  duty.  Tn
 such  cases,  educational  assistance
 under  the  scheme  of  Reimbursement
 of  Tuitun  Fees,  at  the  approved
 scales,  is  given  to  Government  em-
 ‘ployees  drawing  pay  upto  Rs.  600.

 Import  of  Petroleum  Products  from
 Rumania

 1160,  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  new  agreement
 for  the  import  of  Petroleum  Products
 ‘from  Rumania  has  been  signed;  and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  PETROLEUM  &
 CHEMICALS  AND  OF  SOCIAL  WEL-
 FARE  (SHRI  RAGHURAMAIAH):
 (a)  Yes,  Sir,  the  Indian  Oil  Corpora-
 tion  have  signed  an  agreement  for  the
 import  of  petroleum  products  from
 Rumania  during  1968,

 (b)  The  contract  provides  for  the
 import  of  about  75,000  tonnes  of
 Lubricating  Oils  during  1968.

 Income-Tax  due  from  Fruit  Merchants
 of  Delhi

 1161,  SHRI  ARJUN  SINGH
 BHADORIA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  In-
 come-tax  arrears  are  due  from  fruit
 merchants  of  Subzimandi,  Delhi;

 (b)  if  so,  the  names  thereo¢  and
 the  amount  of  tax  arrears  due  from
 each  of  therm  and  the  steps  taken  for
 their  realizacion;

 (c)  whether  there  has  been  any
 complaints  of  tax  evasion  against  the
 fruit  merchants  and  fruit  commission
 agents;  and

 (d)  ig  so,  the  names  thereof  and
 the  steps  taken  by  Government  in  this
 regard?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  names  of  the  persons  and
 the  amounts  due  from  each  of  them
 is  given  in  the  Annexure  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 gary.  See  No.  LT-35/68].  Recovery
 certificates  and  notices  under  section
 22  of  the  Income-tax  Act,  96l  have
 been  issued,

 (c)  Yes,  Sir.
 -(d)  Since  investigations  are  in  pro-

 gress,  it  will  hamper  these  investiga-
 tions  if  the  names  of  the  persons  con-
 cerned  and  the  steps  taken  are  dis-
 closed  at  this  stage.
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 Peace  Corps  men  for  Family  Planning
 Programmes

 +1162,  SHRI  B.  K.  DASCHOW-
 DHURY:

 SHRI  SRINIBAS  MISRA:
 SHRI  SRADHAKAR  SUPA-

 KAR:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  Government  have

 sought  the  help  of  U.K.  and  U.S.A.
 Governments  for  more  Peace  Corps
 men  to  work  in  Indian  villages  for
 Family  Planning  Programmes;  and

 (b)  if  so,  the  response  of  the  res-
 pective  Governments  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  A  request
 has  been  made  for  24  American  Peace
 Corps  Volunteers  for  work  in  Family
 Planning,

 (b)  The  request  was  made  recently
 and  the  response  is  awaited.

 Russian  Aided  Projects
 1163.  SHRI  छू,  N.  PANDEY:  Will

 the  Minister  of  FINANCE  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  he  had
 discussions  with  the  U.S.S.R,  Prime
 Minister  about  Russian  aided  Projects;
 and

 (b)  if  so,  the  details  thereof?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  and  =  (b).
 The  Deputy  Prime  Minister  met  the
 U.S.S.R.  Prime  Minister  on  29th
 January,  1968;  there  was,  however,  no
 specific  discussion  on  the  Russian-
 aided  projects,

 Eradication  of  Communicable  Diseases

 i64.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of
 HEALTH,  FAMILY  PLANNING  AND
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 URBAN  DEVELOPMENT  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 viewed  the  progress  made  so  far  in
 the  fight  against  communicable  dis-
 eases  in  the  country;

 (b)  if  so,  the  results  thereof;
 (c)  whether  it  is  a  fact  that  paucity

 of  funds  has  affected  the  working  of
 the  programmes  for  eradication  of
 communicable  diseases;  and

 (d)  ig  so,  the  steps  taken  by  Gov-
 ernment  to  provide  adequate  funds
 for  these  programmes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  5.  MURTHY):
 (a)  Yes.

 (b)  The  progress  so  far  achieved
 under  the  various  control/eradicatior:
 programmes  of  communicable  disease-
 es  is  indicated  below:

 l.  National  Malaria  Eradication  Pro-
 gramme.

 The  incidence  of  Malaria  in  the
 country  has  been  brought  down  from
 30.8  cases  per  00  fever  cases  in  1953-,
 54  to  0.04  cases  per  00  fever  cases
 in  1966-67.  The  year-wise  decline  is
 indicated  as  below:

 1953-54,  1963-64  7964-65  1965-66  1966-67
 0.8  ०.23  o.I  0.05  0.04

 The  present  phasing  of  the  Nationai
 Malaria  Eradication  Programme  Unit:
 is  as  follows:—

 Attack  Phase  68.50
 Consolidation  phase  ‘121.61
 Maintenance  phase  203.4

 Total:  393.25

 2.  National  Filaria  Control  Programme
 6.5  million  people  have  been  given

 protection  till  the  end  of  1967-68,
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 3,  National  Tuberculosis  Control
 Programme

 427,  T.  B.  Clinics  are  functioning  in
 the  country.  34,317  isolation  beds  are
 available  in  different  States  in  India.
 244.6]  million  persons  have  been
 tuberculin  tested  and  09.48  million
 persons  have  been  vaccinated  with
 B.C,G,
 4.  National  Smallpox

 Programme
 Eradication

 6l,75  million  primary  vaccinations
 and  394.26  million  re-vaccinations
 have  so  far  been  performed.
 5,  Trachoma

 By  the  end  of  the  Third  Five  Year
 Plan  period,  the  target  of  5.54  million
 population  coverage  in  the  various
 States  was  exceeded  to  6.8  million.  By
 the  end  of  1966-67,  a  total  population
 of  .44  million  is  estimated  to  have
 been  brought  under  Trachoma  Con-
 trol  in  various  States.
 6.  Leprosy

 182,  Leprosy  Control  Units,  917.
 Survey,  Education  and  Treatment
 Centres  and  3  Training  Units  for
 para-medical  personnel  have  been
 established.
 7.  Veneral  Diseases  Control  Pro-

 gramme
 The  number  of  V.  D.  Clinics  have

 increased  from  42  to  261.
 (c)  and  (d),  Most  of  these  schemes

 are  Centrally-aided  and  the  entire
 provision  in  made  in  the  State  Plans.
 The  Central  Government  provides
 full  assistance  in  the  form  of  Drugs
 and  Equipment  and  60%  of  the  ad-
 ministrative  expenditure  actually  in-
 curred  by  the  States.  The  pro-
 grammes  could  be  more  ambitious
 and  the  progress  quicker;  but  there
 are  obvious  financial  limitations,  Every
 Care  is,  however,  taken  within  the
 limited  funds  available  so  that  the
 essential  requirements  are  covered.

 Flood  Control  Schemes
 1165,  SHRI  8,  A.  AGADI:  Will  the

 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  the
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 amount  set  apart  and  released  for  the
 Flood  Control  Schemes  to  Andhra
 Pradesh,  Madras,  Maharashtra  and
 Mysore  States  during  the  period  from
 ‘1955-56  to  ‘1967-68,  State-wise?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  A
 statement  showing  the  requisite  in-
 formation  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-36

 Irrigation  Loans  to  States
 1166,  SHRI  §.  A.  AGADI:  Will  the

 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 _(a)  whether  any  loans  have  been
 given  for  irrigation  purposes  to  the
 States  during  the  period  from  955
 to  1967;

 (b)  if  so,  the  amount  sanctioned
 project-wise,  with  the  rate  of  interest;
 and

 (९)  the  amount  of  principal  and  in-
 terest  due  from  the  States?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAQ):  (a)
 Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.
 See  No,  LT-37/68].

 (c)  Information  is  being  collected
 and  will  be  laid.on  the  Table  of  the
 House,

 Indigenous  Drugs  for  Birth  Control
 1167.  SHRI  Ss.  A.  AGADI:  Will  the

 Minister  of  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  759  on  the  l6th  November,  967
 and  state:

 (a)  whether  the  Committee  ap-
 pointed  to  consider  the  use  of  Indi-
 genous  drugs  for  controlling  Birt):
 rate  has  since  submitted  its  report;
 and

 (b)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HEALTH,
 FAMILY  PLANNING  &  URBAN
 DEVELOPMENT  (DR.  8.  CHANDRA-
 SEKHAR):  (a)  Yes.
 (9)  I.  Organisation  of  Central  and

 State  Committees  for  Family
 Planning  through  indigenous
 systems  of  medicine.

 It  was  recommended  that  a  Stand-
 ing  Advisory  Committee  consisting  of
 Vaidyas  and  Hakims  may  be  consti-
 tuted  at  the  Central  leve]  and  similar
 Committees  at  the  State  level,
 II.  Inclusion  of  Family  Planning  in

 the  Training  Programme  of
 Graduates  of  Ayurved|Unani!
 Siddha.

 The  Adviser  in  Indigenous  systems
 of  Medicine  may  persuade  Universit-
 ies‘State  Boards  or  Facilties  of
 Indian  Medicine  to  include  the  sub-
 ject  of  Family  Planning  in  the  curri-
 cula  and  syllabi  of  Ayurvedic|Unani-
 Siddha  Education  in  all  recognised  in-
 stitutions.  Similarly  the  Central
 Board  of  Shuddha  Ayurvedic  Educa-
 tion  may  be  requested  to  add  a  chap-
 ter  on  Family  Planning  in  the  curri-
 culum  and  syllabus  of  Shuddha  Ayur-
 vedic  Education  prepared  by  it.
 Ill,  Establishment  of  Family  Planning

 Centres  in  Colleges.
 As  colleges  of  Ayurveda,  Unani  and

 Siddha  in  general  do  not  have  ade-
 quate  teaching  hospitals,  the  Com-
 mittee  suggested  that  necessary  finan-
 cial  assistance  should  be  given  to
 these  colleges  for  the  setting  up  of
 Family  Planning  Centres.

 IV.  Utilisation  of  Practitioners  of  In-
 digenous  Systems  of  Medicine.

 The  graduates  of  Indian  Medicine
 who  had  gone  through  the  Concurrent
 Course  of  Training  were  to  be  given  a
 further  course  of  training  in  Family
 Planning  and  appointed  to  man
 Family  Planning  Clinics  only  when
 doctors  of  Modern  Medicine  were  not
 available  to  fill  the  Posts  of  Medical
 Officers  in  the  Family.  Planning
 Clinics.  The  Committee  recommend-
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 ed  that  this  proviso  may  be  deleted
 and  all  vacancies  that  may  arise  may
 be  filled  by  Graduates  of  Indian
 Systems  of  Medicine  also  at  par  with
 Graduates  of  Modern  Medicine,
 V.  Propaganda  on  Family  Planning

 Matters,
 It  has  been  recommended  that  as-

 sistance  should  be  given  for  publica-
 tion  og  journals  on  Family  Planning.
 VI.  Research  on  Single  Drugs  and

 Compound  Formulations  which
 may  be  used  as  contraceptives,

 It  was  suggested  that  a  Central
 Council  may  be  set  up  for  research  in
 indigenous  medicines  with  reference
 to  Family  Planning,
 VIL.  Screening  of  Recipes  for  Family

 Planning.
 For  testing  the  efficacy  of  the  drugs/

 recipes  received  from  Vaidyas  &
 Hakims  and  as  recommended  by  a
 Screening  Committee,  the  Committee
 recommended  the  establishement  of
 Clinical  Sereening  Centres  in  various
 parts  of  the  country  to  undertake  de-
 tailed  study  of  cases  and  history  of
 the  female,  menstrual  history,  sexual
 regimen,  etc.  before  duration  of  the
 treatment  and  administration  of  the
 drug  can  be  determined,

 Ayurvedic  Injection  for  Cancer

 1168.  SHRI  S.  A.  AGADI:
 SHRI  VIRENDRAKUMAR

 SHAH:
 Will  the  Minister  of  HEALTH,

 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 effective  Ayurvedic  injection  has  been
 found  to  control  Cancer  disease;  and

 (b)  if  so,  the  details  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVE-
 LOPMENT  (SHRI  B.  S.  MURTHY):
 (a)  No  such  remedy  has  been  esta-
 blished.
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 (b)  Does  not  arise,

 Fake  Notes  recovered  in  Andhra
 Pradesh

 i69.  SHRI  8,  A,  AGADI:  Wili  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  mure
 than  ninety  lakhs  worth  of  fake  cur-
 rency  notes  were  recovered  from  the
 residence  of  a  top  ranking  police
 official  in  Andhra  Pradesh  capital  by
 ihe  Central  Intelligence  Department;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  action  taken  in  the  matter?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  No  Sir.

 (b)  and  (c).  Do  not  arise,

 saga  श्रादिम  जातियों  के  विद्या-
 थियों  को  छात्रवत्तियां

 ‘1170.  श्यो  जगेश्वर  यादव  :  क्या  समाज
 कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 उत्तर  प्रदेश  में  झनुसूचित  आदिम  जातियों
 के  कल्याण  तथा  अनुसूचित  झादिम  जातियों
 के  विद्यार्थियों  को  छात्रवृत्तियां  देने  के  लिये
 विशेष  अनुदान  के  रूप  में  चोथी  पंचवर्षीय
 योजना  में  कितनी  राशि  नियत  करने  का
 प्रस्ताव  है  ?

 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्रों
 (श्रीमती  फूलरेण  गुह)  चतुर्थ

 योजना  अब  तक  तैयार  नहीं  हुई  है।  चालू
 वर्ष  में  इस  प्रयोजन  के  लिये  i.80  लाख
 ह्पये  नियत  किए  गए  हैं  L

 डालमसिया  सौमेंट  कारखाना  द्वारा
 दिया  गया  झ्रायकर

 l7i.  श्री  हुकम  च्चन्द  कछवाय. :.
 क्‍या  वित्त मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 उड़ीसा,  मद्रास  तथा  हरियाणा  में  स्थापित
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 डालमिया  समूह  के  सीमेंट  कारखाने  द्वारा
 कितना  आय  कर  दिया  जाता  है  ?

 उप  प्रबान  मंत्री  तथा
 (श्री  मोरारजो  देसाई)  :

 वित्त  मंत्री

 राज्य  सीमेंट  के  कारखाने  वित्तिय  बर्घ
 का  जाम  1966-67  में.

 शद.  किया
 गया  कर
 (लाख  रपयों  में)

 उड़ीसा  मेसर्स  उड़ीसा  सीमेंट

 लिमिटेड  69.  99

 मद्रास  मैससं  डालमिया
 सीमेंट  (भारत)  लिमि-

 टेड  64.  53

 हरयाना  डालमिया-दादरी
 सीमेंट  कम्पनी

 लिमिटेड  9.47

 तेनूघाट-बोकारो  नहर  का  निर्माण

 l72.  et  gay  we  क्छवाय  :
 क्या  सिचाई  श्लौर  विद्युत  मंत्री  यह  बताने
 की  क्ृपा  करेंगे  कि  :

 (क)  तेनूघाट-बोकारों नहर  के  निर्माण
 कार्य  पर  कितना  घन  व्यय  होने  की
 संभावना  है  ;

 (ख)  इस  नहर  से  कितने  एकड़  भमि
 की  सिंचाई  होगी  ;

 (ग)  इस  परियोजना  के  लिये  केन्द्रीय
 सरकार  का  कितनी  वित्तीय  सहायता  देने
 का  विचार  है;  और

 (घ)  इस  परियोजना  के  निर्माण  का
 कार्य  किस  तारीख  को  आरम्भ  किया  गया
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 था  तथा  इस  के  कब  तक  परा  हो  जाने  की
 की  सम्भावना  है  ?

 सिचाई तथा  विद्युत  जत्नी  (डा०  Fo  To
 राव०)  :  (क)  बिहार  सरकार  300  क्यूसेक
 क्षमता  की  एक  नहर  के  निर्माण  के  लिये
 जिस  की  अनुमित  लागत  323  लाख  रुपये
 है,  एक  परियोजना  रिपोर्ट  तैयार  कर  रही
 है  ।

 (ख)  योजता  आयोग  ने  तेनूषघाट
 परियोजना  के  बोकारों  इस्पात  परियोजना
 तथा  दामोदर  घाटी  के  बोकारों  सिद्व  क्षेत्र
 में  अन्य  उद्योगों  को  पानी  देने  के  लिय  स्वीकार
 किया  था  ।  मूल  परियोजना  में  सिंचाई  का
 कोई  प्रवन्ध  नहीं  था।  परन्तु  बिहार  राज्य
 ने  तेनूघाट  चान्घ  से  संबद्ध  अपनी  अप्रैल,
 l967  की  रिपोर्ट  में  तेनूघाट-बोकारों  नहर

 से  6,000  एकड़  क्षेत्र  की  सिचाई  करने
 का  प्रस्ताव  रखा  है  |

 (ग)  और  (घ).  इस  कार्य  के
 महत्व  को  ध्यान  में  रखते  हुए  राज्य
 सरकार  ने  भूमि  श्रजंन,  नहरके  रेखांकन के
 साथ-साथ  सड़क  के  निर्माण,  आदि  जैसे  प्रारंभिक
 कार्य  शुरू  कर  दिये  हैं।  बोकारों  स्टील
 लि०  के  निदेशकों  के  बोर्ड  ने  यह  निर्णय
 किया  है  कि  वे,  यदि  आवश्यककता  पड़ी
 तो  धन  की  त्रैमासिक  आवश्यकताओं  के
 झाधार  पर  बिहार  सरकार  को  पेशगियां  दे
 देंगे  n  नहर  सम्बन्धी  कार्य  i969%  अन्त
 तक  पूर्ण  होता  अनुसूचित  है,  जिससे  बोकारों
 इस्पात  संयंत्र  को  उपयुक्त  समय  पर  पानी
 मिल  जाएगा  |

 शी  बीजू  पटनायक  की  कम्पनियों
 द्वारा  को  गई  अनियमितताएं

 1173.  श्री  हुक्म  च्चन्द  कछवाय  :
 क्‍या  वित्त  मंत्री,  14 दिसम्बर,  967  के
 प्रतारांकित  प्रश्न  संख्या  4275  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  श्री  बीजू  पटनायक  से
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 संबंधित  शेष  कम्पनियों  के  ग्रायकर
 संबंधी  मामलों  की  जांच  इस  बीच  पूरी
 हो  चूकी  है  :

 (ख)  यदि  हां,  तो
 ब्यौरा  क्‍या  है  ?

 तत्सम्बन्धी

 (ग)  क्‍या  इस  जांच  से  इस  बात  का
 पता  चला  है  कि  कलिग  टयूब्ज  लिमिटेड
 का  एक  अन्तर्राष्ट्रीय  कम्पनी  के  साथ  संबंध
 है  और  श्री  बीजू  पटनायक  का  भारत  से
 बाहर  एक  विदेशी  फर्म  में  अंशघारी  के  रूप  में
 हित  निहित  है;  और

 (घ,  )  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है?

 उप-प्रधान  मंत्री  तथा
 (श्री  मोरारजी  देसाई)

 नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  1

 (ग)  मेसस  कलिंग  टयूब्स  लिमिटेड
 के  कई  विदेशी  फर्मों  के  साथ  व्यापारिक
 सम्बन्ध  हैं  |  श्री  बीजू  पटनायक  की  किसी
 विदेशी  फर्म  में  भागीदारी  होने  के  बारे
 में  श्रभी  तक  कोई  पता  नहीं  चला  है  |

 वित्त  मंत्रों
 (क)  जी,

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 Economy  Drive  based  on  Cost  Effec-
 tiveness

 iI74,  SHRIMATI  TARKESHWARI
 SINHA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Government  have
 launched  any  economy  drive  based
 on  cost  effectiveness  as  one  of  the
 measures  to  overcome  the  financia!
 stringency;

 (b)  if  so,  the  broad  outlines  there-
 of;  and

 (९)  how  far  it  has  helped  in
 securing  a  higher  level  of  effective-
 ness  through  a  rational  use  of  finan-
 cial  and  manpower  resources?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (ce),  No
 specific  economy  drive  based  on  cost
 effectiveness  has  been  launched  by
 Government.  However,  before  a
 scheme  is  sanctioned,  it  is  carefully
 scrutinised  with  a  view  to  examining
 its  necessity,  exploring  possible  al-
 ternatives,  keeping  the  costs  to  the
 minimum,  and  generally  ensuring
 optimum  return  for  the  moneys  spent.
 This  is  particularly  so  in  the  present
 financial  stringency.
 Supervisory  Cadres  of  State  Bank  of

 India

 ‘1175,  SHRI  M.  S.  MURTI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 fa)  whether  in  view  of  the  serious
 discontentment  prevailing  among  the
 supervisory  cadres  of  the  State  Bank
 of  India,  Government  propose  to
 appoint  a  high-power  committee  to
 look  into  their  grievances;

 (b)  if  so,  when;  and
 (c)  if  not,  the  reasons  therefor?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  (a)  to  (c).  There
 does  not  appear  to  be  any  serious  dis-
 contentment  prevailing  now  among
 the  supervisory  staff  of  the  State
 Bank  of  India.  Settlement  has  al-
 ready  been  reached  in  respect  cf  a
 number  of  demands  of  the  All  India

 ‘State  Bank  of  India  Supervising  Staff
 Federation  and  some  others  are  under
 negotiation  between  the  management
 and  the  staff.  In  view  of  this,  no
 action  by  Government  is  called  for.

 Housing  Scheme  for  Rural  Areas  in
 Andhra  Pradesh

 ‘1176.  SHRI  M.  S.  MURTI:  Will  the
 Minister  of  WORKS,  HOUSING  AND
 “SUPPLY  be  pleased  to  state:

 (a)  whether  Government  have
 -chalked  out  any  housing  scheme  for

 the  rural  areas  in  Andhra  Pradesh
 “under  the  Housing  Plan  of  the  Cen-

 tral  Government  for  the  year  1968-69;
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 (b)  if  so,  the  number  and  names  of
 the  Villages  where  the  Scheme  will
 be  implemented;  and

 (c)  the  amount  sanctioned  for  the
 same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  No  special  scheme  has
 been  formulated  by  the  Central  Gov-
 ernment  for  rural  areas  in  Andhra
 Pradesh.  However,  Village  Housing
 Projects  Scheme  of  this  Ministry  is
 being  implemented  in  Andhra  Pra-
 desh  as  in  other  States  and  it  wil!
 continue  during  9§8-69  also.

 (b)  Selection  of  villages  in  which
 Village  Housing  Projects  Scheme  is  to
 be  implemented  is  left  to  the  State
 Governments.  According  to  the  in-
 formation  available  in  this  Ministry,
 the  Andhra  Pradesh  Government  are
 executing  this  Scheme  in  i87  villages
 out  of  450  villages  allotted  to  them.
 The  names  of  the  selected  villages  are
 not  available  with  the  Central  Gov-
 ernment.

 (c)  The  State  Government  have
 proposed  an  outlay  of  Rs.  1:50  lakhs
 for  the  year  1968-69.

 Abolition  of  ‘P’  Form  System
 177.  SHRI  R,  BARUA:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 abolish  “P”  Form  system  for  the
 Indians  going  abroad;  and

 (b)  if  so,  the  decision  taken  in  this
 matter?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  No,
 Sir.

 (b)  Does  not  arise.
 Dame  Safety  Service

 1178,  SHRI  R.  BARUA:
 SHRI  N.  K.  P.  SALVE:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  constitution  of  a

 (a)
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 Dam  Safety  Service  in  the  country  has
 been  finalised;  and

 (b)  if  60,  the  details  thereof?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a)
 and  (b).  A  proposal  to  set  up  a  Unit
 under  Central  Water  and  Power  Com-
 mission  for  inspection  of  dams  _  is
 under  consideration.

 Fertilizer  Plant  at  Mangalore  and
 Haldia

 I79.  SHRI  HIMATSINGKA:;
 SHRI  7.  D.  RAMABADRAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 proposal  for  the  (i)  fertilizer  project
 at  Mangalore,  (ii)  expansion  of  the
 Trombay  Plant,  and  (iii)  setting  up  a
 publie  sector  Plant  at  Haldia  have  run
 into  difficulties;

 (9)  if  eo,  the  nature  ma  the  diffi-
 culties  and  the  reasons  therefor;

 (c)  how  far  the  delays  in  the  vari-
 ous  fertilizers  projects  are  likely  to
 cause  g  short-fall  in  the  planned  fer-
 tilizers  capacity  to  be  achieved  by
 970-7l;  and

 (d)  the  steps  taken  to  avoid  this
 shortfall?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHU-
 RAMAIAH):  (a)  and  (b).  The  pre-
 sent  position  of  the  three  projects  is
 as  follows.  In  the  case  of  Mangalore
 project,  the  party  to  whom  the  licence
 was  issued  has  modified  the  original
 proposal  and  he  has  been  asked  to
 give  full  details  for  further  considera-
 tion.  The  Trombay  Expansion  project
 has  been  posed  for  assistance  to  us
 AID  and  their  approval  is  awaited.  As
 regards  Haldia,  the  proposal  was  to
 set  up  a  fertilizer  factory  in  the  pri-
 vate  sector  but  the  applicant  Mis.
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 Phillips  Petroleum  Company  has  since
 intimated  its  inability  to  go  ahead
 with  the  project.

 (९)  Irrespective  of  the  likeiy  de-
 lays,  it  is  anticipateq  that  the  target-
 ted  capacity  of  2.4  million  tonnes  of
 nitrogen  will  be  reached  by  the  end
 of  970-7I.

 (d)  Question  does  not  arise  in  view
 of  ‘answer  to  part  (c).  The  Govern-
 ment  are,  however,  keeping  a  clos?
 watch  on  the  progress  of  different
 projects  approved  or  under  impleme:i-
 tation.

 Allotment  of  a  Quarter  in  Rama-
 krishnapuram  to  Open  a  Shop

 1180.  SHRI  T.  P.  SHAH:  Wil!  tie
 Minister  of  WORKS,  HOUSING  AND
 SUPPLY  be  pleased  to  state:

 (a)  whether  it  is  a  faet  that  a  res:-
 dential  Quarter  No,  558  in  Sector  9
 of  Ramakrishnapuram,  New  Delh:,
 has  been  allotted  to  some  shop-keepet
 for  opening  a  shop;

 (b)  whether  it  is  also  a  fact  tha’
 no  market  has  been  constructed  in  th=
 said  Sector  so  far;  and

 (९)  if  so,  the  reasons  for  giving
 monopoly  to  an  individual  whereas,
 no  quarter  has  been  allotted  to  any
 other  person  for  opening  8  shop
 there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (¢)-

 one  eae ment  of  newly  co  ucte  v=

 on  i  Sectors  VIII  and  Ix  of  Rama-
 \crishnapuram,  New  Delhi,  the  rest
 dents  of  these  Sectors  represented  न

 the  Directorate  of  Estates  that  bh  ba
 shopping  facilities  existed  in  t

 or
 Sectors  ‘and  they  were  facing  er  *
 hardship  for  purchase  of  daily  neces
 sities  of  life  especially  rationed  con:
 modities.  They  suggested  that

 a  en
 able  accommodation  may

 Ee  eae
 to  Jan  Sewak  area  cing  a
 view  the  difficulties  experienced  27
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 the  residents  of  those  Sectors,  quar-
 ter  No.  558  was  aloltted  to  this  co-
 operative  store  and  not  to  an  indivi-
 dual

 Sanction  for  the  oonstruction  of  a
 shopping  centre  in  Sector  IX  of
 Ramakrshnapuram  has  also  been
 accorded.  Necessary  formalities  for
 undertaking  the  construction  work
 are  being  completed.

 मध्य  प्रदेश  में  पीने  का  पानो
 ‘1182.  शी  tic  qo  दीक्षित  क्या

 स्वास्थ्य,  परिवार  नियोजन  एवं  नगर
 'विक्ञास  म्न्ब्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  ग्रवधि
 में  मध्य  प्रदेश  में  पीनें  के  पानी  की  सप्लाई
 की  योजना  (वीकार  कर  ली  गई  है;  और

 (ख)  यदि  हां,  तो  उसका  मोटा  ब्यौरा
 क्‍या  है?

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  उप-मंत्री  (श्री  ह. € ल  सू
 मृति)  :  (क)  योजना  आयोग  ने  चौथी
 पंचवर्धोय  योजना  को  अभी  तक  अन्तिम
 रूप  नहीं  दिया  है  ।

 (ख)  यह  प्रश्न  नहीं  उठता  |
 Economic  Situation

 1183.  SHRI  0.  C.  SHARMA:
 SHRI  S,  0.  SAMANTA:
 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  review  has  been
 made  of  the  economic  situation  in  the
 country;

 (b)  if  so,  the  outcome  thereof;  and
 (c)  the  steps  taken  or  proposed  to

 be  taken  in  the  matter?
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE,
 (SHRI  MORARJI  DESAI):  (a)  to
 (९),  An  analysis  is  being  prepared

 and  will  be  supplied  shortly.
 Mobile  Liquor  Bars  in  Delhi

 1184,  SHRI  K.  P.  SINGH  DEO;  Will
 the  Minister  of  SOCIAL  WELFARE
 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  mobile

 liquor  bars  are  being  operated  in  taxis
 etc.  in  Delhi  at  places  like  Con-
 naught  Place;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  curb  this  illegal  sale  of
 liquor  in  public  places  in  the  capital?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  SOCIAL
 WELFARE  (SHRIMATI  PHULRENU
 GUHA):  (a)  No.  However,  a  astray
 case  regarding  sale  of  liquor  in  a  taxi
 in  Connaught  Place  was  detected  by
 the  Excise  staff  of  the  Delhi  Adminis-
 tration  on  the  27th  January,  1968.

 (by  Six  persons  involved  in  the
 case,  referred  to  in  part  (a)  above,
 were  arrested  and  the  taxi  was  seized.

 Police  ‘authorities  and  the  Excise
 staff  of  the  Delhi  Administration  have
 taken  special  steps  to  check  the  offen-
 ces  relating  to  illegal  sale  of  liquor
 and  its  drinking  in  public  places  in.
 the  capital.

 Allowances  to  Staff  Nurses  working  in’
 Manipur  Government  Hospitals

 1185.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  HEALTH,
 FAMILY  PLANNING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  the  working  staff  nur-
 ses  including  Sisters  and  Midwives  of
 the  Government  Hospitals  of  Manipur
 are  paid  the  same  pay  scales  and
 allowances  as  their  counterparts  in
 the  Hospitals  of  Assam;

 (b)  if  so,  the  details  of  the  allow-
 ances  enjoyed  by  the  nursing  staff  of
 Assam;

 fc)  whether  it  is  a  fact  that  the
 staff  nurses  working  jn  the  Hospitals
 of  Manipur  are  denied  a  number  of
 allowances;  and

 (d)  if  so,  the  details  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  8.  MURTHY):  (a)  to
 (d).  The  information  is  being  collect-
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 ed  and  will  be  laid  on  the  Table  of
 ‘the  Sabha  when  received.

 Mahi  Project
 l86,  SHRI  VIRENDRAKUMAR

 SHAH:  Wil]  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 State:

 (a)  when  the  Central  Government
 gave  approval  of  the  Mahj  Project:
 _(b)  when  the  Planning  Commis-

 Sion  gave  approval  of  this  project;
 (c)  the-share  of  the  Central  Gov-

 eTnment  in  the  total  cost  of  the  Mahi
 Project  ;

 (d)  when  the  project  will  be  com-
 _pleted;  and

 (e)  the  extent  to  which  Gujarat
 State  will  be  benefited  after  the  com-
 missioning  of  this  project?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.  L.  RAO):  (a)
 and  (b).  Mahi  Project  Stage  I  (Mahi
 Right  Bank  Canal)  was  approved  on
 22nd  September  965  and  Mahi  Pro-
 ject  Stage  II  (Kadana)  was  approved on  the  12th,  December,  1966.

 (c)  The  entire  cost  of  the  project
 is  to  be  borne  by  the  State  Govern-
 inent.

 (d)  The  main  portion  of  Mahi
 ‘Stage  I  is  already  completed,  Exten-
 sion  of  distribution  system  will  he
 completed  during  the  Fourth  Plan.

 ‘Stage  II  of  the  Project  (Kadana)  is
 expected  to  be  completed  in  the  Fifth
 Plan.

 (e)  The  irrigation  benefits  to  Gujarat
 from  the  project  will  be  as  follows:—
 Mahi  Stage  I
 Mahi  Ss  886  II

 (i)  Direct  annual

 4,60,000  acres

 irrigation  405905  .  +#»
 (ii)  Firming  up  and

 extension  of
 irrigation  under
 Stage  6,37,600  oe

 Work-Charged  Staff  of  P.W.D.
 Manipur

 ‘1187,  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  WORKS,  HOUS-

 ING  AND  SUPPLY  be  pleased  to
 state:

 (a)  whether  the  Government  of
 Maniour  have  vroposed  the  regulari-
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 sation  in  service  of  the  work-charged
 staff  of  P.W.D.,  Manipur;

 (b)  if  so,  tha  details  thereof;
 (a)  whether  the  Government  pro-

 pos:  \@  extend  the  facilities  of  pen-
 sion  and  gratuity  schemes  to  the
 work-charged  staff  who  have  render-
 ed  service  for  more  than  25  years  or
 80;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  and  (b).  A  proposal
 has  been  received  from  the  Govern-
 ment  of  Manipur  for  creation  of  per-
 manent  posts  in  various  categories  in
 the  workcharged  establishment  to  the
 extent  of  50  per  cent  of  the  posts
 which  hag  continued  to  exist  for  more
 than  three  years  ag  on  the  Ist  April,
 i967.  The  proposal  is  under  conside-
 ration.

 (c)  The  question  of  extension  of  the
 facilities  of  pension  and  gratuity  to
 the  workcharged  staff  of  the  Manipur
 Government  js  also  under  considera-
 tion.

 (d)  Does  not  ‘arise.
 Fertilizer  Factory  at  Viskhapatnam

 1188.  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  it  is  ‘a  fact  that  the
 representatives  of  M/s.  International
 Chemical  Company  of  the  United
 States  of  America  have  visited  Visa-
 khapatnam  recently  to  study  the  fea-
 sibility  of  establishing  a  chemical  fer-
 tilizers  factory  in  the  private  sector;

 (b)  whether  Government  have  re-
 ceived  any  representation  fromthe
 said  company  in  this  regard;  and

 (c)  if  so,  the  details  of  their  pro-
 posals  and  the  decision  taken  by  Gov~-
 ernment  in  this  matter?

 7 THE  MINISTER  OF  STATE  I
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  AND  OF  SOCIAL
 WELFARE  (SHRI  RAGHURAMAIAH)
 (a)  The  Government  are  not  aware
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 of  any  visit  of  the  representatives  of
 M/s.
 pany  of  U.S.A.  to  Visakhapatnam.
 The  Government  are  however  awar
 of  the  visit  of  the  representatives  of
 Ms.  Occidental  Chemical  Co.|Inter-
 rationa!  Ore  &  Fertilizer  Co.  to
 Visakhapatnam  to  explore  the  possi-
 kility  of  setting  up  a  fertilizer  plant
 there;

 (b)  and  (c)  No  definite  proposal  has
 so  far  been  received  from  them.

 साडल  टाउन  विकास  योजना  में  सागर

 1189.  श्री  रास  सिह  अयरवाल  :  क्‍या
 स्वास्थ्य,  परिवार  नियोजन  एवं  नगर
 विकास  मंत्री  यह  बताने  की  क्ृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश
 में  सागर  को  माइल  टाउन  विकास  यौजना  के
 अन्तर्गत  लाया  गया  है  :

 (ख)  यदि  हां,  तो  इसके  विकास  के
 लिये  केन्द्रीय  तथा  राज्य  सरकार
 ने  क्रमशः  कितना  कितना  धन
 नियत  किया  है  और  यह  योजना  कब  तक
 पूर्णतः  कार्यान्वित  हो  जायेगी;  और

 (ग)  इस  योजना  के  अन्तर्गत  किसी
 एक  नगर  पर  कम  से  कम  तथा  अधिक  से
 अधिक  कितना  धन  व्यय  करने  का  विचार

 स्वास्थ्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  उपमंत्री  श्री  wo
 सु०  मृत)  :  (क)  सागर  ठाउन  ग्रुप  को
 केन्द्र  समथित  योजनाओ्रों  की  उस  सूची  में
 सम्मिलित  करना  स्वीकार  कर  लिया  गया
 है  कि  जिनके  लिये  चौथी  पंववर्षीय
 योजना  अवधि  में  केन्द्रीय  सरकार  की
 शत-प्रतिशत  सहायता  से  मास्टर  प्लान
 तंयार  करने  हैं  1
 3773—9.
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 (ख)  राज्य  सरकार  तं।सरी  पंचवर्षीय
 योजना  में  सम्मिलित  परियोजनाओं  के
 मास्टर  प्लान  तैयार  करन  में  लगी  हुई  है
 तथा  सागर  का  मास्टर  प्लान  तैयार  करने
 का  काम  अभी  हाथ  में  नहीं  लिया  गया  है।

 (ग)  इस  योजना  के  अधीन  किसी
 एक  नगर  पर  किये  जाने  वाले  खर्च  की
 न्यूनतम  तथा  अधिकतम  सीमा  निर्धारित
 नहीं  की  गई  है  ।  प्रत्येक  परियोजना  की
 लागत  का  अनुमान  राज्य  सरकार  तंयार
 करती  है  तथा  केन्द्रीय  सरकार  उसकी
 मंजूरी  देती  है  ।

 Demonstration  by  Reserve  Bank
 Employees

 1190,  SHRI  DEVEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to state:

 (a)  whether  it  is  ‘a  fact  that  the
 employees  of  the  Reserve  Bank  of
 India  have  demonstrated  by  way  of
 going  on  hunger  strike  and  otherwise
 on  the  6th  February,  968  in  various
 parts  of  the  country  protesting  against the  instalkation  of  computers  in  Off-
 ces;

 (b)  whether  the  employees  of  the
 Life  Insurance  Corporation  had  a'so
 joined  in  these  demonstrations;  and

 (c)  if  so,  whether  any  instructions
 are  proposed  to  be  issued  to  stop  the
 use  of  automations  and  ban  its  fur-
 ther  import?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  (a)  Yes,
 Sir.

 (by  Yes,  Sir.
 (c)  The  Honeywell  machine  which

 has  already  been  imported  and  which
 is  being  installed  in  the  Reserve  Bank
 will  undertake  expeditious  data  pro-
 cessing  and  serve  as  a  better  tool  for
 analysing  important  statistical  data
 and  will  not  be  a  substitute  for  the
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 existing  clerical  staff.  It  will  neither
 lead  to  job  displacement  nor  block
 promotional  avenues  for  the  existing
 employees,  No  instructions  of  the
 kind  referred  to  are,  therefore,  con-
 sidered  necessary.

 Trivandrum  Airport
 l9].  SHRI  C.  C.  DESAI:  Will  the

 Minister  of  WORKS,  HOUSING  AND
 SUPPLY  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  invited  to  a  press
 report  published  in  the  Blitz  of  the
 18th  January,  968  regarding  scandal
 in  the  construction  of  Trivandrum  air-
 Port  runway;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  whether  any  action  has  been
 taken  in  this  regard  against  the  en-
 gineers  who  were  incharge  in  super-
 vising  the  implementation  of  the  con-
 tract  and  who  have  given  safe  certi-
 ficate  when  substandard  material  is
 reported  to  have  been  used  in  streng-
 thening  and  widening  of  the  runway?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Import  of  Fertilizers  from  Japan

 1192.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 WORKS,  HOUSING  AND  SUPPLY
 be  pleased  to  state:

 (a)  whether  fertilizerg  have  been
 purchased  from  Japan  at  $75  per  ton;

 (b)  whether  Japan  sold  the  same  to
 China  at  $53  per  ton;  and

 (९)  if  so,  the  reasons  for
 extra  amount?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS,  HOUSING
 AND  SUPPLY  (SHRI  IQBAL
 SINGH):  (a)  Contracts  for  various

 paying
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 types  of  fertilizers  were  placed  in
 January,  968  with  the  Japanese  Sup-
 pliers  at  the  rates  given  below:—

 (7)  Urea  :  $75.20  per  m,  ton
 FOB  (Bagged)
 (=§82.50  per  m.  ton  C&F)

 (2)  Ammonium  $36.00  per  m.  ton
 Sulphate  :  FOB  (Bagged)

 (=$43.10  per  m.  ton  C&F)
 $31.00  per  m,  ton
 FOB  (Bulk
 (=$37.I0  pre  m,  ton  C&F)

 (3)  Ammonium  $37.50  per  m,  ton
 Chloride:  FOB  (Bagged)

 (=$44.60  per  m.ton  C&F)
 (4)  NPK  Tg:  865  70  per  m.  ton

 I4  Compourd  FOB  (Bagged)
 (=$72.20  per  m.ton  C&F)

 (b)  and  (c).  We  have  no  informa-
 tion  that  China  has  purchased  fertili-
 zer  from  Japan  in  the  recent  past.

 at  मंत्री  हारा
 भुगतान

 सम्प्रदा  शुल्क  का

 1192.  श्री  ना०  स्व०  शर्मा:
 क्रो  शारदानन्द
 श्री  कथषर  लाल  गुप्त  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  कोई  ऐसी
 शिकायत  मिली  हैकि  प्रधान  मंत्री  ने
 प्रपनें  पिता  की  मृत्यु  पर  सम्पदा  शुल्क  का
 पूरा  भुगतान  नहीं  किया  है;  और

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्या
 है?

 उप-प्रघान  मंत्री  तथा  वित्त  मंत्री(भ्रो
 सोरारजों  वेसाई)  :  (क)  और  (ख)
 इस  प्रकार  के  एक  झारोप  की  जाँच  की
 गयी  और  इसे  निराघार  पाया  गया।

 ये  आरोप  लगाये  गये  थे  कि  आननन्‍्द-
 भवन  का  मूल्य  कम  निर्धारित  किया  गया
 हैं;  प्रानन्द  भवन  (स्पष्टतः,  स्वराज  भवन
 उद्दृष्ट  है  )  के  मूल्य  को  कर-निर्धारण  में
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 शामिल  किया  जाना  चाहिए  था;  और
 पण्डित  नेहरू  द्वारा  प्राप्त  रायल्‍्टी  का
 कम  अनुमान  लगाया  गया  हूँ।

 बस्तुस्थिति  इस  प्रकार  है  :--

 झानन्द  भवन  का  मूल्य,  नगरपालिका
 द्वारा  किये  जाने  वाले  वार्षिक  मूल्याँकन  का
 लगभग  सौंगुना  आँका  गया  है।  चूंकि
 स्वराज  भवन  नेहरू  जी  कीमृत्यु  के  दो

 वर्ष  पूर्व  से  भी  बहुत  पहले  दान  में  दे  दिया
 गया  था  इसलिए  इसके  मूल्य  को  सम्पत्ति
 शल्क  निर्धारण  में  शामिल  करना  आवश्यक
 नहीं  था।  रायल्टी  का  मूल्य  भी  पिछले
 तीन  वर्षों  की  झाय के  श्रौसत  का  तीन  ग्रुना
 आँका  गया  है,  जैसा  अन्य  मामलों  में
 किया  जाता  है।  झत:  इन  सम्पदाग्रों  के
 सम्बन्ध  में  फोई  च्यून-निर्धारण  नहीं  किया
 गया  है।

 Credit  from  East  European  Countries

 92-B.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  522  on  the
 23rd  November,  967  regarding  credit
 from  East  European  countries  and
 state  the  proportion  of  payment  made
 in  convertible  currencies  under  credit
 agreements  with  East  European  coun-
 tries  under  categories:

 (i)  cost  of  third  country  imports;
 (ii)  freight,  if  third  country  ves-

 sels  are  employed  with  prior
 approval;  and

 (iii)  where  there  is  a  specific
 understanding  in  the  relevant
 contract  to  this  effect

 ever  since  the  rupee  payment  agree-
 ments  began  to  come  in  operation?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 (SHRI  MORARJI  DESAI):  Payment
 in  convertible  currency  has  been  made
 towards  cost  of  third  country  imports
 against  certain  contracts  placed  under
 the  First  Polish  Credit  and  the  First
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 and  Second  Yugoslav  Credits  only.
 While  information  in  regard  to  actual
 payment  made  is  not  readily  avail-
 able,  payment  in  convertible  currency
 has  been  made  upto  19%  of  the  cost
 for  ships  but  in  the  case  of  other
 equipment  and  machinery,  it  has
 ranged  from  4%  (four)  to  1%
 (eleven).

 Freight  usually  does  not  exceed
 8%  of  the  cost  of  equipment  and
 machinery.  No  payment  in  conver-
 tible  currency  hag  been  made  towards
 freight  for  transport  of  cargoes  fin-
 anced  under  the  Soviet  Credits.  As  it
 is  only  the  F.O.B.  cost  of  equipment
 and  machinery  that  is  financed  under
 the  credits  from  Czechoslovakia,
 Poland,  Yugoslavia,  Hungary  and  Bul-
 garia,  payment  in  convertible  cur-
 rency  is  made  in  case  of  shipments  by
 third-country  vessels.  Every  effort
 is  however  made  to  employ  Indian
 ships  or  those  of  the  lending  countries
 so  that  payment  in  free  foreign  ex-
 change  is  avoided.  Thug  the  propor-
 tion  of  the  payments  for  freight  in
 convertible  currency  is  very  small.

 नई  बिल्ली  नगरपालिका  में  हिन्दी  श्  प्रयोग

 1192-7.  श्री  हो०  पी०  शाह :.  क्‍या

 स्वारण्य,  परिवार  नियोजन  एवं  नगर
 'चिकात  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यहसच  है  कि  26  जनवरी,
 i968  से सारा कार्य  हिन्दी में  करने  के

 बारे  में  नई  दिल्‍ली  नगरपालिका  में  एक
 प्रस्ताव  प्रस्तुत  किया  गया  था  ;

 (ख)  क्या  यह  भी  सच  हैं  कि
 नगरपालिका  के  अध्यक्ष  ने  उक्त  प्रस्ताव  की

 अनुमति  नहीं  दी  थी;  और

 (ग)  यदि  हाँ,  तो  इसके  क्‍या  कारण

 हैं?

 सवार  ण्य,  परिवार  नियोजन  तथा  नगरीय
 विकास  मंत्रालय  में  उपमंत्रो  (श्रीव०  ae
 aft):  (क)  जी  नहीं।
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 (3)  और  (ग)  यह  प्रश्न  नहीं  उठता।

 Koyna  Tremor

 92-D.  SHRI  A.  छू.  GOPALAN:
 SHRI  BHAWAN  DAS:
 SHRI  VISWANATHA

 MENON:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  for-
 mulation  made  by  Dr,  8,  K.  Nayar
 of  the  Council  of  Scientific  and  In-
 dustrial  Relation  at  the  Geology  and
 Geo-physics  session  of  the  Indian
 Science  Congress  at  Varanasi  that  the
 Koyna  tremor  was  caused  due  to  a
 theremonuclear  biast  at  almost  the
 same  time  near  Leandro  Canyan,  New
 Mexico,  U.S.A.,  which  is  situated  right
 on  the  other  side  of  the  world;

 (b)  if  so,  whether  Government  pro-
 Pose  to  further  investigate  into  the
 matter:  and

 (c)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  (a)
 to  (c).  The  observations  of  Dr.  Nayar
 are  under  study  by  the  Committee  of
 Experts  appointed  by  the  Government
 of  India  on  Koyna  Earthquake,  The
 enquiry  is  in  progress.  However,  the
 Preliminary  Report  submitted  by  the
 Committee  of  Experts  indicated  that
 the  cause  of  earthquake  in  the  Koyna
 region  is  tectonic  due  to  probable  fault
 in  the  basement  rock  underlying
 balt  formation  and  seems  to  have  no
 connection  with  the  nuclear  test  in
 USA.

 12  hrs.

 Re.  Discussion  on  Situation  in  Bengal

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North  East):  I  am  very  sorry  that
 the  Home  Minister  seems  to  be  a
 chronic  absentee  from  this  House...

 MR.  SPEAKER:  He  is  in  the  Rajya
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 Sabha.  The  other  House  is  also  there.
 The  hon.  Member  wants  that  there
 should  be  a  discussion.  I  have  al-
 ready  said  that  there  could  be  some
 discussion

 SHRI  H.  N.  MUKERJEE:  You
 know  very  well  how  deeply  distur-
 bed  many  of  us  are  about  this  matter.
 But  I  cannot  understand  why  this
 matter  is  being  procrastinated,  when
 in  one  part  of  the  country  and  a  very
 major  part  of  our  country  at  that,  the
 Constitution  is  in  complete  disarray
 and  everything  seems  to  have  broken
 down..

 MR.  SPEAKER:  That  is  exactly
 why  I  have  said  that  I  would  be  al-
 lowing  a  discussion...

 SHRI  H.  N.  MUKERJEE:  But  the
 Home  Minister  is  not  here  now...

 MR.  SPEAKER:  I  am  not  allow-
 ing  it  now.  The  Home  Minister  has
 got  to  attend  the  Rajya  Sabha  also
 and  now  he  is  there.  Ministers  can-
 not  be  expected  to  be  only  here  all  he
 time,  because  there  are  two  Houses
 and  they  have  to  attend  the  other
 House  also.  Perhaps,  today  is  question
 day  for  him  in  the  other  House,

 SHRI  H.  N.  MUKERJEE:  Since  you
 have  been  pleased  to  refer  to  the
 other  House,  may  I  sumbit  that  pre-
 sence  at  the  other  House  in  60  far
 as  the  demand  for  a  discussion  of  this
 description  is  concerned,  in  preference
 to  presence  in  this  House  to  which
 alone  the  Ministers  are  responsible,  is
 something  to  which  we  have  to  take
 exception?  I  do  not  understand  whv
 you  are  being  generous  to  them  and
 you  are  allowing  the  other  House  to
 have  an  earlier  discussion  in  regard  to
 to  a  matter  which  disturbs  us  so
 much...

 MR,  SPEAKER:  There  is  no  dis-
 cussion  there.  I  did  not  say  that  there
 was  a  discussion  there.  I  said  that  it
 was  question  day  for  him  there;  per-
 haps  that  is  so,  I  do  not  know;  my
 information  may  be  correct  or  may
 not  be  correct.  Perhaps,  it  may  be
 question  day  for  him  there.

 Ministers  can  surely  take  care  of
 them  selves  and  I  do  not  think  they
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 need  the  generosity  of  the  Speaker.
 They  have  got  persons  here  who  can
 take  care  of  them.

 So  far  as  this  matter  is  concerned,
 as  we  have  already  discussed  in  my
 chamber,  we  are  going  to  have  a
 discussion  but  not  here  and  now,  I
 shall  fix  the  time...

 SHRI  VASUDEVAN  NAIR  (Peer-
 made):  A  minority  government  is
 continuing  there  with  impunity.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr,  P.  C,  Ghosh  has  been  brought  here;
 Mr.  Chunder  is  here.  How  long  can
 this  continue  in  this  manner?

 MR.  SPEAKER:  The  plane  carries
 him  and  he  has  come  here.  How  can
 this  House  stop  it?

 I  have  already  said  that  I  am
 allowing  a  discussion...

 SHRI  P.  RAMAMURTI  (Madurai):
 Today?

 SHRI  5.  M.  BANERJEE:  Allow  a
 disucssion  today.  We  want  to  have  a
 discussion  today.  They  do  not  even
 answer  our  calling-attention-notice.

 MR.  SPEAKER:  The  point  ig  this.
 As  I  have  said  we  are  going  to  have
 a  discussion,  It  is  only  a  question  of
 fixing  time.

 श्री  कंवर  लॉल  गुप्त  (दिल्ली  सदर):
 सब  कुछ  वहां  हो  जायेगा  तब  शाप  समय  तय
 करेंगे?  यह  कई  दिन  से  चल  रहा  है
 (व्यवधान  )

 MR.  SPEAKER:  That  is  exactly
 what  I  have  said.  I  have  accepted
 the  position  that  we  shall  have  to  dis-
 cuss  this  matter  because  it  is  an  im-
 portant  matter.

 SHRI  KANWAR  LAL  GUPTA:  It
 is  urgent  also.

 MR.  SPEAKER:  Shri  Ranga  had
 alse  raised  that  question  the  other
 day.  Everybody  wants  that  we  should
 have  a  discussion  on  this  matter.

 I  just  wanted  to  fix  up  the  time  80
 thet  there  is  no  clash  of  business.  I
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 have  accepted  it.  We  will  get  into
 touch  with  the  other  side  and  let  you know  when  we  will  have  a  discus-
 sion,

 SHRI  P.  RAMAMURTI:  Will  we
 have  it  today?

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  Today  is  the  sixth
 day  since  the  crisis  started,

 MR.  SPEAKER:  How  can  I  aas-
 wer  on  behalf  of  Government?  Leave
 it  tome.  I  will  see  what  can  be  done,
 I  have  heard  you.  I  know  your  point
 of  view,  that  we  should  have  a  dis-
 cussion  here  and  now,  today  itself.

 SHRI  P.  RAMAMURTI:  Sometime
 today,  4  O’clock—I  do  not  mind,

 MR,  SPEAKER:  Let  us  see.

 2.05  hrs.
 RE;  TEACHERS’  STRIKE  IN  DELHI

 SHRI  M.  L.  SONDHI  (New  Delhi):
 We  are  living  in  Delhi.  There  are
 30,000  teachers  on  strike.  But  there
 is  the  worthy  Education  Minister,  who
 hag  betrayed  their  trust,  sitting  so
 complacent  about  the  whole  thing.

 MR.  SPEAKER:  He  has  heard  you.
 श्री  कंवर  लाल  गृप्त  (दिल्ली  सदर):

 अध्यक्ष  महोदय,  दिल्‍ली  में  8  लाख  बच्चें
 पढ़ते  हैं  उनकी  पढ़ाई  का  मामला  है...
 MR.  SPEAKER:  Will

 resume  his  seat?
 he  kindly

 SHRI  JYOTIRMOY  BASU  (Dia-
 mond  Harbour):  Is  he  going  to
 make  a  statement  now?

 MR,  SPEAKER:  We  should  get
 along  with  the  work.

 SHRI  M.  L.  SONDHI:  Please  ask
 him  what  he  proposes  to  do.

 श्री  कंबर  लाल  गुप्त  :  बार  बार  हम
 आपको  चिट्ठी  लिखते  हैं  उनको  भी  लिखते
 हैं,  वह  सुनते  नहीं  हैं

 SHRI  M.  L.  SONDHI:  Examinationg
 ate  starting  without  the  students.
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 SHRI  S.  M.  BANERJEE  (Kanpur):
 On  a  point  of  order,

 श्री  कंवर  लात  गुप्त :  ग्रध्यक्ष  महोदय,
 कछ  शाप  हो  बत।इए  और  कौन  सा  रास्ता  हैं
 जिस  में  हम  इस  सवाल  को  उठाएं  ?  सारे
 एजुकशनल  इंस्टीट्यूशंस  बन्द  हैं  और  हडताल
 हो  रही  हैं  । ला  एंड  अडेर  की  समस्या  हों
 गई  है  1

 MR.  SPEAKER:  Will  he  sit  down?
 SHRI  M.  L.  SONDHI:  He  is  Vice-

 Chancellor  of  a  University.  But  here
 in  Delhi  our  education  is  coming  to  a
 stop.

 MR.  SPEAKER:  I  am  prepared  to
 help  you  provided  you  co-operate
 with  me.

 SHRI  S.  M.  BANERJEE:  On  a  point
 of  order,

 MR.  SPEAKER:  I  am  on  my  legs.
 Is  it  against  my  standing?

 SHRI  S.  M.  BANERJEE:
 MR,  SPEAKER:  25  regards  the

 teachers,  I  sympathise  with  them
 whatever  be  their  case.  I  do  not  know
 the  merits  of  this.  Last  time,  I  ad-
 mitted  it  and  the  Minister  made  an
 elaborate  statement.

 SHRI  VASUDEVAN  NAIR
 made):

 No,  Sir.

 (Peer-
 He  has  gone  back  on  that.

 MR.  SPEAKER:  If  necessary,  we
 will  take  it  up  again.  The  Minister
 May  make  a  statement.

 SHRI  PILOO  MODY  (Godhra):  He
 does  not  know  either.

 MR.  SPEAKER:  I  am  prepared  to
 have  another  discussion  some  time.
 There  are  60  many  important  things
 pending  with  me—the  Bengal  issue,
 ihe  Bihar  issue,  the  teachers’  issue,
 the  railway  accident  at  Lakhiserai;
 80  many  importamt  things  are  there.
 I  have  allowed  one  tomorrow;  I  em
 allowing  another  the  next  day.  We
 can  only  progress  in  this  way.  What
 glse  can  I  do?  We  cannot  have  a
 discussion  on  all  the  subjects  on  the
 @me  day.

 SHRI  CHINTAMANI  PANIGRAHI
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 (Bhubaneswar):  If  there  is  no  time
 to  discuss  in  the  House,  allow  us  to
 discuss  outside  also!

 MR.  SPEAKER:  About  the  teachers’
 issue,  I  hope  the  Minister  has  heard
 you,  Therefore,  let  us  see.  Let  us
 proceed  in  an  orderly  way.

 SHRI  RANGA  (Srikakulam):  In-
 stead  of  our  raising  these  issues  from
 time  to  time  and  asking  for  a  discus-
 sion,  you  may  advise  the  Ministere  to
 make  statements  from  time  to  time
 on  any  questions  that  come  to  notice
 that  you  consider  to  be  of  some  im-
 portance.

 MR.  SPEAKER:  That  is  true.
 SHRI  5S.  M.  BANERJEE:  My  point

 of  order  is  this,  We  tabled  a  call  at-
 tention  under  rule  197.  Recen-
 tly,  the  Rules  Committee  has  amend-
 ed  that  rule.

 MR.  SPEAKER:  The  point  of  order
 Must  be  concerning  a  matter  which
 is  under  discussion  on  the  floor  of  the
 House.  Now  we  are  not  discussing
 anything;  we  are  in  a  vacuum.  The
 question  hour  was  over.  I  have  not
 yet  called  the  Deputy  Prime  Minister
 in  connection  with  the  next  item  on
 the  agenda,

 SHRI  VASUDEVAN  NAIR:  The
 teachers’  issue  is  on  the  agenda.

 MR,  SPEAKER:  That  is  over  now.

 SHRI  Ss.  M.  BANERJEE:  How  can
 you  declare  it  over  without  hearing
 me?  My  submission  is  only  this,  that
 a  call  attention  notice  was  tabled  on
 the  question  of  the  teacher's  strike
 knowing  fully  well  this  is  a  serious
 matter.

 SHRI  9.  C.  SHARMA
 pur):  I  also  tabled  it.

 (Gurdas-

 SHRI  S.  M.  BANERJEE:  I  know
 you  are  greater  than  I,  That  is  why
 you  should  keep  quiet.  Age  should
 have  some  consideration.

 ‘We  tabled  the  call  attention  notice
 knowing  fully  well  thet  it  is  not  a
 quesion  of  10,000,  teachers  only.



 819,  Re.  Teachers’  Strike  MAGHA  30,  889  (SAKA)
 in  Dethi

 AN  HON,  MEMBER:  We  are  also
 interested.

 MR.  SPEAKER:  The  whole  House
 is  interested.

 SHRI  S.  M.  BANERJEE:  Kindly
 give  me  a  patient  hearing  for  one
 minute.  (Interruptions)

 SHRI  KANWAR  LAL  GUPTA;  I
 will  send  the  teachers  to  you.

 SHRI  S.  M.  BANERJEE:  I  want
 a  ruling  from  you.  Thirty  thousand
 teachers  are  on  strike.  In  every  schcol
 there  is  a  policeman,

 MR.  SPEAKER:  You  are  making
 a  speech,  it  is  not  a  point  of  order.

 SHRI  s.  M.  BANERJEE:  You  have
 allowed  a  discussion  every  time.  Last
 time  you  allowed  some  question  to  be
 raised,  and  the  hon.  Minister  replied.
 This  situation  is  not  a  continuing
 matter.  This  is  a  new  situation,  Even
 our.  calling  attention  is  refused,  I
 do  not  know  what  course  js  left  ६०  us.
 Teachers  are  going  to  be  arrested,
 they  have  been  arrested  already.

 MR.  SPEAKER:  Will  you  kindly
 it  down?  There  is  no  point  of  order.

 SHRI  s.  M.  BANERJEE:  I  tabled
 an  adjournment  motion  also  on  this.

 MR.  SPEAKER:  The  Minister  has
 heard.  Let  us  see  if  he  makes  a
 statement.

 SHRI  CHINTAANI  PANIGRAHI:
 May  I  submit  that  on  this  side  also
 We  are  interested  in  the  teachers’
 strike,  and  we  request  the  hon.  Minis-
 ter  to  make  a  statement  on  that,

 MR.  SPEAKER:  It  is  the  demand
 of  that  side  and  this  side,  both,  that
 the  Minister  may  make  a  statement.
 The  whole  House  is  interested.

 SHRI  D.  C.  SHARMA:  I  have  to
 make  some  observations.  I  stood  up.
 What  has  happened  to  my  point  of
 order?

 ‘1820

 12.11  brs.
 PAPERS  LAID  ON  THE  TABLE
 Notification  Re:  National  Credit

 Council
 THE  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  (SHRI
 MORARJI  DESAI):  I  beg  to  lay  on
 the  Table  a  copy  of  Notification  No.

 F,  4(43)-BC/67  published  in  Gazette
 of  India  dated  the  0th  February,
 1968,  announcing  the  constitution  of
 the  National  Credit  Council.  [Placed
 in  Library,  see  No,  LT-l0/68].
 NotrricaTions  REG:  BencaL  FINaNce

 (Sates  Tax)  Act,  ETC.
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  C.  PANT):  I  beg  to:

 (l)  re-lay  on  the  Table  a  copy
 each  of  the  following  Notifica-
 tions  under  sub-section  (4)  of
 section  26  of  the  Bengal  Fin-
 ance  (Sales  Tax)  Act,  94]
 as  in  force  in  the  Union  ter-
 ritory  of  Delhi:—

 (i)  The  Delhi  Sales  Tax  (Third
 Amendment)  Rules,  1967,
 published  in  Notification  No.
 F  4(83)/67-Fin  (E)(l)  in
 Delhi  Gazette  dated  the  ]9th
 October,  1967.  [Placed  in
 Library,  see  No,  LT-682/67.]

 A  copy  of  Notification  No,  F.
 4(83)/67-Fin.  (E)(I)  dated
 the  4th  November,  1967,
 containing  corrigendum  to
 Notification  No.  7",  -4(83)  /6T-
 Fin,  (E)  (I)  dated  the  9th
 October,  1967,  [Placed  in  Li-
 brary,  see  No,  LT-24/67.]

 (ii)

 (2)  lay  on  the  Table—

 (i)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962  and
 section  38  of  the  Central  Ex-
 cists  and  Salt  Act,  I944:—

 (a)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Tenin
 Amendment  Rules,  1968,
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 published  in  Notification
 No,  G.S.R.  2ll  in  Gazettee
 of  India  dated  the  3rd  Feb-
 ruary,  1968.

 (b)  The  Customs  and  Central
 Excise  Duties  Export
 Drawback  (General)  Ele-
 venth  Amendment  Rules,
 1968,  publisheq  in  Notifica-
 tion  No.  G.S.R.  2l2  in  Ga-
 zette  of  India  dated  the  3rd
 February,  1968.

 (c)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 hack  (General)  Twelfth  Am-
 endment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  23  in  Gazette  of  India
 dated  the  3rd  February,  1968.

 (d)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General  Thirteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  24  in  Gazette  of
 India  dated  the  3rd  February,
 1968,

 (e)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fourteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  25  in  Gazette  of  India
 dated  the  3rd  February,  ‘1968,

 (f{)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Fifteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No,
 G.S.R.  26  in  Gazette  of  India
 dated  the  3rd  February,  1968,

 (g)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Sixteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.5.R,  2l7  in  Gazette  of  India
 dated  the  3rd  February,  1968.

 4h)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventeenth
 Amendment  Rules,-968,  pub-
 lished  in  Notification  No.
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 G.S.R,  28  in  Gazette  of  India
 dated  the  3rd  February,  1968.

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Eighteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  29  in  Gazette  of  India
 dated  the  3rd  February,  1968,

 (j)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Nineteenth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  220  in  Gazette  of  India
 dated  the  3rd  February,  1968,

 (k)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twentieth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R,  22l  in  Gazette  of  India
 dated  the  3rd  February,  ‘1968,

 (l)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-first
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R,  272  in  Gazette  of  India
 dated  the  l0th  February,  1968,

 (m)  G.S.R.  274  published  in
 Gazette  of  India  dated  the
 0th-  February,  1968,  contain-
 ing  corrigendum  to  G.5.R.
 406  dated  the  l6th  Septem-
 ber,  1967.  [Placed  in  Library,
 see  No,  LT-!/68.]

 (ii)  A  copy  each  of  the  follow-
 ing  Notifications  under  section
 59  of  the  Customs  Act,
 962:—

 (a)  GSR.  222  published  in
 Gazette  of  India  dated  the
 3rd  February,  1968.

 (b)  G.S.R.  223  published  in
 Gazette  of  India  dated  the
 3rd  February,  1968.

 (c)  G.S.R.  237  published  in
 Gazette  of  India  dated  the
 Ist  February,  1968.
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 (0)  G.S.R.  273  published  in
 Gazette  of  India  dated  the
 0th  February,  1968.

 (९)  GS.R,  277  published  in
 Gazette  of  India  dated  the
 6th  Februray,  1968.  [Plac-
 ed  in  Library,  see  No.  LT-
 112/68.)

 Post  Office  Savings  Certificates  Rules

 SHRI  K.  C.  PANT:  On  behalf  of
 Shri  Jagannath  Pahadia,  I  beg  to  lay.

 on  the  Table  a  copy  of  the  Post
 Office  Savings  Certificates  (First
 Amendmen)  Rules,  1968,  published  in
 Notification  No,  G.S.R.  37  in  Gazette
 of  India  dated  the  20th  January,  1968,
 under  sub-section  (3)  of  section  42
 of  the  Government  Savings  Certifi-
 cates  Act,  1959,  [Placed  in  Library,
 see  No,  LT-i3/68.]

 2.2  brs
 RAILWAY  BUDGET,  1968-69

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  Mr.
 Speaker,  Sir,  I  rise  to  present  the
 Railway  Budget  for  1968-69.

 Beginning  with  the  last  completed
 year,  I  am  glad  to  report  that  when
 the  accounts  for  1966-67  were  closed
 the  deficit  was  reduced  to  Rs.  8.27
 crores  from  the  earlier  estimate  of
 Rs,  24  crores  ag  there  was  a  saving  of
 Rs.  5.75  crores  in  Ordinary  Working
 Expenses,  The  saving  was  mainly
 because  less  staff  were  appointed,
 less  ballast  purchased  and  less  re-
 pairs  to  buildings  and  =  structures
 carried  out  in  the  closing  weeks  of
 the  year.

 I  wish  I  had  a  better  account  to
 give  of  the  current  year.  Hon'ble
 Members  will  recollect  that  in  de-
 ference  to  the  views  expressed  in  the
 House  I  had  moderated  my  proposal
 for  increase  in  the  Ordinary  Third
 Class  passenger  fares  and  exempted
 foodgrains  from  the  3  per  cent  in-
 crease  in  the  supplementary  charges
 on  goods,  These  two  changes  had
 the  effect  of  converting  the  nominal
 surplus  of  Rs.  .28  crores  in  the  Bud-
 get  presented  by  me  to  a  small  de-
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 ficit  of  about  Rs.  2  crores.  The  esti-
 mate  of  earnings  from  goods  traffic
 in  the  current  year  had  been  worked
 out  on  the  expectation  of  an  addi-
 tion  of  revenue  earning  traffic  of  84
 million  tonnes.  But  the  trend  of
 goods  traffic  this  year  has  been  very
 disappointing,  due,  no  doubt,  to  the
 current  recession  in  the  economy.  Re-
 venue  traffic  remained  almost  at  the
 level  of  last  year  up  to  the  end  of
 August,  but  in  September  there  was
 a  sudden  drop  of  nearly  one  and  a
 half  million  tonnes,  and  a  further
 drop  of  another  half-millicn  tonnes
 in  October,  leaving  us  with  a  short-
 fall  of  about  two  and  a  quarter
 million  tonnes  at  the  end  of
 October  as  compared  to  last  year.
 Traffic  in  November  and  De-
 cember  was  a  little  better  than  last
 year  reducing  the  shortfall  to  .7  mi-
 llion  tonnes  by  the  end  of  December.
 On  the  subsequent  trend  of  traffic
 it  is  very  likely  that  we  will  end  the
 current  year  with  about  one  million
 tonnes  less  of  revenue  earning
 traffic  than  the  64.2  million  tonnes
 achieved  last  year,  According-
 ly,  in  the  Revised  Estimate  I  have
 reduced  the  earnings  from  goods  tra-
 fic  by  Rs.  7  crores  from  the  Budget
 figure  of  Rs,  526  crores,

 I  may  mention  in  passing  that,
 though  this  year  has  been  very  di-
 ficult  for  railway  operation  in  many
 respects,  the  failure  to  achieve  the
 estimated  increase  in  goods  traffic
 has  in  no  way  been  due  to  any  fai-
 lures  on  the  part  of  the  railways.  The
 pattern  of  traffic  flows  changed  with
 the  heavy  import  of  foodgrains  which
 severely  strained  port  capacity  at
 Bombay,  Visakhapatnam  and  Calcutta
 so  that  the  Railways  were  obliged  to
 move  supplies  to  the  drought-stric-
 ken  areas  of  Uttar  Pradesh  and  Bihar
 from  distant  ports  like  Madras  and
 Kandla,  which  often  involved  the
 movement  of  empty  wagons  overlong
 distances.  Despite  these  difficulties  and
 handicaps  the  Railways  were  able  to
 move  between  April  and  November
 967  two  million  tonnes  of  foodgrains
 to  the  scarcity  areas  from  these  ports
 2nd  were  able  to  meet  fully  and  pro-
 mptly  all  demands  for  the  movement
 ot  foodgrains.  In  fact,  simee  July
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 1967,  the  outstanding  indents  for
 wagons  have  generally  been  less  than
 one  average  day’s  loading  on  the
 Broad  Gauge,  With  the  further  in-
 crease  in  the  capacity  of  the  ferry
 across  the  Ganga  at  Farakka  and  the
 transhipment  capacity  at  New  Bon-
 gaigaon  and  New  Jalpaiguri,  the
 movement  of  traffic  to  North  Bengal
 and  Assam  has  been  free  practically
 throughout  the  year.  Traffic  between
 the  South  and  North  of  the  country
 and  along  the  East  Coast  route  also
 has  been  moving  freely,  quota  regu-
 lations  via  Waltair  having  been  with-
 drawn.

 The  rate  of  increase  of  passenger
 traffic  this  year  has  been  slightly  be-
 tter  than  was  anticipated  in  the  Bud-
 get,  but  this  will  only  make  up  for
 the  loss  of  earnings  from  the  reduc-
 tion  in  Third  Class  Ordinary  fares
 that  I  had  agreed  to  during  the  bud-
 get  discussions.  I  have,  therefore,
 made  no  change  in  the  Revised  Esti-
 mate  of:  passenger  earnings  from  the
 Budget  Estimate  of  Rs.  255.25  crores.
 The  changes  in  the  estimates  under
 Other  Coaching,  Sundry  earnings,  and
 earnings  awaiting  realisation  are  of  a
 minor  character.

 In  the  result,  total  gross  traffic
 receipts  are  expected  to  be  Rs,  7.45
 crores  Jess  than  the  budget  of  Rs.
 847.00  crores.

 Ordinary  Working  Expenses  are  now
 estimated  at  Rs.  22.53  crores  more
 than  the  Budget.  Out  of  this,  Rs.  .65
 crores  for  payments  to  Port  Trusts,
 is  not  an  increase  over  the  Budget
 in  a  real  sense  but  only  in  a  techni-
 cal  sense,  being  due  to  a  change  in
 accounting  procedure;  the  real  in-
 crease  over  the  Budget  is  only  Rs.
 20.88  crores.  Of  this,  Rs.  2  crores
 again  is  not  in  fact  a  real  increase  as
 it  is  a  part  of  the  arrear  rental  that
 became  payable  to  the  Posts  and  Te-
 legraphs  department  for  line  wire
 and  cables  after  the  framing  of  the
 Budget.  The  balance  of  Rs.  8.88  cro-
 res  is  made  up  of  two  items,  the  addi-
 tional  amount  of  dearness  allowance
 of  Rs,  0.62  crores  and  the  additional
 requirement  of  Rs.  8.26  crores  for  fuel,
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 The  bulk  of  the  increase  under  fuel,
 as  much  as  Rs.  5.0  crores,  is  due  to
 the  increase  in  the  price  of  coal  from
 September  967  following  decontrol
 and  Rs.  .54  crores  on  sales  tax  on
 coal,  diesel  oil  and  electric  power  re-
 lating  to  the  previous  year.  There
 has  been  a  saving  of  about  Rs.  3  cro-
 res  on  expenditure  on  staff  and  of
 about  Rs.  l4  crores  on  fuel,  due
 mainly  to  traffic  having  been  at  a
 lower  level  than  was  anticipated  in
 the  Budget.  But  sundry  increases
 have  offset  these  savings.  It  will  be
 seen  from  what  I  have  said  that  the
 increase  of  about  Rs.  224  crores  is
 almost  fully  accounted  for  by  post-
 budget  developments  which  were  en-
 tirely  beyond  the  contro]  of  the  Rail-
 ways,  particularly  the  increase  in
 dearness  allowance  and  in  the  cost  of
 fuel.

 Since  a  reduction  of  at  least  Rs.
 6  crores  is  now  expected  in  the  with-
 drawal  from  the  Depreciation  Reserve
 Fund  and  we  have  a  difficult  revenue
 position,  I  propose  to  reduce  the  con-
 tribution  to  the  Fund  from  the  Bud-
 get  figure  of  Rs.  05  crores  to  Rs.  95
 crores.  I  also  propose  to  reduce  the
 contribution  to  the  Railway  Pension
 Fund  from  the  Budget  figure  of  Rs.
 5  crores  to  Rs.  0  crores.  Even  so
 the  accrual  to  the  Pension  Fund  dur-
 ing,  the  year  Will  be  Rs,  8.05  crores
 and  disburement  Rs.  5.27  crores.

 In  the  final  result,  we  get  a  deficit
 of  Rs.  22.59  crores  for  the  year.

 While  I  have  been  maintaining  una-
 bated  pressure  on  the  Railway  Admi-
 nistrations  to  effect  the  maximum
 possible  economy  in  working  expenses,
 I  cannot  claim  that  the  results  achie-
 ved  could  not  have  been  better;  and
 I  have  reason  to  hope  that  they  will
 be  better  in  the  coming  year.  But  I
 have  to  request  the  Hon’ble  Members
 to  bear  in  mind  what  J  had  explained
 during  the  budget  discussions  last
 year  are  necessarily  the  limitations
 and  impediments  in  achieving  any
 large  economies  in  a  short  period.  I
 have  the  further  difficulty  that  what
 economies  we  can  secure  can  take
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 care  of  only  a  fraction  of  the  inesca-
 pable  jncreases  in  pperating  costs  from
 year  to  year.  I  need  refer  to  only  a
 few  of  these,  The  Pay  Commission's
 scales  having  not  yet  stabilised,  the
 annual  increments  on  the  time-scales
 have  for  some  years  been  adding
 nearly  Rs.  5  crores  to  the  wage  bill
 each  year.  The  periodical  increases
 of  dearness  allowance  now  total  up
 to  about  Rs.  92  crores,  the  increase  in
 this  year  itself  being  as  high  as
 Rs.  28.25  crores.  Fuel  prices  also  have
 ‘Deen  going  up  steadily.  From  the
 beginning  of  96l-62  up  to  the  middle
 of  967  the  increase  in  statutory
 prices,  including  cesses,  was  as  much
 as  Rs.  7.62  per  tonne,  and  following
 decontrol  the  prices  have  gone  up  by
 another  Rs.  5  per  tonne,  so  that  the
 pitsmouth  cost  of  coal  has  risen  by
 nearly  Rs,  3  per  tonne  over  96l-62
 prices.  The  rate  of  sales  tax  on  coal
 increased  from  2  per  cent  to  3  per  cent
 from  l-7-966.  There  have  also  been
 successive  increases  in  the  duties  and
 sales  tax  on  diesel  oil.  On  account
 of  these  factors  alone,  the  Railways’
 fue]  bill  has  risen  by  over  Rs.  22
 crores  since  1961-62.

 Then,  in  recent  years  there  has
 been  the  increase  of  about  Rs.  70
 erorers  every  year  in  dividend  on  the
 Capital-at-charge.  In  this  context  a
 word  on  the  subject  of  capital  im-
 vestment  on  the  Railways  will  be  ap-
 propriate.  The  increase  in  goods
 traffic  has  been  substantial,  It  rose
 from  about  44,000  million  net  tonne
 kilometers  in  950-5l  to  nearly  17,00/,
 million  net  tonne’  kilometres  in
 965-66—an  increase  of  about  .65
 per  cent.  in  fifteen  years.  In  the
 earlier  part  of  this  5-year  period
 capital  outlay  was  relatively  low,
 partly  because  rehabilitation  had
 priority  over  additions  to  assets  during
 the  First  Plan  and  partly  because  it
 was  possible  “to  pick  up  the  slack”
 in  installed  capacity  with  compara-
 tively  small  capita]  investment.  Thus
 the  average  increase  in  the  Capital-at-
 charge  during  the  First  Five-Year
 Plan  was  less  than  Rs.  29  crores  a
 year.  As  traffic  increased  further,
 cheaper  methods  for  increasing  capa-
 city  were  first  adopted,  like  reducing
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 the  length  of  block  sections,  improved
 signalling,  providing  ‘more  crossing
 stations,  or  increasing  the  length  and
 weight  of  trains,  and  only  when  these
 हा€घ5घारड  proved  inadequate  or  could
 not  have  given  the  required  increase
 in  line  capacity,  were  more  expen-
 sive  measures  undertaken,  like  doubl-
 ing  certain  sections  of  Jins  or  convert-
 ing  certain  sections  from  Metre  Gauge
 to  the  Broad  Gauge  or  building  new
 lines,  In  the  Second  Plan  period  the
 average  annual  expenditure  on  capital
 account  rose  to  Rs.  0  crores  and  in
 the  Third  Plan  period  it  rose  to  about
 Rs,  228  crores,  the  peak  having  been
 Rs.  275  crores  reached  in  the  year
 1964-65,  Here  I  have  to  remind
 Hon'ble  Members  of  certain  special
 features  of  expansion  of  railway  capa-
 city.  Firstly,  the  construction  of  new
 lines  or  the  doubling  of  existing  lines
 etc.  have  necessarily  to  take  two  to
 four  years  for  completion  and  com-
 missioning,  and  since  a  number  of
 such  works  have  to  be  always  in
 progress  a  large  amount  of  capital  is
 tied  up  in  such  works  without  yield-
 ing  any  return.  Secondly,  increases
 in  capacity  can  rarely  be  tailored  to
 meet  just  the  minimum  required
 from  year  to  year,  and  when  a  section
 is  doubled  or  a  new  line  is  built  it
 usually  takes  a  few  years  for  the
 traffic  to  grow  to  the  level  at  which
 the  additional  capacity  is  utilised  to
 optimum  advantage  and  the  full  an-
 ticipated  return  realised.  Lastly,  line
 capacity  found  in  excess  in  any  sec-
 tion  is  not  transferable  to  another
 where  there  may  be  shortage.  Thus
 we  have  come  to  have  such  examples
 as  of  capacity  created  on  specific  sec-
 tions  to  handle  the  projected  heavy
 traffic  of  raw  materials  and  finished
 products  of  steel  plants  or  the  project-
 ed  large  increases  of  traffic  in  coal
 from  East  India  to  the  West  having
 remained  only  partially  utilised  be-
 cause  the  development  of  steel  plant
 traffic  and  coal  traffic  has  been  much
 slower  than  was  expected.

 As  soon  as  indications  appeared
 about  two  years  ago  of  a_  definite
 slowing  down  in  the  rate  of  increase
 of  traffic,  capital  expenditure  was
 suitably  curtailed  from  the  peak  of
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 Rs,  275  crores  touched  in  1964-65  to
 Rs,  6l  crores  in  1966-67  and  Rs,  50
 crores  in  the  current  year,  and  this
 in  spite  of  increase  in  prices  and  costs.
 Any  further  reduction  in  capital  ex-
 penditure  would  have  been  neither
 feasible  nor  desirable.  We  have  had
 to  Pay  due  regard  to  the  need  for
 maintaining  a  level  of  capital  outlay
 that  would  not  lead  to  excessive  idle
 capacity  in  industry,  particularly  the
 wagon  building  and  other  engineering
 industries,  to  the  detriment  of  the
 economy.  <A  planned  development  of
 a  railway  system  and  capacity  does
 require  sustained  and  steady  capital
 investment  over  a  period  of  time,  Too
 great  a  reduction  in  the  works  pro-
 gramme  would  further  lengthen  the
 period  during  which  the  substantial
 amounts  already  invested  in  the  works
 in  progress  would  not  yield  any  re-
 turn  and  could  prolong  the  existence
 of  bottlenecks  which  have  been  cons-
 tricting  traffic  even  at  its  present  level,

 In  the  current  year  the  Revised
 Estimate  cf  expenditure  on  works
 chargeable  to  Capital  the  Depreciation
 Reserve  Fund,  the  Development  Fund
 and  Reverme  has  been  reduced  by
 about  Rs.  l9  crores,  from  the  Budget
 of  Rs.  305  crores  to  Rs,  286  crores.

 Thus,  beth  the  revenue  and  capital
 expenditure  has  been  strictly  con-
 trolled  to  the  optimum  extent.

 While  the  economic  recession  has
 certainly  affected  the  budgetary  posi-
 tion  of  the:  Railways,  ]  am  glad  to  be
 able  to  say  that  the  financial  struc-
 ture  of  the  Indian  Railways  remains
 sound,  The  deficit  last  year  and  in
 the  current  year  is  not  a  working  de-
 ficit.  The  Railways  have  covered
 working  expenses  and  have  not  de-
 faulted  on  dividend  payment.  They
 have  struck  a  bad  patch  due  to  an
 unexpected  pause  in  the  planned
 development  of  the  economy,  and  to
 meet  thin  sitution  they  are  drawing
 upon  their  dividend  equalisation  fund,
 ive.  the  Revenue  Reserve  Fund,  which
 was  built  up  precisely  for  such  a  con-
 tingency.

 It  can  be  a  matter  of  some  satisfac-
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 tion  and  even  pride  to  the  Railways,
 that  in  the  last  26  years  they  kept
 down  the  increases  in  the  charges  to
 their  customers  as  low  as  possible  and
 only  just  enough  to  give  a  surplus  to
 cover  the  expenditure  from  the  Deve-
 lopment  Fund  on  unremunerative  im--
 provements  that  could  not  bring  a
 return  sufficient  to  justify  their  be-
 ing  debited  to  capital.  They  were  able
 to  do  this  because  during  this  period
 although  prices  and  wages  had  been
 steadily  increasing  the  traffic  had  also:
 been  expanding  steadily  and  ap-
 preciably,  The  increase  in  ‘average
 earnings  in  1967-68  over  that  of  1951-
 52  per  tonne  kilometre  has  been  of
 the  order  of  only  50%  and  per  pas-
 senger  kilometre  of  38%.  During  the
 same  period,  the  price  of  coal  has
 risen  by  115%,  of  iron  and  steel  by
 148%  and  the  per  capita  cost  of  em-
 ployees  by  106%,  This  disparity
 between  the  increase  in  costs  and  in-
 crease  in  charges  could  be  maintained
 without  a  set-back  to  the  Railways”
 budgetary  position  only  so  long  as
 economies  of  scale  accrued  year  by
 year  with  developing  traffic,  As:
 suppliers  of  a  service  like  transport,
 Railways  are  specially  sensitive  to
 a  recession  in  the  economy.  Just  now
 they  are  at  a  stage—which  I  hope  will
 be  short-lived—when  the  sluggishness
 of  the  economy  has  led  to  a  temporary
 stagnancy  in  the  growth  of  traffic.  Un-
 fortunately,  at  the  same  time  the
 burden  of  dearness  allowance,  of
 annual  scale  jncrements,  of  dividend
 and  of  prices  og  fuel,  iron  and  steel,
 and  stores  etc.  continues  to  increase.
 This  is,  in  short,  the  cause  of  the  Rail-
 way  deficit  last  year  and  this  year,
 and  not  any  weakness  in  the  Railways..
 financial  structure.

 It  may  not  be  inappropriate  in  this
 context  to  refer  to  the  substantial
 social  burden  which  the  Indian  Rail-
 ways  carry.  Fares  charged  for  com-
 muter  traffic  on  suburban  services  are
 extremely  low—monthly  season  tickets
 for  certain  distances  are  charged  as
 low  as  the  cost  of  seven  single  jour-
 neys  at  ordinary  fares.  Large  con-
 cession  jn  fares  are  given  to  students.
 There  is  the  sharp  taper  built  into  the
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 telescopic  scales  for  long  distance
 movement  of  essential  commodities
 like  coal,  Thirdly,  the  Railways  have
 been  charging  low  rates  on  a  number
 of  commodities  as  a  measure  of  ex-
 port  promotion.  Fourthly,  the  rates
 charged  for  the  movement  of  fertili-
 sers  and  the  raw  materials  for  their
 manufacture  have  been  kept  very
 low,  as  also  the  rates  for  the  move-
 ment  of  foodgrains.  The  Railways
 have  been  carrying  free  of  charge
 foodgrains,  fodder,  clothing,  blankets.
 milk  powder,  medicines  and  salt  to
 areas  affected  by  natural  calamities
 like  drought,  famine,  floods,  cyclones.
 The  amount  of  these  concessions  and
 subsidies  on  goods  traffic  alone  is
 conservatively  estimated  at  about
 Rs.  6  crares  per  year.  It  is  difficult
 to  estimate  the  amount  of  the  con-
 cessions  on  passenger  fares,  but  it  will
 not  be  an  insignificant  amount.  In
 ‘some  countries  it  is  recognised  that
 such  socia]  burdens  are  to  be  borne
 by  General  Exchequer  and  not  by
 the  Railways.  The  Indian  Railways
 can  afford  to  bear  these  burdens  in
 normal  years  but  in  times  like  the
 present  they  do  constitute  a  severe

 ‘strain.

 I  now  come  to  the  outlook  for  the
 year  1968-69,  With  the  prospect  of
 ‘a  good  agricultural  year,  an  increase
 of  33%  is  expected  in  passenger  traffic
 and  passenger  earnings  have  been
 estimated  at  Rs.  268  crores.  Other
 coaching  traffic  is  not  likely  to  be
 higher  than  in  the  current  year,  On
 a  careful  survey  of  the  prospects  of
 goods  traffic  for  the  next  year  it  is
 estimated  that  there  should  be  an  in-
 <rease  of  6  to  7  million  tonnes  of
 originating  traffic.  The  estimates  of
 goods  earnings  is  about  Rs.  2  crores
 higher  than  in  the  current  year.  With
 an  increase  of  Rs,  2  crores  under
 sundry  earnings  and  a  provision  of
 Tupees  one  crore  more  for  unrealised
 earnings,  Gross,  Traffic  Receipts
 would  amount  to  Rs,  864.5  crores.

 Ordinary  Working  Expenses  are
 estimated  at  Rs,  64  crores—an  in-
 crease  of  Rs.  24.27  crores  over  the
 Revised  Estimates  for  the  current
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 year,  This  includes  a  provision  of
 about  Rs.  5  crores  for  annual]  incre-
 ments;  about  Rs.  64  crores  more  for
 dearnéss  allowance  for  a  full  year  at
 the  rates  which  have  been  effective
 for  only  five  months  this  year;  a  pro-
 vision  of  about  Rs.  34  crores  more  for
 coal,  diesel  oil  and  electricity  at  the
 higher  rates  that  the  Railways  have
 had  to  pay  part  of  the  current  year; of  Rs.  2  crores  for  fuel  for  carrying
 the  estimated  additional  traffic;  an
 increase  of  Rs.  4  crores  under  ‘Repairs
 and  Maintenance’,  most  of  which  is
 for  overhaul  of  carriages  and  wagons;
 and  some  other  minor  increases  need-
 ed  for  the  additional  traffic  and  assets
 newly  brought  into  use,

 Appropriation  from  revenue  to  the
 Depreciation  Reserve  Fund  is  proposed
 at  Rs.  l00  crores  and  to  the  Pension
 Fund  at  about  Rs.  0  crores,  The
 Provision  for  Open  Line  Works—Re-
 venue  has  been  reduced  to  Rs.  9  crores
 as  against  the  revised  estimate  of
 Rs.  0.25  crores  this  year  and  net  mis-
 cellaneous  expenditure  will  conse-
 quently  be  about  Rs.  84  lakhg  less.
 The  dividend  is  expected  to  be  Rs,  ll
 erores  more  than  in  the  current  year.

 These  figures  work  up  finally  to  a
 net  deficit  of  Re.  27  crores.

 As  I  have  already  said,  I  shall  con-
 tinue  to  press  the  Railway  Adminis-
 trations  to  achieve  further  economies
 in  all  directions,  The  ban  on  the
 recruitment  of  staff  to  administrative
 offices  will  continue  and  recruitment
 of  additional  staff  will  be  permitted
 only  to  the  extent  absolutely  neces-
 sary  for  moving  the  traffic  and  for
 operating  and  maintaining  sections  of
 line  and  yards  newly  opened  to  traffic
 and  other  new  assets  brought  into  use
 during  the  year.  Efforts  for  the  con-
 servation  of  fuel  and  other  stores  will
 be  intensified  and  so  also  for  reduc-
 ing  loss  and  damage  to  govds.

 The  Railways  will  make  an  all  out
 effort  to  look  for  and  nurse  traffic  in
 the  coming  years  so  that  mere  traffic
 is  secured  and  further  diversion  of
 high  rated  traffic  to  other  means  of
 transport  may  be  prevented  and
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 wherever  possible  even  lost  traffic
 won  back  to  the  Railways,  In  pur-
 suance  of  the  Railways’  policy  to  pro-
 vide  an  increasingly  customer-orient-
 ed  service,  the  setting  up  of  a  Market-
 ing  &  Sales  organisation  in  each  zonal
 Railway  in  recent  months,  will  I  am
 hoping,  turn  out  to  be  fruitful.  These
 organisations  are  manned  by  special-
 ly  selected  officers  and  charged  with
 the  responsibility  of  conducting  market
 research,  keeping  in  touch  with  Trade
 and  Industry,  ascertaining  and  meet-
 ing  their  requirements  and  spearhead-
 ing  improvements  in  the  Railways’
 service  to  their  customers.  Initial
 results  have  been  quite  promising.
 A  branch  of  this  organisation  is  look-
 ing  after  the  development  of  Con-
 tainer  servises,  which  combine  the  ad-
 vantages  of  rail  and  road  transport
 by  providing  an  integrated  service  all
 the  way  from  the  consignor’s  premises
 to  those  of  the  consignee,  the  Railway
 looking  after  both  the  road  and  the
 rail  portion  of  the  transport.  The
 consignor  40805  and  locks  the  con-
 tainer  and  it  is  only  opened  by  the
 consignee  on  receipt  at  his  end.  The
 first  container  service  on  Indian  Rail-
 ways  wags  introduced  jn  February  966
 between  Bombay  (Carnac  Bunder)
 and  Ahmedabad  (Asarva)  with  con-
 tainers  of  44  tonne  payload  hauled  by
 tractors  one  at  a  time  to  the  rail
 head  and  loaded  four  to  a  4-Wheeler
 flat  truck.  In  December  967  a  con-
 tainer  service  was  introduced  between
 Carnac  Bunder  and  New  Delhi  with
 road  units  capable  of  taking  two  con-
 tainers  at  a  time.  In  November  967
 yet  another  type  of  container  which
 ean  be  folded  when  not  in  use  was
 introduced  in  service  between  Gwa-
 lior  and  New  Delhi.  The  Railways’
 Research,  Designs  and  Standards  Or-
 ganisation  at  Lucknow  hag  evolved  an
 improved  type  of  container  capable
 of  carrying  a  payload  of  5  tonnes
 which  can  be  used  both  on  braad
 gauge  and  metre  gauge.  Plans  have
 been  worked  out  for  introducing  con-
 tainer  services  between  important  ci-
 ties  in  the  country.  The  service  is
 proving  to  be  popular  and  it  is  hoped
 that,  in  course  of  time,  the  Indian
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 Railways  will  catch  up  with  advanced
 countries  in  extending  the  full  bene-
 fits  of  containerised  transport  to  their
 customers.

 Super  Express  Goods  trains  have:
 been  running  on  trunk  routes  for  the
 last  two  years,  Some  of  these  trains
 are  now  hauled  by  diesel  locomotives
 and  there  has  been  a  substantial  re-
 duction  in  running  time.  For  example,
 the  run  from  Carnac  Bridge  to  New
 Delhi  has  been  reduced  from  35  hours
 to  about  50  hours  and  that  from
 Wadi  Bunder  to  Shalimar  from  94
 hours  to  73  hours.  In  addition,  a  fast
 diesel  express  goods  train  named
 ‘Freight  Chief  I’  has  been  introduced
 on  the  Central  Railway  which  covers
 the  distance  of  746  Kilometres  from
 Wadi  Bunder  to  Itarsi  in  about  77
 hours  and  has  greatly  reduced  transit
 time  between  Bombay  and  areas
 served  via  Itarsi  such  as  Kanpur,  Al-
 lahabad,  Banaras  and  areas  beyond.

 I  have  to  revert  to  a  subject  I  had
 touched  upon  while  introducing  the
 last  Railway  Budget  in  Parliament  in
 May  last  year,  that  of  the  heavy
 losses,  amounting  at  a  conservative
 estimate  to  about  six  crores  a  year,
 being  incurred  by  the  Railways  in
 ‘operating,  several  unremunerative
 branch  lines.  Since  then  detailed  in-
 vestigations  have  been  made  of  the
 transport  position  in  the  areas  served
 by  several  of  these  branch  lines  and
 I  have  also  been  able  to  give  more
 detailed  and  careful  consideration  to
 this  matter,  With  rising  costs  end
 little  likelihood  of  traffic  on  these
 branch  lines  developing  any  further,
 the  loss  on  operating  them  will  pro-
 gressively  increase.  The  Railways
 having  run  into  a  deficit  in  the  last
 year  and  the  current  year,  and  the
 estimates  of  1968-69  also  showing  a
 sizeable  deficit,  as  I  have  mentioned
 a  little  while  ago,  every  possible  meu-:
 sure  has  to  be  adopted  for  eliminating
 avoidable  loss,  I  am,  therefore,  oblig-
 ed  to  pursue  very  seriously  the  ques-
 tion  of  closing  down  unremunerative
 ‘branch  lines  as  speedily  as  possible.
 The  utmost  care  will,  of  course,  be
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 exercised  to  make  a  most  judicious
 selection  of  the  branch  lines  for  clo-
 sure,  We  shall  select  for  closure  only
 those  lines  which  are  operating  at  a
 much  greater  cost  to  the  economy
 than  would  be  the  cost  of  carrying
 the  same  meagre  traffic  by  road  trans-
 port.  Being  fully  aware  of  the  popular
 local  sentiment  that  generally  asserts
 itself  against  proposals  for  closing
 down  railway  lines,  however  economi-
 cally  justified  this  may  be,  I  have  to
 appeal  to  this  House,  as  I  already
 have  to  the  Chief  Ministers  of
 States,  to  give  me  its  fullest  support
 in  implementing  a  proposal  which  is
 based  on  the  sound  principle  of  pro-
 viding  transport  at  the  lowest  cost
 and  to  the  maximum  advantage  of  the
 economy.  This  will  enable  me  at  the
 same  time  to  achieve  the  jmportant
 ebjective  of  cutting  out  a  sizeable
 loss  to  the  Railways  in  their  ur  of
 need,  I  have  also  told  the  State  Go-
 vernments  concerned  of  my  readiness
 to  consider  any  requests  from  them
 for  financial  assistance  for  improving
 or  developing  the  road  transport  ser-
 vices  that  may  be  necessary  for  filling
 any  small  transport  gap  created  by
 the  closing  down  of  such  lines.

 With  all  the  success  that  I  can  ex-
 pect  in  achieving  economy,  cutting
 out  waste  and  improving  earnings,  the
 estimated  deficit  of  about  Rs.  27  crores
 in  the  budget  year  cannot  be  avoided.
 In  fact,  much  of  this  ]  have  already
 taken  into  account  in  framing  the
 budget  estimates,  The  balance  left  in
 the  Revenue  Reserve  Fund  after  meet-
 ing  the  deficit  of  the  current  year  will
 be  about  Rs.  2l  crores,  In  estimating
 an  increase  of  6  to  7  million  tonnes  of
 goods  traffic  in  the  budget  year  I
 am  hoping  that  our  economy  will  be-
 gin  to  move  forward  again  so  that  our
 expectation  of  increase  in  traffic  in
 commodities  like  steel  products,  raw
 materials  for  steel,  coal,  cement,  ex-
 port  ores,  etc,  will  not  again  go  over-
 board,  ag  happened  in  the  current
 year.  I  could  not  be  any  more  opti-
 mistic  than  this.  Further,  we  have  to
 sincerely  hope  that  the  high  level  of
 agricultura]  production,  especially  of
 fonodgrains,  expected  this  year  will
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 have  a  stabilising  influence  on  the  cost
 of  living  and  will  ward  off  any  further
 increases  in  dearness  allowance  in  the
 budget  year.  But  there  is  no  evad-
 ing  the  additional  burden  of  about
 Hs.  5  crores  a  year  on  the  wage  bill
 on  account  of  annual  increments  in
 the  time-scales  and  of  the  Rs,  ll
 crores  in  the  dividend,  which  I  touched
 upon  a  little  while  ago.  Even  in  the:
 year  1969-70  it  is  unlikely  that  there
 can  be  such  a  large  increase  in  traffic
 as  will  cover  a  deficit  of  the  level  of
 the  budget  year  and  also  meet  the  ad-
 ditional  burden  of  Rs.  16  crores,  In
 the  circumstances,  Hon'ble  Members
 will  no  doubt  agree  with  me  that  it
 is  but  prudent  to  adopt  some  measures
 to  bridge  the  gap  in  the  budget  year.

 I  shall  now  explain  my  proposals.
 Firstly,  I  propose  to  increase  the  fares
 for  the  air-conditioned  class  by  10%
 and  to  raise  the  charge  for  air-condi-
 tioned  Chair  Cars  of  the  Deluxe  Ex-
 Presses  up  to  the  level  of  the  Second
 Class  fare.  I  do  not  expect  any
 diversion  of  traffic  on  account  of  this
 increase,  which  is  expected  to  bring
 in  Rs.  32  lakhs  of  extra  earnings.
 Secondly,  I  propose  to  Jevy  a  charge  of
 Rs.  4  per  night  for  sleeping  accom-
 modation  in  the  Third  Class,  whether
 in  three  tier  or  two  tier  coaches  and
 irrespective  of  distance.  So  far  as  ?
 am  aware,  no  country  in  the  world
 offers  sleeping  accommodation  without
 an  extra  charge  for  this  extra  facility.
 Staff  have  to  be  posted  in  the  sleeper
 coaches  in  three  shifts  round  the  clock
 to  ensure  that  sleeping  accommodation
 is  available  for  those  Who  have  re-
 served  it.  Moreover,  the  total  num-
 ber  of  passengers  that  can  be  accom-
 modated  in  the  three  tier  sleeping
 coaches  is  less  than  in  the  ordinary
 Third  Class  coach  thus  involving  some
 loss  of  earnings.  An  extra  charge  for
 this  service  is,  therefore,  amply  justi-
 fied.  I  also  propose  to  raise  the
 charge  for  Second  Class  Sleepers
 from  Rs.  5  to  Rs.  6  per  night.  These
 proposals  are  expected  to  produce
 about  Rs,  225  lakhs  a  year.  Present
 charges  for  parcels  and  luggage  traffic
 do  not  cover  costs.  As  long  as  the
 Railways  were  making  profits  on  the
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 totality  of  their  operation,  the  loss  on
 this  traffic  could  perhaps  have  been
 accommodated,  but  in  present  circum-
 stances  it  seems  necessary  to  bring
 the  charges  for  this  traffic  nearer  to
 cost  by  raising  the  surcharge  by  10%.
 Newspapers,  milk  and  fresh  vegetables
 will  be  exempted  from  the  increase
 so  that  no  excuse  is  offered  for  in-
 crease  in  the  price  of  these  articles
 of  necessity  marketed  in  the  cities.
 ‘The  additional]  revenue  from  this  in-
 vcrease  is  expected  to  be  about  Rs.  250
 lakhs.

 I  propose  to  levy,  as  a  Purely  tem-
 porary  measure  until  better  times
 come  and  the  Railways  can  again
 earn  a  surplus  for  feeding  the  Deve-
 lopment  Fund,  a  nominal  surcharge
 of  5  Paise  on  each  passenger  ticket  up
 to  a  value  of  Rs.  5,  of  0  Paise  on
 each  ticket  of  value  between  Rs.  5
 and  Rs.  5  and  25  Paise  on  each  ticket
 of  value  above  Rs.  15.  Third  Class
 monthly  season  tickets  will,  however,
 go  up  by  only  25  Paise  and  First  Class
 by  Rupee  One.  Hon'ble  Members
 must  be  aware  that  the  Development
 Fund,  from  which  the  expenditure  on
 passenger  amenities  is  met,  has  been
 exhausted,  It  received  no  contribu-
 tion  last  year  and  none  can  be  made
 this  year  either,  Expenditure  charge-
 able  to  the  Development  Fund  is
 being  met  by  taking  loans  from
 General  Revenues  of  about  Rs,  9
 crores  this  year  and  about  Rs.  20
 crores  next  year.  As  recommended
 by  the  Railway  Convention  Committee
 and  approved  by  Parliament,  the  ex-
 penditure  on  users’  amenities  is  to
 be  of  the  order  of  Rs.  Rs.  4  crores  per
 year,  (Shri  S.  M.  Banerjee:  This  is
 only  going  to  cover  the  inefficiency
 of  the  Railways.)  The  receipts  from
 the  surcharge  I  propose  to  levy  on
 passenger  tickets  are  expected  to  be
 about  Rs,  8  crores  and  will  just  suffice
 to  cover  the  expenditure  on  users’
 amenities  in  the  current  year  and  jn
 the  budget  year.

 With  the  minimum  fare  coming  to
 20  Paise,  the  cost  of  Platform  tickets
 ‘has  to  be  raised  to  that  figure.  This
 should  bring  in  an  extra  revenue  of
 Its.  34  lakhs.
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 All  these  measures  together  will

 bring  in  total  revenue  of  only  about
 Rs,  3.4  crores,  leaving  a  gap  still  of
 nearly  Rs.  14  crores  out  of  a  total
 revenue  deficit  of  Rs.  27  crores.  To
 fill  this  I  propose  to  increase  the  exist-
 ing  supplementary  charge  on  goods
 freight  by  3%,  which  should  bring  in
 an  extra  revenue  of  about  Rs,  5
 crores.  This  will  leave  a  nominal
 surplus  of  Rupees  one  crore  in  1968-
 69.

 I  shall  now  mention  briefly  a  few
 of  the  highlights  of  works  which  have
 been  completed  recently  or  are  now
 in  progress.  The  Pokaran-Jaisalmer
 rai]  link  of  05  kms.  undertaken  to
 improve  communications  with  the
 Rajasthan  border  and  for  the  exploita-
 tion  of  mineral  deposits  in  the  area
 was  opened  to  traffic  last  month.  This
 work  was  completed  in  a  record
 period  of  about  a  year.  The  Salem-
 Dharmapuri  section  of  67  kms,  which
 is  part  of  the  Bangalore-Salem  Pro-
 ject  was  also  opened  to  traffic  during
 the  current  year,  The  Bailadilla-
 Kottavalasa  railway  line  of  450  kms.
 is  ready  and  some  iron  ore  for  export
 is  already  moving  along  this  line.
 Good  progress  has  been  achieved  on
 the  Jhund-Kandla  line.  The  Hindu-
 malkot  Sriganganager  line,  the  Dhar-
 mapuri-Bangalore  section  of  the
 Bangalore-Salem  line  and  the
 Mangalore-Panambur  section  of  the
 Mangalore-Hassan  line  are  expected
 to  be  opened  to  traffic  in  the  coming
 year.  Work  on  the  Panchkura-
 Durgachak  section  of  the  Haldia  Rail
 link  has  been  accelerated  to  assist  in
 the  movement  of  construction  materials
 for  the  Haldia  port  and  is  expected
 to  be  commissioned  in  1968-69  for  this
 Purpose.  The  Kathua-Jammu  rail
 link  of  80  kms,  has  been  included  in
 the  budget  for  the  coming  year  at  a
 cost  of  Rs.  0  crores  as  also  an  80
 kms.  line  from  Cuttack  to  Paradeep
 port  to  facilitate  the  movement  of
 two  million  tonnes  of  iron  ore  from
 the  Tomka-Daiteri  area  for  export.
 476  kms.  of  new  double  line  were
 opened  to  traffic  during  1966-67  and
 450  Ioms.  more  are  expected  to  be
 completed  in  the  current  year,  Doubl-
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 ing  of  about  950  kms.  is  at  various
 stages  of  progress.  Electrification  of
 404  route  kms.  was  completed  last
 year  and  351  route  kms,  are  expected
 to  be  commissioned  in  the  current
 year  and  264  route  kms.  in  the  budget
 year.

 A  new  phase  of  modernisation  of
 signalling  and  telecommunication  was
 inaugurated  with  the  first  multi-
 channel  microwave  link  on  the  Bilas-
 pur-Anuppur  section  of  the  South
 Eastern  Railway  during  the  year.
 Work  has  started  on  the  automatic
 train  contro]  system  being  provided  on
 some  sections  of  the  Eastern  Railway,
 and  route  relay  interlocking  has  been
 commissioned  during  the  year  at
 Howrah.  Sealdah,  Liluah  and  Kalyan
 stations  during  the  year.  92  stations
 were  provided  with  track  circuiting
 for  greater  safety  of  operation  last
 year,  and  200  more  stations  are  ex-
 pected  to  have  track  circuiting  of  the
 main  run-through  line  by  the  end  of
 this  year.  Automatic  signalling  has
 been  provided  on  the  Ghaziabad-
 Sahibabad,  Borivli-Virar,  Thana-
 Kalyan,  Tata-Sini,  Sitarampur-Mugma
 and  Villivakkam-Avadi  sections.

 Efforts  to  eliminate  or  defer  im-
 ports  continued  during  the  year  and
 foreign  exchange  to  the  extent  of
 Rs.  .24  crores  was  saved.  The  Rail-
 ways  assisted  the  Ministry  of  Com-
 merce,  the  State  Trading  Corporation
 and  the  private  sector  in  their  drive
 for  tue  export  of  rolling  stock.  Com-
 pared  and  other  equipment  exported
 stock  and  other  equipment  exported
 last  year,  orders  this  year  amount  to
 over  Rs.  0  crores,  production  for
 which  will  be  spread  over  this  year
 and  the  next.  Railway  Workshops
 are  manufacturing  five  Metre  Gauge
 locomotive  boilers  for  a  foreign  coun-
 try  and  it  is  hoped  that  more  export
 order  will  be  secured  in  future.

 The  Railways’  Research,  Designs  and
 Standards  Organisation  has  been  giv-
 ing  priority  attention  during  the  year
 to  the  improvement  of  technical
 methods  and  supervision  in  the  main-
 tenance  of  track  and  rolling-stock,  to
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 effect  economy  in  maintenance  and
 enable  increase  in  speeds  without  sub-
 stantial  additional  expenditure.  The
 Organisation  has  also  assisted  the
 State  Trading  Corporation  with
 designs  for  export  orders  for  wagons
 and  helped  in  the  designing  of  con-
 tainers  for  use  within  the  country.

 A  Central  Ticket  Checking  Squad
 controlled  by  the  Railway  Board  has
 been  operating  in  the  current  year  on
 the  Northern,  Central,  North  Eastern
 and  Northeast  Frontier  Railways  and
 has  given  a  fillip  to  ticket  checking
 work  on  these  Railways.  Detection
 of  ticketless  travellers  on  the  Northern
 Railway  alone  was  about  13%  more
 than  in  the  corresponding  period  of
 the  previous  year  and  window  sales
 have  gone  up  by  6.3%.  It  is  proposed
 to  continue  the  operation  of  this  special
 squad  to  check  the  loss  of  revenue
 from  ticketless  travelling.

 The  working  of  the  Railway  Protec-
 tion  Force  during  the  year  resulted
 in  more  recovery  of  goods  stolen  from
 the  Railways  and  the  arrest  of  about
 89,000  persons  under  the  Indian  Rail-
 ways’  Act  and  the  Railway  Protection
 Force  Act.  The  Force  have  also
 rendered  invaluable  service  in  the
 protection  of  passengers,  railway
 track,  stations  and  trains  during  civil
 disturbances  in  various  parts  of  the
 country  and  on  the  sections  of  the
 Northeast  Frontier  Railway  affected
 by  the  activities  of  Naga  hostiles.

 Relations  between  the  organised
 labour  and  the  Railway  Administra-
 tions  were  generally  cordial  during  the
 year  and  the  permanent  negotiating,
 machinery  continued  to  function  use-
 fully.  A  Joint  Consultative  Machin-
 nery  for  all  the  Central  Government
 employees  was  set  up  during  the  year
 to  promote  harmonious  relations  and
 cooperation  between  the  Government
 and  the  general  body  of  employees.
 The  scheme  has  started  functioning
 at  the  National  Council  level  and
 steps  are  being  taken  for  setting  up
 a  Departmental  Council  at  the  Rail-
 way  Board  level.
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 I  conclude  with  a  sincere  expres-

 sion  of  my  appreciation  of  the  loyalty
 and  sense  of  duty  exhibited  by  all
 ranks  of  railwaymen  throughout  this
 year  in  the  face  of  grave  p2rsonal
 risk  in  the  riots  and  civil  commotions
 in  various  parts  of  the  country  and  the
 lawless  activities  of  train  robbers,
 dacoits  and  other  anti-social  elements.
 Hon’ble  Members  must  have  seen  the
 ~oports  of  personal  violence  against
 innocent  station  staff  and  running  staff
 on  such  grounds  as  delays  to  trains
 for  which  they  were  not  responsible.

 A  matter  that  has  been  causing  me
 great  concern  is  that  Railways  are
 increasingly  becoming  the  target  of
 attack  and  violence  for  all  and  sundry
 wishing  to  ventilate  a  grievance,  real
 or  imaginary,  or  to  further  an  igita-
 tion  whether  over  the  location  of  a
 stee]  Plant  or  the  language  issue,  or
 connected  with  a  ‘bundh’  or  a  labour
 dispute,  inadequacies  of  rationing  or
 the  activities  of  smugglers  or,  as  in
 one  case,  connected  with  the  raising
 of  school  fees,  Concerted  attacks
 have  also  been  made  not  only  on
 railway  coaches  but  even  on  very  ex-
 pensive  installations  like  the  route  re-
 lay  equipment  at  Howrah  and  else-
 where,  damage  to  which  would  para-
 lyse  the  working  of  these  important
 stations  and  disrupt  the  life  of  the
 eities  which  they  serve.  It  is  only  the
 devotion  to  duty  in  the  finest  tradi-
 tion  of  railwaymen.  that  has  kept  the
 staff  at  their  posts  to  keep  the  trains
 moving  in  spite  of  the  grave  risks  and
 severe  handicaps  to  themselves.  I  have
 appealed  to  State  Governments  to
 appreciate  this  position  and  give  maxi-
 mum  protection  to  railway  property
 and  railway  personnel  by  the  preser-
 vation  of  law  and  order.  I  am  sure
 the  House  will  join  me  in  this  appeal
 and  in  thanking  the  railwaymen  for
 the  fine  job  they  have  been  doing  in
 spite  of  all  these  difficulties  and  handi-
 caps.

 FEBRUARY  I9,968  Te
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 2.58  hrs.

 JAMMU  AND  KASHMIR  REPRE-
 SENTATION  OF  THE  PEOPLE

 (SUPPLEMENTARY)  BILL*

 THE  MINISTER  OF  LAW  (SHRI.
 GOVINDA  MENON):  I  beg  to
 move  for  leave  to  introduce  a  Bill_  to.
 supplement  the  Jammu  and  Kashmir
 Representation  of  the  People,  Act,
 187.

 शी  मधु  लिभये  ((मुंगेर)  :  अध्यक्ष
 महोदय,  अभी  गोविन्द  मेनन  साहब  ने  जो
 विधेयक  पेश  किया  हैं  उसका  मैं  तीव्र  विरोध
 करना  चाहता  Fl  उसका  कारण  यह  है,
 इनके  विधेयक  का  मतलब  होता  2  कि
 पालिमैंट  अपने  सभी  अधिकारों  को  खत्म
 करती  है  और  काश्मीर  की  विधान  सभा
 हमको  जी  कुछ  भी  करने  के  लिए  कहती
 है  उस  परे  हम  अपनी  मुहर  लगा  देंते  हैं।

 पिछले  साल  हमारा  जो  चुनाव
 सम्बन्धी  कानून  था  उसमें  हमने  कुछ:
 परिवर्तत  किया  और  हमारी  चुनाव
 अदालत  के  सामने  जो  मामले  रहते  थे
 उस  चुनाव  अदालत  को  हमने  खत्म  किया
 शर  यह  तय  किया  कि  हाई  कोर्ट  चुनाव
 सम्बन्धी.  यात्रिकाओं  को  सुनेगी।  उसके
 बाद  हमने  यह  भी  सुविधा  दीकि  हाई
 कोर्ट  का  जो  फंसला  होगा  उसके  खिलाफ
 अपील  की  सुनवाई  सर्वोच्च  न्यायालय
 यानी  सुप्रीम  कोर्ट  करेगा  |  इस  सम्बन्ध
 में  जम्मू  काश्मीर  की  विधान  सभा  ने  एक
 कानून  पास  किया  हैऔर  उन्होंने  उस

 कानून  के  द्वारा  अधिकार  दें  दिया  सुप्रीम
 कोर्ट  को  कि  चुनाव  याचिकाओं  के  बारे  में

 हाई  कोर्ट  के  फैसले  हैं  उन  पर  अपील

 सुप्रीम  सुनेंगा  |
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 सुप्रीम  कोर्ट  को  जब  ज्यादा  अधिकार
 देने  की  बात  झ्राती  है  तो  किसी भी  राज्य
 की  विधान  सभा  को,  जम्मू  काश्मीर  की
 विधान  सभा  हों  या  महाराष्ट्र  की  विधान
 सभा  हो  या  तमिल  नाड  की  विधान  सभा

 हो,  किसी  भी  विधान  सभा  को  यह  अधिकार
 नहीं  है  ।  आप  संविधान  की  138वीं  घारा
 फको  देख  लें।  इस  घारा  में  स्पष्ट  रूप  से
 कहा  गया  है:

 “The  Supreme  Court  shall  have
 such  further  jurisdiction  and
 powers  with  respect  to  any  mat-
 ters  in  the  Union  List  es  Parlia-
 meat  may  by  law  confer.”

 wa  72,  यूनियन  लिस्ट  ाप  देख
 लीजिये  |  उसमें  चुनाव  सम्बन्धी  सारे
 मामले  हैं।  इसलिए  मेरी  राय  में  जम्मू
 काश्मीर  की  सरकार  को  कोई  अधिकार
 नहीं  था  इस  तरह  का  कानून  पास  करने  का  ।

 यह  इस  तरह  से  है:  *

 “Elections  to  Parliament,  to  the
 Legislatures  of  States  amd  to  the
 offices  of  President  and  Vite-
 President;  the  Election  Commis-
 son.

 यह  तो  केन्द्रीय  सरकार  और  पालियामेंट  के
 अधिकारों  के  तहत  झाता  है  ।  फिर  भी  जम्मु-
 काश्मीर  की  सरकार  ने  यह  कानून  पास  किया
 और  इस  कानून  को  जो  बिल्कुल  असंवेधानिक
 और  शाईन  के  बरखिलाफ  है  मंत्री  महोदय
 सान्‍्यता  दे  रहे  हैं--पहले  तो  एक  ग्ार्डिनेंस
 के  ज़रिये  और  अब  यहां  पर  एक  बिल  लाकर  1
 मैं  इस  बिल  का  एक  ही  खंड  पढ़  कर  .सुताना
 चाहता  हूं  |जससे  यह  पता  चलेशा  कि  जम्मू-
 काश्मीर  विधान  सभा  ने  जो  गैर-कानूती  शौर
 असंवैधातिक  काम  किया  उस  को  वैध  करने
 के  लिए  यह  निल  रखा  गया  है  |

 इस  सदन  को  पालियामेंट  के  भ्रधिकारों
 के  बरे  में  कुछ  विचार  करना  चाहिए  1  श्रगर
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 gat  लोग  इस  पालियामेंट  के  अधिकारों  का
 श्रतिक्रण  करके  कोई  काम  करें  तो  क्‍या  हम
 आडिनेंस  या  विधेयक  पास  करने  की  अपनी
 शक्ति  और  अधिकारों  का  दुरुपयोग  कर  के
 ऐसे  कामों  पर  मुहर  लगाने  का  काम  करें  ?

 इस  विधेयक  के  खंड  2  इस  प्रकार
 है:

 "The  provisions  of  sections  123,
 24  and  24A  of  the  Jammu  and
 Kashmir  Representation  of  the
 People  Act,  ‘1957,  providing  for  ap-
 peal  to  the  Supreme  Court  from
 every  order  made  by  the  Jammu
 and  Kashmir  High  Court  under
 section  106  or  section  107  of  that
 Act  and  for  matters  connected
 therewith,  shall  be  as  valid  as  if
 those  provisions  had  been  enacted
 by  Parliament.”

 इसका  मतलब  यह  है  कि  जम्मू  काश्वीर
 की  विधान  सभा  ने  एक  गैर-कानूनी  काम  कर
 दिया  शौर  इस  बिल के  द्वारा  हम  कह  रहे  हैं
 कि  बह  उतना  ही  वैध  माना  जाये  जैसे  कि
 पालियामेंट  ही  के  द्वारा  कानून  पास  किया  गया

 है  ।  असल  में  जम्मु-काश्मीर  में  चुनाव-
 अदालतों  के  सामने  दर्जनों  मामले  थे  |  जम्मू-
 काश्मीर  मेंप्चनाव  बिल्कुल  अवध  ग  से  अलोक-
 तांत्रिक  ढंगसे  हुआ  है  ।  वहांपर  फर्जी  चुनाव
 इमा  है  ।  जम्मू-काश्मीर  की  विधान  सभा  में
 आज  जो  सदस्य  हैं  उन  में  से  अ्रधिकतर  सदस्यों
 को  वहां  बैठने  का  अधिकार  नहीं  है  ।  ये  लोग
 नहीं  चाहते  थे  कि  चुनाव  ग्रदालत  के  सामने
 जौ  याचिकायें  हैं  उन  पर  जल्दी  फैसला  हो  ।
 इसलिये  वे  हाईकोर्ट  वाली  चीज  को  ले  ाए |
 झगर  लाना  था  तो  जैसे  पिछले  साल  समूचे
 हिन्दुस्तान  के  लिए  किया  क्यों  नहीं  जम्म्‌
 काश्मीर  में  भी  किया  ?

 चूंकि  इस  बिल  के  सम्बन्ध  में  बड़े-बड़े
 संवैधानिक  मामले  खड़े  हुए  हैं,  इसलिए  आप
 इस  पर  पूरी  बहस  को  इजाजत  दीजिये  ।
 झगर  कसी  विवेयक  के  सम्बन्ध  में  कोई
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 [श्री  मधु  लिमये]
 संवेधानिक  आपत्ति  है,  तो नियम  72  के  अनुसार
 उसकी  इन्ट्रोडकशन  स्टेज  पर  ही  पूरी  बहस
 की  इजाजत  दे  सकते  हैं  |  इसलिए  इस  बारे  में
 जल्दबाजी  न  की  जाये  ।  मेरी  प्रार्थना  है  कि
 आप  इस  प्रश्न  पर  दूसरे  माननीय  सदस्यों  को  भी
 सुन  लीजिये  |  बणी  साहब  तो  शायद  इस
 समय  बहीं  हैं  ।  जहां  तक  मेरा  सम्बन्ध  है,
 मुझे  इस  विधेयक  पर  घोर  झापत्ति  है  और  मैं
 श्री  गोविन्द  मेनन  से  कहना  चाहता  हूं  कि  अगर
 कोई  भी  विधान  सभा  हमारे  अधिकारों  पर
 आक्रमण  करेगी,  तो  मैं  इसको  बर्दाश्त  नहीं  कर
 सकता  |  अगर  उनको  कोई  नया  संविधान
 बनाना  है  और  राज्यों  को  ज्यादा  ग्रधिकार
 देने  हैं,  तो  एक  नई  संविधान  सभा,  कांस्टी-
 ट्यूएन्ट  एप्रेम्बली,  बनानी  चाहिए  ।  मैंने
 इसकी  मांग  भी  की  है  लेकिन  जब  तक  यह
 संविधान  है,  तब  तक  जम्म-काश्मीर  की  फ़र्जी,
 नकली  सरकार  को,  जो  सही  मायनों  में  जनता
 का  प्रतिनिधित्व  नहीं  करती  है,  इस  तरह  का
 असंवैधानिक  काम  करके  हमारे  अधिकारों
 पर  आक्रमण  करने  की  इजाजत  नहीं  देनी
 चाहिए  और  नही  उसके  उस  काम  पर  अपनी
 मुहर  लगानी  चाहिए  ny

 MR.  SPEAKER:  At  this  stage  there
 cannot  be  a  general  discussion.  The
 Speaker  may  permit  a  brief  expla-
 natory  statement  from  the  meraber
 who  opposes  the  motion.

 ची  सधु  लिसये:  नियम  72  के  भ्रनुसार
 आप  परी  बहस  को  इजाजत  दे  सकते  हैं  ।
 अगर  कोई  बोलता  चाहे  तो  ठीक  है  वर्णा  में
 किसी  को  मज़बूर  नहीं  कर  सकता  हूं  )  अगर
 श्री  वाजपेयी  या  और  कोई  नहीं  बोलना
 चाहते  हैं  तो  में  उनको  मजबूर  नहीं  कर
 सकता  हूं  L

 MR.  SPEAKER:  If  you  want  a  full
 discussion  during  this  stage  also,  you
 should  have  written  to  me.  But  this
 is  the  only  point,  at  the  introduction
 atage.

 श्री  मध्‌  लिसय  :  अध्यक्ष  महोदय  आय
 नियम  72  का  प्राविजों  पढ़िये।  अगर  किसी

 7845  FEBRUARY  ‘19,  968  Bill  Introduced  3846

 बिल  के  बारे  में  कोई  संवैधानिक  प्रश्न  न  हो
 तब  तो  एक  संक्षिप्त  वक्तव्य  ही  पर्याप्त  ह ैलेकिन
 झगर  किसी  बिल  के  बारे  में  संवैधानिक  और

 बुनियादी  ग्राक्षेप  है  तो  श्राप  इस  नियम  के

 अनुसार  पूरी  बहस  की  इजाजत  दे  सकते  हैं  ।

 MR.  SPEAKER:  That  is  whet  I
 have  read:

 “Provided  that  where  a  motion
 is  opposed  on  the  ground  that  the
 Bill  initiates  legislation  outside  the
 legislative  competence  of  the
 House,..”

 If  you  say  that  thig  House  is  incompe-
 tent  to  legislate,  naturally,  I  would
 allow  it,  but  how  does  it  help  if  you
 go  into  the  merits  now?  That  is
 exactly  what  I  wanted  to  know,  If
 you  say  it  is  incompetent,  it  has  no
 authority,  legal  or  judicial,  then  you
 can  go  into  it.

 ‘SHRI  RANGA  (Srikakulam):  My
 hon.  friend  has  read  it  out.  This  Bill
 seeks  to  make  us  commit  ourselves  to
 whatever  has  been  passed  by  that
 legislature  and  allow  those  provisions
 and  consider  those  provisions—sections
 123,  24  and  24A  and  so  on—as  hav-
 ing  been  passed  by  this  House.  It  is
 an  extraordinary  thing.  It  never  hap-
 pened  before.

 MR.  SPEAKER:  This  is  one  of
 competence.

 श्रो  ग्रटल  बिहारी  वाजपेयी  (  बलरामपुर  )  :
 यह  सवाल  नहीं  है  a  ाप  इस  सारे  मामले  के
 सम्बन्ध  में  इतना  सीमित  दृष्टिकोण  न  अपनायें  t
 प्रश्न  यह  है  कि  जब  संसद  की  बैठक  नहीं
 हो  रही  थी  तब  एक  अ्रध्यादेश  जारी  किया  गया
 और  उस  अध्यादेश  के  द्वारा  राज्य  की  विधान
 सभा  जो  काम  नहीं  कर  सकती  थी  जो  काम
 संसद्‌  के  अधिकारों  की  परिधि  में  झाता  है
 उस  काम  को  एक  कानूनी  जामा  पहिना  दिया
 गया  ।  यह  प्रश्न  पैदा  होता  है  कि  हिला  मंत्री
 महोदय  उस  झाडिनेंस  को  कानून  क्‍या  का
 बिल  इस  सदन  के  सामने  लायें  पा  वह  अध्यादेश
 खत्म  हो  जाने  । झगर  जम्मू-कश्मीर  की



 847

 ग्रपीलों  को  सुप्रीम  कोर्ट  के  दाउ॑-क्षेत्र
 के  अन्तर्गत  लाना  हैं  तो  उसका
 कानून  इस  सदन  में  आना  चाहिए  इस  सदन  से
 उसका  आरम्भ  होना  चाहिए  ।  राज्य  को
 विघान  सभा  जो  कुछ  करें  यह  सदन  उस  पर
 मुहर  लगाने  का  काम  नहीं  कर  सकता  है  1

 MR,  SPEAKER:  So,  you  are  not
 objecting  to  the  introduction.  But  this
 ought  to  have  come  here  earlier.

 ot  अटल  बिहारी  बॉजरेयी  :  अज  भी
 मंत्री  महोदय  के  लिये  यह  विधेयक  लाना
 आवश्यक  नहीं  है  ।  अगर  वह  चाहें  तो  वह
 अध्यादेश  को  खत्म  हो  जाने  दें  और  एक  नया
 विधेयक  इस  सदन  में  ला  सकते  हैं  t

 श्री  मधु  लिमये  :  जम्मु-काश्मीर  विवान
 सभा  ने  जो  कुछ  किया  है  उसको  बलींडे
 न  किया  जाये  ।

 SHRI  RANGA:  That  legislature
 had  no  right  to  pass  a  law  on  this.
 Whey  did  they  pass  it,  and  this  Gov-
 ernment  want  us  to  accept  all  that  in
 the  name  of  Parliament.  We  must
 know  the  reasons.

 श्री  कंवर  लॉन  गुप्त  (दिल्ली  सदर)  :
 अध्यक्ष  महोदय

 MR.  SPEAKER:  If  each  party  wants
 to  speak,  there  is  no  end.

 SHRI  KANWAR  LAL  GUPTA:  It
 is  no  question  of  party.

 MR,  SPEAKER:  It  is  very  clear.
 At  the  introduction  stage.  one  or  two
 leaders  have  spoken.

 श्री  टल  बिहारो  वाजपेयी  :  शायद
 उनके  पास  कोई  झौर  नया  मुद्दा  हो  |

 श्री  कंबर  लान  गुप्त  :  अध्यक्ष  महोदय
 मैं  आपका  ध्यान  कांस्टीट्यशन  के  आर्टिकल
 38  की  तरफ़  दिलाना  चाहता  हूं.  जो  इस

 प्रकार  है  :
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 “The  Supreme  Court  shall  have

 such  further  jurisdiction  and
 powers  with  respect  to  any  of  the
 Matters  in  the  Union  List  as
 Parliament  may  by  law  confer.”

 मेरा  कहना  4  कि  सुप्रीम  कोर्ट  को  और
 पावर  या  जुरिसडिक्शन  देने  का  ब्नश्रिकार  सिर्फ़
 पालियामेंट  को  है  और  विधान  सभा  ने  इस
 बारे  में  जो  कानन  पास  क्रिया  है  वह  गलत
 है  ।  इस  लिए  जैसा  कि  श्री  मधु  लिनये  ने
 कहा  है  मंत्री  महोदय  जो  कानून  इस  सदन  में
 लाए  हैं  वह  कांस्टोट्यशन  के  ख़िलाफ़  है  !

 SHRI  D.  C.  SHARMA  (Gurdaspur):
 Ionly  wanted  to  say  this,  Here,  we
 are

 2
 uphold  the  dignity  of  the  Supre-

 me  Court;  Parfiament  is  meant  for
 that,  and  that  is  the  only  thing  that
 Parliament  intends  to  do  how.  But
 this  Bill  which  has  been  brought  for-
 ward  tries  to  take  away  that  thing
 from  the  Supreme  Court.  I  cannot
 understand  it:  how  Parliament  can  be
 a  party  to  it.  Moreover,  Parliament,  as
 has  been  stated,  is  supreme  and  so  far
 as  the  Election  Commission,  the  Deli-
 mitation  Commission  and  so  on  are
 concerned,  the  Parliament  is  supreme.
 The  Jammu  and  Kashmir  Legislative
 Assembly  tries  to  arrogate  to  itself
 the  power  which  really  belongs  to
 Parliament.  So,  as  a  Member  of
 Parliament,  I  would  be  very  unhappy
 to  part  with  this  power  which  is  vest-
 ed  in  Parliament.

 SHRI  GOVINDA  MENON:  With
 great  respect  to  the  hon,  friends  who
 raised  this  obpjection,  I  should  like
 to  submit  that  the  objection  is  being
 raised  under  a  misapprehension
 Rule  72,  5.  you  rightly  pointed,  refers
 to  the  competence  of  Parliament,  If
 a  Bill  which  is  introduced  or  is  sought
 to  be  introduced  is  beyond  the  legis-
 lative  competence  of  Parliament,  then
 the  discussion  arises.  Now,  it  is  be-
 cause  the  conferment  of  power  ‘of  ap-
 peal  on  the  Supreme  Court  is  solely
 within  the  jurisdiction  of  Parliament
 that  this  Bill  is  being  brought  here.

 It  is  not  as  if  we  are  abdicating  our
 function.  What  the  Kashmir  legisla-
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 ture  did  was  to  copy  exactly  every
 word  of  what  was  done  by  Parliament
 with  respect  to  appeals  to  Supreme
 Court  and  it  was  done  with  the  best  of
 intentions,

 SHRI  KANWARLAL  GUPTA:  Was
 it  legal  or  iflegal?

 SHRI  GOVINDA  MENON:  ‘So  far
 as  they  were  concerned,  they  had  no
 powers,

 Bill  Introduced

 श्री  मघ  लिमये  :  उन  को  पावर  नहीं
 थी,  फिर  भी  उन्होंने  एक  काम  किया  और  मंत्री
 महोदय  उस  को  बैलिडैट  करन  वाला  बिल
 ला  रहे  हैं,  यह  अनकांस्टीट्यूशनल  है  ।

 SHRI  GOVINDA  MENON:  This  is
 not  a  Bill  speeking  to  give  power  to  a
 State  legislature  which  it
 does  not  possess.  What
 we  are  proposing  to  do  is  to
 adopt  that  and  make  a  part  of  the
 Parliamentary  legtstafi6n.  In  clause  2
 we  have  said,  sections  123,  24  and
 24A4 of  fhe  Eethmir  Act.  All  _  this
 objection  will  disappear  if,  instead  of
 the  numerals  123,  and  24A,  we
 inecroporate  the  words  which  have
 been  used  in  those  sections  in  the
 Kashmir  Act.

 श्री  मधु  लिमये  :  काश्मीर  एक्ट  क्‍यों  ?
 मंत्री  महोदय  झपने  एक्ट  को  लागू  क्‍यों  नहीं
 करते  ?  श्रध्यक्ष  महोदय,  भेरे  किसी  भी  प्रश्न
 का  उत्तर  नहीं  आ  रहा  है  |

 SHRI  KANWAR  LAL  GUPTA:  He
 himself  says,  it  is  illegal.

 SHRI  GOVINDA  MENON:  I  re-
 quest  hon.  members  to  have  patience
 to  understand  what  I  say.  As  I  said.
 the  Kashmir  legislature  has  no  power.
 It  thougkt  it  had  the  power  and  said
 that  against  the  decisions  of  the
 Kashmir  High  Court  with  regard  to
 the  nuserrous  election  petitions  there
 should  be  appeals  to  the  Supreme
 Court.  In  the  interests  of  bringing
 uniformity  in  the  law  regarding  elec-
 tions  throughout  India,  ineluding
 Kashmir,  it  is  necessary  to  provide  for
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 appeals  from  the  decisions  of  the
 Kashmir  High  Court  to  the  Supreme
 Court.  It  is  also  necessary  to  give
 retrospective  effect.  Otherwise,  many
 of  these  appeals  will  get  time-barred.
 What  is  sought  to  be  done  now  is  in
 substance  to  pass  legislation  by  this
 House  with  regard  to  appeals  fram
 the  Kashmir  High  Court  to  the  Supre-
 me  Court,  This  House  alone  can  do  it.
 Instead  of  merely  giving  the  numbers
 of  the  sections,  probably  it  would  be
 better  to  incorporate  those  sections.
 That  can  be  done  at  the  time  of  consi-
 deration,,  because  this  objection  has
 been  raised.  When  7  was  going  thre-
 ugh  this,  I  too  was  feeling  that  it
 would  be  better  if  those  sections  are
 reproduced  here,  instead  of  saying
 sections  123,  24  and  24A  of  the
 Jammu  and  Kashmir  Act,  which  has
 been  done  for  the  sake  of  brevity.
 Even  50,  it  is  not  a  matter  of  compe-
 tence  of  this  legislature.  If  this  is  not
 introduced  now  and  passed  by  this
 Parliament,  a  large  number  of  election
 petitions  which  have  already  been  de-
 cided  by  the  Kashmir  High  Court
 would  go  without  any  appeals  to  the
 Supreme  Court.  That  is  why  this
 House  should  exercise  this  power,
 which  this  House  alone  possesses  and
 pass  a  legislation  providing  for  ap-
 peals,

 In  order  to  make  this  legislation
 possible,  we  have  modified  entry
 No.  72  of  the  Kashmir  Order,  by  pro-
 viding  that  Parliament  will  have
 power  with  respect  to  that.

 So,  Sir,  this  is  the  objection,  in
 substance,  raised  by  my  hen,  friend,
 Shri  Madhu  Limaye  and  others,  and
 this  refers  to  the  way  in  which  clause
 2  has  been  worded.  If  the  House  so
 desires  I  shall  change  the  manner  of
 statement  in  clause  2,  and  ]  seek  leave
 of  the  House  to  introduce  the  Bill.

 MR,  SPEAKER:  You  are  moving
 for  leave  to  introduce  this  Bill?

 SHRI  GOVINDA  MENON:  Yes.

 श्री  मघ  निसयें  :  यह  वापस  लिया  जाय
 और  कल  नया  बिल  इंट्रोड्यूस  किया  जाय  ।
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 MR.  SPEAKER:  I  am  asking  the

 Minister  if  he  is  takifig  back  the  Bill.
 SHRI'GOVINDA  MENON:  I  am

 ‘moving  for  leave  to  introduce  the
 Bill.  At  the  time  of  consideration  of
 the  Bill  I  will  come  forward  with
 ‘amendments  to  clause  2  as  desired  by
 ‘the  House.

 MR,  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  supplement  the
 Jammu  and  Kashmir  Representa-
 ‘tion  of  the  People  Act,  1957.”

 The  motion  was  adopted,

 SHRI  GOVINDA  MENON:  Sir,  I
 ‘introduce  the  Bill.

 MR.  SPEAKER:  We  will  adjourn
 now  for  lunch  and  meet  again  at
 14.15,  hours.
 3.I7  hrs.
 The  Lok  Sabha  adjourned  for  lunch
 til,  fifteen  minutes  past  fourteen  of

 tthe  Clock.

 ‘The  Lok  Sabha  re-assembled  efter
 luch  at  fifteen  minutes  pust  Fourteen
 of  the  Clock.

 (Mr,  Deruty-SPEAKER  in  the  Chair  j

 ‘RE:  TEACHERS’  STRIKE  IN  DELHI

 श्रो  कंवर  लात  गुप्ता(दिल्ली  सदर)  :
 उपाध्यक्ष  महोदय,  अमी  विन  में  हमारे  पास
 जो  समाचार  गये  हैं,  उन  से  पता  लगा  है  कि

 पुलिस  ने  यहां  पर  काफी  टीचर्स  को  गिरफ्तार
 कर  लिया  है,  करोब  8  लाख  बच्चे  जिन

 ंस्टीट्यूशन्ज  में  पढ़ते  थें,  वें  सब  बन्द  हैं
 तथा  तीस  हजार  टीचर्स  स्ट्राइक  पर  हें  1  बच्चे
 भी  बाजारों  और  गलियों  में  नारे  लगाते  हुए
 घूम  रहे  हैं  -  सुबह  भी  यह  बात  यहां  पर  उठाई
 थी,  लेकित  अभी  तक  पत्ता  नहीं  लगा  कि
 माननीय  मंत्री,  इस  के  सम्बन्ध  में  कोई  बयान
 देंगे  या  नहीं  देंगे  ।

 इस  में  दिक्कत  क्‍या  है  ?  .हिमाचल  प्रदेश
 के  जो  ग्रेड्स  हैं,  वे  भी  दिल्ली  वालों  को  नहीं

 दिये  जा  रहे  हें  भौर  जो  बयान  मंत्री  महोंदय
 ने  दिया  था,  उस  में  कहा  था  कि  जो  भी
 रिवाइज्ड  ्रेड्स  हम  देंगे,  वें  दिल्‍ली  एड-
 मिनिस्ट्रेशन  झौर  टीचर्स  के  साथ  बातचीत
 कर के  देंगे,  लेकिन  उन्होंने  कोई*बातचीत  नहीं
 की  ओर  एकतरफा  कार्यवाही  कर के  वे  ग्रेड्स
 उन  को  दे  दिये  ।  दिल्ली  प्रशासन  इनको  बार-
 बर  कह  रहा  है  कि  इन  में  कुछ  और  रिवीजन
 होना  चाहिये,  कम  से  कम  हिमाचल  प्रदेश  में
 जो  ग्रेड्स  दिये  हैं,  वे  ग्रेड्स  इन  को  मिलने
 चाहिसें  ।  लेकिन  सरकार  सो  रही  है  और  कुछ
 बोलती  नहीं  है  |  यह  ला-एण्ड  आर्डर  की
 प्राबलम  है,  परीक्षायें  नजदीक  श्मा  रही  हैं,
 मे  पूछना  चाहता  हूं  कि  ऐसी  स्थिति  में  क्‍या
 करें  ?

 MR.  DEPUTY-SPEAKER:  He  has
 raised  the  matter.  Let  the  Minister
 have  his  say.

 श्री  कंबर  जान  गुप्त  :  काल-एटेशन्स
 एडमिट  नहीं  हो  रहा  है  ।

 संसद  कार्य  तथा  संचार  मत्री  (  डा०  राम
 सुभग  सिंह)  :  इस  के  बारे  में  इस  समय  कुछ
 कहने  का  सवाल  नहीं  है,  क्योंकि  श्री  गुप्ता जी
 जानते  हैं  कि  सरकार  इस  बारे  में  काफी
 सचेष्ट  है  ।  जो  बात  इन्होंने  अभी  उठाई  है,
 उस से  में  शिक्षा  मंत्री  जी  को  ग्रवगत  करा
 दूंगा  .  .  .  «

 प्री  भ्रट  न  विहारो  बाजपेयी  (  बलरामपुर  )  :
 और  उन  से  कहूंगा  कि  वक्तव्य  दे  1

 ो  कंवर  लाल  गुप्ता:  वह  यह  बनायें
 कि  यह  वक्तव्य  कब  होगा  ?

 MR.  DEPUTY-SPEAKER:  He  will
 convey  the  feelings  of  the  Membeis  to
 the  hon.  Minister  and  request  him
 to  make  a  statement.

 SHRI  KANWAR  LAL  GUPTA:  Let
 us  rely  on  the  good  sense  of  the
 Minister
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 STATEMENT  RE.  JAMMU  AND
 KASHMIR  REPRESENTATION  OF
 THE  PEOPLE  (SUPPLEMENTARY)

 ORDINANCE
 THE  MINISTER  OF  LAW  (SHRI

 GOVINDA  MENON);  I  beg  to  Jay  on
 the  Table  a  copy  of  the  explanatory
 statement  giving  reasons  for  imme-
 diate  legislation  by  the  Jammu  and
 Kashmir  Representation  of  the  People
 (Supplementary)  Ordinance,  968
 under  rule  7]  ay  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Lok  Sabha.  [Placed  in  Library.  See
 No.  LT-4/68.]

 (14.18)  hrs.

 MOTION  OF  THANKS  ON  THE
 PRESIDENT’S  ADDRESS—contd.

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  take  up  further  dis-
 cussion  on  the  motion  of  Thanks  on
 the  President’s  Address,  Shri  Moha-
 med  Imam  will  continue  his  speech.

 SHRI  J.  MOHAMED  IMAM  (Chitra-
 durga):  Mr,  Deputy-Speaker,  while
 resuming  my  speech.  it  is  necessary
 for  me  to  refer  to  the  dispute  between
 Muharashtra  and  Mysore.  The  Gov-
 ernment  of  Maharashtra  has  been  car-
 rying  on  an  intensive  propaganda  and
 campaign  against  the  report  and  also
 against  the  author  of  the  report,  as-
 sailing  his  charatter  and  impeaching
 his  impartiality,  I  must  refer  to  this
 in  view  of  the  fact  that  this  House  and
 the  hon.  Members  of  this  House  have
 been  deni@d  the  privilege  of  discussing
 this  report,  because  the  Minister  of
 Home  Affairs  has  refrained  fram  keep-
 ing  this  report  on  the  Table  of  this
 House.

 I  must  make  it  clear  that  the  Com-
 mission  itself  was  appointed  on  the
 insistence  of  the  people  and  Govern-
 ment  of  Maharashtra  with  satyagraha,
 fast  unto  death  and  so  on.  It  was  the
 Home  Ministry  of  the  Government  of
 India  that  selected  Shri  Mahajan  and
 appointed  him  as  the  one-man  com-
 mission,  Though  the  Government  of
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 Mysore  and  the  people  of  Mysore  op-
 posed  the  appointment  of  the  Commis-
 sion  and  opposed  the  reopening  of  the
 border  issued,  as  it  would  create  fur-
 ther  confusion,  the  Government  af
 Mysore  reconciled  itself  to  the  appoint-
 ment  of  the  Commission  because,  firs-
 tly,  it  wanted  that  this  dispute  which
 creted  bad  feelings  should  come  to
 an  end  and,  secondly,  the-person  ap-
 pointed  was  an  eminent  jurist.  Shri
 Mahajan  has  held  the  highest  judical
 post  in  India,  being  the  Chief  Justice
 of  the  Supreme  Court  of  India  at  one
 time.  He  had  also  served  in  the
 Boundary  Committee  that  was  ap-
 pointed  under  Lord  Radcliffe  and  had
 good  knowledge  of  the  intricacies  of
 boundry  disputes.  In  view  of  all  this,
 the  Mysore  Government  agreed  to  this
 appointment  and  offered  all  co-opera-
 tion  to  Shri  Mahajan  in  arriving  at  a
 decision.

 After  the  reorganisation  of  States
 Mysore  was  allotted  some  areas  from
 Madras,  Andhra  and  Maharashtra.
 Mysore  had  its  own  differences  with
 Madras  and  Andhra.  But  they  were
 amicably  settled.  In  fact,  there  were
 serious  differences  with  the  State  of
 Andhra  regarding  Bellari.  But  we  had
 adopted  the  give-and-take  policy  and
 we  came  to  the  decision.  Sirice  then,
 they  have  been  living  very  happily
 like  brothers  exchanging  blessings
 instead  of  curses.  Our  Maharashtra
 friends  deem  it  to  be  their  mission  to
 grab  as  much  area  as  possible  out  of
 the  area  that  has  been  allotted  to  the
 State  of  Mysore.  I  must  make  it
 clear  that  Shri  Mahajan  has
 allotted  a  good  portion  of  the  terri-
 tory  from  the  State  of  Mysore  to  the
 State  og  Maharashtra.  Two  valuable
 and  prosperous  tracks,  Nipani  and
 Khanapur  have  been  given  to  the
 State  of  Maharashtra,  Nipani  which
 fetches  a  revenue  of  Rs.  2  crores  to
 the  Government  of  Mysore  and  Kana-
 pur  with  its  rich  track  of  forests  have
 been  awarded,  under  the  Report,  to
 the  State  of  Maharashtra.  But  this
 has  not  satisfied  them.  Their  target,
 from  the  beginning,  is  on  the  city  of
 Belgaum.  In  fact,  they  have  rejected
 this  Report  on  this  ground.  They  call
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 the  Report  as  a  bundle  of  inconsis-
 tencias;  they  accuse  Shri  Mahajan  as
 being  contradictory,  as  being  discrimi-
 natory,  and  per  verse.  In  fact,  it  is
 very  unfortunate  that  in  the  State  of
 Maharashtra,  there  is  a  good  deal  of
 mudslinging  against  him  and,  I  am
 told,  in  some  places,  even  his  effigies
 are  burnt.  This  is  rather  unfortunate.  I
 never  expected  that  the  Government  of
 Maharashtra  would  descend  te  the
 level  of  an  ordinary  litigant  who,  when
 he  finds  that  the  judgement  of  the
 court  is  against  him,  will  call  the
 judge  by  all  sorts  of  names.  About  the
 city  of  Belgaum,  leave  alone  the
 opinion  of  Mysore,  leave  alone  the
 opinion  of  Maharashtra,  because  we
 argue  according  to  our  own  conjectu-
 res,  the  two  highest  judical  tribunals
 have  examined  the  case  and  have  given
 their  verdict  that  the  city  of  Belgaum
 must  be  in  the  State  of  Mysore,  The
 §.R.C,  an  eminent  Commission  con-
 sisting  of  eminent  people,  allotted  Bel-
 gaum  to  the  State  of  Mysore.  Shri
 Mahajan  whose  integrity  and  imparti-
 ality  is  unquestionable  also  examined
 it  and  allotted  Belgaum  to  the  State  of
 Mysore.  I  think.  we,  as  a  disciplined
 nation,  must  consider  that  the  opinion
 given  by  these  two  impartial  tribunals
 is  paramount  and  impartial  than  the
 biased  opinion  of  each  Government,
 So,  I  submit,  according  to  this,  Bel-
 gaum  should  be  in  Mysore  and  it  shall
 remain  in  Mysore.

 Now,  the  Home  Minister  has  been
 making  it  more  complicated  by  adopt-
 ing  a  novel  method  of  obtaining  con-
 sensus  of  the  natién.  T  do  not  know
 what  the  consensus  of  the  nation
 means.  It  jis  a  new  theory,  a  new
 device,  a  new  manoeuvre,  of  extricat-
 ing  himself  from  the  difficulties  which
 he  himself  has  created.  About  the
 language  issue  also,  he  wants  consen-
 sus.  About  the  border  disputes,  he
 wants  consensus  which  was  not  heard
 of  before  and  which  was  never  heard
 of  at  the  time  of  States  reorganisation.
 Even  if  you  want  consensus,  this  is
 not  the  time  for  that.  He  ought  to
 have  obtained  the  consensus  of  the
 people  before  the  event,  before  the
 mischief  was  done.  What  is  the  use
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 of  obtaining  consensus  after  the  event and  after  the  mischief  has  been  done, If  he  wanted  consensus,  he  should
 have  obtained  it  before  the  appoint- ment  of  the  Mahajan  Commission.  To think  of  a  consensus  now  is  impracti- cable  and  it  is  not  at  all  possible.  He
 says  that  the  consensus  must  be  bet-
 ween  Mysore  and  Maharashtra.  The
 Chief  Minisier  of  Mysore has  openly  rejected  this
 procedure  of  consensus.  This  consen-
 sus  is  a  thing  which  we  cannot  accept. What  is  this  consensus?  Recently, the  Home  Minister  tried  it  by  inviting soMe  persons  who  are  either  interest-
 ed  in  this  issue  or  who  do  not  know
 anything  about  it.  This  will  not  help. I  submit  that  this  Report  must  be  ac-
 cepted  in  pursuance  of  the  assurance
 given.  Though.  legally,  it  cannot  be
 considered  as  an  award,  it  must  be
 considered,  morally,  as  an  award,  The:
 Congress  Working  Committee  and  the
 Chief  Minister  of  Mysore,  Shri  Nijalin-
 gappa,  came  to  an  understanding  that
 the  Mahajan  Report  and  its  findings
 must  be  accepted  and  implemented
 when  the  Commission  was  appointed,
 I  submit  to  the  Government  that  they
 must  implement  it  and  leave  it  to  the
 impartial  judgement  of  this  House  to
 make  any  changes.  The  Report  itself
 was  published  nearly  eight  months
 back.  It  has  not  been  placed  before
 this  House.  It  looks  very  highly  sus-
 Picious  and  goes  against  the  Home
 Minister.  I  appreciate  the.  position  of
 the  Home  Minister.  He  was  the  Chief
 Minister  of  Maharashtra,  He  himself
 initiated  this  border  dispute.  He  him-
 self  was  responsible  for  this,  Now.  I
 appreciate  his  position.  He  cannot
 take  a  stand  against  Maharashtra.  I
 suggest  that,  the  Prime  Minister  or
 another  Minister  take  up  this  question
 and  come  to  an  amicable  settlement.
 Otherwise,  Sir,  to  allow  this  question
 to  drag  on  like  this  willbe  highly  pre-
 judicial  to  the  country.  If  this
 Report  is  disregardéd,  we  will
 have  to  appoint  another  Commission.
 The  same  thing  will  repeat  itself.

 Sir,  we  are  in  a  lamentable  position.
 There  is  the  language  trouble  which
 has  a  tendency  to  disrupt  the  country
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 and  divide  the  country  vertically,  We
 are  in  the  midst  of  this  trouble  and
 these  problems  are  going  on  and  grow-
 ing.  In  this  way,  I  do  not  know  what
 the  future  of  this  country  will  be.  The
 future  is  drak  and  uncertain.  But  still,
 Sir,  ]  am  an  optimist.  I  am  an  opti-
 mist  and  I  believe  that  things  must

 -get  worse  before  they  become  better.
 “The  nation  is  now  divided  as  it  has
 never  been  divided  before.  I  am  certain

 ‘that  this  country  will  survive,  that
 India  will  survive.  “The  moving  finger
 writes,  having  writ,  moves  on  and  not

 ‘all  the  efforts  of  the  Government  can
 -obliterate  one  word  of  it.”

 श्री  बरेम  चन्द  वर्मा  (हमीरपुर)  :  उपाध्यक्ष
 महोदय,  में  माननीय  राष्ट्रपति  जी  के  श्रभि-
 भाषण  पर  धन्यवाद  के  प्रस्ताव  का  अनुमोदन
 करने  के  लिये  खड़ा  हुआ  हूं  ।  माननीय

 राष्ट्रपति  जी  ने  अपने  अभिभाषण  में  देश  की
 लगभग  सभी  समस्याओं,  सरकार  के  कामों,
 उस  की  सफलताओं  और  योजनाओं  का  जिक्र
 किया  है  ।  उन्होंने  रांसद्‌  सदस्यों  से  यह  अपील
 भी  की  ह  कि  राष्ट्रीय  हित  की  भहत्वपूर्ण
 समस्याओं  पर  सरकार  विरोधी  दलों  के  नेताग्रों
 के  साथ  बेठ  कर  विचार  करने  के  लिए  तैयार
 है  ।  उपाध्यक्ष  महोदय,  यह  बहुत  अच्छा  सुझाव

 है  और  मैं  उम्मीद  करता  हूं  कि  विरोधी  दल
 इस  सुझाव  पर  ठण्डे  दिल  से  बिचार  करेंगे  n
 राष्ट्रीय  समस्याओं,  देश  की  एकता,  देश  की
 रक्षा,  देश  की  अखण्डता,  खाद्य  समस्या,
 विकास  कार्य  और  विशभन्न  देशों  में  स्था।पत
 विभिन्न  दलों  की  सरकारें,  इन  सभी  समस्या  7
 पर  देश  के  हित  को  सामने  रख  कर  हमें  विचार

 “करना  चाहिए  |

 अब  में  हिमाचल  प्रदेश  के  बारे  में  आप  से
 कुछ  कहना  चाहूंगा  -  मेरी  यह  मांग  हैं  कि
 हिमाचल  प्रदेश  को  पूरी  स्टेट  का  दर्जा  दिया
 जाय  -  राष्ट्रपति  जी  ने  अपने  अभिभाषण
 में  पिछड़ी  जातियों  के  उत्थान  का  जित  किया
 है  लेकन  पिछड़े  इल,कों  के  उत्थाल  कः  नहीं  ।
 हिमाचल  प्रदेश  एक  पहाड़ी  प्रदेश  है  जा  22
 हजार  वर्गमील  में  फेला  ड्झा  है  ।  मगर  फिर
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 भी  केन्द्र  शासित  प्रदेश  है  ।  सन्‌  i948  में
 जब  कि  यह  प्रदेश  बनाया  गया  था  उस  वक्‍त
 कई  पहाड़ी  रियासतों  को  खत्म  कर  के  यह  एक
 छोटा  सा  सूबा  बना  था  और  उस  वक्‍त  भारत
 सरकार  ने  हमारे  साथ  कुछ  वायदे  किए  थे  ।
 सन्‌  948  में  इस  की  आबादी  9  लाख  थी
 लेकिन  आज  30  लाख  है  |  सन्‌  948  में
 इस का क्षेत्रफल  9600  मील  था।  लेकिन  आज
 22  हजार  वगर्गमील  है  ।  उस  वक्‍त  इस  का
 रेवेन्यू  8.5  मिलियन  था  लेकिन  आज
 37.9  मिलियन  है  |  मगर  फिर  भी  वह

 केन्द्र  शासित  प्रदेश  है  ।  पंजाब  के  पहाड़ी
 इलाके  जो  इस  के  साथ  मिलाए  गए  हैं  वह
 फुल  फ्लैज्ड  स्टेट  से  इस  में  शामिल  हुए  हैं
 लेकिन  आज  के  दूसरे  दर्जे  के  शहरी  माने  जा
 रहे  हैं  ।  हिमाचल  प्रदेश  की  असेम्ली  ने
 एक  मत  से  भारत  सरकार  से  मांग  की  हैँ  कि
 उसे  पूरी  स्टेट  का  दर्जा  दिया  जाये  tT
 केवल  असेम्बली  ही  नहीं  बल्कि  पंचायतों,
 ब्लाक  समितियों  और  जिला  परिषदों  सभी
 ने  मतालबा  किया  है  कि  हिमाचल  प्रदेश  की
 समस्याओं  का  हल  तभी  हो  सकता  है  जब
 कि  उसे  पूरी  स्टेट  का  दर्जा  दिया  जाय  -
 आसाम  भी  एक  पहाड़ी  प्रदेश  है  1  उसमें
 नारा  लगता  है  श्रासाम  आसामियों  के  लिये
 है  t  वहां  पर  गैर-आसामियों  को  लूटा
 जाता  है,  उनको  निकाला  जाता  है।
 हमारे  हिमाचल  प्रदेश  का  जो  पहाड़ी
 क्षेत्र  है  वहां  बहादुर  लोग  बसते  हैं  -  झ्राज  देश
 की  फौज  में  हमारे  बहादुर  डोगरे  सरहदों
 पा  डटे  हुये  हैं  -  पाकिस्तान  की  फौजों  के
 मुकाबले  में  और  उनके  पैटन  टैंकों  के  मुकाबले
 में  अपने  शरीर  को  झोंक  कर  उन्होंने  उनकी
 गोलियों  की  बौछार  को  बन्द  कराया  था  ।
 देश  के  लिये  सैकड़ों  जवानों  ने  प्रपनी  जिन्दगियां
 सफे  कर  दी  थीं।  फिर  भी  अगर  ए  सा  मौका
 आया  तो  हमारे  बहादुर  डोगरे  देश  की  रक्षा
 के  लिये  बलिदान  देंगे  ।  मैं  आपसे  यह  कहना
 चाहूंगा  कि  जहां  झसासाम  के  पहाड़ी  प्रदेश
 के  लोग  आसामियों  का  नारा  लगाते  हैं  वहां
 पर  जमार  बहादुर  जोगरे  जो  नारा
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 लगाते  हैं  वह  जंग  के  मैदान  में  लगाते  हैं,
 वे  जय  हिन्द  का  नारा  लगाते  हैं,  हर  हर
 महादेव  का  नारा  लगाते  हैं,  वे  देश  की  समस्या
 और  संस्कृति  की  याद  दिलाते  हैं  ।  जय
 हिन्द  का  नारा  लगाकर  ,  पैटन  टैंकों  के  सामने
 अपने  शरीर  को  झोंक  कर  वे  उनकी  गोलियों
 की  बौछार  को  बन्द  कर  देते  हैं  ।  मैं  आपसे
 वादा  करता  हूं,  उस  प्रदेश  के  30  लाख  लोगों
 के  नुमायन्दे  की  हैसियत  से  मैं  कह  सकता

 हुं  कि  आज  भी  हमारा  प्रदेश  इस  संसद्‌  को
 विश्वास  दिलाता  है  कि  अपने  मतवाले  के
 लिये  हम  कोई  भी  ऐसी  बात  करने  के  लिये
 तैयार  नहीं  हैं  जिममें  देश  की  एकता  पर,
 देश  की  अखण्डता  पर  किसी  तरह  की  फूट
 का  असर  हो  हम  ऐसा  नहीं  चाहते  ।  हम  शान्ति
 चाहते  हैं,  शान्ति  से  झपने  मताबले  को  रखना
 चाहते  हैं  -  हम  चाहते  हैं  कि  हमारी  मांग  पर
 गौर  किया  जाय  और  गौर  करने  के  बाद
 हमारा  सूबा  में  दिया  जाय  ।  हमारी  मांग
 जमहूरी  तरीकों  से  है  ।  हमारा  जो  पिछड़ा
 प्रदेश  है  जिसमें  कि  फौजों  लोग  सबसे  ज्यादा
 रहते  हैं,  हिमाचल  प्रदेश  के  पहाड़ी  डोगरे
 हिन्दुस्तान  की  फौजों  में  सब  जगह  पर  हैं
 और  देश  की  हिफाजत  के  लिये  वे  अपना  काम
 करते  हैं।  चीन  की  लड़ाई  के  समय  भी  उन्होंने
 बहुत  बड़ा  काम  किया  था,  पाकिस्तान  की  जंग
 के  ग्रन्दर  भी  उन्होंने  बड़े  काम  किये  हैं  और
 आज  भी  सारे  देश  की  फौजों  में  उनका
 महत्वपूर्ण  रोल  है  ।  मैं  राष्ट्रपति  जी  से  और
 भारत  सरकार  से  अर्ज  करना  चाहता  हूं
 कि  हिमाचल  प्रदेश  के  इस  मतालबे  को
 मंजूर  किया  जाये  और  हिमाचल  प्रदेश  को
 प्री  स्टेत  का  दर्जा  दिया  जाय  ।

 दूसरे  हिमाचल  प्रदेश  के  टीचरों  की
 हड़ताल  भी  29  तारीख  से  होने  वाली  है  ।
 हमारी  सरकार  ने  यह  बात  मान  ली  थी
 कि  कोठारी  कमीशन  की  जो  सिफारिश
 हैं  इनको  मान  लिया  जाये  लेकिन  इसके  लिये
 भ्रगर  भारत  सरकार  प्रैसा  नहीं  देती  है  तो
 हिमाचल  प्रदेश  की  सरकार  भी  उनफों
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 पसा  नहीं  दे  सकेगो।  इससे  ऐसे  हालात
 पैदा  हो  रहे  हैं  कि  अगर  टीचर्स  दोबारा  फिर
 हड़ताल  पर  चले  गये  तो  लाखों  बच्चे
 जिनके  इम्तिहान  नजदीक  शझा  रहे  हैं,  उनका
 सारा  साल  बेकार  हो  जायेगा  ।  मैं  इस  संसद्‌
 के  सामने  गर्ज  करना  चहता  हूं,  और  आपसे
 भी  निषेदन  है  कि  झाप  भारत  सरकार  तक
 हमारे  विचारों  को  पहुंचा  द  ताकि  टीचरों
 की  बात  है,  केन्द्रीय  सरकार  की  जो  पैसा
 देने  की  जिम्मेदारी  है,  वह  पैसा  केन्द्रीय  सरकार
 जल्दी  दे  दे  ताकि  यह  झगड़ा  आगे  न
 बढ़े  ।

 राष्ट्रपति  जी  ने  वजीरों  और  सरकारी
 अफसरों  के  खिलाफ  भ्रष्टाचार  की  तहकीकात
 करने  के  लिए  लोकपाल  बौर  लोक  श्रायुक्त
 मुकरर  करने  की  बात  कही  है  |  वह  अच्छी
 बात  है  t  इससे  एडमिनिस्ट्रशन  साफ  सूथरा
 होगा  शौर  एडमिनिस्ट्रशन  में  जो  खामियां
 हैं,  उनको  दूर  करने  में  बड़ी  मदद  मिलेगी  ।
 लेकिन  भ्रष्टाचार  की  जो  पहिले  बड़ी  समस्या
 आज  हमारे  सामने  है  वह  यह  है  जैसा  कि  हमारे
 गृह  मन्त्री  जी  ने  कहा  था  कि  तीस  हज  र
 आऔर  चालीस  हजार  रुपया  लेने  वाले  प्राय  र  म
 और  गया  राम  हैं,  इनके  नाम  में  यें  कह  कि
 श्री  श्री  2  हजार  एक  और  पदम  श्री  4I
 हजार  एक  है  जिनके  नाम  कि  आया  राम
 और  गया  राम  हैं  |  हमारे  खयाल  में  इन  लोगों
 के  बारे  में  कोई  कानून  नहीं  है  कोई  बन्धन
 नहीं  है  कोई  भी  चीज  नहीं  है  ।  एक  प्रदेश  के
 अन्दर  ही  नहीं,  सारे  प्रदेशों  के  अन्दर  यह  हालत
 है,  अभी  अ्रपोजीशन  की  बैंचेंज  से  जैसा  कि
 कह  रहे  थे  कि  पिछले  सेशन  में  यहां  आए  थे
 तो  कहते  थे  कि  काश्मीर  से  लेकर  बंगाल  तक
 सफाई  हो  गई  है,  सब  जगह  संयुक्त  विधायक
 दलों  की  सरकारें  हैं  लेकिन  मैं  तो  कहता  हूं
 कि  भानृमति  का  कुनबा  जो  है  वह  इकट्ठा
 हा  कर  बैंठ  गया  था  ।

 उसी  तरीके  से  श्राज  वह  सारे  एक  एक
 करके  बिखर गय  हैं,  ढह  गये  ह  यहां  तक  कि
 उत्तर  प्रदेश  में  जोकि  सब  से  बड़ा  प्रदेश  था
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 उस  में  भी  संयुक्‍त  विधायक  दल  की  जो
 सरकार  कायम  हुई  थी  वह  भी  खत्म  हो
 गई  है।  झब  अगर  इस  तरीक ेसे  प्रदेशों  में  हम
 स्थायी  सरकारें  बना  नहीं  पायेंगे  और  वहां  पर
 इस  तरह  से  सरकारें  ढावांडोल  होती  रहेंगी
 टूटती  ८  दलती  रहेंगी  तब  यह  हमारा  'प्रजातन्त्न
 मजबूत  नहीं  हो  सकता  है।  इस  तरह  की
 राजनैतिक  अस्थिरता  जैसी  की  प्रान्तों  में
 हाल  में  देखने  को  मिली हूँ  वह  एक  स्वस्थ
 चिन्ह  नहीं  है।  जब  तक  प्रान्तों  में  शक्ति-
 शाली  सरकारें  और  स्थाई  सरकारें  कायम
 नहीं  होती  हैं  तब  तक  प्रजातन्त्र  की  नींव  मजबूत
 नहीं  हो  सकती  है  1

 आज  जिस  तरह  की  राजनीतिक
 अस्थिरता  चल  रही  है,  और  उसका
 स्तर  गिर  गया  है  और  हालत  यह  बन  रही  है
 कि  आज  के  राजनीतिज्ञ  चांदी  की  झंकार
 से,  नोटों  के  अम्बार  से  और  हुस्न  के  मार
 और  पदों  की  ललकार  से  प्रभावित
 होकर  अपने  ईमान  और  धर्म  से  गिर  रहे
 हैं  और  जो  एक  अमानत,  जिम्मेदारी  जनता  ने
 उनको  दी  हुई  है  अगर  उसको  वह  इस  तरह  से
 बेच  देते  हैं  तो  मैं  समझता हूं  कि  वह  एक
 ऐसी  चीज  कर  रहे  हैं  जिससे  पक  देश  की
 झाजादी,  एकता,  अखंडता  और  सुरक्षा  को
 खतरा  उत्पन्न  हो  सकता  है  |

 हमें  इस  सिलसिले  में  इस  बात  का  भी
 ध्यान  रखता  चाहिये  कि  हमारे  देश  के  अन्दर
 पाकिस्तान  व  चीन  के  एजेंट  43  हैं,  उनके
 पास  यह  सारी  चोजें  हैं  और  वह  उन  के  जोर
 पर  इन  राजनीतिज्ञों  को  जनता  के  इन
 नुमाइन्दों  को  खरीद  सकते  हैं  और  अपने
 काम  के  लिए  इस्तेमाल  कर  सकते  हैं  शौर

 मुझे  खेद  के  साथ  कहना  पड़ता  है  कि
 ऐसा  हो  भी  रहा है  ।  इस  सम्बन्ध  में
 चड़ी  सतर्कता  बतेने  की  जरूरत  है  ।  असम
 मेजों  कुछ  हुआ  है,  असम  में  जिस  तरीके  से
 बारे  आदि  लगे  ह  मद्रास  में  जिस  तिरीके
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 से  नारे  लगे  हैं,  कहीं  माभों  के  तरीकों  व
 विचारधारा  का  प्रचार  हो  रहा  हैं  तो  कहीं
 देश  में  पाक्स्तान  के  अय्यूब  का  नाम  लिया
 जा  रहा  है  ।  इस  बात  पर  हमें  गम्भीरता
 के  साथ  विचार  करना  होगा  और  केवल
 विचार  ही  नहीं  करना  होगा  अपितु  इस
 देश  की  अखंडता  को  हर  हालत  में  कायम
 रखना  है,  बनाये  रखना  है।  सब  से  बड़ी
 बात  हमारे  सामने  यह  है  कि  हम  देश  के
 झ्रन्दर  मजबूत  सरकारें  कैसे  बना  सकते
 हैं  ?  मजबूत  और  स्थायी  सरकारें  प्रान्तों
 में  कैसे  कायम  हो  सकती  हैं।  इसके  लिए
 जरूरी  है  कि  वे  राजनीतिज्ञ  जो  इस  तरह
 की  अस्थिरता  का  परिचय  देते  हैं  शौर
 आयाराम  व  गयाराम  का  सा  पालिटिक्स
 में  व्यवहार  करते  हैं  उनके  खिलाफ  हमें
 एक्शन  लेना  चाहिए  ।  जहां  वजीरों
 और  सरकारी  अफसरों  के  काम  आ्रादि  में
 गड़बड़  हो  उसे  ठीक  करना  है,  एडमिनिस्-
 स्ट्रेन  को  टोन  अप  करना  हैँ,  सरकारी
 अफसरों  के  कामकाज  उन  में  चल  रही  लाल-
 फीतेशाही  गड़बड़ी  ब  भ्रष्टाचार  को
 समाप्त  करने  का  काम  करना  है  वहां  मैं  यह
 भी  कहना  चाहता  हूं  उन  के  द्वारा  ली  गई
 जायदादों  आदि  अन्य  सम्पत्ति  आदि  के  बा
 में  जांच  पड़ताल  करवाना  है  वहां  साथ  ही
 तमाम  दीगर  लोगों  की  भी  जादादों  व  कारनामों
 आदि  के  बारे  में  जांच  बैठाना  है  जो  कि  पोलि-
 टिकल  फ़ील्ड  में  और  सोशल  फ़ील्ड  में  काम
 करते  हैं  क्योंकि  वहां  भी  कम  गड़बड़  नहीं  है
 इसलिए  मैं  चाहूंगा  कि  वजीरों  और  सरकारी
 अफसरों  के  साथ  साथ  उन  लोगों  की  भी
 बाकायदा  इन्क्‍वायरी  होनी  चाहिए  उन
 तमाम  लोगों  की  जांच  के  लिए  बाक़ायदा
 कोई  एक  कानुन  बन  जाना  चाहिए  ताकि  जहां
 हम  एडमिनिस्ट्रशन  से  इस  बीमारी  और
 गड़बड़  घुटाले  को  दूर  करना  चाहते  हैं  वहां
 समाज  से  भी  इस  बुराई  का  खात्मा  हो  जाय  |

 मैं  ग्रोगे।  कहना  चाहुंगा  कि  समाज
 के  अन्दर  ऐसे  लोग  हैं  जौ  कि.
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 जोकि  चोरी  करते  हैं,  डाके  मारते  हैं,  नाजायज
 शराब  बेचते  हैं  और  तस्करी  व्यापार  करते
 हैं,  जुआ  खेलते  हैं  और  दूसरी  ताजायज  व  गैर-
 कानूनी  चीजें  करते  हैं  लेकिन  चूंकि  वह  ताकत
 रखते  हैं,  दौलत  रखते  हैं,  श्रसर  वाले  हैं
 ओर  आज  के  समाज  के  अन्दर  उन्हें  बहुत
 बड़ा  दर्जा  हासिल  है  इसलिए  जहां  हम

 लेजिस्लेटर्स  और  आफिशिएल्स  के  ऊपर  एक
 स्वस्थ्य  अंकुश  लगाना  चाहते  हैं,  उनके
 अंदर  मौजद  सारी  खामियों  को  दूर  करना
 चाहते  हैं  और  गिल्टी  लोगों  के  खिलाफ
 हम  एक्शन  लेना  आवश्यक  समझते  हैं  वहां
 जैसा  मैंने  कहा  समाज  में  ऐसे  तत्व  मौजद
 हैं,  ऐसे  राजनीतिक  लोग  विद्यमान  हैं  जोकि
 विशिन्‍न  पार्टियों  में  काम  करते  हैं  यदि  उनके
 ऊपर  भी  हम  कोई  अंकुश  नहीं  लगाते  तो  यह
 समाज  के  साथ  एक  बहुत  बड़ा  अन्याय  करना
 होगा  सरकार  को  इस  बारे  में  सोचना  चाहिए  i

 उस  के  वाद  मैं  पवलिक  सैक्टर  के  ऊपर
 आता  हूं  ।  भारत  सरकार  इस  सिलसिले  में
 बधाई  की  पात्र  है  कि  उसने  सार्वजनिक
 क्षेत्र  स्थापित  कर  के  देश  को  खुशहाली  के
 शुक  नये  रास्ते  पर  डाला  है  n  सरकार  का
 यह  क़दम  सराहनीय  है  क्योंकि  चंद
 सरमायेदारों  की  इजारेदारी  को  तोड़ने  के  लिए
 यह  चोज  जहूरी  थी।  देश  में  सोशलिज्म
 लाने  के  लिए  इस  बात  की  जरूरत  है  कि
 हमारे  सरकारी  क्षेत्र  जितते  हैं.  पबलिक
 सैक्टर  जितना  है  उस  को  हम  गआगे  बढ़ाते  -

 देश  का  काफ़ी  सरमाया  सार्वजनिक  क्षेत्र
 में  लगा  हुआ  है  ।काफ़ो  लोन  हम  ने  इस
 के  लिए  लिया  हुआ  है  1  अरबों  रुपया
 लगाया  हुआ है  in  हमारे  द्वारा  इतना
 रुपया  लगाया  जा  रहा  है  लेकिन  यह
 सब  करने  के  बावजुद  भी  हम  जितना  इस
 पब्लिक  सैक्टर  को  बढ़ाना  चाहते  हैं  उसे
 बढ़ा  नहीं  पा  रहे  हैं।  पब्लिक  सैक्टर  के
 तरक्की  न  करने  उस  के  कामयाब  न  होने
 का  कारण  सब  सेबड़ा  यह  है  किजों
 प्राइवेट  सैक्टर  है  उस  की  कोशिश  होती
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 हैं  बड़े  बड़े  प्राइवेट  सरमायेदारों  की  कोशिश
 होती  है  कि  इस  सार्वजनिक  क्षेत्र  को  हम  किसी
 तरीके  से  आगे  न  बढ़ने  दें  ।  उस  को  फेल
 करने  के  लिए  बड़े  बड़े  पूंजीपति  कितने  ही
 तरीके  अख्त्यार  करते  हैं  कोई  न  कोई  ऐसी
 बात  निकालते  हैं  ढंग  निकालते  हैं  जिससे
 कि  उस  के  काम  में  गड़बड़  हो  और  वह  पनप
 नसके  बढ़न  सके।

 सार्वजनिक  ज्ञेत्र  में  जो  भी  खामियां  हैं
 उन्हें  दूर  करने  की  ओर  हमारा  ध्यान  जाना
 चाहिए  |  आज  लोगों  को  ऐतराज  है  कि
 उस  में  मुताफा  कम  होता  है  ।  हमें  ऐसी
 व्यवस्था  करनो  चाहिए  ताकि  सार्वजनिक
 क्षेत्र  के  प्रति  जनता  में  उत्साह  हो  विश्वास
 हो  जनता  का  तमाम  पैसा  जो  इस  पबलिक
 सैक्टर  में  लगा  हुआ  है  वह  सुरक्षित
 रहे  और  उसका  ठोक  रिटर्न  उन्हें  मिले।
 सार्वजनिक  क्षेत्र  को  शक्तिशाली  व
 प्रभावशाली  बनाने  के  लिए  अच्छा  व
 अ्रधिक  उत्पादन  करने  के  लिए  जरूरी  है  कि
 एडमिनिस्ट्रेन  में  जो  खामियां  हैं
 उन  को  हटाने  और  उस  में  सुधार  लाने

 हेतु  कोई  एक  ऐसा  कमिशन  कोई  ऐसी
 कमेटी  मुकरर  करें  जोकि  उन  तमाम
 चीजों  को  देख  कर  उन  खामियों  को  दूर
 करे  ।  उस  क्षेत्न  की  प्रगति  के  लिए  हम  कोई
 ठोस  क़दम  उठायें  |

 प्रजातंत्र  की  नींव  मजबत  करने  के  लिए
 भाषा  का  भो  सवाल  महत्वपूर्ण  है  ।  हमारे
 बहुत  से  भाइयों  ने  भाषा  के  बारे  में  अपने
 अपने  भिन्न  भिन्न  विचार  प्रकट  किये  हैं  1
 इस  सम्बन्ध  में  मैं  भी  सरकार  को
 एक  सुझाव  देना  चाहता  हूं  ।  हमारे
 दक्षिण  के  भाई  झगर  नह  कहते  दि  कि  हनें
 तीन  भावा  पड़नी  पड़ेगी  जब  फि  उत्तर
 भारत  के  लाग  जो  हैं  उन  को  दो  भाएं
 ही  पढ़  कर  काल  खत्त  हा  जएगा.  ओर
 उन  को  बोझ  बराबर  करत  क  लिए
 ऐसी  बात  शायद  सोची  जा  रही  है  कि
 उत्तरी  भारत  में  तोसरी  भाषा  अनिवार्य
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 की  जाय  |  मेरे  खयाल  में  सब  से  बड़ा  झगड़ा  जो
 भाषा  का  है  वह  केवल  एक  बात  का  है  भौर  वह
 नौकरियों  का  सवाल  है।  अगर  नौकरियों  का
 मामला  हल  द्दो  जाये  तो  भाषा  का  मैमला  अपने
 श्राप  हल  हो  जाता  है  ।  इस  के  लिए
 मेरा  सुझाव  यह  है  कि  हमारा  जो  भाषा  सम्बन्धी
 फॉरमंला  बना  हुआ  है  उस  के  मृताबिक  ही
 रहने  दें,  उस  में  तबदीली  करने  की
 जरूरत  नहीं  है  ।अगर  भाषा  का  स्वीकृत
 फ़ारमूला  बदला  जाता  है  उस  में  अब  कोई
 संशोधन  क्या  जाता  है  तो  मैं  समझता
 हूंकि  उसे  उचित  नहीं  कहा  जा  सकता  है
 क्योंकि  श्भी  हाल  ही  में  उसे  पालियार्मट  ने
 पास  किया  है  ।  हर  प्रदेशों  के  मुताबिक
 सेंटर  सर्विसेज  के  अन्दर  नौकरियों  में  उनका
 कोटा  मुकरे  कर  दिया  जाय  और  अगर
 एसा  कर  दिया  जाता  है  तो  यह  उनका  सविस
 का  झगड़ा  खत्म  हो  जाता  है  1  मेरी  राय
 में  सेंड्ल  सविसेज्ञ  में  परसेंटेज  का  कोटा

 मुकरंर  करना  एक  उचित  सुझाव  है  ।  ऐसा
 करने  से  जो  लोग  ढिंडोरा  पीटते  हैं  चौराहों
 पर  कि  उनकों  इस  भाषा  सम्बन्धी  निर्णय  से
 बड़ी  तकलीफ  2  शौर  वह  तरह  तरह  की
 घमकियां  भी  देते  हैं  जैसा  कि  मेरे  एक  दोस्त
 ने  कहा  कि  इस  भाषा  के  सवाल  को  लेकर
 देश  के  बंट  जाने  का  सवाल  झा  गया  है  यह
 खत्म  हो  जायेगा  लेकिन  मेरा  यह  कहना  भी
 है  कि  भाषा  के  सवाल  को  लेकर  देश  के  बंट
 जाने  का  सवाल  नहीं  झाना  चाहिये  ।  हिन्दी
 भाषा  बोलें  प्रंग्रेजी  बोलें  किसी  पर  कोई  दबाव
 नहीं  है,  किसी  पर  कोई  भाषा  थोपी  नहीं
 जानी  चाहिये  ।  हम  भी  यह  मानते  हैं
 कि  भाषा  किसी  पर  थोपी  नहीं  जानी  चाहिये
 लेकिन  यह  भी  जरूरी  है  कि  हमारे  देश  की
 एक  सम्पर्क  भाषा  हो  ।  अब  सम्पर्क  भाषा
 देश  की  होने  का  जहां  तक  सवाल  है  तो  हिन्दी
 ही  एक  ऐसो  भाषा  है  जो  कि  सारे  देश  में
 समझी  जा  सती  है  और  सारे  देश  में  ग्रामतौर
 पर  बोली  जाती  है  |  व्रावणकोर  कोचीन  में
 भी  चले  जायें  तो  वहां  भी  लोग  टूटी  फूटी  हिन्दी
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 बोल  सकते  हैं  व  समझ  सकते  हैं  हिन्दी  क
 अलावा  और  कोई  दसरी  भाषा  एसी  नहीं  है  जो
 कि  सारे  देश  में  समझी  व  बोली  जा  सके  1

 जो  लोग  भाषा  के  सवाल  क़ो  लेकर  गढ़न
 बड़  फैलाते  हैं,  झगड़ा  फिसाद  करते  हू  म॑  अपते
 उन  दोस्तों  से  कहना  चाहूंगा,  हालांकि  में
 उन्हें  नाराज  नहीं  करना  चाहता  लेकिन  यह
 कहे  बग्र  भी  नहीं  रह  सकता  कि  इस  लैग्वेज
 के  सवाल  में  पालिटिक्स  मम  का  ही  है।
 कुछ  प्रदेशों  की  सरकारों  में  रहने  वाले  मेरे
 दोस्त  मुझे  यह  कहने  के  लिये  माफ  करें  कि
 यह  लैंग्वेज  का  स  ल  उछाल  कर,  इसका
 टंटा  बनाये  रख  कर  वह  अपना  राजनीतिक
 स्वार्थ  सिद्ध  कर  रहे  हें  7  दरझसल  उन  लोगों
 और  उत  संस्थाओं  का  न  तो  कोई  उद्देश्य
 है,  न  उनका  कोई  रास्ता  है,  न  उनका  साधन
 है,  किसी  प्रकार  की  कोई  बात  नहीं  है  बस
 केवल  एक  चीज  उनके  सामने  है  किसी  तरह
 यह  लैंग्वेज  की  झाड़  लेकर  अपना  राजनीतिक
 उल्लू  सीधा  कर  लें  और  वह  सत्तारूढ़
 हो  जायें,  हुकूमत  हमेशा  उनके  हाथ  में  बना
 रहे  ।  हुकूमत  को  हाथ  में  लेने  के  लिये  जनता
 को  किसी  तरह  से  ऐक्सप्लाएट  किया  जा  रहा
 हैं,  जनता क ेजजबात  से  खेलकर  किस  तरह
 उसका  फायदा  उठाया  जा  रहा  है
 यह  यहां  देखने  में  ग्राता  है  -  जब  तक  यह
 इक्तदार  में  बने  रहने  की  उनकी  भूख  खत्म
 नहीं  होती  है  तब  तक  वह  बात  बनने  वाली
 नहीं  है  1  मेरी  विन भ्र  प्रार्थना  है  कि  भाषा  का
 मसला  हल  हो  चुका  है,  भ्रभी  हाल  ही
 में  पालियामेंट  ने  उस  पर  निर्णय  लिया  है
 उसक़ो  दुबारा  रिश्रोपन  करने  की  कोई
 जरूरत  नहीं  है  1

 एक  मेरी  झ्जे  है  और  कल  भी  उसका
 हाउस  में  जिक्र  श्राया  था  और  वह  शुमाली
 हिन्दुस्तान  में  हिन्दू  विरासत  कानून  है  ।
 इस  हिन्दू  विरासत  कानून  की  वजह  से
 हमारे  शुमाली  हिन्दुस्तान  में  जो  छोटी
 छोटी  जायदादें  हैं,  जो  छोटी  छोटी  जमीत
 हैं  इस  कानून  की  रू  से  उसके  झौर  भी  टुकरे
 होते  जा  रहे  हैं।  सरकार  को  उसके  ऊपर
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 विचार  करना  चाहिये  क्‍योंकि  वह  जो
 हिन्दू  विरासत  कानून  है  उसमें  जो  लड़की
 को  हिस्सा  दिया  गया  है  बाप  की  जायदाद
 में  बह  एक  ऐसा  कानून  है  कि  जिससे  हमारा
 सारा  का  सारा  पारिवारिक  जीवन  नष्ट
 हो  जाता  है  ।  इसलिये  जो  लड़की  है  उसे
 अपना  हिस्सा  ससुराल  वालों  की  जायदाद
 में  भर ेमिलना  चाहिये  1

 श्रीमतो  लक्षमंकान्तस्तमा  =  (खम्मम)
 जब  भाई  भाई  का  हिस्सा  होता  है  तब  क्या
 जमीन  नहीं  बंट  जाती  है  ?

 श्री  प्रेमचन्द  वर्मा:  हमारे  अपोजीशन  की
 ओर  से  कुछ  संशोधन  ग्राये  हैं  ।  उनमें  हमारी
 कम्यूनिस्ट  सदस्या  श्रीमती  सुशीला  गोपालन
 का  भी  एक  है।  उसमें  कहा  गया  है  कि
 सरकारी  और  गैर-सरकारी  कम्पनियों
 में  आटोमैटिक  मशीन  से  जो  काम  होता
 है  उसक़ों  बन्द  करने  के  बारे  में  राष्ट्रपति
 ने  कुछ  नहीं  कहा  ।  अजब  बात  है  1  कम्यू-
 निस्ट  पार्टी  अपने  क़ी  प्रोग्रेसिव  कहती  है  लकिन
 कहती  हैँ  कि  देश  भाज  सोलहवीं  सदी  में  चला
 जाये  |  वह  कहती  हैं  कि  आटोमैंटिक  मशीनें  न
 लगाई  जायें,  आदमी  गधों  की  तरह  काम
 करें  ।  हमारी  बहन  यहां  बैठी  हुई  हैं  -  म
 उनसे  कहना  चाहता  हूं  कि  कोई  न  कोई  नई  बात
 कहनी  चाहिये,  कोई  न  कोई  नई  बात  होती
 चाहिये,  इसलिये  उनका  इस  तरह  से  कहना
 बढ़ी  नामुनासिब  बात  है  ।  में  भी  प्रोग्रेसिय
 हूं  ।  लेकित  में  समझता  हूं  कि  भापोजिशन
 वालों  का  इस  तरह  से  कहना  मुतासिब
 नहीं  है  ।

 इस  के  बाद  एक  संशोधन  में  कहा  गया
 है  कि  भारत  में  जो  गैर-कांग्रेसी  सरकारें  ह,
 उन  के  साथ  भारत  सरकार  का  रवैया  घड़ा
 गलत  है  और  वह  उन  के  साथ  हस्साफ  नहीं
 करती  ।  मैं  इस  बात  का  खंडन  करता

 हूं  ।  श्रापको  मालूम  है  कि  जब  हम
 लोग  चीख  रहेथे  कि  हिमाचल  में  लोगों  को
 अनाज  नहीं  मिल  रहा  है  तब  भारत
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 सरकार  ने  ने  हिमाचल  को  अनाज  नहीं  दिया
 लेकिन  केरल  को  जरूर  गाड़ियां  की  गाक़ियां
 गई  हैं  ।  मैं  तो  यहां  तक  कहने  क  लिए  तैयार  हूं
 हूं  कि  भारत  सरकार  गैर-कांग्रेसी  सरकारों  &
 डरती  हैं  क्योंकि  बहू  उस  को  बदनाम
 करती  हैं  और  उस  से  नाजायज  फायदा  उठाती.
 a
 हें  ।

 अन्त  में  म  श्राप  से  निवेदन  करना  चाहता
 हूं  कि  हमारे  देश  की  आर्थिक  स्थिति  को  ऊपर
 उठाने  के  लिये  राष्ट्रपति  जी  ने  कुछ  सुझाव
 दिये  हैं  ।  म  उम्मीद  करता  हूं  कि  भ्रपोश्नीशन
 बाले  उन  की  ओर  घ्यान  देंगे  और  उन्होंने
 जो  भमेंडमेंट  दिये हूँ  उन  को  वह  वापस  लेंगे।
 म  ने  तो  केवल  एक  दो  का  ही  हवाला
 दिया  है,  लेकिन  इसी  तरह  की  बेतुकी  बातें
 उन  सबों  में  कहीं  गई  हें,  जिन  में  कोई
 सार  नहीं  है।

 मैं झष्त  में  फिर  राष्ट्रपति  जी  का  उन  के
 अभिभाषण  के  लिये  अभिनम्दन  करता  ६  I

 श्री  लखत  लाल  प्र  (किशनगंज)  :
 उपाध्यक्ष  महोदय,  क्या  प्रजा  सोशलिस्ट  पार्टी
 की  ओर  से  कोई  नहीं  बोलेगा  ?  उस  को
 भी  तो  बुलाया  जाना  चाहिये  1

 MR,  DEPUTY-SPEAKER:  I  may
 explain  it.  I  know  you  had  sent  it
 individually,  but  your  party  has  sent
 the  name  of  Mr.  Hem  Barua,  So,  I
 thought  he  would  be  here.  Otherwise,
 I  will  call  you.

 SHRI  LAKHAN  LAL  KAPOOR:
 Shri  Hem  Barua  has  given  you  a  let-
 ter.

 MR.  DEPUTY-SPEAKER:  Oh,  I
 see—Then  I  will  call  you.

 SHRI  SWELL  (Autonomous  Dis-
 tricts):  Mr,  Deputy-Speaker,  Sir,  the
 President  in  his  address,  among  other
 things,  referred  to  the  recrudescence
 of  divisive  forces  causing  conflit  and
 violence  and  to  the  question  of  reor-
 ganisation  of  Assam  for  which  he
 sought  the  co-operation  of  this  House
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 in  order  to  arrive  at  a  satisfactory
 solution  in  the  near  future.  Last
 week,  this  House  had  a  debate  on  the
 situation  in  Assam  in  which,  in  the
 words  of  the  Home  Minister,  “this
 nation  had  witnessed  the  most  dis-
 turbing  exhibition  of  regional  feel-
 ings.”  In  that  debate,  certain  views
 have  been  stated;  certain  positions have  been  taken;  certain  explanations have  been  offered  which  I  feel  are
 not  the  whole  story  and  have  not
 helped  this  House  and  this  nation  to
 understand  the  true  nature  of  the
 problem  in  that  troubled-spot  of  our
 country  in  its  proper  perspective.
 Therefore,  without  running  the  risk
 of  repetition,  I  would  take  this  oppor-
 tunity  of  reverting  to  these  two
 issues,  because  I  consider  them  the
 Most  urgent  and  most  important  not
 only  for  the  continued  peaceful
 existence  of  that  part  of  our  country—
 north-eastern  India—but  of  the  nation
 as  a  whole.  For,  if  this  Government
 and  this  Parliament  fail  in  their  duty
 in  doing  what  is  right  for  that  part
 ef  the  country,  it  will  set  in  motion
 a  chain  reaction  that  may  threaten
 the  integrity  and  the  peaceful  exis-
 tence  of  this  nation  as  a  whole.

 The  Home  Minister,  in  explaining
 the  situation,  had  said  almost  every-
 thing  that  could  be  said  and  that

 ‘could  lie  in  the  power  of  the  Home
 Minister  speaking  with  relation  to
 the  existing  State  Government,  short

 -of  saying  that  the  State  Government
 Was  guilty  of  all  that  had  taken
 place  in  Assam  and  therefore  deserv-
 ed  to  get  a  sack,  I  shall  quote  from
 what  the  Home  Minister  himself  has

 said:

 “IT  had  mentioned  this  matter
 to  the  Chief  Minister  himself
 that  the  local  administration,  the
 local  fhachinery,  had  completely
 failed,  that  the  Collector  wanted
 to  enforce  law  and  order,  but  he
 could  not  do  that.  That  is  a
 fact,”

 That  is  in  one  part  of  his  speech.  In
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 another  part  of  his  speech,
 said:

 “About  this  question  of  reorga-
 nisation  and  poster-campaign,
 etc,  we  Were  aware  of  it  and  we
 have  raised  this  question  many
 times  with  the  State  Govern-
 ment  and  we  had  pointed  out  to
 them  that  this  was  something  very
 serious,  Some  of  us  have  had
 discussions  with  the  Chief  Minis-
 ter  also  on  this  question  once
 or  twice.  I  must  say  that  it  was
 pointed  out  that  possibly  Gauhati
 city  itself  might  be  the  focus  of
 this  trouble.”

 In  another  part  of  his
 has  said:

 “The  Central  Police  Force,
 whatever  we  could  spare,  was
 present  in  other  parts  of  Assam.
 If  they  had  a  proper  assessment,
 they  possibly  could  have  made
 use  of  it  by  sending  the  police
 force  there,”
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 This  morning,  we  had  it  from  the
 mouth  of  the  Deputy  Prime  Minister
 in  answer  to  a  question  when  he
 said  that  he  refused  to  give  any
 grant  to  the  State  Government  of
 Assam  for  the  rehabilitation  of  the
 affected  people  of  the  Gauhati  riots,
 because  that  was  the  result  of  what
 the  the  State  Government  did  not
 do,  or  to  put  it  in  other  words,  it
 was  the  work  of  what  the  State  Gov-
 ernment  did.

 Now,  Sir,  there  are  certain  ques-
 tions  which  come  up  to  which  this
 house  must  have  a  clear  answer
 and  this  nation  must  have  a  clear
 answer.  With  all  these  warnings  which
 the  Home  Ministry  had  given  to  the
 State  Government  of  Assam,  very
 pointed  warning  even  pointing  out
 the  place  where  the  trouble
 might  occur,  with  all  the  police  force
 that  the  Central  Government  had
 placed  at  the  disposal  of  the  State
 Government  and  with  all  its  own  in-
 telligence  and  the  things  that  had
 happened  in  Assam  during  the  days
 and  the  weeks  and  the  months  pre-
 ceding  the  eruption,  how  was  it,  why
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 was  it,  that  the  State  Government  of
 Assam  did  not  think  it  necessary  to
 take  even  elementary  precautionary
 measures  to  meet  such  a  situation?
 That  is  a  question  which  has
 not  been  answered  adequately  by
 the  Home  Minister.  I  think  he
 has  answered  it,  but  he  did  .not
 say  so  in  so  many  words,  that
 the  State  Government  was  derelict
 in  its  duty,  that  the  State  Govern-
 ment,  for  whatever  reason,  chosc
 not  to  pay  any  attention  to  the  warn-
 ing  given  by  the  Central  Govern-
 ment  and  not  to  make  use  of  the
 Police  force  that  the  Central  Gov-
 ernment  had  placed  at  its  disposal,
 not  to  speak  of  utilising  its  own
 State  police  force.  The  second  question
 to  which  an  answer  has  to  be  found
 is,  after  the  troubles  haq_  started
 round  about  9  o’clock  in  the  morning
 at  Gauhati,  how  was  it,  why  was  it.
 that  the  State  Government  police,  even
 the  ordinary  police  force  that  was
 responsible  there  at  Gauhati—and  a
 few  furlongs  away  there  was  alsa
 the  military  cantonment  and  near
 about  Gauhati  there  were  camps  of
 the  Central  Reserve  Police—did  not
 take  any  measure  whatsoever  to
 intervene  and  to  try  to  stop  the  mis-
 chief?  How  was  it,  why  was  it  that
 it  allowed  the  whole  day  a  free  hand
 to  the  miscreants  to  go  round  as  if  in
 a  holiday  spree,  young  boys,  tiny
 boys,  going  from  one  part  of  the  town
 to  another  over  an  area  of  40  square
 miles  and  to  another  place,  7  miles
 away  from  Gauhati,  carrying  bot-
 tles  and  buckets  of  petrol,  spraying
 the  petrol  into  the  houses  and  shops
 of  people  and  setting  them  afire
 without  any  kind  of  resistance  what-
 soever?  How  was  it  that  these
 things  were  possible?  These  are  the
 questions  to  which  answers  must  be
 found.

 I  would  leave  it  to  the  good  sense.
 to  the  understanding,  to  the  power
 of  reasoning  of  the  Members  of  this
 House  and  of  the  Central  Govern-
 ment  to  put  two  and  two  together
 and  to  find  an  answer.  But  I  have  a
 better  answer  than  mere  inference,
 373—].
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 and  the  answer  is  that  these  things
 were  planned,  planned  not  only  by
 the  people  who  indulged  in  those
 acts  but  planneg  by  the  State  Gov-
 ernment  itself,  that  these  things
 were  done  with  the  knowledge,  with
 the  connivance  of  the  State  Govern-
 ment.  That  is  the  answer.  I  am  not
 indulging  in  a  piece  of  imagination.

 AN  HON.  MEMBER:  Dismiss  that
 Government.
 5  hrs.

 SHRI  SWELL:  I  am  coming  to
 that.  Here  in  my  hand  is  a  copy
 of  the  Assam  Tribune  dated  22nd
 January,  1968,  This  is  the  paper
 which  is  supposed  to  be  the  voice,
 the  English  voice,  of  the  Assam  Gov-
 ernment,  and  the  Assam  politicians.
 This  paper  says  that  on  the  2lst  of
 January  the  Assam  Pradesh  Cong-
 ress  Committee,  together  with  the
 parliamentary  party  of  the  Congress
 Party  in  the  Assam  Assembly,  in  a
 meeting  at  which  the  Chief  Minister
 himself  was  present  adopted  a  cer-
 tain  resolution,  giving  a  warning  to
 the  Central  Government  that  they
 would  fight  against  it  and  that  was
 five  days  before  the  trouble  erupted.
 This  is  what  the  Assam  Pradesh
 Congress  Committee  and  the  Cong-

 ress  Parliamentary  Party  decided  and
 said:

 “that  the  APCC  also  took  a
 solemn  pledge  to  stand  by  the
 people  and  take  any  steps  neces-
 sary  to  maintain  the  unity  of
 Assam”.

 To  stand  by  which  people?  It  knew
 who  were  the  people  and  what’  the
 people  were  planning.  According
 to  the  Home  Minister  himself.  he
 had  warned  them,  he  had  told  them
 that  Gauhati  might  be  the  focal]  point
 of  the  trouble.  After  the  Home
 Minister  had  di‘iwn  the  attention  of
 the  State  Government  to  this  state
 of  affairs,  the  Government  of
 Assam  together  with  the  Assam
 Pradesh  Congress  Committee  adopt-
 ed  this  resolution,  taking  a  solemn
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 pledge  to  stand  by  the  people.  Then,
 further  than  that,  as  a  follow-up  of
 this  resolution,  I  have  here  in  my
 hand  a  cutting  from  the  same  Assam
 Tribune  dated  28th  January,  968
 which  says  that  the  Chief  Minister
 af  Assam,  Shri  B.  P.  Chaliha  on  the
 Jepublic  Day,  addressing  a  Republic
 Say  parade,  where  it  is  expected
 hat  the  head  of  government  and  the

 aead  of  the  State  would  dwell  on
 natters  of  policy  and  generalities

 relating  to  the  welfare  of  the  nation,
 went  out  of  his  way  and  brought
 in  a  controversia]  issue  and  said  this:

 “If  the  existing  geographical
 homogenity  was  not  maintained,
 there  could  be  no  future,  no
 safety  and  no  development  in
 the  whole  of  Assam.”

 No  future  and  no  safety,—a  clear
 warning  that  there  would  be  no
 safety  in  Assam;  and  no  develop-
 ™ment—another  clear  warning  that
 those  people  from  outside  who  have
 gone  to  Assam  in  order  to  develop
 that  State  by  setting  up  trade,  com-
 Merce  and  industry,  those  people
 should  be  withdrawn,  that  Assam
 does  not  need  this  development.  Read
 these  two,  the  resolution  of  the
 Assam  Pradesh  Congress  Committee
 and  what  the  Chief  Minister  said,
 in  the  context  of  what  subsequently
 happened  a  few  days  later  at  Gauhati
 and  the  whole  picture  is  clear.

 T  accuse  the  State  Government
 of  Assam  of  knowing  what  was  a  foot,
 particularly  after  the  Home  Minister
 had  warned  them  and  of  giving  the
 miscreants  the  green  light  to  go  on.
 That  was  how  it  was  possible.  That
 is  the  only  explanation  why  it  did
 not  use  the  police  force,  why  it  did
 not  try  to  intervene.

 MR.  DEFPUTY-SPEAKER;:  He
 should  conclude  now.

 SHRI  SWELL:  Sir,  I  am  very
 much  concerned  with  this  problem
 and  I  would  like  this  House  to  under-
 stand  it,  So,  I  would  beg  your
 indulgence  to  give  me  a  little  more
 time.
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 Now,  the  Home  Minister,  in  his
 speech,  has  rejected  a  suggestion  or
 a  demand  made  by  certain  Members
 of  this  House  that  the  President’s
 Rule  should  be  imposed  in  Assam.
 I  wish  he  had  not  done  that  so  non-
 chalantly,  so  hurriedly.  I  can  under-
 stand  that  in  a  debate  on  the  floor
 of  the  House,  he  was  carried  away
 with  the  desire  to  secure  a  debating
 point  or,  perhaps,  that  he  did  not
 have  the  previous  chance  to  discuss
 this  matter  in  detail]  with  his  own
 colleagues  and  that  he  could  not
 just  make  a  commitment  in  the
 House.  But  I  should  have  expected
 of  him  that  he  should  have  been  a
 little  more  self-restraineqd  and  he
 should  not  have  been  so  categorical
 in  rejecting  such  a  demand  outright.

 I  say  that  the  President's  Rule  in
 Assam  is  a  dire  necessity  because  the
 last  thing  has  not  been  hearg  about
 what  is  going  to  happen  in  Assam.
 Everyday  almost,  when  you  pen  the
 newspapers  Of  that  area,  you  find
 reports  of  acts  of  lawlessness  within
 the  city  of  Gauhati,  in  the  suburbs
 and  other  parts  of  Assam,  of  people
 being  stopped  in  cars  and  beaten  up.
 of  young  people,  going  from  one  part
 of  the  State  to  the  other,  telling
 the  non-Assamese  to  get  out,  tearing
 down  the  sign-boards,  whether  Eng-
 lish  or  Hindi,  and  ordering  that  these
 sign-boards  should  immediately  be
 changed  into  Assamese.  There  are
 reports  of  bigger  troubles  shooting
 up  and  we  do  not  know  when  these
 troubles  will  overtake  us  again.

 The  question  now  is  what  is  to  be
 done  in  these  circumstances,  to
 ensure  the  safety  of  the  life  and
 property  of  the  citizens  living  in
 Assam.  I  would  submit  to  you  that
 any  Government  that  rules  anywhere
 cannot  Tule,  specially  in  a  demo-
 cratic  set-up,  like  our  country—this
 is  not  a  dictatorship,  this  is  not  8
 monarchy—any  Government  that
 rules  must  rule  not  only  with  legal
 authority  but  more  so  with  moral
 authority.

 SHRI  DHIRESWAR  KALITA
 (Gauhati):  Can  the  President's  Rule
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 .Bive  a  guarantee  to  the  non-Assamese
 ePeople?  Only  the  people  of  Assam
 can  give  a  guarantee.

 SHRI  SWELL:  I  have  very  little
 time  at  my  disposal;  I  don’t  yield.

 The  Home  Minister  would  like  to
 cleave  the  matter  even  now  in  the
 ‘hands  of  the  State  Government.  He

 has  taken  shelter  cleverly  under  the
 appointment  of  a  judicia])  commis-
 sion  to  inquire  into  the  matter  and.

 he  says,  whatever  the  findings  of  the
 ‘inquiry,  he  shall  have  to  take  action
 accordingly  and  if  the  State  Govern-
 ment  is  found  to  be  guilty,  it  will

 ‘have  to  face  the  music.  It  sounds
 very  reasonable.  It  would  have

 “been  all  right  if  the  situation  can
 ‘wait.  But  the  situation  in  Assam
 ‘cannot  wait.  The  question  now  is
 ‘this.  Can  the  State  Government  of
 Assam,  can  the  Government  of  Mr.
 ‘Chaliha,  impose  its  moral  authority
 on  the  people  to  keep  peace  and  to

 ‘keep  law  and  order  in  the  State?
 ‘Can  that  Government  of  Mr.  Chaliha,
 that  has  been  behind  the  miscreants

 ‘who  went  round  Gauhati,  indulging
 in  these  acts  of  lawlessness,  has
 given  them  the  green  light,  can

 ‘that  Government  that  has  got  a  sort
 Of  secret  understanding  with  these

 ‘people,  turn  round  now  and  say  to
 these  people,  “Now,  it  is  enough;
 ‘stop  these  acts.  If  you  do  not  stop
 ‘these  acts  of  lawlessness,  I  am  going
 ‘to  take  strong  action  against  you.”
 In  other  words,  Sir,  if  I  drink  and  I

 ‘am  a  drunkard  and  I  turn  round  tu
 ‘my  friend  who  drinks  and  say  Don't
 drink,  it  is  bad  for  you’,  has  my

 ‘word  any  moral  authority  on  that
 ‘person?  He  will  not  respect  me.
 ‘The  position  in  Assam  today  is  this.
 that  the  people  who  have  indulged

 ‘in  these  acts  of  lawlessness  and
 hooliganism  with  the  connivance  of

 ‘the  State  Government  will  snap  their
 fingers  at  the  State  Government

 “because  the  State  Government  has
 lost  the  moral  authority  to  tell  them
 to  stop  and  not  to  indulge  in  these
 acts  of  lawlessness  any  more.  That
 is  one  aspect  which  has  to  be  consi-

 dered,
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 MR,  DEPUTY-SPEAKER:  The  hon,
 Member's  time  is  up.

 SHRI  SWELL:
 some  more  time,

 MR.  DEPUTY-SPEAKER:  He  may
 have  a  couple  of  more  minutes,

 SHRI  SWELL:

 I  want  to  have

 This  is  one  aspect
 which  has  not  been  properly  consl-
 dered  by  the  Home  Minister  and
 by  this  Government.  And  I  wish  the
 hon.  Members  of  this  House  to
 understand  this  and  to  impress  this
 on  this  Government  that  the  State
 Government  of  Assam  today  has
 entirely  lost  the  moral  quthority
 to  impose  its  will  on  the  anti-social
 elements  in  that  State.  Then  what
 follows,  Sir?  A  deep  feeling  is  there
 among  the  victims  of  this  act  of
 lawlessness.  Then  what  about  the
 common  people  who  have  been  the
 witnesses  of  this  most  disturbing
 exhibition  of  lawlessness,  in  the
 words  of  the  Home  Minister?  They
 too  have  completely  Jost  faith  in  the
 machinery  of  the  State  Government
 to  protect  their  lives  and  property.  I
 may  take  this  opportunity  to  tell
 you,  Sir,  that  we  were  much  dis-
 turbed  in  Shillong  when  all  those
 incidents  in  Gauhati  occurred.  I
 come  from  Shillong,  from  the  hill
 areas.  After  al]  these  things  that
 happened  in  Gauhati,  a  large  number
 of  non-tribal  communities  living  in
 Shillong,  including  my  friends  the
 Assamese,  have  a  feeling  insecurity
 that  because  these  things  had  happen-
 ed  in  Gauhati  something  might  hap-
 pen  in  Shillong  also.  They  did  not
 have  any  faith  in  the  State
 Government  and  it  was  necessary
 for  us,  under  the  auspices  of  the  All
 Party  Hill  Leaders’  Conference  to
 take  out  a  procession  on  the  9th  of
 this  month  in  50  buses  and  trucks
 full  of  our  volunteers,  to  go  round
 in  the  City  of  Shillong,  and  tell  the
 people.  especially  the  minorities.  that
 while  the  Government  had  failed,  we
 are  here.  We  told  them:  “You
 should  have  no  fear  of  your  life  and
 property.  We  shall  see  that  nothing
 untoward  happens  to  you  as  long  as
 we  are  here.”  That  is  the  kind  of
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 {Shri  Swell]
 feeling  that  is  there  in  Assam  today.

 I  would  like  to  speak  on  the  reorga-
 nisation  question,  but  you  woulg  not
 give  me  any  time.

 MR.  DEPUTY-SPEAKER:  He  may
 take  some  other  opportunity.

 SHRI  SWELL:  I  wil]  conclude  now.
 We  can  take  care  of  the  hill  areas,  but
 what  about  the  plains?  The  miscreants
 would  not  listen  to  Mr.  Chaliha  and
 his  Government  any  more.  The  ordi-
 nary  people  have  no  faith,  and  they
 do  not  know  what  is  going  to  happen.
 What  is  going  to  happen  is  this,  that
 the  people  will  defend  themselves.  I
 have  it  on  goog  authority  that  on  the
 26th  of  January  when  the  trouble
 started  the  main  targets  were  the
 Marwaris,  the  Sindhis,  the  Punjabis.
 But  there  were  attempts  also  to  attack
 some  Bengali  localities  in  Gauhati.
 The  Bengalis  happen  to  constitute  a
 sizeable  section  of  the  population.  I
 am  told  that  immediately  500  Bengali
 young  men  organised  themselves  as  a
 volunteer  force  and  were  prepared  to
 defend  that  particular  locality,  and
 that  was  how  that  locality  was  saved.
 In  Assam  today  that  is  the  kind  of
 Psychology—we  cannot  depeng  on  the
 Government,  we  shal]  have  to  defend
 ourselves.  And  therefore,  any  kind  of
 violance,  any  eruption  of  violance  in
 any  party  of  Assam  will  immediately
 be  resisted  by  the  people.  And  when
 it  is  done,  the  trouble  takes  a  new
 dimension,  all  groups  of  people  fight-
 ing  senselessly  against  each  other  in
 different  parts  of  Assam.  It  is  an  easy
 things  for  groups  of  young  people  to
 go  and  burn  up  shops  without  any
 resistance  and  the  police  force  stand-
 ing  by.  But  it  is  different  thing  for
 different  sections  of  the  people  to  come
 to  grips  in  a  kind  of  violent  struggle;
 there  is  utter  chaos  in  that  State.  In
 a  situation  of  chaos  like  this—and  we
 have  heard  of  Pakistani  infiltrators
 and  some  sort  of  Chinese  agents—
 what  guarantee  is  there  that  they
 would  not  pitch  in,  in  that  kind  of
 disturbed  condition?

 Therefore,  I  say  that  if  peace  and
 order  is  to  be  restored  in  Assam,  if  the
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 security  of  life  and  property  is  to  be
 there,  if  we  are  to  avoid  any  greater
 development  in  the  very  near  future,
 it  is  necessary  for  the  Government  to
 take  immediate  steps.  If  they  do  not
 take  these  steps,  they  will  be  failing
 in  their  duty,  for  which  this  House
 and  this  nation  has  the  right  to  cen-
 sure  them,

 Just  one  word  more.  I  have  beer
 talking  about  the  plains  of  Assam.
 I  am  not  talking  about  the  reorgani-
 sation  question.  But  I  am  telling  you
 this.  So  long  the  atmosphere  in  the
 Hill  areas  has  been  peaceful.  We  have
 been  disciplined.  We  have  carried
 ourselves  in  a  disciplined  manner,  as
 I  have  told  you  just  now.  But  we  can-
 not  wait  indefinitely.  We  are  watching
 very  keenly  if  this  Government  is
 going  to  surrender  to  this  kind  of
 brow-beating  and  blackmail  by
 hooliganism.  If  they  do,  I  tell  you
 it  will  set  a  chain  repercussion,  not
 only  in  Assam,  but  in  the  other  parts
 of  the  Hill  Areas  as  well.  We  have
 taken  a  solemn  decision—we  are  a
 democratic  people—that  if  this  ques-
 tion  of  reorganisation  is  not  settled
 during  this  Session,  things  will  take
 a  different  turn.  The  Government
 had  said  that  they  were  going  to
 settle  it  in  the  last  session.  We  have
 waited.  If  they  are  not  going  to
 settle  it  in  this  session,  we  have  taken
 a  decision  to  launch  direct  action
 against  the  State  Government  of
 Assam  to  eject  it  from  the  Hill  areas.

 AN  HON.  MEMBER:  It  is  already
 there,

 SHRI  SWELL:  When  the  comes,
 you  have  a  new  element  in  the  situa-
 tion.  and  the  situation  will  be  well-
 high  beyond  the  control  of  this  Gov—
 ernment.

 श्री  म  युंजय  प्रसाद:  (महाराजगंज):
 उपाध्यक्ष  महोदय,  राष्ट्रपति  जी  को  उन
 के  अभिमाषण  के  लिए  धम्यवाद  देने  के
 प्रस्ताव  का  समर्थन  करने  को  मैं  उठा  हूं  ;  इस
 अवसर  पर  उनकी  सरकार  का  ध्यान  मैं
 श्राप  के  द्वारा  कई  महत्वपूर्ण  बातों  की  ओर
 खींचना  चाहता  हूं।  राष्ट्रपति  जी  ने  सच
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 कहा  है  कि  पिछता  साल  हमारे  लिए  चुनौतियों
 और  कठिताइग्रों  का  साल  था  और  हमने  सारे
 देश  को  मदद  से  इस  का  सफलन्नता  के  साथ
 सामता  किया  ।  हमारी  कठिनाइयों  पौर
 सफलता  की  सही  कल्पना  के  लिए  हमें  225
 साल  पहले  के  इतिहास  की  ग्रोर  जाना  होगा।
 943  में बंगाल  में  एक  छोटा  सा  ग्रकाल

 झाया  था और  सारे  बंगाल  की  बात  छोड़
 दोजिए,  केवल  कलकत्ता  के  महानगर  को  गली
 गली  में  लाशें  सड़  रही  थीं।  इस  बार  जब  कि
 बिहार,  उत्तर  प्रदेश  झौर  बंगाल  के  कुछ
 हिस्सों  में,  इतने  बड़े  क्षेत्र  में  दो साल  लगातार
 सूखे  के  बाद  अकाल  झाया  तब  भी  इन  तीन
 अदेशों  को  गैर-कांग्रेपों  सरकारों  का  दावा
 रहा  कि  हम।रे  यहाँ  कोई  नहीं  मरा  ।  इतना
 जो  हम  मान  ही  लें  कि  अगर  मरे  भो  कुछ  लोग
 हैं  भूख  से  तो  भी  इतने  कम  मरे  हैं  कि जिन  का
 नहीं  के  बराबर  ही  माना  जा  सकता  है।  इतने
 'कम  मरे  हैं,फिर  भी  इन  गैर-काँप्रेप्ती  सरकारों
 जे  बराबर  भारत  सरकार  को  ऐपी  शिकायत
 को  कि  हमें  जितना  चाहिए,  जितना  हम
 माँगते  हैं  उतना  गल्‍ला  भारत  सरकार  से  नहीं
 मिलता  ।  तब  अगर  काफी  गल्‍ला  न  मिला
 और  वहाँ  था  नहीं  तो  कया  लोग  झाशोर्बादों
 के  बल  पर  हो  जोवित  रहे  -  ऐसा  तो  नहीं  है  ।

 द. उ  ऐसा  जान  पड़ता  है  कि  गैर-काँग्रेसी
 सरकारों  को  केन्द्रीय  सरकार  फूटी  आँखों  भी

 नहीं  सुहाती  थी  इपलिए  मौके  बेमौके,
 अकारण  सकारग  जब  कभी  उन  को  अवसर
 मिले  तो  उसे  कुछ  न  कुछ  बुरा  भल;  कहना  ही
 चाहिए,  एसा  उन्होंने  अपना  धर्म  बना  लिया

 है  -  यहाँ  तक  कि  केरल  और  बंगाल  की
 सरकारें  भी  इस  बात  पर  अटल  बनी  रहीं,
 परों  मात्ना  में झ्ौर  झगर  चावल  न  मिल  सका  ।
 तो  चावल  की  कमी  को  गेहूं  से  पूरा  करने  की
 कोशिश  की  गई  तो  इस  वात  पर  भी  चह  नाराज

 रहे  खैर,  इम  तरह  से  प्रश्न  कठिताई  से  भी
 हम  लोग  किसी  तरह  पार  निकले  शौर
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 डन  सफलता  के  लिए  भारत  सरकार  धन्यवाद
 को  पात्न  है|

 किन्तु  इस  संदर्भ  में  मैं  मारत  सरकार  का
 छान  विशेष्र  रूप  से  इत  बात  की  ओर  खीं  चना
 चाहूंगा  कि  हमें  प्रकाल  को  एक  ग्लाकस्मितक
 रोक  नहीं  मानना  चाहिए,  बल्कि  इप  का
 इलाज  इस  हिसाब  से  करना  चाहिए  कि  यह
 बार  बार  आता  है  और  झागे  भो  श्र  सकता
 है  और  इस  लिए  इस  का  ऐसा  उपाय
 करना  जरूरी  है  कि  इस  रोग  से  हमें  हमेशा
 के  लिए  मुक्ति  मिल  जाये  ।  इसका  बिहार
 और  उत्तर  प्रदेश  क ेलिए  एक  ही  सब  से
 बड़ा  इलाज  है  और  वह  है  पानी  का  इंतजाम
 करना  ।  बड़ों  खुशी  की  बात  है  कि  बहुत
 से  ट्यूजवेल्स  और  पम्प  लगाए  ये  हैं।
 किन्तु  इन  से  साल  भर  ठिकाने  से  काम  तभी
 चल  सकता  है  जब  कि  इपका  भरोसा  ह
 कि  साल  भर  बिजली  उन  को  ठिकाने  से
 मिलेगी  शर  पम्पों  का  रख  रखाव,  मेंटिनेंस
 भी  वाजिव  तरीके  से  होता  रहेगा  ।  इन
 दोनों  बातों  में  हम  शंकाशील  हैं  ।  इस  कं
 बाद  एक  बहुत  बड़ा  भरोसा  से  का  उपाय  झभी
 तक  अधूरा  रह  गया  है  उन  दोनों  प्रदेशों  के
 लिए  और  वह  है  गंडक  योजना  1  आप  ने
 गंडक  योजना  बनाई  ।  उस  पर  करोड़ों
 रूपये  खर्च  किए  काफी  दूर  तक  काम  होने  के
 बाद  ग्रव  सब  काम  ठप  पड़  गया,  कक  गया  ।
 झगर  गंडक  योजना  शाप  पूरी  की  पूरी
 नहीं  कर  सकते  त.  उस  के  छोटे  रूप  में  ही
 उसे  पूरा  करना  आपके  लिए  अनिवार्य  है  ।
 कोई  उपाय  उस  से  बचने  का  आप  के  पास
 नहीं  है  क्योंकि  अगर  झाप  उसे  बन्द  भी  करने
 जाते  हैं  तो  भी  करोड़ों  रुपये  का  खर्च
 आप  के  ऊपर  पड़  जाता  है।  ठेकेदारों
 को  उसे  देने  होंगे,  जो  काम  झबूरा  पड़ा
 हुआ  है  वह  झगली  बरसात  में  तह  जायगा
 इन  सब  बातों  में  करोड़ों  का घाटा  आप  को
 ठेका  छोड़  देने  पर  भी  और  पूरा  करने  में
 उस  से  कुछ  ज्यादा  पैसा  लग  जायगा  मगर
 अगर  छोटे  रूप  में  भो  यह  योजना  पूरो  को
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 जाय  तो  बिहार  के  तीन  जिले  और  उत्तर
 प्रदेश  के  भी  दो  जिले  ऐसे  हैं  जिनमें  ग्रकाल
 का  प्रश्न  तो  हमेशा  के  लिए  हल  हो  ही  जायगा
 और  इन  जिलों  के  जो  हिस्से  दूसरों  पर  अन्न
 के  लिए  निर्भर  रहते  हैं  वह  खुद  खाकर  दूसरों
 को  काफ़ी  अन्न  खिलाने  लगेंगे।  तो  अगर
 यह  पूरी  बोजना  पूरी  हो  जाय  तब  तो  कहना
 ही  क्‍या  है।  र्यों  खर्त  की  आप  के  आगे
 कठिताई  तो  है  ही  मगर  सब  कडिताइयों  में
 यह  देखना  है  कि  किस  योजना  में  पैसा  लगाने
 से  जल्द  से  जल्द  और  अधिक  से  अधिक  लाभ
 होता  है?  साथ  है  इसे  अधूरा  छोड़ने  से
 नेपाल  का  भी  नुक्सान  होगा  और  हमारे
 सम्बन्ध  में  कमजोरी  आयेगी।

 यहाँ  एक  यह  भी  मुश्किल  है  कि
 बिहार  के  तोन  जिले  सारन,  चम्पारन  और
 मुजफ्फरपुर  उद्योग  के  लिहाज  से  बिलकुल
 कोरे  रह  गये  हैं  -  यहाँ  सब  से  बड़ा  उद्योग
 हैं  चोनी  मिलों  का  और  चीनी  मिलों  के  उद्योग
 के  मानी  हैं  किसान  और  खेंती।  इसलिए
 यहाँ  पर  पानी  दे  कर  कृषि  को  अ!प  न॒बढ़ाएंगे
 तो  यह  मारे  जायेंगे  ।  सारन  जिला  दुनिया
 की  सबसे  घी  बस्ती  चाले  जिलों  में  से  है  ।
 मुझे  बिहार  में  पिछले  साल  नई  सरकार
 बनाने  के  बाद  जाने  का  अवसर  मिला  ।  मैं
 अपने  क्षेत्र  में  गया।  वहाँ  गहलें  गण्डक
 योजना  को  नहर  बन  रही  थी  जिसे  अधूरा
 छोड़  दिया  गया  था,  काम  क  गया  था,
 कारण  उस  के  जो  भी  हों  ।  कभी  कभी  मन
 में  यह  भी  शंका  होने  लगती  है  कि  शायद
 इप्त  का  दोष  कुछ  मेरे  मत्थे  भी  ना  आये  क्योंकि
 पिछनी  सरकार  के  हमारे  रेवेन्यू  मिनिस्टर
 कम्पूनिस्ट  लीडर  है  औरर  में  उन  को  हरा
 कर  प्राया  हूं  और  तब  के  इरीगेशन  मिनिस्टर
 भें:  कम्यूनिस्ट  लीडर  हैं  ।  स  क्षेत्र
 को  जिसने  रेवेन्यू  मिनिस्टर  को  हराया
 था  उसे  शायद  एक  सबक  सिखाया  गया।
 (स्थवधान  )....

 यह  भी  दुख  की  बात  है  कि  श्रकाल  की
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 राहत  के  लिए  टूट  धनराशि  केन्द्रीय  सरकार
 ने  विहार  को  दी  और  यह  भी  कहा  कि  आपको
 जितने  की  जरूरत  होगी  देंगे  उस  में  हाथ
 तहीं  रोफेंगे  लेकिन  वह  राशि  चाहे  कहीं  भी
 खर्च  हो  लेकिन  हारे  मैनुग्नल  लेबर  में  सारन
 जिले  में  उस  का  प्रयोग  बहुत  कम  हुम्ना
 या  नहीं  के  बराबर  हुआ  ।  अगर  उस  का
 प्रयोग  वहाँ  पर  गंडक  नहरों  की  योजनाओं  पर
 हुआ  होता  तो  काम  बहुत  भागे  बढ़  गया  होता  |

 अब  मैं  ग्रकाल  को  हपेशा  के  लिए:
 रोकने  की  दृष्टि  से  दो  तीन  दातों  की  तरफ:
 आपका  ध्यान  खोंचना  चाहता  हूं  तथा  वह
 स्थिति  केवल  हमारे  यहाँ  ही  नहीं  बल्कि
 कम  व  जेश  सभी  जगहों  पर  लागू  होती  है  L
 सब  से  पहली  बात  तो  यह  है  कि  हर  जगह
 पर  उन्नत  जाति  के  बीज  पहुंचने  चाहिएं.
 परन्तु  इस  के  साथ  ही  साथ  यह  भी  देखना
 जरूरी  हैं  कि  जहाँ  की  जैसी  जमीन  हो  जैसी
 ग्राबोहवा  हो,  सिंचाई  की  जैसी  व्यवस्था  हों,.
 उसी  के  अनुकूल  बीज  वहाँ  पहुंचना  चाहिए...
 ऐसा  न  हो  कि  जहाँ  की  जमीन  ऊंची  हो
 वहाँ  नीचे  का  बीज  पहुंचे  और  जहाँ  की  जमीन
 नीची  हो,  वहाँ  ऊंचे  का  बीज  पहुंचे  ।  मैने
 इस  बात  का  उल्लेख  इस  लिये  किया  है  कि
 एसा  घटाला  बहुत  जगहों  पर  देखने  में
 आया  है।

 रासायनिक  खाद  के  लिए  व्यवस्था  हो
 रही  है,  यह  वहुत  वाजिव  बात  है  और  मुझे
 खुशी  है  कि  इस  की  उत्पति  बढ़ती  जा  रही
 है  ।  किन्तु  केवल  रासायनिक  खाद  से  ही
 काम  चलने  वाला  नहीं  है  i  हमें  दिन-ए-दिन
 गोबर  की  खाद  की  जितनी  जरूरत  होती  है,
 वह  नहीं  मिल  पाती  है,  उसकी  कमी  हो  रही
 है।  इस  का  मुख्य  कारण  यह  है  कि  गाँवों
 में  जलाने  की  लकड़ी  की  कमी  है,  इस
 लिए  उस  के  स्थान  पर  गोबर  जल  जाता  है  t
 एसी  हालत  में  मेरा  सुझाव  है  कि  हमें  ग्रीन
 मेत्योर  (हरी  खाद)  अधिक  बनाने  की  तरफ
 ध्यान  देना  चाहिए  इस  में  एक  कठिनाई
 यह  है  कि  उसका  बीज  सब  जगह  पैदा  नहीं
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 नहीं  किया  जा  सकता  -  इग्लिये  जहां  जहां
 बीज  पैदा  किया  जा  सकता  है,  वहां  से  उन
 क्षेत्रों  में  पहुंचाने  की  व्यवस्था  होनी  चाहिये
 जहां  कि  उन  की  ग्रावश्यकता  है।  ऐसा  हो
 नहीं  पाता  है।  क्‍योंकि  जब  मैंने  अपने  यि
 उस को  प्राप्त  करने  की  कोशिश  की  तो  मालूम
 हुआ  कि  अगर  कानपुर  से  वैगन  लोड  में
 मंगाऊं  तब  तो  कोई  कठिनाई  नहीं  है  लेकिन
 यदि  मैं  एक  दो  बोरी  लेना  चाहूं  तो  मुश्किल
 है।  जब  मेरे  साथ  ही  ऐसी  कठिनाई  पेश
 शाई  तो  औरों  के  साथ  तो  होगी  ही  ।

 इसी  तरह  का  घ.टाला  कीट  नाशक
 रसायनों  के  सम्बन्ध  में  देखने  को  आया  है।
 कागजों  में  तों  सब  कुछ  ठीक  लिखा  होता
 है  कि  क्रीटाणुओं  का  नाश  हो  गया  है,  लेकिन
 देखने  में  यह  आता  है  कि  आपकी  दवाओं  से
 बहुत  कम  कीड़ों  का  नाश  होता  है  ।  कम  से
 कम  बिहार  में  इसकी  बहुत  शिकायत  है।
 सरकार  को  इस  तरफ  ध्यान  देना  चाहिये  1

 पम्प  आदि  लगाने  के  लिये  योजना
 तो  बहुत  बनती  हैं,  बहुत  सी  व्यवस्यायें  की
 जाती  हैं  मगर  काम  में  समय  देखने  में  आता
 है  कि  गरीब  किसानों  को  इस  के  लिये  दौड़ना
 ही  हारपिल  रहता  है,  छः  छः:  महीने  बरस
 दिन  दौड़ते  रहते  हैं  तब  भी  काम  0  8%
 दो  का  ही  होता  है,  बाकी  दौंडते  ही  रह  जाते
 हैं  ।  इसलिये  यह  एडमिनिस्ट्रेटिव  लेवल
 की  बात  है  और  राज्य  सरकार  को  इसे
 सुधारने  का  प्रयत्न  करना  चाहिये।

 पटना  बिहार  की  राजधानी  है,  परन्तु
 उत्तर  बिहार  से  पटना  का  सम्बन्ध  बहुत  ही
 कमजोर  है।  पटना  से  उत्तर  बिहार  जाने
 के  लिये  हमें  नाव  से  या  स्टीमर  से  गंगा  पार
 जाना  पड़ता  है,  जिसमें  बहुत  काफी  समय
 लगता  है।  यह  ठोक  है  कि  मुकामा  के
 निकट  गंगा  पर  पुल  बना  है  परन्तु  वह  पुल
 पूर्वोत्तर  बिहार  और  पटना  का  सम्बन्ध  जोड़
 सकता  है,  उस  से  उत्तर  बिहार  का  सम्बन्ध
 ठीक  नहीं  होता  है।  कलकत्ता  और  उत्तर
 बिहार  का  सम्बन्ध  मुकामा  के  पुल  से  बहुत
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 अच्छी  तरह  से  जुड़  गया  है,  इस  के  लिये
 हम  आपके  आभारी  हैं,  किन्तु  उत्तर  बिहार
 से  पटना  का  सम्बन्ध  ठीक  प्रकार  से  जुड़
 नहीं  पाया  है।  हम  सुनते  हैं  कि  बक्सर  में
 गंगा  के  ऊपर  पुल  बनने  जा  रहा  है,  बहुत
 खुशी  की  बात  है  1

 संपद  कार्य तया  संवार  मंत्री:  (डा०
 राम  सुभग  सिह)  :  वह  तो  बनना  ही  चाहिए  ।

 श्री  भ्रत्यंशय  प्रणव:  जरूर  बनाना
 चाहिये  आपके  क्षेत्र  में  है  न  -  मैं  कह  रहा  था
 कि  बक्सर  में  पुल  बन  रहा  है,  बहुत  खुशी  की
 बात  है,  उस  से  उत्तर  प्रदेश  और  बिहार  का
 बहुत  अच्छा  सम्बन्ध  जुटेगा  मगर  साथ
 साथ  ही  साथ  एक  बात  यह  भी  ध्यान  में
 रखनी  चाहिये  कि  जो  काम  पटना  में  हो
 सकता  है  वह  न  बक्सर  में  पूरा  होगा  और  न
 मुकामा  के  पुल  से  पूरा  होगा।

 सब  सभापति  महोदय,  एक  दूसरे  विषय
 की  शर  आना  चाहूंगा ।  मुझे  यह  देख  कर
 प्रसन्नता  हुई  है  कि  विरोधी  दलों  के  कई
 नेताओं  न ेसदन  के  भीतर  होने  वाली  झशो-
 भनीय  बातों  के  प्रति  अपना  क्षोभ  व्यक्त  किया
 है,  परन्तु  यह  तो  यहां  की  बात  हुई  अभी
 ता०  l4  को  कलकत्ता  में  जो  बीता  उसके  लिये
 मैं  नहीं  समझता  था  कि  श्री  अटल  बिहारी
 वाजपेयी  या  प्रो०  रंगा  या  किसी  और  नेता
 के  पास  कोई  जोरदार  शब्द  ऐसे  हैं  कि उसकी
 यथेष्ट  रूप  से  भर्त्सना  कर  सके  |  उनकी  भाषा
 में  शब्द  ही  नहीं  हैं.  लाचार  हैं।  अब  तो  यह
 हालत  हो  गई  है  कि  हम  पालियामेंट्री  डेमोक्रेसी
 को  स्ट्रीट  डेमोक्रेसी  बना  रहे  हैं.  स्ट्रीट  पालिया-
 मेंद  बना  रहे  हैं,  और  झब  वह  स्टीट  तक  ही  न
 रह  कर.  गलियों  से  मुड़कर  झापके  सदन  में  झा
 रही  है।  जो  दृश्य  बंगात  में  देखने  में  ्ायें
 भगवान  न  करे,  परन्तु  कौन  जानता  है,  एक  दिन
 यहां  भी  न  आ  जाय  1  गैर-कांग्रेसी  सरकारों
 और  संविद  दलों  के  नेता  लोग  यह  मानते  हैं
 कि  जो  वह  करें,  वह  ठीक  है  और  ज़ो  दूसरे
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 [श्री  मृत्युंजय  प्रसाद]
 करें  वह  गलत  हैं।  जब  डा०  घोष  ने  संविद
 सरकार  को  छोड़ा  तब  उन  को  देश  दोही
 और  गद्दार  कहा  गया।  कम्यूनिस्ट  नेता
 ने  कलकत्ते  में  कहा  कि  उन  के  समर्थकों
 की  चमड़ी  खींच  लेनी  चाहिए,  उन  के  घर
 में  भ्राग  लगा  देनी  चाहिये  They  should  be
 skimmed,  their  house  set  on  fire  शायद
 जह  हुकुम  तामा  श्री  झ्रशुतोष  घोष  के  लिये  भी
 लाग  था  जिस  समय  वह  संविद  दल  के  साथ
 थे,  लेकिन  जिस  समय  वह  डा०  पी०  सी०
 घोष  साहब  का  दल  छोड़  कर  झा  गये  तभी
 बह  देशप्रेमी  हों  गये,  वीर  हो  गये,  नेता
 हो  गये,  त्यागी  हो  गये  श्रब  उनके  लिये  वह
 हुकुमनामा  लागू  नहीं  है।  उत्तर  प्रदेश
 में  श्री  चरण  सिंह  ने  जब  कांग्रेस  को  छोड़ा,
 तो  वह  बलिदानी  और  बीर  थे,  यही  बात
 मध्य  प्रदेश  में  श्री  गोविन्द  नारायण  सिंह
 के  लिये  कही  गई,  लेकिन  बिहार  में  सात  या
 झाठ  सिनम्बर,  967  की  दोपहर  तक  हमें
 पता  नहीं  था  कि  कांग्रेस  में  भी  चार  बलिंदानी
 बीर  छिपे  हुए  हैं।  किन्तु  उसी  दिन  शाम  को
 पता  चला  कि  वे  चारों  बलिदानी  बीर  कांग्रेस
 छोड़  कर  संविद  में  चले  गये  दौर  रांची  जा
 कर  मन्त्री  बन  गये

 श्री  लखन  लाल  कपूर  :  लेकिन  फिर
 वापस  झा  गये  t

 श्री  मुत्युजय  प्रसाद  :  ठीक  है;  जिस
 समय  वह  कांग्रेस  छोड़  कर  गये  थे  उन  को
 बलिदानी,  वीर,  त्यागी  कहा  गया  लेकिन
 उनमें  दो  ने  पुनः  संविद  को  छोड़ा  तो  उन  को
 गालियां  दी  जा  रहो  हैं,  गहार  कहा  जा  रहा
 है  और  जिस  तरह  की  भाषा  उनके  लिये
 प्रयोग  की  जा  रही  है  मैं  उस  भाषा  का  प्रयोग
 इस  सदन  में  नहीं  कर  सकता।  मगर  उस
 के  बावजूद  भी  श्राज  संविद  के  नेता  बाबू
 महामाया  प्रसाद  इस  प्रयत्न  में  हैं  कि  वे  लोग
 फिर  से  लौट  कर  आजायें  और  यदि  लौट
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 आयें  तो  शतिया  फिर  से  वे  बलिदानी  और
 त्यागी  बन  जायेंगे  |

 अभी  हाल  में  पटना  में  कम्युनिस्ट  पार्टी
 की  कान्फ्रेंस  हुई  थी,  उन्होंने  प्रस्ताव  पास  किया
 कि  हमें  सब  जगहों  पर  कांग्रेस  सरकारों  को
 गिराना  चाहिए।  आपका  दल  है,  भाप
 राजनीतिक  दल  के  रूप  में  काम  करते  हैं,
 जहूर  गिराइये,  आप  अपनी  कोशिशों  से  क्‍यों
 बाज  यें,  मगर  जब  हम  ऐसी  बात  कहते
 हैं  तो  हम  बुरे  हैं  और  श्राप  कहते  हैं  तो  श्रच्छे
 आदमी  हैं  ?  अगर  हम  ने  संविद  की  सरकार
 को  गिराया  तो  कया  गुनाह  किया  ?  बिहार
 में  महामाया  बाबू  ने  क्‍या  किया।  हम
 असेम्बली  के  बाहर  की  गितती  नहीं  मानते
 हमें  भ्रसेम्बली  में  हराओ  ।  मगर  हम  जब  नहीं
 चाहेंगे,  असेम्बली  नहीं  बुलायेंगें  -  आखिर
 महीने  बाद  उन्होंने  कहा  कि  i8  जनवरी
 को  असेम्बली  बैठेगी,  is  जनवरी  को  वहां
 बैठी,  लेकिन  उस  के  बाद  भी  कोशिश  करने
 लगे  कि  किसी  तरह  से  अविश्वास  का  प्रस्ताव
 वहां  न  झाने  पाये,  लेकिन  वही  बात  आाई,
 रूक  नहीं  सकी  और  फिर  उनकी  सरकार
 गिर  गई।  उस  के  बाद  उन्होंने  फिर  उसी
 काम  को  शुरू  कर  दिया,  जो  वह  पहले  किया
 कारते  थे।  पहले  वह  कहा  करते  थे  कि  हम
 ब  हर  की  गिनती  को  नहीं  मानते,  असेम्बली
 में  हरासों  अब  वही  महामाया  बाबू  गवर्नर
 क॑  पास  जा  कर  कहते  हैं  कि  हमारी  शक्ति
 फिर  से  बढ़  गई  है,  इसलिये  इन  को  हटा  कर
 हम  को  चीफ  मिनिस्टर  बनाओं।  मानों
 गवर्नर  को  फिर  से  अधिकार  मिल  गये  हैं
 बंगाल  में  पहले  गवर्नर  को  अधिकार  नहीं  था
 सरकार  को  बदलने  का,  लेकिन  बिहार  में
 वें  अधिकार  दे  दिये  गये  हैं  कि  गवर्नर  सरकार
 को  डिस्मिस  कर  सकता  है  इसलिये  आप  इन
 को  डिस्मिस  करके  हम  को  बनाझों,  खेर
 वह  जो  चाहें  कहते  रहे  |

 अब  में  आपके  सामने  एक  कोटेशन
 गढ  कर  समाप्त  करूंगा।  उसके  पहले
 में भ्रपनी  तरफ  से  कुछ  नहीं  कह  रहा
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 हूँ  बल्कि  श्रापके  ही  विरोधी  दल  के  एक
 नेता  की  बात  कह  रहा  हूं।
 श्री  हेम  बर्मा  ने  कहा  था  कि  चाहे
 नक्सलबाड़ी  हो,  रांची  हो,  कोयम्बटूर  हो
 सब  जगह  एक  ही  नक्शा,  एक  ही  पैटर्न  दिखाई
 देता  है।  सब  जगह  एक  ही  भिसाल  है  श्रब  मैं
 जरा  पुरानी  जगह  चला  जाता  हूं  ।  मेरे
 सामने  यह  पैटन  है  बहुत  पुराना  पैटने  है  1
 i949  %  कम्युनिस्ट  पार्टी  के  कागजात  जो

 असरकार  ने  पकड़े  थे  उनमें  से  पढ़ता  हूं  —

 “Offering  a  genera]  definition,
 of  appropriate  guerilla  activities,
 the  document  listed  the  raiding
 of  police  stations,  zamindar  or
 jotedar  houses,  ambushing  police
 parties  to  annihilate  and  collect
 arms  from  them,  the  sabotaging
 of  enemy  communication  _  lines,
 cutting  of  telegraph  and  telephone
 lines  for  isolating  the  enemy.”

 Another  leaflet  declaring  “Set
 fire  to  the  whole  of  Bengal...
 Attack  the  Congress  brutes  in  all
 directions”.

 सरकार  ने  सन  49  में  कम्युनिस्ट  पार्टी  का
 डाकूमेन्ट  पाया  था  ।  किताब  मेरे  पास  है
 मैं  दिखा  दूंगा  उसी  में  से  मैंने  डाक्मेन्ट  पढ़ा
 है  1  आगे है

 Another  leaflet  declaring  “Set
 fire  to  the  whole  of  Bengal...
 Attack  the  Congress  brutes  in  all
 directions.”

 Another  leaflet  declaring,  “The
 blood  of  our  martyrs  is  calling  for
 revenge.  The  gaping  wounds  of
 our  prison-heroes  cry  for  justice.
 Forward  to  unprecedented  mass
 Militant  struggles.  Forward  to
 storm  the  Congress  Bastilles.”

 क्रो  सनूभाई  पटेल  (डभोई)  :  कौन
 सी  किताब  है  ?

 श्री  भृत्युंडआ  प्रसाद  :  कम्युनिस्ट
 इन  इंडिया  ।  गवर्नमेंट  के  पब्जिकेशन  से
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 उन्होंने  लिया  है।  गवर्नमेन्ट  का  पब्लिकेशन
 हुआ  था  ।  गवर्नमेन्ट  ने  कागज  पकड़े  थे  ।
 किताब  मेरे  पास  है  ाप  ले  लीजियेगा  ।

 मैं  तो  यही  कहता  हूं  कि सब  जगह  एक
 ही  पैटर्न  रहा  शौर  उसी  पैटर्न  के  मुताबिक
 काम  होता  है  और  यह  झाज  से  नहीं  शुरू
 से  चला  आया  है  1  श्रभी  कलकत्ते  में  जो  हुमा
 उसका  भी  वही  पैटर्न  है।  तो  अन्त  में  मैं  यही
 कह  कर  खत्म  करना  चाहता  हूं  कि  मेरी
 अपील  है  विरोधी  दलों  के  उन  नेताओं
 से  और  उन  मित्रों  से  जो  कि  कम्युनिस्ट  नहीं
 हैं  और  जो  कि  कम्युनिज्म  के  धोखे  को  थोड़ा
 बहुत  समझ  रहे  हैं  बल्कि  हम  से  ज्यादा  समझ
 रहे  हैं  कि  वे  भले  ही  हमको  हरायें,  कोई
 परवाह  नहीं  है  क्योंकि  वह  भी  हमारे  साथ
 रहेंगे  मगर  वे  केवल  इसलिए  उनका
 साथ  न  दें  कि  हम  से  नाराज  हैं।  वे  उनका
 साथ  न  दें  जिनका  ग्रराष्य  या  तो  चीन  है
 या  रूस  है,  जिनके  हुकुम  के  मुताबिक  वे  काम
 करते  हैं  -  मैं  यही  कह  कर  बैठंगा  कि  कुछ
 हमारी  भी  सुनें  —

 हम  आह  भी  भरत  हैं  तो  हो  जाते  हैं  बदनाम
 बह  कत्ल  भी  करते  हैं  तो  चर्चा  नहीं  होता  ।

 श्री  वेंणो  शंकर  ार्ना  (बांका):  अध्यक्ष
 महोदय,  मेरे  माननीय  मित्र  श्री  चन्द्रजीत  जी
 यादव  ने  महामान्य  राष्ट्रपति  के  भाषण  पर  जो
 धन्यवाद  का  प्रस्ताव  पेश  किया  है  उसका  यदि
 मैं  समर्थन  कर  सकता  तो  मुझे  बड़ी  खुशी  होती
 लेकिन  मो  सख्त  अफसोस  है  कि  मैं  उसका
 समर्थन  करने  में  अपने  को  लाचार  पा  रहा  हूं
 क्योंकि  राष्ट्रपति  जी  के  भाषण  में  वें  ही  घिसी
 पिटी  हुई  बातें  कही  गई  हैं  जो  कि  हम  पिछले
 20  वर्षों  से  सुनते  आ  रहे  हैं  ।

 अध्यक्ष  महोदय,  मेरे  देश  में  चारों  ओर  आग
 लगी  हुई  है  t  जब  मैं  इस  शब्द  “आग  का
 प्रयोग  करता  हूं  तो  मैं  कोई  अलंकारिक  भाषा
 का  प्रयोग  नहीं  कर  रहा  हूं  बल्कि  उसे  उसके
 सही  शब्दार्थ  में  प्रयोग  कर  रहा  हूं  ।  उत्तर  में
 देखिए  या  दक्षिण  में  कहीं  भाषा  के  नाम  पर,
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 [श्री  वेणी  शंकर  शर्मा  ]
 कहीं  साम्प्रदायिकता  के  नाम  पर,  कहीं
 प्रान्तीयता  के  नाम  पर  चारों  ओर  आग  लगी
 हुई  है  ।  गोहाटी  में  जो  कुछ  हुआ,  उसका
 स्मरण  मनों  में  ताजा  है।  मुझे  इसका  अफसोस
 है  कि  राष्ट्रपति  के  भाषण  में  उसकी  जरा  भी
 चर्चा  नहीं  की  गई  यद्यपि  राष्ट्रपति  का  भाषण
 उसके  करीब  करीब  दो  हफ्ते  बाद  हुआ  ।

 आसाम  की  घटनाओं  के  बारे  में  यहां
 बहुत  काफी  चर्चा  हो  चुकी  है  ।  इसके  विषय
 में  स्थगन  प्रस्ताव  झाया,  काल  अटेन्शन  आया
 और  मैं  देख  रहा  हूं  कि  यहां  जितने  सदस्य
 बोल  रहे  हैं,  राष्ट्रपति  के  भाषण  पर,  वे  भी
 आसाम  की  घटनाझों  को  चर्चा  किए  बिता
 नहीं  रह  सकते  |  जब  तक  मैं  झसाम  नहीं  गया
 था  और  जाकर  अपनी  आंखों  से  नहीं  देखा
 था,  मैंने  जो  कुछ  सुना  था,  उस  पर  कभी
 विश्वास  नहीं  हुआ  था,  लेकिन  मैंने  वहां  जाकर
 जो  कुछ  देखा  और  जो  कुछ  सुना  उससे  कलेजा
 मुंह  को  आ  गया  किन्तु  मैं  उन  घटनाओं  का
 वर्णन  करके  श्रापका  समय  नहीं  लेना  चाहता  |

 मुझे  इंस  बात  की  चिन्ता  नहीं  है  कि  वहां
 पर  करोड़ों  की  सम्पत्ति  का  नुकसान  हुआ,
 मुझे  इस  बात  की  भी  चिन्ता  नहीं  है  कि  वहां
 सकड़ों  और  हजारों  लोग  बेघरबार  हो  गए
 और  न  मुझ  इस  बात  की  चिन्ता  है  कि
 वहां  लोगों  को  इतनी  तकलीफें  हुईं,  किन्तु
 सब  से  बड़ी  चिन्ता  का  जो  विषय  है,  वह  यह
 है  कि  26  जनवरी  को  जिस  दिन  कि  हम
 अपना  राष्ट्रीय  त्यौहार  मनाते  हैं,  हमारे  राष्ट्रीय
 झंडे  का  घोरतम  अपमान  हुआ  |  हमारे
 राष्ट्रीय  झंडे  को  केवल  गवर्नमेन्ट  के  आफिसेज
 से  या  पार्टियों  क ेआफिसेज  से  उतारा  नहीं
 गया  बल्कि  उसे  पैरों  तले  रॉद  कर  जलाया
 गया  ।  यह  सब  हुआ  पुलिस  की  आखों  के  सामने
 फौज  के  जवानों  के  सामने,  जिनका  कि
 कर्तव्य  था  कि  उस  अंडे  की  रक्षा  करते  और
 उसके  लिये  बलिदान  हो  जाते  |
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 अध्यक्ष  महोदय,  जैसा  मैंने  कहा  कि  ऐसी
 घटनाओं  में  करोड़ों  की  सम्पत्ति  की  क्षति
 होती  है,  लोगों  को  तकलीफ  होती  है  लेकिन
 हमें  उसकी  चिन्ता  नहीं  है  ।  इसके  भीतर
 जो  प्रवृत्ति  काम  कर  रही  है  उसको  हमें  देखना
 है।

 ग्रासाम  में  जो  घटनायें  हुई  क्‍या  उसके
 पीछे  विद्याथियों  का  रोष  था  ?  क्या  वहां
 पर  पह  जो  घटनाएं  हुई  उनके  पीछे  प्रान्तीयता
 की  भावना  को  उभारा  गया  था?  क्‍या
 इस  रोष  का  कारण  व्यापारियों  का  बिन्‍ोध
 था  या  गैर  आसामियों  की  जो  भावना  है  वह
 था  ?  मैं  कहूंगा  कि  इसमें  लोगों  ने  बहुत  कुछ
 अटकलबाजियां  लगाई  हैं  ।  किसी  न  किसी
 एक  कारण  पर  जोर  दिया  गया  है  और  किसी  ने
 सभी  कारणों  को  इसके  लिए  दोषी  ठहराया
 है  ।  लेकिन  इन  अटकलबाजियों  के  पीछे  हमें
 इसके  झसली  रूप  को  देखना  है  ।

 कुछ  भाषणों  में  हमने  देखा  कि  इसको
 साम्प्रदाथिकता  का  भी  रूप  दिया  गया  है  1
 गोहाटी  की  घटनाओं  में  हमने  देखा  कि  जहां
 जहां  गैर  आसामियों  (हिन्दुओं)  की  सम्पत्ति
 को  लूटा  और  जलाया  गया  वहां  झासामियों
 की  सम्पत्ति  को  क्षति  नहीं  हुई  ।  यहां  तक  भी
 देखा  गया  कि  आस  पास  में  जहां  हिन्दुओं  के
 घर  में  आग  लगी  हुई  थी  वहां  मुसलमानों  के
 घरों  में  झ्राग  लगाई  नहीं  गई  बल्कि  उन्हें  बचाया
 भी  गया  |

 मैं  यहां  पर  एक  बात  और  साफ  कर  देना
 चाहता  हूं  ।  हाल  ही  में  जहां  जहां  हिन्दू  मुसल-
 मान  दंगे  हुए  हैं,  उन्हें  मैं  साम्प्रदायिक  दंगे
 नहीं  मानता  ।  साम्प्रदायिकता  तो  हिन्दुस्तान
 में  तभी  दफना  दो  गई  थी  जब  कि  हमने
 पाकिसतान  को  स्वीकार  कर  लिया  था  |  मैं
 अदब  के  साथ  आपके  माध्यम  से  सदन  को
 कहना  चाहता  हूं  कि  भारत  में  रहने  वाले
 हिन्दू  और  मुसलमान  आपस  में  लड़ने  के  झ्रादी

 89c
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 ही  है  वे  शताब्दियों  से  एक  साथ  रहते  आए
 है  उन्हें  तो  किसी  और  ने  आपस  में  लड़ाया  ।
 अंग्रेज़ों  ने  अपने  स्वार्थ  के  लिये  हिन्दू  मुसल-
 मानों  को  लड़ा  दिया  था।  लेकिन  जब  अंग्रेज
 चले  गए  तो  फिर  हमें  देखता  चाहिये  कि  फिर
 भी  उ  में  कौन  से  ऐसे  तत्व  2  जिसके  कारण
 आज  भी  वे  लड़  रहे  हैं  ।  आप  इ  लोगों  के
 इतिहास  को  देखें  हिन्दुओं  का  कोई  पूजा  का
 जलूस  हं--गणपत्ति  का  जलूस हो  या  भाषा
 विवाद  से  सम्बन्धित  कोई  जलूस  हो  उसमें
 किसी  न  किसी  तत्व  ने  पहले  ईट  पत्थर  या
 बम  फंके  हैं  1

 हो  सकता  है  कि  उन्हें  फेंकने  वाला  मसल-
 मान  हो,  हिन्दू  हो  या  श्र  कोई  हो  लेकिन  वह
 सही  मायनों  में  भारत  वासी  कभी  नहीं  हो
 सकता  ।  स्पष्ट  है  कि  उसने  जो  कुछ  किया  वह
 केवल  हिन्दू  और  मुसलमानों  को  आपस  में
 लड़ाने  के  लिये  किया  हो  |

 यह  हाल  के  रांची  और  मेरठ  में  हुए  दंगों
 के  बारे  में  आप  विचार  करके  देखिये  कि
 आखिर  वे  शुरू  कैसे  हुए  ?  रांची  में  जो  दंगा
 हुआ  वह  कैसे  शुरू  हुआ  वहां  उर्दू  भाषा
 के  विरोध  में  और  हिन्दी  के  समर्थन  में  स्कूलों
 के  कुछ  लड़के  एक  जलूस  निकाल  रहे  थे  जब
 बह  जलूस  जब  उर्दू  बाजार  में  पहुंचा  तो  उस  पर
 कुछ  ढेले  वबोतलें  फेंकी  और  लाठियां  चलाई
 गई  और  इस  तरह  वहां  पर  झगड़ा  आरम्भ
 किया  गया  1  उसमें  सर्व  प्रथम  जो  शहीद
 हुए  वे  थे  हमारे  एक  कार्यकर्त्ता  श्री  मल्होत्रा  ।
 मुझे  याद  आता  है  कि  जब  मैं  मल्डोत्ना  जी  की
 स्‍त्री  से मिलने  गया  था  तो  उन्होंने  रो  रो  कर
 ही  कहा  था  कि  एक  तो  हम  पाकिस्तान  से
 लूट  पिटकर  शरणार्थी  बन  कर  यहां  भारत  में
 आये  लेकिन  न्हां  भारत  में  हमारी  हालत
 तो  पाकिस्तान  से  भी  बुरी  हुई  है  1

 जब  तक  उन  दंगों  मेंहुई  क्षति  का
 सवाल  है  में  साफ  तौर  से  कहना  चाहता  हूं  कि
 उसमें  मुसलमानों  की  क्षति  श्राधिक  होनी  चाहिये,
 हिन्दुओं  की  भ्रपेक्षा  मुसलमानों  के  जानमाल
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 की  अधिक  क्षति  हुई  लेकिन  इन  दंगों  में  हुई
 क्षति  की  बैलेंस  शीट  मिलाकर  दं.ष  निर्धारण
 करना  उचित  न  होगा  बल्कि  आप  को  देखना
 तो  यह  चाहिये  कि  उसमें  पहल  किसने  की  ?
 पहला  दोषी  कौन  है  ?  अब  अगर  इस  बैलेंस
 शीट  के  दिद्धांत  के  अनुसार  ही  इसका  निश्चय
 करना  चाहेंगे  तो  उस  सिद्धांत  के  अनुसार
 तो  965  में  भारत  और  पाकिस्तान  में  जो  युद्ध
 हुआ  था  यदि  उसका  बैलेंस  शीट  मिलावें
 तो  देखेंगे  कि  पाकिस्तान  की  ही  जानमाल  में
 अधिक  क्षति  हुई  थी  तो  क्या  आप  यह  मानने
 के  लिये  तैयार  ;  कि  हिन्दुस्तान  ने  पाकिस्तान
 को  बहुत  क्षति  पहुंचाई  थी  अतएव  हिन्दुस्तान
 और  भारत  सरकार  ही  दोषी  थी  ?  अब  जैसे
 आप  उसे  नहीं  मानते  है  वैसे  ही  यहां  की
 घटना्रों  के  बारे  में  भी  सोचना  चाहिये
 कि  दरअसल  पहल  कि  ने  की  ?  यह  में  नहीं
 कहता  कि  हिन्दुओं  का  उसमें  कोई  दोष  ही
 नहीं  है  लेकिन  आपको  देखना  है  कि  इन
 तथ्यों  के  पीछे  किसका  हाथ  है  और  कौन  सी
 शक्ति  यह  काम  करवा  रही  है  ?

 में  ने  कहा  है  कि  भारत  वर्ष  में  स्वतंत्रता
 प्राप्ति  के पश्चात्‌  हमारे  यहां  साम्प्रदायिकता
 को  मिट  जाना  चाहिये  था  लेकिन  साम्प्र-
 दायिकता  मिटी  नहीं  है  और  वह  अधिक  पनपी
 है।  उसके  लिये  हमें  देखना  है  कि  इसके  पीछे
 कित  शक्त्ति  का  स्वार्थ  है,  कित  लोगों  का  स्वार्य
 है  जो  कि  उसके  पीछ  हैं  ?

 इस पृष्ठ  भूमि  में  असम  की  घटनाओं  का
 यदि  आप  भसिहावलोकत  करें  तो  आप  पायेंगे  कि
 असम  की  घटनाओं  के  लिये  न  मुसलमान  दोषी
 है  और  न  ही  चालिहा  साहब  दोषी  है  |  जो
 कि  केन्द्र  की  असम  पुनर्गठन  नीति  के  विरुद्ध  हू
 न  विद्यार्थी  और  न  प्रांतीयता  रूपी  मन्दिरों  से
 की  हुई  कैसे  मत्त  आसामी  जनता  कः  ही
 दोषी  मानता  हु  ।  इस  असम  की  घटनाओं  के
 पीछे  लाचित  सेना  का  भी  नाम  लिया  गया  है  |
 लेकिन  अब  तक  हमें  यह  नहीं  मालूम  हो  सका
 कि  वह  लाचित  सेवा  क्‍या  बला  है,  इस  का
 संगठ  न  कया  है  या  उसके  पीछे  कौन  सी  शक्तियां
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 [श्री  बण,  शंकर  जर्णा]
 काम  कर  रही  है  ?  सबसे  बड़ी  बात  तो  यह  है  कि
 लाचित  सेना  के  नाम  पर  जहाँ  तक  मैं  सोच
 सका  हूं  और  मैंने  15  देखा  है  उसमें  से  मुझे
 ऐसा  मालूम  होता  है  कि  हमारे  जो  शत्रु  देश  हैं
 बहू  लाचित  सेना  का  नाम  लेकर  यह  काम  कर
 रहे  हैं  और  साम्प्रदायिक  भावनाओं  को  उभाड़
 कर,  असम  की  जनता  की  भावनाओं  को
 उभाड़  कर  केन्द्र  के  प्रति  जो  असन्तोष  है
 उसको  उभाड़  कर  व्यापारियों  के  प्रति  जो
 उनका  रोष  है  उसे  उभाड़  कर  वह  श्रपता
 उल्लू  सोधा  करने  में  लगे  हुए  हैं।

 अभी  मैं  कलकत्ता  गया  था।  मरे
 हाथ  में  एक  पत्र  शाया  था  और  उसकी  फोटो
 स्टैट  कापी  मैं  पेश  करना  चाहता  हूं।  श्राप
 यह  भी  जानते  हैं  कि  भी  तक  असम  में

 «गोहाटी  में  और  डिब्रगढ़  में  लोगों  के  पास
 घमकियों  को  भरी  चिड्डियाँ  आ  रही  हैं।

 “इस  तरह  के  पोस्ट्स  वहाँ  पर  लगाये  जा
 रहे  हैं  कि  30  जून  तक  अगर  गैर-प्रासामी
 असम  को  खाली  नहीं  करेंगे  तो  इन  बार
 उन  की  जान  की  खेर  नहीं  है  और  वहाँ  भी
 गैर-प्रासामी  जनता  इस  कारण  बड़ो  घबड़ाई
 हुई  है।  मों  वहाँ  को  प्रांतीय  सरकार  कुछ
 भो  नहीं  कर  रही  है।
 नाप  के  पोछे  थ ेऔर  जो  इन  घटनाओ्रों  के
 मूल  में  थे सरकार  उन  तक  पहुंच  नहीं  सकी  है  t
 जो  लोग  गिरफ्तार  किये  भो  गये  हैं  वह  छोटे
 मोटे  धंधे  करने  वाले  पैटोट्रेडस  हैं  लेकिन
 दरग्रसल  जो  बेत  इत  के  पीछे  है  उन  तक
 सरकार  का  हाथ  नहीं  पहुंच  सका  है.  और
 सरफार  उनको  पड़  नहों  सकी  है  जौर न
 उनके  लिये  कुछ  कर  ही  सकी  है।

 अभी  जैसा  मैंते  कहा  वहाँ  अभी  भो
 पोस्टर्स  लगाये  जा  रहे  हैं,  लोगों  के  पाय  धमको
 अरे  पत्र  आ  रहे  हैं,  हेनीफोस झा.  रहे  हैं।
 लोगों  ने  पोस्टर्स  बिपकाते  हुए  दिखला  भो
 दिया  लेकिन  कोई  भो  गिरफ्तारियाँ  उस  पर
 अमल  में  नहीं  आई  ।  उस  कारण  लोगों  के
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 aa  में भभा  भो  शंका  बनो  हुई  है  कि  प्रागे
 कया  होगा  ?  वह  जब  पहले  धमकियाँ  दी
 गई  थी  तो  सरकार  की  तरफ  से  कहा  गया
 था  कि  ऐसी  धमकियाँ  तो  रोज  देते  रहते  हैं
 लेकिन  बाद  में  साबित  हो  गया  कि  वह
 धप्तकियां  थोयी  धमकियाँ  नहीं  थीं  और  उन
 के  अनुसार  वहाँ  काम  हुमा  इतलिए  ग्रागे
 भी  जो  भ्रब  धमकियाँ  दी  जा  रही  हैं  वह
 थोथी  होंगी  ऐसा  मैं  विश्वास  नहीं  करता
 श्रौर  मैं  समझता  हूं  कि  वह  धमकियाँ  भो  थोथी
 नहीं  हें  गी  ।  असम  के  रहने  वाले  लोग  इन
 धमकियों  पर  प्रविश्वास  नहीं  कर  पाते  ।  आज
 उनका  दिल  काँप  रहा  है  और  एक  तरीके
 से  उन  की  ग्रास्था  इस  सरकार  पर  से  उठ
 रही  है।

 अभी  यह  जो  पत्र  मेर  हाथ  में  आया  है
 उसका  लिफाफा  तो  पाकिस्तानी  है  किन्तु
 वह  जारहाद  से  डाला  गया  है।  यह  पत्र
 मैसर्स  गार्डन  स्टोर्स  ऐंड  कम्पनों,  जोरहाट'
 असम  को  लिखा  हुआ्ना  है।  जो  इस  प्रकार  है  —

 “To
 M/s  Garden  Store  &  Co.,

 Gar-Ali,  Jorhat,  Assam,
 Hereby  informed  to  you  that  all  of

 ‘you  quit  Assam  because  Assam  is  for
 only  Assamese  people”.

 Yours
 Lachit  Sena

 Father
 उस  पत्र  के  नीचे  दिया  हुम्ना  है  थोर्स  लाचित
 सेना  ।  जैसा  मैंने  कहा  इस  पत्नपर  पाकिस्तान
 का  स्टाम्प  है  इपलिये  यह  सिद्ध  हो  जाता  हैं  कि
 कम  से  कम  जो  उसे  भेजने  वाला  है  वह  बहुत
 से  पत्र  असम  से  ही  डालता  है।  कुछ  वह
 भारतीय  डाक  टिकट  से  डालता  है  लेकिन
 उसके  पास  कुछ  पाकिस्तातों  स्टाम्प  भो  थे
 जिसे  कि  वह  काम  में  लाया  है  ।  अब  इत
 बारे  में  जाँच  पड़ताल  करने  का  काम  सरकार
 का  है।  प्रदेश  सरकार  ने  मेजर  सेन  न्यायाधीश
 के  सभापतित्व  में  एक  कमिशन  नियुक्त
 किया  है।  मैं  इप  कशिशन  का  स्वागत
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 करता  हुं  लेकिन  मैं  ाप  के  माध्यम  से  इस  सर-
 कार  को  यह  कह  देना  चाहता  हूं  कि  साम्प्रदायिक
 दगों  की  तथा  असम  कांड  की  जांच  के  लिये
 ये  न्‍्यायाधिकरण  यथेष्ट  नहीं  है।  इन  के
 कारणों  की  तह  तक  पहुंचने  के  लिए  हमें
 स०  बी०  ग्राई०  सरीखी  संस्था  के  उच्चस्तरीय
 दस्तों  को  नियोजित  करना  है  जो  इन  की  तह
 तक  पहुंच  सकें  ।

 यह  बात  निश्चित  है  और  कम  से  कम
 जिन  लोगों  ने  मेरे  साथ  काम  किया  है  मैं  आप
 को  बतला  दूं  कि  उन  दिलों  में  मैं  तीन  बार
 असम  गया  औझौर  मैंने  जो  कुछ  देखा  उससे
 मुझे  यह  कहने  में  कोई  हिचकिचाहट  नहीं
 होती  कि  वहां  जहां  असम  के  लोगों  को  उभारा
 गया  है.  उन  की  भावनाओं  को  उभाड़ा  गया
 है  वहां  ऐसी  भी  शक्तियां  हैं  जो  कि  हमारे
 देश  की  शत्लु  हैं  -  इस  देश  में  देश  के  शत्रुओं  की
 कमी  नहीं  है  t  राष्ट्रपति  जी  ने  अपने  अभि-
 भाषण  में  चीन  व  पाकिस्तान  की  चर्चा  की  है
 लेकिन  आप  को  यह  जानना  चाहिए  कि  जहां
 शत्रु  लोग  केवल  सीमाओं  पर  कुछ  गड़बड़
 करके  और  फूलझड़ियां  चला  कर  ही  बस
 नहीं  करते  हैं  बल्कि  उनके  एजन्ट  देश  के  श़न्दर
 रह  कर  जहर  फौलात॑  रहते  हैं  गौर  अराष्ट्रीय
 हरकतें  करा  हैं  -  कभी  कभी  मुझे  दुःख
 भी  होता  है  आआएचर्य  भी  होता  है  यह  देख
 कर  कि  हम  ऊपरी  बातों  में  फंस  जाते  हैं  और
 हम  रोग  के  असली  कारणों  तक  पहुंचने  की
 कोशिश  नहीं  करते  हैं  1

 जब  पहले  पह  वह  पत्न  मेरे  हाथ  में झाया
 था  तो  मैंने  चन्हाण  साहब  को  6  अक्तूबर  को
 लिखा  था  कि  इस  तरह  का  पत्र  असम  के
 लोगों  में  वितरित  किया  जा  रहा  है  लेकिन  मुझे
 उस  का  केवल  ओआपचारिक  उत्तर  ही  दिया
 गया  |

 मैंने  उस  में  लिखा  था  कि  आप  जप  की
 जांच  अपने  इंटेलिजेन्स  ब्यूरो  स  करवायें
 और  उस  के  बाद  उस  के  ऊपर  ग्रावश्यक
 कार्यवाही  करें  लेकिन  मुझे  दुःख  है  कि  उस
 सम्बन्ध  में  कोई  कार्यवाही  नहीं  की  गई
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 क्योंकि  झगर  कोई  कार्यवाही  की  जाती  तो
 जो  घटनाएं  गहाटी  में  हुई  वह  शायद
 नहीं  होतीं  ।

 इस  के  पीछे  एक  मामूली  सी  बात  है
 और  उस  के  लिए  मैं  आप  को  स्वतन्त्रता
 प्राप्ति  के  पहले  इतिहास  की  ओर  ले  जाना
 चाहता  हूं ।  जब  पाकिस्तान  की  रूपरेखा
 बनी  थी  तो  असम  को  पाकिस्तात  का  अंग
 मथा ग.  थऔर  940  से  उप  ने

 पहले  से  ही  असम  की  पाकिस्ता।  में  जाने  की
 चर्चा  हुई  थी  तो  उस  समय  उस  की  चर्चा  होने
 के  साथ  साथ  अस्मम  में  पूर्व  बंगाल  के  मुसलमानों
 को  योजनाबद्ध  रूप  में  लाकर  बसाया  जा  रहा
 था  ताकि  पूर्व  बंगाल  की  तरह  ग्रसम  भी  एक
 मुसि  पम  बहुल  प्रान्त  हो  जाय  |  साइुल्‍ला
 साहब  की  मिनिस्टरी  का  और  मुस्लिम  लीग
 का  यह  मंसूबा  था  कि  असम  को  इस

 तरह  से  योजना  करके  एक  मुस्लिम  बहुल
 प्रान्त  बता  लिया  जाय  |  स्वतन्त्रता  के  बाद
 यह  क्रम  जारी  रहा  ।  सादुलला  मिनिस्टरी
 ने  इस  हेतु  सीमा-स्थित  जिलों  में  जिलाधीशों
 भ्रादि  के  पदों  पर  लींगी  तत्व  नियुक्त  किये।
 परिणामतः  वहां  जोरहाट,  डिब्रगढ़  और
 न्य  स्थानों  पर  भी  ऊंचे  जिलाघीशों
 शादि  पदों  पर  लग  मेटेलिटी  के  व्यक्ति
 तैनात  किये  गये।  चूकिं  अभी  भी  हमने
 उधर  ध्यान  नहीं  किया  इसी  का  यह  परिणास
 देखने  में  ग्रा  रहा  है  जिनाज  असम  में  बीस-
 पच्चीस  लाख  गैर-कानूती  ढंग  से  झावे

 हुए  पाकिस्तानी  मौजूद  हैं  |  क्‍या  दुतिया/
 के  पर्दे  पर  ऐसा  कोई  देश  आप  को  देखने  को
 मिलेगा  जहां  झन्य  देशों  के  लोग  और  वे  भी
 इतनी  बड़ी  संख्या  में  इस  प्रकार  इल्लीगली
 त्र.रबंठजयें?

 क्या  आप  के  20  या  25  झादमी  भी
 पाकिस्तान,  सीलोन  या  बर्मा  जा  सकते  हैं  ?
 यह  कैसी  विडंवन  है,  कैसी  विचित्रत,  है  कि
 जिप  देश  के  पांच  आदमी  भी  कहीं  और  प्रवेश
 नहीं  कर  सकते,  वहां  पर  बाहर  के  बीस  या
 25  लाख  झादमी  झा  गए  हैं  ।  जब  मैं  भ्रसम
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 [श्री  वेणीशंकर  शमा]
 गया  था  तब  वहां  सुना  था  कि  केन्द्र  की  होम
 मिनिस्ट्री  से  एक  ऐसा  झादेश  गया  है  जिसके
 अनुसार  पांच  वर्ष  या  उससे  अधिक  से  जो
 पाकिस्तानी  घुसपैटिये  असम  में  बसे  हुए  हैं।
 उन्हें  यहां  की  नागरिकता  :दान  कर  दी  जाय।

 तस्वीर  साफ  है  कि  जहां  हम  हिन्दुओं  की
 संख्या  को  कम  करना  चाहत॑  हैं  वहां  मुसल-
 मानों  की  संख्या  बढ़ाई  जा  रही  है,  और  इस
 में  किस  का  स्वार्थ  हो  सकता  है  बह  आपके

 सामने  है।  मैं  कहूंगः  कि  गवर्नमेंट  ने  जो
 :  कर्म शन  बिठलाया  है  उस  के  साथ  साथ  उस
 को  अपनी  इंटेलीजेंस  के  द्वारा  भी  तहकीकात
 करने  के  लिए  उचित  कदम  उठाने  चाहियें।

 SHRI  INDER  J.  MALHOTRA  (Jam.
 :mu):  Mr.  Chairman,  Sir,  I  rise  to  su-
 :pport  the  Motion  of  Thanks  on  the
 President's  Address  which  has  been

 -moved.  By  and  large,  in  this  year’s
 .President’s  Address,  all  the  major
 :problems  facing  the  nation  have  been
 ‘put  forward  for  the  consideration  of
 this  nation  ang  of  this  House.  I  would

 ‘like  to  make  a  few  observations  re-
 ‘garding  the  policy  towards  Pakistan,
 ‘China  and  on  the  language  problem.
 “This  year  also,  in  the  President's
 Address,  the  hope  has  been  expressed
 for  better  and  friendly  relations  with
 Pakistan  and  this  hope  has  been  plac-

 +ed  on  the  Tashkent  declaration.  I
 -would  like  to  draw  your  attention  to
 ‘the  President's  Address  of  1966,  where
 tit  is  stated:

 “It  was  Shri  Lal  Bahadur
 Shastri’s  hope  and  belief  that  the
 Tashkent  declaration  would  lay
 the  foundation  for  an  enduring

 ‘peace  and  frindship  between
 India  and  Pakistan.  More  even
 than  the  letter  it  is  the  spirit  of
 the  Tashkent  declaration  that  is
 important.”

 Then,  Sir,  we  come  to  the  Address
 “of  l967,  and  about  what  happened  In
 ‘that  year,  I  will  come  a  little  later.
 “There  it  is  stated:
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 “Government  most  sincerely
 desire  the  friendship  and  coopera-
 tion  of  the  Government  and  peo-
 ple  of  Pakistan.  Nothing  has  dis-
 tressed  it  more  than  the  bitterness
 and  conflict  which  have  some-
 times  divided  the  two  countries
 which  have  many  common  In-
 terests,  Government  will  make
 every  effort  to  achieve  relation-
 ship  of  fullest  understanding  and
 good-will  and  amity  with  Pakis-
 tan.”

 Then,  Sir,  this  year  it  has  been
 stated  like  this.  I  will  quote  one  of
 two  sentences.  It  is  stated:

 “Tt  is  a  matter  of  regret  that
 our  relations  with  Pakistan  and
 China  remain  unsatisfactory.”

 5.59  hrs.
 RE,  AWARD  OF  KUTCH  TRIBUNAL

 श्रो  मधु  लिमये  (मुंगेर)  सभाषति

 महोदय,  मुसे  व्यवस्था  का  प्रश्न  उठाने  के
 साथ-साथ  एक  स्थगन  प्रस्ताव  भी  पेस
 करना  है|  अभी  माननीय  सदस्य  पाकिस्तान
 शौर  भारत  के  रिश्ते  की  बात  कर  रहे  ये  ।
 ग्रभी-अभी  मुझे  खबर  मिली  है  कि  कच्छ

 ट्रिब्यूबल  का  फैसला  झा  गया  है  और  कच्छ
 का  io  प्रतिशत  हिस्सा  पाकिस्तान  के  हाथ
 में  चला  गया  है  अवार्ड  के  अनुसार  |  अभी-
 अभी  रेडियो  पर  यह  बात  आई  है  ।  यह
 बड़ा  गम्भीर  मामला  है  और  मेरी  राय  में

 राष्ट्रपति  के  ग्रभिभाषण  पर  जो  बहस  चल

 रही  है  उस  को  झब  तत्काल  स्थगित  कर  देना
 चाहिये  और  इस  मामले  को  ले  लिया  जाये  ।
 उसका  कारण  यह  है--प्राप  शायद  उस  वक्‍त

 नहीं  थे  लेकित  मैं  आप  को  तलाना  चाहता
 हूं--कि  जब  श्री  लाल  बहादुर  शास्त्री  ने
 कच्छ  का  करार  किया  था  तब  उन्होंने  इस
 सदन  के  सामने  वादा  किया  था  कि  जमीत
 पर  केवल  सीमा  का  अंकन  करने  के  बारे  में

 हम  समझौता  कर  रहे  हैं  ।  दु  डिमार्केट  दि
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 बाई  श्ाददि  ग्राउ  इ  लेकिन  जब  करार
 हुआ  है  और  उतत  ये  सीमा  निर्धारित  करने
 की  बात  यानी  =  डिटरसिन  दि  बाइर  को  बात
 झाई  थी  तो  उसी  समय  हम  लोगों  ने  उन्हें
 सूचित  किया  था  कि  उस  के  कारण  हम  अपनी

 भूमि  को  खोयेंगे,  और  वही  बात  झाज  हो
 गई  है  ।

 इस  लिये  मेरी  आप  से  नम्र  प्रार्थना  हैं
 और  संसद  कार्य  मंत्री  भी  यहां  बैठ  हैं,  वह

 भी  ध्यान  दें,  कि  यह  इतना  ग्नहम  और  महत्व
 का  सवाल  है  कि  राष्ट्रपति  के  अभिभाषण
 पर  बहस  चलना  बेकार  और  बंमतलब
 है  ।  इस  लिये  संसद  कार्य  मंत्री  या  तो  खुद

 “इस  मामले  में  प्रस्ताव  लायें  या  वह  मेरे
 प्रस्ताव  को  मान  लें  1

 क्रो  मनुभाई  पटेल  (डाई)  :  सभापति
 मह.दय,  इस  के  पहले  कि  मंत्री  जी  कछ  बोलें
 मैं  कहना  चाहता  हूं  कि  हम  लोग  जो  गुजरात

 से  ग्राते  हें  उन  के  पास  कच्छ  के  मामले  में
 “कोई  अधिकृत  सूचना  नहीं  है  ।  श्री  मधु  लिमये
 “केवल  अनुमान  से  कह  रहे  हैं  ।  इस  लिये
 मैं  प्रार्थना  करता  हूं  कि  यह  इतना  गम्भीर
 सवाल  है  कि  इस  के  बारे  में  पूरी  बात  सदन  के
 सामने  आनी  चाहिये  ।  हमारे  स्वर्गीय
 प्रधान  मंत्री  श्री  लाल  बहादुर  शास्त्री  ने सदन

 के  सम्मुख  एश्योरेंस  दिया  था  ।  हमारे  पास
 जो  महिती  है  उस  के  अनुसार  बार्डर  पर
 “पाकिस्तानी  सेना  तैयार  है  जिस  में  कि  ग्रवार्ड
 शाने  के  बाद  तुरन्त  ही  वहां  घुस  जाये।

 “इस  के  बारे  में  सरकार  को  ध्यान  देना  चाहिये
 ओर  कड़े  से  कड़ा  कदम  उठाया  जाना  चाहिये  |
 मैं  प्रार्थना  करता  हूं  कि  इस  बारे  में  हाउस
 कक  विश्वास  में  लेकर  बतलाया  जाना  चाहिये

 -कि  क्‍या  स्थिति  है  और  क्या  अवार्ड  आया  है
 क्योंकि  इस  के  बारे  में  हमें  भी  अपनी  राय
 देनी  होगी  ।

 सभापति  महूं.दप्र:  यह  प्रश्न  बहुत
 “महत्वदूर्ण  है.  ।  इस  लिये  ज्यों  ही  श्री  मधु
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 लिमये  ने  इस  प्रश्न  को  उठाया  मैंने  संसद
 कार्य  मंत्री  से  कहा  और  मैं  उम्मीद  करता

 हूं  कि  सरकार  इस  मामले  में  सदन  को  जल्दी
 ही  समय  देगी  ताकि  इस  पर  बहस  की  जा  सके
 क्योंकि  यह  सारे  देश  के  लि!  महत्वपूर्ण  विषय
 है  ।

 श्रो  हुइन  च्चा्द  कछवाय  (उज्जैन)  :
 मेरा  व्यवस्था  संबंधी  प्रश्न  है  ।  मैं  चाहता
 हूं  कि  इस  के  संबंध  में  प्रधान  मंत्री  आकर
 बतलायें  ny

 at  प्रॉफार  लाल  बेरबा  (कोटा)
 सभापति  महोदय,  सदन  में  कोरम  नहीं  है.  1
 जब  तक  कोरम  नहीं  होगा  तब  तक  सदन  की
 कार्रवाई  कैसे  चल  सकती  है  ?

 MR,  CHAIRMAN:  The  bell  is  being
 rung.  Now  there  is  quorum.

 संसद  कार्य  तया  संचार  मन्त्रों  (डा०
 राम  सुभग  पिह)  :  सभापति  महोदय,  जैसा
 आप  ने  कहा,  इस  प्रश्न  की  गम्भीरता  से
 कोई  इन्कार  नहीं  कर  सकता  ।  लेकिन
 झाज  जेनेवा  के  समय  के  अनुसार  4  बजे
 वहां  जजमेट  हो  वाला  है  ।  जजरंट  यहां
 के  समय  के  झनुतार  शायद  साई  ाव  बज
 के  करीब  आयेगा  ।  ऐसी  स्थिति  में  उस  के

 मालूम  होने  के  पश्चात्‌  ही  कोई  चीज  बतलाई
 जा  सकती  है  |

 श्रो  मब॒  लिनये :  मालूम  हो  चुका  है  ।

 डाज  रात  सभग  छिह  :  विधिवत  रूप
 में  इस  को  जानकारी  हें  नहीं  है.  1

 श्री  मघ्‌ु  जिमये  :  विधिवत  जानकारी
 नहीं  होगी  और  हिन्दुस्तान  चला  जायेगा  ।

 डा०  रान  सुमग  सिंह  :  इस  लिये  यहां
 पर  कोई  एसी  बात  नहीं  कही  जानी  चाहि।
 जिस  के  बारे  में  मालम  न  हो  ।  जेतेवा  के
 समय  के  अनुसार  जजमेंद  4  बजे  हनन
 वाला  है  |
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 सभापति  महोदव
 फंसला  झाने  वाला  था  |

 0  बजे  प्रातः

 श्री  मषु  लिमये :  आपकी  जानकारी
 में  मैं  ने बात  ला  दी  है  |  झब झाप  को  इस
 का  फैसला  करना  है  कि  कार्रवाई  स्थगित
 करनी  है  या  नहीं  ।

 डा०  रान  संभग  सिह:  हम  लोग
 कार्रवाई  स्थगित  नहीं  करेंगे  लेकिन  हिन्दुस्तान
 को  इटेंग्रिटी  को  बचाने  के  लिये  जो  भी
 आवश्यक  कदम  होंगे  वह  अवश्य  उठाये
 जायेंगे  ।

 श्रो  नवु  लिमये  पाकिस्तान  को  कच्छ

 मे  जबरदस्ती  घुसने  न  दो  ।

 श्री  अटल  बिहारी  वाजपेयो  (बलरामपुर  )  :
 सभापति  मह  दय,  मझे  एक  निवेदन  करना
 है  a  भारत  सकार  जानती  है  और  सारे  देश
 को  पता  लग  गया  है  कि  कच्छ  न्‍्यायाधिकरण
 ने  कच्छ  के  पूरे  भू  भाग  पर  हमारी  सर्व  प्रभुता
 को  स्वीकार  नहीं  किया  है  और  एक
 बड़े  भारी  भाग  को  पाकिस्तान  को  देने  का
 फैसला  वह  कर  चुका  है  ।  मुझे  सरकार  से
 एक  स्पष्ट  आश्वासन  चाहिये  कि  जब  तक
 इस  सदन  में  कच्छ  के  ट्रिब्यूनल  के  फैसले
 पर  निर्णय  नहीं  हु;  जाता,  और  देश  के  जनमत
 को  जान  कर  जब  तक  सरकार  फैसला  नहीं
 करती  तब  तक  ज  हिस्सा  पाकिस्तान  को  दिया
 जा  रहा  है  उस  को  पाकिस्तान  को  बल-
 पूर्वक  हस्तगत  नहीं  करने  दिया  जायेगा  ?
 इस  बात  की  पूरी  आशंका  है  कि  कच्छ
 ट्विब्यूनल  का  फैसला  प्राप्त  होते  ही  जो  हिस्सा
 पाकिस्तान  को  दिया  जा  रहा  है  उस  पर  कब्जा
 करने  के  लिए  पाकिस्तान  बढ़े  ।  पाकिस्तान

 उस  क्षेत्र  में  अपनी  सेनाओं  को  केन्द्रित  कर
 रहा  है  ।  मैं  चाहता  हूं  कि  सरकार  स्पष्ट
 शब्दों  में  इस  सदन  को  विश्वास  दिलाये  कि
 हम  पाकिस्तान  को  बलपूर्वक  किसी  क्षेत्र  को
 हथियाने  नहीं  देंगे,  उसके  बल  प्रयोग  के  झागे
 सुकेंग  नहीं  और  हम  लोग  एक  इंच  भूमि  भी
 पाकिस्तान  को  नहीं  देंगे  -  जो  निर्णय  हो  उस
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 पर  इतर  सदन  को  विचार  करने  का  मौका
 मिलना  चाहिये  ।

 Bo  रात  सुभग  सिंह  :  सदन  मे  विचार
 किये  जाने  का  जहां  तक  सवाल  है  उस  में  कोई
 इन्कार  नहीं  हो  सकता  है  ।  लेकिन  हिपो-
 थैटिकल  बात  के  बारे  में  में  कँसे  कुछ  कह
 सकता  हूं  ।

 शी मघ  लिनये  :  बाद  में  कुछ  हो  नहीं
 सकता  है  |  यही  होता  रहा है ।

 MR.  CHAIRMAN:  Mr.  Vajpayee  and’
 Mr.  Limaye  have  said  that  they  want.
 a  specific  assurance  from  Government
 that  the  area  that  is  supposed  to  have
 been  given  to  Pakistan  wil]  not  be
 allowed  to  be  occupied  by  Pakistan
 forcibly  till  the  matter  is  discussed
 here  and  a  decision  is  taken  by  this
 House.  A  categorical  assurance  is
 demanded,  and  I  hope  the  Govern-
 ment  will  give  it.

 DR.  RAM  SUBHAG  SINGH  :Actual-
 ly,  unless  and  until]  we  know  the  posi-
 tion,  how  can  we  give  any  clear-cut
 assurance  on  a  hypothetical  question?
 This  much  is  certain  that  the  Govern-
 ment  is  as  anxious  to  preserve  the  in-
 tegrity  of  the  country  as  anybody  else

 श्री  श्ीय  द  गोल  (चण्डीगढ़)  :  सरकार
 तो  अभी  टैक्नीकल  चीजों  ये  फंसो  हुई  है  tT
 और  यह  इन  में  फंसी  भी  रहतो  है  1
 लेकिन  अगर  वहां  पाफिसतान  की  ओर
 से  कोई  एसे  प्रयत्त  हो  रहे  ८  तो
 उसका  हो  बन्दोबन्त  करता  है।  अपनी
 सैनिक  शक्ति  को  आप  पुष्ट  करें  और
 पाकिस्तान  आगे  बढ़े  इस  बात  की  इजाजत
 आप  न  दें  झा  देखें  कि  वह  जबर्दस्ती  ईस
 इलाके  के  झन्दर  घुसने  न  पाए  |  इसको  देखता
 सरकार  का  कर्त्तव्य  है  और  उसको  इस  दिशा
 में पग  उठाना  घहिये  +शतर  इसके  कि
 पाकिस्तान  इस  क्षेत्र  न  सैनिक  क  यंव  है|  करें।

 श्री  कवर  लाल  गुप्त  (दिल्ली  सदर)  :
 इसके  बारे  में  स्पष्ट  एश्योरेंस  मिलना  चाहियें  ॥
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 सरकार  अगर  नहीं  दे  सकती  हूँ  तो  उप्तको
 इस्तीफा  दे  देना  चाहिये।  यह  हुमारों  प्रभु-
 सत्ता  का  सवाल  हैं  और  यह  बहुत  जरूरी  चोज
 है  -  हम  इसको  लाइटलो  नहीं  ले  सकते  हैं।
 अगर  यह  सरकार  इसके  बारे  में  कुछ
 नहीं  कर  सकती  है  तो  इसे  इस्तीफा  दे
 देना  चाहिये।  दूसरी  सरकार  बनेगी  और
 बहू  इस  सवाल  के  साथ  अपने  आप  डील  कर

 लेगी।  देश  की  प्रभुमत्ता  के  साश्न  सरकार  को
 न्खेलने  नहीं  दिया  जा  सकता  है।

 डा०  रा  सभग  सिंह:  जितनी  लाइटली
 “माननीय  सदस्य  बात  कर  रहे  हैं  उस  में  मैं
 :उनको  कह  सकता  हू  कि  हम  उनकी  चालों  में
 “फंसने  वाले  नहीं  हैं।  हां  जहां  तक  देश  की
 -धुरक्षा  का  सवाल  है.  उस  में  कहीं  कोई  कमी
 “हम  लोगों  की  तरफ  से  न  आएगी।

 सभारति  महोदय  :  मैं  सरकार  से  एक
 निवेदन  करना  काहता  हूं।  यहां  झाशंका
 व्यक्त  की  गई  हैं  और  उस  आशंका  के  बारे  में

 “एक  अधिकृत  ब्यान  यहां  झाना  चाहिये  कि
 उस  क्षेत्र  को  पाकिस्तान  बलपूवंक  हृथिया

 ले,  उस  पर  पाकिस्तान  बलपूर्वक  अधिकार  कर
 ले  और  हमारे  सामने  एक  फेट  एकम्यलो  पेश

 करे  तो  यह  स्थिति  पैदा  नहीं  होने  दी  जाएगी  I
 “इस  प्रकार  का  एक  अधिकृत  अ।शश्वासन  इस
 सदन  में  सरकरार  की  शोर  से  आ  जाए  तो  में
 समझता  हू  कि  सदन  में  जो  भावनायें  उभरी

 -हुई  हैं  वे  शान्त  हो  जायेंगो।
 डा०  वा  सुभग  सिंह:  बलपूर्वक  किसी

 क्षेत्र  को  पाकिस्तान  हृथिया  न  ले  इसके  बारे
 में  तो  हम  लोग  आश्वासन  देने  की  स्थिति  में
 :हैं  और  यह  कहने  की  स्थिति  में  हैं  कि  किसी
 भी  क्षेत्र  को  ऐसा  नहीं  रखा  जाएगा  कि

 “पाकिस्तान  बलपूर्वक  उसको  लेने  की  स्थिति
 में  हो।  मैं  बात  करूंगा  प्रधान  मंत्री  जी  से
 इसके  बारे  में  |  वक्‍तव्य  अगर  दिया  जाना
 हैं  तो कल  ही  दिया  जा  सकेगा  और  जजमेंट

 को  देखने  के  बाद  ही  दिया  जा  सकेगा।
 श्री  मनुभाई  पदेन :  अभी  जो  बात  हो

 'रही  है  वह  केवल  अनुमान  के  आधार  पर  ही
 (3173—12.
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 हो  रही  है।  चार  बजे  जजमेंट  हने  वाला
 था।  वहां  के  चार  बजे  यहां  के  रात्रि  के  साढ़े
 ग्राठ  बजे  होते  हैं।  इस  वास्ते  जो  यहां  बात
 कही  जा  रही  है  वह  केवल  अत  मान  मात्र
 है।

 शो  मं  लिमये :  अनुमान  नहीं  है।
 श्री  मनुभाई  पटेज:  ये  अनुमान  तो

 एक  सप्ताह  से  चल  रहे  हैं।  इस  बारे  में  सारे
 देश  को  चिन्ता  है।  लेकिन  हम  गुजरात  वालों

 को  तो  सब  से  अधिक  चिन्ता  हैँ  क्योंकि  वह
 हमारे  प्रान्त  का  हिस्सा  है।  फिर  भी  ऐसा
 कोई  कदम  हुम  न  उठायें  जिससे  किसी  प्रकार
 की  कोई  घबराहट  पैदा  हो  |

 SHRI  M.  L,  SONDHI  (New  Delhi):
 There  js  a  tendency  to  play  down  this
 issue.  We  will  not  allow  it  to  be
 Played  down.  It  is  not  right,  it  is  a
 matter  concerning  the  integrity  of  the
 country.

 at  wag  पटेल:  आप  नहीं  जानते
 हैं।  वहां  के  चार  बजे  यहां  के  रात्रि  के  साढ़े
 श्राठ  बजे  होते  हैं।  इस  वास्ते  इस  वक्‍त  यहां
 केवल  झनुमान  के  आधार  पर  बात  हो  रही
 है  4

 सभापति  महोदय  :  सरकार  की  ओर  से
 भ्राश्वासन  दिया  गया  हैँ  कि  बलपूवंक  किसी
 क्षेत्र  को  लेने  नहीं  दिया  जाएगा।  मैं  प्रार्थना
 करता  हूं  कि  प्रधान  मंत्री  जी  भी  शी  प्लातिशी क्र
 इस  के  बारे  में  कोई  बयान  दें  ।  इसलिए  अब
 मैं  समझता  हुं  कि  मामन  को  अब  हम  यही
 खत्म  कर  दें  झौर  मैं  ग्राशा  करता  हू

 श्रो  कंबर  लाल  गुप्त  :  जिम्मेवारी  से
 कहे  रहे  हैं  न?

 सभापति  महोदय  :  जो  आश्वासन  दिया
 हूँ  वह  मंत्री  के  नाते  दिया  है  और  गवर्नमेंट
 की  झोर  से  दिया  है,  इसलिए  उसको  लाइटली
 लेने  की  जरूरत  नहीं  है।  उनका  आश्वासन
 गवर्न  मैंद  का  आश्वासन  है,  यह  मान  कर  चलना
 होगा  |
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 Address  (M)
 36.0  brs.  independence  still  feel  in  India  that

 MOTION  OF  THANKS  ON  PRESI-
 DENT’S  ADDRESS—contd,

 SHRI  INDER  J.  MALHOTRA:  I  was
 referring  to  the  President's  Address
 where  he  says:

 “It  is  a  matter  of  regret  that
 our  relations  with  Pakistan  and
 China  remain  unsatisfactory.  We

 had  hoped  that  the  solemn  Decjara-
 tion  of  Teshkent  would  provide
 a  basis  for  the  development  of
 peaceful  and  co-operative  rela-
 tions  with  Pakistan.”

 Our  main  armed  conflicts  with  Pakis-
 tan  had  been  over  Kutch—to  «hich
 reference  had  been  made  a  little  while
 ago—and  over  Kashmir.  We  hoped,
 prayed  and  worked  for  better  relations
 with  Pakistan.  I  should  like  to  ask
 one  question?  On  what  basis  have

 we  done  so?  At  what  cost  have  we  done
 so”  After  the  Tashkent  Declaration

 and  even  recently  Pakistani  leaders
 have  been  speaking  of  India  in  un-
 freindly  terms.  When  their  foreign
 minister.  who  was  leader  of  Pakistani
 delegation  to  the  UNCTAD  Conference
 went  back  to  Pakistan,  he  referred
 to  our  Home  Minister's  statement  and
 said:  Unless  and  until  Pakistan  gets
 Kashmir,  there  was  no  question  of  any
 negotiation  or  having  better  trade  and
 comercial  relations  with  India.  This
 is  clear  indication  of  the  trend  of
 thinking  of  the  Pakistanj  leaders.  I
 have  nothing  against  the  Pakistani
 people.  I  know  how  they  are  being
 oppressed  ang  suppressed  politically
 and  economically,

 Let  us  have  q  clear-cut  policy  to-
 wards  Pakistan.  Let  us  make  a  clear
 distinction  between  the  approach  of

 the  Jeaders  of  Pakistan  on  the  one  hand
 ang  of  the  common  people  of  Pakis-
 ten  on  the  other  to  the  Indo-Pakistan
 problems.  Whoever  makes  a  reference
 to  Jammu  and  Kashmir  says  that  it  is
 an  integral  part  of  India.  I  want  to
 do  a  little  plain  speaking  today.  If
 some  people  after  twenty  years  of

 the  majority  of  the  people  of  Kashmir
 have  reservations  about  the  State's
 accession  to  India,  I  think  they  are
 absolutely  wrong.  If  some  confusion
 ang  doubts  had  been  created  in  the
 tuinds  of  the  Kashmiri  people,  it  was
 due  to  the  confused  and  weak-kneed
 volicy  of  the  Central  Government.
 Whenever  there  was  peace  and  tran-
 quillity  for  two  or  three  years  together
 the  Central  Government  started  some
 king  of  negotiations  at  certain  levels
 with  Pakistan  and  that  acted  as  an
 unsettling  influence  on  the  minds  of
 the  people  of  Kashmir,  They  felt  that
 the  Kashmir  issue  was  not  settled
 because  the  Government  of  India
 was  always  prepareg  to  sit  at  a  table

 and  talk  with  Pakistan  over  Kashmir.

 Another  important  political  develop.
 ment  has  taken  place  in  Jammu  and
 Kashmir  State.  We  welcome  the

 release  of  Sheikh  Abdullah,  In  947
 he  gave  inspired  leadership  to  the
 people  of  Jammu  and  Kashmir  ang  he
 stood  for  complete  accession  of  the
 State  to  the  Union  of  India.  At  that
 time  people  accepted  his  leadership

 und  listened  to  him  .When  he  left  that
 rightful  path  which  he  had  himself
 advocated,  the  people  threw  him
 away.

 Sir,  there  are  certain  people  in  this
 part  of  the  country  and  certain  poli-
 tical  leaders,  I  would  say,  who  believe
 that  the  only  leader  in  Jammu  and
 Kashmir  State  is  Sheikh  Abdullah

 I  can  only  say  this  with  full  respect
 for  them:  that  they  are  not  aware  of
 what  Jammu  ‘and  Kashmir  State  is,
 what  the  people  of  Jammu  and  Kash-
 mir  are,  and  what  the  political  situa-
 tion  there  is.  Without  any  fear  of
 contradiction,  I  can  say  this:  that  the
 majority  of  the  people  of  Jammu,
 Kashmir  and  Ladakh—these  three,
 main  and  important  divisions  cf  the
 State  of  Jammu  and  Kishmir,  although

 they  differ  in  language,  although  they
 differ  in  the  cultural  background,  as
 far  as  the  accession  issue  is  concern-
 ed,  sre,  one  and  all  behind  this.
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 I  would  only  appeal  to  the  Central
 Government  that,  at  whatever  level
 with  any  individual  or  with  any  other
 poltical  organisation,  jf  they  discuss
 Kashmir,  let  them  discuss  the  econo-
 mic  distress  of  Kashmir;  let  us  discuss
 the  unemployment  problem  which  is
 existing  in  Jammu  and  Kashmir
 State;  let  us  discuss  the  steps  as  to
 how  that  State  can  also  economically
 come  at  equal  level  as  other  parts  of
 the  country  are.  Why  is  there  always
 the  discussion  about  the  issue  of
 accession  of  Kashmir?  Why  is  there
 always  discussion  zbout  Sheikh  Abdu-
 llah's  role  in  Kashmir?  Why  is  there
 always  discussion  about  the  political
 development  in  that  state.

 MAGHA  30,

 When  our  Prime  Minister  said  that
 there  was  possibility  of  some  kind  of
 adjustment  or  shift  within  the  Indian
 Constitution,  to  this  again  the  Pakis-
 tan  Foreign  Minister  retliated.  He
 objected.  This  jg  another  clear  indi-
 cation  as  to  how  for  the  Pakistani
 leaders  are  prepared  to  come  forward
 for  improving  the  relationship  with

 this  country.  This  is  purely  an  inter-
 nal  matter;  this  is  purely  a  matter
 which  concerns  the  people  of  India
 and  the  people  of  Jammu  and  Kash-
 mir.  Pakistan  has  got  nothing  to  do
 with  this.  I  would  very  strongly  urge
 upon  the  Prime  Minister  that  let  this
 statement  of  hers  be  not  misunder-
 stood  and  not  be  confused  in  any  way
 or  be  linked  witht  improving  our  re-
 lations  with  Pakistan.  In  my  opinion,
 the  rea]  issue  before  us  is  the  occu-
 pied  Kashmir.  I  fail  to  understand,
 and  the  people  of  Jammu  and
 Kashmir  also  fail  to  understand  why
 there  is  always  concern  about  the
 political  set-up;  why  there  is  always
 talk  about  the  accession  issue,  and  on
 this  part  of  the  Jammu  and  Kashmir
 State  which  is  an  integral  part  of
 India  there  is  no  talk,  and  there  is  no
 concern  about  what  is  happening  in
 that  occupied  Kashmir  which  is  still
 with  Pakistan.
 6.20  hrs.
 (Mr.  Depury-Speaker  in  the  Chair].

 Sir,  Jammu  and  Kashmir  State  is
 constitutionally  and  legally  part  of
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 India,  but  the  grea  of  occuPied  Kash-
 mir  is  under  Pakistan  and  the  people
 of  occupied  Kashmir  are  under  Pakis-
 tan  and  Pakistan  is  keeping  those
 people  as  slaves  by  their  armed  forces.
 I  would  appeal  to  those  political
 leaders  in  our  country,  who  say  that
 for  improving  our  relations  with
 Pakistan  we  must  have-a  settlement
 about  Kashmir,  that  let  us  have  aArst  a
 settlement  ‘about  occupied  Kashmir
 and  then,  unite  both  parts  of  Jammu
 and  Kashmir  State  and,  then,  if  there
 is  any  kind  of  any  other  sett'ement,
 the  people  of  Jammu  and  Kashmir
 would  be  willing  to  go  along  with  the
 people  of  other  parts  of  the  country
 to  solve  the  issue  if  ever  there  will
 be  any  other  issue  at  all.

 I  know  very  well  the  conditions  in
 occupieg  Kashmir.  Not  a  single  local
 man  of  that  area  has  been  recruited
 to  that  local  administration  which  is
 being  run  by  Pakistan,  and  the  offi-
 cers  are  being  sent  either  from  the
 Frontier  Province  or  from  the  Pun-
 jab.  Why?  Because  even  the  people
 of  occupied  Kashmir,  as  the  peop'e  of
 other  parts  of  Pakistan,  are  fed  up
 with  the  dictatorship  of  Ayub,  With
 regret  I  say  that  in  this  country
 nothing  has  been  done  about  the
 sufferings  of  the  people  in  occupied
 area  of  Kashmir.  After  the  Tashkent
 Declaration,  we  made  friendly  gestures
 to  improve  our  relations  with  Pakis-
 tan,  but  Pakistan  doubled  its  armed
 forces  and  air  force,  It  went  all  over
 the  world  to  buy  armament.  At  pre-
 sent  Pakistan  has  got  very  friendly
 relations  with  communist  China  and
 there  is  no  fear  from  China  to  Pakis-
 tan  at  this  moment.  Therefore,  obvi-
 ously  Pakistan  is  having  some  sinister
 designs  against  India  as  in  1965.  After
 the  signing  of  the  Tashkent  Decla-3-
 tion,  there  has  not  been  a  single  day
 when  infiltration  from  Pakistan  has
 not  taken  place  into  Jammu  and
 Kashmir.  Under  these  circumstances,
 I  do  not  see  what  useful  purpose  this
 Tashkent  Decleration  has  served  or  is
 going  to  serve  in  future.

 Our  complaint  before  the  UN  is
 pending.  I  would  say  that  the  UN
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 observers  have  time  and  again  proved
 absolute  failures.  There  has  not  been
 a  single  instance  where  they  have
 been  effective  in  maintaining  peace
 on  the  cease-fire  line.  The  people  of
 Jammu  and  Kashmir  very  strongly
 object  to  the  presence  of  these  foreig-
 ners  in  the  territory  of  Jammu  and
 Kashmir,  because  we  have  a  fear  that
 they  connive  with  Pakistani  officers
 and  pass  on  military  information  to
 them.  That  is  why  they  have  become
 a  constant  threat  to  the  security  of
 that  State.

 Again  we  have  said  that  we  should
 have  peaceful  co-existence  with  China
 and  improve  our  relations  with  her.

 I  fail  to  understand  this.  On  our
 part,  we  always  say,  “You  come  and
 be  our  friend”.  But  the  country  to
 whom  we  make  this  offer  always
 shows  us  the  gun.  How  long  are  we
 going  to  make  such  friendly  gestures?
 Do  we  mean  that  we  have  forgotten
 about  the  territories  which  have  been
 forcibly  occupied  by  China?  This
 nation  will  not  rest  till  China  and
 Pakistan  are  driven  out  from  every
 inch  of  the  soil  of  India  which  they
 have  occupied.

 Coming  to  the  language  issue,
 Jammu  and  Kashmir  State  is  also  a
 non-Hindi-speaking  State.  We  want
 that  our  national  language  should
 flourish  more  speedily  and  in  a  peace-
 ful  and  cordial  atmosphere.  I  would
 make  an  appeal  to  the  Central  Gov-
 ernment.  As  far  as  regional  laneu-
 ages  are  concerned  which  have  70  till
 now  not  been  included  in  the  Eighth
 Schedule  of  the  Constitution,  those
 languages  should  be  included.  Here
 I  would  like  to  demand  that  Dogri
 and  Rajasthani  should  be  included  in
 the  Eighth  Schedule  of  the  Consti-
 tution.

 With  these  words,  Sir,  I  would  like
 to  conclude  and  once  again  tell  this
 hon.  House  on  behalf  of  the  people  of
 Jammu  and  Kashmir  that  they  are  one
 with  the  people  of  other  parts  of
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 to  see  that  in  future  they  will  never
 be  betrayed  and  their  future  will
 always  be  guided  well.

 श्री  लखत  लान  कपूर  (किशनगंज)  :
 उपाध्यक्ष  महोदय,  राष्ट्रपति  जी  के  भाषण
 पर  जो  बहस  चल  रहो  है  और  राष्ट्रपति  के
 भाषण  में  सरकार  की  नीति  का  जो  उल्लेख
 किया  गया  है  उस  से  मैं  ऐसा  समझता  हूं
 कि  इस  भावण  में  कोई  नव्रीतता  नहीं
 है  शर  न  कोई  भविष्य  की  दिशा  की  ओर
 ही  यह  संकेत  करता  है।  इसलिए  मैं  इस
 भाषण  के  विरोध  में  बोल  रहा  हूं।  उपा-
 ध्यक्ष  महोदय,  सब  से  पहले  मैं  सरकार  परे
 यह  आरोप  लगाता  हूं  कि  झभी  हाल  में  4
 फरवरी  को  ईस्टर्न  रेलवे  के  लखीसराय
 स्टेशन  पर  जो  हत्याकाण्ड  हुआ  है  उस  हत्या-
 काण्ड  का  जिम्मेदार  अगर  कोई  है  तो  सीधे
 भारत  सरकार  है।  इसलिए  कि  यह  पहली
 घटना  नहीं  है।  यह  दूसरी  घटना  है  और  ठीक
 उसी  तरह  की  घटना  है।  i966  में  24
 ग्रक्तूबर  को  दशहरा  पूजा  के  दिन  भो  देहात
 की  जनता  वहां  गाड़ी  पर  चढ़ने  के  लिए
 खड़ी  थी  और  ठीक  इसी  तरह  से  एक  गाड़ी
 क्यूल  से  आई  गया  जाने  के  लिये।  उस  वक्‍त
 में  जब  कि  वह  अपार  भीड़  बालबच्चों  के
 साथ  उस  स्थान  को  पार  कर  रही  थी,  वे
 बेचारे  देहात  के  अनजान  झौर  सीधे  सादे
 गादमों  थे,  उसी  वक्‍त  डाउन  मिथिला  एक्स्प्रैस
 निकली  और  उन  लोगों  के  ऊपर  चली  गई
 जिस  के  कारण  40  व्यक्तियों  की  मृत्यु  हुई
 और  करीब  करीब  i3  आदमी  आहत  हुए।
 उस  मौके  पर  वहां  को  जनता  ने  मांग  की  झौर
 साथ  साथ  सरकार  की  तरफ  से,  रेलवे  को
 तरफ  से  एक  कमोशन  बहाल  हुआ  1  उस
 कमोशन  ने  भी  रिपोर्ट  की  कि  यहां  पर  यह
 स्टेशन  इस  तरह  से  बना  हुझा  है  कि  पटना
 से  आने  वाली  गाड़ी  को  यात्रो  देख  नहीं
 पाता  है।  ऐसा  'कविंग,  ऐसा  मोड़  वहां  है
 कि  एक  मिनट  भो  गाड़ी  को  देर  नहीं  लगती
 है  स्टेशन  पर  पहुंचने  क ेलिए  और  तब  वह
 गाड़ी  की  रोशनी  दिखाई  पड़ती  है  खास  कर
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 रात्रि  में,  इसलिए  उस  स्टेशन  को  भंग  किया
 जाय।  वहां  फैंसिंग  कर  दी  जाय  या  वहां  पर
 लाइन  सीधी  की  जाय  ताकि  दूर  से  रोशनी
 दिखाई  दे  सके  और  लोग  अपनी  जान  बचा
 सकें।  लेकिन  एक  वर्ष  से  ज्यादा  गुजर  गया।
 करीब-करीब  डेड़  वर्ष  हो  रहे  हैं।  सरकार  ने
 इस  बात  पर  ध्यान  नहीं  दिया।  बार-बार
 ध्यान  दिलाया  गया,  इस  सदन  के  सदस्यों  के
 माध्यम  से  भी  सरकार  का  ध्यान  खींचा  गया,
 स्थानीय  जनता  की  तरफ  से  भी  बार-बार
 ध्यान  खींचा  गया  और  खुद  सरकार के  द्वारा
 बहाल  किए  गए  कमीशन  ने  इस  तरह  का
 रिकमेंडेशन  किया,  उस  के  बावजूद  भी  कोई
 परिवर्तन  उस  स्टेशन  पर  नहीं  किया  गया  जिस
 का  नतीजा  हुआ  कि  यह  दूसरी  घटना  4
 तारीख  की  रात्रि  को  हुई  माघी  पृूणिमा  के
 अवसर  पर  और  उस  अवसर  पर  आप  जानते
 हैं  उपाध्यक्ष  महोदय,  कि  बिहार  की  घर्म-
 परायण  जनता  गंगा  स्नान  को  आती  है  1
 हजारों  की  तादाद  में  वह  वहां  उस  स्टेशन
 पर  आती  है  और  वहां  से  चढ़ती  है।  मैं  कहना
 चाहता  हूं  कि  स्टेशन  मास्टर  का  दोष  है
 या  नहीं  यह  तो  झलग  देखने  की  बात  है  लेकिन
 दूसरा  दोष  यह  है  कि  उसी  वक्‍त  में  एक
 स्पेशल  ट्रेन  क्यूल  से  गया  के  लिए  वहां  पर
 मंगाई  जाती  है  और  ठीक  उसी  वक्‍त  में  2
 डाउन  दिल्‍ली-हावड़ा  एक्सप्रेस  वहां  से  पास
 करती  है  और  उस  के  अन्दर  लोग  झा  जाते
 हैं।  मैं  वहां  का  रहने  वाला  हूं  |  मैं  जानता  हूं
 उस  स्टेशन  को।  मैं  जानता  हूं  उस  कविंग
 को।  कितनी  भी  जल्दी  लोग  करें  भागने  की,
 जहां  हजारों  को  भीड़  इस  पार  से  उस  पार
 कर  रही  है,  भागने  की  कोशिश  करने  के  बावजूद
 भी  इतनी  जल्दी  गाड़ी  झा  जाती  है  कि  कुछ
 न  कुछ  वहां  आहत  हो  ही  जायेंगे  i  इसलिए
 मैं  समझता  हूं  कि  इस  मामले  में  यह  ह॒त्याकाण्ड
 हुआ  है  और  इस  को  मर्डर  कहा  जा  सकता
 है।  यह  दूसरी  बार  जो  बातें  हुई  हैं  यह  जान-
 बूझकर  भारत  सरकार ने  हत्याएं  की  हैं  शौर
 मैं  भारत  सरकार  को  हत्यारा  साबित  करना
 चाहता  हूं।  ऐसे  गुनाह  में  एक  आदमी  का
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 खून  करने  पर  लोगों  को  फांसी  की  सजा
 ददा  जाती  है  तो  दर्जनों  आदमियों  की  हत्या
 करने  पर  क्यों  नहीं  भारत  सरकार  को  पदच्युत
 किया  जाय  ?  क्यों  नहीं  भारत  सरकार  के
 प्रधान  मंत्री  इस  बात  को  कबूल  कर  इस  गुनाह
 के  प्रायश्चित  में  रिजाइन  करती  है  ?  उन  को
 इस्तीफा  दाखिल  करना  चाहिए  क्‍योंकि  जनता
 की  जिन्दगी  के  साथ  खिलवाड़  किया  है,
 जनता  के  खून  से  उन्होंने  होली  खेली  है।  यह
 मेरे  चार्जेज़  हैं  भारत  सरकार  पर।

 दूसरी  बात  मैं  आप  के  माध्यम  से  सरकार
 से  कहना  चाहता  हूं  कि  यह  देश  बहुत  बड़ा  है
 और  सारे  देश  की  जिम्मेदारी  भारत  सरकार
 पर  है।  जनता  की  राजनैतिक,  आधिक  और
 सामाजिक  सभी  प्रकार  की  सुरक्षा  का
 भार  भारत  सरकार  पर  है।  मैं  आप  का  ध्यान
 ले  जाना  चाहता  हूं  उत्तर  और  उत्तर-पूर्वी
 भारत  की  सीमा  की  और  वह  सीमा
 जिस  के  बारे  में  भी  बहुत  ज्यादा  चर्चा  हो
 रही  है  वह  आसाम  के  बारे  में  है।  झासाम
 से  ले  कर  नागालैण्ड,  मिजो  लैण्ड,  नेफा  उत्तर
 बंगाल  गौर  उत्तर  बिहार  को  लेते  हुए  बिलकुल
 इधर  लद्दाख  तक  की  वात  है।  वहां  पर  जो
 हालत  है  वह  यह  हैं  कि  एक  तरफ  पूर्वी
 पाकिस्तान  और  दूसरी  तरफ  नेपाल  की  सीमा
 है  ;  इन  दोनों  सीमाओं  के  बीच  में  कहीं  पर
 पन्द्रह  मील,  कहीं  पर  30  मील  कहीं  पर
 40  मील  का  फासला  पड़ता  है  और  वह  जिस
 का  नाम  बहुत  ज्यादा  हो  चुका  है  नक्सलबाड़ी
 का,  नक्‍्सलबाड़ी  में  जो  काण्ड  हुमा  है,  वहां
 जो  ह॒त्याकाण्ड  हुए  हैं  और  जो  तमाशा  हुआ
 है  उस  में  वह  लोग  भयभीत  हैं।  ठीक  वहीं
 दाजिलग  का  सिलिगुड़ी  सब-डिवीजन,
 जलपाईगुड़ी  जिला  और  वस्ट  दिनाजपुर
 तथा  बिहाल  के  पूर्णिया  जिले  से  ल ेकर  नक्सल-
 बाड़ी  तक  और  इश्चर  चम्पारन  के  भैंसालोटन
 तक  एक  अजीबोगरीब  स्थिति  बन  गई  है।
 मैं  वहां  से  आता  हूं,  उस  क्षेत्र  को  जानता  हूं  d
 'बहां  एक  तरफ  भारत  सरकार  के  सुरक्षा
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 [at  लब॒त  जात  न्यय
 सिपाही  सोमा  पर  मौजूद  हैं।  भारत  सरकार
 के  सुरक्षा  सिपाही  रखने  का  झ्राशय  यही  है
 कि  पाकिस्तान  से  आने  वाले  हमलावर  या
 लुटेरों  से  नागरिकों  को  रक्षा  की  जाय  और
 जो  वहां  बोडर  पर  स्मग्लिग  होती  है  उस  को
 रोका  जाय  1  लेकिन  यह  कहते  हुए  खद  होता
 है  कि  पिछले  कई  वर्षों  स ेभारत  सरकार  का
 ध्यान  इस  पर  खोंचा  जा  रहा  है,  बार-बार  ध्यान
 दिलाया  जा  रहा  है  लेकिन  वहां  पर  सुरक्षा
 सिपाहियों  के  होते  हुए  भी  श्राज  वह  एरिया
 उजाड़  सा  मालूम  होता  है  T  वहां  पर  पाकिस्तान
 के  नागरिक  लूटेरों  के  रूप  में,  हमलावर  के
 रूप  में,  आग्नेय  अस्व्रों  के  साथ  हजारों
 की  तादाद  में  आते  हँ  और  एक  रात  में  पांच
 जगह,  दस  जगह  लूट  करते  हैं।  मवेशियों
 को  लूटते  हैं,  उनके  घरों  में  डाका  डालते
 हैं,  हत्याएं  करते  हैं  श्रौर  इस  तरह  से  वहां  पर
 जनता  आतंकित  होचुकी  है,  भयभीत  हो
 चुकी  है,  उन  के  जीवन  औंर  उनकी  दौलत
 की  कोई  सुरक्षा  नहों  है  जिस  सें  भयभीत
 हो  कर  गांव  छोड़ने  के  लिए  उन  को  लाचार
 किया  जा  रहा  है।  यह  स्थिति  एफ  तरफ  है।

 दूसरी  तरफ  26  तारीख  को  जहां  एक
 ओर  सारे  देश  में  लोग  झ्राजादी  का  पर्व  मना
 रहे  थे  वहां  दूसरी  शोर  उसी  रात  में  इस्लामपुर
 सब-डिवीजन  में  पंडित  पोथा,  नारायणपुर
 और  शाहपुर  गांवों  में  पाकिस्तान  के  लुटेरे
 आते  हैं  हथियारों  से  लैस  होकर  शौर  बड़े
 पमाने  पर  लट  करते  हे  ।  एक  ही  रात  में
 तीन-तीन,  चार-चार  गांवों  को  घेर  कर  वहां  के
 मवेशियों  को  लूटते  हैं,  दौलत  को  लूटते  हैं,
 गोलियां  चलाते  हैं  जिसमें  कई  एक  झादमी
 मारे  जाते  हैं  ।  3  फरवरी  को  वहां  पर  रूहिया
 गांव  में  वह  फिर  हमला  करते  ह  और  लोगों
 को  लूटने  की  कोशिश  करते  हैं  जिसमें  एक  पाकि-
 स्तानी  हमलावर  मारा  जाता  है  1  उनकी
 गोलियां  वहां  पर  मिली  है  ।  इस  तरह  की
 हालत  वहां  पर  है  और  यहां  पर  गृह-काय  मंत्री
 ये  कहते  हैं  कि  हमने  सु  रक्षा  सिपाही  सीमा  पर
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 तैनात  किये  हैं  और  वहां  के  लोगों  की  पूरी
 सुरक्षा,  पूरी  हिफाजत  का  इन्तजाम  है  ।
 मे  कहना  चाहता  हूं  कि  वह  तथ्य  से  परे
 बात  है।  वह  यहां  पर  बैठे  रहते  हैं  जब  कि  हम
 लोग  उन  सीमाओं  पर  रहते  हैं,  उन  गांवों  में
 जाते  हैं,  वहां  की  जनता  से  पूछते  हैं,  रात  दिन
 देखते  हैं  कि  क्या  परेशानी  और  क्या  वस्तु-
 स्थिति  है  1  वहां  पर  पुलिस  का  एडमिनिस्ट्रेशन

 फेल  हो  चुका  है  1  पुलिस  ऐसे  लोगों  स ेमिलकर
 और  रिश्वत  लेकर  ऐसी  डकैतियों  और  हत्याग्रों
 को  डायरी  पर  लिखती  ही  नहीं  है  1  डकैतियों
 को  चोरी  लिखती  है।  और  हत्या  को  छिपा
 लते  हैं  ।  इस  तरह  से  पुलिस  की  हरकतें
 वहां  पर  होती  हैं  ।  ।  वहां  पर  सुरक्षा  सिपाही
 रात  में  शराब  पीकर  सोये  रहते  हैं,  पंसा  लेते  हैं
 और  लोगों  को  वहां  से  पार  कर  देते  हैं  ।  अगर
 ऐसा  नहीं  है,  तो  हजारों  मवेशियों  को  वहां  से
 हांक  ल  जाना,  O15,  मोल  के  एरिये  स  इतने
 मवैशियों  को  ल  जाना  क़ोई  मज़ाक  नहीं  है  ।  हर
 तीन-तीन  मील  पर  सुरक्षा  सिपाहियों  के  कैम्प  हैं,
 यदि  वे  पेट्रोलिंग  करते  हों  तो  क्या  वजह  है  कि
 इतने  मवेशी  वहां  से  निकल  जायें  ।  सैकड़ों
 आदमी  इस  तरह  से  वहां  पर  आयें,  मवेशियों
 को  ले  जायें  और  दिखाई  न  पड़े,  इसके  पीछे  क्‍या
 तथ्य  है  ?  मुझे  इस  बात  की  जानकारी  है
 कि  वे  लोग  पैसा  लेते  हैं,  घुस  लेते  हैं,  देश  की
 सुरक्षा  की  परवाह  नहीं  करते  1
 में  समझता  हूं  कि  वहां  के  हमारे  सुरक्षा  सिपाही
 देशभक्त  नहीं  हैं,  देशद्रोही  ८  जो  वहां  से  माल
 को  लूट  कर  पाकिस्तान  भेजने  में  शरीक  होते
 हैं  ।

 एक  तरफ़  यह  चित्र  है  और  दूसरी  तरफ़
 नक्सलबाड़ी  से  चल  कर  पश्चिमी  दीनाजपुर
 तक  का  चित्र  है|  गांव  में  कुछ  रिफ्यूजियों  को
 इकट्ठा  करके,  कुछ  ऐसे  लोगों  को  इफटठा
 करक,  जो  भूमिहीन  हैं,  खतिहर  मजदूर
 हैं,  उन  के  माध्यम  से  और  साथ  साथ  पाकिस्तान
 के  अन्दर  जो  उनके  एजेन्ट  हँ,  उन  के  साथ
 मिल  कर,  हथियार  इकट्ठे  करके,  वहां  पर  ज़ब-
 रदस्ती  जमीनों  पर  दखल  कर रहेहैं,  फो सिबली
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 उनकी  ज़मीनों  पर  कब्जा  कर  रहे  है  ।  उनके
 खेतों  को,  उनकी  घास  को  उखाड़ते  हैं,  इस
 तरह  से  लौ-लंसनेस  वहां  पर  फैला  हुआ  है,
 बहां  पर  कोई  एडमिनिस्ट्रेशन  नहीं  है,  जो
 उनकी  जान  व  माल  की  रक्षा  कर  सके  ।

 एक  दूसरा  चित्र  नैपाल  का  है  ।  वहां  पर
 राजतांत्रिक  प्रशासन  है,  कोई  भी  राजनीतिक
 पार्टी  आजादी  के  साथ  वहां  पर  काम  नहीं  कर
 सकती  1  चीन  की  नैपाल  के  साथ  दोस्ती  होने
 'के  कारण  जो  सड़क  चीन  ने  तिब्बत  से  काठमांडू
 तक  बनाई  है,  उस  पर  चीन  का  पूरा  कब्जा  है,
 उसको  मेन्टेन  करने  के  लिए  उन  के  ही  आदमी,
 इंजीनियर्स,  ग्रोवरसीयर्स,  मजदूर,  काम  करते  हैं  I
 दूसरी  तरफ़  काठमाण्डू  से  भैंसालोटन  तक,
 जो  बागमती  नदी  है,  जो  भारत  की  तरफ़  झ्ाती
 है,  उस  के  किनारे  किनारे,  भारत  की  सीमा  से
 लेकर  काठमांडू  तक  जो  सड़क  बनाई  जा  रही
 'है,  वह  भी  चीन  सरकार  के  माध्यम  रो  बनाई
 पजा  रही  है,  वहां  पर  चीन  के  जासूस,  उनकी
 आर्मी  के  लोग,  प्लेन  कपड़ों  में  आते  हूँ  और
 आकर  भारत  के  चम्पारन  जिले  के  घोड़ासहन
 रजही-रजहवा  गांव  के  इलाके  में  इकटूठे
 'होते  हैं,  वहां  हमारी  लेफ्ट-कम्यूनिस्ट  पार्टी  के
 लोग  उनसे  मिलते-जुलते  हें  और  कांस्पिरेसी
 करते  हैं  ।  नैपाल  के  पहाड़ी  इलाके  के  लोगों
 में,  खास  कर  लिम्बू,  राय  किरात,  भोट
 जातियों  के  लोगों  में  माझोत्सि  तुंग  'के  बिल्ले
 देखे  जा  रहे  हैं,  इन  के  घरों  में  माउ  की  तस्वीर
 और  लाल  किताब  देखी  जाती  हैं  उन  को

 न्वैसा  दिया  जाता  है  और  वहां  पर  बड़ी-बड़ी
 तैयारियां  चल  रही  हैं  ।  इसके  साथ  ही  साथ
 जो  नैपाली  तराई  के  इलाकों  में  रहते  हैं,  उन  के
 साथ  इन  पहाड़ी  लोगों  का  संघर्ष  कराने  की
 साजिश  चल  रही  है  ।  जो  भारतीय  वहाँ
 रहते  हैं  आज  उनके,  साथ  दूसरी  तरह  का
 व्यवहार  हो  रहा  है,  उनके  अन्दर  उत्पात
 और  फूट  डलवाने  की  कोशिश  की  जा  रही  है
 जिससे  कि  नैपाल  और  भारत  के  बीच  में  खाई,
 न्वैदा  हो,  इसलिये  आज  वहां  पर  भारतीय
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 नागरिकों  की  कोई  सुरक्षा  नहीं  है  1  पूर्व  नैपाल
 की  भीतर  सीमा  पर  से  लेकर  नक्सलवाड़ी,
 विराटनगर_  तक  गलगलिया,  बीबीगंज,
 दीगल  बांध,  रंगेली  और  भद्रपुर  के  सामने
 गुरिल्ला-वारफेयर  की  ट्रेनिंग  की  व्यवस्था
 की  जा  रही  है  |  इसका  नतीजा  यह  है  कि  भारत
 सरकार  की  मशीनरी  उस  तरफ  बिल्कुल
 ठप्प  है  ।  स्टेट  की  मशीनरी  तो  खत्म  हो  ही
 चुकी  है,  वहां  पर  जितनी  भी  चैक  पोस्ट्स  हैं,
 उन  पर  क़ोई  कड़ाई  नहीं  है  fu  इस  तरफ  से  उस
 तरफ  जाना  बिलकुल  मुश्किल  नहीं  है,  वहां  से
 बड़े  पैमाने  पर  धान  और  जूट  जाता  है,
 L0  लाख  मन  जूट  भारत  से  नैपाल  चला  गया

 है  और  वहां  से  कहीं  और  चला  गया  ।

 इसो  तरह  से  पाकिस्तान  की  तरफ़  भी
 हमारा  सामान  जाता  है,  स्मगलिंग  हो  रहा  है,
 कोई  शासन  व्यवस्था  वहां  नहीं  है  ।  उपाध्यक्ष

 महोदय,  962  में  जब  20  ग्रक्तूबर  को  चीन
 ने  भारत  पर  झाक्रमण  किया  था  उस  मौके
 पर  ऐसा  खतरा  महसूस  किया  गया  था  कि  उत्तरी
 सोमा  की  सुरक्षा  के  लिये  वहां  पर  सेना  रखी
 जाये  और  कुछ  उपाय  सोचे  जायें  ।  उसी

 दृष्टिकोण  को  सामने  रख  कर  मिलिट्री  रोड
 बनाने  को  वात  हुई  जो  उत्तर  प्रदेश  से  बिहार
 होते  हुए  आसाम  तक  जाय  *लटल  रोड
 प्रोजेक्ट”  के  नाम  से  एक  प्रोजेक्ट  वहां  पर
 खोला  गया  जिसके  लिये  56  करोड़  रुपया
 भारत  सरकार  ने  देना  मंजूर  किया  ।  बिहार
 के  भैंसालोटन  से  लेकर  गलगलिया  तक  नैपाल
 की  सीमा  के  साथ  साथ  जो  सड़क  बन  रही  है
 उसके  लिये  34  करोड़  रुपया  भारत  सरकार
 ने  सैक्शन  किया  जिसमें  से  i6  करोड़
 रुपया  खर्च  हो  चुका  है  ।  लकिन
 अफसोस  के  साथ  कहना  पड़ता  है  कि  भारत
 सरकार  ने  ग्राज  वह  रुपया  देना  बन्द  कर  दिया

 है  शीर  बहू  सड़क  जो  पहले  वार-फूटिंग  पर
 बन  रही  थी  बहू  स्प्रिट  झब  खत्म  हो  गई  है
 हालांकि  खतरा  अब  दूना  हो  गया  है,  लेकिन

 वह  सड़क  बनाने  की  स्कीम  जो  |मिलिद्री  के  लिये
 थी  अब  नहीं  हो  रही  है  ।
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 [at  लखन  लाल  कपूर]
 इसके  साथ  ही  साथ  आज  कोई  यह

 देखने  वाला  नहीं  हैं  कि  i606  करोड़
 रुपया  जो  खर्च  हो  चुका  है  उस  में  सिर्फ
 2  मील  सड़क  बनी  है  बाकी  यों  ही  मिट्टी  ह्ह्‌
 रही  है,  ें  सड़  रही  हैं,  कहीं  पर  रोड़ी  पड़ी
 हुई  है,  पुल  यों  ही  अधूरे  पड़े  हुए  हैं  ।  करोड़ों
 रूपये  का  इंजीनियरिंग  का  सामान  स्टीम  रोलसं,
 ट्रक,  जीपें,  वहां  पड़ी  सड़  रही  हैं  और  बड़े
 सरकारी  अधिकारी  मुफ़्त  में  पैसा  लेकर
 बडे  हुए  हैं  ।  इन  लोगों  के  अन्दर  राष्ट्र
 के  प्रति  जो  आस्था  होनी  चाहिए  वह  खत्म  हो
 रही  है  और  इसको  देखने  वाला  कोई  नहीं  है
 कि  हमारी  सीमाझों  का  क्‍या  होने  वाला  है  ।
 जब  कि  उसमें  करोड़ों  रुपये  का  गोलमाल
 हुआ  है  ।

 शब  मैं  आपका  ध्यान  देश  को  एकता  के
 प्रशन  की  ओर  खींचना  चाहता  हूं  ।  आज  से
 35  बर्ष  या  37  वर्ष  पहल  जब  स्वतन्ञ्ञता

 संप्राम  में  शामिल  होने  का  मुझे  मौका  मिला  था,
 हमने  राष्ट्रीय  ध्वज  को  देखा  था,  राष्ट्र  की
 आज़ादी  का  सपना  देखा  था,  भारत  की  एक
 मूर्ति  देखी  थी--काश्मीर  से  लेकर  कन्याकुमारी
 तक,  पंजाब  से  ग्रासाम  तक  भारत  का  एक  चित्र
 जिसके  लिए  हमें  लड़ना  है,  जिसके  लिए  हमें  मरना
 है,  जिसके  लिये  हमें  कुर्बानी  देनी  है  जिसके  लिये
 सरदार  भगत  सिह,  राजगुरु,  सुखदेव,  जतिन्दनाथ
 दास,  खुदीराम  बोस,  चन्द्रशेखबर  आजाद,
 राम  प्रसाद  बिस्मिल,  अशफाकउल्ला  खां,
 तिलक,  गांधी,  लाल-पाल-दास,  सुभाष  चन्द्र
 बीस  जैंसे  बद़े-वड़े  नेताओं  ने  जिस  स्वाधीनता
 के  लिये  जिस  भारत  की  अखण्डता  के  लिये
 अपनी  कुर्बानी  दी,  आज  अपनी  आंखों  से  उसको
 ढहते  देख  कर  दिल  टृक-ट्क  हो  जाता  है।
 उपाध्यक्ष  महोदय,  एक  आन्तरिक  पीड़ा  होती
 हैँ  कि  हमने  क्या  सपना  देखा  था  और  क्या  हो
 रहा  है।  अंग्रेजों  के  जाने  के बाद  भारत  में  जो
 एकता  होनी  चाहिये  थी,  शारत  में  जो  ध्यसर्था
 होनी  चाहिये  थी,  भारत  की  जो  उन्नति  होनी
 चाहिये  थी--आशधिक,  सामाजिक  और  राज-
 नीतिक--और  सेक्यूलरिज्म  का  जो  एक  मजबूत
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 झण्डा  हमारे  सामने  लहराना  चाहिये  था,  श्ाज
 उसके  विपरीत  देख  कर  बहुत  हो  सदमा  और
 तकलीऊ  होती  है  -  आसाम  में  जो  घटनायें  घटी
 हैं,  व ेमामूली  घटनायें  नहीं  हैं,  बहुत  ही  भयानक
 घटनायें  हैं  -  उन  को  देख  कर  दिल  चौंकता  है
 कि  भविष्य  किधर  इंगित  कर  रहा  है,  कहां  हम
 जा  रहे  हैं  7  चाहे  लचित  सेना  के  नाम  पर,  चाहें
 राम  सेना  के  नाम  पर  और  चाहे  शिव  सेना  के
 नाम  पर  जो  बातें  हो  रहो  हैं  प्रान्ती  प्रता  के  आधार
 पर,  जानें यता  के  आधार  पर,  साम्थदाडिता  के

 (धार  पर  भारत  का  ऐसा  चित्र  झाज  क्यों
 हो  रहा  है,  भारत  क्यों  टूटने  जा  रहा  है,
 किस  का  कसूर  है,  किसको  जवाबदेही  है  ?
 भारत  सरकार  किसके  हाथ  में  है  ?  पिछले

 20  वर्षो  से  कांग्रेस  के  हाथ  में  हिन्दुस्तान  का
 मुकस्मिल  शासन  भार  रहा  है बौर  इसकी  सौ
 फो  सदी  जवाबदेहों  कांग्रेत  सरका  पर  है
 हिन्दुस्तान  की  एकता  में  लोगों  को  ग्रास्था,  लोगों
 का  आचरण,  लोगों  के  अन्दर  भारत  के  प्रति
 मर  मिटने  की  तमन्ना  कांग्रेस  ने  धो-पंछ  कर
 समाप्त  कर  दिया  है  ।  नैतिकता  को  ऊपर
 ले  जाने  की  जिम्मेदारी  उन  को  थी  लकिन
 जो  चित्र  गांधी  जी,  जवाहरलाल  जो,  तिलक
 झौर  उन  नौजवानों  का  था  जो  हंसते  हंसते
 फांसी  के  तख्ते  पर  झूल  गये,  जो  गोली  खा  कर
 मर  गये,  जो  जेल  को  चहारदीवारी  क  अन्दर
 सांस  लें  कर  अपनी  जबानी  जजा  कर  भस्म
 कर  गये,  वह  कहां  गया  ?  कहां  गया  वह
 सपना  ?  वह  घूलिघूसरित  हो  गया  |  बिड़ला,
 टाटा  और  डालशिया  के  महलों  में  उनका
 ख्वाब  कैद  हो  गया  ।

 तीन-तीन  पंचवर्षीय  योजनाय  हमारी
 खत्म  हुई  उनके  ऊपर  हजारों  करोड़  रुपये  खर्च

 होने  के  बाद  भी  आज  हम  एक  मसला  हल  नहीं
 कर  सके  और  वह  है  भूख  का,  गरीबी,  बकारी
 आर  नाबराबरी  का  '  आज  हम  चीन  से
 लड़ने  के  लिये  भले  ही  सेनाये  तायनात  कर  दें
 पाकिस्तान  से  लड़ने  के  लिये  भले  ही  सेनायें
 कच्छ  में  चली  जायें  लेकिन  जो  दूसरा  मोर्चा
 है  यानी  भूख  की  ज्वालाओं  का,  उसको  सेना

 नहीं  हल  कर  सकती  ।  गोली  झौर  लाठी  भूख।
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 को  ज्वाला  नहीं  बुझा  सकतों  ।  हमारी  सीमा
 और  देश  झाज  खतरे  में  है  ।  जहां  तक  सेन।  का
 सवाल  है  वह  सोमा  पर  लड़ेगो;  लेकिन  जो
 अन्दरूती  खतरा  है  जो  अलग  अलग  प्रान्तों
 का  निर्माण  हो  रहा  है,  भाषा  के  नाम  पर
 प्रान्तीयता  के  नाम  पर  मजहब  के  नाम  पर
 जो  रोजनलिज्म  पैदा  हो  रहा  है,  उसका  क्‍या
 होगा  ?  आज  उत्तके  कारण  भवानक  अभन्तोष
 नौजवानों  में  है  -  उन  नौजवानों  में  जो  पढ़
 लिख  कर  जवान  होकर  सामने  ा  रहे  हैं  ।
 उनको  बेकारों  णसे  लोगों  को  संख्या  बड़ा  रहो
 है  जो  भ्ूचो  पोड़ों  है,  जो  रोटो  और  राजो  को
 तलाश  में  है  1  मैं  ऐसा  कह  सकता  हुं  फि  बह
 पढ़े  लिखें  बकार  इन्सान  एक  चिन्गारों  हैं
 जो  भूब्रों  को  भोड़  है,  भूखों  जनता  है.  वह
 बारूदखाना  हैं  |  इपलिये  इस  चिगारी  के
 वबारूदखाने  में  पड़ने  के  कारण  हो  देश  की
 एकता  [11  है,  देश  को  शान्ति  भंग  होती
 है  और  देश  का  भविष्य  अन्धकारमय  मालूम
 होता  है  ।  इधलिये  इसका  इलाज  खोजना  है  |
 इसका  इलाज  केवल  चोडी  और  रोजा  है।
 अन्न  और  बकारी  की  समस्या  को  हल  करना  है  7

 पिछले  बोस  वर्षों  में  जापान  कहां  चला
 गया,  जमनी  कहां  चला  गया,  इंगलैण्ड  कहां
 चला  गा;  जिन  देशों  में  बम  ही  बम
 गिरते  थे  और  एक  मकान  भो  मुश्किल  से
 सही  सलामत  बचा  था,  एक  भो  कारखाना

 मुश्किल  रे।  सही  सलामत  नहीं  था,  झाज  वह
 देश  सातवें  आसमान  में  हैं  ।  लेकिन  जहां
 942  में  कलकत्त  में  सिर्फ  एक  बम  गिरा

 था,  उसके  सिवा  और  लड़ाई  नहीं  हुई,  एक
 भी  गोला  नहीं  गिरा  और  ऐसा  हिन्दुस्तान
 हमें  आजारी  में  मिला  था,  उसका  हमने  क्‍या
 किया?  हश  अभी  तक  उसके  खुराक  का  मसला

 हल  नहीं  कर  सके  हैं  -  आज  चाहे  बंगाल  हो,
 चाहे  उड़ासा  हो,  चाहें  मध्य  प्रदेश  हो  या

 बिहार  हो,  वहां  अकाल  ही  अकाल  है  और

 भुखमरों  फी  भीड़  है  ।  इसलिये  इसका  इलाज
 निकालिये  |

 हम  सेना  पर  कितना  खर्च  कर  रहे  हैं  ?
 कितनो  ही  जबर्दस्त  सेना  हम  लद्दाख  और
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 नेफा  में  खड़ी  कर  दें  या  पाकिस्तान  के  मोर्चे
 पर,  लेकिन  यदि  घर  के  अन्दर  जो  झाग  लगी  है
 उसको  बुझाने  के  लिये  सरकार  लोगों  को  खाना
 नहीं  देती  तो  सारी  सेना  बेकार  है  |  मैं  सरकार
 से  अर्ज  करना  चाहता  हूं  कि  उसकी  इस  मामले
 में  फेल्योर  हुई  है  पिछले  बोस  वर्षों  में  -  वही
 थोड़  से  मौके  थे  इस  समस्या  को  हल  करने  के
 लिये  ।  इसके  लिये  आप  को  दो  तीन  सालों  की
 मियाद  बांधनों  चाहिये  थो,  दो  तीन  सालों  में
 जमीन  का  बटवारा  करना  चाहिये  था  ।  जब.
 आप  कहते  थे  हैं  कि  झाप  को  समाजवाद  लाना
 है  ।  राष्ट्रपति  जी  के  अभिभाषण  में  भी.
 समाजवाद  को  चर्चा  हुई  है  n  मैं  पूछता  चाहता
 हूं  कि  क्या  सरकार  समाजवाद  की  रूपरेखा
 जानती  है  ?  क्या  वह  समझती  है  कि  समाजवाद
 क्या  है  ?  क्‍या  समाजवाद  टाटा,  बिड़ला
 डालमिया  की  थैलियों  पर  आयेगा  ?  क्‍या
 उनकी  तिजोरियों  के  साथ  बनेगा  ?  क्‍या  उनके
 महलों  पर  समाजवाद  खड़ा  होगा  ?  न  कि
 वह  देश  के  6  लाख  गांवों  में  होगा  |  देश  में
 जो  उत्पादन  के  साधन  हैं  आखिर  उनके  ऊपर

 -समाज  का  अधिकार  कब  होगा  ?  आज  उन  पर
 ्वन्द  मुट्ठी  भर  पूंजीपतियों  का  अधिकार  है:
 और  सारा  देश  उन  की  मुट्ठी  में  छटपटा
 रहा  है  |  आज  जहां  गरीबी  दूर  होनी  चाहिये
 थी  वहां  गरोबी  बढ़  रही  है  अमीर  और  भी
 अमीर  होता  चला  जा  रहा  है  1  नतीजा  यह  हो
 रहा  है  कि  यह  जो  मसला  हल  होना  चाहिये
 था  वह  नहीं  हो  रहा  है  ।  महंगाई  बढ़ती  जा
 रही  है  ।  राष्ट्रपति  के  अभिभाषण  में  कहा
 गया  है  कि  i966  में  महंगाई  6  प्रतिशत  बढ़ी
 और  पिछले  साल  में  5.  7  प्रतिशत  बढ़ी  है
 आज  महंधाई  झौर  नाबराबरी  बढ़ती  जा  रही
 है,  भूखमरी  बढ़ती  जा  रही  है,  अकाल  बढ़ता
 जा  रहा  है।

 मैं  जानना  चाहता  हुं  कि  आखिर  आप
 कैसे  देश  को  बनाना  चाहते  हैं  -  अगर  झाप
 फूड  फ्रण्ट  पर  देश  को  बचाना  चाहते  हैं  तो
 जमीन  का  बटवारा  किया  जाये,  जमीन  में
 कोआपरेटिव  फामिंग  की  जाय,  जमीन  की:

 I9203
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 सिंचाई  का  प्रबन्ध  किया  जाये  ।  इसी  तरह  से
 राज  ी  भुखमरी  की  संख्यों  बढ़ती  जा  रही
 है  वह  कम  हो  सकती  है  ।  आज  हम  देखते  हैं
 कि  हमारे  यहां  जो  पढ़  लिख  नौजव.न  हैं
 उनमें  बकारी  बढ़  रही  है  |  झाज  भारत  में  30
 हजार  इंजीनियर्स  बेकार  हैं  ।  इससे  व्ढ़कर
 लज्जा  की  बात  हमारे  लिये  क्‍या  हो  सकती  है  1
 यह  जो  20  हजार  पढ़  लिख  इंजीनियर  हैं  यह
 देश  के  निर्माण  के  काम  में  हाथ  बटा  सकते  थे,
 समाजवाद  के  निर्माण  में  हाथ  बटा  सकते  थे,
 वह  बोकार  हैं  शोर  बकार  होकर  भुखमभरों
 की  टोली  बना  कर  इधर  उधर  भटक  रहे  हैं  a

 “इमसे  बक्ष  कर  लज्जा  की  बात  और  क्‍या  हो
 सकती  है  ?

 झ्ापने  बड़ों  बड़ी  इंडस्ट्रोज  खोली  हैं,
 .हैवी  इंजीनिर्यारिग  कारखाने  खोले  हैं  ।  क्‍या

 इसी  तरह  से  शाप  देश  को  अमरीका  बनायेंगे  ।
 ाज  हिन्दुस्तान  अमरीका  तो  नहीं  बन  पाया,
 हां,  वह  कुछ  और  बन  गया  है  |  इसलिये  जब
 तक  स्माल  स्केल  इण्डस्ट्रीज  नहीं  चलाई  जातीं,
 जब  तक  गांवों  में  उद्योगों  का  जाल  नहीं

 . बिछ  जाता,  तब  तक  यह  बेकारों  की  झाबादी
 बढ़ती  रहेगी  और  लोगों  में  असन्तोष  बढ़ेगा  ।
 लोग  झंडे  जलायेंगे,  रेलें  तोड़ेंगे,  बसे  जलायेंगे,
 दूकानें  लूटेंगे  और  अराष्ट्रीय  तत्वों  का  प्रसार

 “होगा  ।  अराष्ट्रीय  तत्वों  के  बढ़ने  से चीन  और
 पाकिस्तान  हिन्दुस्तान  को  ध्वस्त  करेंगे  और
 उन  को  देश  की  एकानमी  को  बरबाद  करने  में,
 राष्ट्रीयता  को  तोड़ने  में,  हिन्दुस्तान  के  सारे
 मन्सूबों  को  चूर  चूर  करने  में  सफलता  मिलेगी  ।

 ग्राज  वियटनाम  में  एक  नरमेघ  यज्ञ
 “हो  रहा  है,  यह  नरमेध  यज्ञ  पिछले  कई  वर्षों

 से  हो  रहा  है  -  इसके  लिये  साउथ  ईस्ट  एशिया
 के  छोटे  छोटे  मुल्क  भारत  को  अपना  नेता
 मानते  थे,  बड़ा  भाई  मानते  थे,  उन्हें  हम  से  बड़ी
 चड़ीं  उम्मीद  थीं  ।  जब  हिन्दुस्तान  आजाद
 हुमा  था  तब  उन्होंने  बड़ी  आशायें  हम  से
 लगाई  थीं,  लेकिन  उनकी  सारी  श्राशाप्ों  पर
 पानी  फिर  गया  ।  श्लाज  चीन  और  अमरीका
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 के  बीच  में  जा  भिड़न्त  विंयटनाम  के  सम्बन्ध
 में  हो  रही  है,  उसके  सम्बन्ध  में  भारत  की  ओर
 कोई  ठोस  कदम  नहीं  उठाया  जा  रहा  है
 क्योंकि  हम  अमरीका  के  मुखापेक्षी
 हैं।  हम  वहां  से  कर्जा  मांगते  हैं,
 अन्न  मांगते  है,  मशीनें  मांगते  हैं  ।  हम  अमरीका
 के  गुलाम  हैं  ।  इसलिये  हमारी  हिम्मत  नहीं
 होती  अमरीका  के  खिलाफ  बोलने  की  और
 न्याय  स्थापित  करने  की  ।  आज  साउथ  ईस्ट
 एशिया  के  छोटे-छोटे  मुल्क  हमारी  तरफ  देख
 रहे  हैं,  आज  वह  एक  नेता  खोज  रहे  हैं,
 लेकिन  भारत  की  वैदेशिक  नीति  में  इतनी
 फेल्योर  रही  है  कि  उसमें  नेता  बनने  की  क्षमता
 नहीं  रह  गई  है  ।  हम  मार  खाये  हुए  हैं  1  झ्राज
 हम  छोटे  छोटे  मुल्कों  को  सौहार्द  से  अपना
 सकते  हैं,  उनको  कोझापरेशन  दे  सकते  हू  ताकि
 वह  हमारी  रहनुमाई  में  चलें  -  आज  अमरीका
 रूस  और  चीन  के  जो  तीन  दैत्य  हैं,  जो  शोषित
 पीड़ित  मानवता  को  निगल  जाने  के  लिए
 उद्यत  है,  उनसे  बचाने  के  लिये  हमें  कुछ  करना
 है  ।  मानवता  पर  आज  जो  खतरा  है,  हिन्दुस्तान
 पर  जो  खतरा  हो  रहा  है,  उसको  उससे  बचाने
 की  हम  में  क्षमता  है।  उसके  लिय  भारत
 सरकार  को  ठोस  कदम  उठाना  चाहिये  |

 आज  जो  सवाल  यहां  उठाया  जा  रहा  है
 कच्छ  के  मामल  में,  उसके  सम्बन्ध  में  स्थिति
 यह  है  कि  इंटरनेशनल  कोर्ट  का  फैसला  हा
 है  में  कहना  चाहता  हूं  कि  एक  इंच  भूमि  भो
 पाकिस्तान  को  नहीं  मिलनी  चाहिये  चाहे
 इसके  लिये  हिन्दुस्तान  स्वाहा  हो  जाये।
 इसके  लिये  हम  लोहे  से  लोहा  बना  कर  रहेंगें
 इसके  लिये  हम  को  सरकार  को  ऐश्योरेंस
 देना  चाहिये  ny

 6.52  hrs,
 RE.  AWARD  OF  KUTCH  TRIBUNAL
 —Contd,

 श्री  मनुभाई  पटेल  :  उपाध्यक्ष  महोदय,  में
 अपनी  एक  गलती  सुधारना  चाहता  हूं  ।  जब
 श्री  मधु  लिमये  ने  कहा  कि  उन्होंने  रेडियों  पर
 कच्छ  के  बारे  में  सुना,  तब  मने  कहा  था  कि
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 बह  अनुमान  है  कणेंकि  जेनेवा  4  बजे  के समय
 के  अनुसार  यहां  8.  30  बजे  उसके  बारे  में
 मालूम  होगा  ।  लेकिन  अभी  मने
 बाहर  जाकर  देखा  कि  रायटर  की  मेसेज  है
 ओर  उसमें  यह  है  कि  vo  परसेंट  भारत  के
 साथ  है  और  i0  परसेंट  पाकिस्तान  के  साथ
 'जाता  है  और  वह  बात  कन्फर्म  हो  गई  |

 मुझ  को  जो  दहशत  है  वह  में  आपके  सामने
 'अर्ज  करना  चाहता  हूं  ।  मेरे  पास  ऐसी  माहिती
 थी  कि  जैसे  ही  यह  अवाई  अनाउन्स  होगा,
 'पाकिस्तान  तैयार  रहेगा  और  अनाउन्समेंट  के
 अनुसार  जितनी  धरती  उसके  पास  आने  वाली
 -है  उसके  ऊपर  वह  मार्च  कर  जायेगा  ।  इसके
 बारे  में  इस  सदन  को  विश्वास  में  लेकर  पूरी
 सूचना  यहां  दी  जानी  चाहिये  ।  इसलिये  मैं
 आप  के  जरिये  से  विनती  करता  हूं  कि  चाहे
 डिफेन्स  मिनिस्टर  हों,  चाहे  होम  मिनिस्टर  हों
 या  एक्सटर्नल  अफेग्नर्स  मिनिस्टर  हों,  वह
 हाजिर  रह  कर  हमें  कोई  विश्वसनीय  सूचना  दें,
 जिसमें  हम  [सके  बारे  में  सोच  विचार
 कर  सकें।  आप  किसी  मिनिस्टर  को
 बुलायें  ताकि  हम  को  यह  सूचना  मिले

 whether  Pakistani  forces  are  march-
 ‘ing  towards  that  area  to  occupy  it.

 MR.  DEPUTY-SPEAKER:  I
 sconvey.

 SHRI  M.  L.  SONDHI:  If  the  Prime
 Minister  is  in  possession  of  the  Award
 her  foremer;  duty  is  to  come  here
 -and  inform  ws,

 MR,  DEPUTY-SPEAKER:  I  shall
 convey  it  to  the  Minister  of  Parlia-
 mentary  affairs  and  through  him  to
 the  Prime  Minister.

 SHRI  M.  L.  SONDHI:  If  it  is  in  her
 possession,  what  prevents  her  from
 sharing  it  with  the  House  at  once?

 MR.  DEPUTY-SPEAKER:  ]  entire-
 ly  agree  with  what  you  say;  the  House
 is  anxious  to  know  about  it.  I  fully
 share  your  anxiety.  Ali  the  sections
 of  the  House  are  very  anxious.  I
 shall  see  that  the  Minister  of  Parlia-
 mentary  Affairs  is  approached  and  if
 he  agrees  to  give  some  information
 immediately,  it  will  be  good,

 will
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 श्री  लखन  लान  ऊपर  :  प्रधान  मन्त्री  को
 बुलाया  जाए  ।

 श्री  कंवर  लान  गुप्त :.  तीन  साढ़े  तीत
 बजे  बलराज  मधोंक  जी  चेयर  में  थे  -  उस  वक्‍त
 यह  मांग  उठी  थी  कि  रेडियो  में  यह  खबर  ञ्
 चुकी  है  और  उस  वक्‍त  भी  डाक  राम  सुभग
 सिह  जी  ने  कहा  था  कि  म  जाकर  निवेदन  कर
 दूंगा  |  झब  पांच  बज  गए  हैं  |  अभी  तक  कोई
 जवाब  नहीं  झाया  है  ।  अगर  इसी  प्रकार  से  ये
 लोगों  की  भावनाओं  से  खेलते  रहे  और  पाकि-
 स्तान  ने  उस  पर  कब्जा  कर  लिया  तो  उसकी
 प्रतिक्रिया  कितनी  खतरनाक  होगी,  इसका
 आप  झन्दाजा  सहज  में  लगा  सकते  हैं  -  कितना
 उसका  देश  पर  असर  पड़गा,  इसका  अनुमान
 भी  आप  लगा  सकते  हैं  ।  प्रधान  मन्त्री  के  पास
 एवार्ड  है  और  वह  पार्टी  के  लीडरों  को  बुला  कर
 बात  कर  रही  हैं  ।  में  जानना  चाहता  हूं  कि
 हाउस  को  क्यों  नहीं  कान्फिडेंस  में  लिया  जाता
 है  ।  इस  तरह  अगर  लाइटली  हाउस  को  लिया
 जाएगा  तो  डेमोक्रेसी  नहीं  रह  सकती  है  ।  जब

 . हाउस  मीट  कर  रहा  है,  इतना  बड़ा  ' एवाई
 देश  के  सामने  है,  देश  का  इतने  मील  हिस्सा
 पाकिस्तान  को  इस  में  दिया  जा  रहा  है.  .

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  whether  the  Prime  Minister
 has  got  the  award  or  not.  But  Mr.
 Pate]  has  given  information  after  veri-
 fying  it;  I  take  it  that  he  is  correct,
 Now  that  the  Minister  of  Parliamen-
 tary  Affairs  has  come,  I  shall  explain
 the  position  to  him,  It  appears  that
 the  radio  had  broadcast  the  news  that
 the  award  had  been  given.  The  House
 is  anxious  to  have  q  statement  on  the
 award.  The  hon.  Member  there  says
 that  Prime  Minister  pas  got  a  copy  of
 the  award  and  she  is  discussing  it
 individually  with  the  Ministers,  I  do
 not  know  whether  it  jis  so.  A  state-
 ment  may  be  made  on  the  floor  of
 the  House  immediately  because  ali
 sections  of  the  House  are  eager  to
 know  about  the  award.

 SHRI  MANUBHAI  PATEL:  Mr,  an-
 xiety  is  not  that;  it  is  already  announ-
 ced,  But  my  anxiety  is  about  the  in-
 formation  spreaq  out  that  Pakistani
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 [Shri  Manubhai  Patel]
 army  were  marching  towards  the  In-
 dian  border.  We  want  to  know  whe-
 ther  these  forces  had  already  started
 operation.  That  is  my  anxiety
 (Interruptions.)

 DR.  RAM  SUBHAG  SINGH:  I  saw
 that  telex  message  myself  which  says
 that  ninety  per  cent  of  the  area  has
 been  awarded  to  India  by  a  majority
 judgement...  (Interruptions)  I  shall
 discuss  this  matter  with  the  Prime
 Minister  and  in  case  she  has  got  any
 authentic  information,  I  shal]  request
 her  to  make  a  statement  before  6  P.
 M.  but  in  case  she  has  not  anything
 authentic,  it  will  be  done  later  on,
 perhaps  tomorrow.

 AN  HON.  MEMBER:  Strategic  area
 had  gone  to  Pakistan?..  (Interrup-
 tions)

 MR.  DEPUTY-SPEAKER:  There  is
 another  suggestion.

 Another  is,  they  are  apprehending
 some  danger.  On  these  two  points,
 there  is  strong  feeling.  So,  please  con-
 vey  this  to  her;  (Interruption)
 7.00  hrs,

 SHRI  KANWAR  LAL  GUPTA:  She
 does  not  respond.  What  is  the  use  of
 just  conveying  this?

 DR.  RAM  SUBHAG  SINGH:  This  is
 a  matter  to  be  dealt  with  very  care-
 fully.  We  should  not  be  upset.

 AN,  HON.  MEMBER;  Very  quickly
 also;  and  effectively.

 DR.  RAM  SUBHAG  SINGH:  There,
 I  agree.  Effectively  and  quickly.
 (Interruption)  I  fully  agree  with
 that.  But  this  state  of  mood  is
 not  going  to  take  us  forward
 in  ‘any  way,  because  this  might
 lead  to  much  confusion.  We  can
 take  effective  action  only  when  we  all
 unite,  Now,  I  will  just  go  to  the
 Prime  Minister  and  make  a  request
 that  in  case  she  is  in  possession  of
 authentic  information,  she  may  make
 a  statement  before  six,  and  in  case
 that  information  is  not  available,  if
 it  is  only  a  telex  information,  then  a
 statement  will  be  given  tomorrow.
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 श्रो  कबरलाल  गुप्त  :  हाउस  क़ो  विश्वास
 दिलाना  चाहिये  कि  दस  परसेंट  पर  पाकिस्तान
 उस  वक्‍त  तक  कब्जा  नहीं  करेगा  जब  तक  सदन
 उसके  बारे  में  डिसकस  न  कर  ले  ।

 MR.  DEPUTY-SPEAKER:  The  fee-
 ling  of  the  House  has  been  shown.
 He  will  convey  it  to  her.  Let  us  face
 the  situation  unitedly  and  calmly.

 DR.  RAM  SUBHAG  SINGH:  What.
 else  can  we  do?

 श्री  कंवरलाल  गुप्त  :  विश्वास  दिलायें
 कि  पाकिस्तान  उस  पर  कब्ज़ा  नहीं  करेमा  ।

 SHRI  M.  L.  SONDHI:  There  has
 been  an  jnspired  and  systematic  pro-
 Paganda  for  the  last  0  days  that  In-
 dia  is  getting  most  of  it  and  only  a
 little  is  going  to  Pakistan.  Who  is
 the  judge  of  all  this?  This  House  must
 judge  jt,  and  not  the  Minister  of  Par-
 liamentary  Affairs.  We  must  know
 why  Mr,  Swaran  Singh  and  Gen.
 Sheikh  agreed  that  this  was  a  dispu-
 ted  territory,  We  must  know  why  full
 preparation  was  not  made,  and  why
 so  many  hearings  took  place  and  why
 we  should  accept  this  politica]  verdict
 which  is  not  a  judicial  yerdict.

 SHRI  VASUDEVAN  NAIR  (Peer-
 made):  Are  we  going  into  the  merits
 of  the  case?

 MR.  DEPUTY-SPEAKER:  Order,
 order.  I  have  given  an  opportunity.
 You  have  recorded  your  protest.

 att  रणघोर  सिह  (रोहतक)  :  यह
 एश्योरेंस  दें  कि  दस  परसेंट  पर  वह  कब्जा  नहीं
 करेगा।  मैं  जानना  चाहता  हूँ  कि  क्या  हम
 तैयार  हैं  उनकी  फौज  ताकत  का  मुकाबला
 करने  के  लिये?  ऐसा  तो  नहीं  हैं  कि  वह
 जबरदस्ती  दस  परसेंट  क ेबजाय  बीस  परसेंट  पर
 कब्जा  कर  ले।  वी  शुद  नाट  बी  काट  नर्पिंग

 श्री  कंबर  लाल  गुप्त  :  उपाध्यक्ष  महोदय,
 प्रधान  मंत्री  जी  के  पास  अगर  झफिशली
 एवार्ड  नहीं  है  तो  कम  से  कम  सदन को  विश्वास

 तो  दिलायें  कि  उस  जमीन  |का  एकइंच
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 भाग  भी  पाकिस्तान  को  नहीं  दिया  जाएगा  ।
 इतना  तों  वह  कह  सकती  हैं  1  जाबूझ  कर  वह
 यह  कहना  नहीं  चाहती  हैं  ।आहिस्ता  ग्राहिस्ता
 बहू  देश  को  इसके  लिए  तैयार  कर  रही  हैं  1
 देश  के  साथ  वह  गद्दारी  कर  रही  हैं।

 MR,  DEPUTY-SPEAKER:  I  cannot
 give  a  verdict  on  this.  How  can  I  say
 anything  about  this?  (Interruption)
 What  I  would  seay  is,  all  this  protest
 has  been  recorded  and  the  feelings
 have  been  conveyed,  and  it  would  all
 be  conveyed  to  the  Prime  Minister.
 After  taking  into  consideration  all  the
 facts,  either  this  evening,  as  he  said,

 ‘or
 DR.  RAM  SUBHAG  SINGH:  Just

 now  we  sent  a  note  to  the  Lok
 Sabha  Secretariat  that  she  is  making

 .a  statement  tomorrow,  but  anyway,  I
 am  going  to  convey  the  feelings  of  the
 House  to  her.  (Interruption.)

 MR.  DEPUTY-SPEAKER:  Order,
 order.  What  I  suggest  is,  let  us  pro-

 teed  with  the  debate  on  the  Presi-
 dent’s  Address.  As  has  been  sug-
 geseted  here,  and  as  observed  by  the
 Minister  of  Parliamentary  Affairs,  let
 us  all  face  the  situation  calmly  and
 unitedly.
 17.04  hrs,
 MOTION  OF  THANKS  ON  PRESI-

 DENT’'S  ADDRESS—contd.
 अं,मतो  लक्षम  का  तम्मा  (खम्मम)  :

 उप.घाय  सहीय  ।  इस  चर्चा  में  कई  बातों  पर
 सन  में  प्रश  डाल  गया  है।  ग्राज  हम
 ईतनी  सस्क्रयों  से  से  दोच.रहैं  कि  सम-
 स्था्ों  की  भीड़  में  उनके  सापेक्ष  महत्व  का

 मुल्दांकन  करना  की  हो  गया  है  |
 उलझनों  की  श्रृंखला  ऐसे  लगातार  चल

 रही  है  कि  हमारे  मन  में  शायद  वेंदना  शवित
 का  लोप  हो  रहा  है  और  हम  कुछ  सन्न  से  पड़
 रहे  हैं--
 SHRI  8.  KANDAPPAN  (Mettur):

 Let  her  speak  in  her  mother-tongue.
 MR,  DEPUTY-SPEAKER:  Nobody

 ran  dictate  like  that.
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 SHRI  S.  KANDAPPAN:  Under

 what  rule  can  she  read  her  speech?
 She  is  reading  from  a  prepared  speech

 शत  लक्ष्म, का  तम्मा :.  मैं  पेपर्ज़  को
 जो  मेरे  हाथ  में  है  उनको  रेफर  कर  रही  हूं  ।

 SHRI  Ss.  KANDAPPAN:  Sir,  on  a
 point  of  order.  She  says  it  is  her  right
 to  read.

 MR.  DEPUTY-SPEAKER:  She  is
 referring  to  her  notes,

 SHRI  s.  KANDAPPAN:  She  herse?f
 just  said  that  she  is  reading.

 श्रीनती  लक्ष्मकॉस्तस्का:..  उपाध्यक्ष
 महोदय,  कहावत  हूँ  कि  जो  प्रतिदिन  मरता
 हो,  उसके  लिए  कौन  रोयेगा  ?

 हमें  इन  मूलभुत  समस्याझ्रों  की  छान-
 बीन  करके  इनका  हल  दडना  पड़ेगा।  इन
 मूलभूत  समस्याझ्रों  को  हल  करने  के  फलस्वरूप
 कई  अन्य  समस्‍यायें  या  तो  अपने  आप  सुलझ
 जायेंगी,  या उनका  हल  बड़ी  हृद  तक  झासान
 हो  जायेगा।  मैं  इस  प्रकार  की  कुछ  मूलभत
 समस्याओं  की  शोर  संकेत  करना  चाहती
 ह।

 मेरी  समझ  में  आज  भारत  की  सबसे  बड़ी
 और  मलभूत  समस्या  हमारे  जनतंत्र  के  अस्तित्व

 की  बन  गई  है  ाज  देश  भर  में  हिसा  और
 झराजकता  की  स्थिति  पैदा  करने  के  जो  प्रयत्न

 हो  रहे  है।  उनसे  स्पष्ट  हे।ता  है  कि  कुछ  लोगों  ने
 जनतंत्र  की  हृत्या  करने  की  ठान  ली  है।.
 वे  देश  में  ऐसी  अस्तव्यस्त  परिस्थिति  उत्पन्न
 करना  चाहते  हैं  कि  यहां  पर  जनतंत्र  का  पनपना
 असम्भव  हो  जाये  ।  वे  किसी  की  समस्या  को
 लेकर  जन  साधारण  को  भड़काना  चाहते  हैं
 चाहे  वह  समस्या  गम्भीर  हो  या  न  हो,  आवश्यक

 हो  या  न  हो,  देश  के  हित  में  महत्वपूर्ण  हो
 यान  हो।

 मैं  सरकार  से  निवेदन  करना  चाहती  हूं
 कि  राज  एक  ऐसी  परिस्थिति  ग्रा  गई  है
 कि  जनता  बस  इतना  चाहती  है  कि  देश  के
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 प्रशासन  में  स्थिरता  और  सामाजिक  जीवन
 में  शान्ति  बती  रहे।  परन्तु  आज  इन्हीं  दोनों
 बातों  के  लाल  पड़  गए  हैं  भ्ौर  देश  तेजी  से  अरा-
 जकता  की  झोर  बढ़ता  दिखाई  देता  है।  आज
 हमें  गम्भीरता  से  सोचना  चाहिये  कि
 ऐसा  क्‍यों  हो  रहा  हँ  और  इसका  उपाय
 क्‍या  है।

 देश  में  हो  रही  कई  घटनाओं  की  छान-
 बीन  करके  मैं  इस  निश्चय  पर  पहुंची  हूं  कि
 दुर्भाग्य  से  हमारे  देश  में  जनतंत्र  विरोधी  दल
 अन्य  राजनततिक  दलों  के  समान  ही  अधिकार
 और  सुविधायें  रखते  हैं,  परन्तु  उन  अधिकारों
 शौर  सुविधाओ्ों  का  उपयोग  वे  जनतंत्र  का
 गला  घोटने  के  लिए  कर  रहे  हैं।  इन  दलों  का
 किसी  भी  समस्या  पर  कोई  एक  निश्चित
 मत  या  रवैया  नहीं  है।  उनका  एक  मात्र
 रवैया  यही  है  कि  येन  केन  प्रकारेन
 जनतंत्र  को  इस  देश  में  असफल
 बना  दिया  जाये  ।  जिन  प्रश्तों  को
 शाल्तिपूर्वक  संसद्‌  झौर  विधान  सभाओं  में
 सुलझाना  चाहिये,  उन्हें  वे  बाजारों  या  चौराहों
 में  ल  जाकर  जन-मन  को  भड़काने  का  साधन
 बना  रहे  हैं  ।

 इस  कारण  हमारी  जनतंत्र  सम्बन्धी
 संस्थाञ्रों  का  प्रभाव  तथा  प्रश्नों  को  सुलझाने
 को  क्षमता  दिन  प्रतिदिन  क्षीण  पड़ती  जा  रही
 है।  जनता  के  प्रतिनिधि  सदनों  के  किसी  भी
 निर्णय  को  कोई  अन्तिमता,  फाइनेलिटी,  या
 कम  से  कम  आदर  प्राप्त  नहीं  हो  रहा  है।
 सभी  प्रश्नों  पर  आन्दोलन  ही  झान्दोलन  जारी
 हैं  और  जनतांत्रिक  गतिविधियों  की  स्थिति
 हास्यास्पद  हती  जा  रही  है।  साथ  ही  साथ
 हमारी  सीमाओं  पर  नक्सलवाड़ी  इंश  के  कार्य-
 क्रम  बढ़ते  जा  रहे  हैं।

 यह  निश्चित  है  कि  इन  सब  घटनाडरों  का
 मूल  लोत  उनतंत्र-विरोधो  और  विदेशनिष्ठ
 दलों  की  का  रस्तानी  है।  विशेषकर  कहीं  भाषा
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 को  लेकर  ,  कहीं  मुलाजिमतों  को  लेकर
 और  कहीं  किसी  अन्य  प्रश्न  को  लेकर  हमारे
 विद्याथियों  और  युवाजनों  में  जो  बेचैनी
 फैलाई  जा  रही  है,  वह  बेचैनी  देश  के  जनतंत्र
 के  अस्तित्व  के  लिए  खतरनाक  सिद्ध  होगी,
 इसमें  कोई  सन्देह  नहीं  है  ।

 यह  सच  है  कि  पिछले  कई  वर्षो  में  हम
 कई  समस्याओं  को  हल  करने  में  असफल  रहे
 हैं।  इसमें  कुछ  हमारी  त्रुटि  रही  और  कुछ
 हमारे  5स  के  नाहर  के  कारण  रहे।  जनतंत्र
 इसी  ढंग  से  चलता  है  और  जनता  अपनी
 इच्छा  के  अनुसार  नई  नई  सरकारें  बना  लती
 है।  जनता  को  ऐसा  अवसर  मिल  पाना  ही
 जनतंत्र  का  निचोड़  है,  चाहे  इस  भूल  तथा

 सुधार,  द्रायल एंड  एरर,  प्रत्तिक्रया  में  कितना
 ही  समय  क्यों  न  लग  जायें ।

 जहां  तक  मेरा  सम्बन्ध  है,  मैं  केवल  कांग्रेस
 पार्टी  के  भविष्य  के  बारे  में  चिन्तित  नहीं  हूं  ।
 हमें  तो  आज  समूचे  जनतंत्र  के  भविष्य  के
 के  बारे  में  चिन्तित  होना  है।  जनतंत्र  के
 अस्तित्व  के  लिये  प्रशासन  में  दुडता  झौर
 देश  में  शान्ति,  ये  दो  बातें  अनिवार्य  हैं  बौर
 इनके  लिये  जो  भी  कीमत  देनी  पड़े,  वह  कम  है  1
 अन्यथा  अराजकता  के  रूप  में  जो  कीमत.
 देनी  पड़ेगी,  वह  बहुत  महंगी  पड़ेगी,  यह  चेता--
 वनी  मैं  सरकार  को  देता  चाहतो  हूं।

 मेरा  यह  मत  नहीं  है  कि  आज  ही,  इसी
 वक्‍त  झमुक  राजनैतिक  दल  को  अवैध  घोषित
 कर  दिया  जाये  ।  मैं  इतना  ही  कहूंगी  कि'
 किसी  भी  व्यक्ति  अथवा  राजनैतिक  दल
 की  अवैध  कारस्तानियों  को  जनतंत्र  के  नाम
 पर  दरगुजर  न  किया  जाये  |

 हमारा  दूसरा  मूलभूत  प्रश्न  है  ग्राथिक
 स्थिति  का।  हम  जितनी  उन्नति  करते  जाते
 हैं,  उतना  ही  देश  में  झआथिक  संकट  बढ़ताद
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 दीखता  है।  पता  नहीं,  हम  इस  समय  किसी
 पंच-वर्षोप  योजना  के  दौरान  में  है,  अथवा
 योजना  से  छुट्टी  मना  रहे  हैं।  कोई  हमें  बता  दे
 कि  दरझअसल  माजरा  क्‍या  है।  हमारी
 'बाधिक  योजनाएं  कट-कटा  कर  केवल  वेतन
 प्रदान  कार्यक्रम  रह  गई  है।  उन्हें  योजना  कहना
 उस  शब्द  पर  ज्यादती  है  और  आत्म-विशभ्रम
 की  पराकाष्ठा  है  1

 हमसे  कहा  गया  है  कि  डेफिसिट  फिनां-
 सिंग  के  कारण  इन्फ्लेशन  बहुत  बढ़ा  और
 कीमतें  बहुत  बढ़  गईं।  इसी  कारण  हमने
 डेफिसिट  फ़िनांसिंग  को  एक-बारगी  बन्द  कद
 दिया।  यदि  यह  निर्णय  ठीक  था,
 तो  डेफिसिट  फिनांसिंग  के  बन्द  होने  पर
 कीमतों  में  मन्दी  झानी  चाहिये  थी।  परन्तु
 स्पष्ट  रूप  से  लगता  है  कि  कीमतें  अब  भी
 बढ़ती  ही  जा  रही  और  हमारे  कर्म  वारियों  का
 महंगाई  भत्ता  लगातार  बढ़ता  जा  रहा  है।

 एक  तरफ  डेफ़िसिट  फिनांसिंग  को
 एक-दम  बन्द  करके  हमने  आर्थिक  नि  क्रियता
 उत्पन्न  की,  बेरोजगारी  का  दौर-दौरा  कर
 दिया,  लोगों  में  बेहद  बेचैनी  पैदा  की  और
 दूसरी  तरफ़  हम  कीमतों  में  स्थिरता  नहीं
 ला  पाये।  जनता  दोनों  तरफ  से  पिट  गई
 और  हम  भौंचक  देख  रह  हैं।  मुझे  ऐसा  जगता
 है  कि  जब  तक  कीमतों  के  उतार-चढ़ाव  वाले
 ममूचे  ढांचे  पर  स्वतंत्र  रूप  से  हमारा  काबू
 नहीं  रहता,  तब  तक  डेफिसिट  फिनांसिंग  के
 करने  या  न  करने  द्वारा  कीमतों  का  नियंत्रण
 नहीं  हो  सकता।  पता  नहीं,  यह  सीधी
 सादी  बात  कब  हमारी  समझ  में  आयेगी--यदि
 आयेगी,  तो  ।

 अब  देश  की  आ्थिक  स्थिति  इतनों
 डिन्ताजनक  बन  गई  है  कि  मूलभूत  प्रश्नों  को
 टालने  से  काम  नहीं  चलेगा।  में  आशा  करती
 हुं  कि  तुरन्त  ही  ये  मूलभूत  निर्णय  लिये  जायेंगे।
 मैं  चाहती  हूं (क  इस  विषय  पर  प्रधान  मंत्री
 रुपप्ट  नीति  की  घाजणा  करें।
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 इसी  सन्दर्भ  में  मैं  झांझ  प्रदेश  की  वर्तमान
 आर्थिक  स्थिति  की  ओर  संकेत  करना  चाहेती
 ह्  मुझे  मालूम  हुआ  है  कि  आंध्र  प्रदेश  को
 दी  जाने  वाली  रकम  में  इस  साल  की  अपेक्षा

 आते  वाले  अधिक  वर्ष  मे  बीस  करोड़  रूपये
 की  कमी  कर  दी  गई  है।  इन  कारण  जांघ
 प्रदेश  की  जो  आर्थिक  दुस्थिति  होगी,  उससे
 झान्ध  प्रडेश  में  बेचेनी  होना  रवाभाविक  है।-
 जो  राज्य  सारे  देश  को  झन्न  पैदा  कर  देता  है,
 उसको  आशिक  दुस्थिति  से  बचाना  सारे  देश
 का  धम्म  है।

 नागार्जुन  सागर  जैसे  ऐरावत  के  बोझ  से
 दव  कर  आंध्र  जदेश  की  ऐसी  बुरी  दशा

 हुई  है  कि  निकट  भविष्य  मे  उत्तका  सुधार
 सम्भव  नहीं  दीखता  ।  कई  क्षेत्रों  म ेविशेषकर
 ग्रौद्योगिक  क्षेत्र  भे  आन्  प्रदेश  बहुत
 पिछड़ा  हुआ  है।  आगामी  झ्ाथिक  वर्ष  में:
 ग्रांध्र  प्रदेश  की योजना  घिस  धिस  कर  नगण्य
 रह  गई  है,  गत  वर्षों  से  भी  कम  रह  गई  है।
 जिस  राज्य  से  ्रन्न  मिलता  हैं  उसकी  यह
 ग्राथिक  दुःस्थिति  सारे  देश  के  लिए  ध्यान
 देने  योग्य  है।  इस  सदन  और  भारत  सरकार
 से  मेरी  सानुरोध  विनती  है  कि  अधि  प्रदेश
 की  विशेष  स्थिति  को  ध्यान  में  रखें।

 ग्राथिक  मामलों  के  सम्बन्ध  मे  अवमूल्यन
 का  भो  उल्लेख  आवश्यक  है।  भारतोय
 रूपये  का  अवमूल्यन  किए  लगभग  डेढ़  बरस

 हुआ  है।  झा  इस  बात  का  मूल्यांकन
 होना  चाहिये  कि  जिस  उद्देश्य  से  अवमूल्यन  का
 निर्णय  लिया  गया  था,  वह  कहां  तक  पूरा
 हुआ  है।  हमारे  एक्सपोर्ट  कहां  तक  बढ़ें  हैं;
 और  विदेशी  मुद्रा  के  मामले  में  हमारी  स्थिति
 कहां  तक  खुध्री  है,  इन  प्रश्तों  पर
 समाधान-कारक  विवरण  की  हम  अपेक्षा
 करेंगे।  सरकार  जो  नीति  किसी  मामले  मेँ
 अपनाती  है,  उत्तके  परिणामस्गरूप  देश  को
 होने  वाले  हानि  लाभ.  का  ब्यौरा  सदन  के

 सम्मुख  ग्राना  चाहिये  ताकि  हमारी  नीतियों:
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 -का  वस्तविक  मूल्यांकन  संभव  हो  सके  ।

 हमारी  पंबवर्जाॉथ  योजना  के  डांवाडोल
 होने  का  शायद  एक  और  कारण  यह  है  कि
 विदेशी  सहायता  की  जिस  मात्रा  में  हम  ऑाशा
 कर  रहे  थे,  उस  मात्रा  मे  वह  नहीं  भिलो  और

 ' उत्तके  मिलने  का  सम्भावना  भा  नहों  रही।
 इस  स्थिति  से  निपटने  के  लिए  हम  क्या  उपाय
 सोच  रहे  हैं?  इतका  ब्यौरा  भोशगाशा  है
 सदन  के  सम्मुथ  रखा  जायगा।  एक  प्रकार
 से  यह  ग्रच्छा  ही  हुमा  कि  हमे  विदेशों  पर

 निर्मर  रहने  की  अब  सुविधा  नहों  रही।
 किन्तु  इस  सुविधा  से  हम  लाभ  उठा  कर
 चुनौती  को  स्व्रोकार  कर  रहे  हैं  या हताश  होकर

 :  निस्सहायता  की  दशा  में  योजनाबद्ध  प्रगति
 के  रास्ते  को  ही  खैरबाद  कह  रहे  हैं?  झाज
 हमने  अपनी  निस्सहायता  श्रौर  नि्वापता
 का  सबूत  दिया  तो  न  केवल  हमें

 सहायता  हो  नहीं  मिलेगो  बल्कि
 हमारी  जगहँताई  भी  होगों।  झतएवं  सरकार
 से  मेरा  सुझाव  है  कि  आत्म  निर्भ  रता  के  ठोस
 ब्राधार  पर  हमारो  योजना  की  पुनरंचना  करे
 और  भारत  के  ग्रौरव  को  थ्चचा  ले  |

 SHRI  VASUDEVAN  NAIR  (Peer-
 ~made):  Mr.  Deputy-Speaker,  within

 the  short  time  that  is  available  to  me
 I  should  like  to  deal  with  only  two
 points  which  are  referred  to  in  the
 President's  Address.  The  President’s
 Address  makes  it  very  clear  that  this
 government  is  not  capable  of  clear
 thinking  on  any  major  issue  that  con-
 fronts  this  country  or  confronts  the
 world  today.  For  example,  let  us  see
 what  the  government  is  thinking
 about  the  most  burning  international
 problem  i.e.,  the  war  that  is  going  on
 in  Vietnam.  I  will  not  take  much
 time  to  deal  with  it  but  I  will  say  that
 it  is  very  clear,  as  clear  as  daylight,
 that  in  South  Vietnam  the  so-called
 government  at  Saigon  does  not  repre-
 sent  ihe  people  of  that  country.  I  am
 sorry  to  see  the  so-called  Foreign

 “Minister  of  she  so-called  Saigon  Gov-
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 ernment  stricting  about  in  New  Delhi,
 even  getting  an  audience  with  the
 Prime  Minister  of  this  country  and
 trying  to  explain  to  her  how  the  Viet
 Congs  are  being  beaten  back.  All
 sort  of  cock  and  bull  stories  are
 being  told  by  that  particular  gentle-
 man  in  the  capital  of  India.  It  is  a
 shame  for  our  country  to  treat  such
 a  gentleman  as  the  représhentative  of
 a  heroic  people  who  are  giving  a  re-
 buff,  a  fitting  rebuff,  to  the  greatest
 military  power  in  the  world  today,  to
 the  supposed  to  be  greatest  military
 power  today.  On  that  question,  we
 would  suggest  that  at  least,  at  this
 stage,  when  things  are  very  cleer  and
 the  writing  on  the  wall  is  so  clear,  as
 clear  as  day  light,  let  this  Govern-
 ment  come  to  some  firm  decisions  on
 the  matter.  We  would  suggest  that
 they  should  recognise  the  real
 authority,  the  real  Government  that
 represents  the  people  of  South
 Vietnam,  that  is,  the  National  Libera-
 tion  Front.  They  cannot  get  away
 from  that  reality  however  much  they
 should  try  to  close  their  eyes  to  that
 reality.  The  recognition  of  the  Na-
 tional  Liberation  Front  by  the  Gov-
 ernments  of  various  countries  will
 help  the  solution  of  the  tragic  war
 that  is  going  on  in  that  country.  But,
 unfortunately,  our  Government  is
 even  now  equivocating  and  they  are
 not  able  to  take  a  clear  position.
 Although  the  Prime  Minister,  in  reply
 to  a  question,  the  other  day,  tried  to
 tell  us  that  our  position  is  very  clear,
 as  far  as  we  know,  there  is  only  one
 Position  for  this  Government  that  the
 bombing  in  North  Vietnam  should
 stop.  Our  feeling  is  that  the  Govern-
 ment  has  to  come  forward  to  take  a
 very  clear  position  and  ask  the
 aggressors  to  get  out  of  that  country
 and  avoid  a  world  holo  caust  that  may follow  in  the  wake  of  what  is
 happening  in  that  unfortunate  land.
 17.20  hrs,

 (SHRIMATI  LAKSHMIKAN-
 THANA  in  the  Chair.)

 Now,  I  should  like  to  deal  with
 yet  another  problem,  that  is,  perhaps,
 the  most  important  question  that  faces
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 the  people  of  our  country  in  the
 post-election  period,  that  is,  the  ques-
 tion  of  Centre-State  relations  in  the
 wake  of  the  collapse  of  the  Congress
 in  the  majority  of  the  States  in  India
 in  the  last  General  Elections,  For  the
 last  20  years,  they  had  the  privilege
 of  the  monopoly  of  power  all  over
 the  country  except,  perhaps,  in  one
 particular  State,  for  28  months  in
 1957,  and  we,  very  clearly,  remember
 what  the  ruling  Party,  at  the  Centre,
 did  in  those  days  against  the  people
 of  Kerala  who  had  the  privilege  to
 throw  out  the  Congress  for  the  first
 tirse  in  this  country.  We  recall  what
 kind  of  crisis  and  what  kind  of  pains
 we  went  through  at  that  time  because
 of  the  anti-democratic,  anti-constitu-
 tional,  attitude  taken  by  the  Govern-
 ment  at  that  time.  We  recall  the
 axist  of  two  famous  ladies  in  this
 country,  that  is,  Indira  Gandhi-
 Sucheta  Kripalani  axis,  who  happened
 to  be  the  President  of  Indian  National
 Congress  and  the  General  Secretary
 of  the  Indian  National  Congress.  Two
 women  were  sufficient  in  those  days
 to  topple  a  Government,  to  dismiss  a
 Government,  and  one  of  them  now
 happens  to  be  the  Prime  Minister  of
 this  country.  During  the  last  few
 months,  we  were  witnessing  what
 kind  of  efforts  they  were  making,  by hook  or  crook;  to  restablish  their
 hegemony,  their  political  hegemony,
 their  administrative  hegemony,  over
 the  whole  of  the  country.  I  do  :.0t
 want  to  deal  with  what  has  happened
 in  the  States  of  north  India.  What  is
 happening  now  in  the  strategic  State
 of  West  Bengal,  we  are  all  witnessing
 the  sight  of  a  minority  Government
 continuing  shamelessly  in  the  face  of
 a  very  clear  fact  that  they  do  not
 have  a  majority.
 17.23  brs.

 (Mr.  SPEAKER  in  the  Chair]
 I  would  like  to  take  this  oppor-

 tunity  to  recount  what  experience  we
 are  going  through  in  Kerala.  Of
 course,  the  Congress  Government
 cannot  hope  to  purchase  the  people,
 to  have  defections  and  then  topple

 373—3,
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 that  Government  because  the  position
 of  the  Congress  is  so  weak  in  an
 Assembly  of  33  that  they  have  only  9
 Members.  During  the  last  session  of
 the  Assembly,  they  could  not  even
 manage  to  get  the  leave  of  the
 House  for  a  No-Confidence  motion
 because  they  could  not  muster  the
 necesseary  strength  of  20  in  the
 House  of  133,  So,  their  position  is
 really  very  pitiable  in  that  State  froim
 that  point  of  view.  Actually,  the
 Kerala  people  gave  such  a  rebuff  to
 them,  they  came  together  in  such  a
 magnificent  way  that  by  constitutional
 means,  even  by  the  method  of  defec-
 lions  and  al]  that,  they  could  not
 manage  to  come  back  to  power.  They
 cannot  even  manage  to  topple  the
 Government  and  have  President's
 rule.  So  they  were  making  use  of
 various  other  methods,  and  the  most
 important  of  that  was  this.  You
 perhaps  know—you  had  also  occasion
 to  know  it  from  us,  from  our  com-
 plaints  here—how  they  are  treating
 us  on  the  question  of  food.  We  have
 to  repeat  it  again  and  again,  because
 our  State  is  so  far  away  from  the
 centre  that  we  in  the  south  have  to
 shout  at  the  top  of  our  voices.  Even
 then  people  may  not  hear  it  in  the
 capital,  Therefore,  we  have  to  repeat
 it  over  and  over  again.

 I  want  to  recount  also  what
 happened  in  1964,  We  had  then  the
 southern  zone.  You  were  perhaps  the
 Chief  Minister  of  Andhra  at  that
 time.  One  fine  morning,  this  food
 zone  was  scrapped  without  even  a
 reference  to  that  State  which  has  8
 deficit  of  50  per  cent.  It  was  entirely
 depending  upon  outside  sources  of
 supply.  The  zone  was  scrapped.  The
 Food  Ministry  at  that  time  under  the
 ministership  of  Shri  C.  Subramaniam
 felt  helpless.  Then  their  officers
 rushed  to  our  State  to  assure  us:  ‘Do
 not  worry.  We  are  there  to  help  you’.
 We  were,  as  I  said,  depending  for  50
 per  cent  of  our  supplies  from  outside,
 There  was  a  fence  put  up  not  by  us,
 but  by  others,  round  our  State.
 Nothing  was  given  to  us.  Then  the
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 Central  Government  pr  ed  after
 taking  into  account  the  annual  sup-
 plies  of  rice  from  outside  for  the  last
 5  years  that  they  would  supply  9
 lakh  tonnes  of  rice  to  Kerala  to  fill  up
 the  gap.  The  average  of  ten  years’
 supplies  from  other  States  was  0  lakh
 tonnes.  The  Centre  said:  ‘These  are
 difficult  days,  We  cannot  supply  the
 entire  ]  lakh  tonnes.  But  we  will
 supply  you  9  lakh  tonnes;  please  take
 one  lakh  tonnes  of  wheat’.  That  was
 the  promise,

 -How  they  are  keeping  up  that
 promise  the  entire  world  knows.  From
 September  964  to  March  1967,  the
 Centra].Government  more  or  less  kept
 up  their  promise,  of  sending  75,000
 tonnes  of  rice  to  Kerala  every  month.
 But  from  March  967  began  another
 story.  What  is  the  significance  of
 that?  What  happened  in  February-
 March  9677  From  1967,  we  see  that
 they  do  not  even  send  50  per  cent  of
 their  promised  quota.  Is  it  accidental
 or  is  there  any  particular  reason?
 Qur  people  read  a  reason  behind  it.
 Because  in  February,  there  took  place
 an  election,  and  in  March  a  new  Gov-
 ernment  came  into  power  in  Kerala.
 From  March  onwards  up  till  now,  this
 is  the  position,  even  when  Shri
 Jagjivan  Ram  and  all  these  Min-
 isters  at  the  Centre  have  been  talking
 of  a  bumper  crop  of  95  million
 tonnes.  Never  in  the  history  of  this
 country  they  had  such  a  crop,  but
 even  when  they  have  a  bumper  crop, in  Kerala  we  do  not  even  have  50
 per  cent  of  what  was  promised,  Three ounces  of  ration  are  being  distributed
 to  our  people.  That  is  one  side  of  the
 ‘story,

 There  is  another  aspect  to  it.  The Central  Government  were  subsidising supplies  of  rice  and  wheat,  They  have removed  that  subsidy  now.  What  is
 the  result?  Whereas  we  were  getting Tice  at  Rs.  69  per  quintal  0  months ago  when  the  present  UF  Govern-
 ment  came  to  power,  today  the  posi- tion  is  that  we  have  to  Pay  Rs.  96 Per  quintal.  You  will  be  surprised  to
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 see  that  in  Andhra  and  Madras  the
 peasants  are  being  cheated  by  this
 Government.  They  are  engaging  in
 shameless  profiteering  as  far  as  we
 are  concerned,  because  what  do  they
 pay  the  Andhra  peasant  and  the
 Madras  peasant?  They  pay  much  less
 than  they  take  from  us,  The  rice  that
 is  supplied  to  us  from  Madras  or  from
 Andhra  by  the  Central  Government  is
 given  to  us  at  Rs.  96  per  quintal.  In
 Madras  they  pay  Ms.  72.50  total,
 including  transport  charges,  and  in
 Andhra  they  pay  Hs.  77,  total,  all-
 inclusive,  while  they  take  Rs,  96
 from  us.  So,  per  quintal  of  Andhra
 rice  they  take  a  profit  of  Rs,  19,  and
 from  Madras  they  take  a  profit  of
 Rs.  23.50.

 Then  they  say  they  have  to  cut
 down  the  subsidy,  because  the  Central
 Government  is  running  bankrupt—of
 course,  they  are  running  bankrupt  on
 many  accounts,  we  know  the  tragic
 story  of  what  is  happening  in  the
 economic  field—ang  the  people  who
 are  to  take  this  coarse  rice,  this  is  as
 far  38  coarse  rice  is  concerned,  wha
 were  paying  Rs.  69  have  now  to  pay
 Rs,  96.  We  know  this  is  the  game,  but
 the  Kerala  Government  had  to  decide,
 had  to  take  a  painful  decision  as_  to
 what  they  should  do.  Either  they
 have  to  impose  this  burden  on  the
 people,  or  they  have  to  continue  the
 subsidy  in  spite  of  the  Central  Gov-
 ernment's  betrayal,  but  then  they
 will  have  to  go  without  much  of
 Planning.  This  was  the  choice  before
 them,  and  for  the  time  being  they have  taken  a  decision  to  continue  the
 subsidy  on  their  own.  It  comes  to
 Rs.  9  crores  per  year,  and  on  the
 basis  of  that  subsidy  the  State  Budget
 Presented  to  the  legislature  has
 shown  a  deficit  of  Rs.  l8  crores,  The
 people  of  my  State  would  like  to
 have  the  support  of  all  the  hon,  mem-
 bers  of  this  House  and  the  people  of
 this  country  to  compel  the  Central
 Government  to  continue  the  subsidy that  they  were  giving  for  the  supply of  rice.

 Our  State  is  proud  to  claim  that  we
 produce  cash  crops  that  bring  the
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 foreign  exchange.  Out  of  nearly
 Rs,  700  crores,  the  total  foreign  ex-
 change  earnings  for  the  whole  of
 India,  this  small  State  is  contributing
 nearly  Rs.  200  crores  cf  foreign  ex-
 change.  Our  people  are  working
 hard,  they  are  producing  all  sorts  of
 cash  crops.  It  is  not  their  fault  that
 they  do  not  produce  all  the  rice  that
 they  need.  I  do  not  think  any  man
 in  his  senses  will  say  that  the  people
 of  Kerala  should  cut  down  their
 rubber,  tea  and  cardamom  and  have
 rice  in  their  place.  That  will  be  a
 national  loss.  So,  that  is  a  question
 that  should  engage  the  attention  of
 this  hon.  House  and  the  entire  people
 of  this  country.

 Apart  from  the  stopping  of  the
 subsidy  and  the  failure  on  the  part  of
 the  Government  to  supply  the  pro-
 mised  quantity  of  rice,  on  many  other
 counts  we  can  place  almost  a  charge-
 sheet  against  the  Central  Government
 as  far  as  their  failures  are  concerned,
 but  I  do  not  have  the  time  to  go  into
 it.  This  being  the  most  important
 question,  I  should  like  the  House  to
 consider  this  matter.

 But  the  Government  is  formulating
 this  policy,  is  resorting  to  this  kind  of
 policy  with  a  purpose.  They  think
 that  a  Government  which  cannot  be
 toppled  by  defections  or  by  other
 methods  can  be  strangled  by  econo-
 mic  sanctions,  by  putting  them  in  a
 corner  as  far  as  their  finances  are
 concerned,  and  then  they  think  that
 the  Government  can  be  brought
 down.  Perhaps  some  provisions  of
 the  Constitution  can  be  made  use  of
 for  dismissing  the  Government.  I  re-
 member  the  day,  3lst  July,  1959,  when
 the  Government  was  dismissed  even
 when  they  had  a  majority  in  the
 legislature.  If  the  Central  leaders,
 Shrimati  Indira  Gandhi,  Shri  Chavan
 and  others  perhaps  imagine  that  they
 can  resort  to  the  same  method  of  dis-
 missal,  even  when  the  Government
 has  got  a  majority  in  the  legislature,
 as  far  as  Kerala  is  concerned  I  can
 tell  them  even  now  that  our  people
 are  not  going  to  take  that  lying  down,
 and  the  entire  responsibility  for  sub-  |
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 verting  democracy  and  subverting  the
 very  Constitution  and  which  they
 say  is  very  sacred,  will  be  on  the
 shoulders  of  the  Central  Government.

 In  the  light  of  the  developments  that
 have  taken  place  after  the  elections,
 all  of  us  will  have  to  put  our  heads
 together  and  find  out  ways  and  means
 straightening  out  the  relationg  bet-
 ween  the  Centre  and  the  States.  A
 strict  adherence  to  the  federal  prin-
 ciple  is  needed  and  some  amendments
 to  our  Constitution  are  called  for.
 Without  these,  no  sermons  by  the
 Central  leaders  or  the  President  will
 help  resolve  the  deadlock  in  the  coun-
 try.  I  wanted  to  illustrate  the  point
 and  showed  how  the  Central  leader-
 ship  was  adopting  a  vindictive  at-
 titude  towards  the  non-Congress  Gov-
 ernments  in  the  States  and  though
 they  have  tall  claims  of  treating  all
 State  Governments  at  par,  they  are
 all  hollow  and  without  substance.  Un-
 less  this  practice  stops,  the  ‘toppling’
 that  takes  place  in  the  States  will
 ultimately  take  place  in  the  Centre.

 SHRI  KRISHNA  KUMAR
 CHATTERJI  (Howrah):  I  _  rise  to
 support  the  motion  of  thanks  moved
 by  one  who  is  very  often  described
 as  the  young  Turk  in  the  Congress
 side,  He  is  a  Member  of  this  House
 noted  for  his  bold  and  imaginative
 ideas.  It  is  gratifying  to  note  that  our
 President  has  highlighted  certain  as-
 pects  of  our  national  life  and  pin-
 pointed  certain  complications  in  the
 social,  political  and  economic  spheres
 of  our  national  existence.  We  are
 passing  through  times  in  which  the
 President's  Address  may  not  prove  to
 be  a  very  inspiring  document  either
 for  this  House  or  for  the  public.  Evén
 then  he  has  tried  to  cheer  us  up  by
 pointing  out  that  we  have  turned  the
 corner  this  year  and  there  has  been
 a  good  harvest  in  the  country,  Twenty
 million  tonnes  more  of  foodgrains
 will  be  produced  this  year.  But  much
 will  depend  upon  our  procurement
 and  distribution  machinery  if  the
 benefit  of  this  bumper  harvest  is  to
 go  to  the  poor  people.  Otherwise,
 in  spite  of  this  bumper  crop  millions
 of  people  will  be  starving.  When  I
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 left  my  State  on  the  8th  of  this  month,
 rice  was  selling  at  Rs,  2.60  a  kilo.
 Procurement  was  so  poor  that  people
 have  a  feeling  that  it  would  not  be
 possible  for  our  people  to  be  fed  on
 rice  aNy  more.  It  is  a  pity  that  the
 Central  Government  has  not  taken
 any  decision  to  remove  the  instability
 prevailing  in  the  political  field.  I
 do  not  know  why  there  is  so  much
 hesitation  and  indecision  on  the  part
 of  the  Centre  about  it.  West  Bengal
 had  been  facing  a  critical  time  when
 lawlessness  prevailed  there  on  a  large

 -seale  and  procurement  was  negligible.
 It  has  also  to  be  noted  that  our  agri-
 culture  had  been  neglected  from  the

 ‘beginning  of  our  planning  in  my  state
 -and  elsewhere.  We  have  had  to  pay

 a  heavy  price  for  this  neglect.  Even
 now,  if  we  want  to  turn  the  corner
 actually,  we  have  to  see  that  we  do
 not  repeat  our  past  mistake  but  de-
 vote  more  time  and  thought  to  agri-

 ‘culture.  What  is  happening  now?
 Procurement  in  various  surplus  States
 ig  not  on  a  large  enough  scale.  Pre-
 per  and  rational  attempts  should  be
 made  to  procure  the  grains  in  various
 deficit  States  where  sc  far  procire-
 ment  has  not  been  a  success.  We
 have  failed  to  do  80  in  my  State.
 From  the  Centre  also  we  cannot  get
 sufficient  rice  to  feed  our  rural  people.
 There  has  been  complete  starvation
 in  certain  parts  of  West  Bengal  and
 unless  we  do  something,  West  Bengal
 will  be  on  fire.

 Some  of  us  have  been  talking  of
 bank  nationalisation  and  the  nationa-
 lisation  of  general  insurance  and
 have  been  pleading  for  the  export-
 import  trade  being  taken  over  by  the
 State  in  entirety.  I  would  request
 our  Deputy  Prime  Minister  to  excuse
 us,  and  not  to  think  that  we  are  fad-
 dists  ang  are  asking  for  the  moon.  We
 fee]  that  unless  banks  nationalisation
 is  brough  into  being  and  unless  the
 general  insurance  companies  are  na-
 tionalised  promptly  and  unless  the
 export-import  trade  is  also  brought
 completely  under  State  control,  we
 cannot  harness  our  internal  resources
 to  any  appreciable  extent.  We  cannot
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 any  longer  depend  on  foreign  finan-
 cial  aids—foreign  financial  aids  like
 those  which  we  are  having  today—
 giving  opportunity  to  foreign  powers
 to  dabble  in  our  internal  policies,
 which  is  derogatory  to  our  national
 honour  and  self-respect,

 We  have  seen  that  in  the  past,  all
 our  attempts  to  pinpoint  this  issue
 have  failed  and  the  question  of  social
 control  has  been  raised  by  our  Prime
 Minister  to  counteract  our  demands.
 Will  anybody  believe  in  this  country
 that  with  industrial  magnates  like
 Sir  Biren  Mukerjee—I  am  mentioning
 only  one  name—and  certain  commer-
 cial  magnates  in  the  National  Credit
 Council,  it  is  possible  to  bring  about
 that  socia]  control  which  will  bring
 justice  to  our  rural  population  or  the
 rura]  peasantry?  Our  purpose  is  to
 suggest  that  there  should  be  a  reori-
 entation  of  our  credit  structure  in  the
 country,  so  that  we  can  harness  all
 Our  internal  resources  and  see  that
 money  flows  to  the  rural  areas  through
 an  energetic  banking  system  run  on
 commercial  lines.  This  will  also  help
 in  bringing  about  a  condition  of  im-
 Provement  in  rural  areas  and  proba-
 bly  we  shall  be  able  to  turn  the  cor-
 nerin  the  matter  of  employment.
 Therefore,  I  would  humbly  suggest
 that  although  we  are  committed  to
 give  social  contro]  a  chance  in  this
 country  yet,  we  should  not  give  much
 time  to  this  kind  of  experimentativn,
 when  we  know  that  to  harness  the  re-
 sources  of  our  country  it  is  not  possi-
 ble  to  carry  on  like  this  for  any  length
 of  time.  Time  is  the  essence  of  the
 matter.  Unless  we  take  prompt  deci-
 sions,  it  may  happen  that  we  shail
 very  soon  come  to  a  position  when  all
 our  internal  resources  will  be  ex-
 hausted  and  we  shall  have  to  go  with
 a  beggar’s  bowl  again  to  foreign
 countries,  which  is  very  detrimental
 to  our  national  safety,

 I  have  to  point  out  one  other  mat-
 ter,  and  that  is  the  question  of  our
 profession  and  practice  as  _  rulers.
 After  all  these  20  years  of  preaching
 socialism  to  enliven  our  masses  to
 fight  against  the  exploitation  of  capi-
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 talist  economy,  we  have  seen  that  the
 disparity  in  wealth  has  grown  to  such
 an  extent  that  the  rich  has  become
 so  rich  that  they  are  power-med  and
 are  politically  ambitious  now,  We
 have  also  seen  that  not  only  poverty
 as  also  disparity  in  this  country  con-
 tinue  but  the  same  has  been  increas-
 ing.  Poverty  has  grown  to  such  an
 extent  that  millions  of  people  are
 living  in  misery  and  on  empty  stom-
 achs.  Abject  misery  will  create  a  sit-
 uation  which  may  become  explosive
 at  any  moment  in  this  country.

 We  have  to  point  out  also  to  the
 President  that  although  he  has  been
 able  to  focus  before  this  country  cer-
 tain  important  aspects,  he  has  perhaps
 disintegration  have  started  because

 of  certain  faulty  steps  taken  by  us  in
 the  past.  We  are  to  be  blamed  for
 what  has  taken  place  in  this  country.
 Who  started  these  disruptive  and  dis-
 integrating  forces  in  the  country?  We
 have,  On  the  language  issue  we,  bung-
 led,  and  we  have  not  been  able  to
 solve  the  link  language  question  for
 the  last  20  years.  And  those  who
 come  forward  and  say  and  persist  in
 saying  that  a  link  language  should
 soon  be  introduced  in  this  country.
 we  call]  them  Hindi  chauvinists,  and
 the  we  accuse  those  who,  for  histori-
 cal  reasons,  cannot  give  up  English,
 ag  disruptimmists.  Let  us  pause  and
 think  for  a  while.  Unless  we  bring
 about  some  kind  of  consensus  at  a
 national  level  on  this  language  issue,
 we  shall  be  creating  a  condition  which
 will  lead  tu  the  liquidation  of  India.
 I  rcad  that  at  Madurai  in  a  conference
 the  students  passed  a  resolution  saying
 that  they  are  thinking  of  getting  out
 of  the  Indian  Union  and  that  they
 will  no  longer  celebrate  the  Indepen-
 dence  Day  or  unfurl  the  National
 Flag  in  thiv  area,  If  that  is  the  con-
 dition  in  the  country,  it  is  high  time
 we  take  sume  positive  steps  so  thai
 the  language  issue  may  be  solved
 very  quickly  and  to  the  satifaction  of
 all  sections  of  our  people.

 Coming  to  the  problem  of  unem-
 ployment,  it  is  standing  shame  on  ua
 that  after  so  many  years  of  develop-
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 ment,  19,000  of  our  technical  hands,
 including  qualified  engineers,  roam
 about  begging  for  services.  Still  we
 claim  that  we  have  followed  a  course
 of  planned  technological  and  scienti-
 fic  development  in  this  country!  Long before,  we  should  have  thought  about
 providing  employment  and  guarantee-
 ing  jobs  to  the  technical  hands  and
 engineering  talents  who  are  there  to
 Serve  the  country,  but  alas  we  can-
 not  provide  them  with  that  opport-
 unity.

 i889  (SAKA)

 In  the  present  circumstances  of
 high  prices  and  rising  cost  of  living, we  have  to  consider  whether  the  Gov-
 ernment  employees  are  paid  the  need-
 based  wages  which  are  neccssary  for
 their  living.  I  suggest  that  even  for
 the  higher  cadre  services,  the  emolu-
 ments  and  pay-scales  are  not  com-
 mensurate  with  the  need  of  the  hour.
 To  get  efficient,  honest  and  energetic
 services  from  the  Governmnt  em-
 ployees  to  implement  all  our  pro-
 grammes,  the  scales  of  pay  should  be
 comensurate  with  the  cost  of  living.

 It  has  to  be  remembered  that  we
 have  to  create  such  conditions  in  the
 country  that  the  factories  may  not
 close  down  at  the  sweet-will  of  the
 management.  In  my  State,  about  .50
 lakh  workers  remain  out  of  employ-
 ment,  in  spite  of  the  promise  given  by
 the  present  Chief  Minister  that  the
 factories  will  be  opened  soon  and  they
 will  be  given  work.  Only  a  few
 factories  have  opened  so  far  out  of
 300  and  the  plight  of  most  of  the
 workers  is  such  that  most  of  them
 are  starving  and  are  almost  on  the
 Point  of  explosion  in  West  Bengal.
 Therefore,  I  would  remind  the  Gov-
 ernment  that  they  must  come  forward
 with  suitable  steps  in  no  time.  The
 Labour  Minister  is  not  here.  Other-
 wise,  I  would  have  told  him  that  in
 one  factory,  N.I.S.  Co.,  alone,  where
 6,000  wo.ers  are  employed,  they  have
 not  been  paid  their  wages  for  two
 months  and  no  action  could  be  taken
 under  the  existing  law  to  bring  the
 management  to  book  due  to  some
 loopholes.  It  is  high  time  the  Labour
 Ministry  thought  of  enacting  certain
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 laws  so  that  such  high-handedness  on
 the  part  of  the  management  may  not
 be  there  in  the  Industrial  field.

 With  these  words  I  support  the
 motion  of  thanks  to  the  President  for
 his  Address.

 ो  जित्रे  (पंजिम)  :  अध्यक्ष  महोदय,
 आज  जिस  वक्तव्य  का  निर्देश  में  कर  रहा  हूं
 अपने  भाषण  के  शुरू  में  वह  वक्तव्य  है  एक
 हुबमशाहू  का,  एक  साम्राज्यवादी  का  ।
 यह  वक्तव्य  है  सालाज़ार  का  जो  पुर्तगाल  का
 हुक्षमशाह  है  ।  जब  गोभ्रा  में  हम  लोगों  ने  गोग्रा
 की  झ्राजादी  के  लिए  आन्दोलन  शुरू  किया  था
 उस  वक्‍त  सालाज़ार  पर  बहुत  से  प्रेशर
 पाज्चात्य  राज्य-कर्त्ताओं  के  आते  थे  -  उस
 वक्‍त  में  उन्होंने  कहा  कि  भारत एक  उपखंड
 है  लेकिन  वह  राष्ट्र  नहीं  है  और  पुतंगाल
 900  साल  से  एक  राष्ट्र  है  7  उस  समय  बहुत

 से  राष्ट्रों  से  फुतंमाल  पर  प्रेशर  झाते  थे  कि  बह
 गोझा  छोड़े  लेकिन  वह  कहते  थे  कि  पुर्तगाल
 का  राष्ट्रवाद  ऐसा  हैं  कि  अपने  प्रदेश  का  दान
 किसी  को  भी  कर  ने  को  तैयार  नहीं  है  1  वह
 कहते  थे  कि  पुर्वेगाल  का  गोझा  एक  प्रदेश  या
 विभाग  हैं  और  गोझा  छोड़ने  को  वह  तैयार  नहीं
 है  7  वहू  कटु  सत्थ था  उस  समय  1  शैतान
 भी  कभी  कभी  बायबल  की  भाषा  बोलता  है  |
 लेकिन  उस  कट  सत्य  में  जो  एक  शल्य  है
 उसका  शाज  हमें  विचार  करना  जरूरी  है  ।
 भारत  के  बहुत  से  विभाग  झ्राज  भ:रत  से  छीने
 जाते  हैं  ।  कच्छ  के  बारे  में  भी  झ्राज  अभी
 अभी  ऐसा  वक्तव्य  झाया  है  कि  कच्छ  का
 दस  प्रतिशत  विभाग  पाकिस्तान  को  दिया  गया
 है  और  इस  सदन  में  उस  विषय  पर  जब  चर्चा
 हो  रही  थी  तं;  उस  समय  यहां  सरकारी  बेंचों
 पर,  रूलिंग  ्डी  की  जगह  पर  प्रधान  मंत्री  या
 गृह  मंत्री  कई  नहीं  था  लोगों  को  दिलासा  देने  के
 लिये  कि  क८:  के  बारे  में  क्या  होगा  ।  सालाजार
 के  वक्‍तव्य  का  जो  उल्लेख  मैंने  किया  था
 उसमें  वह  सत्य  है  कि  राष्ट्रवाद  की  कल्पना
 अभी  तक  भारत  स्वतन्ल्  होने  के  बाद  भी,
 20  साल  स्वतंत्रता  के  हो  जाने  के  बाद  भी,
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 इस  देश  में  नहीं  शा  पाई  हैं  -  जितनी  दखर,
 उसमें  हमें  लेना  चाहिए  था  वह  हम  ले  नहीं
 सके  हैं  ।

 प्रेसीडेंट  के  एड्रेस  पर  बहुत  कुछ  बोला
 गया  है।  भ्रन्न  समस्या  के  बारे  में  बोला  गया  है
 भर  परराष्ट्र  विषय  में  जो  बहुत  से  हूँ  उस
 बारे  में  भी  बोला  गया  है  |  लेकिन  में  एक  ही
 बात  का  उल्लेख  यहां  करना  चाहता  हूं  ।  वह
 ही  है  राष्ट्रबाद  का  और  उस  बारे  में  जो  कुछ
 टनायें  पिछले  तीन  चार  महीनों  में  हो  गई  हैं
 उनके  बारे  में  म  कुछ  कहना  चाहता  हूं  ।
 26  जनवरी  को  रिपब्लिक  डे  का  समारोह

 कुर्ग  में  मर्करा  में  होता  था  उस  समय  वहां
 के  जो  छात्र  थ  एन०  सी०  सी०  के  उन्होंने
 भारतीय  तिरंगा  जो  है  उसे  सैल्यूट  करने  से

 रेफ्यूज़  किया  ।  मद्रास  में  भी  केवल  इसलिये
 कि  जो  एन०  सी०  सी०  और  ए०  सी०  सी
 की  घोषणाएं  हैँ  वे  हिन्दी  में  है.  इसलिये
 इन्कार  किया  गया।  एन०  सी०  सी०
 और  we  सी०  सी०  की  एक्टिविटीज़  को
 वहां  चालू  रखने  में  और  वहां  के  जो  मुख्य  मंत्री
 हैं  उन्होंने  बयान  किया  है  कि  जब  तक  वह
 कमांड  झार्डस,  वह  घोषणाएं  हिन्दी  से  बदल
 न  जाएं  तब  तक  उस  राज्य  में  एन०  सी०  सी०
 और  to  ate  dro  की  ऐक्टिविटीज़  नहीं

 SHRI  KANDAPPAN  (Mettur):  H
 was  not  a  statement,  it  was  an  un-
 animous  resolution  passed  by  the
 House.

 at  शिकरे  :  बह  तो  बहुत  इससे  भी
 ज्यावा  खतरनाक  है  ।

 एक  ऐसा  भी  उदाहरण  आया  है  कि  मदुराई
 के  स्कूलों  में  जो  छात्र  हैं  उन्होंने  एक  यूनियन
 किया  है  और  उन्होंने  ऐसा  निर्णय
 लिया  है  कि  वे  भारतीय  तिरंगे  को  सैल्यूट  न
 करेंगे  और  भारत  का  जो  राष्ट्रीय  गीत  है।
 उसको  भी  वह  मान  देने  क़ो  तैयार  नहीं  हैं  1
 म-  एक  शिक्षक  था  |  गोझा  की  झाजादी  के
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 पहले  मैंने  शिक्षक  का  ही  पेशा  किया  ।
 मेरे  समझ  में  नहीं  श्ाता  कि  मदुराई  के  वे
 शिक्षक  कैसे  £  जो  अपने  छात्रों  को  नहीं  कह
 सकते  कि  भारत  के  तिरंगे  का,  भारत  के  राष्ट्र
 गीत  का  राष्ट्र  भाषा  का  मान  करना  सीखें  |
 सब  राज्यों  की  अलग  अलग  भाषायें  हैं
 झाखिर  कितने  राष्ट्रगीत  बनाये  जायेंगे  ?
 इतना  ही  नहीं,  कमाण्ड  आईज़  जो  पिछले
 20  वर्षों  से  हिन्दी  में  दिये  जाते  हैं,  वे.  झब
 चाहते  हें  कि  उनको  रीजनल  लैंग्वेज़ में  दिये
 जायें  |  वह  नहीं  चाहते  कि  हिन्दी  में,  जो  हमारी
 राष्ट्र  भाषा  है,  जिसको  संविधान  ने  माना  है,
 जिसको  हमारी  संसद  के  रेजोल्यूशन  में  माना  गया,
 उस  राष्ट्रभाषा  में  यदि  उनको  घोषणायें  दी
 जाती  है,  तो  उसको  मानने  के  लिये  तैयार  नहीं
 हू,  लेकिन  वहां  अंग्रेजी  चलती  है  ।  में  उनको
 कहना  चाहता  हूं  कि  पिछले  जमाने  में  हमारे
 भारतीय  लश्कर  में  अलग  अलग  रेजीमेंट्स
 होती  थीं,  जैसे  महार  रेजीमेंट  थी,  उसमें
 महारों  को  रखा  जाता  था,  मद्रास  रेजीमेंट
 थी,  उसमें  मद्रासियों  को  रखा  जाता  था,
 जाट  रेजीमेंट  थी,  उसमें  जाटों  को  रखा  जाता
 था,  डोगरा  रेजीमेंट  थी,  उसमें  डोगरों  को
 रखा  जाता  था,  लेकिन  भ्रब  वैसा  नहीं  है

 थ्रो  शशि  भूषण  बाजपेयों  (खारगोन)  :
 भी  भी  ऐसे  ही  रखते  हैं  ।

 शी  डिकरे :  नहीं  ऐसा  नहीं  है,  सब  को
 मिला  कर  रखते  हैँ  ।  उन  रेजीमेंटों  के  नाम
 तो  झभी  रह  गये  हैं,  लेकिन  उनमें  देश  के  सभी
 लोग  हैं,  जाति  के  झ्राधार  पर  नहीं  हैं  ।  अझब
 जब  एक  रेजिमेंट  में  देश  के  सब  भागों  के
 लोग  रहते  हूँ,  तो  उनको  किस  भाषा  में  आर्डर
 देंगे  ।जब  मुकाबला  करने का  समय  आता  है,
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 जब  चीन  था  पाकिस्तान  या  कोई  दूसरा
 झ्राक्रामक  देश  भारत  पर  आक्रमण  करेगा,
 तब  क्या  माहौर  पलटन  को  माहौर  अधिकारी
 आर्डर  देंगे,  मद्रासी  पलटन  को  तामिल  में
 ाइईर  देंगे--यह  कैसे  हो  सकता  है  ?

 जहां  तक  झच्यक्ष  महोदय,  अन्न  का
 प्रश्न  है,  में  समझता  हूं  कि  हमारी  केन्द्रीय
 सरकार  इस  समस्या  को  अवश्य  दूर  करेगी  ।
 में  ऐसा  नहीं  समझता  हूं  कि  हमारी  केन्द्र
 सरकार  केरल  के  साथ  अन्याय  करती  है,
 बंगाल  के  साथ  अन्याय  करती  हैया  हमारे
 गोओआ  के  साथ  भ्रन्याय  करती  है.  में  नहीं  समझता

 हं  किं  वह  किसी  तरह  का  ग्रन्याय  करेगी,
 क्योंकि  वे  भी  भारतीय  हें  जो  भी  भारतीय
 आदमी  है,  मानव  है,  उस  के  सुख  देख  के  कद्र
 करने  की  जिम्मेदारी  उन  पर  है  और  वे  ज़रूर
 उसका  पालन  करेंगे  ।  परन्तु  प्रारम्भ  में  मैने
 जिस  हुक्मशाह  के  वक्तव्य  का  निदेश  किया  था,
 बह  कोई  मामूली  बात  नहीं  है,  उसको  ध्यान  में
 रख  कर  हमें  झ्ाज  भारत  की  एकात्मता
 रखने  की  तैयारी  करनी  हैं  ।  क्‍योंकि  झाज  भी
 हमारे  कई  सदस्य  बोल  रहे  थे  कि  पाकिस्तान  को
 कच्छ  के  एवार्ड  से  जो  0  प्रतिशत  ज़मीन  मिल
 गई  है,  वे  उसको  फोर्स  से  आक्यूपाई  करेंगे
 इसलिये  उनका  आक्रमण  नष्ट  करना  जरूरी
 होगा

 अध्यक्ष  महोदय,  झापने  मुझे  बोलने  का
 मौका  दिया,  इसके  लिये  मैं  क्‍्रापका  शुक्रिया
 द  करता  हैं  ।

 38  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  Feb-
 ruary  20,  968/Phalguna  ,  889  (Saka).


